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No. 756. - CONVENTION 1 FOR THE EXCHANGE OF MONEY ORDERS
BETWEEN THE UNITED STATES OF AMERICA AND THE
REPUBLIC OF FINLAND, SIGNED AT WASHINGTON, MARCH
17 AND AT HELSINGFORS, JUNE 26, 1924.

Texte of/iciel anglais communiqui par le Ministre des A//aires 9trangdres de Finlande. L'enregistre-
ment de cette convention a eu lieu le 18 octobre 1924.

Desiring to establish a system of exchange of Postal Money Orders between the two countries,
the undersigned, G. E. F. ALBRECHT, Postmaster-General of Finland, and Harry S. NEW, Post-
master-General of the United States, duly authorised for that purpose, have formulated the follow-
ing articles of agreement :

Article I.

EXCHANGE OF MONEY ORDERS.

(i) There shall be a regular exchange of Postal Money Orders between the Republic of
Finland and the United States of America, with its possessions, except the Panama Canal Zone
and the Philippine Islands.

(2) Each country shall forward to the other a list of its post offices for use in the verification
of the addresses of payees as furnished by intending remitters. The country of issue shall not,
however, attempt to designate the office of payment, leaving that duty to the country of desti-
nation which will re-issue the money orders in accordance with the provisions of Article IX.

Article II.

EXCHANGE OFFICES.

The exchange of orders shall be conducted through the medium of Exchange Offices. On
the part of the United States the exchange office shall be New York, and on that of Finland the
exchange office shall be Helsingfors.

I Cette convention est entree en vigueur le Ier octobre 1924.
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'TRADUCTION. - TRANSLATION.

No. 756. - CONVENTION 2 RELATIVE A L'ECHANGE DES MANDATS-
POSTE ENTRE LES ETATS-UNIS D'AMERIQUE ET LA REPU-
BLIQUE DE FINLANDE, SIGNRE A WASHINGTON, LE 17 MARS
ET A HELSINGFORS, LE 26 JUIN 1924.

English official text communicated by the Finnish Minister for Foreign A//airs. The registration
of this Convention took place October 18, 1924.

D~sireux d'instituer un service d'6change de mandats-poste entre les deux pays, les sous-
sign~s, G. E. F. ALBRECHT, Directeur g~n~ral des postes de Finlande, et Harry S. NEW, Directeur
g~n~ra des postes des Etats-Unis, dfiment autoris6s h cet effet, sont convenus des dispositions
suivantes

Article I.

ECHANGE DE MANDATS-POSTE.

i. I1 est institu6 un service r~gulier d'6change de mandats-poste entre la R6publique de Fin-
lande et les Etats-Unis d'Am~rique, y compris les possessions des Etats-Unis, sauf la zone du canal
de Panama et les Iles Philippines.

2. Chaque pays communiquera h l'autre une liste de ses bureaux de poste ; cette liste sera
utilis6e pour v~rifier les adresses des destinataires fournies par les exp6diteurs 6ventuels. Toutefois,
le pays d'6mission n'essaiera pas de d6signer le bureau de paiement et laissera ce soin au pays de
destination qui proc6dera h la r~exp6dition des mandats-poste, conform6ment aux dispositions
de l'article IX.

Article II.

BUREAUX D']tCHANGE.

L'6change des mandats s'effectuera par 1'entremise de bureaux d'6change. Les bureaux d'6-
change seront, pour les Etats-Unis, New-York, et pour la Finlande, Helsingfors.

I Traduit par le Secretariat de la Soci~t6 des
Nations.

2 This Convention came into force October I, I

1 Translated by the Secretariat of the League
of Nations.
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Article III.

MAXIMUM AMOUNT.

(i) The maximum of each order is fixed at one hundred dollars.
(2) No order shall contain any fraction of a cent.

Article IV.

AMOUNTS EXPRESSED IN UNITED STATES MONEY.

The amounts of orders in both directions shall be expressed in United States currency (dollars
and cents) and in consideration of the fluctuations in the rate of exchange, it is agreed that all
amounts shall be converted into their proper equivalents by the exchange office at Helsingfors ;
that is to say, that the amounts received for orders issued in Finland and payable in the United
States, shall be converted into dollars and cents according to the rate of exchange on the eve of
the dispatch of the list described in Article VIII ; and the amounts of orders issued in the United
States for payment in Finland shall be converted into the money of the country payment at the
current rate of exchange on the day of the arrival of the list from New York. The rate of ex-
change is to be fixed by the Postal Administration of Finland.

Article V.

CURRENCY.

The amount of the orders shall be deposited by the remitter and paid to the payee in gold
or its nearest legal equivalent. However, in case there be money in legal circulation of less value
than gold, each Administration shall have the right to receive and use such money in its transactions
with the public, taking into account the difference in value.

Article VI.

COMMISSIONS.

(I) The Postal Administration of Finland shall have the right to fix the commission which
the public shall pay for orders by its office, and the Administration of the United States shall
have the same right with regard to the orders which it may issue.

(2) Of these commissions the Post Office Department of the United States shall pay to the
Post Office of Finland a sum equivalent to one-fourth of one per cent on the amount of the money
orders which are issued in the United States and advised to Finland, and the Post Office of Finland
shall make a like payment on the amount of money orders issued in Finland and advised to the
United States. Such payments to be calculated on the totals of the lists exchanged every quarter
of a year by the two countries.

(3) Each country shall communicate to the other a list of the commissions which it may
collect and the public shall pay for that service. These commissions shall be paid in advance
at the office of issue and shall not be refunded.

(4) No other commissions shall be exacted or other charge made by either Administration
for any other services performed in connection with the exchange of money orders.

No 756
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Article III

MONTANT MAXIMUM.

i. Le montant maximum de chaque mandat est fix6 . Ioo dollars.
2. Le libell6 des mandats ne devra pas comporter de fraction de cent.

Article IV.

MANDATS LIBELL]1S EN MONNAIE DES ETATS-UNIS.

Les mandats expddi~s d'un pays-ou de l'autre seront libell~s en monnaie des Etats-Unis
(dollars et cents), et, en raison des fluctuations du taux du change, il est d~cidd que toutes les
operations de conversion seront effectu~es par le bureau d'6change d'Helsingfors : les sommes
reues au titre de mandats 6mis en Finlande et payables aux Etats-Unis seront converties en
dollars et en cents au cours dui change de la veille du jour d'envoi du bordereau prdvu h l'article
VIII ; les montants des mandats dmis aux Etats-Unis et payables en Finlande seront convertis
dans la monnaie du pays destinataire, au cours moyen du change du jour de 1'arriv~e de la liste
de New-York. Le cours du change sera fixd par l'administration des postes de Finlande.

Article V.

MONNAIE.

Le montant des mandats-poste sera vers6 par l'exp~diteur et pay6 au destinataire en or ou
son plus proche6quivalent legal. Toutefois, s'il existe dans la circulation lgale une monnaie de
valeur moindreque l'or, chacune des deux administrations aura la facult6 de recevoir et d'em-
ployer la dite monnaie dans ses transactions avec le public, en tenant compte de la difference de
valeur.

Article VI.

COMMISSIONS.

i. L'administration des postes de Finlande aura le droit de fixer la commission que le public
devra payer pour les mandats envoyds par son entremise, et l'administration des postes des Etats-
Unis jouira du mnme droit en ce qui concerne les mandats 6mis par elle.

2. Sur ces commissions, l'administration des postes des Etats-Unis versera h l'administration
des postes de Finlande une somme 6quivalant & 0,25 0/0 du montant des mandats-poste dmis par
les Etats-Unis et notifies & la Finlande, et l'administration des postes de Finlande versera le meme
pourcentage sur le montant des mandats-poste 6mis en Finlande et notifies aux Etats-Unis. Ces
versements seront calculs sur les chiffres totaux des bordereaux 6chang6s, chaque trimestre,
par les deux pays.

3. Chaque pays communiquera h l'autre un relev6 des commissions qu'il est autoris6 h per-
cevoir et'que le public est tenu de verser pour ce service. Ces commissions seront pay~es, h l'avance,
au bureau d'6mission et ne seront pas rembours6es.

4. Aucune autre commission ni aucune autre taxe ne pourra 6tre exig&e par l'une ou l'autre
des deux administrations, pour aucun autre service accompli h l'occasion de l'6change des mandats
de poste.

No. 756
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Article VII.

APPLICANT MUST SUPPLY PARTICULARS.

The applicant for a money order shall be required to furnish, if possible, the full surname
and Christian name (or at least the initial of one Christian name) both of the remitter and the
payee, or the firm or company who are remitters or payees and the address of the remitter and
payee.

Article VIII.

MONEY ORDER LISTS.

(I) The particulars relating to each order issued in the United States on Finland shall be
entered by the exchange office of New York, State of New York, on a list identical with Model" A "
(thus indicated in the appendix), in which shall be expressed the amount of such order in the money
of the United States. That list having received the impression of the dating stamp of the office
at New York, shall be transmitted to the exchange office at Helsingfors, where it shall be stamped
in like manner (with the date of receipt) and where the necessary arrangements for payment of
the order shall be made.

(2) In the same way the particulars relating to orders issued in Finland on the United States
shall be entered by the exchange office at Helsingfors in a list identical with Model " B " (thus
indicated in the appendix), in which shall be entered the amount of each order in the money of
the United States. That list, after receiving the impression of the dating stamp of the exchange
office, shall be transmitted to the exchange office of New York, State of New York, where in like
manner it shall be stamped with the date of receipt, and where the necessary arrangements shall
be made for payment of the orders.

(3) Each list, as well as each order listed, shall be numbered consecutively I, 2, 3, 4, 5, etc.,
in the order of dispatch, commencing with July i, of each year, and each of the Contracting Parties
shall acknowledge receipt by means of the first subsequent list sent to the other country.

(4) A list shall be transmitted by every mail dispatched from Helsingfors for New York
and vice versa, and a duplicate of each list shall be dispatched by the next following mail.

(5) Should it happen on the date of dispatch of the list that there are no orders to send,
a list shall be sent nevertheless with the following words written across it : " No orders ".

(6) Should the original list or a duplicate thereof not arrive at the expected time, the
dispatching exchange office, upon receiving notice of that fact, shall transmit a duplicate or a
triplicate of the missing list duly authenticated.

(7) The original orders issued in the United States for payment in the Republic of Finland
shall be retained in the exchange office at Helsingfors, to be available in conducting correspon-
dence regarding the remittances thus represented. The advices of orders of United States issue
shall, however, be forwarded to the Helsingfors office with the lists on which they are certified.

Article IX.

How PAYMENT IS EFFECTED.

(I) As soon as a list arrives at the exchange office of destination, that office shall issue the
orders according to the amounts specified in the list in favour of the payee and remit them free

N
o
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Article VII.

OBLIGATION IMPOStE A L'EXPItDITEUR DE FOURNIR CERTAINS RENSEIGNEMENTS.

La personne qui demande l'6tablissement d'un mandat-poste sera invit~e h fournir, si pos-
sible, les noms et pr~noms complets (ou tout au moins l'initiale d'un prdnom) tant de I'expdditeur
que du destinataire, ou de la maison de commerce, ou societ6, exp~ditrice ou destinataire, ainsi
que l'adresse de l'exp~diteur et du destinataire.

Article VIII.

BORDEREAUX DE MANDATS.

i. Les renseignements relatifs h chaque mandat 6mis aux Etats-Unis h destination de la
Finlande seront port~s, par le bureau d'6change de New-York (Etat de New-York) sur un bordereau
conforme au module A (annexe A), dans lequel on indiquera le montant de chaque mandat en
monnaie des Etats-Unis. Ce bordereau, estampill6 au moyen du timbre h date du bureau de New-
York, sera transmis au bureau d'6change d'Helsingfors oii il sera timbr6 de la m6me mani~re (date
de reception) et oii 1on prendra les dispositions n~cessaires pour le paiement du mandat.

2. De mgme les renseignements relatifs aux mandats 6mis en Finlande, h destination des
Etats-Unis, seront port~s, par le bureau d'6change d'Helsingfors, sur un bordereau conforme au
module B (annexe B) sur lequel on indiquera le montant de chaque mandat en monnaie des Etats-
Unis. Ce bordereau, estampill6 au moyen du timbre h date du bureau d'6change, sera transmis
an bureau d'6change de New-York (Etat de New-York) oii il sera 6galement timbr6 de la date de
rception et oii 1'on prendra les dispositions n~cessaires pour assurer le paiement du mandat.

3. Chaque bordereau, ainsi que chaque mandat inscrit sur le dit bordereau seront num~rot6s
I, 2, 3, 4, 5, etc., en suivant l'ordre d'exp6dition et en commenqant le ier juillet de chaque annie.
Chacune des Parties contractantes accusera r~ception au moyen de la premiere liste subs~quente
adressde h l'autre pays.

4. Un bordereau sera communiqu6 par chaque courrier exp6di6 d'Helsingfors ht New-York
et vice versa, et un duplicata de chaque bordereau sera exp~di6 par le courrier suivant.

5. S'il arrive qu'h la date de 1'envoi du bordereau, il n'y ait aucun mandat h exp6dier, on trans-
mettra n~anmoins un bordereau, portant en travers, les mots suivants : ((no orders )) (pas de
mandats).

6. Si un bordereau original ou un duplicata n'arrive pas h la date pr~vue, le bureau d'6change
exp~diteur en sera inform6 et transmettra imm~diatement un duplicata, ou un triplicata, certifi6
conforme, du bordereau manquant.

7. Les originaux des mandats 6mis aux Etats-Unis, pour 6tre pay6s dans la R6publique de
Finlande seront conserves au bureau d'6change d'Helsingfors, de faqon h pouvoir 6tre consult~s
pour l'6tablissement de la correspondance relative aux remises qu'ils repr~sentent. Les avis des
mandats 6mis aux Etats-Unis seront; toutefois,. transmis au bureau d'Helsingfors, en m~me temps
que les bordereaux sur lesquels ils sont inscrits.

Article IX.

PROCADURE DE PAIEMENT.

I. Ds l'arriv~e du bordereau au bureau d'6change de destination, le dit bureau 6met les mandats
d'apres les montants indiqu~s sur la liste en faveur des destinataires et les envois, franco de port,

No. 756
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of postage to the respective addressees or the offices of destination, in conformity with the regu-
lation in force in each country for the payment of postal money orders.

(2) When the list contains irregularities which cannot be corrected at the receiving exchange
office that office shall ask for explanations with the least possible delay; and in the meantime the
issue of inland money orders corresponding to these entries shall be suspended until the expla-
nations are received.

(3) One copy of each exchange list shall be returned by the receiving exchange office to the
dispatching office, but before returning such copy, the receiving office shall enter therein the names
of the respective offices of payment of the orders enumerated in the list, and in the lists from the
United States returned by the exchange office at Helsingfors the latter office shall enter the
amount of each order in the money of Finland according to the conversion made by it.

Article X.

PAYMENT SUBJECT TO RULES OF COUNTRY DRAWN ON.

(i) The orders issued by each country on the other shall be subject as regards payment
to the regulations which govern payment of domestic money orders in the country on which they
are drawn. However, in the event of wrong payment, if complaint is made within two years
from the date of issue of the order, the paying Administration shall indemnify the true payee,
or reimburse the remitter, unless it be shown that the error in payment was due to insufficient
address of the payee as given by the remitter or by the dispatching Administration. In such
event the responsibility devolves upon the sender or the issuing Administration as the case may
be, if it be impossible to recover the money.

(2) The paid orders shall remain in the possession of the country of payment.

Article XI.

CORRECTIONS AND REPAYMENTS.

(i) Requests for correction of errors or for repayment of orders must be addressed by the
remitter to the Postal Administration of the country in which the order was issued.

(2) Repayment shall be effected by the country of issue only after authorization received
from the country of destination ; the amount repaid must be placed to the former in the quar-
terly account. (Article XV.)

(3) Each Administration shall determine the course to be pursued in repayment to the
remitter.

Article XII.

DUPLICATE ORDERS.

Duplicate orders may be issued only by the Postal Administration of the paying country
and in accordance with its regulations on the subject.

Article XIII.

VOID ORDERS.

Orders which shall'not have been paid within twelve calendar months from the month of
issue shall become void and the sums received shall accrue to, and be placed at the disposal of,
the country of origin.
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aux adresses ou bureaux destinataires respectifs, conformdment aux r~glements applicables, dans
chaque pays, au paiement des mandats-poste.

2. Lorsque le bordereau comporte des irr6gularitds qui ne peuvent 6tre rectifides au bureau
d'6change r~cepteur; ce bureau demande des 6claircissements dans le plus bref ddlai possible. Dans
l'intervalle, 1'mission des mandats-poste intdrieurs, correspondant ces inscriptions, est suspendue
jusqu'h r~ception des 6claircissements.

3. Un exemplaire de chaque bordereau d'6change sera renvoy6 par le bureau d'6change
rdcepteur au bureau expditeur, mais, au prdalable, le bureau rdcepteur inscrira sur le dit bordereau
les noms des bureaux de paiement des mandats 6numdrds dans le bordereau et, sur les bordereaux
6manant des Etats-Unis et renvoy~s par le bureau d'6change d'Helsingfors, ce dernier bureau
indiquera le montant de chaque mandat en monnaie finlandaise, selon la conversion effectu6e
par lui.

Article X.

ASSUJETTISSEMENT DU PAIEMENT AUX RIGLES EN VIGUEUR DANS LE PAYS DE DESTINATION.

I. Les mandats 6mis par chaque pays bi destination de l'autre seront assujettis, en ce qui
concerne les paiements, aux r~glements qui rdgissent le paiement des mandats-poste intdrieurs,
dans le pays de destination. Toutefois, en cas de paiement erron6, si la rdclanimation est ddposde
dans un ddlai de deux ans h compter de la date d'dmission du mandat, radministration qui a effectua
le paiement indemnisera le vritable destinataire ou remboursera h l'expdditeur le montant du
mandat, h moins qu'il ne soit prouvd que l'erreur de paiement 6tait due h l'insuffisance de J'adresse
du destinataire donnde par 1'expdditeur ou par 1'administration expdditrice ; s'il est impossible
de recouvrer les sommes payees par erreur, la responsabilit6 incombe alors h l'expdditeur ou h Fad-
ministration expdditrice, selon le cas.

2. Les mandats liquids seront conserves par le pays de paiement.

Article XI.

RECTIFICATIONS ET REMBOURSEMENTS.

I. Les demandes de rectification ou de remboursement de mandats doivent 6tre adressdes
par l'expdditeur h l'administration des postes du pays dans lequel le mandat a dt6 6mis.

2. Le remboursement ne sera effectua par le pays d'6mission qu'apr~s autorisation du pays
de destination ; le montant rembours6 sera port6 par le pays d'6mission dans le ddcompte trimestriel
(Article XV).

3. Chaque administration fixera la proc6dure k appliquer pour le remboursement h 1'exp6-
diteur.

Article XII.

DUPLICATA DE MANDATS.

Des duplicata de mandats ne peuvent 6tre 6mis que par l'administration postale du (pays
de destination, conformdment aux r~glements en vigueur.

Article XIII.

MANDATS ANNULtS.

Les mandats qui n'ont pas k6 payds, au cours d'une pdriode de douze mois civils, h dater
du mois d'6mission, deviendront nuls et les sommes encaissdes deviendront la proprit6 du pays
d'origine et seront mises h sa disposition.
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Article XIV.

LIST OF VOID ORDERS-How RENDERED.

(I) At the end of each quarter the Postmaster-General of Finland shall prepare and send
to the Third Assistant Postmaster-General, Division of Money Orders, at Washington, a detailed
statement of all orders of United States issue, which, under the terms of the preceding article,
have become void and reverted to the country of origin.

(2) On the other hand, the Post Office Department of the United States at the end of each
quarter shall send to the Postmaster-General of Finland a list of the postal money orders issued
in that country for payment in the United States which have become void.

(3) All void orders shall be entered in the quarterly account to the credit of the country
of issue.

Article XV.

ACCOUNTS.

(I) At the end of each quarter the Postmaster-General of Finland shall prepare an account
in which shall be entered in detail the totals of the lists showing the amount of orders issued during
the same quarter in each of the two countries and the balance resulting from such transactions.

(2) Two copies of that account shall be transmitted to 'the Post Office Department of the
United States at Washington. If, after proper verification, the balance, which must always be
expressed in money of the United States, is found to be against the Postal Administration of Fin-
land, it shall be paid at -New York in money of the United States by means of a bill of exchange,
payable at sight. If the balance be found against the United States, it shall be paid in United
States money by means of a bill of exchange payable at sight, drawn on New York and remitted
to Helsingfors by the Post Office Department at Washington, or by depositing the' sum to the
credit of the Finnish Administration in any designed bank in New York.

(3) Payments may also be made in cash or by means of bills of exchange drawn on places
other than New York by mutual agreement between the two Administrations.

Article XVI.

REMITTANCES ON ACCOUNT.

Pending the settlement of a quarterly account, the Post Office Department at Washington,
for the present, shall make to the Postmaster-General of Finland in the manner set forth in the
preceding article weekly payments of approximately three-fourths of the amount certified by the
New York Exchange Office in the money order advice lists dispatched to Helsingfors. The accounts
and the letters relating to the remittances on account shall be in accordance with the forms C,
D, E, F, and G, annexed to this Convention.

Article XVII.

ADDITIONAL REGULATIONS.

(I) The Postal Administration of either of the two countries may adopt other regulations,
not contrary to this Convention, for the purpose of protection against fraud, or for the better
operation of the system which it has established.
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Article XIV.

PROCtDURE D'tTABLISSEMENT DES BORDEREAUX DE MANDATS ANNULtS.

I' A la fin de chaque trimestre, le Directeur g~n6ral des Postes de Finlande 6tablira et adressera
au troisime adjoint du Directeur g~n~ral des Postes, Service des mandats-poste, h Washington,
un relev6 d6taill]6 de tous les mandats 6mis aux Etats-Unis, qui, aux termes de 1'article prc&
dent, ont 6t frappes de nullit6 et sont retourn~s au pays d'origine.

2. De son c6t6, l'Administration des Postes des Etats-Unis adressera, h la fin de chaque tri-
mestre, au Directeur g6n~ral des Postes de Finlande, une liste des mandats-poste qui ont t6 6mis
dans ce pays pour 6tre payds aux Etats-Unis et frapp6s de nullit6.

3." Tous les-mandats annulus seront port~s, dans le d6compte trimestriel, au credit du pays
d'6mission.

Article XV.

DtcoMPTES.

I. A la fin de chaque trimestre, le Directeur g~n~ral des Postes de Finlande 6tablira un dcompte
oil figureront, en d6tail, les totaux des bordereaux indiquant le montant des mandats 6mis, au
cours du trimestre envisag6, dans chacun des deux pays et le solde ressortant des dites operations.

2. Deux exemplaires de ce d~compte seront transmis 4 l'Administration des Postes des Etats-
Unis h Washington. Si, apr~s vWrification, le solde, qui doit toujours 6tre exprim6 en monnaie
des Etats-Unis, ressort au d~bit de l'Administration des Postes de Finlande, le r~glement sera
effectu6 & New-York, en monnaie des Etats-Unis, au moyen d'une lettre de change payable h
vue. Si le solde ressort au d6bit des Etats-Unis, le r6glement sera effectu6, en monnaie des Etats-
Unis, soit au moyen d'une lettre de change h vue tir6e sur New-York et remise h Helsingfors, par
l'Administration des Postes de Washington, soit par le d6p~t de la somme au credit de l'admi-
nistration finlandaise, dans une banque d~sign~e de New-York.

3. Les r~glements peuvent dgalement, par accord mutuel entre les deux administrations, tre
effectu6s en esp&ces ou au moyen de lettres de change, tir~es sur des places autres que New-York.

Article, XVI.

AcOMPTES.

En attendant le r~glement du d~compte trimestriel, l'Administration centrale des Postes
de'Washington, devra, pour le moment, verser au Directeur gdnral des Postes de Finlande, sous
la forme stipul~e h I'article pr6cedent, des acomptes hebdomadaires repr6sentant approximati-
vement les trois quarts du montant indiqu6 par le bureau d'6change de New-York sur les bor-
dereaux de mandats expdids h Helsingfors. Les relev~s de comptes et les lettres concernant les
remises en compte seront .tablis selon les formulaires C, D, E, F et G annexds h la prdsente
Convention.

Article XVII.

DISPOSITIONS COMPL]tMENTAIRES.

i. L'administration des postes de chacun des deux pays a la facult6 d'adopter d'autres r~gle-
ments, pourvu qu'ils ne soient pas contraires h la pr6sente Convention, en vue d'assurer ]a pro-
tection contre la fraude ou le meilleur fonctionnement du service 6tabli.
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(2) Every additional regulation adopted must be communicated without loss of time to the
Administration of the other country.

Article XVIII.

SUSPENSION OF, EXCHANGE.

Should extraordinary circumstances justify it, each of the two Postal Administrations shall
be authorized to suspend temporarily the exchange of money orders in whole or in part, provided
that notice of the suspension is immediately given to the other country by cable if necessary.

Article XIX.

IN EFFECT.

This Convention after having been signed shall take effect on the Ist day of the month of
October 1924, and shall continue in force until twelve months after either Administration shall
have notified the other of its desire to terminate it.

Done in duplicate and signed at Helsingfors, on the twenty-sixth day of June 1924, and at
Washington, on the seventeenth day of March 1924.

G. E. F. ALBRECHT.
Postmaster-General of the Republic of Finland.

HARRY S. NEW.
Postmaster-General of the United States of America.
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2. Toute disposition additionnelle adoptde doit 6tre communiqu&e sans ddlai h 'adminis-
tration de 'autre pays.

Article XVII!.

SUSPENSION DU SERVICE D'1ACHANGE.

FEn cas de circonstances extraordinaires, chacune des deux administrations postales conserve
le droit de suspendre temporairement, soit en partie, soit en total, le service d'6change des mandats-
poste, h condition de donner immddiatement avis de la suspension, par cablogramme, s'il est ndces-
saire, & l'autre pays.

Article XIX.

MISE EN VIGUEUR.

La pr~sente Convention, apr~s avoir 6t6 signde, prendra effet k dater du 1 er octobre 1924 et
restera en vigueur jusqu'h l'expiration d'un ddlai de douze mois apr~s que l'une des deux admi-
nistrations aura notifiM h l'autre son d6sir de la ddnoncer.

Fait en double expddition et sign6 h Helsingfors, le vingt-six juin mil neuf cent vingt-quatre,
et Washington, le dix-sept mars mil neuf cent vingt-quatre.

G. E. F. ALBRECHT.
Directeur gindral des Postes de Finlande.

HARRY S. NEW.
Directeur gindral des Postes des Etats-Unis.
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A.

List No ................... Stamp of New York
Sheet No ................... Office.

LIST OF POSTAL MONEY ORDERS ISSUED IN THE UNITED STATES OF AMERICA, PAYABLE IN THE
REPUBLIC OF FINLAND.

Conversion Rate Z U

4 ,0 T$0 ,'.

0 . 0010 = .o , m Remarks

Wo 0 0e o. 0 . O 0
,.,~~ ~ r 000-:o . . ~

000 -0 ).0 go)

$ co
_ _ _ _ _ I$ C _ .

. -

-*-*-.-.- 

-

A.

(Reverse.)

List No ...................
Stamp of New York

Office.

United States Post Office, New York, N.Y., Money Order Exchange Office.

I have received your List No ............. dated ................................................ Nos .............

to .......................................... am ount ..................................... equivalent ........................

and this has been found to be correct, except as noted below :

The List herewith represents all orders received since the dispatch of List No .............

Please acknowledge the receipt of the present List.

Respectfully,

Postmaster.

To the Postmaster, Helsingfors, Finland.
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Bordereau NO
Feuille No

Timbre du Bureau
de New-York.

BORDEREAU DES MANDATS-POSTE tMIS AUX ETATS-UNIS D'AMtRIQUE

ET PAYABLES DANS LA RAPUBLIQUE DE FINLANDE.

(Verso.)

Bordereau No .................. Timbre du Bureau
de New-York

Administration des postes des Etats-Unis, New-York (N. Y.), Bureau d'dchange des mandats-poste.

J'ai 'honneur de vous accuser reception de votre bordereau N o ............ en date du ...............

............... Nos ..... h ........................ s'dlevant & ........................ soit ........................

Le bordereau a dt6 reconnu exact, sauf les exceptions indiqudes ci-dessous

Le bordereau ci-contre reprdsente tous les mandats regus depuis 1'envoi du bordereau No .........
Pridre d'accuser reception du prdsent bordereau.

Veuilez agr6er, etc...

Le Directeur des Postes

Le Directeur des Postes d'Helsingfors (Finlande).
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A.

(Reverse.)

H ELSINGFORS . .............................. r92 ......

I have examined this List, and found it correct except for the errors noted below :

Respectfully.

Postmaster.

Postmaster, New York, N. Y.

List No ................... Stamp of Helsingfors

Sheet No . ................. Office.

LIST OF POSTAL MONEY ORDERS ISSUED IN THE REPUBLIC OF FINLAND, PAYABLE IN THE

UNITED STATES OF AMERICA.

Conversion Rate b - 5) '0
0 CS C

$cc
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0.. 0~ 0 .- W 0 W 0 ~ .06'0 Remarks
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0 -60

W -
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A.

(Verso.)

HELSINGFORS, le ............................ I9 ......

Bordereau examin6 et reconnu exact, sauf les erreurs indiqudes ci-dessous :

Veuillez agrdez...

Le Directeur des Posies

Le Directeur des Postes de New-York, N. Y.

Bordereau No ............
Liste No ............

BORDEREAU DES MANDATS-POSTE tMIS DANS LA RiPUBLIQUE

ET PAYABLES AUX ETATS-UNIS D'AM]tRIQUE.

Timbre A date du

bureau d'Helsingfors.

DE FINLANDE

Taux .
'@ V de conversion z."s

'.. 2  , ,,. '%,. .~.$o cis

No. Z .4) 0 U Observations
00 C3 .'0 cj '

0 0 =1'
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B.

(Reverse.)

List No .Stamp
of Helsingfors.

Finland Post Office, Helsingfors, Money Order Exchange Office.

I have received your List No ............. dated ............................ Nos ........
to ....................................... am ount ....................................... equivalent ........................

and this has been found to be correct, except as noted below:

The List herewith represents all orders received since the dispatch of List No .............
Please acknowledge the receipt of the present List.

Respectfully,

..................... °........ ............ ....

Postmaster.

To the Postmaster, New York, N.Y.

B.

(Reverse.)

New York, N.Y ............................... 192 ......

I have examined this List, and found it correct except for the errors noted below :

...................................................................... .............. ................................ .....................

................ °........................................... I...................................................................... ... ..

Respectfully,

.......... o. ............... .................... ...

Postmaster.

To the Postmaster, Helsingfors, Finland.
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B.

(Verso.)

Bordereau No . Timbre du Bureau
d'Helsingfors.

Administration des Postes d'Helsingfors, Bureau d'6change des mandats-poste.

J'ai l'honneur de vous accuser reception de votre bordereau No ............ en date du ...............
............... No8 .. . & ........................ s'61evant h ........................ soit ....... ........

Le bordereau a 6t6 reconnu exact, sauf les exceptions indiqu6es ci-dessous

Le bordereau ci-contre repr6sente tous les mandats re~us depuis F'envoi du bordereau No .........
Pridre d'accuser reception du prdsent bordereau.

Veuillez agr~er, etc...

Le Directeur des Postes

............ .... ......................................

Le Directeur des Postes de New-York, N. Y.

B.

(Verso.)

NEW YORK, le ............................ 19 ......

Bordereau examind et reconnu exact, sauf les erreurs indiqu6es ci-dessous :

........................ I......................................... ,.......................................................................,

........................................... ,................................................. ................ . .........................

Veuillez agr~er, etc...
Le Directeur des Posies

Le Directeur des Postes d'Helsingfors (Finlande).
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C.

DETAILED STATEMENT OF LISTS.

Orders issued in Republic of Finland Orders issued in the United States

International International
Number Date numbers Total amount Number Date numbers Total amount

of of of orders of of of of orders of
List List contained each list List List contained each list

in each list in each list

$ C $ C

D.

POST OFFICE DEPARTMENT.

Office of Third Assistant Postmaster-General, Division of Money Orders.

WASHINGTON, D.C .................. 19 ......

This Department has the honor to transmit herewith a .........................................................

N o ............. for $ .................. draw n ........................... 19 ...... by .......................................

of New York, N.Y., to the order of the Postmaster-General, and by his endorsement made payable

to your order by ..............................at..................

Be pleased to cause the receipt of the said .................. to be duly acknowledged, its payment

to be reported and the proceeds placed to the credits of this Department ....................................

on account of the exchange of Money Orders between our respective countries during the quarter

end .................................. 19 ......

Respectfully,

Third Assistant Postmaster- General.

To the Postmaster-General, Helsingfors, Finland.
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C.

RELEVA DATAILLt DES BORDEREAUX.

Mandats 6mis dans la R6publique de Finlande Mandats niis aux Etats-Unis

Nu.6-os Num6ros
internationaux internationaux

Num~ros Date des mandats Montant total Num~ros Date des mandats Montant total
des des figurant dana de chaque des des figurant dans de haque

bordereaux bordereaux chaque bordereaul bordereaux bordereaux chaque

bordereau bordereau

$ c $ C

D.

DIRECTION G1ANARALE DES POSTES.

Bureau du 3 e adjoint au Directeur g6n~ral des Postes, Service des mandats-poste.

WASHINGTON, D. C., le ....................... 19 ......

La Direction g6ndrale des Postes a P'honneur de transmettre ci-inclus un ..............................

No ............ an montant de $ .................. tir le ................... 19 . par ........................

de New-York (N. Y.) & l'ordre du Directeur g~n~ral des Postes et endoss6 par lui A votre ordre pour

6tre pay6 par ................................................ h ..............................

Pridre de bien vouloir accuser r~ception dudit .................. de donner avis de 1'encaissement et

de faire inscrire les sommes per~ues au crddit de la pr6sente Administration .................................

IL titre d'acomptes sur le montant des mandats-poste 6chang~s entre nos pays respectifs au cours du

trimestre prenant fin le ........................ 19 ......

Veuillez agrder, etc...

Le troisilme adjoint au Directeur giniral des Postes,

Au Directeur g6ndral des Postes, Helsingfors, Finlande.
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E.

POST OFFICE DEPARTMENT.

Money Order Exchange Office.

HELSINGFORS, Finland .................. 19 ......

This Department has the honor to transmit herewith a ........................ No.......

for $ ..................... draw n ................................. 19 ...... to ................................................

of .............................. to the order of the Postmaster-General, and by his endorsement made

payable to your order by ............................ of .................................

Be pleased to cause the receipt of the said ..................... to be duly acknowledged, its payment

to be reported and the proceeds placed to the credit of this Department ..........................................

on account of the exchange of Money Orders between our respective countries during the quarter

end .................................. 19 ......

Respectfully,

................................. .. .......................

Postmaster- General.

The Third Assistant Postmaster-General,
Division of Money Orders,

Washington, D.C.
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E.

DIRECTION GANItRALE DES POSTES

Bureau d'dchange des mandats-poste.

HELSINGFORS (Finlande), le .................. 19 ......

La Direction g6ndrale des Postes a l'honneur de transmettre ci-inclus un ...........................

N o ............ au m ontant de $ .................. tir6 le ........................... i9 ...... par ........................

de ........................... & 'ordre du Directeur gdndral des Postes et endossd par lui h votre ordre pour

8tre pay6 par ................................................ . ..............................

Pridre de bien vouloir accuser r6ception dudit .................. de donner avis de l'encaissement et

de faire inscrire les sommes perques au crddit de la prdsente Administration ....................................

& titre d'acompte sur le montant des mandats-poste 6changds entre nos pays respectifs au cours du

trim estre prenant fin le .................................... 19 ......

Veuillez agrder, etc...

Le Directeur gbndral des Postes,

Au troisi~me adjoint au Directeur gdndral des Postes,
Service des mandats-poste,

Washington, D. C.
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FINLANDE ET NORVEGE

Convention concernant ]a circulation
des voyageurs sur le Pasvik
(Patsjoki) et sur le Jakobselv (Vuo-
remajoki), avec Protocole final, si-
gnes i Christiania, le 28 avril 1924.

FINLAND AND NORWAY

Convention concerning the Passage
of Travellers over the Pasvik
(Patsjoki) and the Jakobselv (Vuore-
majoki), and Final Protocol, signed
at Christiania, April 28, 1924.
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TEXTE FINNOIS. - FINNISH TEXT.

No. 757. - NORJAN KUNINGAS-
KUNNAN JA SUOMEN TASA-
VALLAN KESKEN TEHTY SO-
PIMUS' LIIKENTEESTA PASVIK
NIMISELLA JOELLA (PATS-
JOELLA) JA JAKOBSELV NIMI-
SELLA JOELLA (VUOREMA-
JOELLA), ALLEKIRJOITETTU
KRISTIANIASSA HUHTIKUUN
28 PAIVANA 1924.

TEXTE NORVtGIEN. - NORWEGIAN TEXT.

No. 757.- KONVENSJON I MELLEM
KONGERIKET NORGE OG
REPUBLIKKEN FINNLAND OM
SAMFERDSEL PA PASVIK
(PATSJOKI) OG PA JAKOB-
SELV (VUOREMAJOKI), UNDER-
TEGNET I KRISTIANIA DEN
28 APRIL 1924.

Textes officiels finnois, /ranpais, norvdgien et suidois, communiquds par les Ministres des Allaires
Itrangeres de Finlande et de Norvdge. L'enregistrement de cette convention a en lieu le 18 octobre
1924.

HANEN MAJESTEETTINSA NORJAN KUNINGAS

ja SUOMEN TASAVALLAN PRESIDENTTI ovat,
kummankin puolen asetettujen valtuutettujen
kautta kasiteltydan Petsamon alueen siirty-
misestii Suomen syntyneita rajakysymyksii,

ja haluten ylltdpitaa~ ystdtvdflisiat suhteita ja

hyvad rajasopua molempien valtakuntien kesken,

piittineet solmia sita tarkoittavan sopi-
muksen liikenteesta Pasvik'illa (Patsjoella) ja
Jakobselv'illa (Vuoremajoella) ja valtuutetuik-
seen nimittiineet,

HANEN MAJESTEETTINSA NORJAN KUNINGAS:

ulkoasiainministerinsAt Christian Fredrik
MICHELET'IN ;

SUOMEN TASAVALLAN PRESIDENTTI:

ErikoislAhettilaansa ja tidysivaltaisen mi-
nisterinsa Hanen Majesteettinsa Norjan
Kuninkaan luona, filosofiantohtori Rolf
THESLEFF'IN,

HANS MAJESTET KONGEN AV NORGE og REPU-

BLIKKEN FINNLANDS PRESIDENT, som gjen-
nem delegasjoner opnevnt fra begge sider
har forhandlet om naboforhold som er opstAtt
ved Finnlands erhvervelse av Petsamo-distrik-
tet,

og som er besjelet av 0nsket om A bevare
det venskapelige forhold og gode naboskap
mellem de to stater,

har besluttet i denne hensikt A avslutte
en konvensjon om samferdselen pA Pasvik
(Patsjoki) og Jakobselv (Vuoremajoki) og har
opnevnt til sine befullmektigede

HANS MAJESTET NORGES KONGE

Sin utenriksminister Christian Fredrik
MICHELET;

REPUBLIKKEN FINNLANDS PRESIDENT:

Sin overordentlige sendemann og befull-
mektigede minister hos Hans Majestet
Norges Konge dr. philos. Rolf THESLEFF,

I L'dchange des ratifications a eu lieu h Helsingfors, le 26 septembre 1924.
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TEXTE SUtDOIS. - SWEDISH TEXT.

No. 757. - KONVENTION 1MELLAN
KONUNGARIKET NORGE OCH
REPUBLIKEN FINLAND BE-
TRAFFANDE SAMFARDSELN
PA PASVIK (PATSJOKI) OCH
JAKOBSELV (VUOREMAJOKI),
UNDERTECKNAD I KRISTIA-
NIA DEN 28 APRIL 1924.

No. 757. - CONVENTION ' ENTRE
LA REPUBLIQUE DE FINLANDE
ET LE ROYAUME DE NORVEGE,
CONCERNANT LA CIRCULA-
TION DES VOYAGEURS SUR LE
PASVIK (PATSJOKI) ET SUR LE
JAKOBSELV (VUOREMAJOKI),
SIGNtE A CHRISTIANIA, LE
28 AVRIL 1924.

Finnish, French, Norwegian and Swedish official texts communicated by the Finnish and Norwegian
Ministers for Foreign Affairs. The registration of this Convention took place October 18, 1924.

HANS MAJESTAT KONUNGEN AV NORGE och
REPUBLIKEN FINLANDS PRESIDENT, efter att
genom delegationer, tillsatta frAn vardera sidan,
hava behandlat de genom Finlands fbrvarv av
Petsamoomrddet uppkomna griinssp6rsmlen,

och besjdlade av 6nskan att bibeh~lla
viinskapliga f6rbindelser och god grannsdimja
mellan de bAda staterna,

hava beslutat, att i detta avscende trdffa
en 6verenskommelse r6rande samfdirdseln h
Pasvik (Patsjoki) och Jakobselv (Vuoremajoki)
och hava till sina befullm~iktigade ombud
utsett:

HANS MAJESTAT KONUNGEN AV NORGE:

Sin utrikesminister Christian Fredrik
MICHELET;

REPUBLIKEN FINLANDS PRESIDENT:

Sitt utomordentliga sdindebud och befull-
mdktigade minister hos Hans Majestat
Konungen av Norge, filosofiedoktorn
Rolf THESLEFF,

SA MAJESTE LE RoI DE NORVikGE et LE
PRESIDENT DE LA R1tPUBLIQUE DE FINLANDE,
ayant, par des d~l6gations nommdes de part
et d'autre, trait6 des relations de voisinage qui
rdsultent de l'acquisition, par la Finlande, du
district de Petsamo,

anim6s du d6sir de maintenir les relations
d'amiti6 et de bon voisinage entre les deux Etats,

ont rdsolu de conclure "k cet effet une Con-
vention concernant la circulation des voyageurs
sur le Pasvik (Patsjoki) et sur le Jakobselv
(Vuoremajoki) et ont nomm6 pour leurs
Plnipotentiaires h savoir :

SA MAJESTt LE Roi DE NORViGE:

Son Ministre des Affaires 6trang~res
M. Christian Fredrik MICHELET ;

LE PRtSIDENT DE LA Rt-PUBLIQUE DE FIN-

LANDE :

Son Envoy& extraordinaire et Ministre
pl6nipotentiaire pros Sa Majestd le Roi
de Norv~ge, M. le Dr en philosophie
Rolf THESLEFF,

1 The exchange of ratifications took place at Helsingfors, September 26, 1924.
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jotka vaihdettuaan hyviissa ja asianmukai-
sessa muodossa oleviksi havaitut valtakirjansa,
ovat sopineet seuraavista artikloista

I. Arlikla.

Pasvik'issa (Patsjoessa) pyykkien n:o 354
ja n:o 355 valisesta rajasta Skoltefos'in (Koltta-
k6nkin) yldpuolella olevaan rajalinjaan asti
seka Jakobselv'issa (Vuoremajoessa) saavat
matkustavat kummastakin sopimusvaltiosta
kiyttdid toisen valtakunnan vesialuetta niin
laajalti kuin se kulkua varten on tarpeen.

II. Artikla.

Oikeus, josta I artiklassa saddetdd'n, kdsittdd
my6s vallan nousta maihin, missa kulku tai
venheiden vetdminen sitdi vaatii.

Tulta dlk65n tehthk6 vieraalla alueella tai
aluetta kdytettdk6 muuhun tarkoitukseen kuin
tdssid on sanottu.

III. Artikla.

Kulkiessaan tall6in vieraalla alueella matkus-
tavat ovat vapautetut passivelvollisuudesta ja
niinikO.an aluksineen, ajoneuvoineen ja tava-
roineen vapaat tullitarkastuksesta seka kai-
kenliisten muiden paitsi IV: ssai artiklassa
sanottujen maksujen suorittamisesta."

IV. Artikla,

Vieraalla alueella matkustavat ovat oikeu-
tetut kdyttamdin kulun helpottamiseksi yleista
kiiytt6di varten rakennettuja tai vasta raken-
nettavia vetoteitEL ja muita laitteita niista
maksuista ja niita madrayksid noudattaen,
joita on sdilidetty sen maan vaest6lle missa
aitos on.

V. Artikla.

Pasvik'in (Patsjoen) ja Jakobselv'in
(Vuoremajoen) varsilla asuva v5.est6 saakoon

hvilke, efter A hautvekslet sine fullmakter,
som er funnet i god og behorig orden, er kommet
overens om folgende artikler

Artikkel I.

I Pasvik (Patsjoki) fra grenselinjen mel-
lem rosene nr. 354 og nr. 355 til grenselinjen
ovenfor Skoltefoss (Kolttakingas), saint i Jakobs-
elv (Vuoremajoki) kan reisende" fra hver av
de to kontrahenrende stater benytte sig av
den annen stats vannomrAde i den utstrekning
hvori dette er n0dvendig for samferdselen.

Artikkel II.

Den i artikkel I nevnte rett omfatter ogsA
adgang til a ga iland pa strandbreddene pa
de steder hvor det er n0dvendig av hensyn til
ferdselen eller for trekning av bAtene.

Det er forbudt A gj0re op ild paL det fremmede
omrAde og A benytte dette i annet 0iemed enn
foran anfort.

Arlikkel I11.

Under ferdsel ph det fremmede omrAde
er de reisend fritatt for passtvang, likesom
de selv, deres farkoster, kjoretoier og reise-
gods er fri savel for tolleftersyn som for avgifter
av enhver art med undtagelse av de i artikkel
IV nevnte.

Artikkel IV.

PA det fremmede omrAdo kan de reisende
benytte de trallebaner og andre transport-
innretninger, som er eller matte bli anlagt til
alment bruk, pa betingelse av at de betaler
de avgifter og retter sig efter de regler, som
gjelder nar disse innretninger brukes av inn-
vAnere i den stat hvor de er anlagt.

Artikkel V.

Den p! breddene av Pasvik (Patsjoki) og
Jakobselv (Vuoremajoki) bosatte befolkning
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vilka , efter att hava utvdtxlat sina fullmakter,
som befunnits i god och beh6rig ordning,
6verenskommit om f6ljande artiklar:

Arlikel I.

I Pasvik (Patsjoki) frAn grdnslinjen mellan
r6sen n:o 354 och n:o 355 till grdnslinjen
ovanf6r Skoltefoss (Kolttak6ngds) samt i Jakob-
selv (Vuoremajoki) ar det tillAtet f6r resande
frAn vardera kontraherande staten att begagna
sig av den andra statens vattenomrAde i den
utstrAckning detta f6r firden air av n6den.

Artikel II.

Den i artikel I omnainda rdtten innefattar
jmvl befogenhet att stiga i land p.1 stran-
derna, dar dette Ar n6dvandigt med hansyn
till samfdrdseln eller dragning av bAtar.

Det vare icke tillAtet att g6ra upp eld pA
det frdinmande omrAdet eller anvinda sig av
detta f6r annat dndamAl an vad nu dr sagt.

Artikel III.

Under fard pA det frammande omrAdet aro
de resande befriade frAn passplikt likasom de
sjilva jdnte deras farkoster, fordon och gods
fritagna frhAn tulleftersyn siv51 som frAn
erldggande av alla slags avgifter med undantag
av dem i artikel IV omnamnda.

Artikel IV.

PA det framnmande omrAdet fA de resande
anvanda de trallbanor och andra innrittningar
f6r underlattande av samfardseln, vilka aro
eller i framatiden bliva anlagda till allmant
bruk mot de avgifter och under iakttagande av
de bestamningar, som dro faststallda f6r
befolkningen i den stat dAr inratningen ar
belagen.

Artikel V.

Den vid Pasvik (Patsjoki) och Jakobselv

(Vuoremajoki) bosatta befolkningen mA tillAtas
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lesquels, apr~s avoir 6chang6 leurs pleins
pouvoirs, trouvds en bonne et due forme, sont
convenus des articles suivants

Article I.

Sur le Pasvik (Patsjoki), h partir de la ligne
de partage entre les colonnes Nos 354 et 355
jusqu'h la ligne de partage en amont de la
cascade du Skoltefos (Kolttakbngas), de meme
que sur le Jakobselv (Vuoremajoki), les voya-
geurs de chacun des deux Etats contractants
sont autoris6s h se servir des eaux de rautre
Etat dans l'6tendue ndcessaire en vue du passage.

Article II.

La facult6 mentionnde h l'article I comprend
aussi l'autorisation de prendre terre aux rivages
partout oi cela sera ndcessaire pour le passage,
le halage ou le transport des bateaux.

I1 ne sera permis ni de faire du fen sur le
territoire 6tranger ni de s'en servir autrement
que dans le but ci-devant mentionn6.

Article III.

Pendant leur passage sur le territoire 6tranger
les voyageurs jouiront de l'exemption des passe-
ports et seront, de mgme que leurs vWhicules
et leurs bagages, exempts de toute visite
douani~re et de tous droits et taxes, exception
faite de ceux pr6vus par Particle IV.

Article IV.

Sur le territoire 6tranger les voyageurs
pourront se servir des voies de halage (dites
a trallebaner ,,) et des autres outillages de trans-
port ddjh existants ou qui viendraient h 6tre
tablis h l'avenir pour l'usage public, h condi-

tion de s'acquitter des taxes et de se conformer
aux r~glements arr~ts pour l'usage des ressor-
tissants de l'Etat propridtaire.

Article V.

I1 devra etre permis h la population habitant
les bords du Pasvik (Patsjoki) et du Jakobselv
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ilman vaikeuttavia muodollisuuksia liikkua
rajan lAhella toisen valtakunnan alueella niiden
sddnt6jen mukaisesti, jotka asianomaiset vira-
nomaiset kummassakin sopimusvaltiossa yhtei-
sesti sopimuksesta vahvistavat.

VI Artikla.

Tiimdi sopimus ei koske:

a) sotavdkeA ja sellaisia henkil6ita, jotka
kuuluvat sotavden veroisina pidettaviin
joukkoihin ;

b) kuljetuksia sotilaallisiin tarkoituksiin
sekA

c) aseiden, ammusten ja kaiken muun
sotakieltotavaran kuljetusta.

VII Artikla.

TiimAn sopimuksen maiiiyksiin ei voida
vedota sellaisten toimenpiteiden estdimiseksi,
joihin sopimusvaltiot omala alueellaan ryh-
tyvat tiyttddkseen velvollisuutensa puolueet-
tomana valtana seka huomioon ottaen ylei-
sen jArjestyksen, oikeudenk5.yt6n jatullin
vaatimukset, ihmisten, elAinten ja kasvien
suojaamisen tarttuvilta taudeilta, sekA ne edut
jotka liittyvat vesivoiman kAytt66n, uittoon
ja kalastukseen.

VIII. Artikla.

Tahn sopimukseen ei voida vedota jom-
mankumman sopimusvaltion joutuessa sotaan.

IX Arlikla.

Missii mdarin ja milla ehdoin sopimus-
valtiot sallivat toisesta valtiosta tulevien mat-
kustavien kulkea siinA Pasvik'in (Patsjoen)
osassa Skoltefos'in (Kolttak6nkAAn) alapuolella,
joka kuuluu yksinomaan toiselle valtiolle,
mAArdtidin tAmtin valtion lains9LdAnn6ssa.
Alk6in kuitenkaan vieraasta valtiosta tulevilta
matkustavilta vaadittako suurempia maksuja
kuin mitka ovat tarpeen tullitarkastuksesta ja
muusta tarpeelliseksi havaitusta valvonnasta
johtuvien kustannusten korvaamiseksi.

b0r ha adgang til uten generende formaliteter
A begi sig inn p! fremmed omrAde ved grensen,
overensstemmende med de regler som de to
kontraherende staters kompetente myndigheter
matte bli enige om.

Artikkel VI.

Denne konvensjon finner ikke anvendelse p&

a) militanr og personer tilh0rende etater
som kan sammenlignes med militaer;

b) transporter i militxert 0iemed ; samt

c) befordring av vAben, ammunisjon og
all annen krigskontrabande.

Artikkel VII.

Konvensjonens bestemmelser kan ikke pAbe-
ropes mot foranstaltninger som de kontrahe-
rende stater, hver pA sitt omrAde, mAtte bringe
i anvendelse av hensyn til sine plikter som
n0itral, av hensyn til den almindelige sikkerhet,
den offentlige rettspleie, tollvesenets interesser,
menneskers, dyrs og planters beskyttelse
mot smitsomme sykdommer, vannkraftut-
bygningens, fl0tningens og fiskets interesser.

Artikkel VIII.

Denne konvensjon kan ikke pAberopes, hvis
en av de kontraherende stater innvikles i
krig.

Artikkel IX.

Hvorvidt og ph hvilke betingelser enhver av
de kontraherende stater vil tillate reisende fra
den annen stat A passere den del av Pasvik
(Patsjoki) nedenfor Skoltefoss (Kolttak6ngds)
som tilh0rer det ene land alene, avgjcres av
denne stats lovgivning. Dog skal der ikke
pAlegges fremmede reisende h0iere avgifter enn
nodvendig til dekning av utgifter til tollkontroll
og annen kontroll.
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att utan fbrsvArande formaliteter fdrdas invid
gr insen jamvil pA det andra rikets omrAde
enligt de bestdmmelser, om vilka vederb6rande
myndigheter i vardera kontraherande staten
efter gemensam 6verenskommelse faststdlla.

Artikel VI.

Denna konvention finner icke tilldmpning pA:

a) militair och personer tillh6rande organi-
sationer som darmed kunna likstillas ;

b) transporter f6r militara dindamAl ; saint

c) befordran av vapen, ammunition och
allt annat krigskontreband.

Artikel VII.

Konventionens bestdrmmelser kunna icke
:Iberopas gentemot atgdirder, som de kon-
traherande staterna, var pA sitt omrAde,
vidtaga med hensyn till sina plikter sor
neutral stat och med hensyn till allmain sliker-
het, rdttsvArd, tull, miinniskors, djurs och
vfxters skyddande mot smittosamma sjuk-
domar samt till intressen, som bero av vatten-
kraftens utnyttjande, flottning och fiske.

Artikel VIII.

Denna konvention kan icke Aberopas om en
av de kontraherande staterna rAkar i krig.

Artikel IX.

Huruvida och under vilka betingelser vardera
kontraherande staten tillAter resande frAn
den andra staten att fiirdas A den nedanom
Skoltefoss (Kolttak6ngds) beagna delen av
Pasvik (Patsjoki) vilken del tiIlh6r enbart den
ena staten, beror av sagda stats lagstiftning.
Dock m& resande frAn den frmnmande staten
icke Aldggas st6rre avgifter an vad som ar
n6dvundigt till bestridande av faststdillda
utgifter f6r tullbevakning och annan kontroll.

(Vuoremajoki) de passer, sans formalitds embar-
rassantes, au territoire 6tranger pros de la fron-
tire en se conformant aux dispositions dont
seront convenues les autorit6s comp6tentes des
deux Etats contractants.

Article VI.

La pr~sente Convention ne sera pas appli-
cable :

a) aux militaires et aux personnes appar-
tenant aux organisations qui pourront
y 6tre assimildes,

b) aux transports servant h des buts mi-
litaires, et

c) aux t .ansports d'armes, de munitions
et de toute autre contrebande.

Article VII.

Les dispositions de la pr6sente Convention
ne pourront pas tre invoqudes contre les mesu-
res que prendrait chacun des deux Etats contrac-
tants sur son propre territoire pour accomplir
ses obligations en qualit6, de Puissance neutre,
dans l'intrft de la sfret6 g~nrale de la justice
et de la douane, pour prot~ger les hommes,
les animaux et les plantes des maladies conta-
gieuses, ainsi que dans les intr ts se rattachant
K l'exploitation des forces hydrauliques, au
flottage et h la pche.

Article VIII.

La prdsente Convention ne pourra pas tre
invoqude dans le cas oii l'un ou l'autre des
Etats contractants entrerait en guerre.

Article IX.

La question de savoir si et sous quelles condi-
tions chacun des deux Etats contractants
admettra le passage des voyageurs de l'autre
sur cette partie du Pasvik (Patsjoki) en aval
de la cascade du Skoltefos (Kolttak6ngds) qui
lui appartient exclusivement est sujette h la
lgislation de 1'Etat propri~taire. Toutefois, les
voyageurs 6trangers ne seront pas soumis h
des droits et taxes plus 6lev6s que n6cessaire
pour couvrir les frais de contr6le douanier et
autres.
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X Arlikla. Artikkel X.

Tima sopimus on voimassa viisi vuotta
ratifioimisasiakirjain vaihdosta lukien ja on,
ellei sit5. olevihintiin kaksitoista kuukautta
ennen timiin ajan loppua irtisanottu, oleva
edellen voimassa kahdentoista kuukauden irti-
sanomisajoin.

XI Artikla.

Tamd sopimus, joka on kirjoitettu norjan,
suomen, ruotsin j a ranskan kielella, ranskan
kielen ollessa ratkaiseva, on ratifioitava ja
ratifioimisasiakirjat mahdoUisimman pian Hel-
singissa vaihdettavat.

Vakuudeksi ovat valtuutetut allekirjoittaneet
tamdn sopimuksen ja varustaneet sen sine-
teilldan.

Joka tapahtui kaksin kappalein Kristianiassa
28 paiviin5 huhtikuuta 1924.

(u.) ROLF THESLEFF.

PAATOSPOYTAKIRJA

PdUatt0Lessiin sopimuksen Norjan ja Suomen
kesken likenteesta Pasvik'iUa (Patsjoella) ja
Jakobselv'illa5 (Vuoremajoella) allekirjoittaneet,
titdi varten asianmukaisesti valtuutettuina,
sopivat hallitustensa puolesta seuraavasti.

I Artikla.

Kumpikin sopimusvaltio pidittaa itselleen
cikeuden ratkaista, mitka joukot ovat kysy-
myksessa olevan sopimuksen VI artiklan a)
kohdan mukaan pidettdvat sotavAen veroisina.

II Artikla.

Valtion, joka pitdA toisen valtion raja-
vartiostoa sotavden veroisena, tulee kolmen

Denne konvensjon skal gjelde i fern Ar
fra utvekslingen av ratifikasjonene, og hvis
den ikke er opsagt av nogen av de kontra-
herende stater 12 mAneder for utl0pet av
femArsperioden, skal den forbli i kraft inntil
12 mAneder efter opsigelse fra en av statene.

Artikkel XI.

Denne konvensjon, som er avfattet i det
norske, finske, svenske og franske sprog, av
hvilken den franske tekst skal vare avgj0rende,
skal ratifiseres og ratifikasjonene snarest mulig
utveksles i Helsingfors.

Til bekreftelse herav har de befullmektigede
undertegnet denne konvensjon og forsynet den
med sine segl.

Utferdiget i Kristiania i to eksemplarer,
den 28. april 1924.

(u.) C. F. MICHELET.

SLUTNINGSPROTOKOLL.

Samtidig med avslutningen av en kon-
vensjon mellem Norge og Finnland angAende
samferdslen pA Pasvik (Patsjoki) og Jakobselv
(Vuoremajoki) inngAr undertegnede, som dertil
er blitt beh0rig bemyndiget, i sine respektive
regjeringers navn folgende avtale:

Artikkel I.

Hver av de to kontraherende stater forbe-
holder sig ved anvendelse av konvensjonens
artikkel VI, a) A 'avgj0re hvilke organisasjoner
kan sammenlignes med militzer.

Artikkel II.

Den stat som sidestifler den annen kontra-
herende stats grensevakt med militer, skal,
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Artikel X. Article X.

Denna konvention skal gala i fem Ar frAn
utvdixlingen av ratifikationshandlingarna och
skall, s/framt den icke er uppsagd tolv mAnader
innan femArsfristens utgAng, f6rbliva gallande
tilsvidare med tolv mAnaders uppsagning.

Artikel X1.

Dena konvention, avfattad ph norska,
finska, svenska och franska sprAken, av vilka
den franska texten dr utslagsgivande skal
ratificeras, och ratifikationshandlingarna sna-
rast mbjligt utvdxlas i Helsingfors.

Till bekr~iftande harav hava de befullniak-
tigade undertecknat denna konvention och
f6rsett densamma med sina sigill.

Som skedde i Kristiania i tvAt exemplar,
den 28. april 1924.

(u.) C. F. MICHELET.

SLUTPROTOKOLL'

Samtidigt med avslutande av en Konven-
tion mellan Norge och Finland angAende
samfdrdseln pA Pasvik (Patsjoki) och Jakobselv
(Vuoremajoki) enas undertecknade, hertill be-
h6rigen bemyndigade, 6 sina regjeringars vA-
gnar, om f6ljande :

Artikel I.

Envar av de kontraherande staterna f6rbe-
hAllar sig rfitt att vid tillflmpningen av konven-
tionens artikel VI a, avg6ra vilka organisa-
tioner skola j amstiallas med militAr.

Artikel II.

Den stat, som jdimstiiller det andra landets

grdnsvakt med militdr, skall under en tid av

No. 757

Cette Convention aura la dur6e de cinq
ans, h partir de l'6change des ratifications, et,
si elle n'est pas ddnoncde par l'un ou 1'autre
des Etats contractants douze mois avant
l'expiration du terme de cinq ans, elle restera
en vigueur jusqu'h douze mois apr~s d6non-
ciation de la part de l'un ou de l'autre des Etats
respectifs.

Article XI.

Cette Convention, rddigde en langues norv6-
gienne, finnoise, suddoise et frangaise dont le
texte frangais fera foi, sera ratifi~e et les rati-
fications en seront 6chang~es au plus court
d6lai h Helsingfors.

En foi de quoi, les Pl6nipotentiaires ont
sign6 la pr~sente Convention et l'ont rev~tue
de leurs cachets.

Fait h Christiania, en double exp~dition, le
28 avril 1924.

(Sign6) ROLF THESLEFF.

PROTOCOLE FINAL.

Au moment de procdder h la signature d'une
Convention entre la Norv~ge et la Finlande
concernant la circulation des voyageurs sur le
Pasvik (Patsjoki), et sur le Jakobselv (Vuore-
majoki), les soussignds, dthnent autoris6s h cet
effet, prennent au nom de leurs Gouvernements
les engagements suivants

Article I.

Chacun des deux Etats contractants se
rdserve de ddcider, h l'application de l'article
VI a) de la Convention, queUes organisations
pourront 8tre assimil~es aux militaires.

Article II.

L'Etat qui assimilerait aux miiitaires la
garde-fronti~re de l'autre Etat contractant sera
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vuoden aikana ratifioimisasiakirjain vaihtami-
sesta soveltaa sopimusta toisen valtion raja-
vartiostoon kuuluviin henkil6ihin ehdolla etta
he eivat astu vieraale alueelle viitta miestd
suuremmissa joukoissa eivdtkd sielld ole
aseistettuja.

Vieraan valtion alueella ollessaan ovat raja-
vartioston jidsenet oikeudellisessa ja kansain-
vdilisessa suhteessa pidettdvdit yksityisin§. hen-
kil6ind.

Sanottujen kolmen vuoden kuluttua lak-
kaavat tdmdn artiklan mdardykset olemasta
voimassa sopimusvaltioiden voimatta tehdai
esitysta niiden uudistamisesta.

Tarnan vahvistamiseksi olemme allekirjoit-
taneet esill olevln pbytakirjan, jolla on sama
voima ja arvo kuin jos nimd md.;irdykset olisi
otettu itse sopimukseen.

Joka tapahtui kaksin kappalein Kristianiassa

28 paiviind huhtikuuta 1924.

(u.) ROLE THESLEFF.

inntil utl0pet av et tidsrum av tre Ar fra utveks-
lingen av ratifikasjonene, vere forpliktet til
A anvende konvensjonen pA personer tilh0rende
nevnte grensevakt, sAfremt disse ikke passerer
det fremmede omrAde i grupper pA mere enn
fem og herunder ikke er bevebnet.

I rettslig og internasjonal henseende skal
grensevaktene nAr de passerer fremmed terri-
torium sidestilles med civile personer.

Efter ovennevnte tidsrum av tre Ar skal
bestemmelsene i denne artikkel oph0re A gjelde
uten at de kontraherende stater skal begjmere
dem fornyet.

Til bekreftelse herav lar de befullmektigede
underskrevet denne slutningsprotokoll, som
skal ha samme kraft og samme betydning sor
om de bestemmelser den inneholder, var blitt

J inntatt i selve konvensjonen.

Utferdiget i Kristiania i to eksemnplarer. den
28de april 1924.

(u.) C. F. MICHELET.
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tre dr rdknat frdn utvixlingen av ratifikations-
handlingarna tillampa konventionen pA personer
tillh6rande den andra statens grdnsvakt med
villkor att de icke betrada det frammande
omrAdet i grupper omfattande flera dn fern och
att de dirvid icke dro bevaipnade.

Under uppehAll p! den frdmmande statens
omrAde diro grdnsvakten tillh6rande personer
i raittsligt och internationellt hdinseende att
anse sAsom privata personer. Efter utgAngen
av sagda tre Ar upph6ra bestdmmelserna i
denna art. att gAlla utan att de kontraherande
staterna skola kunna g6ra framstallning om
dessas f6rnyande.

Till bekraftande hdirav hava vi undertecknat
f6religgande slutprotokoll, som skall dga samma
kraft och vArda som om dessa bestAmmelser
blivit intagna i sjdlva Konventionen.

Som skedde i Kristiania, i tvA exemplar. den
28. april 1924.

(u.) C. F. MICHELET.

tenu, jusqu'h l'expiration d'un terme de trois
ans apr&s l'6change des ratifications, d'appli-
quer la Convention aux personnes appartenant
h ladite garde-fronti~re, pourvu qu'elles ne
passent sur le territoire 6tranger en groupes de
plus de cinq et qu'elles ne soient armes A ces
occasions.

Au point de vue du droit international, ainsi
que du droit interne, les gardes-fronti~res pas-
sant sur le territoire &ranger seront assimil~s
aux personnes civiles.

Apr~s ledit terme de trois ans les disposi-
tions du prsent article cesseront de produire
leurs effets, 6tant entendu qu'aucun des Etats
contractants n'en demandera le renouvellement.

En foi de quoi, les Pldnipotentiaires ont
sign6 le present Protocole final qui aura ]a
m~me force et la m~me valeur que si les dispo-
sitions qu'il contient 6taient ins&es dans la
Convention elle-m~me.

Fait h Christania, en double expedition, le
28 avril 1924.

(Sign6) ROLF THESLEFF.

Pour copie conforme
Minist~re des Affaires 6trangres,

Christiania, le 13 octobre 1924.

G. von TANGEN,

Directeur des A/aires politiques
et commerciales.
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1 TRADUCTION. - TRANSLATION.

No. 757. - CONVENTION BETWEEN THE REPUBLIC OF FINLAND
AND THE KINGDOM OF NORWAY, CONCERNING THE PASSAGE
OF TRAVELLERS OVER THE PASVIK (PATSJOKI) AND THE
JAKOBSELV (VUOREMAJOKI), SIGNED AT CHRISTIANIA,
APRIL 28, 1924.

His MAJESTY THE KING OF NORWAY and THE PRESIDENT OF THE REPUBLIC OF FINLAND,
having conducted negotiations through their duly appointed delegations in regard to the neigh-
bourly relations existing between them as a result of the acquisition by Finland of the district
of Petsamo,

Being desirous of maintaining the good andneighbourly relations subsisting between the two
countries,

Have decided, for that purpose, to conclude a Convention regarding the passage of travellers
on the Pasvik (Patsjoki) and on the Jakobselv (Vuoremajoki) and have appointed as their Pleni-
potentiaries :

His MAJESTY THE KING OF NORWAY:

M. Christian Fredrik MICHELET, His Majesty's Minister fof Foreign Affairs;

THE PRESIDENT OF THE REPUBLIC OF FINLAND:

Dr. phil. Rolf THESLEFF, Envoy Extraordinary and Minister Plenipotentiary accredited
to His Majesty the King of Norway,

who, after having exchanged their full powers found in good and due form, have agreed on the
following articles:

Article I.

On the Pasvik (Patsjoki) from a point on the line of demarcation between the frontier cairns
Nos. 354 and 355 as far as a point on the line of demarcation above the waterfall of Skoltefos
(Kolttakng s), and also on the Jakobselv (Vuoremajoki), travellers belonging to either of the
Contracting States shall be entitled to make use of the waters in the territory of the other State so
far as is necessary for their journey.

Article II.

The right referred to in Article I shall include the right to land on the shores wherever this
may be necessary for the passage, towing or portage of the boats. No fires may be lighted on the
territory of the other State, nor may it be used for any but the above-mentioned purposes.

Article III.

During their passage through the territory of the other State the travellers shall be exempt
from the obligation to produce passports and shall, together with their vehicles and their baggage,

1 Translated by the Secretariat of the League
of Nations.

I Traduit par le Secretariat de la Soci6td des
Nations.



1924 League of Nations - Treaty Se'ies. 47

be exempt from all Customs inspections and from all dues or taxes, with the exception of those
laid down in Article IV.

Article IV.

While in the territory of the other State, travellers may use the trolley-ways (" trallebaner")
and other transport appliances which exist, or may subsequently be provided, for the use of the
public, on condition that they pay the tolls and conform to the regulations which are laid down,
in regard to their use, for the subjects of the State which owns them.

Article V.

The people dwelling on the shores of the Pasvik (Patsjoki) and of the Jakobselv (Vuoremajoki)
shall be allowed to cross into the territory of the other State in the neighbourhood of the frontier,
without being subject to unnecessary formalities, provided that they comply with such rules as
may have been agreed upon by the competent authorities of both Contracting States.

Article VI.

The present Convention shall not be applicable:
(a) to the military forces, or to members of organisations which. may be held to be

analogous thereto ;
(b) to consignments destined for military purposes, and
(c) to the transport of arms, munitions or any other object of contraband.

Article VII.

The provisions of the present Convention shall not prevail over any measures which either of
the Contracting States may take on its own territory in order to comply with its obligations as a
neutral Power, or from considerations of public safety or of justice, or in the interests of the Customs
service, or with a view to the protection of men, animals or plants against contagious diseases,
or for furthering the exploitation of hydraulic power, timber floating, and fisheries.

Article VIII.
The present Convention shall not be applicable if either of the Contracting States should

engage in war.

Article IX.

The extent to which, and the conditions on which, either of the Contracting States shall allow
the passage of travellers belonging to the other Party over that portion of the Pasvik (Patsjoki)
below the waterfall of Skoltefos (Kolttaktng, s), which is its own exclusive territory, shall be
governed by the legislation of the State to which the territory in question belongs, provided,
however, that foreign travellers shall not be subjected to higher dues or taxes than is necessary to
meet the Customs control and other expenses.

Article X.
This Convention shall be valid for five years, reckoned from the date of the exchange of rati-

fications, and if it is not denounced by the one or the other of the Contracting States twelve months
No. 757
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before the expiration of the period of five years, it shall remain in force until twelve months after
the date of its denunciation by either of the Contracting States.

Article XI.

This Convention, which is drawn up in the Norwegian, Finnish, Swedish and French languages,
the French being the authentic text, shall be ratified and the ratifications shall be exchanged as
early as possible at Helsingfors.

In faith whereof, the Plenipotentiaries have signed the present Convention and have thereto
affixed their seals.

Done at Christiania, in duplicate, April 28, 1924.
(Signed) ROLF THESLEFF.
(Signed) C. F. MICHELET.

FINAL PROTOCOL.

When proceeding to the signature of the Convention between Norway and Finland concerning
the passage of travellers on the Pasvik (Patsjoki) and the Jakobselv (Vuoremajoki), the undersigned,
being duly authorised for this purpose, have given the following undertakings on behalf of their
Governments

Article I.

Each Contracting State shall be free to decide for itself, when applying Article VI(a) of the
present Convention, which organisations shall be considered as analogous to military forces.

Article II.

If either State should consider the frontier guards of the other State as analogous to military
forces the former State shall be bound, during three years after the exchange of ratifications, not
to exclude the members of the said frontier guards from the application of the Convention, provided
that they do not cross into its territory in groups of more than five persons, and that they do not
carry arms on such occasions.

In matters of international and domestic law, the frontier guards who cross into the territory
of the other State shall receive the same treatment as civilians.

After the expiration of the aforesaid period of three years the provisions of this article shall
cease to apply unless either of the Contracting States should wish them to be renewed.

In faith whereof, the Plenipotentiaries have signed the present Final Protocol, which shall
have the same force and the same validity as if its provisions were included in the text of the
Convention itself.

Done at Christiania, in duplicate, on April 28, 1924.
(Signed) ROLF TIESLEFF.
(Signed) C. F. MICHELET.
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FINLANDE ET NORVEGE

Convention concernant la frontifre
entre le Gouvernement de Fin-
mark et le Bailliage de Petsamo,
avec Protocole final, signes a Chris-
tiana, le 28 avril 1924.

FINLAND AND NORWAY

Convention concerning the Frontier
between the Province of Finmark
and the Territory of Petsamo, and
Final Protocol, signed at Chris-
tiania, April 28, 1924.
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TEXTE NORVtGIEN.-NORWEGIAN TEXT.

No. 758. - KONVENSJON 1 MELLEM
KONGERIKET NORGE OG RE-
PUBLIKKEN FINNLAND OM
RIKSGRENSEN MELLEM FINN-
MARK FYLKE OG PETSAMO
HERRED, UNDERTEGNET I
KRISTIANIA DEN 28 APRIL
1924.

TEXTE FINNOIS. - FINNISH TEXT.

No. 758. - NORJAN KUNINGAS-
KUNNAN JA SUOMEN TASA-
VALLAN KESKEN TEHTY
SOPIMUS' FINNMARKIN LAA-
NIN JA PETSAMON KIHLA-
KUNNAN VALISESTA RAJASTA,
ALLEKIRJOITETTU KRISTIA-
NIASSA HUHTIKUUN 28 PAI-
VANA 1924.

Textes officiels linnois, franpais, norvigien et suldois, communiqus par les Ministres des A//aires
dtrangires de Finlande et de Norvige. L'enregistrement de cette convention a eu lieu le 18 octobre
1924.

HANS MAJESTET KONGEN AV NORGE Og
REPUBLIKEN FINNLANDS PRESIDENT, som gjen-
nem delegasjoner opnevnt fra begge sider
har forhandlet om de naboforhold, som er
opstAtt ved Finnlands erhvervelse av Petsamo-
distriktet,

og som er besjalet av 0nsket om A bevare
det venskapelige forhold og gode naboskap
mellem de to stater,

lar besluttet i denne hensikt A avslutte en
konvensjon om grensen mellem Finnmark fylke
og Petsamo herred og har opnevnt til sine
befullmektigede:

HANS MAJESTET NORGES KONGE:

Sin utenriksminister Christian Fredrik Mi-
CHELET.

REPUBLIKEN FINNLANDS PRESIDENT:

Sin overordentlige sendemann og befull-
mektigede minister hos Hans Majestet
Norges Konge dr. philos. Rolf THESLEFF.

hvilke, efter A ha utvekslet sine fullmakter,
som er funnet i god og behorig orden, er
kommet overens om folgende artikler :

HANEN MAJESTEETTINSA NORJAN KUNINGAS
ja SUOMEN TASAVALLAN PRESIDENTTI ovat,
kummaltakin puolen asetettujen valtuutet-
tujen kautta kdsiteltydian Petsamon alueen
siirtymisesta Suomeen syntyneitd rajakysy-
myksia,

ja haluten ylldpitiA ystavallisid suhteita ja
hyvdd rajasopua molempien valtakuntien kes-
ken,

pddttdneet solmia sit& tarkoittavan sopi-
muksen Finmarkin maakunnan ja Petsamon
kihlakunnan vdlisestd rajasta ja valtuutetuik-
seen nimittdneet

HANEN MAJESTEETTINSA NORJAN KUNINGAS

Ulkoasiainministerinsa Christian Fredrik
MICHELET'IN.

SUOMEN TASAVALLAN PRESIDENTTI:

ErikoislahettildAnsa ja tdysivaltaisen minis-
terinsai Hdnen Majesteettinsa Norjan

Kuninkaan luona fil. tri Rolf THESLEFF'IN.

jotka vaihdettuaan hyvassA ja asianmu-
kaisessa muodossa oleviksi havaitut valta-
kirjansa, ovat sopineet seuraavista artikloista :

1 L'6change des ratifications a eu lieu h Helsingfors, le 26 septembre 1924.
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TEXTE SUtDOIS. - SWEDISH TEXT.

No. 758. - KONVENTION' MEL-
LAN KONUNGARIKET NORGE
OCH. REPUBLIKEN FINLAND
ANGAENDE RIKSGRANSEN
MELLAN FINNMARK FYLKE
OCH PETSAMO HARAD, UN-
DERTECKNAD I KRISTIANIA
DEN 28 APRIL 1924.

No. 758. - CONVENTION ' ENTRE
LA REPUBLIQUE DE FINLANDE
ET LE ROYAUME DE NOR-
VEGE, CONCERNANT LA FRON-
TIERE ENTRE LE GOUVERNE-
MENT DE FINMARK ET LE
BAILLIAGE DE PETSAMO, SI-
GNEE A CHRISTIANIA, LE 28
AVRIL 1924.

Finnish, French, Norwegian and Swedish official texts communicated by the Finnish and Norwegian
Ministers for Foreign Affairs. The registration of this Convention took place October 18, 1924.

HANS MAJESTAT KONUNGEN AV NORGE och
REPUBLIKEN FINLANDS PRESIDENT, efter att
genom delegationer, tilisatta frAn vardera
sidan, hava behandlat de genom Finlands
f6rvdirv av Petsamo-omrAdet uppkomna grdns-
sp6rsmAlen,

och besjgdade av 6nskan att bibehAlla
vdnskapliga f6rbindelser och god grannsinja
mellan de bAda staterna,

hava beslutat, att i detta avseende traffa
en 6verenskommelse r6rande gransen mellan
Finnmark fylke och Petsamo harad och hava
till sina befulmdktigade ombud utsett

HANS MAJESTXT KONUNGEN AV NORGE:

Sin utrikesminister Christian Fredrik Mi-
CHELET.

REPUBLIKEN FINLANDS PRESIDENT:

Sitt utomordentliga sandebud och befull-
maktigade minister hos Hans Majestat
Konungen av Norge fil. dr. Rolf THES-
LEFF.

vilka, efter att hava utvixlat sina fullmakter
som befunnits i god och beh6rig ordning,
6verenskommit om f6ljande artiklar :

SA MAJEST] LE Rol DE NORVPGE et LE
PRASIDENT DE LA RtPUBLIQUE DE FINLANDE,
ayant, par des d6l1gations nommnes de part
et d'autre, trait6 des relations de vois!nage
qui r~sultent de 'acquisition, par la Finlande,
du district de Petsamo,

anims du dsir de maintenir les relations
d'amiti6 et de bon voisinage entre les deux
Etats,

ont r~solu de conclure h cet effet une Con-
vention concernant la fronti~re entre le Gou-
vernement de Finmark et le Bailliage de
Petsamo et ont nomm pour leurs Plnipoten-
tiaires h savoir :

SA MAJESTA LE RoI DE NORVItGE

Son Ministre des Affaires 6trang~res,
M. Christian Fredrik MICHELET;

LE PRItSIDENT DE LA R PUBLIQUE DE FINLANDE:
Son Envoy6 extraordinaire et Ministre

pl~nipotentiaire pros Sa Majest6 le Roi
de Norv~ge, M. le Dr en philosophie
ROLF THESLEFF.

Lesquels, apr~s avoir 6chang6 leurs pleins
pouvoirs, trouv~s en bonne et due forme,
sont convenus des articles suivants :

1 The exchange of ratifications took place at Helsingfors, September 26, 1924.
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Artikkel I. I Artikla.

Grensen mellem Norge og Finnland fra
mellemrsen pA Mutkavaara til ros nr. 362 ved
Jakobselvs (Vuoremajokis) 0vre l0p forblir
sAledes som den er blitt opgAtt ved de norsk-
russiske grenseopganger og grenseforretninger
og i overensstemmelse med de ved grenseryd-
ningen i 1896 istandbragte karter. Disse ka rter,
som vedheftes narvrende konvensjon, er
f0lgende :

((Kart (semiinstrumental optagelse) i 6 blade
over grensen mellem det norske Finnmarken
og det russiske guvernement Archangel *, i
mAlestok I : 42000. Bladene nr. III-VI og
delvis blad nr. II refererer sig til den ovennevnte
grense.

Plan over oen Suolo-Kouschk i mAle-stokk
I : 8400.

7 planer i mAlestok I : 8400 over nedennevnte
rosers omgivelser :

nr. 362 eller Jakobselv
nr. 361 eller Baenajavre;
nr. 360 eller Neidjavre ;
nr. 359, 358, 357 og 356 beliggende omkring

Boris og Glebs kirke

nr. 355 eller Raja Njarg
nr. 354 eller Rajavaras ;
Mellemr0sen Mutkavaara.
I de dele av Pasvik (Patsjoki), hvor grensens

gang ikke tydelig fremgAr av nevnte karter,
skal grensen f0lge midten av djupMen.

Arlikkel II.

Fra r0s nr. 362 f0lger grensen Jakobselvs
(Vuoremajokis) lop til dens munning, sAledes at
den altid folger midten av elvens djupUl og
midten av de av elven dannede sj0er.

Arlikkcl III.

Fra det punkt hvor djupAlen slutter i Nordis-
havet utenfor munningen av Jakobselv (Vuore-
majoki) skal delelinjen mellem de to kontrahe-
rende staters sj0territorier trekkes sAledes,
att ethvert punkt av linjen skal ligge like

Norjan ja Suomen vdlinen raja Mutkavaaran
valipyykista Jakobselv'in (Vuoremajoen) yla-
juoksulla olevaan pyykkiin n:o 362 pysyy sellai-
sena kuin se norjalais-venalaisissii rajankayn-
titoimituksissa on kentalle merkitty ja vuoden
1896 rajantarkastuksessa laaditut kartat osot-
tavat. Ndrna kartat, jotka tihan sopimuksen
liitetaan, ovat :

( Norjalaisen Finnmarkenin ja venalaisen
Arkangelin kuvernementin valistai rajaa osotta-
va kartta (puolikoneellinen), sisiltiva 6 lehted *
mittakaavassa I :42,000, joista lehdet n:rot
III-VI ja osittain lehti n:o II kisittavit
ylempina sanotun rajan.

Suolo-Kouschk'in saarta osottava kartta mit-
takaavassa i : 8,400.

Allaimainittujen pyykkien ympirist6d osotta-
vat 7 asemakarttaa mittakaavassa I : 8,4ooo:

n:o 362 eli Jakobselv ;
n:o 361 eli Baenajavre;
n:o 36o eli Nejdjavre ;
n:o 359, 358, 357 ja 356, jotka sijaitsevat

Boris ja Glebin kirkon 1iheisyy-
dessa ;

n:o 355 eli Raja Njarg;
n:o 354 eli Rajavaras ;
Mutkavaaran vhlipyykki.

Niissi kohdin Pasvik'ia (Patsjokea) joissa
rajan paikka ei selviisti ndy sanotuista kartoista,
kay raja syvimmin uoman keskiviivaa pitkin.

II Artikla.

Pyykisth n:o 362 alkaen raja seuraa Jakobs-
ely (Vuoremajokea) sen suuhun asti, kiyden
aina joen syvimman uoman keskiviivaa pitkin
ja joen muodostamien jarvien keskitse.

III Arlikla.

Siita pisteesti Pohjoisessa Jameressd Jakob-
selv'in (Vuoremajoen) suulla, jossa uoma piaat-
tyy, vedetain rajaviiva valtakuntien alueve-
della siten, ettd t5xnin viivan kukin piste on
saman matkan pliissa kummankin valtakunnan

No 758



1924 League of Nations - Treaty Series. 53

Arlikel I. Article I.

Gransen mellan Norge och Finland frAn
melanr6set A Mutkavaara till r6set n:o 362
vid Jakobselvs (Vuoremajokis) 0vre lopp f6rbli-
ver sAdan densamma vid de norsk-ryska
grdnsf6rrdttningarna blivit A marken uppgAn-
gen och de vid grdnsf6rrdttningen Ar 1896
upprattade kartorna utvisa. Dessa kartor,
vilka narslutas denna konvention, dro f61jande

# Karta (halvinstrumental) i sex blad over
grdnsen mellan norska Finmarken och det
ryska guvernementet Archangel *, i skala
1:42,ooo. Bladen n:ris III-VI och delvis
blad n:o II hdnf6ra sig till hdr ovan ndmnda
grans.

Plankarta 6ver 6n Suolo-Kouschk i skala
I : 8400.

7 st. plankartor, i skala I 8400 6ver omgiv-
ningarna vid nedanninnda r6s:

nr. 362 eller Jakobselv;
nr. 361 eller Baenajavre;
nr. 360 eller Nejdjavre ;
nr. 359, 358, 357 och 356 belagna omkring

kyrkan vid Boris och Gleb;

nr. 355 eller Raja Njarg;
nr. 354 eller Rajavaras ;
Mellanr6set pA Mutkavaara.

Dar grdnsens strackning i Pasvik (Patsjoki)
icke tydligt framgAr av nfimnda kartor, f6ljer
gransen mittelinjen av djupfAran.

Artikel II.

FrAn r6set nr. 362 f6ljer gransen
(Vuoremajoki) intill dess utlopp,
darvid altid Iangs mittelinjen av
och i mitten av de av alven bildade

Jakobselv
och gAr

dj upfdran
sj6arna.

Artikel III.

Frdn den punkt i Norra Ishavet utanf6r
mynningen av Jakobselv (Vuoremajoki) dar
djupf5ran slutar, drages delningslinjen mellan de
bdigge rikenas territorialvatten, sAlunda, att
varje punkt pA denna linje ar belagen pA lika

No. 758

La frontire entre la Norvge et la Finlande
h partir de la borne interm~diaire de Mutka-
vaara jusqu'A la colonne No 362 situ~e au cours
sup~rieur du Jakobselv (Vuoremajoki) restera
telle qu'elle a 6M ddmarqu&e lors des d6marca-
tions et des revisions de fronti~re norv~go-
russe et conforme aux cartes 6tablies lors de
la revision de frontire de l'anne 1896. Lesdites
cartes sont annexes h la prdsente Convention,
h savoir :

((Carte (Lev6 semi-instrumental) en six feuilles
de la fronti~re entre le Finmark en norv~gien
et le Gouvernement russe d'Archangel), A.
l'6chelle de I : 42,000.

Les Nos III-VI et partiellement la feuille
No II se rapportent h la fronti~re ci-dessus
vise.

Plan de l'ile Suolo Kouschk, h l'6chelle de
I : 8,400.

7 plans, A l' chelle de I : 8,400, des environs
des colonnes suivantes:

No 362 ou de Jakobselv;
No 361 ou de Baenajavre;
No 36o ou de Neidjavre ;
Nos 359, 358, 357 et 356 situes autour

de 1 eglise de Boris et Gleb;

No 355 ou de Raja Njarg;
No 354 ou de Rajavaras ;
La borne intermddiaire de Mutkavaara.

Dans les parties du Pasvik (Patsjoki) oii le
cours de la ligne de partage ne ressort pas claire-
ment des cartes prcit6es la fronti~re suivra la
ligne m~diale du chenal.

Article II.

A partir de la colonne No 362 la frontire
suivra le cours du Jakobselv (Vuoremajoki)
jusqu'h son embouchure, de sorte qu'elle suivra
toujours la ligne m~diale du chenal de la rivi~re
et le milieu des lacs form~s par elle.

Article III.

A partir du point oii le chenal se termine
dans la Mer Glaciale hors de l'embouchure du
Jakobselv (Vuoremajoki) la ligne de partage
entre les eaux territoriales des deux Etats
contractants sera tir~e de faqon que tout point
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langt fra de to staters kyster, mAlt fra naermeste
av havet ikke til stadighet overskyllede punkt
sAvel pA fastlandet som pA oer, holmer eller
skj r.

Artikkel IV.

Til forebyggelse av at elveleiene eller vannets
lop forandrer sig ved utgravning eller opgrunning
er den stat, som vilde lide skade eller ulempe
derved, berettiget til pA eget omrAde A treffe
de foranstaltninger, som er nodvendige i dette
0iemed.

SAfremt sAdanne forandringer er inntrAdt
sA plutselig, at der ikke har vart anledning
til A treffe forebyggende foranstaltninger, er
vedkommende stat berettiget til ved foranstalt-
ninger pA eget omrAde A gjeninnfore den
tidligere tilstand, sAfremt det skjer sA snart
som mulig efterat skaden inntrAdte.

SAdanne foranstaltninger mA ikke innvirke
pA vannforholdene til skade eller ulempe for
den annen stat eller dens innvAnere.

Artikkel V.

Snarest mulig efter denne konvensjons rati-
fikasjon skal de kontraherende stater sende
kommissarer for A efterse grensen og om nod-
vendig la istandsette rosene og andre grense-
merker, oprense grense-gatene og efter behov
opsette nye merker.

Artikkel VI.

For A fastslA grensens gang i Jakobselv
(Vuoremajoki) og i de territoriale farvann skal
de i artikel V omhandlede kommissaerer istand-
bringe og undertegne et kart, med beskrivelse,
visende den til naste grenserydning gjeldende
grense.

Artikkel VII.

Grensen skal opgAes hvert femogtyvende Ar
pA den i artiklene V og VI foreskrevne mAte.

rannikosta, mitaten kustakin mantereen, saaren
ja luodon lhimmasta kohdasta, joka ei ole
pysyvasti veden peittam.

IV Artikla.

Estd5.kseen joen uomaa tai veden juoksua sy6-
pymisen tai maatumisen kautta muuttumasta
on silli valtakunnalla, jolle siitd koituisi vahinko
tai hankaluutta; oikeus sit&, varten ryhty§
omalla alueellaan tarpeellisiin toimenpiteisiin.

Jos tallaiset muutokset ovat tapahtuneet niin
dkkidi, ettei ole voitu ryhtyd toimenpiteisiin
niiden ehkdisemiseksi, on asianomainen valta-
kunta oikeutettu palauttamaan entinen tila
omalla allueellaan suoritettavilla toimenpiteilld,
jos niihin ryhdytddn mahdollisimman pian
vahingon tapahduttua.

Ndm5. toimenpiteet alk6bt vaikuttako vesisuh-
teisiin niin, ettd siita voi syntyai vahinkoa tai
haittaa toiselle maalle tai sen asukkaille.

V Artikla.

Mahdollisimman pian tdmdn sopimuksen ra-
tifioinnin jalkeen tulee sopimusvaltioiden ldhet-
tdd valtuutettunsa tarkastamaan rajaa ja
tarpeen vaatiessa panemaan kuntoon pyykit
ja muut rajamerkit, puhdistamaan rajalinjat
sekhi tarpeen mukaan asettamaan uusia merk-
keja.

VI Arlikla.

Rajan mdardidniseksi Jakobselv'issd (Vuo-
remajoessa) ja aluevedessa on V artiklassa
mainittujen valtuutettujen laadittava ja alle-
kirjoitettava kartta siihen Iiittyvine selityk-
sineen osottamaan seuraavaan rajan k5ayntiin
saakka voimassaolevan rajan.

VII Artikla.

Raja on V ja VI artiklassa sdidetylld tavalla

kaytava joka viideskolmatta vuosi. Jos niiden
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avstAnd frAn bAda staternas kust, uppmftt
frAn den nnxmaste punkt pA fastlandet, 6arna,
holmarna och skdren som icke stdndigt ligger
under vattnet.

Artikel IV.

Till forebyggande av att 5Ivbddden eller
vattnets lopp skulle f~rdndras genom utgrav-
ning eller uppgrundning av den stat, som
dairigenom skulle Asamkas skada eller olagenhet,
berattigad att i s.Adant syfte vidtaga n6diga
Atgdirder pA eget omrAde.

Siframt dylika f6randringar intrAtt sA pl6ts-
ligt, att f6rebyggande Atgdrder icke kunnat
vidtagas, ar vederbrande stat berattigad att
genom Atgdrder pA eget omrAde Aterstdlla det
tidigare tillstAndet, sAvida det sker sA snart
som m6jligt efter det skadan intratt.

Dessa Atgdrder mA icke sA inverka pA vatten,
f6rhlandena, att ddrav kan uppstA skada eller
oldgenhet f6r det andra landet eller dess inne-
vAnare.

Artikel V.

Snarast m6jligt efter ratifikation av f6relig-
gande konvention skola de fdrdragsslutande
staterna sanda befullmaktigade f6r att efterse
gransen och vid behov ist6ndsdtta r6sen och
andra grdnsmdrken, upprensa rAgngarna samt
efter behov uppstalla nya mairken.

Artikel VI.

F6r fastst llande av gri.nsens strackning i
Jakobselv (Vuoremajoki) och genom territorial-
vattnet skall av de i artikel V omnamnda
befullmaktigade upprattas en av dem under-
skriven karta, med tillh6rande beskrivning,
utvisande den intill ndistf6ljande grdnsuppgAng
galande gransen.

Artikel VII.

Grdinsen skall uppgAs, pA stt i artikel V
och VI dir f6reskrivet, vart tjugofemte Ar. Hall
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de la ligne sera situ6 k distance 6gale des c6tes
des deux Etats, mesur6e du point le plus
proche de la terre ferme, des ties, des ilots et
des r6cifs, n'dtant pas perp~tuellement submerg6
par la mer.

Article IV.

En vue de pr~venir les changements des lits
des fleuves ou du cours de l'eau qui pourraient
se produire & la suite d'6rosion ou d'accumu-
lation, l'Etat pour lequel en r6sulteraient des
dommages ou des inconvdnients est autoris6
h prendre sur son propre territoire des mesures
n~cessaires h cet effet.

Si de tels changements ont lieu si subitement
que des mesures preventives n'ont pu 6tre
prises, I 'Etat int~ressd est autoris6 h faire
rtablir l'6tat ant6rieur par des mesures hL pren-
dre sur son propre territoire t condition que
cela soit fait aussit6t que faire se pourra apr~s
que l'endommagement s'est produit.

Lesdites mesures ne devront pas influencer
les eaux de manire qu'il en r~sulte des preju-
dices ou des inconv~nients pour l'autre Etat
ou pour ses ressortissants.

Article V.

Aussit6t que faire se pourra apr~s la rati-
fication de la pr~sente Convention les Etats
contractants enverront sur les lieux des com-
missaires charges de rdviser la fronti~re et de
rtablir, en cas de besoin, les colonnes et les
autres marques indiquant la ligne, de layer les
bois pouss~s dans le trac6 et d'6tablir de nou-
velles marques selon 1'exigence.

Article VI.

En vue de fixer le cours de la frontire dans
le Jakobselv (Vuoremajoki) et dans les eaux
territoriales les commissaires mentionn~s .
I'article V devront 6tablir et signer une carte,
avec description, d6montrant la fronti&re valable
jusqu'h la prochaine revision de la fronti~re.

Article VII.

La fronti~re sera revis~e tous les vingt-cinq
ans de la mani~re prescrite aux articles V et
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SAfremt det i tidsrummet mellem disse periodiske
grenserydninger finnes 0nskelig A efterse grensen
helt eller delvis, skal dette skje efter begjaxring
av en av de kontraherende stater.

Artikkel VIII.

Enhvert tvist, som mAtte opstA om for-
stAelsen eller anvendelsen av denne konvensjon,
og som ikke har kunnet loses ved forhandling,
skal innbringes for Den Faste Domstol For
Internasjonal Rettspleie, medmindre de kontra-
herende stater ved speciell avtale mAtte bli
enige om A la tvisten avgj0re pA annen mAte.

Arlikkel IX.

Denne konvensjon, som er avfattet i det
norske, finske, svenske og franske sprog, av
hvilke den franske tekst skal vare avgj0rende,
skal ratifiseres og ratifikasjonene snarest mulig
utveksles i Helsingfors.

Til bekreftelse herav har de befullmektigede
undertegnet denne konvensjon og forsynet den
med sine segl.

Utferdiget i Kristiania, i to eksemplarer,
den 28de april 1924.

(u.) C. F. MICHELET.

SLUTNINGSPROTOKOLL.

Samtidig med avslutningen av en konvensjon
mellem Norge og Finnland angAende grensen
mellem Finnmark fylke og Petsamo herred
inngAr undertegnede, som dertil er blitt beh0rig
bemyndiget, i sine respektive regjeringers navn
f0lgende avtale :

Artikkel I.

De kontraherende stater erklzerer, at der i
omhandlede grenseegne hverken tilkommer dem
selv eller deres innvdnere nogen rettighet
knvttende sig til det annet lands territorium

sdlinn6llisten rajankilyntien valiaikana pidetddn
suotavana, etta raja koko pituudeltaan tai
tai joltakin osaltaan tarkastetaan, on taima
tehtdv5i j ommankumman sopimusvaltion ano-
muksesta.

VIII Artikla.

Riitaisuudet tiiman sopimuksen tulkinnasta
ja sovelluttamisesta jdtetddn, ellei niita ole
voitu neuvotteluilla selvittdd eivdtka sopimus-
valtiot ole riitakysymyksen ratkaisemisesta
muuUa tavalla sopineet, Pysyvaisen Tuomiois-
tuimen Kansainvalista Lainkdytt6d varten rat-
kaistavaksi.

IX Artikla.

Tama sopimus, joka on kirjoitettu norjan-,
suomen-, ruotsin- ja ranskankielilld, ranskan-
kielen ollessa ratkaisevan, on ratifioitava ja
ratifioimisasiakirjat mahdollisimman pian Hel-
singiss5. vaihdettavat.

Vakuudeksi ovat valtuutetut allekirjoittaneet
timdn sopimuksen ja varustaneet sen sine-
teillilin,

joka tapahtui kaksin kappalein, Kristianiassa
28 paiivini huhtikuuta 1924.

(u.) ROLF THESLEFF.

PAATOSPOYTAKIRJA.

Piattessain sopimuksen Norjan ja Suomen
kesken Finnmarkin maakunnan ja Petsamon
kihlakunnan vlisestd rajasta, allekirjoittaneet,
tt varten asianmukaisesti valtuutettuina sopi-
vat hallitustensa puolesta seuraavasti

I Artikla.

Sopimusvaltiot selittivdit, ettei niilldi eiki
niiden asukkailla ole aikaisempien kansainvilis-
ten sopimusten eika vanhan tavan tahi kdiy-
tdinn6n perusteella minkdiainlaisia oikeuksia toi-
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det under tiden mellan dessa periodiska grans-
revisioner befinnes 6nskligt, att gransen i dess
helhet eller till nAgon del efterses, skall sA ske
pA anhAllan av nAgondera av de kontraherande
staterna.

Artikel VIII.

Tvistigheter om tolkningen och tilimpnin-
gen av freliggande konvention skola, ifall
desamma icke kunnat genom f6rhandlingar 16-
sas, eller fdrs5vitt de kontraherande staterna
icke trdffat sdrskild 6verenskommelse om tviste-
frlgans avg6rande pA annat sdtt, 6verlrnnas
till avg6rande av Den Fasta Domstolen f6r
Mellanfolklig Raittsskipning.

Artikel IX.

Denna konvention, avfattad pA norska,
finska, svenska och franska sprAken, av vilka
den franska texten ar utslagsgivande, skall
ratificeras och ratifikationshandlingarna snarast
m6jiigt utvdxlas i Helsingfors.

Till bekrAftande hdirav hava de befullm5ikti-
gade undertecknat denna konvention och f6r-
sett densamma med sina sigill.

Som skedde i Kristiania, i tvA exemplar,
den 28de april 1924.

(u.) C. F. MICHELET.

SLUTPROTOKOLL

Samtidigt med avslutande av en konvention
mellan Norge och Finland angAende gransen
mellan Finmark fylke och Petsamo hairad enas
undertecknade, hartill beh6rigen bemyndigade,
A sina regeringars vdgnar. om fbljande:

Artikel I.

De kontraherende staterna f6rklara- att de
och deras invAnare varken i kraft av tidigare
mellanfolkliga 6verenskommelser gammal havd
eller sedvana hava i nu ifrAgavarande grans-
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VI. Si, entre ces revisions p6riodiques, il est
trouv6 utile de faire reviser la fronti~re en partie
ou totalement, cela aura lieu sur la demande
de l'un ou de l'autre des deux Etats contrac-
tants.

Article VIII.

Les diff~rends relatifs h l'interpr6tation ou
l'application de la pr~sente Convention, qui
n'auraient pu 6tre r~gl6s par des n6gociations,
seront soumis k la Cour Permanente de Justice
Internationale, h moins que les Etats contrac-
tants ne soient, par accord sp6cial, convenus
de les faire rdsoudre d'une autre mani~re.

Article IX.

La prdsente Convention, rddig~e en langues
norv~gienne, finnoise, suddoise et frangaise,
dont le texte frangais fera foi, sera ratifide, et
les ratifications en seront 6chang6es au plus
court d~lai h Helsingfors.

En foi de quoi, les Plnipotentiaires ont
sign6 la prdsente Convention et 'ont rev~tue
de leurs cachets.

Fait h Christiania, en double expddition, le
28 avril 1924.

(Sign6) ROLF THESLEFF.

PROTOCOLE FINAL.

Au moment de proc~der h la signature d'une
Convention entre la Norv~ge et la Finlande
concernant la fronti~re entre le Gouvernement
de Finmark et le Bailliage de Petsamo, les sous-
sign6s, dfiment autorisds h cet effet, prennent
au nom de leurs Gouvernements les engage-
ments suivants :

Article I.

Les Etats contractants ddclarent que ni
eux-m~mes, ni leurs ressortissants ne poss_-
dent, dans les r~gions limitrophes en question,
aucune pr~tention se rapportant au territoire
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og grunnet pA tidligere internasjonale overens-
komster, bruk eller sedvane, herved bortsett
fra private rettigheter, som rettighetshaverne
kan grunne pA sistnevnte lands love og gjore
gjeldende for dets domstoler.

Arlikkel II.

De kontraherende stater er kommet overens
om f0lgende ordning vedkommende de i Pasviks
(Patsjokis) dalf0re bosatte skoltelapper, som
tidligere har drevet laksefiske i de norske
fjorde Bokfjord og Jarfjord:

Den norske regjering, som 0nsker A holde
lappene skadesl0se for tapet av nevnte fiske,
vii - uten A anse sig forpliktet dertil og uten
derved A anerkjenne nogen rett for lappene til
A drive fisket - betale til fordel for disse lapper
et bel0p av 12 ooo - tolv tusen - norske
gullkroner. Dette bel0p vil bli utbetalt til den
finske regjering mot en bindende erklaring fra
vedkommende lapper, hvorved de frafaller for
sig selv og sine efterkommere ethvert krav pA
nevnte fiske eller pA annen skadesl0sholdelse
for tapet derav.

Den finske regjering forplikter sig i omhu
for disse lappers vel til A anbefale lappene A
godta ovennevnte ordning og, for det tilfelle
at lappene ikke gAr med derpA, tiloverens-
temmende med de prinsipper som er uttalt i
denne protokolls forste artikkel - ikke A st0tte
nogen fordring som lappene i fremtiden mAtte
gj0re gjeldende i dette anliggende.

Til bekreftelse herav har de befullmektigede
underskrevet denne slutningsprotokoll, som
skal ha samme kraft og samme betydning som
om de bestemmelser, den inneholder, var blitt
inntatt i selve konvensjonen.

Utferdiget i Kristiania, i 2 eksemplarer,
den 28de april 1924.

(u.) C. F. MICHELET.

sen valtakunnan alueeseen puheenaolevassa
rajaseudussa, lukuunottamatta sellaisia yksi-
tyisia oikeuksia, jotka perustuvat toisen valta-
kunnan lakeihin ja joiden nojalla voidaan
esittld vaatimuksia toisen valtakunnan tuo-
mioistuimissa.

II Artikla.

Sopimusvaltiot ovat tehneet seuraavan sopi-
muksen joka koskee niita- kolttalappalaisia,
jotka asuvat Pasvikin (Patsjoen) laaksossa ja
jotka aikaisemmin ovat harjoittaneet lohika-
lastusta norjalaisissa vuonoissa Bbkfjord- ja
Jarfjord.

Norjan hallitus, haluten korvata lappalaisille
ylldmainitun kalastuksen menetyksen, sitoutuu,
vaikkakaan se ei pidd itsea~.n siihen velvollisena
eikai silld tunnusta heille mitaan oikeutta
sanottuun kalastukseen, maksamaan lappa-
laisten hyvaksi kaksitoistatuhatta (x2 ooo) Nor-
jan kultakruunua. Tdrnd mddrd suoritetaan

uomen hallitukselle sanottujen lappalaisten
puolesta annettavaa pdtevdA sitoumusta vas-
taan, jossa he omasta ja jalkeentulevaistensa
puolesta luopuvat kaikista oikeuksistaan puheen-
alaiseen kalastukseen ja jokaiseen muuhun
siita suoritettavaan korvaukseen.

Suomen hallitus, naiden lappalaisten menes-
tystd harrastaen, sitoutuu puolestaan kehoit-
tamaan heita hyvaksymadn sanotun tarjouksen
seka, silta varalta, etta he eivat tihan suostuisi,
olemaan tmn padt6spbytakirjan I:ssa arti-
klassa lausuttua periaatetta noudattaen millian
tavalla kannattamatta niiti vaatimuksia, joita
lappalaiset vastedes voisivat tdssi suhteessa
esittaa.

Tn mn. vahvistamiseksi olemme allekirjoit-
taneet esilla olevan pbytdkirjan, jolla on sama
voima ja arvo kuin jos n5im ma raykset olisi
otettu itse sopimukseen.

Joka tapahtui kaksin kappalein, Kristianiassa,

28 paivdnd huhtikuuta 1924.

(u.) ROLF THESLEFF.
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trakt nAgon rdttighet till det andra rikets
omrAde med undantag f6r sAdana privata
rftttigheter som grunda sig pA den andra statens
lagar och kunna g6ras giillande vid dess dom-
stolar.

Artikel II.

De f6rdragslutande staterna hava trdffat
f6ljande 6verenskommelse angAende de skolt-
lappar som bo i Pasvik (Patsjoki) alvdal och
som tidigare fiskat lax i de norska fjordarna
B0kfjord och Jarfjord:

Norges regering som 6nskar hAlla lapparna
skadel6sa f6r f6rlusten av ovannamnda fiske,
f6rklarar sig villig utan att kdnna sig f6rpliktad
hartill och utan att hdirigenom erkdinna f6r
dem nAgon ratt till detta fiske att utbetala
till lapparnas f6rmAn tolvtusen (12 ooo) norska
kronor i guld. Denna summa inbetalas till
Finlands regering mot en bindande f6rklaring
frAn sagda lappars sida genom vilken dessa
avsaga sig bAde f6r sig sjdilva och sina efterkom-
mande varje krav pA detta fiske 5.vensom pA
varje annan ersattning darf6r.

Finlands regering f6rpliktar sig A sin sida
att med omtanke om dessa lappars vlfirxd,
anbefalla dem antagandet av ovann~annde
anbud, saint att, sAvida dessa icke bifalla
hdrtill, jmlnikt den i f6religgande slutprotokolls
I Artikel faststallda princip, icke pA nAgot
sdtt understdda krav, som lapparna framdeles
kunde g6ra gdlande i detta hdnseende.

Till bekrdiftelse hava vi undertecknat f6re-
liggande slutprotokoll, som skall riga samma
kraft och vdrde som om dessa bestdmmelser
blivit intagna i sjdilva Konventionen.

Som skedde i Kristiania, i tvA exemplar,

de 28 april 1924.

(u.) C. F. MICHELET.

de l'autre Etat, bas~e sur des actes'internatio-
naux ant6rieurs, sur usage ou sur coutume,
exception faite des droits priv~s que les ayants-
droit pourront baser sur les lois de ce dernier
Etat et faire valoir devant les tribunaux de
celui-ci.

Article II.

Les Etats contractants sont convenus de
l'arrangement suivant concernant les Lapons,
appel~s ((skoltelapper,,, habitant la vall6e de
Pasvik (Patsjoki), qui ont autrefois fait la
pche au saumon dans les fiords norv~giens de
B6kfjord et de Jarfjord :

Le Gouvernement de Norv~ge, ddsireux d'in-
demniser les Lapons de la perte de la dite p~che,
mais sans toutefois s'y consid~rer oblig6 et sans
reconnaitre aux Lapons aucun droit h la dite
pche, s'engage h verser h leur profit la somme
de douze mille couronnes norv6giennes (cour.
12 ooo) or. Cette somme sera vers~e au Gou-
vernement de Finlande en 6change d'une d6-
claration formelle de la part des dits Lapons,
par laquelle ils renoncent, pour eux-m~mes et
pour leurs descendants, h toute prdtention h
la dite p~che de m~me qu'h toute autre indem-nit6 h cet 6gard.

Le Gouvernement de Finlande, soucieux de
la prospdrit6 de ces Lapons, s'engage de sa
part h recommander aux Lapons d'accepter
l'arrangement ci-dessus vis6 et, dans le cas
oil ils n'y consentiraient pas, le Gouvernement
de Finlande, conform6ment aux principes arr~t6s
Sl'article I du present Protocole, n'appuyera

aucune pr6tention que pourraient faire valoir
dorenavant les Lapons h ce sujet.

En foi de quoi, les Plnipotentiaires respectifs
ont sign6 le present Protocole final, qui aura
la m~me force et la m~me valeur que si les
dispositions qu'il contient 6taient ins6r~es dans
la Convention elle-m~me.

Fait h Christiania, en double expedition, le
28 avril 1924.

(Sign6) RoTrl THESLEFF.

Pour copie conforme :
Minist~re des Affaires Etrangres,

Christiania, le 13 octobre 1924.

G. von TANGEN,
Directeur des A//aires politiques

et commerciales.
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I TRADUCTION. - TRANSLATION.

No. 758. - CONVENTION BETWEEN THE REPUBLIC OF FINLAND
AND THE KINGDOM OF NORWAY, CONCERNING THE FRONTIER
BETWEEN THE PROVINCE OF FINMARK AND THE TERRITORY
OF PETSAMO, SIGNED AT CHRISTIANIA, APRIL 28, 1924.

His MAJESTY THE KING OF NORWAY and THE PRESIDENT OF THE REPUBLIC OF FINLAND,
having conducted negotiations, through their duly appointed delegations, in regard to the neigh-
bourly relations existing between them as a result of the acquisition by Finland of the District
of Petsamo,

And being desirous of maintaining the good and neighbourly relations subsisting between
the two countries,

Have decided, for that purpose, to conclude a Convention concerning the frontier
between the Province of Finmark and the County of Petsamo and have appointed 'as their
Plenipotentiaries :

His MAJESTY THE KING OF NORWAY:

M. Christian Fredrik MICHELET, His Majesty's Minister for Foreign Affairs;

THE PRESIDENT OF THE REPUBLIC OF FINLAND :
Dr. phil. Rolf THESLEFF, Envoy Extraordinary and Minister Plenipotentiary accredited

to His Majesty the King of Norway ;

who, after having exchanged their full powers, found in good and due form, have agreed upon
the following articles :

Article I.

The frontier between Norway and Finland from the intermediate boundary mark at Mut-
kavaara as far as the frontier cairn No. 362 situated on the upper course of the Jakobselv (Vuore-
majoki) shall remain as traced at the time of the last Norwego-Russian frontier delimitation and
demarcation, and in conformity with the maps prepared on the occasion of the perambulation
of the frontier in 1896. The maps in question are annexed to the present Convention.

The map (semi-topographical) in six sheets of the frontier between Norwegian Finmark
and the Russian Government of Archangel, on a scale of I : 42,000.

Sheets II-VI and part of Sheet No. II show the frontier referred to above.
Map of the Island of Suolo-Kouschk on a scale of i : 8,400.
Seven plans on a scale of i : 8,400 of the neighbourhood of the following boundary cairns

No. 362, or the Jakobselv Cairn.
No. 361, or the Baenajavre Cairn.
No. 360, or the Neidjavre Cairn.
Nos. 359, 358, 357 and 356, situated near the churches of Boris and Gleb.
No. 355 or the Raja Njarg Cairn.
No. 354, or the Rajavaras Cairn.
The intermediate boundary mark of Mutkavaara.

1 Traduit par le SecrNtariat de la Sociato des
Nations.

I Translated by the Secretariat of the League
of Nations.
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In the portions of the Pasvik (Patsjoki) where the position of the line of demarcation cannot
be clearly discerned from the above-mentioned maps, the frontier shall follow the median line
of the channel.

Article II.

From Cairn No. 362 the frontier shall follow the course of the Jakobselv (Vuoremajoki) as
far as its mouth, running throughout along the median line of the channel and down the centre
of the lakes formed by the river.

Article III.

From the point where the channel ends in the Arctic Ocean beyond the mouth of the Jakobselv
(Vuoremajoki) the dividing line between the territorial waters of the two Contracting States shall
be drawn in such a way that any point on the said line shall be situated at an equal distance from
the coasts of the two States, measured from the nearest point on the mainland, islands, islets or
reefs which is not perpetually submerged.

Article IV.

With a view to preventing alterations in the beds of rivers or water-courses owing to erosion
or silting, the State which might suffer damage or inconvenience thereby shall be entitled to take
in its own territory such measures as may be necessary. If such changes should occur so suddenly
that no preventive action was possible, the State concerned shall be entitled to take the necessary
measures on its own territory to restore the situation previously existing, provided that such
action is taken as soon as possible after the damage has occurred.

The measures in question must not affect the waters in such a way as to inflict damage or
inconvenience on the other State or on its nationals.

Article V.

As soon as possible after the ratification of the present Convention, the Contracting States
shall despatch Commissioners to the spot with instructions to perambulate the frontier, to restore,
if necessary, the cairns and other boundary marks, to clear any timber which may have grown
on the frontier line, and to set up such fresh boundary marks as may be required.

Article VI.

With a view to fixing the course of the frontier in the Jakobselv (Vuoremajoki) and in the
territorial waters the Commissioners mentioned in Article V shall prepare and sign a map, together
with a description, indicating the frontier which is to be recognised until the next perambulation.

Article VII.

The frontier 'shall be perambulated every twenty-five years in the manner laid down in
Articles V and VI. If at any time between these periodical inspections it is found necessary to
undertake a full or partial perambulation of the frontier, this shall be done if either of the Contract-
ing Parties so request.

Article VIII.

Any disputes regarding the interpretation or application of the present Convention, which
it has not been possible to settle by negotiations, shall be referred to the Permanent Court of Inter-
national Justice unless the Contracting States have specially agreed to decide it in some other
manner.
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Article IX.

The present Convention, which is drawn up in the Norwegian, Finnish, Swedish and French
languages, the French text being authentic, shall be ratified and the ratifications shall be exchanged
as early as possible at Helsingfors.

In faith whereof, the Plenipotentiaries have signed the present Convention and have thereto
affixed their seals.

Done at Christiania, in duplicate, on April 28: 1924.
(Signed) C. F. MICHELET.

(Signed) ROLF THESLEFF.

FINAL PROTOCOL.

When proceeding to the signature of the Convention between Norway and Finland concerning
the frontier between the Province of Finmark and the County of Petsamo, the undersigned,
being duly authorised for this purpose, have given the following undertakings on behalf of their
Governments:

Article I.

The Contracting States declare that neither they themselves nor their nationals possess
in the co-terminous districts in question any claim, having reference to the territory of the other
State, whether in virtue of previous international instruments, custom or usage, excepting such
private rights as the claimants may possess under the laws of the last-named State and which
they may make in its Courts.

Article II.

The Contracting States have agreed to the following arrangement concerning the Lapps,
known as " Skoltelapper ", dwelling in the Valley of the Pasvik (Patsjoki), who formerly engaged
in salmon fishing in the Norwegian Fjords of Bokfjord and Jarfjord.

The Norwegian Government, being desirous of compensating the Lapps for the loss of the
aforesaid fisheries, though not admitting any obligation to do so or recognising that the Lapps
have any fishing rights in those waters, undertakes to hand over, for their benefit, the sum of
12,000 gold Norwegian Crowns (Kr. I2,OOO). This sum shall be paid to the Government of
Finland in exchange for a formal declaration on the part of the above mentioned Lapps renouncing,
on behalf of themselves and of their successors, all claims to the said fisheries or to any further
compensation in this respect.

The Government of Finland, being concerned for the welfare of the Lapps in question, under-
takes, for its part, to advise them to accept the arrangement referred to above, and, should they
fail to do so, the Government of Finland undertakes, in conformity with the principles laid down
in Article I of the present Protocol, not to support any claim which the Lapps may subsequently
advance in regard to this matter.

In faith whereof, the respective Plenipotentiaries have signed the present Final Protocol, which
shall have the same force and the same validity as if its provisions were included in the text of the
Convention itself.

Done at Christiania, in duplicate, on April 28, 1924.
(Signed) C. F. MICHELET.

(Signed) ROLF THESLEFF.
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No. 759.- AGREEMENT 1 BETWEEN THE ALLIED GOVERNMENTS
AND THE GERMAN GOVERNMENT CONCERNING THE AGREE-
MENT OF AUGUST 9, 1924, BETWEEN THE GERMAN GOVERNMENT
AND THE REPARATION COMMISSION, SIGNED AT LONDON,
AUGUST 30, 1924.

Texles ol/iciels anglais et frangais, communiquis par le Minisltre des A//aires ilrangeres de Sa
Majest Britannique. L'enregistrement de cet accord a eu lieu le 20 octobre 1924.

The representatives of the Governments assembled in London,
Having taken note of the provisions of the Agreement signed in London on August 9, 1924,

between the German Government and the Reparation Commission, and of the questions of which
under article III of the said agreement the settlement must be completed,

Agree that the following clauses shall be embodied in the said agreement:

Clause I.

The procedure for the settlement of disputes contemplated in article III (b) of the said agree-
ment of August 9, 1924, shall be as follows :

Subject to the powers of interpretation conferred upon the Reparation Commission
by paragraph 12 of annex II to Part VIII of the Treaty of Versailles and subject to the
provisions as to arbitration existing elsewhere, and in particular in the Experts' Plan or
in the German legislation enacted in execution of that plan, all disputes which may arise
between the Reparation Commission and Germany with regard to the interpretation
either of the agreement concluded between them, the Experts' Plan, or the German
legislation enacted in execution of that plan, shall be submitted for decision to three
arbitrators appointed for five years ; one by the Reparation Commission, one by the
German Government, and the third, who shall act as president, by agreement between
the Reparation Commission and the German Government, or, failing such agreement, by
the president for the time being of the Permanent Court of International Justice.

Before giving a final decision and without prejudice to the questions at issue, the
president, on the request of the first party applying therefor, may order any appropriate
provisional measures in order to avoid an interruption in the regular working of the
plan and to safeguard the respective rights of the parties.

Subject to any decision of the arbitrators to the contrary, the procedure shall be
governed by the provisions of the Convention 2 of The Hague of October 18, 1907, on the
pacific settlement of international disputes.

Clause 2.

The German Government declares :
(a) That it recognises that the Transfer Committee is free, subject to the conditions of the

Report of the Experts, to employ the funds at its disposal in the payment for deliveries on

1 Cet accord n'est pas sujet h ratification.
2 De Martens, Nouveau Recueil Gn6ral de Trait6s, troisi6me sdrie, tome III, page 36o.



1924 League of Nations - Treaty Series. 65

No. 759. - ACCORD 1 ENTRE LES GOUVERNEMENTS ALLMIS ET LE
GOUVERNEMENT ALLEMAND CONCERNANT L'ARRANGEMENT
DU 9 AOUT 1924 ENTRE LE GOUVERNEMENT ALLEMAND ET
LA COMMISSION DES REPARATIONS, SIGNE A LONDRES, LE
30 AOUT 1924.

English and French oficial texts, communicated by His Britannic Majesty's Foreign Office. The
registration of this Agreement took place October 2o, 1924.

Les Reprdsentants des Gouvernements rdunis h Londres,
Ayant pris acte des dispositions de l'Arrangement sign6 h Londres le 9 aofit 1924 entre le

Gouvernement allemand et la Commission des Rdparations, ainsi que des questions dont, d'apr~s
l'article III de cet Arrangement, le r~glement doit 6tre compldt6 ;

Sont d'accord pour que les clauses ci-apr~s soient incorpordes dans ledit Arrangement:

Clause x.

Les m6thodes a suivre pour le r~glement des contestations visdes dans l'article III b) de 'Ar-
rangement du 9 aofit 1924 seront les suivantes :

Sous rdserve des pouvoirs d'interprdtation reconnus At la Commission des R~parations
par le paragraphe 12 de l'annexe II de la Partie VIII du Traitd de Versailles et sous r6-
serve des clauses d'arbitrage pr6vues par ailleurs et notamment par le Plan des Experts
ou par la lgislation allemande ddictde en ex6cution de ce plan, toute contestation qui
pourrait naltre entre la Commission des Rdparations et 1'Allemagne au sujet de l'interpr6-
tation soit de l'Arrangement conclu entre eux, soit du Plan des Experts, soit de la l6gis-
lation allemande 6dict~e en exdcution dudit plan, sera sournise au jugement de trois
arbitres nomm~s pour cinq ans, un par la Commission des R~parations, un par le Gou-
vernemnt allemand, et le troisi~me, avec fonctions de prdsident, par un accord entre la
Commission des R~parations et le Gouvernement allemand, ou, h d6faut d'accord, par le
prdsident en exercice de la Cour permanente de Justice internationale.

Avant faire droit et sans prdjuger de la question en litige, le president, statuant h
la requite de la partie la plus diligente, ordonnera toutes mesures provisoires utiles h
1'effet d'6viter une interruption dans le fonctionnement rdgulier du plan et de garantir
les droits respectifs des parties.

Sauf d~cision contraire des arbitres, la procedure sera rdgl~e par les dispositions de
la Convention 2 de la Haye du 18 octobre 1907, sur le r6glement pacifique des litiges inter-
nationaux.

Clause 2.

Le Gouvernement allemand ddclare:
a) Qu'il reconnait que le Comitd des Transferts est libre, compte tenu des conditions du Rap-

port des Experts, d'employer les fonds A sa disposition au payement de livraisons, effectu6es dans
1 This Agreement is not subject to ratification.
2 Briti h and Foreign State Papers, Vol. Ioo, page 298..
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customary commercial conditions of any commodities or services provided for in the programmes
from time to time prescribed by the Reparation Commission after consultation with the Transfer
Committee or by the Arbitral Commission provided for in paragraph (d) below, including in
particular coal, coke and dye-stuffs and any other commodities specially provided for in the Treaty of
Versailles, even after the fulfilment of the treaty obligations in regard to these commodities.

(b) That it recognises that the programmes laid down by the Reparation Commission, after
consultation with the Transfer Committee, or by the Arbitral Commission provided for in para-
graph (d) below, for deliveries to be made under ordinary commercial conditions, shall not be
subject, as regards the nature of the products, to the limitations fixed by the Treaty of Versailles
for the deliveries which the Reparation Commission can demand from Germany thereunder;
but they shall be fixed with due regard to the possibilities of production in Germany, to the
position of her supplies of raw materials and to her domestic requirements in so far as is necessary
for the maintenance of her social and economic life and also with due regard to the limitations set
out in the Experts' Report.

(c) That it will facilitate as far as possible the execution of the programmes for all deliveries
under either the treaty or the Experts' Report by means of commercial contracts passed under
ordinary commercial conditions; and that, in particular, it will not take, nor allow to be taken, any
measure which would result in deliveries being unobtainable under ordinary commercial conditions.

The Allied Governments on their side each undertake so far as it is concerned to prevent as
far as possible the re-exportation of the deliveries received from Germany, except in accordance
with the provisions of article V of annex 6 of the Experts' Report.

(d). The German Government further declares that it agrees to the following additional pro-
visions in regard to the fixation and execution of programmes for the deliveries of the undermen-
tioned products after the fulfilment of the treaty obligations in regard to such products :

(i.) In default of agreement as regards the programmes of deliveries of these products,
either between the members of the Reparation Commission, or between .the Reparation
Commission acting unanimously and the German Government, programmes which take
due account of ordinary commercial custom shall be laid down for periods to be determined
by the special committee referred to in clause 3 of this Agreement by an Arbitral
Commission consisting of three independent and impartial arbitrators. The members
of this Arbitral Commission shall be appointed in advance for a definite period by agree-
ment between the Reparation Commission acting unanimously and the German Govern-
ment, or, in default of agreement, by the president for the time being of the Permanent
Court of International Justice at The Hague. The chairman of the Commission shall
be a citizen of the United States of America.

(ii.) In laying down the programmes, the Arbitral Commission shall take into account
the possibilities of production in Germany, the position of her supplies of raw materials
and her domestic requirements in so far as necessary for the maintenance of her social
and economic life, and also of the conditions set out in the Experts' Report, nor shall it
exceed the limits fixed by the Transfer Committee with a view to the maintenance of
the German exchange.

(iii.) The decision of the Arbitral Commission fixing the programmes shall be final.
(iv.) The Allied Governments and nationals shall make every effort to obtain the

delivery of the full amounts fixed by these programmes by means of direct commercial
contracts with the German suppliers.

(v.) If any Allied Government considers that it or its nationals have not been able
to make commercial contracts to the full amount of the programme owing to measures
of wilful discrimination or wilful obstruction on the part of the German Government
or its nationals, it may submit a reasoned claim to the Arbitral Commission, and the
Commission, after hearing the parties, shall decide, as a matter of equity, taking into
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les conditions habituelles du commerce, de toutes marchandises et services pr~vus par les program-
mes 6tablis de temps h autre par la Commission des Riparations apr~s consultation du Comit6 des
Transferts ou par la Commission arbitrale pr~vue h 1'alin~a d) ci-apr~s, y compris, en particulier,
le charbon, le coke, les matires colorantes et toutes autres marchandises sp6cialement prgvues
dans le Trait6 de Versailles, mme apr~s exdcution des obligations dudit Trait6 relatives A ces mar-
chandises ;

b) Qu'il reconnait que les programmes 6tablis par la Commission des Rdparations, apr~s con-
sultation du Comit6 des Transferts, ou par la Commission arbitrale pr6vue h l'alinda d) ci-apr~s,
en vue de livraisons h effectuer dans les conditions habituelles du commerce, ne sont pas soumis,
quant h la nature des produits, aux restrictions dtablies par le Trait6 de Versailles pour les livrai-
sons que la Commission des Rdparations peut exiger de l'Allemagne en vertu de celui-ci; toutefois,
ces programmes seront 6tablis en tenant compte des possibilit6s de production de l'Allemagne,
des conditions de son approvisionnement en matires premieres et de ses n~cessits intdrieures,
pour autant que cela sera ndcessaire au maintien de sa vie sociale et 6conomique et en tenant compte
galement des limitations fix6es par le Rapport des Experts ;

c) Qu'il facilitera autant que possible 1'exdcution des programmes de toutes les livraisons,
soit en vertu du TraitS, soit en vertu du Rapport des Experts, au moyen de contrats commerciaux
passes dans les conditions commerciales habituelles ; en particulier, qu'il ne prendra ni permettra
de prendre aucune mesure qui aurait pour cons6quence de rendre impossible l'obtention des pres-
tations dans les conditions commerciales habituelles.

Les Gouvernements allies prennent, d'autre part, chacun pour ce qui le conceme, l'engagement
d'emp&her, autant que possible, la r~exportation des produits re~us en prestation de l'Allemagne,
sauf dans les conditions prdvues dans l'article V de l'annexe 6 du Rapport des Experts.

d) Le Gouvernement allemand d~clare, en outre, qu'il accepte les dispositions suppl~mentaires
suivantes en ce qui concerne la fixation et l'ex6cution des programmes pour les livraisons de cer-
tains produits, 6num~r~s ci-dessous, apr~s ex6cution des obligations du Trait6 relatives h ces
produits:

i. A d6faut d'accord sur les programmes de livraison de ces produits entre les mem-
bres de la Commission des Reparations, ou entre la Commission des R6parations statuant
i l'unanimit6 et le Gouvernement allemand, ces programmes seront 6tablis, pour des

pdriodes h fixer par le comit6 special pr6vu par la clause 3 du prdsent Accord, en tenant
compte des usages normaux du commerce, par une commission de trois arbitres ind6-
pendants et impartiaux. Les membres de cette commission arbitrale seront d~sign~s h
l'avance pour une pdriode d~terminde par accord entre la Commission des R~parations
statuant h l'unanimit6 et le Gouvernement allemand, ou, h ddfaut d'accord, par le pr~si-
dent en exercice de la Cour permanente de Justice internationale de La Haye. Le pr6si-
dent de cette commission sera un citoyen des Etats-Unis d'Am~rique.

2. Pour la fixation des programmes, la Commission arbitrale tiendra compte des
possibilitds de production de l'Allemagne, des conditions de son approvisionnement en
mati~res premieres et de ses n~cessit~s int~rieures, pour autant que cela sera n6cessaire
au maintien de sa vie sociale et 6conomique, ainsi que des conditions prdvues par le Rap-
port des Experts ; elle ne ddpassera pas, d'autre part, les limites indiqudes par le Comit6
des Transferts en vue du maintien du change allemand.

3. La d~cision de la Commission arbitrale fixant les programmes sera ddfinitive.
4. Les Gouvernements allies ou leurs ressortissants s'efforceront d'obtenir la livrai-

son des quantitds totales fixdes par les programmes au moyen de contrats commerciaux
directs avec les lournisseurs allemands.

5. Si un Gouvernement alli6 considre que lui-m~me ou ses ressortissants n'ont pas
pu passer de tels contrats commerciaux pour les quantitgs totales du programme, par
suite de mesures de discrimination de parti pris ou d'obstruction de parti pris de la part
du Gouvernement ou des ressortissants allemands, il pourra soumettre une reclamation
motivde h la Commission arbitrale, et celle-ci, apr s avoir entendu les parties, d~cidera
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account the conditions referred to in paragraph (ii) above, whether there have in fact
been measures of wilful discrimination or wilful obstruction on the part of the German.
Government or of German suppliers.

(vi.) In the event of the Arbitral Commission deciding this question in the affirmative,
it shall require the German Government to ensure the delivery of such quantities as it
shall decide, and under such conditions, particularly as regards prices, as it shall fix.

(vii.) Any disputes which may arise as to the interpretation of the decisions of the
Arbitral Commission shall be submitted to it for final judgment.

(viii.) Nothing in this clause shall affect in any way the powers of the Transfer
Committee as set out in the Experts' Report.

The above procedure will apply to the following products:

(i.) Coal, coke and lignite briquettes.
(ii.) Sulphate of ammonia prepared by synthetic processes and other synthetic

nitrogenous products. These last-named products can only be called for simultaneously
with synthetic sulphate of ammonia and up to a quantity corresponding to the proportion
in which these products are manufactured as compared with sulphate of ammonia in the
same period of manufacture.

(iii.) Products referred to in paragraph 5 of annex VI of Part VIII of the Treaty of
Versailles (English text) with the exception, as regards chemical products, of specialities
manufactured by a single " Concern.

As regards the products falling under (iii), the special provisions of paragraph (d) will cease to
apply on the i 5 th August, 1928.

As regards the products falling under (ii) and (iii) above, the special committee provided for
in clause 3 will draw up a more detailed list. For certain among them, it may fix maximum quanti-
ties as regards either weight or value ; it may also exclude certain of them, if it is shown that they
are indispensable for the protection of German national economy.

Clause 3.

The German Government agrees to the appointment of a special committee, not exceeding six
members, composed of an equal number of Allied and German representatives, who shall be appointed
by the Reparation Commission and the German Government respectively, with the power in the
event of difference to co-opt an additional member of neutral nationality to be chosen by the
Allied and German members in agreement, or in default of agreement to be appointed by the Repa-
ration Commission. This committee will be charged with the duty of:

(i) Determining the procedure for placing orders and the conditions for carrying
out deliveries in kind so as to ensure the satisfactory working of such deliveries, adhering
as closely as possible to ordinary commercial usage.

(2) Examining the best means of ensuring the fulfilment of the undertakings to be
given by the German Government in accordance with clause 2, paragraphs (c) and (d),
of this Agreement, in particular by providing for the reference to arbitration of any dis-
agreements which may arise thereon between the interested parties, the decision of the
arbitrator or arbitrators being binding on such parties.

(3) Examining the best means of applying the provisions of the Experts' Report
relative to the limitation of deliveries to those which are not of an anti-economic character,
to recommend the measures to be taken against any persons who may infringe the prohibi-
tion against re-exportation of deliveries.

The members of the committee may be assisted by such experts as they may consider necessary.
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en equit6, en tenant compte des conditions stipulees 4 1'alina 2 ci-dessus, s'il y a eu, en
effet, des mesures de discrimination de parti pris ou d'obstruction de parti pris de la part
du Gouvernement ou des fournisseurs allemands.

6. Si la Commission arbitrale prend une ddcision affirmative, elle exigera du Gou-
vernement allemand qu'il assure les livraisons de telles quantitds fixdes par elle, aux con-
ditions qu'elle ddterminera, notamment en ce qui concerne les prix.

7. Tous les litiges auxquels donnerait lieu l'interprdtation des ddcisions de la Com-
mission arbitrale, lui seront ddfdrds pour jugement en dernier ressort.

8. Rien, dans la pr~sente clause, n'affecte en aucune mani~re les pouvoirs du Comit6
des Transferts tels qu'ils sont ddfinis au Rapport des Experts.

La procddure prdvue ci-dessus sera appliqu~e aux produits suivants

i. Houille, coke, briquettes de lignite ;
2. Sulfate d'ammoniaque synthdtique et autres produits azotds synthdtiques. Ces

derniers produits ne pourront tre demandds qu'en mfme temps que le sulfate d'ammo-
niaque synth6tique et, au maximum, dans la proportion de leur fabrication par rapport
h celle du sulfate d'ammoniaque pendant la mnme p6riode de fabrication;

3. Produits indiqu6s au paragraphe 5 de l'annexe VI . la Partie VIII du Trait6 de
Versailles (texte anglais) sauf, en ce qui concerne les produits pharmaceutiques, les sp-
cialitds fabriquees par un seul (( Concern )).

Pour les produits sous le No 3, les dispositions spdciales de ralinda d) cesseront d'etre appli-
cables le 15 aoflt 1928.

Pour les produits sous les No$ 2 et 3, le comit6 spdcial prdvu a la clause 3 arr~tera une liste plus
ddtaillde; il pourra, pour certains d'entre eux, fixer les quantitds maxima, soit en poids, soit en
valeur ; il pourra aussi exclure certains d'entre eux, s'il est ddmontr6 qu'ils sont indispensables h
]a protection de 'dconomie nationale allemande.

Clause 3.

Le Gouvernement allemand accepte la constitution d'un comit6 spdcial de six membres au
plus, comprenant un nombre 6gal de reprdsentants allies et allemands, qui seront respectivement
nomm s par la Commission des Rdparations et le Gouvernement allemand, et qui s'adjoindront, en
cas de ddsaccord, un membre suppldmentaire de nationalitd neutre, nomm6 d'accord entre les
membres allids et allemands, ou, A ddfaut d'accord, par la Commission des Reparations. Ce comitd
sera charg6 :

i. De ddterminer les modes de passation des commandes et les conditions d'ex6-
cution des prestations en nature de fa~on h assurer leur bon fonctionnement, en se rap-
prochant autant que possible des usages ordinaires du commerce ;

2. D'dtudier les meilleurs moyens de rendre efficaces les engagements qui auront 06
pris par le Gouvernement allemand, conform6ment aux paragraphes c) et d) de la clause 2
du prdsent Accord, en pr6voyant notamment le renvoi h un arbitrage de tous les ddsac-
cords qui pourraient se manifester h ce sujet entre les parties interessdes, la ddcision de
rarbitre ou des arbitres devant 6tre obligatoire pour ces parties;

3. D'examiner les meilleurs moyens d'appliquer les dispositions du Rapport des
Experts relatives h la limitation des livraisons a celles qui ne revgtent pas un caractre
anti-dconomique et de recommander les mesures h prendre contre toute personne qui
enfreindrait la prohibition de la rdexportation des livraisons.

Les membres de ce comit6 peuvent tre aidds par tels experts qu'ils jugeront ndcessaires.
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The work of this committee is not in any way to delay the bringing into operation of the
Experts' Plan, and its decisions are not to encroach in any way on the powers of the Transfer
Committee to be set up under that plan. Its decisions must accordingly before being carried out
be approved by the Reparation Commission, and by the Transfer Committee, in so far as the latter
is concerned. It is understood that the conclusions of this committee will not-be modified without
the consent of the German Government.

Clause 4.

If differences of opinion should arise between the Transfer Committee and the German Govern-
ment on any of the following points relating to the execution of article VI of annex 6 of the Experts'
Report, viz.:

(i the inclusion of any particular class of property in the list,
(2 any modification in the list,
(31 the scope of any class so included, or
(4) the measures to be taken to secure that investments to be purchased by this

procedure shall not be of a temporary character,
such difference shall be referred, at the request of either party, to an arbitrator (who, if the German
Government so desire, shall be a national of a country not interested in German reparation pay-
ments) to be chosen by agreement between the two parties, or, in default of agreement, to be nominated
by the president for the time being of the Permanent Court of International Justice at The
Hague. The arbitrator shall decide whether any claim made or objection raised is justified or not,
and in so doing shall in particular give consideration to the principles set out in article VI, viz. :
(i) that the investment must not be of a temporary character, and (2) that the German Govern-
ment is required to have due regard to the necessity for making maximum payments to its creditors,
but is also entitled to have regard to maintaining its control of its own internal economy.

The Allied Governments agree that the Transfer Committee should only transfer marks for
purchases under the operation of the said article VI if and when the accumulated funds exceed the
amounts which the bank of issue will accept as short-term deposits.

Clause 5.

If the Transfer Committee is equally divided in regard to the question whether concerted
financial manoeuvres have been set on foot within the meaning of article VIII of annex 6 of the
Experts' Report, the question shall be referred to an independent and impartial arbitrator, who
shall hear the views of each of the members of the committee and decide between them. The
arbitrator shall be a financial expert selected by the members of the Transfer Committee in agree-
ment, or, in default of an agreement, by the president for the time being of the Permanent Court
of International Justice at The Hague.

On all other questions, if the Transfer Committee is equally divided, the chairman shall have
a casting vote.

If the funds at the disposal of the Agent-General for Reparation Payments are at any time
accumulated in Germany up to the limit of 5 milliards of gold marks referred to in paragraph (a)
of article X of annex 6 of the Experts' Report, or such lower figure as may be fixed by the Transfer
Committee under paragraph (b) of that article, and the Committee has, by a majority, decided
that concerted financial manoeuvres within the meaning of article VIII of that annex have not
taken place, or that certain measures to defeat manoeuvres contemplated in that article should
not be taken, any member of the minority of the Committee may, within eight days, appeal against
such decision to an Arbitral Tribunal, whose decision on the matters before them shall be final.
The Arbitral Tribunal shall consist of three independent and impartial financial experts, including
a citizen of the United States of America, who shall act as chairman, such experts to be selected by
the committee unanimously, or failing unanimity, to be appointed by the president for the
time being of the Permanent Court of International Justice at The Hague.
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Les travaux de ce comit6 ne devront, en aucun cas, retarder la mise en application du plan
des experts et ses d6cisions ne devront empi6ter en quoi que ce soit sur les attributions du Comit6
des Transferts qui sera institu6 en vertu dudit plan. Ces ddcisions devront, en consdquence, Atre
approuvdes par la Commission des R6parations et par le Comitd des Transferts (en ce qui le concerne)
avant d'tre mises h ex6cution. II est entendu que les conclusions de ce comit6 ne seront pas modi-
fides sans le consentement du Gouvenement allemand.

Clause 4.

Si des differences d'opinion se produisent entre le Comit6 des Transferts et le Gouvernement
allemand, sur les points suivants relatifs hi l'exdcution de l'article VI de 'annexe V du Rapport
des Experts, savoir :

i. inscription d'une catdgorie particulire d'avoirs sur la liste,
20 ou modifications h la liste,
30 ou consistance d'une cat6gorie quelconque comprise dans la liste,
40 ou mesures h prendre pour garantir que les placements h effectuer de cette ma-

nitre ne seront pas d'un caract~re temporaire,
ces diffrends devront, k la requ~te de l'une des parties en cause, 6tre soumis h un arbitre (qui, si
le Gouvernement allemand le ddsire, sera un ressortissant d'un pays non int~ressd dans les paye-
ments de r~parations de l'Allemagne) ; cet arbitre sera choisi d'accord entre les deux parties ou,
h ddfaut d'accord, sera nommh par le pr~sident en exercice de la Cour permanente de Justice inter-
nationale de La Haye. Il devra d6cider si les demandes faites ou les objections soulevdes sont jus-
tifides et, pour ce faire, il devra donner une particuli~re attention aux principes d6finis h 1Particle VI,
savoir : io que les placements envisages ne doivent pas avoir un caract~re temporaire et 20 que le
Gouvernement allemand est requis de tenir diTment compte de la ndcessitd qu'il y a pour lui d'ef-
fectuer le maximum de payements h ses cr6anciers, mais qu'il a dgalement le droit de tenir compte
de la ndcessitd de maintenir le contr6le de sa propre dconomie intdrieure.

Les Gouvernements alli6s acceptent que les tranferts de marks pour des achats conformes
audit article VI ne soient faits que quand les fonds accumuls excderont les montants que la
banque d'dmission acceptera comme ddp~ts.

Clause 5.

Si le Comitd des Transferts est divisd h 6galitd de voix sur la question de savoir s'il y a eu ma-
nceuvres financires concertdes, au sens de L'article VIII de l'annexe 6 au Rapport des Experts, la
question sera d6f6rde h un arbitre indpendant et impartial, qui entendra chacun des membres du
comit6 et les ddpartagera. Cet arbitre sera un expert financier choisi d'un commun accord par
les membres du Comit6 des Transferts, et h d6faut d'accord, par le prdsident en exercice de la Cour
permanente de Justice internationale de La Haye.

Sur toutes autres questions, si le Comit6 des Transferts est divis6 h 6galitd de voix, le pr~sident
aura une voix pr6pond6rante.

Au cas ohi les fonds hi la disposition de l'agent g6ndral pour les payements des rdparations
s'accumuleraient en Allemagne h un moment quelconque jusqu'h la limite de 5 milliards de marks-
or pr6vue par l'alinea a) de l'article X de 1'annexe 6 du Rapport des Experts, on jusqu'hi tout autre
chiffre infdrieur qui pourrait 8tre fixd par le Comitd des Transferts conformdment h l'alin6a b)
dudit article, et ohi le comitd aurait ddcidd hi la majorit6 que des manceuvres financi&es concertdes
au sens de rarticle VIII de cette annexe n'ont pas eu lieu, ou que certaines mesures destindes h
faire 6chouer les manceuvres envisagdes par cet article ne devraient pas re prises, tout membre
de la minorit6 de ce comit6 pourra, dans un ddlai de huit jours, faire appel de telles d6cisions h un
tribunal arbitral dont la sentence sera finale. Le tribunal arbitral sera compos6 de trois experts
financiers inddpendants et impartiaux, dont un citoyen des Etats-Unis d'Am~rique (qui sera pr&
sident), nommds par le comit6 h l'unanimitA, on, h ddfaut d'accord, choisis par le prdsident en exer-
cice de la Cour permanente de Justice internationale de La Haye.
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Clause 6.

If any Government interested (Allied or German) consider that a defect exists in the technical
working of the Experts'' Plan so far as it relates to the collection of German payments or the control
of the securities therefor, which can be remedied without affecting the substantial principles of
that plan, it may submit the question to the Reparation Commission, which will transmit it forth-
with for enquiry and advice to a committee consisting of the Agent-General for Reparation
Payments, the Trustee or Trustees for the Railway and Industrial Mortgage Bonds, the Railway
Commissioner, the Bank Commissioner and the Commissioner of Controlled Revenues.

This committee will, as soon as possible, transmit to the Reparation Commission either a
unanimous report, or majority and minrority reports, including, if necessary, proposals for the
removal of any defect to which attention may have been drawn.

If the Reparation Commission arrives at a unanimous decision, it shall invite the German Gov-
ernment to adhere to it, and, if an agreement is reached with the German Government on the subject,
the necessary measures shall be carried into effect without delay.

If the Reparation Commission is not unanimous, or if any decision taken unanimously is not
accepted by the German Government, any of the parties interested may submit the question to
a committee of three independent and impartial experts chosen by agreement between the Repa-
ration Commission deciding unanimously and the German Government, or, in default of such
agreement, by the president for the time being of the Permanent Court of International Justice
at The Hague. The decision of this committee shall be final.

It is understood that this provision shall not apply to any question in regard to the disposal
of the funds paid to the account of the Agent-General for Reparation Payments, or to any other
matter which falls solely within the competence of the Transfer Committee.

Done at London, the 3oth day of August, 1924, in a single copy, which will remain deposited
in the archives of His Britannic Majesty's Government, which will transmit a certified copy to
the Reparation Commission for inclusion in the Agreement of August 9, 1924, and to each of the
signatory Governments.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.
JOSEPH COOK.
J. ALLEN.
E. H. WALTON.
DADIBA MERWANJEE DALAL
SAINT-AULAIRE.
D. CACLAMANOS.
TORRETTA.
HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
STHAMER.
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Clause 6.

Si un Gouvernement intdressd (alliM ou allemand) considre qu'il existe dans le fonctionne-
ment technique du plan des experts, en ce qui concerne 'encaissement des versements allemands
ou le contr6le des garanties de ces versements, un d6faut auquel on peut remdier sans porter at-
teinte aux principes essentiels du plan, ce Gouvernement pourra soumettre la question h la Com-
mission des Reparations, qui en saisira aussit6t, pour enqute et avis, un comit6 compos6 de
'agent gdndral pour les payements des reparations, du ou des < Trustees) pour les obligations

des chemins de fer et les obligations hypothdcaires industrielles, des commissaires des chemins
de fer, de la banque et des revenus affect6s en gage.

Ce comit6 transmettra h la Commission des R6parations dans le plus bref ddlai possible, soit
un rapport unanime, soit des rapports de majorit6 et de minorit6 accompagnds, s'il y a lieu, de pro-
positions sur les moyens de remddier aux ddfauts qui auraient pu tre signal6s.

Si la Commission des Reparations prend une ddcision unanime, elle invitera le Gouvernement
allemand y adherer, et si cette adhesion est obtenue, les mesures n6cessaires seront mises en vi-
gueur sans d6lai.

Si la Commission des Rdparations n'est pas unanime, ou si sa decision unanime n'est pas
acceptde par le Gouvernement allemand, chacune des parties int6ressdes pourra d6fdrer la question

un comitd de trois experts ind6pendants et impartiaux, choisis d'un commun accord entre la Com-
mission des Rdparations statuant i l'unanimit6 et le Gouvernement allemand ou, h d~faut de cet
accord, par le pr6sident en exercice de la Cour permanente de Justice internationale de La Haye.
La ddcision de ce comit6 sera definitive.

I1 est entendu que la prdsente disposition ne s'applique pas aux questions relatives h l'emploi
des fonds versds au compte de ragent gdndral pour les payements des rdparations ni h aucune autre
question relevant exclusivement de la comptence du Comit6 des Transferts.

Fait k Londres, le 3o aofit 1924, en un seul exemplaire, qui restera d6pos6 dans les archives
du Gouvernement de sa Majestd britannique, qui est chargd d'en remettre une copie certifide h
la Commission des R~parations pour incorporation dans l'Arrangement du 9 aofit 1924, ainsi qu'i
chacun des Gouvernements signataires.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.
JOSEPH COOK.
J. ALLEN.
E. H. WALTON.
DADIBA MERWANJEE DALAL.
SAINT-AULAIRE.

D. CACLAMANOS.
TORRETTA.

HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
STHAMER.
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No. 760. - AGREEMENT I BETWEEN THE ALLIED GOVERNMENTS
AND THE GERMAN GOVERNMENT TO CARRY OUT THE EXPERTS'
PLAN OF APRIL 9, 1924, SIGNED AT LONDON, AUGUST 30, 1924.

Textes officiels anglais et Iranpais, communiquis Par le Ministtre des A/aires itrangdres de Sa MajeslW
Britannique. L'enrigistrement de cet arrangement a eu lieu le 20 octobre, 1924.

THE ROYAL GOVERNMENT OF BELGIUM, THE GOVERNMENT OF His BRITANNIC MAJESTY (WITH
THE GOVERNMENTS OF THE DOMINION OF CANADA, THE COMMONWEALTH OF AUSTRALIA, THE
DOMINION OF NEW ZEALAND, THE UNION OF SOUTH AFRICA, AND INDIA), THE GOVERNMENT
OF THE FRENCH REPUBLIC, THE GOVERNMENT OF THE GREEK REPUBLIC, THE ROYAL
GOVERNMENT OF ITALY, THE IMPERIAL GOVERNMENT OF JAPAN, THE GOVERNMENT OF THE
PORTUGUESE REPUBLIC; THE ROYAL GOVERNMENT OF ROUMANIA AND THE ROYAL GOVERNMENT
OF THE SERB-CROAT-SLOVENE STATE, of the one part, and THE GOVERNMENT OF THE GERMAN
REPUBLIC, of the other part,

Animated with the desire to bring into being as soon as possible as regards matters affecting
them, the plan presented to the Reparation Commission on April 9, 1924, by the First Committee
of Experts appointed by it on November 30, 1923, " to consider the means of balancing the budget
and the measures to be taken to stabilise the currency of Germany," approved by the Commission
and accepted by each of the interested Powers,

Have resolved to conclude an agreement for this purpose, and, therefore, the undersigned
duly authorised have agreed as follows :

Article i.

(A) The Experts' Plan of April 9, 1924, will be considered as having been put into execution,
except as regards measures to be taken by the Allied Governments, when the Reparation Com-
mission has declared that the measures prescribed by it in its decision No. 2,877 (4) of July 15, 1924,
have been taken, that is to say :

(i) That Germany has taken the following measures:
(a) The voting by the Reichstag in the form approved by the Reparation Commission

of the laws necessary to the working of the plan, and their promulgation.
(b) The installation with a view to their normal working of all the executive and

controlling bodies provided for in the plan.
(c) The definitive constitution, in conformity with the provisions of the respective

laws, of the Bank and the German Railway. Company.
(d) The deposit with the trustees of certificates representing the railway bonds and

such similar certificates for the industrial debentures as may, resultfrom the
report of the Organisation Committee.

(2) That contracts have been concluded assuring the subscription of the loan of
8oo million gold marks as soon as the plan has been brought into operation and all the
conditions contained in the Experts' Report have been fulfilled.

' Cet Arrangement n'est pas sujet & ratification.
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No. 760. - ARRANGEMENT 1 ENTRE LES GOUVERNEMENTS ALLIIS
ET LE GOUVERNEMENT ALLEMAND, POUR L'EXtCUTION DU
PLAN DES EXPERTS DU 9 AVRIL 1924, SIGNt A LONDRES, LE
30 AOUT 1924.

English and French oficial texts, communicated by His Britannic Majesty's Foreign Ofice. The
registration of this Agreement took place October 2o, 1924.

LE GOUVERNEMENT ROYAL DE BELGIQUE, LE GOUVERNEMENT DE SA MAJESTL BRITANNIQUE

(AVEC LES GOUVERNEMENTS DU DOMINION DU CANADA, DU COMMONWEALTH D'AusTRALIE, DU

DOMINION DE LA NOUVELLE-ZtLANDE, DE L'UNION SUD-AFRICAINE ET DE L'INDE), LE Gou-
VERNEMENT DE LA RtPUBLIQUE FRAN9AISE, LE GOUVERNEMENT DE LA RIPUBLIQUE HELL1ANIQUE,

LE GOUVERNEMENT ROYAL D'ITALIE, LE GOUVERNEMENT IMPtRIAL DU JAPON, LE GOUVERNE-

MENT DE LA RtPUBLIQUE PORTUGAISE, LE GOUVERNEMENT ROYAL DE ROUMANIE ET LE

GOUVERNEMENT ROYAL DES SERBES-CROATES-SLOVANES, d'une part, et LE GOUVERNEMENT DE

LA RAPUBLIQUE ALLEMANDE, d'autre part,
Anim6s du d6sir de r6aliser le plus t6t possible, en ce qui les concerne, le plan pr6sent6 h

la Commission des Reparations le 9 avril 1924 par le premier Comit6 des Experts nomm6 par elle
le 30 novembre 1923 ((pour rechercher les moyens d'6quilibrer le budget et les mesures h prendre
pour stabiliser la monnaie de l'Allemagne ), ledit plan approuv6 par cette commission et respec-
tivement accept6 par les Puissances intdress~es.

Ont r~solu de conclure un arrangement h cet effet et, en cons6quence, les soussign6s, dfiment
autoris~s, ont convenu des dispositions suivantes :

Article I.

A. Le Plan des Experts du 9 avril 1924 sera consid~r6 comme ayant 6t6 mis h ex6cution, sauf
en ce qui concerne les mesures h prendre par les Gouvernements alli6s, lorsque la Commission des
Reparations aura constat6 que les mesures qa'elle a d6finies dans sa d~cision NO 2877 quater du
15 juillet 1924, auront 6t6 r6alis~es, h savoir :

I. Que l'Allemagne a pris les mesures suivantes:
a) Le vote par le Reichstag, sous la forme approuv~e par la Commission des Rdpa-

rations, et la promulgation des lois n6cessaires au fonctionnement du plan;
b) La mise en place, en vue d'un fonctionnement normal, de tous les organes d'ex-

cution et de contr6le pr6vus par le plan ;
c) La constitution d6finitive, conformdment aux dispositions des lois les concernant,

de la Banque et de la Compagnie des Chemins de fer du Reich ;
d) La remise aux ( Trustees * des certificats repr~sentatifs des obligations de

chemins de fer et de tels certificats analogues qui r~sulteraient pour les
obligations industrielles du rapport du Comit6 d'organisation.

2. Que des contrats ont 6t6 conclus garantissant le placement de l'emprunt de 8oo
millions de marks-or ds que le plan aura 06 mis h ex6cution et que toutes es conditions
du Rapport des Experts auront 6t6 remplies.

'This Agreement is not subject to ratification.
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(B) The fiscal and economic unity of Germany will be considered to have been restored in
accordance with the Experts' Plan when the Allied Governments have taken the following measures:

(i) The removal and cessation of all vetoes imposed since January II, 1923, on
German fiscal and economic legislation ; the re-establishment of the German authorities
with the full powers which they exercised in the occupied territories before January II,
1923, as regards the administration of Customs and taxes, foreign commerce, woods and
forests, railways (under the conditions specified in Article 5), and, in general, all other
branches of economic and fiscal administration ; the remaining administrations not men-
tioned above will operate in every respect in conformity with the Rhineland Agreement ;
the formalities regarding the admission or re-admission of German officials will be applied
in such a manner.that the re-establishment of the German authorities, in particular the
Customs administration, may take place with the least possible delay; all this without
other restrictions than those stipulated in the Treaty of Versailles, the Rhineland Agree-
ment and the Experts' Plan.

(2) The restoration to their owners of all mines, cokeries and other industrial, agri-
cultural, forest and shipping undertakings exploited under Allied management or pro-
visionally leased by the occupying authorities since January 1I, 1923.

(3) The withdrawal of the special organisations established to exploit the pledges
and the release of requisitions made for the working of those organisations.

(4) The removal, subject to the provisions of the Rhineland Agreement, of restric-
tions on the movement of persons, goods and vehicles.

(5) In general, the Allied Governments, in order to ensure in the occupied territories
the fiscal and economic unity of Germany, will cause the Inter-allied Rhineland High
Commission to proceed, subject to the provisions of the Rhineland Agreement, to an
adjustment of the ordinances passed by the said commission since January II, 1923.

Article 2.

The Experts' Plan will be put into execution with the least possible delay. For this purpose
the measures indicated in Article i will be taken as rapidly as possible ; in particular, the laws
necessary for the working of the plan will be promulgated immediately after they have been voted.

Article 3.

(I) Every effort shall be made to bring the Experts' Plan into full operation not later than
October 22, 1924.

(2) On September 2, 1924, at the latest, the Reparation Commission ought to be in a position
to announce that the German laws necessary for the working of the plan have been promulgated
in the terms approved by it, and also that the Agent-General for Reparation Payments has taken
up his duties.

(3) Within five weeks (35 days) from the date of this first announcement (i.e., not later than
October 7, 1924), the Commission should be in a position to announce that the other measures
prescribed in its decision of July 15, 1924, mentioned in Article I, have been fulfilled.

The Reparation Commission shall have power if necessary to advance these dates if circum-
stances permit, or to postpone them so far as may be deemed indispensable for the complete fulfil-
ment of the above provisions.

The French and Belgian Goverrments undertake to fulfil within a fortnight after the date of
the second announcement (i. e., by October 22, 1924), the programme laid down in Article i for the
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B. L'unit6 fiscale et 6conomique de l'Allemagne sera consid~r~e comme ayant dt6 rdtablie
dans les conditions indiqunes par le Plan des Experts, lorsque les Gouvernements alli~s auront
pris les mesures suivantes :

i. Suppression de toutes les entraves apport~es depuis le Ii janvier 1923 h la lMgis-
lation fiscale et dconornique de l'Allemagne ; r~tablissement des autorit6s allemandes
dans les pleines attributions qu'elles exergaient avant le ii janvier 1923 dans les terri-
toires occup6s, en ce qui concerne les services des douanes et des imp6ts, les services
du commerce ext~rieur, les for~ts, les chemins de fer (dans les conditions stipul~es dans
l'article 5) et, en g~nral, toutes les branches de l'administration fiscale et 6conomique ;
les autres services non mentionn~s ci-dessus fonctionneront h tous 6gards conform~ment
A l'Arrangement rh6nan ; les formalit~s relatives h l'admission on h la r~admission des
fonctionnaires allemands seront appliqu~es de fa~on tene que le r~tablissement des auto-
rit~s allemandes, notamment des administrations douani~res, puisse avoir lieu dans le
plus bref d~lai possible ; le tout sans autre limite que celles du Trait6 de Versailles,
de l'Arrangement rh~nan et.du Plan des Experts;

2. Remise entre les mains de leurs propri~taires de toutes les mines, cokeries et autres
entreprises industrielles, agricoles, forestires et de navigation, exploitdes en r6gie ou
provisoirement afferm~es par les autoritds d'occupation depuis le ii janvier 1923;

3. Retrait des services sp6ciaux qui ont 6t6 cr64s pour l'exploitation des gages et
mainlevde des r~quisitions effectu~es pour le fonctionnement de ces services;

4. Suppression des entraves h la circulation des personnes, des marchandises et des
v6hicules, sous r6serve des stipulations de l'Arrangement rh6nan ;

5. D'une fagon g~n~rale, les Gouvernements allies, en vue d'assurer dans les terri-
toires occup6s l'unit6 fiscale et 6conomique de l'Allemagne, feront proc~der par la Haute
Commission interalli~e des Territoires rh~nans, sous reserve des dispositions de l'Arran-
gement rh~nan, h une raise au point des ordonnances prises par ladite Commission depuis
le ii janvier 1923.

Article 2.

Le Plan des Experts sera mis h ex6cution dans le plus bref d6lai. A cette fin, les mesures indi-
qu~es h l'article ier seront prises aussi rapidement que possible ; notamment, les lois n~cessaires au
fonctionnement du plan seront promulgudes imm6diatement apr s avoir 6te votdes.

A ticle 3.

i. Tous efforts seront faits pour que le Plan des Experts soit mis compltement hL ex~cution
au plus tard le 22 octobre 1924.

2. Le 2 septembre 1924, au plus tard, la promulgation des lois allemandes n~cessaires au
fonctionnement du plan, dans les termes approuv~s par la Commission des Reparations, ainsi que
l'entrde en fonctions de l'agent des payenents des r&parations, devront pouvoir 6tre constat6es
par ladite Commission.

3. Dans un d6lai de cinq semaines (35 jours) h partir de la date de cette premiere constatation
(soit au plus tard le 7 octobre 1924), la r~alisation des autres mesures d~finies dans la decision
de la Commission des Reparations du 15 juillet 1924, vis~e h l'article ier, devra 6galement pouvoir
ftre constat~e par ladite Commission.

II appartiendra, le cas 6ch~ant, h la Commission des R~parations d'abr~ger si possible ces
d~lais ou de les allonger dans la mesure indispensable pour permettre la pleine ex~cution des dis-
positions 6num~r~es ci-dessus.

Les Gouvernements franqais et belge s'engagent h r6aliser, dans un d6lai de quinze jours apr~s
la date de la deuxikme constatation (soit le 22 octobre 1924), le programme fix6 h 1'article Ier, pour
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restoration of Germany's fiscal and economic unity. They will notify the Reparation Commission
of such fulfilment. The decision that the programme has been fully executed will be taken by the
Reparation Commission.

Article 4.

(a) As soon as the first announcement referred to in Article 3 (2) has been made (i.e., on
September 2, 1924), and during the transition period between the first and second announcements
(i.e., between September 2 and October 7, 1924), without waiting for the complete execution of
the measures prescribed by the Reparation Commission in its decision of July 15, 1924, the French
and Belgian Governments, being desirous of restoring in a large measure Germany's fiscal and
economic unity as soon as possible, will take the following steps :

Eight days after the first announcement (September io, 1924) the levy of duties on the
eastern Customs line (i.e., the Customs barrier between occupied and unoccupied Germany)
will cease.

Twenty days after the first announcement (September 22), and earlier if possible, the Allied
authorities will reduce as far as possible the restrictions imposed since January II, 1923, on the
movements of persons, goods and vehicles, especially between occupied and unoccupied Germany.
Within the same period the French and Belgian Governments will have abolished the said eastern
Customs line and will apply solely the legislation and tariffs in force in unoccupied Germany to
collections and charges of all kinds levied by them in the occupied territories, as well as to the
r6gime for external trade, except so far as concerns the Franco-Belgian Railway R6gie, which will
continue to apply its own tariffs.

(b) The aforesaid Governments will continue to levy the collections and charges thus adjusted,
but will hand over to the Agent-General for Reparation Payments the receipts accruing to them
after the first announcement (September 2, 1924), from the application of the new regime, includ-
ing the net profits from the Franco-Belgian Railway R6gie, but less the monthly deduction of a
lump sum of 2 million gold marks to cover the cost of collection during the transition period.

(c) On its side the German Government will pay over to the Agent-General for Reparation
Payments during the transition period such monthly instalments as, added to the receipts above
provided for, shall place at his disposal each month an amount equal to one-twelfth of the first
annuity under the Experts' Plan, less the estimited receipts during the month from the operation
of the British Reparation Recovery Act or corresponding measures which may be adopted by the
other Allied Governments and the paper marks supplied to the armies of occupation. It is under-
stood that the monthly burden to fall upon Germany during the'transition period shall be one-
twelfth of the first annuity of the global payment incumbent on Germany, as such global payment
is defined in Section XI of the Experts' Plan ; to such monthly burden is to be added each month
during the transition period the 2 millions of gold marks mentioned above.

(d) Payments towards the above-mentioned monthly sums will be made every ten days.

The first payment by Germany will take place on the date of the first announcement (Sep-
tember 2, 1924).

The first payment by the French and Belgian Governments will be made ten days later (Sep-
tember 12, 1924).

The first and second payments by Germany will amount to 20 million gold marks each. The
third payment will consist of the balance of the payment to be made by Germany during the first
month.

The subsequent payments by Germany shall be fixed by the Agent-General for Reparation
Payments and shall be such as to place at the disposal of the Agent-General during each period of
ten days one-third of the monthly instalment stipulated above, taking into account the payments
made by the French and Belgian Governments and the receipts from the Reparation Recovery
Acts, &c.
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le r6tablissement de l'unit6 fiscale et 6conomique de l'Allemagne. Ils aviseront la Commission des
Rdparations de cette rdalisation. La decision ddclarant que le programme a 6t6 enti6rement mis
h execution, sera prise par la Commission des Rparations.

Article 4.

a) D~s la premiere constatation pr~vue h l'article 3-2o (soit le 2 septembre 1924) et pen-
dant toute la pdriode transitoire qui s'6coulera entre la premiere et la deuxikme constatation (soit
entre le 2 septembre et le 7 octobre 1924), sans attendre la complete exdcution des mesures pres-
crites par la Commission des Rdparations dans sa decision du 15 juillet 1924, les Gouvernements
fran~ais et beige, d6sireux de rdtablir le plus t6t possible dans une large mesure l'unit6 fiscale et
6conomique de 'Allemagne, prendront les dispositions suivantes :

Huit jours apr~s la premiere constatation (soit le io septembre 1924) les perceptions seront
supprimdes sur la ligne douanire orientale, c'est-h-dire la ligne douani~re entre les territoires oc-
cupds et les territoires non occupds.

Vingt jours apr~s la premiere constatation (soit le 22 septembre 1924), et plus t6t si la chose
est possible, les autoritds allides att~nueront dans la plus large mesure les entraves apport~es depuis
le II janvier 1923 i la circulation des personnes, des marchandises et des vdhicules, sp6cialement
entre les territoires occup~s et les territoires non occup6s. Dans le m6me d~lai, les Gouvernements
fran~ais et belge auront supprim6 ladite ligne douani~re orientale et appliqueront uniquement la
ldgislation et les tarifs en vigueur en Allemagne non occup~e aux perceptions de toute nature ef-
fectudes par eux dans les territoires occupds, ainsi qu'au regime du commerce ext6rieur, sauf en ce
qui concerne la R~gie franco-belge des chemins de fer, qui continuera h appliquer ses propres tarifs.

b) Lesdits Gouvernements continueront h effectuer les perceptions ainsi ajustdes, mais ils
reverseront h l'agent des payements des r~parations les recettes r~alis~es par eux par application
du nouveau rdgime depuis la date de la premiere constatation (2 septembre 1924), y compris les
b~ndfices nets de la Rdgie franco-belge des chemins de fer, sauf une retenue mensuelle de 2 millions
de marks-or, destin~e 4 couvrir hi forfait les frais de perception pendant la p~riode transitoire.

c) De son c6t6, le Gouvernement allemand versera h l'agent des payements des r6parations,
pendant ]a pdriode transitoire, des mensualitds telles qu'en y ajoutant les recettes ci-dessus prdvues,
l'agent des payements dispose chaque mois d'une dotation 6gale au douzi me de la premiere an-
nuit6 du Plan des Experts, d~duction faite de la valeur approximative des recettes provenant du
4 Recovery Act )) britannique pendant le mois, ou des dispositions correspondantes qui pourraient
6tre prises par les autres Gouvemements allies, ainsi que des marks-papier fournis aux armies
d'occupation. Il est entendu que la charge mensuelle h supporter par 'Allemagne pendant la p6 -
riode transitoire sera 6gale au douzi~me de la premiere annuit6 de la charge globale incombant h
I'Allemagne, ainsi que cette charge globale est ddfinie h la section XI du Plan des Experts ; b ladite
charge mensuelle doivent 6tre ajoutds, chaque mois pendant la pdriode transitoire. les 2 millions de
marks-or ci-dessus mentionnds.

d) Les payements destinds ht couvrir les mensualits visdes ci-dessus seront effectuis tous
les dix jours.

Le premier versement de l'Allemagne sera effectua h la date de la premiere constatation
(2 septembre 1924).

Le premier versement des Gouvernements fran~ais et belge sera fait dix jours plus tard (12

septembre 1924).
Le premier et le deuxi~me versement de l'Allemagne seront de 20 millions de marks-or chacun.

Le troisi~me versement formera le complement du payement ht faire par l'Allemagne pendant le
premier mois.

Les versements ultdrieurs de l'Allemagne seront fixes par l'agent des payements des rdpara-
tions et seront tels que cet agent dispose, pour chaque decade, du tiers de la dotation mensuelle
stipule ci-dessus, compte tenu des versements effectu~s par les Gouvernements frangais et belge,
ainsi que des recettes provenant des (( Recovery Acts ), etc.
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The payments by the French and Belgian Governments will only fall due in so far as the
German Government has on its part effected its pa3ments.

(e) With the resources thus placed at his disposal the Agent-General for Reparation Pay-
ments shall provide for the payment of reparation and other treaty charges during the transition
period, in conformity with the decisions as to distribution which will be taken by the Allied and
Associated Governments.

In particular he shall place at the disposal of the interested Governments the sums necessary
(I) To ensure the complete financing of all agreements concerning deliveries in kind

continued or entered into by them or by their representatives during the transition period,
including the cost of the transport of the said deliveries, as provided by the Treaty of
Versailles ;

(2) To cover the working expenses of mines and cokeries under Allied management,
including the cost of transport to the frontiers.

As a consequence of the above provisions and in order that the period during which German
payments are made at the rate prescribed for the first annuity shall not exceed one year, the period
corresponding to the first annuity in the Experts' Plan wilt be reduced by a period eqpual to
that of the transition period,. and the second annuity will begin immediately thereafter (i.e.,
September 2, 1925).

Article 5.

Upon the second announcement (October 7, 1924), the railway system of the Reich will be
transferred to the new company contemplated by the Experts' Plan. As from that date the opera-
tion of all the lines now worked by the Deutsche Reichsbahn will pass to the said company. As
frcm a fortnight after the second announcement (October 22, 1924), the lines now operated by
the R~gie will be worked on account of the company under the control of the Railway Organisa-
tion Committee.

As soon as the present Agreement has been signed, the Organisation Committee will place
itself in communication with the R~gie in order to arrange the details of the transfer. The actual
transfer from the Rdgie to the company will be made step by step under the control of the Organisa-
tion Committee with as little delay as is compatible with an orderly transfer. It shall be completed
within a period of six weeks (by December 7, 1924), the Organisation Committee, however, having
authority to grant extensions of time for the arrangement of details.

Article 6.

The detailed measures to be applied and the machinery to be set up in order to carry out the
provisions of articles i B, 2, 3 and 4 (a) will be studied by technical conferences between the
representatives of the interested Allied authorities and the German departments concerned. These
conferences will begin at Coblenz and Dusseldorf immediately after the London Conference.

The measures to be applied as well as transitional measures shall be put into force in the
occupied territories in the customary form.

Article 7.

In order to bring about mutual conciliation and in order to wipe out the past to the utmost
possible extent, the Allied Governments and the German Government have agreed on the follow-
ing stipulations, it being understood that, as regards future incidents, the jurisdiction and legisla-
tion of Germany, notably in the matter of the security of the State, and the jurisdiction and the
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Les versements des Gouvemements fran~ais et belge ne seront exigibles qu'autant que le
Gouvernement allemand aura, de son c6t6, effectu6 les siens.

e) Avec les ressources ainsi mises h sa disposition, l'agent des payements des r6parations
assurera, pendant la p6riode transitoire, le payement des r6parations et des autres charges du
trait6, conform6ment h la r~partition qui sera arr~t~e par les Gouvernements allids et associ~s.

I1 mettra, en particulier, h la disposition des Gouvernements int~ress6s les sommes n6cessaires :
i. Pour assurer le payement des prestations en nature r~sultant de tous accords

maintenus ou pass6s par eux ou par leurs repr6sentants pendant la p~riode transitoire,
y compris les frais de transport desdites prestations dans les conditions prvues par le
Trait6 de Versailles ;

2. Pour couvrir les frais d'exploitation des mines et cokeries exploit6es en r6gie, y
compris les frais de transport aux fronti~res.

Comme cons6quence des dispositions qui precedent, et pour 6viter que la p6riode pendant
laquelle les payements allemands seront effectu~s au taux prescrit pour la premiere annuit6, dure
plus d'une ann6e, la p6riode correspondant h la premiere annuitd d'apr~s le Plan des Experts sera
r6duite d'une dur~e 6gale h la dur~e de la p~riode transitoire, et la seconde annuit6 commencera
imm~diatement apr~s (soit le 2 septembre 1925).

Article 5.

D~s la deuxikme constatation (7 octobre 1924) la concession de tous les chemins de fer du Reich
sera transfdrde L la nouvelle compagnie pr~vue par le Plan des Experts. A partir de cette date,
l'exploitation de toutes les lignes actuellement exploit~es par la (( Deutsche Reichsbahn ) sera assu-
r~e par ladite compagnie. Quinze jours apr~s la deuxi~me constatation (22 octobre 1924), les lignes
actuellement exploit6es par la R~gie seront exploit~es pour le compte de la compagnie sous le
contr6le du Comit6 d'organisation des Chemins de fer.

Aussit6t apr~s la signature du pr6sent Arrangement, le Comit6 d'organisation se mettra en
rapport avec la R~gie pour preparer les operations de transfert. Le transfert effectif de l'exploi-
tation de la R6gie h la compagnie sera fait progressivement, sous le m~me contr6le, avec toute la
rapidit6 compatible avec la bonne execution du transfert ; il devra 6tre termin6 dans un ddlai de
six semaines (7 d~cembre 1924), le Comit6 d'organisation pouvant toutefois accorder des ddlais
suppldmentaires pour des operations de d6tail.

Article 6.

L'examen des mesures de detail h appliquer et des moyens h mettre en ceuvre pour r~aliser les
dispositions vis6es aux articles i B., 2, 3 et 4 a) fera l'objet de conf6rences techniques entre les re-
pr6sentants des autoritds alli6es int6ress4es et les repr6sentants des administrations allemandes
int~ress~es. Ces conferences s'ouvriront h Coblence et h Dusseldorf aussit6t apr~s la Conference
de Londres.

Les mesures d'application et de transition seront, dans les formes habituelles, rendues exd-
cutoires dans les territoires occup-s.

Article 7.

A l'effet de r6aliser un apaisement rdciproque et, dans la mesure du possible, de faire table rase
du pass6, les Gouvernements allies et le Gouvernement allemand sont tomb~s d'accord sur les
dispositions suivantes, 6tant entendu que, pour les faits qui pourraient d6sormais se produire, la
juridiction et la l~gislation de l'Allemagne, notamment en ce qui concerne la s~curit6 de l'Etat,
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legislation of the occupying authorities, notably in the matter of their security, will respectively
follow their normal course in conformity with the Treaty of Peace and the Rhineland Agreement.

(i) No one shall, under any pretext, be prosecuted, disturbed or molested or subjected
to any injury, whether material or moral, either by reason of acts committed exclu-
sively or principally for political reasons or by reason of his political attitude in the
occupied territories from January ii, 1923, up to the putting into force of the present
Agreement, or by reason of his obedience or disobedience to orders, ordinances, decrees
or other injunctions issued by the occupying authorities or the German authorities
respectively and relating to events which have taken place within the same period, or
by reason of his relations with the said authorities.

(2) The German Government and the Allied Governments concerned will remit all
sentences and penalties, judicial or administrative, imposed for the above facts from
January II, 1923, up to the putting into force of the present Agreement. It is understood
that fines or other pecuniary penalties, whether judicial or administrative, already paid
will not be reimbursed.

(3) The provisions of paragraphs (i) and (2) do not apply to crimes committed
against the life of persons and resulting in death.

(4) The offences to which the amnesty provided for in the stipulations of paragraphs
(i) and (2) does not apply and which are at the present moment subject to the jurisdic-
tion of the occupying authorities by reason of the creation of special organisations which
are to be suppressed under the terms of the present Agreement, will be transferred to the
German tribunals.

(5) The Governments concerned will each take, so far as they are concerned, the
measures necessary to assure the fulfilment of this article. If need arises, this fulfilment
will be amicably arranged by the Governments concerned, and if necessary by means
of mixed commissions set up by common agreement.

Article 8.

German-Allied commissions of arbitration, similar to those appointed in 1920, charged with
the duty of deciding any disputes which the change of regime may give rise to between Allied
merchants and the German authorities, shall be set up by the Governments concerned.

Article 9.

The suppression of the Bad-Ems Sub-Committee on October 22, 1924, shall not prejudice the
full execution of Articles 264 to 267 of the Treaty of Versailles.

Article xo.

All disputes which may arise between the Allied Governments or one of them on the one side
and Germany on the other side with regard to the present Agreement shall, if they cannot be settled
by negotiation, be submitted to the Permanent Court of International Justice.

Article i.

The present Agreement, of which the French and English texts are both authentic, shall come
into force from the moment of signature.
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et celles des autorit6s d'occupation, notamnment en ce qui concerne leur s~curit6, suivront respec-
tivement leur cours normal, conformment au Trait6 de Paix et k l'Arrangement rh~nan :

i. Personne ne pourra, sous aucun pr6texte, 6tre poursuivi, inqui~t6 ou molest6 ou
soumis h un prejudice matdriel ou moral, soit en raison d'actes commis exclusivement ou
principalement pour des raisons politiques, soit en raison de son attitude politique, dans
les territoires occup6s, depuis le ii janvier 1923 jusqu la mise en vigueur du present
Arrangement, soit en raison de son ob~issance ou de sa d~sob~issance aux ordres, ordon-
nances, d~crets ou autres injonctions 6manant des autorit6s d'occupation ou r~ciproque-
ment des autorit~s allemandes et relatifs aux 6v~nements qui ont eu lieu pendant la mrme
p6riode, soit en raison de ses relations avec lesdites autorit6s.

2. Le Gouvernement allemand et les Gouvernements alli6s int6ress6s feront remise
de toutes les condamnations et p6nalit6s, judiciaires ou administratives, prononc~es pour
les faits ci-dessus depuis le ii janvier 1923 jusqu'h la mise en vigueur du pr6sent Arran-
gement. II est entendu que les amendes ou autres p~nalit6s p~cuniaires (judiciaires ou
administratives), actuellement vers~es, restent acquises.

3. Les dispositions des §§ i et 2 ne s'appliquent pas aux crimes commis contre la
vie des personnes et ayant entrain6 la mort.

4. Les infractions, auxquelles l'amnistie stipul~e dans les dispositions des §§ I et 2
ne s'applique pas, et qui, actuellement, se trouveraient sournises aux juridictions des au-
toritds d'occupation par suite de l'institution de services sp~ciaux devant, aux termes
du pr6sent Arrangement, 8tre supprim6s, seront d6f~r~es aux juridictions allemandes.

5. Les Gouvernements int~ressds prendront, chacun en ce qui le concerne, les mesures
n~cessaires pour assurer l'ex~cution du present article. Le cas 6ch6ant, cette ex6cution
sera r~gl~e h l'amiable par les Gouvernements int~ress6s et, s'il y a lieu, au moyen de com-
missions mixtes constitu6es d'un commun accord.

Article 8.

Des commissions d'arbitrage germano-alli~es, analogues h celles constitutes en 192o, et char-
goes de statuer sur tous litiges pouvant 6tre provoqu6s par le changement de r6gime entre les
commer~ants allies et les autorit~s allemandes, seront constitudes par les Gouvernements int~ress~s.

Article 9.

La suppression du Sous-Comitd de Bad-Ems h la date du 22 octobre 1924 ne portera aucune
atteinte h la pleine exdcution des articles 264 h 267 du Trait6 de Versailles.

Article io.

Toute contestation qui pourrait naitre entre les Gouvernements alli6s ou l'un d'entre eux,
d'une part, et l'Allemagne, d'autre part, relativement au present Arrangement, et qui ne pourrait

tre r~glde par voie de n~gociations, sera soumise h la Cour permanente de Justice internationale.

Article ii.

Le present Arrangement, dont les textes fran~ais et anglais font 6galement foi, sera ex6cutoire
d~s sa signature.

No. 760



86 Socide' des Nations - Recuei des Traite's. 1924

Done at London, the 30th day of August, 1924, in a single copy, which will remain deposited
in the archives of His Britannic Majesty's Government, which will transmit certified copies to
each of the Parties.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.
JOSEPH COOK.
J. ALLEN.

E. H. WALTON.
DADIBA MERWANJEE DALAL.
SAINT-AULAIRE.
D. CACLAMANOS.
TORRETTA.
HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
STHAMER.
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Fait h Londres, le 3o aoft 1924, en un seul exemplaire, qui restera ddpos6 dans les archives du
Gouvernement de Sa Majestd britannique, qui en remettra des copies certifi6es ht chacune des
Parties.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.

JOSEPH COOK.
J. ALLEN.
E. H. WALTON.
DADIBA MERWANJEE DALAL.
SAINT-AULAIRE
D. CACLAMANOS.
TORRETTA.
HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
STHAMER.
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No. 761. - INTER-ALLIED AGREEMENT' TO CARRY OUT THE
EXPERTS' PLAN OF APRIL 9, 1924, SIGNED AT LONDON, AUGUST
30, 1924.

Textes of/iciels anglais et Iranpais, communiquis par le Ministre des A f/aires Etrangdres de Sa Majesti
britannique. L'enregistrement de cet arrangement a eu lieu le 20 octobre 1924.

THE ROYAL GOVERNMENT OF BELGIUM, THE GOVERNMENT OF His BRITANNIC MAJESTY (WITH
THE GOVERNMENTS OF THE DOMINION OF CANADA, THE COMMONWEALTH OF AUSTRALIA, THE
DOMINION OF NEW ZEALAND, THE UNION OF SOUTH AFRICA, AND INDIA), THE GOVERNMENT OF THE
FRENCH REPUBLIC, THE GOVERNMENT OF THE GREEK REPUBLIC, THE ROYAL GOVERNMENT OF
ITALY, THE IMPERIAL GOVERNMENT OF JAPAN, THE GOVERNMENT OF THE PORTUGUESE REPUBLIC,
THE ROYAL GOVERNMENT OF ROUMANIA AND THE ROYAL GOVERNMENT OF THE SERB-CROAT-
SLOVENE STATE,

Anxious to provide for the complete fulfilment, so far as they are concerned, of the plan presented
to the Reparation Commission on April 9, 1924, by the First Committee of Experts appointed
by it on November 30, 1923, " to consider the means of balancing the budget and the measures
to be taken to stabilise the currency of Germany," the said plan being approved by the Commission
and accepted by each of the interested Powers, and

Having resolved to conclude an agreement for this purpose, the undersigned, duly authorised,
have agreed as follows:

Article I.

The Governments represented upon the Reparation Commission acting under paragraph 22
of annex II to Part VIII (Reparation) of the Treaty of Versailles will modify the said annex II by
the introduction of the following paragraphs 2a and 16a, and by the amendment of paragraph 17
as set out below :

Paragraph 2a. - " When the Reparation Commission is deliberating on any point
relating to the report presented on April 9, 1924, to the Reparation Commission by the
First Committee of Experts appointed by it on November 30, 1923, a citizen of the United
States of America appointed as provided below shall take part in the discussions and
shall vote as if he had been appointed in virtue of paragraph 2 of the present annex.

" The American citizen shall be appointed by unanimous vote of the Reparation
Commission within thirty days after the adoption of this amendment.

" In the event of the Reparation Commission not being unanimous, the appointment
shall be made by the president for the time being of the Permanent Court 2 of International
Justice at The Hague.

" The person appointed shall hold office for five years, and may be reappointed. In
the event of any vacancy the same procedure shall apply to the appointment of a successor.

" Provided always that if the United States of America are officially represented
by a delegate on the Reparation Commission, any American citizen appointed under the

1 Cet arrangement n'est pas sujet & ratification.
2 Vol. VI, page 379; vol. XI, page 404; vol. XV, page 304 et vol. XXIV, page 152 de ce Recueil.



1924 League of Nations - Treaty Series. 91

No. 761. - ARRANGEMENT' ENTRE LES GOUVERNEMENTS ALLIP-S
POUR L'EXtCUTION DU PLAN DES EXPERTS DU 9 AVRIL 1924,
SIGNP- A LONDRES, LE 30 AOUT 1924.

English and French of/icial texts, communicated by His Britannic Majesty's Foreign Oice. The
registration o/ this Agreement took place October 2o, 1924.

LE GOUVERNEMENT ROYAL DE BELGIQUE, LE GOUVERNEMENT DE SA MAJESTIt BRITANNIQUE

(AVEC LES GOUVERNEMENTS Du DOMINION DU CANADA, DU COMMONWEALTH D'AUSTRALIE, DU

DOMINION DE LA NOUVELLE-ZtLANDE, DE L'UNION SUD-AFRICAINE ET DE L'INDE), LE GOUVERNE-
MENT DE LA RI PUBLIQUE FRANCAISE, LE GOUVERNEMENT DE LA RitPUBLIQUE HELLItNIQUE, LE
GOUVERNEMENT ROYAL D'ITALIE, LE GOUVERNEMENT IMPtRIAL DU JAPON, LE GOUVERNEMENT
DE LA RtPUBLIQUE PORTUGAISE, LE GOUVERNEMENT ROYAL DE ROUMANIE ET LE GOUVERNEMENT

ROYAL DES SERBES-CROATES-SLOVANES,

Anim~s du d6sir de r6aliser compl tement, en ce qui les concerne, le plan pr~sent6 le 9 avril 1924
h la Commission des Rdparations par le premier Comit6 des experts, nomm6 par elle le 30 no-
vembre 1923 <pour rechercher les moyens d'6quilibrer le budget et les mesures h prendre pour
stabiliser la monnaie de l'Allemagne ), ledit plan approuv6 par cette Commission et respectivement
accept6 par les Puissances intress~es,

Ont r~solu de conclure un arrangement ht cet effet et, en cons6quence, les soussign~s, dfient
autoris6s, ont convenu des dispositions suivantes :

Article i.

Les Gouvernements repr6sent6s h la Commission des R6parations, agissant en vertu du § 22
de 1'annexe II l la Partie VIII (R6parations) du Trait6 de Versailles, modifieront l'annexe IT en
introduisant dans cette annexe lbs §§ 2bis et 16bis ci-apr~s et en modifiant le § 17 comme suit :

§ 2bis. - <i Lorsque la Commission des Reparations aura h statuer sur une question
relative au rapport pr~sent6 le 9 avril 1924 t la Commission des Reparations par le
premier Comit6 des experts, nomm6 par elle le 30 novembre 1923, un citoyen des

tats-Unis d'Am6rique dsign6 comme iI est dit ci-dessous, prendra part aux d~bats et
6mettra un vote comme s'il avait 6t6 nomm6 en vertu du § 2 de ]a pr~sente annexe.

# Ce citoyen amricain sera, dans un d6lai de trente jours apr s l'adoption du present
amendement, d~sign6 par la Commission des R~parations, statuant t l'unanimit6.

)) Au cas oil la Commission des R~parations ne parviendrait pas h une dcision unanime,
la designation serait confi6e au pr~sident en exercice de la Cour permanente de Justice 2
internationale de La Haye.

* Cette d~signation sera faite pour cinq ans, et sera renouvelable. En cas de vacance,
la m~me procedure sera appliqude h la nomination du successeur.

* Si les Etats-Unis d'Am6rique d6signent un ddl~gu6 pour les repr6senter officiellement
t la Commission des Reparations, les pouvoirs du citoyen am6ricain, d6sign6 conform~ment

This Agreement is not subject to ratification.
2 Vol. VI, page 379; Vol. XI, page 404; Vol. XV, page 304 and Vol. XXIV, page 152 of this Series.
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provisions of this paragraph shall cease to hold office and no fresh appointment under
these provisions shall be made as long as the United States are so officially represented."

Paragraph I6a. - " In the event of any application that Germany be declared in
default in any of the obligations contained either in this part of the present Treaty as put
into force on January IO, I92O, and subsequently amended in virtue of paragraph 22 of
the present annex, or in the Experts' Plan dated April 9, 1924, it will be the duty of the
Reparation Commission to come to a decision thereon. If the decision of the Reparation
Commission granting or rejecting such application has been taken by a majority, any
member of the Reparation Commission who has participated in the vote may, within
eight days from the date of the said decisiori, appeal from that decision to an Arbitral
Commission composed of three impartial and independent persons, whose decision shall
be final. The members of the Arbitral Commission shall be appointed for. five years
by the Reparation Commission deciding by a unanimous vote, or, failing unanimity, by
the president for the time being of the Permanent Court of International Justice at
The Hague. At the end of the five-year period or in case of vacancies arising during such
period the same procedure will be followed as in the. case of the first appointments.
The president of the Arbitral Commission shall be a citizen of the United States of
America. "

Paragraph 17. -" If a default by Germany is established under the foregoing condi-
tions, the commission will forthwith give notice of such default to each of the interested
Powers and may make such recommendations as to the action to be taken in consequence
of such default as it may think necessary.

Article 2.

In accordance with the provisions of the Experts' Plan, sanctions will not be imposed on Ger-
many in pursuance of paragraph 18 of annex II to Part VIII (Reparation) of the Treaty of Versailles
unless a default within the meaning of section III of Part I of the Report of the said Committee of
Experts has been declared under the conditions laid down by the said annex as amended in confor-
mity with this Agreement.

In this case the signatory Governments, acting with the consciousness of joint trusteeship
for the financial interests of themselves and of the persons who advance money upon the lines of
the said plan, will confer at once on the nature of the sanctions to be applied and on the method
of their rapid and effective application.

Article 3.

In order to secure the service of the loan of 8oo million gold marks contemplated by the Experts'
Plan, and in order to facilitate the issue of that loan to the public, the signatory Governments
hereby declare that, in case sanctions have to be imposed in consequence of a default by Germany,
they will safeguard any specific securities which may be pledged to the service of the loan.

The signatory Governments further declare that they consider the service of the loan as entitled
to absolute priority as regards any resources of Germany so far as such resources may have
been subjected to a general charge in favour of the said loan and also as regards any resources that
may arise as a result of the imposition of sanctions.

Article 4.

Any dispute between the signatory Governments arising out of Articles 2 or 3 of the present
Agreement shall, if it cannot be settled by negotiation, be submitted to the Permanent Court of
International Justice.
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aux stipulations qui precedent, prendront fin et il ne sera proc~d6 h aucune nouvelle
nomination, en vertu des dispositions du pr6sent paragraphe, tant que les Etats-Unis
seront officiellement repr6sent6s. #

§ 16biz. - # II appartiendra h la Commission des Reparations de statuer sur toute
demande de constatation de manquement de 'Allemagne t 1'une quelconque des obli-
gations vis~es, soit hi la pr~sente partie du present Trait6, tel qu'il a t mis en vigueur le
1O janvier 1920, et amendd par la suite en vertu du § 22 de la pr~sente annexe, soit au
Plan des Experts en date du 9 avril 1924. Si la d~cision de la Commission des R6parations,
rejetant la demande ou y faisant droit, a Wt6 prise h la majorit6, tout membre de la Com-
mission des R6parations ayant pris part au vote pourra, dans un d6lai de huit jours ii
dater de ladite decision, faire appel de celle-ci devant une commission arbitrale de trois
personnes impartiales et ind~pendantes, dont la d~cision sera d~finitive. Les membres
de la Commission arbitrale seront nomm~s pour cinq ans par la Commission des R~para-
tions statuant h l'unanimit6 ou, h d~faut de cette unanimit6, par le president en exercice
de la Cour permanente de Justice internationale de La Haye. A la fin de la p~riode de
cinq ans ou en cas de vacance venant h se produire au cours de cette p6riode, il sera proc~d6
comme pour les premieres nominations. Le president de la Commission arbitrale sera un
citoyen des Itats-Unis.

§ 17. - ,( En cas de manquement par 'Allemagne constat6 dans les conditions qui
precedent, la Commission signalera imm~diatement le manquement ht chacune des Puis-
sances int&ress~es, en y joignant toutes propositions qui lui paraitront opportunes au
sujet des mesures h prendre en raison de cette inex~cution.

Article 2.

Conform~ment aux dispositions du Plan des Experts, des sanctions ne seront prises h 1'6gard
de l'Allemagne, en vertu du § 18 de l'annexe II h la Partie VIII (R6parations) du Trait6 de Versailles,
que s'il a W constat6, dans les conditions pr6vues dans ladite annexe modifide conform~ment au
present Arrangement, un manquement au sens de la section III de ]a Partie I du rapport dudit
Comit6 des Experts.

Dans ce cas, les Gouvernements signataires, agissant avec la conscience de leur responsabilit6
commune h l'6gard de leurs propres intdrfts et des intrfts des particuliers qui auront avanc6 des
fonds pour mettre le plan h exdcution, se concerteront immddiatement en vue de d terminer la nature
des sanctions L appliquer et de les organiser de fagon qu'elles soient promptes et efficaces.

Article 3.

Afin de garantir le service de l'emprunt de 8oo millions de marks-or envisag par le Plan des
Experts et d'en faciliter le placement aupr~s dii public, les Gouvernements signataires d~clarent
que, an cas oh des sanctions seraient prises h la suite d'un manquement de l'Allemagne, elles sauve-
garderaient les gages sp6ciaux qui, 6ventuellement, seraient affect6s au service dudit emprunt.

Les Gouvernements signataires ddclarent, en outre, qu'ils considrent le service de l'emprunt
comme jouissant d'une priorit6 absolue sur toutes les ressources de l'Allemagne, en tant que celles-ci
auraient 6t6 grev~es au b~n6fice dudit emprunt d'un privilege g6n~ral, ainsi que sur toutes les res-
sources ult~rieures i provenir 6ventuellement de l'application des sanctions.

Article 4.
Tout diff~rend qui, entre les Gouvernements signataires, viendrait h naitre des articles 2 et 3

du pr6sent Arrangement, et qui ne pourrait ftre rdgl6 par voie de n6gociations, sera soumis A la
Cour permanente de Justice internationale.
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Article 5.

Unless otherwise expressly stipulated in the preceding articles of this Agreement, all the exist-
ing rights of the signatory Governments under the Treaty of Versailles read with the Report of the
Experts referred to in Article 2 are reserved.

Article 6.

The present Agreement, of which the French and English texts are both authentic, shall come
into force from the moment of signature.

Done at London, the 3oth day of August, 1924, in a single copy, which will remain deposited
in the archives of His Britannic Majesty's Government, which will transmit certified copies to each
of the Parties.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.
JOSEPH COOK.
J. ALLEN.
E. H. WALTON.
DADIBA MERWANJEE DALAL.
SAINT-AULAIRE.
D. CACLAMANOS.
TORRETTA.
HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
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Article 5.

Sauf stipulations expresses contenues dans les articles pr6c6dents, tous les droits que les
Gouvernements signataires tiennent actuellement du Trait6 de Versailles et ensemble du Rapport
des Experts vis6 h 'article 2, sont r6servds.

Article 6.

Le pr6sent Arrangement, dont les textes fran~ais et anglais font 6galement foi, sera ex~cutoire
d~s sa signature.

Fait h Londres, le 30 aofit 1924, en un seul exemplaire, qui restera d6pos6 dans les archives
du Gouvernement de Sa Majest6 britannique, qui en remettra des copies certifi~es h chacune des
Parties.

BN. MONCHEUR.
EYRE A. CROWE.
N. A. BELCOURT.

JOSEPH COOK.
J. ALLEN.

E. H. WALTON.
DADIBA MERWANJEE DALAL.
SAINT-AULAIRE.
D. CACLAMANOS.
TORRETTA.
HAYASHI.
NORTON DE MATTOS.
RADU T. DJUVARA.
GAVRILOVITCH.
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No. 762. - AGREEMENT 1 BETWEEN THE GOVERNMENTS REPRE-
SENTED ON THE REPARATION COMMISSION TO MODIFY ANNEX
II TO PART VIII OF THE TREATY OF VERSAILLES, SIGNED
AT LONDON, AUGUST 30, 1924.

Textes officiels anglais et Irangais, communiquds par le Ministdre des Aljaires itrangdres de Sa Majesti
Britannique. L'enregistrement de cet arrangement a eu lieu le 20 octobre 1924.

The undersigned, duly authorised to that effect, have agreed as follows :
The GOVERNMENTS OF BELGIUM, FRANCE, GREAT BRITAIN, ITALY, JAPAN and the SERB-

CROAT-SLOVENE STATE, being the Governments represented on the Reparation Commission, unani-
mously decide, acting under paragraph 22 of annex II to Part VIII (Reparation) of the Treaty of
Versailles, to modify the said annex II by the introduction of the following paragraphs 2a and I6a,
and by the amendment of paragraph 17 as set out below :

Paragraph 2a. - " When the Reparation Commission is deliberating on any point
relating to the report presented on April 9, 1924, to the Reparation Commission by the
First Committee of Experts appointed by it on November 30, 1923, a citizen of the United
States of America appointed as provided below shall take part in the discussions and
shall vote as if he had been appointed in virtue of paragraph 2 of the present annex.

" The American citizen shall be appointed by unanimous vote of the Reparation
Commission within thirty days after the adoption of this amendment.

" In the event of the Reparation Commission not being unanimous, the appointment
shall be made by the president for the time being of the Permanent Court of International
Justice at The Hague.

" The person appointed shall hold office for five years, and may be re-appointed.
In the event of any vacancy the same procedure shall apply to the appointment of a
successor.

" Provided always that if the United States of America are officially represented
by a delegate on the Reparation Commission, any American citizen appointed under
the provisions of this paragraph shall cease to hold office and no fresh appointment under
these provisions shall be made as long as the United States are so officially represented. "

Paragraph 16a. - " In the event of any application that Germany be declared in
default in any of the obligations contained either in this part of the present Treaty as put
into force on January IO, 1920, and subsequently amended in virtue of paragraph 22 of
the present annex, or in the Experts' Plan dated April 9, 1924, it will be the duty of the
Reparation Commission to come to a decision thereon. If the decision of the Reparation
Commission granting or rejecting such application has been taken by a majority, any
member of the Reparation Commission who has participated in the vote may within
eight days from the date of the said decision appeal from that decision to an arbitral
commission composed of three impartial and independent persons, whose decision shall
be final. The members of the arbitral commission shall be appointed for five years by the

1 Cet arrangement n'est pas sujet h ratification.
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No. 762. - ARRANGEMENT 1 ENTRE LES GOUVERNEMENTS REPRE-
SENT]RS A LA COMMISSION DES RRPARATIONS EN VUE DE
MODIFIER L'ANNEXE II A LA PARTIE VIII DU TRAITR- DE
VERSAILLES, SIGN]R A LONDRES, LE 30 AOUT 1924.

English and French official texts, communicated by His Britannic Majesty's Foreign Ollice. The
registration of this Agreement took place October 20, 1924.

Les soussign~s, ayant pouvoir poar signer, ont arrt ce qui suit:
Les GOUVERNEMENTS DE LA BELGIQUE, DE LA FRANCE, DE LA GRANDE-BRETAGNE, DE L'ITALIE,

DU JAPON et de L'ETAT SERBE-CROATE-SLOVIkNE, reprsent~s h la Commission des R6parations,
ddcident h l'unanimit6, agissant en vertu du § 22 de 1'annexe II h la Partie VIII (Rdparations)
du TraitM de Versailles, de modifier l'annexe II en introduisant dans cette annexe les §§ 2biS et I6bis
ci-apr~s et en modifiant le § 17 comme suit :

§ 2bis. - o Lorsque la Commission des Rparations aura h statuer sur une question
relative au rapport pr 'sent6 le 9 avril 1924 h la Commission des Rdparations par le premier
Comit6 des experts, nomm6 par elle le 30 novembre 1923, un citoyen des Etats-Unis
d'Am~rique d6signd comme il est dit ci-dessous, prendra part aux d6bats et 6mettra un
vote comme s'il avait 6td nomm6 en vertu du § 2 de la pr~sente annexe.

* Ce citoyen amnricain sera, dans un d~lai de trente jours apr~s 'adoption du present
amendement, d~sign6 par la Commission des Rparations, statuant h 1'unanimitd.

s Au cas oji la Commission des Rparations ne parviendrait pas h une d~cision unanime,
la ddsignation serait confi6e au president en exercice de la Cour permanente de Justice
internationale de La Haye.

*> Cette designation sera faite pour cinq ans et sera renouvelable. En cas de vacance,
la m~me procedure sera appliqude 4 la nomination du successeur.

) Si les Etats-Unis d'Am-rique dsignent un d~l~gu6 pour les repr6senter officiellement
h la Commission des Rparations, les pouvoirs du citoyen am~ricain, d~sign6 conform~ment
aux stipulations qui pr~c~dent, prendront fin et il ne sera proc~d6 h aucune nouvelle nomi-
nation, en vertu des dispositions du prdsent paragraphe, tant que les Etats-Unis seront
officiellement represent~s. #

§ i6bis. - (( Il appartiendra h la Commission des Rdparations de statuer sur toute
demande de constatation de manquement de l'Allemagne h l'une quelconque des obli-
gations vis~es, soit h la pr6sente partie du present Trait6, tel qu'il a 6t6 mis en vigueur
le IO janvier 1920, et amend6 par la suite en vertu du § 22 de la pr6sente annexe, soit au
Plan des Experts en date du 9 avril 1924. Si la d6cision de la Commission des R~parations,
rejetant la demande ou y faisant droit, a 6t6 prise h la majorit6, tout membre de la Com-
mission des Reparations ayant pris part au vote pourra, dans un d6lai de huit jours
dater de ladite d~cision, faire appel de celle-ci devant une commission arbitrale de trois
personnes impartiales et inddpendantes, dont la d~cision sera d~finitive. Les membres de
la commission arbitrale seront nomm~s pour cinq ans par la Commission des Reparations

This Agreement is not subject to ratification.
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Reparation Commission deciding by a unanimous vote, or failing unanimity by the presi-
dent for the time being of the Permanent Court of International Justice at The Hague.
At the end of the five-year period or in case of vacancies arising during such period the
same procedure will be followed as in the case of the first appointments. The presi-
dent of the arbitral commission shall be a citizen of the United States of America.

Paragraph i7. -" If a default by Germany is established under the foregoing condi-
tions, the commission will forthwith give notice of such default to each of the interested
Powers and may make such recommendations as to the action to be taken in consequence
of such default as it may think necessary. "

This decision shall be notified to the Powers signatory of the Treaty of Versailles and to the
Reparation Commission.

LONDON, August 30, 1924. BN.MONCHEUR.

SAINT-AULAIRE.
EYRE A. CROWE.
TORRETTA.
HAYASHI.
GAVRILOVITCH.
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statuant & l'unanimit6 ou, & d~faut de cette unanimit6, par le president en exercice de la
Cour permanente de Justice internationale de La Haye. A la fin de la pdriode de cinq ans
ou en cas de vacance venant h se produire au cours de cette p6riode, il sera proc~d6 comme
pour les premieres nominations. Le pr6sident de la commission arbitrale sera un citoyen
des Etats-Unis. *

§ 17. - o En cas de manquement par l'Alemagne constat4 dans les conditions qtui
precedent, la commission signaera immddiatement le manquement h chacune des Puis-
sances int~ress~es, en y joignant toutes propositions qui Iui paraitront opportunes au
sujet des mesures h prendre en raison de cette inex~cution. o

La pr~sente d~cision sera notifi6e aux Puissances signataires du Trait6 de Versailles, ainsi
qu'h la Commission des Rdparations.

LONDRES, le 30 ao4t 1924. BN.MONCHEUR.

SAINT-AULAIRE.
EYRE A. CROWE.
TORRETTA.
HAYASHI.
GAVRILOVITCH.

No. 762





No 763.

BULGARIE ET NORVEGE

Echange de notes comportant un
accord relatif aux relations com-
merciales et maritimes. Varsovie,
les 5-7 septembre 192 j, 4-7 mars,
27 juin, 21 aotzt, 26 septembre et
2 octobre 1924-

BULGARIA AND NORWAY

Exchange of Notes constituting an
Agreement relating to commercial
and maritime relations. Warsaw,
September 5-7, 1 92 1, March 4-7,
June 27, August 21, September 26

and October 2, 1924.



104 Socie't des Nations - Rccueil des Trait&. 1924

No. 763 . - tCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
BULGARE ET NORVtGIEN, COMPORTANT UN ACCORD RELA-
TIF AUX RELATIONS COMMERCIALES ET MARITIMES. VARSO-
VIE, LES 5-7 SEPTEMBRE 1921, 4-7 MARS, 27 JUIN, 21 AOUT,
26 SEPTEMBRE ET 2 OCTOBRE 1924.

Texte of/iciel frangais communiqui par le Ministre des A//aires 1trang~res de Norvdge. L'enre-
gistrement de cet ichange de notes a eu lieu le 27 octobre 1924.

LPIGATION ROYALE DE BULGARIE.

No 248.
VARSOVIE, le 5 septembre 1921.MONSIEUR LE MINISTRE,

Me r6f~rant h votre lettre du 12 aofit dernier, j'ai 'honneur de porter h votre connaissance
que, dans son grand d6sir de contribuer au d6veloppement et au resserrement des relations 6cono-
miques et commerciales entre la Norv~ge et la Bulgarie en mettant fin h 1'tat de choses crM par
1'absence de toute convention commerciale entre les deux pays, le Gouvernement bulgare m'a
autoris6 h proc6der h un 6change de notes avec vous en vue de la conclusion d'un arrangement
assurant reciproquement aux deux parties le traitement de la nation la plus favorisde.

En consequence, j'ai rhonneur de vous proposer dans ce but l'arrangement suivant :

oLes relations dconomiques et commerciales entre la Norv~ge, d'une part, et la Bul-
garie, de l'autre, sont r~gl~es h partir du 9 aofit 1921 sur la base de la clause de la nation
la plus favoris6e h tous points de vue.

)) Le pr6sent arrangement restera en vigueur tant qu'il n'aura pas 6t6 d~nonc6 par
l'une quelconque des deux Parties qui, toutefois, sont tenues h un pr~avis de trois mois.,

Veuillez agrdez, Monsieur le Ministre, les assurances de ma tr~s haute consideration.

D. BATCHVAROFF.
A Son Excellence

Monsieur Samuel Eyde,
Envoyd extraordinaire

et Ministre pl~nipotentiaire de Norv~ge,
etc., etc.,

En vile.

Pour copie conforme :
Minist~re des Affaires ftrang&es,
Christiana, le 22 octobre 1924.

Pour le Ministre :
Le Directeur des Alfaires politiques

et commericales :
G. VON TANGEN.
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I TRADUCTION. - TRANSLATION.

No. 763. - EXCHANGE OF NOTES BETWEEN THE BULGARIAN AND
NORWEGIAN GOVERNMENTS, CONSTITUTING AN AGREEMENT
RELATING TO COMMERCIAL. AND MARITIME RELATIONS.
WARSAW, SEPTEMBER 5-7, 1921, MARCH 4-7, JUNE 27, AUGUST 21,
SEPTEMBER 26 AND OCTOBER 2, 1924.

French official text communicated by the Norwegian Minister for Foreign Affairs. The registration
of this Exchange of Notes took place October 27, 1924.

ROYAL BULGARIAN LEGATION.
No. 248.

WARSAW,' September 5, 1921.
YOUR EXCELLENCY,

With reference to your letter of August 12 last, I have the honour to inform you that the
Bulgarian Government, being most anxious to promote the development and improvement of the
economic and commercial relations between Norway and Bulgaria by putting an end to the state
of affairs resulting from the absence of any commercial convention between the two countries,
has authorised me to proceed to an exchange of notes with Your Excellency with a view to the
conclusion of an arrangement by which both Parties should grant each other most-favoured-nation
treatment.

Accordingly, I have the honour to propose to Your Excellency the following arrangement
for this purpose :

" The economic and commercial relations between Norway, of the one part, and
Bulgaria, of the other part, shall be regulated as from August 9, 1921, in every respect
on the basis of the most-favoured-nation clause.

" The present arrangement shall remain in force until it has been denounced by
either of the two Parties, who shall, however, be obliged to give three months' notice
of such denunciation.

I have the honour, etc.,

D. BATCHVAROFF.
To His Excellency

M. Samuel EYDE,
Envoy Extraordinary and

Minister Plenipotentiary of Norway,
etc. etc.,

Warsaw.

I Translated by the Secretariat of the League
of Nations.

1 Traduit par le Secretariat de la Soci6td des
Nations.
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LUGATION ROYALE DE NORVPtGE.

2 Annexes.

VARSOVIE, le 7 septembre 1921.
MONSIEUR LE CHARGt D'AFFAIRES,

Par la pr~sente, j'ai l'honneur d'accuser reception de votre lettre du 5 crt., par laquelle vous
m'informez que votre Gouvemement vous a autoris6 hL proc~der l un 6change de notes avec moi
en vue de la conclusion d'un arrangement assurant r6ciproquement aax deux Parties le traitement
de la nation la plus favoris~e.

Etant autoris6 par mon Gouvernement hi conclure une convention de commerce et de navi-
gation entre la Norv~ge et la Bulgarie, je me permets de vous faire part que j'accepte l'arrange-
ment propos6 dans la susdite lettre, soit :

< Les relations 6conomiques et commerciales entre la Norv~ge, d'une part, et la Bul-
garie, de l'autre, sont r6glees h partir du 9 aofit 1921 sur la base de la clause de la nation
la plus favoris~e h tons points de vue.

* Le present arrangement restera en vigueur tant qu'il n'aura pas t6 d~nonc6 par
l'une quelconque des deux Parties qui, toutefois, sont tenues un pr~avis de trois mois.

En m~me temps, j'ai l'honneur de vous remettre sous ce pli un projet de note rdig6 par mon
Gouvernement en vous priant de vouloir bien le faire parvenir h votre Gouvernement afin qu'il
puisse 6tre renseign6 avant mon arriv~e h Sofia pour y entamer des pourparlers h ce sujet.

Veuillez agrder, Monsieur le Charg6 d'Affaires, les assurances de ma tr s haute consideration.

S. EYDE.
Monsieur Daniel BATCHVAROFF,

Charg6 d'Affaires de Bulgarie,
etc., etc.,

Varsovie.

Pour copie conforme
Minist&e des Affaires trangres,
Christiania, le 22 octobre 1924.

Pour le Ministre :
Le Directeur des A//aires politiques

et commerciales :
G. VON TANGEN.

,UGATION ROYALE DE NORVP-GE.

VARSOVIE, le 4 mars 1924.
MONSIEUR LE CHARGt D'AFFAIRES,

En me rf6rant h votre lettre en date du 3o novembre 1922, j'ai l'honneur, d'ordre de mon
Gouvernement, de vous faire savoir que le Gouvernement royal de Norv~ge est d'accord h ce que
le traitement de la nation la plus favoris~e visd aux notes 6changes en date du 5/7 septembre
1921 entre la Norv~ge et la Bulgarie ne s'applique pas aux concessions sp~ciales accord~es ou qui
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ROYAL NORWEGIAN LEGATION.

2 Enclosures.

WARSAW, September 7, 1921.
SIR,

By these presents I have the honour to acknowledge receipt of your letter of the 5 of this
month, in which you inform me that your Government has authorised you to proceed to an exchange
of notes with me with a view to the conclusion of an arrangement by which both Parties should
grant each other most-favoured-nation treatment.

Being authorised by my Government to conclude a commercial and shipping convention
between Norway and Bulgaria, I have the honour to inform you that I accept the arrangement
proposed in the above-mentioned letter, namely :

"The economic and commercial relations between Norway, of the one part, and Bul-
garia, of the other part, shall be regulated as from August 9, 1921, in every respect on
the basis of the most-favoured-nation clause.

" The present arrangement shall remain in force until it has been denounced by
either of the two Parties, who shall, however, be obliged to give three months' notice
of such denunciation. "

At the same time, I have the honour to enclose a draft note drawn up by my Government,
which I would ask you to be good enough to transmit to your Government in order that it may
receive the necessary information before I arrive in Sofia to enter into negotiations on this subiect.

I have the honour, etc.,

S. EYDE.
M. Daniel BATCHVAROFF,

Bulgarian Charg6 d'Affaires,
etc., etc.,

Warsaw.

ROYAL NORWEGIAN LEGATION.

WARSAW, March 4, 1924.
SIR,

With reference to your letter dated November 30, 1922, I am instructed by my Government
to inform you that the Royal Norwegian Government agrees that the most-favoured-nation treatment
referred to in the notes exchanged on September 5 and 7, 1921, by Norway and Bulgaria shall
not apply to the special concessions which are or may in future be granted by Norway to conterminous

No. 763
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seront accord~es par la Norv~ge aux pays limitrophes ou au Danemark et h l'Islande, ainsi qu'h
celles accord~es par la Bulgarie h ses voisins ou h la Turquie.

En vous demandant de vouloir bien accuser reception de la pr~sente note, je vous prie d'agrder,
Monsieur le Charg6 d'Affaires, les assurances de ma consid6ration distinguee.

REIDAR KILDAL.
Charg d'A/]aires a.i.

Monsieur Nicolas VANTCHEFF,
Charg6 d'Affaires de Bulgarie,

etc., etc.,
Varsovie.

Pour copie conforme
Ministare des Affaires 6trang&es,
Christiania, le 22 octobre 1924.

Pour le Ministre :
Le Direceur des A//aires politiques

el commerciales :
G. VON TANGEN.

LGATION ROYALE DE BULGARIE.

VARSOVIE, le 7 mars 1924.
MONSIEUR LE CHARGL D'AFFAIRES,

En vous accusant r6ception de votre lettre en date du 4 mars a.c., par laquelle vous avez bien
voulu me faire savoir que le Gouvernement royal de Norv~ge est d'accord h ce que le traitement
de la nation la plus favoris6e visd aux notes 6changdes en date du 5/7 septembre 1921 entre la Bul-
garie et la Norv~ge ne s'applique pas aux concessions sp6ciales accorddes ou qui seront accordes
par la Norvge aux pays limitrophes ou au Danemark et h l'Islande, ainsi qu'h celles accorddes
par la Bulgarie h ses voisins ou h ]a Turquie, jai I'honneur de vous communiquer que je n'ai pas
manqu6 d'envoyer une copie de votre lettre h mon Gouvernement.

Veuillez agr~er, Monsieur le Chargd d'Affaires, l'assurance de ma consid6ration distinguee.

N. VANTCHEFF.
Monsieur Reidar KILDAL,

Charg6 d'Affaires de Norv~ge,
etc., etc.,

Varsovie.

Pour copie conforme:

Minist~re des Affaires 6trangres,
Christiania, le 22 octobre 1924.

Pour le Ministre

Le Directeur des A /aires politiques
et commericales :
G. VON TANGEN.
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countries or to Denmark and Iceland, nor to those granted by Bulgaria to her neighbours or to
Turkey.

I beg yoa to be so good as to acknowledge receipt of the present note and have the honour, etc.,

REIDAR KILDAL,
Charg d'A//aires ad interim.M. Nicolas VANTCHEFF,

Bulgarian Charg6 d'Affaires,
etc., etc.,

Warsaw.

ROYAL BULGARIAN LEGATION.

SIR, WARSAW, March 7, 1924.

I have the honour to acknowledge receipt of your letter of March 4 last, in which you were
good enough to inform me that the Royal Norwegian Government agrees that the most-favoured-
nation treatment referred to in the notes exchanged on September 5 and 7, 1921, by Norway and
Bulgaria shall not apply to the special concessions which are or may in future be granted by Norway
to conterminous countries or to Denmark and Iceland, nor to those granted by Bulgaria to her
neighbours or to Turkey, and I beg to inform you that I have duly forwarded a copy of your letter
to my Government.

I have the honour, etc.,

N. VANTCHEFF.
M. Reidar KILDAL,

Norwegian Charg6 d'Affaires,
etc., etc.,

Warsaw.
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LAGATION ROYALE DE BULGARIE.

No 237.
VARSOVIE, le 27 juin 1924.

MONSIEUR LE CHARGt D'AFFAIRES,

En rdponse h la lettre du 4 mars a.c. et pour faire suite h ma lettre du 7 du mme mois sub
No 8o, j'ai l'honneur de vous faire savoir que le Gouvernement royal de Bulgarie est aussi d'accord

ce que le traitement de la nation la plus favoris6e vis6 aux notes 6chang6es en date du 5/7 sep-
tembre 1921 entre la Bulgarie et la Norv~ge ne s'applique pas aux concessions spdciales accord~es
ou qui seront accord~es par la Bulgarie h ses voisins ou h la Turquie, ainsi qu'.k celles accord~es
par la Norv~ge aux pays limitrophes ou au Danemark et h l'Islande.

En vous priant de vouloir bien m'accuser reception de la pr6sente note, je vous prie, Monsieur
le Charg6 d'Affaires, d'agr6er 'assurance de ma consid6ration distinguee.

N. VANTCHEFF.
Charg! d'A//aires de Bulgarie.

Monsieur T. KNUDTZON,
Charg6 d'Affaires de Norv~ge,

h Varsovie.

Pour copie conforme:
Ministre des Affaires 6trang6res,
Christiania, le 22 octobre 1924.

Pour le Ministre :
Le Directeur des A faires politiques

et commerciales :
G. VON TANGEN.

LtGATION ROYALE DE NORVkGE.

VARSOVIE, le 21 aofit 1924.
MONSIEUR LE CHARGt D'AFFAIRES,

Dans une lettre du 4 mars a.c., mon pr~d~cesseur, M. Kildal, vous a fait part que < le Gouver-
nement royal de Norv~ge est d'accord h ce que le traitement de la nation la plus favoris~e is6
aux notes 6changdes en date du 5 /7 septembre 1921 entre la Norv6ge et la Bulgarie ne s'applique
pas aux concessions sp6ciales accord6es ou qui seront accord~es par la Norv~ge aux pays limitrophes
ou au Danemark et h l'Islande, ainsi qu'h celles accord~es par la Bulgarie h ses voisins ou h la
Turquie. )

Sans doute par une incurie, mon pr6dcesseur avait omis dans sa lettre les mots # ou qui seront
accord6es ) dans la r6serve faite pour les concessions accord~es par la Bulgarie. Par consequent,
votre Gouvernement a fait une pareille rdserve en ce qui concerne les concessions accord~es par
la Norv~ge, omettant les m mes mots ( ou qui seront accord~es ) (par la Norv~ge).

Pour corriger cette incurie, j'ai l'honneur de vous informer que la r6serve en question, qu'a
voulu faire mon Gouvernement, comprend # les concessions sp6ciales accorddes ou qui seront
accorddes par la Norv~ge aux pays limitrophes ou au Danemark et I'Islande, ainsi que celles
accord~es ou qui seront accordes par la Bulgarie h ses voisins ou h la Turquie )).
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ROYAL BULGARIAN LEGATION.

No. 237.

WARSAW, June 27, 1924.
SIR,

In reply to your letter of March 4 last and with reference to my letter of the 7 of the same
month, sub No. 8o, I have the honour to inform you that the Royal Bulgarian Government likewise
agrees that the most-favoured-nation treatment referred to in the notes exchanged on September 5
and 7, 1921, by Bulgaria and Norway shall not apply to the special concessions which are or may
in future be granted by Bulgaria to her neighbours or to Turkey, nor to those granted by Norway
to conterminous countries or to Denmark and Iceland.

Requesting you to be so good as to acknowledge receipt of the present note, I have the honour,
etc.,

N. VANTCHEFF,

M. T. KNUDTZON, 
Bulgarian Charge d'A/atres.

Norwegian Chargg d'Affaires,
Warsaw.

ROYAL NORWEGIAN LEGATION.

WARSAW, August 21, 1924.
SIR,

In a letter dated March 4 last my predecessor, M. Kildal, informed you that " the Royal Nor-
wegian Government agrees that the most-favoured-nation treatment referred to in the notes
exchanged on September 5 and 7, 1921, by Norway and Bulgaria shall not apply to the special
concessions which are or may in future be granted by Norway to conterminous countries or to
Denmark and Iceland, nor to those granted by Bulgaria to her neighbours or to Turkey. "

Doubtless owing to a slip, my predecessor omitted from his letter the words " or which may
in future be granted " in making the reservation regarding the concessions granted by Bulgaria.
In consequence your Government made a similar reservation regarding the concessions granted
by Norway, omitting the same words " or which may in future be granted " (by Norway).

In order to correct this slip I have the honour to inform you that the reservation in question
which my Government wished to make refers to " the special concessions which are or may in
future be granted by Norway to conterminous countries or to Denmark and Iceland, and those
which are or may in future be granted by Bulgaria to her neighbours or to Turkey.

No. 763



112 Socite des Nations - Recuei des Traits. 1924

De votre lettre du 30 novembre 1922, je comprends que 'le Gouvernernent de Bulgarie est
enti~rement d'accord avec celui de Norv~ge en ce qui concerne la r~daction de cette clause;
n~anmoins, je vous prie d'avoir la bontd de me procurer la d6claration formelle de l'accord de votre
Gouvernement relativement h ce sujet.

Veuillez agrder, Monsieur le Charg6 d'Affaires, l'assurance de ma consideration distinguee.

T. KNUDTZON,
Charg6 d'Allaires de Norv~ge.

Monsieur Nicolas VANTCHEFIF,
Charg6 d'Affaires de Bulgarie,

etc., etc.,
Varsovie.

Pour copie conforme
Ministre des Affaires 6trangres,
Christiania, le 22 octobre 1924.

Pour le Ministre :
Le Directeur des A l/aires politiques

et commerciales :
G. VON TANGEN.

LUGATION ROYALE DE BULGARIE.

VARSOVIE, le 26 septembre 1924.
MONSIEUR LE CHARGP- D'AFFAIRES,

Me r6f6rant h votre lettre du 21 aoft a.c., et pour faire suite h ma lettre en date du 27 juin
1924, j'ai l'honneur de vous faire connaitre que le Gouvernement royal de Bulgarie aussi est d'accord
h ce que le traitement de la nation la plus favoris~e vis6 aux notes 6chang.es en date du 5 /7 sep-
tembre 1921 entre la Bulgarie et la Norv~ge ne s'applique pas aux concessions sp6ciales accord6es
ou qui seront accord6es par la Bulgarie h ses voisins ou h la Turquie, ainsi qu'h celles accord6es
ou qui seront accord6es par la Norv ge aux pays limitrophes ou au Danemark et h l'Islande.

En vous priant de vouloir bien m'accuser r~ception de la pr~sente note, je vous prie, Monsieur
le Charg6 d'Affaires, d'agr~er les assurances de ma consid6ration distingude.

N. VANTCHEFF,
Chargi d'Alfaires a.i.

Monsieur T. KNUDTZON,
Charg6 d'Affaires de Norv~ge,

hL Varsovie.

Pour copie conforme
Ministre des Affaires dtrangres,

Christiania, le 22 octobre 1924.

Pour le Ministre
Li Directeur des A//aires politiques

et commerciales :
G. VON TANGEN.
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I gather from your letter of November 30, 1922, that the Bulgarian Government is in complete
agreement with the Norwegian Government as regards the wording of this clause ; I would request
you, however, to transmit to me a formal declaration of your Government's acquiescence on this
point.

I have the honour, etc.,

T. KNUDTZON,
Norwegian Chargi d'A/faires.M. Nicolas VANTCHEFF,

Bulgarian Chargd d'Affaires,
etc., etc.,

Warsaw.

ROYAL BULGARIAN LEGATION.
WARSAW, September 26, 1924.

SIR,

With reference to your letter of August 21 last and to my own letter of June 27 last, I have
the honour to inform you that the Royal Bulgarian Government also agrees that the most-favoured-
nation treatment referred to in the notes exchanged by Bulgaria and Norway on September 5
and 7, 1921, shall not apply to the special concessions which are or may in future be granted by
Bulgaria to her neighbours or to Turkey, nor to those which are or may in future be granted by
Norway to conterminous countries or to Denmark and Iceland.

Requesting you to be so good as to acknowledge receipt of the present note, I have the honour,
etc.,

N. VANTCHEFF,
Chargi d'Allaires ad interim.M. T. KNUDTZON,

Norwegian Chargd d'Affaires,
warsaw.
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LGATION ROYALE DE NORVPGE.

VARSOVIE, le 2 octobre 1924.
MONSIEUR LE CHARGI- D'AFFAIRES,

En vous accusant r~ception de votre lettre du 26 septembre a.c., par laquelle vous avez bien
voulu me faire savoir que le Gouvernement royal de Bulgarie est aussi d'accord h ce que le traite-
ment de la nation la plus favorisde vis6 aux notes 6chang6es en date du 5 /7 septembre 1921 entre
la Norvge et ]a Bulgarie ne s'applique pas aux concessions sp~ciales accorddes ou qui seront
accorddes par la Bulgarie 4 ses voisins ou h ]a Turquie, ainsi qu'hL celles accord~es ou qui seront
accorddes par la Norv~ge aux pays limitrophes ou au Danemark et h l'Islande, j'ai l'honneur de
vous faire part que je n'ai pas manqu6 d'envoyer une copie de votre lettre h mon Gouvernement.

Veuillez agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma consideration distingude.

T. KNUDTZON,
Charg! d'Alfaires a.i.

Monsieur N. VANTCHEFF,
Charg6 d'Affaires de Bulgarie,

h Varsovie.

Pour copie conforme:
Minist~re des Affaires ftrangres,

Christiania, le 22 octobre 1924.

Pour le Ministre
Le Directeur des A f/aires politiques

el commerciales :
G. VON TANGEN.
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ROYAL NORWEGIAN LEGATION.

WARSAW October 2, 1924.
SIR,

I have the honour to acknowledge receipt of your letter of September 26 last in which you
were good enough to inform me that the Royal Bulgarian Government also agrees that the most-
favoured-nation treatment referred to in the notes exchanged by Bulgaria and Norway on September
5 and 7, 1921, shall not apply to the special concessions which are or may in future be granted
by Bulgaria to her neighbours or to Turkey, nor to those which are or may in future be granted
by Norway to conterminous countries or to Denmark and Iceland, and I beg to inform you that
I have duly transmitted a copy of your letter to my Government.

I have the honour, etc.,

T. KNUDTZON,
Charg! d'A[faires ad interim.

M. N. VANTCHEFF,
Bulgarian Charg6 d'Affaires,

Warsaw.
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No. 764. - CONVENTION ENTRE LA NORVtGE ET LE PORTUGAL
CONCERNANT LA RECONNAISSANCE RP-CIPROQUE DE LA JAUGE
INDIQUIE SUR LES PAPIERS DE BORD DES NAVIRES RESPEC-
TIFS, SIGNIEE A CHRISTIANIA, LE 21 OCTOBRE 1924.

Texte of/iciel /ranpais communique par le Ministre des A/laires 1trang~res de Norvdge. L'enregistre-
ment de cette convention a eu lieu le 29 octobre 1924.

LE GOUVERNEMENT DU ROYAUME DE NORVtGE et le GOUVERNEMENT DE LA RtPUBLIQUE

PORTUGAISE, consid6rant que le syst6me adopt6 en Norv6ge pour la ddtermination de la jauge des
navires est identique au syst~me anglais, et consid6rant que la loi portugaise du 5 juillet 1924 est
identique aux dispositions des ( Merchant Shipping Acts * (1894-1907), de sorte que les proc~ds
employds pour la d6termination de la jauge des navires en Norv ge et au Portugal sont identiques
aux proc6d6s anglais, ont r6solu d'6tablir un accord pour la reconnaissance rdciproque de la jauge
indiqude dans les papiers de bord des navires respectifs et, h cet effet, ont autoris6 les soussign6s
h conclure la Convention suivante :

Article I.

Les donndes relatives h la jauge des navires, indiqudes dans les documents de jauge nationaux
des navires portugais sont reconnues en Norv~ge et les donndes relatives h la jauge des navires,
indiqu6es dans les documents de jauge nationaux des navires norvdgiens, sont reconnues au Portugal,
sans aucune nouvelle opdration de mesurage.

Par document de jauge national on entend dans cette Convention les lettres de jauge qui sont
dressdes sur la base de mesurage op6r6 suivant la r6gle I par des autorit6s norv6giennes ou portu-
gaises respectivement.

Article 2.

La pr~sente Convention entrera en vigueur immddiatement apr~s sa publication' .

Fait en double exemplaire, h Christiania, le 21 octobre 1924.

En foi de quoi, les Pldnipotentiaires ont sign6 la prdsente Convention et y ont appos6 leurs
sceaux.

(Sign6) JOH. LUDW. MOWINCKEL.

Pour copie conforme: (Sign6) A. FERRAZ DE ANDRADE.
Ministre des Affaires trangres,

Christiania, le 25 octobre 1924.

Le Directeur des A/faires politiques
et commerciales :

(Sign6) G. von TANGEN.

I Publide h Christiania le 16 ddcembre 1924.
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I TRADUCTION. - TRANSLATION.

No. 764. - CONVENTION BETWEEN NORWAY AND PORTUGAL
REGARDING THE MUTUAL RECOGNITION OF THE TONNAGE
SHOWN IN THE SHIP'S PAPERS OF THE RESPECTIVE VESSELS,
SIGNED AT CHRISTIANIA, OCTOBER 21, 1924.

French official text communicated by the Norwegian Minister for Foreign Aflairs. The registration
of this Convention took place October 29, 1924.

THE GOVERNMENT OF THE KINGDOM OF NORWAY and the GOVERNMENT OF THE PORTUGUESE
REPUBLIC, in view of the fact that the system adopted in Norway for determining the tonnage of
vessels is identical with the British system, and in view of the further fact that the Portuguese
Law of July 5,1924, corresponds with the provisions of the Merchant Shipping Acts (1894 to 1907),
and that therefore the procedure for determining the tonnage of vessels in Norway and Portugal
is the same as the British procedure, have resolved to effect an agreement for the mutual recognition
of the tonnage shown in the ship's papers of the respective vessels, and, for this purpose, have
authorised the undersigned to conclude the following Convention:

Article i.

Particulars relating to the tonnage of vessels contained in the national tonnage documents
of Portuguese vessels shall be recognised in Norway. and particulars relating to the tonnage of vessels
contained in the national tonnage documents of Norwegian vessels shall be recognised in Portugal,
without any further measuring operations.

For the purpose of this Convention the term "national tonnage document" shall be understood
to mean tonnage certificates prepared on the basis of measurements carried out in accordance
with Rule I by the Norwegian and Portuguese authorities respectively.

Article 2.

The present Convention shall come into force immediately after publication2.

Done in duplicate, at Christiania, on October 21, 1924.

In witness whereof, the Plenipotentiaries have signed the present Convention and have affixed
thereto their seals.

(Signed) JoH. LUDW. MOWINCKEL.
(Signed) A. FERRAZ DE ANDRADE.

1 Traduit par le Secr6tariat de la Soci6td des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 Published at Christiania December i6, 1924.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 765. - (BEREINKOMMEN I ZWISCHEN DEM DEUTSCHEN REICH
UND DER REGIERUNGSKOMMISSION DES SAARGEBIETS, ZUR
DURCHFUHRUNG DER DIE BEWOHNER DES SAARGEBIETS
BETREFFENDEN BESTIMMUNGEN DES VERSAILLER VERTRAGS
10BER DAS AUSGLEICHSVERFAHREN, GEZEICHNET ZU BERLIN
DEN 15. SEPTEMBER, ZU SAARBRUCKEN DEN 20. SEPTEMBER
1924.

Texte of/iciel allemand, communiqui Par le Prisi-
dent de la Commission de Gouvernement du
Bassin de la Sarre. L'enregistrement de cet
accord a eu lieu le 3 novembre 1924.

German official text communicated by the Chair-
man Saar Basin Governing Commission. The
registration of this Agreement took place
November 3, 1924.

Zur Durchfifirung der Bestimmungen des Vertrags von Versailles fiber das Ausgleichsver-
fahren (Teil X Abschnitt III) in Bezug auf die vom Ausgleichsverfahren betroffenen Bewohner
des Saargebiets sind die DEUTSCHE REGIERUNG und die REGIERUNGSKOMMISSION DES SAARGEBIETS
fiber folgende Abrede fibereingekommen :

KAPITEL I.

Artikel i.

Die Regierungskommission des Saargebiets wird folgende Bestimmungen des Reichsausgleichs-
gesetzes in der Fassung der Bekanntmachung vom 20. November 1923 (Reichsgesetzblatt Teil I,
Seite 1135) spdtestens mit Wirkung vom i. August 1924 ab im Saargebiet einffihren:

§ i Abs. i, §2Abs. I, §§3-5,
§ 7 Abs. I, §§ 9-13,
§ 15 Abs. i, §§ 16-23,
§ 6o,

§§ 62-65 mit der Massgabe, dass Geldstrafen auf franz6sische W5hrung lauten und
Einziehungen von Verm6genswerten zu Gunsten der Landeskasse des Saargebiets erfolgen.

Artikel 2.

Die Regierungskomrnmission wird ferner die in den §§ 2 Abs. 2, 8, 15 Abs. 3 und 67 Abs. 2 des
Reichsausgleichsgesetzes vorgesehenen Bekanntmachungen alsbald nach dem Inkrafttreten dieser

I This Agreement came into force August i,
1924.

1 Cet Accord est entr6 en vigueur le ier aofit
1924.
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Abrede nach dem Muster der entsprechenden Bekanntmachungen der zustndigen Reichsstellen
erlassen.

Arlikel 3.

Das Saargebiet wird dem Bezirk der ZweigsteHe des Reichsausgleichsamts in K6ln zugeteilt.
Falls diese Zweigstelle aufgelst werden sollte, gehen ihre Aufgaben hinsichtlich des Saargebiets
auf die Hauptstelle fiber.

Artikel 4.

Die auf Grund des § 4 des Reichsausgleichsgesetzes vom Reichsausgleichsamt festgesetzten
Ordnungsstrafen werden auf Ersuchen des Reichsausgleichsamts durch die Finanzdmter des
Saargebiets zu Gunsten der Landeskasse des Saargebiets ohne Kosten ffir die Reichskasse beige-
trieben. Von der erfolgten Beitreibung wird das Reichsausgleichsamt unverziiglich benachrichtigt.

Artikel 5.

Gegen die auf Grund der §§ 4, 13, 16, 19, 20, 21, § 22 Abs. 2 des Reichsausgleichsgesetzes
und im Beweisverfahren vor dem Reichsausgleichsamt (§ 5 Abs. 2) ergangenen Anordnungen
und Entscheidungen des Reichsausgleichsamts steht den betroffenen Bewohnern des Saargebiets die
Beschwerde an das Reichswirtschaftgericht nach Massgabe der Bestimmungen des § 50 Abs. 2
und der § § 5 1-53 des Reichsausgleichsgesetzes sowie der sonstigen ffir das Verfahren vor dem Reichs-
wirtschaftsgericht geltenden Vorschriften zu.

In denienigen auf Grund des Reichsausgleichsgesetzes beim Reichswirtschaftsgericht an-
ha.ngigen Verfahren, in denen ein Bewohner des Saargebiets Partei ist (Saarsachen), muss ein sach-
kundiger Beisitzer des Reichswirtschaftsgerichts dem Saargebiet angeh6ren. Die Regierungskom-
mission des Saargebiets wird zu diesem Zwecke eine geeignete Pers~nlichkeit und fir den Fall
ihrer Behinderung zwei Stellvertreter benennen.

KAPITEL II.

Artikel 6.

Bei der Hauptstelle des Reichsausgleichsamts wird ein Konto ffir die laufende Abrechnung
des Reichsausgleichsamts mit der Regierungskommission des Saargebiets gefiihrt.

Auf diesem Konto werden der Regierungskommission des Saargebiets:
a) gutgeschrieben:

i. die Betrage, die dem Reichsausgleichsamt von auswdrtigen Ausgleichs~imtern
ffir die Forderungen eines Bewohners des Saargebiets endgfiltig gutgeschrieben worden
sind, und zwar auch dann, wenn diese Forderungen auf Grund der §§ 13, 16 oder 21 des
Reichsausgleichsgesetzes zu Gunsten des Reichs enteignet worden waren ;

2. die Prozesskostenbetrdge, die dem Reichsausgleichsamt von einem auswdirtigen
Ausgleichsamt oder einer gegnerischen Partei fiir Rechnung eines Bewohners des Saar-
gebiets bar gezahlt worden sind;

b) zur Last geschrieben:
i. die Betraige, die das Reichsausgleichsamt den auswartigen Ausgleichsimtern

ftir die Schulden eines Bewohners des Saargebiets gutgeschieben hat ;
2. Die Prozesskostenbetrdge, die das Reichsausgleichsamt ffir Rechnung eines

Blewohners des Saargebiets bar bezahlen mfiste;
No. 765
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3. 3 vom Hundert der gemass A Nr. i der Regierungskommission gutzuschreibenden
Betrage als Beitrag der Regierungskommission zu den Verwaltungskosten des Reichs-
ausgleichsamts.

Artikel 7.

Die Buchungen auf dem Konto erfolgen in der WiThrung auf welche die im Verkehr zwischen
den Ausgleichsimtem gutgeschriebenen Betrage lauten.

Artikel 8.

Die Abrechnung zwischen der Regierungskommission des Saargebiets und dem Reichsaus-
gleichsamt fiber das in Artikel 6 bezeichnete Konto erfolgt monatlich. Der Regierungskommission
des Saargebiets wird zu diesem Zwecke monatlich vom Reichsausgleichsamt ein Kontoauszug
zugesteilt. Der sich jeweils zu Lasten des Reichsausgleichsamts oder der Reeierangskomrr ission
des Saargebiets ffir die einzelne Wdhrung ergebende Monatssaldo wird auf die Rechnung des ndchs-
ten Monats vorgetragen.

Die einzelnen Monatssalden werden vom i. des folgenden Monats ab mit 5 vom Hundert
verzinst. Die Zinsen werden auf einem besonderen Konto verbucht und tragen keine weiteren
Zinsen.

Sobald das Ausgleichsverfahren fiber Forderungen und Schulden der Bewohner des Saargebiets
im Verkehr mit den auswartigen Ausgleichsamtem abgeschlossen ist, teilt das Reichsausgleichsamt
der Regierungskommission des Saargebiets eine Endabrechnung mit. Die sich auf Grund der End-
abrechnung zu Lasten des Reichsausgleichsamts oder der Regierungskommission des Saargebiets
ergebenden endgiiltigen Salden werden baldm6glichst von der belasteten Seite an die Gegenseite
bar bezahlt. Die Einzelheiten dieser Zahlung (Wthrung, Zahlungsort, Zahlungszeit, Umrechnungs-
kurs, u. s. w.) werden durch eine spatere Abrede zwischen der Deutschen Regierung und der
Regierungskommission des Saargebiets geregelt.

Sollte der, im vorstehenden Absatz gezeichnete Abschluss des Ausgleichsverfahrens bis zum
31. Dezember 1925 noch nicht erfolgt sein, so wird das Reichsausgleichsamt der Regierungskom-
mission des Saargebiets eine mit diesem Zeitpunkt abschliessende vorlufige Endabrechnung
zugehen lassen, auf deren Grundlage alsdann eine vorldufige Bezahlung nach Massgabe der
Bestimmungen des Abs. 3 erfolgen wird.

KAPITEL III.

Artikel 9.

Die Abrechnung mit den am Ausgleichsverfahren teilnehmenden Bewohnern des Saargebiets
ist ausschliesslich Sache der Regierungskommission des Saargebiets. Eine Mitwirkung des Reichs-
ausgleichsamts bei dieser Abrechnung findet nicht statt.

Artikel io.

Das Reichsausgleichsarnt wird der Regierungskommission des Saargebiets eine Liste der
bereits angemeldeten Forderungen von Bewohnern des Saargebiets unverzfiglich mitteilen und ihr
fiber die noch weiter zur Anmeldung gelangenden Forderungen monatlich Listen zugehen lassen.

Ferner wird das Reichsausgleichsamt der Regierungskommission des Saargebiets unver-
zuiglich Nachricht geben, sobald im Verkehr mit den auswirtigen Ausgleichs~.mtern eine Gutschrift
zu Gunsten oder zu Lasten eines Bewohners des Saargebiets erfolgt ist.
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Artikel 2.

Das Reichsausgleichsamt wird auf eine beschleunigte Regelung der von Bewohnern des Saar-
gebiets angemeldeten Forderungen ir Verkehr mit den ausw~rtigen Ausgleichsa rntern hinwirken.

KAPITEL IV.

Artikel 12.

Als Bewohner des Saargebiets im Sinne dieser Abrede gelten die zur Zeit ihres Inkrafttretens
im Saargebiet ansassigen natfirlichen Personen sowie diejenigen juristischen Personen und Handels-
gesellschaften anderer Art, die zu diesem Zeitpunkt dort ihren Sitz haben.

Artikel 13.

Meinungsverschiedenheiten zwischen der Deutschen Regierung und der Regierungskommission
des Saargebiets Ober die Auslegung und Durchffihrung dieser Abrede werden vor ein Schiedsgericht
gebracht.

Das Schiedsgericht besteht aus 3 Mitgliedern, von denen je eines von der Deutschen Regierung
und der Regierungskommission des Saargebiets ernannt wird. Der Vorsitzende wird auf Grund
einer Vereinbarung bestimmt. Kommt eine solche Vereinbarung nicht zustande, so wird der Pra-
sident der Schweizerischen Eidgenossenschaft um Benennung des Vorsitzenden ersucht werden.

Artikel 14.

Diese Abrede tritt mit dern i. August 1924 in Kraft.

Geschehen in doppelter Ausfertigung.

BERLIN, den 15. September 1924.

STRESEMANN.

Pour copie certifide conforme
5. Sarrebruck (Sarre) le 31 octobre 1924.

Le Secritaire Gindral
de la Commission de Gouvernement

du Terriloire de la Sarre,
J. MORIZE.

SAARBRtCKEN, den 20. September 1924.

V. RAULT.
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1 TRADUCTION.

No. 765. - ACCORD ENTRE LE GOUVERNEMENT ALLEMAND ET
LA COMMISSION DE GOUVERNEMENT DU BASSIN DE LA
SARRE, CONCERNANT L'APPLICATION AU TERRITOIRE DE LA
SARRE, DE LA PROCtDURE DU RtGLEMENT DES DETTES ET
CRP-ANCES D'AVANT-GUERRE PAR VOIE DE COMPENSATION,
SIGNI A BERLIN LE 15 SEPTEMBRE ET A SARREBRUCK LE
20 SEPTEMBRE 1924.

En vue de l'ex~cution des dispositions du Trait6 de Versailles relatives h la procddure de com-
pensation (partie X, section III), le GOUVERNEMENT ALLEMAND et la COMMISSION DE GOUVERNE-
MENT DU BASSIN DE LA SARRE ont conclu l'arrangement suivant, visant les habitants du Territoire
de la Sarre int~ress6s h la proc6dure de compensation :

CHAPITRE I.

Article i.

La Commission de Gouvernement du Bassin de la Sarre mettra en vigueur dans le Territoire
de la Sarre, le Ier aofit 1924 au plus tard, les dispositions suivantes de la loi du Reich relative h
la compensation, en adoptant le texte de l'ordonnance du 20 novembre 1923 (Bulletin des lois
du Reich, (4 Reichsgesetzblatt ), partie I, page 1135) :

§ i alin~a i ; §2, alinda i; §§ 3-5; §7, alin6a i ; §§ 9-13 ; § 15, alin~a i ; §§ 16-23; § 6o;
§§ 62-65.
les amendes seront cependant libelldes en monnaie franqaise et les confiscations de biens auront lieu
en faveur du Tr~sor (Landeskasse) du Territoire de la Sarre.

Article 2.

En outre, la Commission de Gouvernement promulguera immdiatement apr~s la mise en vigueur
du pr~sent Arrangement les avis pr6vus aux § § 2, alin~as 2, 8, 15, al. 3 et 67, alin6a 2 de la loi du
Reich, relative h la compensation ; ces avis seront 6tablis d'apr6s le module des avis correspondants
publids par les services comp6tents du Reich.

I Traduit par le Secretariat de la Soci~t6 des Nations.
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TRANSLATION.

No. 765. - AGREEMENT BETWEEN THE GERMAN GOVERNMENT
AND THE SAAR BASIN GOVERNING COMMISSION CONCERNING
THE APPLICATION IN THE SAAR TERRITORY OF THE PRO-
CEDURE FOR THE REGULATION OF PRE-WAR DEBTS AND
CLAIMS BY WAY OF COMPENSATION, SIGNED AT BERLIN,
SEPTEMBER 15 AND AT SAARBRUCK, SEPTEMBER 20, 1924.

With a view to the execution of the provisions of the Treaty of Versailles concerning clearing
office procedure (Part X, Section III) in respect of inhabitants of the Saar Territory whom such
procedure concerns, the GERMAN GOVERNMENT and the GOVERNING COMMISSION OF THE SAAR
BASIN have agreed upon the following Agreement:

CHAPTER I.

Article I.

The Governing Commission of the Saar Basin shall introduce in the Saar Territory the
following provisions of the Clearing Office Law of the Reich as promulgated in the Proclamation
of November 20, 1923 (Reich Legal Gazette, Part I, page 1135,) to come into force in the Saar
Territory not later than August i, 1924 :

Section i, paragraph I; Section 2, paragraph i; Sections 3-5 ; Section 7, paragraph i;
Sections 9-13; Section 15, paragraph i; Section 16-23 ; Sectims 6o; Sections 62-65;
subject to the proviso that fines shall be calculated in French currency and that confiscated
assets shall be credited to the Saar Territory Provincial Treasury.

Article 2.

Further, the Governing Commission shall, as soon as possible after the coming into force of
the present Agreement, publish the proclamations specified in Section 2, paragraph 2, Section 8,
Section 15, paragraph 3, and Sectiin 67, paragraph 2 of the Clearing Office Law of the Reich,
in conformity with the corresponding proclamations of the competent authorities of the Reich.

1 Translated by the Secretariat of the League of Nations.



128 Socite' des Nations - Recuei des Traits. 1924

Article 3.

Le Territoire de la Sarre d~pendra du Bureau r~gional de l'Office de compensation du Reich
A Cologne. Dans le cas oh ce Bureau r6gional serait dissous, ses attributions concernant le Territoire
de-laSarre seront transf6rees h 1'Office central.

Article 4.

Les amendes fix~es par l'Office de compensation du Reich, en vertu du § 4 de la loi du Reich
relative h la compensation seront, h la demande de l'Office de compensation du Reich, perques
f ar les recettes des finances (Finanzamter) du Territoire de la Sarre pour le compte du Tr~sor
Landeskasse) du Territoire de la Sarre, sans qu'il puisse en r~sulter des frais pour la Caisse du

Reich. Un avis d'encaissement sera transmis, sans retard, k l'Office de compensation du Reich.

Article 5.

Conformment aux dispositions du § 5o, al. 2 et des §§ 51 h 53 de la loi du Reich relative h
la compensation, ainsi qu'aux autres textes concernant la procedure devant le Tribunal 6conomique
du Reich, les habitants int6ress~s du Territoire de la Sarre pourront interjeter appel devant le
Tribunal 6conomique du Reich (Reichswirtschaftsgericht) contre les ordonnances et les d6cisions
de l'Office de compensation du Reich, rendues en vertu des §§ 4, 13, x6, 19, 20, 21, 22, al. 2 de la
loi du Reich relative ? la compensation, apr~s une procedure de v~rification poursuivie devant
l'Office de compensation du Reich (§ 5, al. 2).

Dans les affaires auxquelles un habitant du Territoire de la Sarre est partie (affaires sarroises)
et dont le Tribunal 6conomique du Reich est saisi en vertu de la loi du Reich relative h la compen-
sation, ce Tribunal devra s'adjoindre un assesseur comptent, ressortissant de la Sarre. La Com-
mission de Gouvernement du Territoire de la Sarre d~signera, h cet effet, une personne comptente,
ainsi que deux suppl6ants.

CHAPITRE II.

Article 6.

Un compte-courant sera ouvert aupr~s du Service central de l'Office de compensation du
Reich pour le r~glement des opdrations de 1'Office de compensation du Reich et de la Commission
de Gouvernement du Bassin de la Sarre.

Seront inscrits h ce compte :
a) au credit de la Commission de Gouvernement du Bassin de la Sarre:

i. Les sommes dont l'Office de compensation du Reich aura 6t6 cr~dit6 definitive-
ment par des offices de compensation 6trangers, pour des cr~ances d'un habitant de la
Sarre, mne dans le cas ou ces cr6ances auraient 6t6 liquid~es en faveur du Reich, en
vertu des §§ 13, i6 ou 21 de la loi du Reich relative b la compensation ;i

2. Les frais de procs qu'un office de compensation 6tranger ou une partie adverse
aura versds h l'Office de compensation du Reich, pour le compte d'un habitant du Terri-
toire de la Sarre.

b) au debit de la Commission de Gouvernement du Bassin de la Sarre:
i. Les sommes dont l'Office de compensation du Reich aura crddit6 les offices de

compensation 6trangers, pour des dettes d'un habitant du Territoire de la Sarre ;
No. 765
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Article 3.

The Saar Territory shall be included in the district of the Branch Clearing Office of the Reich
at Cologne. In the event of this branch office being abolished, its duties as regards the Saar Terri-
tory shall be transferred to the Head Office.

Article 4.

The statutory fines fixed by the Reich Clearing Office, on the basis of Section 4 of the Clear-
ing Office Law shall, upon application from the Reich Clearing Office, be collected by the Saar
Territory Revenue Offices on behalf of the Saar Territory Provincial Treasury without expense
to the Treasury of the Reich. The Reich Clearing Office shall immediately be notified of fines
so collected.

Article 5.

In accordance with the provisions of Section 50, paragraph 2, and Sections 51-53 of the
Clearing Office Law and with the other regulations applicable to proceedings in the Commercial
Court of the Reich, the inhabitants of the Saar Territory concerned shall have the right to appeal
to the Commercial Court of the Reich against orders and decisions issued by the Reich Clearing
Office in conformity with Sections 4, 13, 16, 19, 20, 21 and 22, paragraph 2, of the Clearing
Office Law and in connection with the adjudgment of the proofs by the Reich Clearing Office
(Section 5, paragraph 2).

In proceedings to which an inhabitant of the Saar Territory is a party (questions affecting
the Saar) and which are instituted in the Commercial Court of the Reich by virtue of the Clearing
Office Law, one of the expert assessors to the Court must be a national of the Saar Territory. For
this purpose the Saar Basin Governing Commission shall nominate a suitable person and, in
case of his being prevented from attending, two substitutes.

CHAPTER II.

Article 6.

The Head Office of the Reich Clearing Office shall keep an account for the current settlement
of payments between the Reich Clearing Office and the Saar Basin Governing Commission.

In this account the Saar Basin Governing Commission shall be
(a) credited with :

(I) sums which have been finally credited by foreign Clearing Offices. to the Reich
Clearing Office on account of the claims of an inhabitant of the Saar Territory, including
claims which had been appropriated on behalf of the Reich by virtue of Sections 13,
16 or 21 of the Clearing Office Law ;

(2) sums in respect of legal costs paid in cash to the Reich Clearing Office by a foreign
Clearing Office or by an opposing party to the credit of an inhabitant of the Saar Territory;

(b) debited with:
(i) sums credited by the Reich Clearing Office to foreign Clearing Offices on account

of the debts of inhabitants of the Saar Territory;
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2. Les frais de procs que 'Office de compensation du Reich serait oblig6 de verser,
pour le compte d'un habitant du Territoire de la Sarre ;

3. La contribution de la Commission de Gouvernement aux frais d'administration
de l'Office de compensation du Reich, fix~e h 3 o'o des sommes dont la Commission de
Gouvernement sera cr6ditde, conformment au § A, No I.

Article 7.

Les 6critures seront pass6es dans la monnaie dans laquelle sont libell6s les montants portds
au crddit d'un office de compensation par l'autre.

Article 8.

Le r~glement du compte pr6vu a l'article 6 se fera mensuellement entre la Commission de Gou-
vernement du Bassin de la Sarre et l'Office de compensation du Reich. A cet effet, l'Office du
Reich enverra, chaque mois, un extrait de compte h la Commission de Gouvernement du Terri-
toire du Bassin de ]a Sarre. Le solde dont 1'Office de compensation du Reich ou la Commission
de Gouvernement du Bassin de la Sarre sera d~biteur h la fin du mois, dans une monnaie deter-
mince, sera reportd au compte du mois suivant.

Les diff~rents soldes mensuels porteront int6r~t h 5 O/o, h partir du 1 er du mois suivant. Les
intrcts seront inscrits h un compte special qui ne sera pas productif d'int~r~ts.

D~s que le r~glcment par compensation des cr~ances et des dettes des habitants du Territoire
de la Sarre sera termin6 entre 1'Office de compensation du Reich et les offices de compensation
6trangers, 1'Office de ccmpensation du Reich fera parvenir un compte final h la Commission de
Gouvemnement du Bassin de la Sarre. Les soldes d6finitifs dont l'Office de compensation du Reich
ou la Commission de Gouvemement du Territoire sera ddbiteur apr~s la c]6ture des comptes seront
vers6s en espkces par la partie ddbitrice h la partie cr6anci~re, aussit6t que possible. Le Gouverne-
ment allemand et la Commission de Gouvemnement du Bassin de la Sarre fixeront, par un
arrangement ult~rieur, les ddtails de ce versement (monnaie, lieu de paiement, date du versement,
cours de conversion, etc.).

Dans le cas oii la cl6ture du r glement par compensation pr~vue h l'alin6a pr6cedent ne serait
pas encore intervenue le 31 ddcembre 1925, l'Office de compensation du Reich transmettra h la
Commission de Gouvernement du Territoire de la Sarre un compte final provisoire arr~t6 h la date
susmentionn~e et en vertu duquel des versements provisoires seront effectuds, conform~ment aux
dispositions de l'alinda 3.

CHAPITRE III.

Article 9.

Le r~glement des cemptes avec les habitants du Territoire de la Sarre int6ress6s au r~glement
par ccmpensation inccmbera exclusivement h la Commission de Gouvernement du Bassin de
la Sarre. L'Office de compensation du Reich ne collaborera pas h ce r~glement.

Article io.

L'Office de compensation du Reich fera imm6diatement parvenir h la Commission de Gou-
vernement du Bc.ssin de la Sarre une liste des crances d6jhi d6clar6es par les habitants du Terri-
toire de la Sarre et lui transmettra ensuite chaque mois de nouvelles listes des cr~ances qui seront
d6clardes ult6rieurement.
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(2) sums in respect of legal costs which the Reich Clearing Office has had to pay
on the account of an inhabitant of the Saar Territory ;

(3) 3 per cent of the sums credited to the Governing Commission in accordance
with paragraph (A), sub-paragraph i, as a contribution from the Governing Commission
to the administrative expenses of the Reich Clearing Office.

Article 7.

Entries in the accounts shall be made in the currency in which the sums credited to the respective
Clearing Offices in their dealings with one another are expressed.

Article 8.

The settlement between the Saar Basin Governing Commission and the Reich Clear-
ing Office of payments in respect of the account mentioned in Article 6 shall be effected monthly.
For this purpose an abstract of accounts shall be forwarded monthly by the Reich Clearing Office
to the Saar Basin Governing Commission. Any monthly balance standing to the debit account
of the Reich Clearing Office or the Saar Basin Governing Commission in each individual
currency shall be carried forward to the succeeding month.

Each monthly balance shall bear 5 per cent interest as from the first of the following month.
Sums due in respect of interest shall be entered in a special account, but shall not bear interest.

As soon as all Clearing Office proceedings have been concluded in respect of claims and liabilities
of inhabitants of the Saar Territory dealt with by foreign Clearing Offices, the Reich Clearing Office
shall forward a final account to the Saar Basin Governing Commission. The final balances as
ascertained from the -final account standing to the debit of the Reich Clearing Office or Saar
Basin Governing Commission shall be paid in cash by the debtor party to the creditor party as
soon possible. The details of this payment (currency, place and time of payment, rate of
conversion, etc.) shall be settled by a later convention to be concluded between the German
Government and the Saar Basin Governing Commission.

Should the Clearing Office proceedings not be concluded, as mentioned in the foregoing para-
graph, on December 31, 1925, the Reich Clearing Office shall forward to the Saar Basin Governing
Commission a provisional final account closing on the above-mentioned date, on the basis of whic
h a provisional payment shall immediately be effected in conformity with the provisions of
paragraph 3.

CHAPTER III.

Article 9.

The Saar Basin Governing Commission shall 'alone be competent to effect the settle-
ment of accounts with the inhabitants of the Saar Territory who are parties to Clearing Office
proceedings. The Reich Clearing Office shall not co-operate in such settlement.

Article Io.

The Reich Clearing Office shall forward without delay to the Saar Basin Governing
Commission a list of all claims of inhabitants of the Saar Territory which have been notified
hitherto and shall thereafter send a monthly list of the claims notified subsequently.
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L'Office de compensation du Reich informera en outre, sans retard, la Commission de Gou-
vernement du Bassin de la Sarre de toutes 6critures pass6es au credit ou au debit d'un habitant
du Territoire de la Sarre pour le compte des oftices de compensation 6trangers.

Article ii.

L'Office de compensation du Reich insistera aupr~s des Offices de compensation 6trangers
pour obtenir le r~glement, h une date aussi rapproch~e que possible, des cr6ances dgclar~es par des
habitants du Territoire de la Sarre.

CHAPITRE IV.

Article 12.

Seront consid~r~es comme habitants du Territoire de la Sarre, au sens du pr6sent Arrangement,
les personnes physiques domicili6es dans le Territoire de la Sarre la date de la mise en vigueur
du pr6sent Arrangement, ainsi que les personnes juridiques et autres socigtgs commerciales ayant
leur si~ge dans ledit territoire h la date sus-mentionnde.

Article 13.

Tout diffgrend entre le Gouvernement allemand et la Commission de Gouvernement du Bassin
de la Sarre au sujet de l'interprdtation et de l'ex~cution du present Arrangement sera port6
devant un tribunal arbitral.

Le tribunal arbitral se composera de trois membres : le Gouvernement allemand et la Com-
mission de Gouvernement du Bassin de la Sarre nommeront chacun un membre. Le prgsident
sera d~sign6 par un accord spgcial Dans le cas oii l'accord ne pourrait se r~aliser h ce sujet, le Pr-
sident de la Confederation helvgtique sera pri6 de designer le pr6sident.

Article 14.

Le prdsent Arrangement entrera en vigueur le premier aofit 1924.

Fait en double expedition.

BERLIN, le 15 septembre 1924.

STRESEMANN.

SARREBRUCK, le 2o septembre 1924.

V. RAULT.
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Further, the Reich Clearing Office shall immediately notify the Saar Basin Governing
Commission of any sums credited or debited to any inhabitant of the Saar Territory as a result
of the proceedings of the foreign Clearing Offices.

Article ii.

The Reich Clearing Office shall take steps with a view to accelerating the settlement of claims
submitted by inhabitants of the Saar Territory to foreign Clearing Offices.

CHAPTER IV.

Article 12.

Inhabitants of the Saar Territory within the meaning of this Agreement shall be all persons
who were domiciled in the Saar Territory at the time of its coming into force and all legal persons
and trading companies of any other kind who had their registered offices there at that date.

Article 13.

Disputes between the German Government and the Saar Basin Governing Commission
concerning the interpretation and execution of the present Agreement shall be submitted to an
Arbitral Tribunal.

The Arbitral Tribunal shall consist of three members. The German Government and the
Governing Commission shall each appoint one of these members. The President shall be chosen by
agreement. Failing such agreement, the President of the Swiss Confederation shall be requested
to nominate the President of the Tribunal.

Article 14.

This Agreement shall come into force on August 1, 1924.

Done in duplicate.

BERLIN, September 15, 1924.

STRESEMANN.

SAARBRUCK, September 20, 1924.

V. RAULT.

No. 765





No 766.

BELGIQUE, LUXEMBOURG
ET HONGRIE

Echange de notes relatif au traite-
ment de ]a nation ]a plus favorise
pour tout ce qui concerne l'impor-
tation, ]'exportation et le transit
des marchandises. Budapest, le 3o
septembre 1924.

BELGIUM, LUXEMBURG
AND HUNGARY

Exchange of Notes relating to the
most-favoured-nation Treatment as
regards the Importation, Exporta-
tion and Transit of Goods. Buda-
pest, September 3o, 1924.
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No. 766. - ECHANGE DE NOTES ENTRE L'UNION P-CONOMIQUE
BELGO-LUXEMBOURGEOISE ET LA HONGRIE, RELATIF AU
TRAITEMENT DE LA NATION LA PLUS FAVORISIE POUR TOUT
CE QUI CONCERNE L'IMPORTATION, L'EXPORTATION ET LE
TRANSIT DES MARCHANDISES. BUDAPEST, LE 30 SEPTEMBRE
1924.

Texte of/iciel francais, communique par le Directeur du Secritariat Royal hongrois aubrs de la Socilti
des Nations. L'enregistrement de cet 1,:han.e de notes a eu lieu le 4 nowembre 1924.

MINISTRE ROYAL HONGROIS

DES

AFFAIRES tTRANGtRES

92582 /8. a.
1924.

BUDAPEST, le 30 settembre 1924.
MONSIEUR LE MINISTRE,

L'Union 6conomique belgo-luxembourgeoise et la Hongrie s'accorderont r~ciproquement
h partir de la date du 26 juillet 1924 et jusqu'h la mise en vigueur d'un trait6 de commerce d~finitif,
le traitement de la nation la plus favorisde pour tout ce qui concerne l'importation, l'exportation
et le transit des marchandises.

Toutefois il est entendu que l'Union 6conomique belgo-luxembourgeoise se reserve ]a facult6,
au cas oii les circonstances l'exigeraient, d'appliquer des droits diff6rentiels h un ou plusieurs pro-
duits originaires de Hongrie.

Le Gouvernement Royal hongrois se r~serve 6galement, si les circonstances l'exigent, le droit
d'appliquer les droits autonomes h un on plusieurs produits originaires de l'Union 6conomique
belgo-Iuxembourgeoise.

Si l'une des Parties contractantes venait I user de cette facult6, elle s'engage h entrer imm6-
diatement en pourparlers avec l'autre Partie pour ddterminer de commun accord les mesures qu'il
importerait de prendre pour r~tablir l'6quilibre de I'arrangement.

Au cas oh les pourparlers n'auraient pas abouti dans un d6lai d'un mois, les Parties contrac-
tantes respectives auraient le droit de d~noncer le modus vivendi moyennant un pr~avis de quinze
jours.

Le present Accord pourra 6tre d~nonc6 en tout temps. II prendra fin trois mois h compter
du jour oh l'une des Parties contractantes aura notifi6 h 1'autre sa volont6 d'en faire cesser les effets.

Agr~ez, etc...
DARUVARY m.p.

Son Excellence
Monsieur Max van YPERSELE DE STRIHOU,

Envoyd extraordinaire et Ministre pl~nipotentiaire
du Royaume des Belges

h Budapest.
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1 TRADUCTION - TRANSLATION.

No. 766. - EXCHANGE OF NOTES BETWEEN THE BELGIAN-
LUXEMBURG ECONOMIC UNION AND HUNGARY, RELATING TO
THE MOST-FAVOURED-NATION TREATMENT AS REGARDS THE
IMPORTATION, EXPORTATION AND TRANSIT OF GOODS.
BUDAPEST, SEPTEMBER 30, 1924.

French official text communicated by the Director of the Royal Hungarian Secretariat accredited to
the League of Nations. The registration o/this Exchange of Notes took place November 4, 1924.

ROYAL HUNGARIAN MINISTRY
FOR

FOREIGN AFFAIRS.

92582/8. a.
1924.

BUDAPEST, September 30, 1924.
YOUR EXCELLENCY,

The Belgian-Luxemburg Economic Union and Hungary will accord each other reciprocally
as from July 26, 1924, and until the coming into force of a definitive Treaty of Commerce, most-
favoured-nation treatment in all matters connected with the import, export and transit of goods.

It is understood, however, that the Belgian-Luxemburg Economic Union reserves to itself
the right, whenever circumstances require, to levy differential duties on one or more products
originating in Hungary.

The Royal Hungarian Government also reserves to itself the right, if circumstances so require,
to levy special differential taxes (droits autonomes) on one or more products originating in the
Belgian-Luxemburg Economic Union.

Should one of the Contracting Parties avail itself of this right, it shall immediately enter into
negotiations with the other Party with a view to determining, by common consent, the measures
to be adopted in order to re-establish the equilibrium of this agreement.

If within one month these negotiations have not proved successful, the Contracting Parties
shall have the right to denounce the modus vivendi at fifteen days' notice.

The present Agreement may be denounced at any time. It shall lapse three months after
the date on which one of the Contracting Parties shall have notified the other of its desire to ter-
minate it.

I have the honour, etc.
(Signed) DARUVARY m.p.His Excellency

M. Max van YPERSELE DE STRIHOU,
Belgian Envoy Extraordinary and Minister Plenipotentiary

at Budapest.

I Translated by the Secretariat of the League
of Nations.

I Traduit par le Secr6tariat de la Socidt6 des
Nations.
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LUGATION DE BELGIQUE
A BUDAPEST.

L'Union 6conomique belgo-luxembourgeoise et la Hongrie s'acCorderont rtciproquement
h partir de la date du 26 juillet 1924 et jusqu'h la mise en vigueur d'un trait6 de commerce d6finitif,
le traitement de la nation la plus favorisde pour tout ce qui concerne l'importation, l'exportation
et le transit des marchandises.

Toutefois il est entendu que l'Union dconomique belgo-luxembourgeoise se r6serve la facult6,
au cas oii les circonstances 1'exigeraient, d'appliquer des droits diff6rentiels h un ou plusieurs produits
originaires de Hongrie.

Le Gouvernement Royal hongrois se rdserve dgalement si les circonstances l'exigent, le droit
d'appliquer les droits autonomes h un ou plusieurs produits originaires de l'Union 6conomique
belgo-luxembourgeoise.

Si l'une des Parties contractantes venait h user de cette facult6, elle s'engage h entrer imm6-
diatement en pourparlers avec l'autre Partie pour d6terminer de commun accord les mesures qu'il
importerait de prendre pour r~tablir l'dquilibre de l'arrangement.

Au cas ob les pourparlers n'auraient pas abouti dans un d6lai d'un mois, les Parties contrac-
tantes respectives auraient le droit de d~noncer le modus vivendi moyennant un pr~avis de quinze
jours.

Le present Accord pourra ftre d~nonc6 en tout temps. I1 prendra fin trois mois k compter du
jour oii lune des Parties contractantes aura notifi6 h 1'autre sa volont6 d'en faire cesser les effets.

BUDAPEST, le 30 septembre 1924. MAX VAN YPERSELE DE STRIHOU. m.p.
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BELGIAN LEGATION
AT BUDAPEST.

The Belgian-Luxemburg Economic Union and Hungary will accord each other reciprocally
as from July 26, 1924, and until the coming into force of a definitive Treaty of Commerce, most-
favoured-nation treatment in all matters connected with the import, export and transit of goods.

It is understood, however, that the Belgian-Luxemburg Economic Union reserves to itself
the right, whenever circumstances require, to levy differential duties on one or more products
originating in Hungary.

The Royal Hungarian Government also reserves to itself the right, if circumstances so require,
to levy special differential taxes (droits autotomes) on one or more products originating in the
Belgian-Luxemburg Economic Union.

Should one of the Contracting Parties avail itself of this right, it shall immediately *enter into
negotiations with the other Party with a view to determining, by common consent, the measures
to be adopted in order to re-establish the equilibrium of this agreement.

If within one month these negotiations have not proved successful, the Contracting Parties
shall have the right to denounce the modus vivendi at fifteen days' notice.

The present Agreement may be denounced at any time. It shall lapse three months after
the date on which one of the Contracting Parties shall have notified the other of its desire to ter-
minate it.

BUDAPEST, September 30, 1924. (Signed) MAX VAN YPERSELE DE STRIHOU.
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REPUBLIQUE ARGENTINE,
BOLIVIE, BRESIL,

COLOMBIE, COSTA-RICA, etc.

Union Postale Panamericaine. Con-
vention principale, signee Buenos-
Aires, le j5 septembre j92j.

ARGENTINE REPUBLIC,
BOLIVIA, BRAZIL, COLOMBIA,

COSTA RICA, etc.

Pan-American Postal Union. Prin-
cipal Convention, signed at Buenos-
Aires, September j5, 192j.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No. 767. - UNION POSTAL PANAMERICANA. - CONVENCION PRIN-
CIPAL 1 CONCLUIDA ENTRE LAS REPUBLICAS ARGENTINA,
BOLIVIA, BRASIL, COLOMBIA, COSTA RICA, CUBA, CHILE, DOMI-
NICANA, ECUADOR, EL SALVADOR, ESTADOS UNIDOS DE AMI-
RICA, GUATEMALA, MIEXICO, NICARAGUA, PANAMA, PARAGUAY,
PERU, URUGUAY Y VENEZUELA. FIRMADA EN BUENOS AIRES
EL 15 DE SEPTIEMBRE DE 1921.

Texte officiel espagnol communiqui par le Reprj-
sentant de l'Espagne au Conseil de la Sociltj
des Nations, I Espagne ayant adhdrg d cette
Convention. L'enregistrement de cette conven-
tion a eu lieu le 7 novembre 1924.

Spanish official te.xt communicated by the Repre-
sentative of Spain on the Council of the League
of Nations, Spain having adhered to the Con-
vention. The registration of this Convention took
place November 7, 1924.

Los infrascritos, Plenipotenciarios de los paises arriba citados, reunidos en Congreso en Buenos
Aires, en ejercicio del derecho que consagra el articulo 23 de ]a Convenci6n Postal Universal de
Madrid, inspirindose en el deseo de extender y perfeccionar los servicios postales panarnericanos

de establecer una solidaridad de acci6n que pueda representar eficazmente en los Congresos
ostales Universales los intereses comunes de las Repfiblicas amnericanas, en lo que se refiere a

las comunicaciones por correo, han convenido en celebrar, bajo reserva de ratificaci6n la Conven-
ci6n siguiente

Articulo i.

UNI6N PANAMERICANA DE CORREOS.

Los paises contratantes que, de acuerdo con la declaraci6n que precede, constituyen ]a Uni6n
Pananericana de Correos, con el objeto de mejorar la ejecuci6n de los servicios postales, convienen
en las siguentes clkusulas

Articulo 2.

TRANSITO LIBRE Y GRATUITO.

i. Los paises adheridos a la presente Convenci6n formarin un solo territorio postal.

2. Cada uno de los pises contratantes se compromete a transportar libre y gratuitamente
por su territorio, mediante los servicios que dependan de su Administraci6n o utilice para el envlo

1 L'Espagne a adhr6 . cette Convention et au
R glement d'ex~cution le 4 juin 1924.

I Spain adhered to this Convention and to the
Regulations on June 4, 1924.
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directo de su propia correspondencia, la que reciba de cualquiera de estos paises con destino a
cualquier otro pais contratante o de la Uni6n Postal Universal.

Sin embargo, serd de cuenta del pais de origen los gastos de transporte terrestre o maritimo
de la correspondencia, cuando 6sta requiera para su curso subsiguiente la mediaci6n de paises
extrafios a los adheridos al presente Convenio y ese transporte sea oneroso y no gratuito.

Articulo 3.

LIBERTAD DE TARIFAS.

i. Se establece como principio fundamental la libertad de tarifas. En las relaciones postales
entre los paises adheridos regirdn las tarifas que cada una de las Administraciones establezca dentro
de la mitad del equivalente en dolares del mdximo fijado por la Convenci6n Postal Universal de
Madrid.

Articulo 4.

RtGIMEN Y CONVENIOS ESPECIALES.

i. Las disposiciones de esta Convenci6n se aplicarn a las cartas, tarjetas postales, impresos
de todas clases, papeles de negocio y muestras.

2. Los mismos paises, ya sea por su vecindad, por su situaci6n limitrofe o por la intensidad
de sus relaciones postales, podrAn establecer entre si uniones mis estrechas sobre cualquiera de
los scrvicios instituidos por la presente Convenci6n y demas arreglos especiales celebrados por
este Congreso.

Articulo 5.

FRANQUEO OBLIGATORIO.

Es obligatorio en los paises contratantes el pago previo del porte total de cada clase de cor-
respondencia, inclusive los paquetes cerrados, con la 6inica exceDci6n de las cartas en su forma
usual y ordinaria, para las cuales es obligatorio el pago previo, por lo menos, de un porte sencillo.
Por las cartas insuficientemente franqueadas s6lo se cobrarA la diferencia de porte no pagado.

Articulo 6.

FRANQUICIA DE PORTE.

i. Las partes contratantes convienen en acordar franquicia de porte, tanto en su servicio
interno conio en el panamericano, a la correspondencia de la Oficina Internacional de la Uni6n
Postal Panamericana y a la de los miembros del Cuerpo diplomdtico de los paises signatarios. Los
C6nsules gozarhn de tranquicia par, la correspondencia oficial que dirijan a sus respectivos paises,
para IA que cambien entre sf y para la que pudieran dirigir al Gobierno del pais en que estuvieran
acreditados, siempre que exista reciDrocidad.

2. El despacho de la correspondencia del Cuerpo diplomatico que se cambie entre las Secre-
tarias de Estado de los respetivos paises y sus Embajadas y Legaciones en el exterior, se hard por
medio de valijas diplomiticas, que gozarn de k s citadas franquicias y de todas las seguridades
de los envios oficiales.

3. Acueidan igualmente la exenci6n de franqueo para un ejemplar que en canje expidan
los Oiarios y otros pdri6dicos americanos, por cada destinatario, cuando esas publicaciones sean
de manifiesta seriedad y traten asuntos de inter6s general.
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Articulo 7.

PROHIBIcI6N.

Sin perjuicio de lo que establezca la legislaci6n interna de cada pais respecto a restricciones
en la circulaci6n de correspondencia, no se dar. curso a las publicaciones pomogrdficas, ni a las
que atenten contra la seguridad y el orden pfiblicos.

Articulo 8.

SERVICIOS ESPECIALES.

Los paises contratantes se comprometen a adherir, a la brevedad posible, a los servicios espe-
ciales establecidos por la Convenci6n Postal Universal de Madrid que no ejecuten en la actualidad.

Tambidn se obligan a hacer extensivos a todo el continente -mericano los servicios postales
mencionados que realicen en el interior de su pais.

Articulo 9.

DISPOSICIONES VARIAS.

i. Los paises signatarios adoptardn el <i porte pagado ,, a cuyo efecto se comprometen a per-
mitir la circulaci6n de los diarios o publicaciones peri6dicas sueltas o en paquetes, con exclusi6n
de los de propaganda o reclamo exclusivamente comercial.

2. En caso de que alguna Administraci6n no adherida a este Convenio - no obstante las
disposiciones especiales vigentes en los paises contratantes, en materia de privilegio de paquete
u otros analogos, concedidos con ]a obligaci6n del servicio gratuito del transporte postal - pre-
tendiera, bas~ndose en el articulo 30, inciso 30, de la Convenci6n Postal Universal de Madrid, cobrar
gastos de trdnsito maritirno a cualquiera de los paises que forman la Uni6n Postal Panamericana,
se exigirA de las Compafiias de Navegaci6n que gocen de dicho privilegio el reembolso de las canti-
dades que cobre su Administraci6n por concepto de trdnsito maritimo ; y en el supuesto de
negarse a ello, las Partes Contratantes podrAn, a requerimiento de la Administraci6n interesada,
retirar las ventajas o privilegios accordados.

Articulo io.

IDIOMA OFICIAL.

Se adopta el castellano como idioma oficial para los asuntos relativos al servicio de correos,
pudiendo los paises cuyo idioma no fuera este usar el proprio.

Articulo ii.

PROTECCI6N A LOS AGENTES POSTALES.

Las Autoridades de los paises contratantes estarAn obligadas a prestar, cuando les sea solici-
tada, la cooperacidn que necesiten los Agentes postales encargados del transporte de valijas y cor-
respondencia en trdnsito por esos paises.
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Articulo 12.

ARBITRAJE.

Todo conflito o desacuerdo que pudiera sucitarse en las relaciones postales de los paises ame-
ricanos seri resuelto por juicio arbitral y se realizarn en la forma que establezca el articulo 25 de
la Convenci6n Postal Universal de Madrid.

Toda designaci6n de Arbitros deberi recaer en los paises signatarios con intervenci6n de la
Oficina Internacional de la Uni6n Postal Panamericana.

Articulo 13.

OFICINA INTERNACIONAL DE LA UNI6N POSTAL PANAMERICANA.

i. Queda subsistente, con el nombre de Oficina Internacional de la Union Postal Panameri-
cana la Oficina Central que funciona en Montevideo, la que estarh sujeta a la vigilancia de la Admi-
nistraci6n general de Correos, Teldgrafos y Tel~fonos de la Rep6blica Oriental del Uruguay, y
cuyos gastos serin sufragados por todas las Administraciones postales de los paises contratantes.

2. La Oficina Internacional de la Uni6n Postal Panamericana queda encargada :
a) De reunir, coordinar, publicar y distribuir los datos de toda clase que interesen espe-

cialmente al servicio postal internacional panamericano.
b) De emitir, a pedido de las partes interesadas, su opini6n sobre las cuestiones liti iosas

que se presenten con motivo de las disposiciones que atafien a las relaciones de
los Correos americanos.

c) De hacer conocer los pedidos sobre modificaciones de los actos del Congreso que Ile-
garan a formularse.

d) De notificar los cambios que fueran adoptados.
e) De hacer conocer los resultados que se obtengan de las disposiciones y medidas regla-

mentarias de importancia que las Administraciones adopten en su servicio interno
y que le serAn comunicadas por las mismas a titulo informativo.

/) De la formaci6n de una gula postal panamericana.
g) De confeccionar un mapa postal panamericano.
A) De formular el resumen de la estadistica del movimiento postal panamericano, de

acuerdo con los datos que le communicar anualmente cada Administraci6n.
i) De formar un cuadro en que aparezcan las vias mds rApidas para la transmisi6n de la

correspondencia de uno a otro de los paises contratantes.
") De publicar el cuadro de equivalencia y la tarifa de porte del servicio interior de cada

uno de los paises interesados.
k) Y, en general, de proceder a los estudios y trabajos que se le pidan en interns de los

paises contratantes.
3. La Oficina Internacional de la Uni6n Postal Panamericana tendri a su cargo los-cometidos

que el Articulo 13 de la Convenci6n Postal y VII del respectivo Reglamento asignan a la Oficina
Internacional de Berna, en el caso de que alguna de las Administraciones centrales se adhiera al
servicio de cupones respuesta.

4. Los gastos especiales que demande la formaci6n de la guia postal panamericana, la con-
fecci6n del mapa de las comunicaciones postales de America y los de la reuni6n de Congresos o
Conferencias, sern sufragados por las Administraciones de los paises signatarios por partes iguales.

5. La Administraci6n general de Correos, Tel~grafos y Tel6fonos del Uruguay vigilarh los
gastos de la Oficina Internacional de la Uni6n Postal Panamericana, y le harA los anticipos que
necesite.
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Articulo 14.

APLICACI6N DE LA CONVENCI6N POSTAL UNIVERSAL Y DE LA LEGISLACI6N INTERNA.

i. Todos los asuntos que se relacionen con el cambio de correspondencia entre los paises
contratantes y que no est~n previstos en esta Convenci6n, se sujetarin a las disposiciones de la
Convenci6n Postal Universal y su Reglamento.

2. Igualmente la legislaci6n interior de los mismos paises se aplicarA en todo aquello que
no haya sido determinado por ambas Convenciones.

Arliculo 15.

PROPOSICIONES DURANTE EL INTERVALO DE LAS REUNIONES.

La presente Convenci6n podrA ser modificada en el intervalo que medie entre los Congresos o
reuniones, siguiendo el procedimiento establecido en el articulo 28 de la Convencidn Postal Uni-
versal de Madrid. Para que tengan fuerza ejecutiva las modificaciones deberAn obtener unanimidad
de votos para el presente articulo y para los nfimeros 2, 3, 7, 8, II, 12, 13, 16 y 18 ; dos terceras
partes de votos para los nimeros 5, 6, y 9, y simple mayoria para los demAs.

Articulo 16.

MODIFICACIONES Y ENMIENDAS.

Las modificaciones o resoluciones adoptadas por las partes contratantes, aun aquellas de orden
interno que afecten al servicio internacional, tendrAn fuerza ejecutiva cuatro meses despuds de
la fecha de la comunicaci6n pasada por la Oficina Internacional de la Uni6n Postal Panamericana.

Articulo 17.

CONGRESOS.

I. Los Congresos se reunirin por lo menos cada cinco afilos a contar de la fecha en que fuera
puesta en vigor la Convenci6n concluida en el filtimo.

2. Cada Congreso fijarA, el lugar de la reuni6n del pr6ximo.

Articulo I8.

UNIDAD MONETARIA.

Para los efectos de esta Convenci6n se establece como unidad monetaria el d6Lar.

Articulo 19.

VIGENCIA Y DURACI6N DE LA CONVENCI6N Y DEP6SITO DE LAS RATIFICACIONES.

La presente Convenci6n empezarh a reyir el primero de enero de 1923 ; pero antes de aquella
fecha podrhn ponerla en ejecuci6n los paises que la hubieran ratificado, y quedarA en vigencia
sin limitaci6n de tiempo, reservAndose cada una de las partes contratantes el derecho de retirarse
de esta Uni6n, mediante aviso dado por su Gobierno al de la Repfiblica Oriental del Uruguay con
un afio de anticipaci6n.

El dep6sito de las ratificaciones se har en la ciudad de Buenos Aires, en el mAs brevo plazo
posible ; y de cada una de ellas se levantarh el acta respectiva, cuya copia remitiri el Gobierno
de la Repfblica Argentina, por la via diplomAtica, a los Gobiernos de los demAs paises signatarios.
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Quedan derogadas, a partir de la fecha en que entre en vigencia la presente Convenci6n, las
estipulaci6nes de la Convenci6n Postal Sudamericana sancionada en Montevideo el 2 de febrero
de 1911.

En el caso de que la Convenci6n no fuera ratificada por uno o varios de los paises concurrentes,
no dejard de ser vilida para los Estados que la hayan ratificado.

En fd de lo resuelto, los Plenipotenciarios de los paises arriba citados suscriben la presente
Convenci6n en Buenos Aires a los quince dias del mes de setiembre de mil novecientos veintiuno.

Por la Argentina

Por Bolivia

Pot Brasil :

Colombia :

Costa Rica:

Cuba :

Por Chile:

Por Dominicana

Por Ecuador:

Por (El) Salvador:

Por los Estados Unidos de Amdrica

Por Guatemala:

Por M~xico

Por Nicaragua

Por Panama.:

Por Paraguay:

Por Peri:

Por Uruguay:

Por Venezuela:

No. 767

AMADEO E. GRANDI Y

EDUARDO F. GIUFFRA.'

Luis SANSUSTE.

LABIENNO SALGADO DOS SANTOS Y
Jost HENRIQUE ADERNE.

CARLOS CUERVO MARQUEZ.

CARLOS F. VALENZUELA.

ALBERTO DE LA TORRE Y
SOUBLETTE.

TULIO MAQUIEIRA,

JORGE SAAVEDRA AGOERO Y

PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

GUSTAVO A. RUIZ.

0. K. DAVIS Y

EDWIN SANDS.

ALBERTO DODERO Y

JULIO ALVAREZ,

Jost V. CHAVES Y

JULIO JIMENEZ RUEDA.

BARTOLOMt M. PONS.

ESTANISLAO S. ZEBALLOS.

JUAN B. GAONA (hijo).

CSAR SANCHEZ AIZCORBE Y

FRANCISCO ENRIQUE MALAGA GRENET.

DANIEL MUROZ Y

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.
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PROTOCOLO FINAL DE LA CONVENCION PRINCIPAL.

En el momento de proceder a firmar la Convenci6n concluida por el Congreso Postal Paname-
ricano, los plenipotentiarios que suscriben han convenido lo siguiente"

I.

Las partes contratantes se reservan el derecho de mantener sus actuales tarifas con los paises
signatarios hasta el pr6ximo Congreso Postal Panamericano.

II.

Al establecerse el ferrocarril panamericano, cada uno de los paises contratantes contribuiri
para el sosteniemiento del servicio de transporte de correspondencia por los trenes, proporcional-
mente al peso de la correspondencia que expida, en caso de que no se obtenga el transporte gratuito.

III.

Los paises contratantes se comprometen a ejercitar sus mejores esfuerzos para obtener de
las Compafiias de Navegaci6n que transportan su correspondencia al extranjero, que rebajen los
fletes actuales y que, en ningdIn caso, cobren por el servicio de regreso una suma mayor que la que
perciben en el pals de origen.

Queda entendido que la chiusula que precede no se refiere a los casos en que por privilegio
de paquete o de otra naturaleza est6n obligadas al transporte gratuito.

IV.

Panamh deja constancia de que no pueda aceptar las disposiciones del inciso 20 del articulo 20
de la Convenci6n, relativas a la gratuidad del trAnsito.

V.

Aun cuando la Administraci6n boliviana no se considera obligada a establecer inmediata-
mente el servicio de valores declarados, atenta a los t6rminos en que estA concebido el articulo
80 del presente Convenio, se reserva su ejecuci6n, por causas fundamentales, para mejor oportu-
nidad.

VI.

La Argentina, Brasil, Chile, Guatemala, PanamA, Paraguay y Uruguay, se reservan el derecho
de fijar sus tasas en francos oro, en conformidad con la unidad monetaria de la Convenci6n Postal
Universal de Madrid.

VII.

El protocolo permanece abierto en favor de los paises cuyos representantes no hayan suscrito
hoy la Convenci6n principal o hayan firmado solamente un cierto nfimero de las Convenciones
sancionadas por el Congreso, con el objeto de permitirles adherir a las otras Convenciones que no
hayan suscrito.
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VIII.

El Congreso invita a Espafia a adherirse a esta Convenci6n y a su Reglamento de ejecuci6n
y al efecto encomi6ndase a la Oficina Internacional de Montevideo que formule la correspondiente
invitaci6n.

Por Argentina:

Por Brasil :

Por Costa Rica

Por Chile :

Por Bolivia:

Por Colombia:

Por Cuba :

Por Dominicana:

Por Ecuador:

Por los E. E. U. U. de Am6rica:

Por Mexico :

Por Panama:

Por Per6 :

Por El Salvador:

Por Guatemala

Por Nicaragua

Por Paraguay:

Por Uruguay:

Por Venezuela:

No. 767

AMADEO E. GRANDI Y

EDUARDO F. GIUFFRA.

LABIENNO SALGADO DOS SANTOS Y

Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGOERO Y

PEDRO A. RIVERA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y

SOUBLETTE.

MANUEL BUSTAMANTE.

0. K. DAVIS Y

EDWIN SANDS.

Jost V. CHAVES Y

JULIO JIMENEZ RUEDA.

ESTANISLAO S. ZEBALLOS.

CtSAR SANCHEZ AIZCORBE Y

FRANCISCO ENRIQUE MALAGA GRENET.

GUSTAVO A. RUIZ.

ALBERTO DODERO Y

JULIO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA (hijo).

DANIEL MUNOZ Y

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.



150 Societe' des Nations - Recuei des Traites. 1924

REGLAMENTO DE EJECUCION DE LA CONVENCION PRINCIPAL

CONCLUIDO ENTRE LAS REPYJBLICAS ARGENTINA, BOLIVIA, BRASIL, COLOMBIA, COSTA RICA, CUBA,
CHILE, DOMINICANA, ECUADOR, EL SALVADOR, ESTADOS UNIDOS DE AMtRICA, GUATEMALA
MPxico, NICARAGUA, PANAMA, PARAGUAY, PERP, URUGUAY Y VENEZUELA.

Los suscritos en nombre de sus respectivos Gobiernos, han convenido las siguientes reglas
para asegurar la ejecuci6n de la precedente Convenci6n.

I.

Durante el periodo de estadistica, los despachos cerrados para paises fuera de America, no
deberdn ser incluidos dentro de los sacos que contengan correspondencia americana que no est6
sujeta a gastos de trinsito. El saco o paquete que contenga 6sta deberA ilevar una inscripci6n bien
visible que diga : ((Libre trAnsito *. En caso de que los despachos para Oficinas de cambio de los
otros continentes sean poco voluminosos, podnin incluirse varios dentro de uno o m.s sacos rotu-
lados, a la Oficina americana que debe efectuar el embarque.

II.

Para la percepci6n de las tarifas a que se refiere el articulo 30 de la Convenci6n las Administra-
ciones estAn obligadas a fijar los equivalentes de la moneda de sui respectivos paises, debiendo
dar el aviso del caso a la Oficina Internacional de la Uni6n Postal Panamericana, para los efectos
de lo dispuesto en la letra j) inciso 20 del articulo 13 de la Convenci6n plincipal.1

III.

Par gozar de la exenci6n de porte a que se refiere el articulo 60 de la Convenci6n el ejemplar
que se remitan en canje los diarios, peri6dicos y revistas deberh levar al lado de la direcci6n la
inscripci6n (Canje *, erf letras perfectamente visibles.

IV.

i. Fijanse los gastos de la Oficina Internacional de la Uni6n Postal Panamericana en la suma
de doce mil pesos oro uruguayo por afio, como mAximo, comprendidndose en dicha suma la consti-
tuci6n de un fondo para jubilaciones del personal de la misma.

2. El Director de ]a Oficina Internacional serA nombrado por el Gobierno de la Repiblica
oriental del Urugay, a propuesta de la Administraci6n general de Correos, Tel~grafos y Telfonos
de dicho pats y gozard de la retribuci6n mensual de cuptrocientos pesos oro uruguayo.

El secretario y dem s personal seri nombrado a proposici6n del Director de la Oficina Inter-
nacional por la Administraci6n general de Correos, Teldgrafos y Tel6fonos del Uruguay, fijAndose
el sueldo mensual del Secretario en la suma de doscientos pesos oro uruguayo.

Dichos empleados s6lo podrn ser removidos de sus cargos con la intervenci6n de la Admi-
nistraci6n de Correos, Tel~grafos y Tel6fonos del Uruguay y con arreglo a los procedimientos que
a tal efecto rijan para los empleados fijos de la propia Administraci6n.
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3. Para la distribuci6n de los gastos anuales de la Oficina los paises contratantes se dividen
en cuatro categorias, correspondiendo contribuir a los de la primera con diez y seiz u nidades,
a los de la segunda con ocho unidades, a los de la tercera con cuatro unidades y a los de la cuarta
con dos unidades.

Adhieren a la primera categoria : la Argentina, Brasil, Estados Unidos de America, y Uruguay;
h la segunda categoria : Cuba y M~xico ; a la tercera categoria : Chile, Colombia y Peri ; y a la
cuarta categoria : Bolivia, Costa Rica, Dominicana, Ecuador, El Salvador, Guatemala, Nicaragua,
PanamA, Paraguay y Venezuela.

V.

La Oficina Internacional de la Union Postal Panamericana serviri de intermediaria' para las
notificaciones regulares y generales que interesen exclusivamente a las Administraciones de los
paises contratantes.

Las referidas Administraciones debern enviar especialmente a la Oficina Internacional de
la Uni6n Postal Panamericana lo siguiente :

a) La guia postal de su propio pais.
b) El mapa de las comunicaciones postales que utilicen, tanto en el servicio interno como

en el internacional.
c) Los resultados de la estadistica de su movimiento postal con los dem is paises ameri-

canos.
d) Informe sobre las vias terrestres o maritimas mis rdpidas que se utilicen para la trans-

misi6n de su correspondencia ; y
e) El texto de las proposiciones que se sometan a consideraci6n de los Congresos Postales

Universales.

VI.

i. La Oficina Internacional de la Uni6n Postal Panamericana dirigirA un circular especial
cuando una Administraci6n solicite la inmediata publicaci6n de algun cambio que haya intro-
ducido en sus servicios, y distribuir asimismo gratuitamente, a cada une de las Administraciones
de los Paises contratantes a la Oficina Internacional de Berna los documentos que publique, debiendo
acordar a cada Administraci6n el nfimero de ejemplares que le corresponda en proporci6n a las
unidades con que contribuya.

Los ejemplares suplementarios de los documentos que soliciten las Administraciones sern
abonados por ellas a precio de coste.

2. DeberA siempre estar a disposici6n de las partes contratantes, para suministrar los infor-
mes especiales que necesiten sobre los asuntos relativos al servicio de Correos Panamericano.

3. Deberd tener al dia la guia postal panamericana por medio de suplementos o de otra manera
que juzgue conveniente.

4. Dar curso a los pedidos de modificaci6n o interpretaciones de las disposiciones especiales
que se rigen por esta Convenci6n, y notificard el resultado de cada gesti6n.

5. Preparari los trabajos de los Congresos y Conferencias continentales y proveeri las copias
necesarias para la redacci6n y distribuci6n de las enmiendas, actas e informes.

6. El Director de la Oficina asistird a las sesiones de los Congresos y Conferencias, pudiendo
tomar parte en las discusiones sin derecho a voto, salvo que tenga la representaci6n de alguno
de los paises concurrentes.

7. La Oficina repartird entre los paises contratantes las proposiciones que reciba, de acuerdo
con lo que se establece en la letra e) del articulo anterior, a fin de hacer posible la cooperaci6n
mfitua y la acci6n uniforme de las naciones asociadas en los futuros Congresos Postales Universales.
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8. El Director de la Oficina presentard una Memoria anual de sus gestiones a las Adminis-
traciones de los paises contratantes.

9. El idioma oficial de la Oficina es el castellano, pudiendo los paises cuyo idioma no fuera
este usar el propio en sus relaciones con ella.

VII.

i. La Administraci6n general de Correos, Tel6grafos y Tel~fonos de la Repblica Oriental
del Uruguay formari anualmente la cuenta de los gastos a que se refiere el inciso 4 del articulo 13
de la Convenci6n principal y de acuerdo con ella, las Administraciones contratantes reintegrar n
las sumas que haya anticipado.

2. La Oficina Internacional practicarA la liquidaci6n de las cuentas relativas a los servicios
que se ejecuten entre los paises contratantes, salvo arreglo en contrario, siguiendo para ello los
procedimientos generales establecidos por la Convenci6n Postal Universal.

VIII.

La insuficiencia de franqueo de las cartas serd anotada por las oficinas de dep6sito o de cambio
estampindose el sello T * en la cubierta respectiva. Las oficinas de destino cobrarn el importe
de la diferencia de franqueo, aplicando al efecto las tarifas vigentes en el pais de procedencia.

IX.

En la correspondencia oficial que cambien entre si las Administraciones postales deberi indi-
carse en los sobres y arriba de la direcci6n entre par~ntesis, la clase de documentos que contiene
(avisos de recepci6n, giros listas de enmiendas, etc., etc.), para facilitar su distribuci6n en las
oficinas de destino.

X.

Los paises de destino emplear~n los sacos de los de origen para enviar a 6stos su correspon-
dencia, y los devolverin vacios a la oficina de procedencia si no fueran inmediatamente utilizados.

XI.

En el intervalo que transcurra entre las reuniones, toda administraci6n tiene derecho para
hacer proposiciones de modificaci6n al presente Reglamento, siguiendo el procedimiento indicado
en el articulo XLIV del Reglamento de Madrid.

Para que tengan fuerza ejecutiva esas proposiciones debern reunir los dos tercios de votos.

XII.

El presente Reglamento empezarA a regir el mismo dia que la Convenci6n principal, con la
cual se relaciona, y tendrA la misma duraci6n.

Hecho en Buenos Aires a los quince dias del mes de septiembre de mil novecientos veintiuno.
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Articulo transitorio.

Pasando a ser panamericana la Oficina Internacional de los Correos Sud-Americanos, el Director
y Secretario actuales continuardn desempefiando dichos cargos.

Por Argentina

Por Brasil :

Por Costa Rica

Por Chile:

Por Ecuador:

Por El Salvador:

Por Mdxico :

Bolivia :

Colombia

Cuba :

Por Dominicana:

Por los E. E. U.

Por Guatemala:

Por Nicaragua

Por Panami.:

Por Perd :

Por Paraguay

Por Uruguay:

Por Venezuela

No. 767

U. de America :

EDUARDO F. GIUFFRA Y

AMADEO E. GRANDI.

LABIENNO SALGADO DOS SANTOS Y

Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGIGERO Y

PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

GUSTAvo A. RUIZ.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y

SOUBLETTE.

0. K. DAVIS,
EDWIN SANDS.

ALBERTO DODERO Y
JULIO ALVAREZ.

BARTOLOMP M. PONS.

ESTANISLAO S. ZEBALLOS.

FRANCISCO ENRIQUE MALAGA GRENET Y

C-SAR SANCHEZ AIZCORBE.

JUAN B. GAONO (hijo).

JUAN RAMPON
DANIEL MUiROZ.

CARLOS CUERVO MARQUEZ.
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PROTOCOLO FINAL.

En el momento de proceder a la firma del Reglamento de ejecuci6n de la Convenci6n principal
celebrado por el Congreso Postal Panamericano, los Plenipotenciarios firmantes han convenido
en lo siguiente

I.

El Protocolo permanece abierto en favor de los paises cuyos representantes no hayan suscrito
hoy la Convenci6n Principal o hayan firmado solamente un cierto ndinero de las Convenciones
sancionadas por el Congreso, con el objeto de permitirles adherirse a Las otras Convenciones que no
hayan suscrito.

II.

El presupuesto de la Oficina intemacionil de la Uni6n Postal Panamericana estani en vigencia
en cuanto esta Convenci6n sea ratificada por el Gobierno de la Repfiblica' Oriental del Uruguay.

nII.

Lo estipulado en
Unidos de America.

Por Argentina:

Por Brasil :

Por Costa Rica:

Por Bolivia:

Por Colombia:

Por Cuba:

Por Chile :

Por Ecuador:

el articulo X, referente a la utilizacidn de sacos, no se aplica a los Estados

EDUARDO F. GIUFFRA Y

AMADEO E. GRANDI.

LABIENNO SALCADO DOS SANTOS Y

Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y

SOUBLETTE.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGOERO Y

PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

Por los E. E. U. U. de Am~rica:

Por Mxico :

0. K. DAVIS,
EDWIN SANDS.

Jost V. CHAVES,

JULIO JIMENEZ RUEDA.
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Por Panamh :

Por Peri :

ESTANISLAO S. ZEBALLOS.

CtSAR SANCHEZ AIZCORBE,

FRANCISCO ENRIQUE MALAGA GRENET.

Por Dominicana :

Por El Salvador:

Por Guatemala:

Por Nicaragua:

Por Paraguay:

Por Uruguay:

Por Venezuela:

GUSTAVO A. RUIZ.

ALBERTO DODERO Y

JULIO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA (hijo).

DANIEL MUI OZ Y

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.

En virtud de lo dispuesto en el Real Decreto de 17 de marzo del aflo actual, Espafia, defiriendo
a la invit ci6n del Congreso Postal Panamericano a que se refiere el apartado VIII del Protocolo
final del presente Convenio, se adhiri6 al mismo y al Reglamento para su ejecuci6n el dia 4 de junio
filtimo, mediante notificaci6n hecha al efecto por el Embajador de S. M. en Buenos Aires al Gobierno
de la Republica Argentina.

Este Convenio fu6 promulgado por Real Decreto de 23 de agosto filtimo, publicado en la
o Gaceta de Madrid > del 28 del mismo y puesto en vigor el io de septiembre proximo pasado.

La presente copia consta de 20 folios rubricados por el Sefior Jefe de la Oficina Espafiola de la
Sociedad de las Naciones y sellados con el oficial de ]a misma, y se expide a los efectos de su dep6sito
en la Secretaria General de la Sociedad de las Naciones, conforme a lo dispuesto en el articulo 18
de Pacto.

MADRID, 22 de octubre de 1924.

El Je/e de la Oficina Espaiola de las Sociedad de las Naciones.

Jos6 PEREZ BALSERA.
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1 TRADUCTION.

No. 767. - UNION POSTALE PANAMP-RICAINE. - CONVENTION
PRINCIPALE CONCLUE ENTRE LES P-TATS-UNIS D'AMP-RIQUE,
LA RP-PUBLIQUE ARGENTINE, LA BOLIVIE, LE BRISIL, LE
CHILI, LA COLOMBIE, COSTA-RICA, CUBA, LA RtPUBLIQUE
DOMINICAINE, L'RQUATEUR, LE GUATEMALA, LE MEXIQUE,
LE NICARAGUA, LE PANAMA, LE PARAGUAY, LE PtROU, LE
SALVADOR, L'URUGUAY ET LE VENtZUE-LA, SIGNIEE A BUENOS-
AIRES, LE 15 SEPTEMBRE 1921.

Les soussign~s, Pl6nipotentiaires des pays ci-dessus mentionn~s, r6unis en Congr s h Buenos-
Aires, usant du droit conf~r6 par l'article 23 de la Convention postale universelle de Madrid, et s'ins-
pirant du d6sir d'6tendre et de perfectionner les services postaux panam6ricains et d'6tablir une
solidarit6 d'action propre h soutenir efficacement, dans les Congr~s postaux universels, les int~r~ts
communs des Rpubliques am~ricaines, en mati~re de communications postales, sont convenus
de conclure la Convention suivante, sous r~serve de ratification

Article I.

UNION POSTALE PANAM]IRICAINE.

Les Parties contractantes qui, conform~ment h la d6claration pr6c~dente, constituent 'Union
postale panamdricaine, sont convenus des clauses stivantes, en vue d'am6liorer le fonctionnement
des services postaux :

Article 2.

TRANSIT LIBRE ET GRATUIT.

i. Les pays adh6rant ht la pr~sente Convention constitueront un seul territoire au point de
vue des relations postales.

2. Chacun des pays contractants s'engage h transporter librement ou gratuitement, sur son
territoire, par l'interm6diaire des services qui d6pendent de son Administration, ou qu'il utilise
pour l'envoi direct de sa propre correspondance, le courrier qu'il regoit de l'un quelconque de ces
pays ht destination de l'une quelconque des autres puissances contractantes ou des pays de l'Union
postale universelle.

Cependant, les frais de transport terrestre ou maritime de la correspondance seront h la charge
du pays d'origine, lorsque le transport ult6rieur de cette correspondance n6cessitera l'intervention
de pays, qui n'ont pas adhdr6 h la pr6sente Convention, et lorsque ce transport sera on6reux et
non gratuit.

ITraduit par le Secretariat de la Socidt6 des Nations.
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1 TRANSLATION.

No. 767. --- PAN-AMERICAN POSTAL UNION. - PRINCIPAL CON-
VENTION CONCLUDED BETWEEN THE UNITED STATES OF
AMERICA, ARGENTINA, BOLIVIA, BRAZIL, CHILE, COLUMBIA,
COSTA RICA, CUBA, DOMINICAN REPUBLIC, ECUADOR, GUATE-
MALA, MEXICO, NICARAGUA, PANAMA, PARAGUAY, PERU, EL
SALVADOR, URUGUAY AND VENEZUELA, SIGNED AT BUENOS-
AIRES, SEPTEMBER 15, 1921.

The undersigned, Plenipotentiaries of the countries above-named, being assembled in Congress
at Buenos Aires in exercise of the authority conferred upon them by Article 23 of the Universal
Postal Convention of Madrid and being animated by the desire to extend and perfect the Pan
American postal services and to establish solidarity of action with a view to the effective repre-
sentation at Universal Postal Congresses of the common interests of the American Republics
in all that refers to communication by post have agreed, subject to ratification, upon the following
Convention:

Article I.

PAN-AMERICAN POSTAL UNION.

With the object of improving the working of the Postal services, the contracting countries
which in accordance with the above declaration, constitute the Pan American Postal Union do
agree upon the following articles :

Article 2.

FREE AND GRATUITOUS TRANSIT.

(I) The countries adhering to this Convention shall form a single postal territory.

(2) Each of the contracting countries is bound to transport freely and gratuitously through
its territory, by means of the services maintained by its postal administration, or which it utilizes
for the direct despatch of its own postal correspondence, all correspondence which it receives from
any of the said countries destined for any other contracting country, or for any country forming
part of the Universal Postal Union.

Nevertheless, the cost of land or sea conveyance of correspondence shall be chargeable to
the country of origin when its subsequent transportation demands the intervention of countries
other than those adhering to this Convention, and when such transportation is not gratuitous.

I Translated by the Secretariat of the League of Nations.
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Article 3.

LIBERTt EN MATItRE DE TARIFS.

i. La libert6 en matikre de tarifs est 6tablie comme principe fondamental. Dans les relations
postales entre les pays signataires, les tarifs en vigueur seront ceux que chacune des Administrations
6tablira et ne devront pas d~passer la moiti6 de l'6quivalent en dollars du maximum fix6 par la
Convention postale universelle de Madrid.

Article 4.

R11GIME SPtCIAL ET CONVENTIONS SP~tCIALES.

i. Les dispositions de la pr6sente Convention s'appliqueront aux lettres, cartes postales,
imprim~s de toutes sortes, papiers de commerce et 6chantillons.

Les pays en question pourront, soit en raison de leur proximit6, de leur situation limitrophe
ou de l'importance de leurs relations postales, 6tablir entre eux des unions plus 6troites, pour l'un
quelconque des services institu6s par la pr6sente Convention et les autres r glements sp~ciaux
dtablis par ce Congr~s.

Article 5.

AFFRANCHISSEMENT OBLIGATOIRE.

Est obligatoire dans les pays contractants le paiement pr6alable de tous les frais de port pour
chaque categorie de correspondance, y compris les colis ferm6s, h la seule exception des lettres,
sous la forme habituelle et ordinaire, pour lesquelles on exige seulement le paiement pr~alable
des frais de port simples. Dans le cas de lettres insuffisamment affranchies, 1'Administration ne
percevra que la diff6rence de port non payee.

Article 6.

FRANCHISE DE PORT.

i. Les Parties contractantes conviennent d'accorder la franchise postale, tant dans le service
int~rieur que dans le service panam~ricain, h la correspondance du Bureau international de l'Union
postale panam~ricaine et h celle des membres du corps diplomatique des pays signataires. Les
consuls b~n~ficieront de la franchise pour la correspondance officielle qu'ils adressent h leurs pays
respectifs, pour la correspondance qu'ils 6changent entre eux, et pour celle qu'ils pourront adresser
au Gouvernement, aupr~s duquel ils sont accrddit6s, sous condition de r6ciprocit6.

2. L'expddition de la correspondance du corps diplomatique, qui est 6chang6e entre les Secr-
tariats d'Etat des pays respectifs et leurs Ambassades et LUgations . l'tranger, s'effectuera au
moyen de valises diplomatiques, qui b~n~ficieront de la franchise en question et de toutes les
garanties assur6es aux envois officiels.

3. La franchise postale est 6galement accord6e pour les 6changes de journaux am~ricains et
de revues, h raison d'un exemplaire par destinataire, lorsqu'il s'agit de publications s~rieuses,
traitant de questions d'int~rft g6n~ral.

Article 7.

PROHIBITION.

Sans pr6judice des dispositions 6tablies par la l6gislation int~rieure de chaque pays en ce qui
concerne les restrictions apport~es h la circulation de la correspondance, les publications pornogra-
phiques et celles qui portent atteinte h la s6curit6 et h l'ordre public, ne seront pas achemin6es.
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Article 3.

FREE DETERMINATION OF RATES OF POSTAGE.

(i) The determination of rates of postage is established as a fundamental principle. In the
postal relations between the contracting countries, those rates of postage shall apply which each
of the postal Administrations may establish, up to one-half of the equivalent in dollars of the maxi-
mum fixed by the Universal Postal Convention of Madrid.

Article 4.

SCOPE OF THE CONVENTION, AND SPECIAL AGREEMENTS.

(i) The provisions of this Convention shall apply to letters, post-cards, printed matter of
all kinds, commercial papers and samples.

(2) Neighbouring or continguous countries, and countries having a large volume of postal
traffic with one another, may establish between themselves closer unions in regard to any of the
services instituted by the present Convention and the other special arrangements drawn up by this
Congress.

Article 5.

OBLIGATORY PREPAYMENT.

Prepayment of full postage is obligatory in the contracting countries on every class of cor-
respondence, including sealed packages, with the sole exception of letters in their usual and ordinary
form, upon which it is obligatory to prepay at least the minimum rate. On letters insufficiently
prepaid only the amount of the unpaid postage may be collected.

Article 6.

FREE POSTAGE.

(i) The Contracting Parties agree to grant free postage, in their national as well as in the Pan-
American service, for the correspondence of the International Office of the Pan-American Postal
Union, and for that of the members of the diplomatic corps of the signatory countries. Subject
to reciprocity, consuls shall enjoy free postage for official correspondence which they despatch
to their respective countries, for that which they exchange among themselves, and for that which
they may despatch to the Government of the country to which they are accredited.

(2) The correspondence of the diplomatic corps, which is exchanged between the Foreign
Ministries of the respective countries and their Embassies and Legations abroad, shall be despatched
by means of diplomatic bags, which shall enjoy free postage and all the safeguards of official des-
patches. -

(3) Further, the Contracting Parties agree to extend the privilege of free postage to one ex-
change copy to each addressee of newspapers and other American periodicals, when these publi-
cations are of a responsible character and deal with affairs of general interest.

Article 7.

PROHIBITIONS.

Without prejudice to the provisions of the internal legislation of each country regarding
restrictions on the circulation of correspondence, it shall be prohibited to distribute obscene pub-
lications or publications endangering security and public order.
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Article 8.

SERVICES SPtCIAUX.

Les pays contractants s'engagent i adherer, dans le plus bref d~lai possible, aux services
sp~ciaux, 6tablis par la Convention postale universelle de Madrid, dont Us n'assurent pas h present
le fonctionnement. Us s'engagent 6galement h 6tendre h tout le Continent am~ricain les services
postaux mentionnds ci-dessus qui existent dans le pays.

Article 9.

DISPOSITIONS DIVERSES.

I. Les pays signataires adopteront le r6gime du ((port pay6 # ; h cet effet, ils s'engagent h
autoriser la circulation des journaux ou publications p6riodiques, isol6s ou en paquets, h l'exclusion
des journaux ou publications de propagande, ou des rdclames exclusivement commerciales.

2. Dans le cas ob une Administration postale non signataire de la pr~sente Convention, -
nonobstant les dispositions sp~ciales en vigueur clans les pays contractants, en matire de privi-
kge de transport des colis postaux ou d'autres privilkges analogues, entrainant en retour l'obli-
gation d'assurer gratuitement le transport postal, - pr6tendrait, en se fondant sur l'article 3,
alin~a 3, de la Convention postale universelle de Madrid, percevoir des frais de transport maritime
h la charge de l'un des pays qui constituent 1'Union postale panam~ricaine, le remboursement
des sommes perques h titre de frais de transport maritime par l'Administration des Compagnies
de Navigation, qui jouissent du dit privilkge, sera exig6 de ces Compagnies, et dans le cas oi elles
s'y refuseraient, les Parties contractantes pourront, sur la demande de l'Administration postale
intdress~e, retirer les avantages ou privikges accord6s.

Article io.

LANGUE OFFICIELLE.

La langue officielle, adopt~e pour les questions relatives au service postal est l'espagnol;
toutefois les pays, dont l'espagnol n'est pas la langue nationale, auront la facult6 d'employer leur
propre langue.

Article ii.

PROTECTION DES AGENTS DES POSTES.

Les autorit~s des pays contractants seront tenues, toutes les fois que demande leur en sera
faite, de prater l'aide n~cessaire aux agents des postes charges du transport des valises et de la
correspondance exp~dide en transit par ces pays.

Article 12.

ARBITRAGE.

Tout conflit ou diff~rend qui pourrait surgir dans les relations postales des pays am~ricains
sera r~gl6 par voie de sentence arbitrale, l'arbitrage devant avoir lieu de la manire pr~vue par l'ar-
ticle 25 de la Convention postale universelle de Madrid.
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Article 8.

SPECIAL SERVICES.

The contracting countries undertake to adhere as soon as possible to the arrangements regarding
special services established by the Universal Postal Convention of Madrid which are not already
in operation.

They also undertake to extend to the whole American Continent the said postal services which
are in operation within their own countries.

Article 9.

MISCELLANEOUS PROVISIONS.

(i) The signatory countries shall adopt the " Postage paid " service, in furtherance of which
they undertake to permit the circulation of newspapers or periodical publications, singly or in pack-
ages, except those issued for propaganda or exclusively for commercial advertising.

(2) In case any Administration not adhering to this Convention - notwithstanding the special
measures in force in the contracting countries in the matter of packet or other analogous privileges
granted in return for free postal conveyance - shall claim under the terms of section 3 of Article 3
of the Universal Postal Convention of Madrid to charge any of the countries which form the Pan
American Postal Union for maritime transit, the shipping companies which enjoy the said pri-
vileges shall be required to reimburse the sums which their agents may have charged for maritime
transit ; and in the event of refusal the Contracting Parties may, at the request of the Administration
concerned, withdraw the advantages or privileges accorded.

Article io.

OFFICIAL LANGUAGE.

Spanish is adopted as the official language for matters relating to the postal service. Those
countries whose language is not Spanish may use their own.

Article ii.

PROTECTION OF POSTAL OFFICIALS.

The authorities of the contracting countries shall render, when requested to do so, such assistance
as may be needed by postal officials in charge of bags and correspondence in transit through the
said countries.

Article 12.

ARBITRATION.

Any conflict or disagreement that may arise in the postal relations of the American countries
shall be settled by arbitration, which shall be effected in the manner established by Article 25
of the Universel Postal Convention of Madrid.

No. 757 ii



162 Sociie' des Nations - Recueil des Trai!es. 1924

Les pays signataires, assist~s du Bureau international de l'Union postale panamdricaine,
devront tre charges de la designation des arbitres.

Article 13.

BUREAU INTERNATIONAL DE L'UNION POSTALE PANAMtRICAINE.

i. Le Bureau central, qui fonctionne h Mont'vid'o, est maintenu sous le nom de Bureau
international de l'Union postale panam6ricaine. Ce bureau sera plac6 sous la surveillance de
1'Administration gdndrale des Postes, T6l6graphes et T616phones de la R~publique orientale de
1Uruguay, et les d6penses n6cessaires h son entretien seront support6es par toutes les Adminis-
trations postales des Pays contractants.

2. Le Bureau international de l'Union postale panam6ricaine est charg6

a) de r~unir, coordonner, publier et communiquer les renseignements de toute cat6-
gorie, qui int.ressent sp~cialement le service postal international panamdricain.

b) de formuler, sur la demande des parties intdress6es, son opinion sur les questions
litigieuses auxqvelles donneraient lieu les dispositions qui concernent les relations
postales am~ricaines.

c) de faire connaltre les demandes, qui viendraient h ftre formuldes, touchant des
modifications h apporter aux d6cisions du Congr~s.

d) de notifier les changements qui seront adopt~s.
e) de faire connaitre les r4sultats des dispositions et mesures r~glementaires impor-

tantes que les Administrations pourront adopter dans leur service intdrieur, et
qu'elles porteront h la connaissance du dit Bureau, h titre de renseignements.

I) de r~diger un guide postal pananimricain.
g) de dresser une carte des relations postales panamdricaines.
h) d'6tablir le rdsum6 des statistiques du mouvement postal panamgricain, conform6-

ment aux renseignements que chaque Administration communiquera annuellement
au dit Bureau.

i) de dresser un tableau ofi seront indiqu~s les itinraires les plus rapides pour la trans-
mission de la correspondance de l'un h l'autre des divers pays contractants.

') de publier le tableau d'6quivalence et le tarif des frais de port dans le service
int~rieur de chacun des pays int~ress6s ;

k) et, en g~n~ral, de proc~der aux 6tudes et aux travaux qui seront demandgs au dit
Bureau dans l'int6rt des pays contractants.

3. Le Bureau international de l'Union postale panam6ricaine remplira les fonctions que l'article
13 de la Convention postale, et l'article VII du Rglement y relatif assignent au Bureau interna-
tional de Berne, clans le cas oh l'une des Administrations centrales adh~rerait au service des coupons-
r~ponses.

4. Les Administrations des pays signataires supporteront, dans une proportion 6gale, les frais
spdciaux que n6cessitera l'6tablissement d'un guide postal panam~ricain et d'une carte des com-
munications postales de l'Amdrique, ainsi que les d6penses r6sultant de la r6union des Congr~s
ou des Conferences.

5. L'Administration g~ndrale des Postes, T6l6graphes et T6lphones de l'Uruguay contr6lera
les ddpenses du Bureau international de l'Union postale panam6ricaine, et fera les avances de
fonds n6cessaires.

Article 14.

APPLICATION DE LA CONVENTION POSTALE UNIVERSELLE ET DE LA LfGISLATION INTI1RIEURE.

I. Toutes les affaires, relatives h l'change de correspondance entre les pays contractants
qui ne sont pas pr6vues dans la pr6sente Convention, seront r6gl6es conform6ment aux dispositions
de la Convention postale universelle et h son Rglement.
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Arbitrators shall be appointed from among the signatory countries in consultation with the
International Office of the Pan American Postal Union.

Artile 13.

INTERNATIONAL OFFICE OF THE PAN AMERICAN POSTAL UNION.

(i) The present Central Office at Montevideo shall be retained under the name of International
Office of the Pan American Postal Union. It shall be under the supervision of the General Admi-
nistration of Posts, Telegraphs and Telephones of the Republic of Uruguay and its expenses shall
be borne by the postal Administrations of all the contracting countries.

(2) The International Office of the Pan American Postal Union shall be responsible for:
(a) collecting, collating, publishing and distributing data of every kind which specially

concern the Pan American international postal service ;
(b) giving its opinion, at the request of the parties concerned, upon disputes arising

out of the measures which govern the relations between the American postal
administrations ;

(c) transmitting proposals that may be made for the amendment of the acts of the
Congress ;

(d) notifying any changes that may be adopted;
(e) publishing the results of the main provisions and regulations adopted by the Admi-

nistrations in their internal services, and communicated by them for purposes
of information ;

(I) compiling a Pan American Postal Directory;
(g) preparing a Pan American Postal Map ;
(h) issuing a statistical summary of the Pan American Postal traffic, on the basis of

the data which each Administration communicates to it annually ;

(i) compiling a table showing the most rapid routes for the transmission of postal cor-
respondence from one to another of the contracting countries ;

(j) publishing the table of equivalents and the postal tariff of the national service of
each of the countries concerned ;

(k) and, in general, undertaking any inquiries, or work that may be requested of it
in the interests of the contracting countries.

(3) The International Office of the Pan American Postal Union shall assume the duties which
Article 13 of the Universal Postal Convention and Article 7 of the Regulations for its Execution
assign to the International Bureau of Berne in the event of any of the contracting Administrations
adhering to the agreement concerning reply-coupons.

(4) The special expenses incurred in preparing the Pan American Postal Directory and the
map of the postal communications of America, together with the expenses of Congresses or Con-
ferences, shall be borne by the Administrations of the signatory countries in equal parts.

(5) The general Administration of Posts, Telegraphs and Telephones of Uruguay shall super-
vise the expenditure of the International Office of the Pan American Postal Union, and shall make
such advances of funds as it may need.

Article 14.

APPLICATION OF UNIVERSAL POSTAL CONVENTION AND OF DOMESTIC LEGISLATION.

(i) All matters which relate to the exchange of correspondence between the contracting
countries and which are not provided for by this Convention shall be subject to the provisions
of the Universal Postal Convention and of the Detailed Regulations for its Execution.
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.2. De mme, la .14gislation intdrieure des dits pays s'appliquera en toute matire qui n'aura
pas dtd d6finie par les deux Conventions.,

Article 15

PROPOSITIONS PRtSENTgES DANS L'INTERVALLE DES RtUNIONS.

La pr~sente Convention pourra 6tre modifi~e dans l'intervalle compris entre les Congr's ou
r~unions, selon la procedure 6tablie dans I'article 28 de la Convention postale universelle de Madrid.
Les amendements propos6s devront, pour devenir ex6cutoires, obtenir l'unanimit6 des voix, en
ce qui concerne le pr6sent article et les numdros 2, 3, 7, 8, 11, 12, 13, 16 et 18 ; les 2/3 des voix
pour les numros 5, 6 et 9, etla .majoritd simple pour les autres.

Article i6.

MODIFICATIONS ET AMENDEMENTS.

Les modifications ou r6solutions adopt6es par les Parties contractantes, y compris celles
d'ordre intdrieur qui affectent le service international, auront force excutoire quatre mois apr~s
la date de la communication faite par le Bureau international de l'Union postale panam~ricaine.

Article 17.

- CONGR.S.

i. Les Congr~s se r~uniront au moins tous les cinq ans, h compter de la date de la mise en
vigueur de la Convention conclue lors du dernier Congr~s.

2. Chaque .Congr~s fixera le lieu de reunion du Congr~s suivant.

Article I8.

UNITt MONP-TAIRE.

L'unit6 mondtaire choisie aux fins de la pr~sente Convention est le dollar.

Article 19.

MISE EN VIGUEUR ET DUR-E D'APPLICATION DE LA CONVENTION; DPPOT DES-RATIFICATIONS.

La pr~sente Convention entrera en vigueur le jer janvier 1923, mais, avant cette date, les
pays qui Fauront ratifide, pourront la mettre h ex~cution, et elle demeurera en application sans
limite de temps, chacune des Parties contractantes se r~servant le droit de se retirer de l'Union,
apr~s un pr~avis d'un an communiqu6 par son Gouvernement au Gouvernement de la Rdpublique
orientale de l'Uruguay.

Le d~p6t des ratifications s'effectuera dans la ville de Buenos-Aires dans le plus bref d~lai
possible et un proc~s-verbal sera dress6 pour chacune d'entre elles ; le Gouvernement de la R~pu-

lique Argentine remettra copie de ce proc~s-verbal, par la voie diplomatique, aux Gouvernements
des autres pays signataires.

Les stipulations de la Convention postale sud-am~ricaine, conclue h Mont6vid6o le 2 fvrier
i91i, seront abrog~es h partir de La date de l'entr~e en vigueur de la prdsente Convention.

NO 767



1924 League of Nations - Treaty Series. 165

.(2) Similarly, the domestic legislation -of the contracting countries shall apply. to any matter
not governed by the one Convention or the other.

Article 15.

PROPOSALS MADE BETWEEN CONGRESSES.

The present Convention may be modified in the interval between Congresses or meetings,
according to the procedure established by Article 28 of the Universal Postal Convention of Madrid.
In order to become effective, modifications of the present article, and of Articles 2,"3, 7, 8, II,
12, 13, 16 and 18 must obtain, unanimity of votes ; modifications of Articles 5, 6 'and-9 must obtain
two-thirds of the votes, and modifications of the remaining articles may be made by a simple
majority.

Article 16.

MODIFICATIONS' AND AMENDMENTS.

Modifications or resolutions adopted by the Contracting Parties, including those' of a domestic
order which affect the international service, shall take effect four months after the date :of their
publication by the International Office of the Pan American Postal Union.

Article 17.

MEETINGS OF CONGRESSES.

(i) Congresses shall meet at least every.five years, reckoned from the date on which- the Con-
vention adopted at the last Congress was put into effect.

(2) Each Congress shall fix the place of meeting of the next Con gress.,

Article I8.

MONETARY' UNIT.

For the purposes of this Convention the dollar is established as the monetary un it.

Article 19.

ENTRY-INTOFORCE-AND7DURATION OF THE CONVENTION AND DEPOSIT: OF RATIFICATIONS.

The present Convention shall come into force on' January i, 1923; but countries which
have ratified it may put it into execution before that date. It shall remain in, force indefinitely,
each of the contracting countries reserving the right to withdraw from this Union by giving notice
to the Government of the Republic of Uruguay one year in advance.

The ratifications shall be deposited at Buenos-Aires as soon as possible. , Crtificatidn of the
deposit of each ratification shall be made, and the Government of the Argentine Republic shall
forward a copy through the diplomatic channel to the Governments of the other signatory countries.

On the date on which the present Convention comes into force the provisions of the South
American Postal Convention, concluded at Montevideo on February 2, 1911, shall be abrogated.
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Dans le cas oh la Convention ne serait pas ratifi6e par un ou plusieurs des pays participants.
elle n'en sera pas moins valable pour les Etats qui l'auront ratifife.

En foi de quoi, les Plinipotentiaires des pays ci-dessus mentionn6s ont sign6 la presente Con-
vention h Buenos-Aires, le quinze septembre mil neuf cent vingt-et-un.

Pour l'Argentine :

Pour

Pour

la Bolivie:

le Br~sil:

Pour la Colombie:

Pour Costa Rica:

Pour Cuba :

Pour le Chili:

Pour la Rdpublique

Pour l'Equateur :

Pour le Salvador:

Pour les Etats-Unis

Dominicaine:

d'Am~rique:

Pour le Guatdmala

Pour le Mexique:

Pour

Pour

Pour

Pour

Nicaragua:

Panama :

Paraguay:

Pgrou :

Pour l'Uruguay :

Pour le V~n6zuela :

AMADEO E. GRANDI,
EDUARDO F. GIUFFRA.

Luis SANSUSTE.

LABIENNO SALGADO DOS SANTOS,
Jost. HENRIQUE ADERNE.

CARLOS CUERVO MARQUEZ.

CARLOS F. VALENZUELA.

ALBERTO DE LA TORRE Y SOUBLETTE.

TuLIo MAQUIEIRA,
JORGE SAAVEDRA AGOERO,
PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

GUSTAVO A. RUIZ.

0. K. DAVIS,
EDWIN SANDS.

ALBERTO DODERO,
JULIO ALVAREZ.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

BARTOLOMA M. PONS.

ESTANISLAO S. ZEBALLOS.

JUAN B. GAONA (hijo) 1.

CtSAR SANCHEZ AIZCORBE,
FRANCISCO ENRIQUE MALAGA GRENET.

DANIEL MUROZ,

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.

N (Fios).
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Should one or more of the participating countries not ratify this Convention, it shall remain
valid for those States that have ratified it.

In faith whereof, the Plenipotentiaries of the countries above-named have signed the present
Convention, at Buenos-Aires, this fifteenth day of September, 1921.

For Argentine: AMADEO E. GRANDI,
EDUARDO F. GIUFFRA.

For Bolivia: Luis SANSUSTE.

For Brazil: LABIENNO SALGADO DOS SANTOS,
Jost HENRiQUE ADERNE.

For Colombia: CARLOS CUERVO MARQUEZ.

For Costa Rica: CARLOS F. VALENZUELA.

For Cuba: ALBERTO DE LA TORRE Y SOUBLETTE.

For Chile: JULIO MAQUIEIRA,
JORGE SAAVEDRA AGVERO,
PEDRO A. RIVERA.

the Dominican Republic:

Ecuador:

Salvador:

the United States of America

For Guatemala:

For Mexico:

For Nicaragua:

For Panama:

For Paraguay:

For Peru :

For Uruguay:

For Venezuela:

1 (Junr).
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MANUEL BUSTAMANTE.

GUSTAVO A. RUIZ.

0. K. DAVIS,
EDWIN SANDS.

ALBERTO DODERO,
JULIO ALVAREZ.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

BARTOLOMA M. PONS.

ESTANISLAO S. ZEBALLOS.

JUAN B. GAONA (hijo) 1.

CtSAR SANCHEZ AIZCORBE,
FRANcIsco ENRIQUE MALAGA GRENET.

DANIEL MUN4OZ,

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.



168 Sociie' d Nalions - Recuedi des Traites. !924

PROTOCOLE FINAL DE LA CONVENTION PRINCIPALE.

Avant de proc~der h la signature de la Convention conclue par le Congr~s postal panam-
ricain, les Pldnipotentiaires sous~ign6s sont convenus des dispositions suivantes

I.

Les Parties contractantes se r~servent le droit de maintenir leurs tarifs actuels 4 l'6gard de
pays signataires jusqu'au prochain Congr6s postal panam~ricain.

iI.

Lorsque le chemin de fer panamircain aura 6t6 6tabli, chacun des pays contractants contribuera
aux frais du transport.de la correspondance par cette voie ferr6e, proportionnellement au poids
de la correspondance que chacun d'eux exp6diera, dans le cas oh la gratuit6 du transport ne serait
pas accordde.

III.

Les pays contractants s'engagent d~ployer tons leurs efforts en vue d'obtenir que les Com-
pagnies de navigation, qui transportent leur correspondance 5 I'dtranger, r~duisent les frets actuels
et s'engagent igalement h ne percevoir en aucun cas, pour le service de retour, une somme sup6-
rieure h celle qu'elles perioivent dans le pays d'origine.

I1 est entendu que la clause pric~dente ne concerne pas le cas oh, en raison d'un privilege
de transport des colis postaux ou d'un privilge d'un autre ordre, ces Compagnies' sont tenues
d'assurer le transport gratuit.

IV.

Le Panama d6clare qu'il ne peut accepter les dispositions de l'alin~a 2 de 'article 2 de la Con-
vention, relatives h la gratuitd du transport en transit.

V.

Bien que l'Administration bolivienne ne se consid~re pas comme tenue d'itablir imm6dia-
tement le service des valeurs d~clar~es, elle n'en prend pas moms en consideration les termes de
I'article 8 de la pr6sente Convention, et se r6serve, pour des raisons majeures, d'appliquer cet article
lorsque les circonstances seront plus favorables.

VI.

L'Argentine, le Br6sil; le Chili, le Guatdmala, le Panama, le Paraguay et l'Uruguay se r~servent
le droit d'6talilir leurs tarifS en francs or, conform6ment h l'unit6 mon6taire de la Convention
postale universelle de Madrid.

VII.

Le Protocole reste ouvert aux pays dont les repr6sentants n'ont pas sign6 h ce jour la Con-
vention principale, ou n'ont sign6 qu'un certain nombre des Conventions approuvies par le Congr~s,
afin de leur permettre d'adh6rer aux autres Conventions qu'ils n'ont pas encore signies.
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FINAL PROTOCOL OF THE PRINCIPAL CONVENTION.

At the moment of signing the Convention concluded by the Pan American Postal Congress,
the undersigned Plenipotentiaries have agreed upon the following:

I.

The Contracting Parties reserve the right to maintain their existing postal rates with each
other until the next Pan American postal Congress.

II.

Upon the establishment of the Pan American Railroad each of the contracting countries
shall contribute to the cost of the service of transportation of postal correspondence by rail in
proportion to the weight of the correspondence which it despatches, unless it is conveyed free of
charge.

IIL

The contracting countries undertake to exert their best endeavours to arrange with the shipping
companies which transport their correspondence to foreign countries to reduce existing freights,
and in no case to charge for the return service a sum greater than that which they receive in the
country of origin.

It is understood that the above clause does not apply to cases in which, in return for packet
or other privileges, the companies are obliged to transport correspondence free of charge.

IV.

Panama places on record the fact that she is not able to accept the provisions of Section 2,
Article 2 of the Convention, relating to gratuitous transit.

V.

The Bolivian Administration declares that it does not consider itself obliged to establish
immediately a service for letters, etc., of declared value, in accordance with the terms of Article 8
of the present Convention, and proposes for urgent reasons to postpone its introduction to a more
opportune time.

VI.

Argentine, Brazil, Chile, Guatemala, Panama, Paraguay and Uruguay reserve the right to
fix their rates in gold francs in conformity with the monetary unit of the Universal Postal Con-
vention of Madrid.

VII.

The Protocol remains open to those countries whose representatives have not this day signed
the Principal Convention, or have signed only a certain number of the Conventions adopted by
the Congress, in order that they may have an opportunity of adhering to the other Conventions
which they have not signed.
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VIII.

Le Congr~s invite l'Espagne h adh~rer h la presente Convention et h son R~glement d'appli-
cation, et charge, b cet effet, le Bureau international de Montevideo de lui adresser l'invitation
n~cessaire.

Pour l'Argentine :

Pour le Br.sil :

Pour

Pour

Pour

Pour

Pour

Pour

Pour

Pour

Costa Rica:

le Chili :

la Bolivie:

la Colombie:

Cuba :

la R~publique

l'Equateur :

les Etats-Unis

Dominicaine:

d'Am6rique:

Pour le Mexique :

Pour

Pour

Pour

Pour

Panama:

Pdrou :

Salvador:

Guatemala:

Pour le Nicaragua:

Pour le Paraguay:

Pour l'Uruguay :

Pour le V~nzuela:

AMADEO E. GRANDI,
EDUARDO F. GIUFFRA.

LABIENNO SALGADO DOS SANTOS,
Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TULIO MAQUIEIRA,

JORGE SAAVEDRA AGVERO,
PEDRO A. RIVERA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

MANUEL BUSTAMANTE.

0. K. DAVIS,
EDWIN SANDS.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

ESTANISLAO S. ZEBALLOS.

CPSAR SANCHEZ AIZCORBE,
FRANCISCO ENRIQUE MALAGA GRENET.

GUSTAVO A. RUIZ.

ALBERTO DODERE,

JULIO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA (hijo)1

DANIEL MUIROZ,

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.

(Fils).
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VIII.

The Congress invites Spain to adhere to the present Convention and to the regulations for
its execution, and accordingly requests the International Office at Montevideo to issue the necessary
invitation.

For Argentine :

For Brazil:

For Costa Rica:

For Chile :

For Bolivia:

For Colombia:

For Cuba:

For the Dominican Republic:

For Ecuador:

For the United States of America:

For Mexico :

For Panama:

For Peru :

For Salvador:

For Guatemala:

Nicaragua:

Paraguay:

Uruguay:

For Venezuela:

I (Junr.)
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AMADEO E. GRANDI,
EDUARDO F. GIUFFRA.

LABIENNO SALGADO DOS SANTOS,
Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGOERO,
PEDRO A. RIVERA.

Luis SANSUSTE.

CAR.OS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

MANUEL BUSTAMANTE.

0. K. DAVIS,
EDWIN SANDS.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

ESTANISLAO S. ZEBALLOS.

CPSAR SANCHEZ AIZCORBE,
FRANCIscO ENRIQUE MALAGA GRENET.

GUSTAVO A. RUIZ.

ALBERTO DODERO,
JULIO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA, (hijo).'

DANIEL MU1ROZ.
JUAN RAMPON.

CARLOS CUERVO MARQUEZ.
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RItGLEMENT D'EXtlCUTION DE LA CONVENTION. PRINCIPALE.

CONCLUE ENTRE LA RPJ'UBLIQUE DES ETATS-UNIS D'AMPERIQUE, LA RAPUBLIQUE ARGENTINE, LES
RtPUBLIQUES DE BOLIVIE, Du BRP-SIL, DU CHILI, DE COLOMBIE, DE. COSTA RICA, DE CUBA, LA
RPMPUBLIQUE DOMINICAINE, LES RtPUBLIQUES DE L'EQUATEUR, DU GUATtMALA,.DU MEXIQUE,
DU NICARAGUA, DU PANAMA, DU PARAGUAY, DU PtROU, DU SALVADOR, DE L'URUGUAY ET
DU VANAZUELA.

Les soussignds sont convenu-, au nom de leurs Gouvernements respectifs, des r~gles suivantes
destindes h assurer l'ex~cution d- la pr6c6d.nte Convention.

Pendant la p6ricde oi il sera proc~d& aux relev~s statistiques, les d~pches closes, destinies
aux pays situ~s h 1'ext6rieur de 1'Am~rique, ne devront pas tre enfermdes dans les sacs contenant
la correspondance am~ricaine qui n'est pas passible de frais de transport en transit. Le sac ou
paruet, contenant cette correspor.dance, devra porter, en signes bien visibles, l'inscription suivante :
, Libre transit #. Lorsque les ddpkches destinies aux Bureaux d'6changes des autres continents
seront peu volumineuses, elles pcurront tre enferm~es dans un ou plusieurs sacs 6tiquet6s, par
les employ~s du.Bureau am6ricain'qui doit proc6der h l'embarquement.

II.

En matire de perception des taxes d'affranchissement, dont i est question h l'article 3 de
la Convention, les Administrations sont tenues de fixer les tarifs 6quivalents, dans la monnaie
de leurs pays respectifs, et doivent communiquer ces tarifs au Bureau international de l'Union postale
panam6ricaine, en vue de donner effet aux dispositions de la lettre j), alin~a 2, de 1'article 13 de
la Convention principale.

SIII.

L'exemplaire, que les journaux, pdriodiques et revues, 6changent entre eux, devra, pour b~n6-
ficier da la franchise postale conform6ment h l'article 6 de la Convention, porter: sur, le c6t6 de
l'adresse l'inscription. o Echange )), en lettres parfaitement visibles.

IV.

i. Les frais du Bureau international de l'Union postale panamdricaine sont fixes h iZ.ooo pesos
or uruguavens par an, au maximum, cette'somme comprenant les credits n~cessaires pour la con-
stitution d'un fonds destin6 h assurer le paiement des retraites du personnel de ce Bureau.

2. Le Directeur du Bureau international sera nomm6 par le Gouvernement de la R4publique
orientale de l'Uruguay sur la proposition de l'Administration gdn6rale des Postes, T4lgraphes
et T61phones du dit pays ; son traitement mensuel sera de quatre cents pesos or uruguayens.

Le Secrdtaire et le reste du personnel seront nomm~s, sur la proposition du Directeur du
Bureau international, par l'Administration gdn6rale des Postes, T6l6graphes et T4l6phones de
l'Uruguay ; le traitement mensuel du Secr~taire sera de deux cents pesos or uruguayens.

Les dits fonctionnaires ne pourront 8tre d4.plac6s que par 1'Administration des Pdstes, Tld-
graphes et T614phones de l'Uruguav, et conform ment au r~glement applicable h cet effet aux
fonctionnaires titulaires de cette Administration.
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DETAILED REGULATIONS FOR THE EXECUTION OF THE PRINCIPAL CONVENTION

CONCLUDED BETWEEN THE UNITED STATES OF AMERICA, ARGENTINE, BOLIVIA, BRAZIL, CHILE,
COLOMBIA, COSTA RICA, CUBA, DOMINICAN REPUBLIC, ECUADOR, GUATEMALA, MEXICO,
NICARAGUA, PANAMA, PARAGUAY, PERU, SALVADOR, URUGUAY, AND VENEZUELA.

The undersigned, in the name of their respective Governments, have agreed upon the following
regulations to ensure the execution of the foregoing Convention:

I."

During each statistical period, the closed mails for countries outside America shall not be
placed in the bags which contain Amei ican correspondence not liable to transit charges. The
bag or package containing this American correspondence shall be marked plainly and legibly:
" Transit Free ". If the mails for exchange offices of other continents are of. small volume, several
of them may be included in one or more bags addressed to the American office which effects the
shipment.

II.

For the purpose of collecting the charges, referred to in Article 3 of the Convention, the Admi-
nistrations shall fix a table of equivalents in the currency of their respective countries, and shall
communicate it to the International Office of the Pan American Postal Union for the purposes
of Section 2 (j) of Article 13 of the Principal Convention.

•III.

In order to benefit by the exemption of postage provided for in Article 6 of the Convention,
the exchange copies of newspapers, periodicals and reviews must be marked " exchange " beside
the address in easily legible characters.

IV.

(i) The expenses of the International Office of the Pan American Postal Union are fixed
at a maximum of 12,000 Uruguayan gold pesos per annum, this sum including provision of a pensions
fund for the staff of the office.

(2) The Director of the International Office shall be appointed by the Government of the
Republic of Uruguay, on the nomination of the General Administration of Posts, Telegraphs and
Telephones of that country. He shall receive a monthly salary of 400 Uruguayan gold pesos.

The Secretary and other staff shall be appointed on the nomination of the Director of the
International Office by the General Administration of Posts, Telegraphs and Telephones of
Uruguay. The salary of the Secretary is fixed at .200 Uruguayan gold pesos per month.

The said employees may be dismissed at the instance of the Administration of Posts, Tele-
graphs and Telephones of Uruguay, in accordance with the procedure which obtains in the case
of permanent employees of that Adlministration. .
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3. En ce qui concerne la r6partition des frais annuels du Bureau, les pays contractants sont
divis~s en quatre categories : la quote-part est de seize unites pour la premiere cat6gorie, de huit
unitds pour la deuxi~me, de quatre unit6s pour la troisi me et de deux unites pour la quatri~me.

Les pays de la premiere cat~gorie sont 'Argentine, le Br~sil, les Etats-Unis d'Am6rique et
l'Uruguay ; ceux de la seconde, Cuba et le Mexique ; ceux de la troisi~me, le Chili, la Colombie
et le Prou, et ccux de la quatri~me, la Bolivie, Costa Rica, la R~publique Dominicaine, l'Equateur,
le Salvador, le Guatemala, le Nicaragua, le Panama, le Paraguay et le Vn6zuela.

V.

Le Bureau international de l'Union postale panam~ricaine servira d'intermddiaire pour les
notifications rdgulires et g~n~rales qui int~ressent exclusivement les Administrations des pays
contractants.

Les dites Administrations devront envoyer sp6cialement au Bureau international de l'Union
postale panam6ricaine les documents suivants :

a) le Gu'de postal de leurs pays respectifs
b) la carte des communications postales qu'eles utilisent, dans le service intdrieur comme

dans le service international ;
c) les r6sultats de la statistique de leur mouvement postal dans leurs relations avec les autres

pays amgricains ;
d) des renseignements relatifs aux itin6raires terrestres ou maritimes les plus rapides, utilisds

pour la transmission d- leur correspondance ;
e) le texte des propositions soumises h l'examen des Congr6s postaux universels.

VI.

I. Le Bureau international de l'Union postale panam6ricaine enverra une circulaire sp6ciale,
lorsqu'une Administration dmandera la notification immediate d'un changement quelconque,
survenu dans ses services, et distribuera de m~me gratuitement h chacune des Administrations
des pays participant au Bureau international de Berne, les documents qu'il publie, en attribuant
h chaque Administration le nombre d'exemplaires qui lui revient proportionnellement aux unit6s
constituant sa quote-part.

Lorsque les P d-ninistrations d6sireront obtenir des exemplaires suppl6mentaires des documents
en question, elles devront verser le montant du prix cofitant de ces publications.

2. Le Bureau international de l'Union postale panam6ricaine devra toujours 6tre h la dispo-
sition des Parties contractantes pour leur fournir, sur les questions relatives au Service postal
panam~ricain, les renseignements sp~ciaux dont elles pourraient avoir besoin.

3. I1 devra tenir h jour le Guide postal panam6ricain, soit en publiant des suppl6ments, soit
de toute mani~re qu'il jugera convenable.

4. I1 donnera suite aux demandes visant la modification ou l'interpr6tation d s dispositions
sp~ciales tablies par la pr~sente Convention, et notifiera le rsultat d-e chaque demande.

5. I1 pr~parera les travaux des Conf6rences et Congr~s continentaux, et fera 6tablir le nombre
de copies ndcessaires des amendements, dcisions et rapports, en vue de leur distribution.

6. Le Directeur du Bureau assistera aux sessions des Congr~s et Confdrences; il pourra prendre
part aux d~lib~rations, sans avoir le droit de vote, h moins qu'il ne repr~sente l'un des pays parti-
cipants.

7. Le Bureau r&partira entre les pays contractants les propositions qu'il reoit, conform~ment
au paragraphe e) de l'article precedent, en vue d- permettre, dins les futurs Congr~s postaux
universels, la collaboration muLuelle et une mani~re d'agir uniforme des nations associ~es.
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(3) For purposes of meeting the annual expenses of the office, the contracting countries are
divided into four classes : those of the first class contributing i6 units; those of the second class
8 units ; those of the third class 4 units ; and those of the fourth class 2 units.

The countries in the first class are Argentine, Brazil, United States of America and Uruguay.
In the second class, Cuba and Mexico.
In the third class, Chile, Colombia and Peru.
In the fourth class, Bolivia, Costa Rica, Dominican Republic, Ecuador, Salvador, Guatemala

Nicaragua, Panama, Paraguay and Venezuela.

V.

The International Office of the Pan American Postal Union shall serve as intermediary for
regular and general announcements exclusively concerning the Administrations of the Contracting
Parties.

In particular, the said Administrations shall send to the International Office of the Pan
American Union the following :

(a) The Postal Directory of their own country;
(b) The map of postal communications used in their home and foreign services;

(c) The statistics of postal traffic with other American countries ;

(d) A list of the most rapid land or sea routes which are used for the transmission of
their correspondence ; and

(e) the text of proposals submitted for the consideration of Universal Postal Congresses.

VI.
(i) The International Office of the Pan-American Postal Union shall issue a special circular

when any Administration requests the immediate publication of any change which it may have
introduced into its services ; and shall also distribute free of charge to each of the Administrations
of the contracting countries and to the International Bureau at Berne the documents which it
publishes, furnishing each Administration with a number of copies in proportion to the units which
it contributes to the expenses of the Office.

Additional copies of documents which Administrations may apply for shall be paid for by
them at cost price.

(2) The International Office shall always be at the disposal of the Contracting Parties for
supplying them with any special information they may require in regard to matters affecting the
Pan-American postal service.

(3) It shall keep the Pan-American Postal Directory up-to-date by means of supplements
or in any other manner which it deems convenient.

(4) It shall circulate requests for modifications or interpretations of the special provisions
governed by the present Convention, and shall in each case notify the result.

(5) It shall prepare the business to be submitted to Pan American Congresses and Conference
and undertake the necessary copying and printing, and the editing and distribution of amend-
ments, minutes of proceedings, and other information.

(6) The Director of the Office shall attend the sessions of the Congresses and Conferences
with the right to take part in the discussions, but not to vote, except when he represents one of
the contracting countries.

(7) The Office shall circulate to the contracting countries the proposals which it receives,
in accordance with the provisions of paragraph (e) of the foregoing article, in order to facilitate
mutual co-operation and uniform action by the associated nations at future Universal Postal
Congresses.
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8. Le Directeur du Bureau pr6sentera un rapport annuel sur sa gestion aux Administrations
des pays contractants.

9. La langue officielle du Bureau est l'espagnol, toutefois les pays, dont l'espagnol n'est pas
ia langue nationale, auront la facult6 d'employer leur propre langue dans leurs relations avec ce
Bureau.

VII.

i. L'Administration g6ndrale des Postes, T61graphes et T6l6phones de la R6publique orientale
de l'Uruguay 6tablira annuellement le relevd des d~penses auxquelles se r6f~re l'alin~a 4 de l'article 13
de la Convention principale, et d'accord avec elle, les Administrations contractantes lui rembour-
seront les sommes qu'elle aura avancdes.

2. Le Bureau international procdera, sauf d~cision contraire, h la liquidation des comptes
relatifs aux services, qui fonctionnent entre les pays contractants, en se conformant hi la procd-
dure g6n6rale 6tablie par la Convention postale universelle.

VIII.

Les bureaux de dlp6t ou d'6changes seront charg6s de contr~ler l'affranchissement des lettres,
et apposeront le cachet # T * sur lenveloppe des lettres insuffisamment affranchies.

Les bureaux destinataires percevront le montant de la difference d'affranchissement, en
appliquant, h cet effet, les tarifs en vigueur dans le pays d'origine.

IX.

Dans la correspondance officielle 6changfe entre elles, les Administrations postales devront
indiquer sur les enveloppes et au-dessus de I'adresse, entre parentheses, la nature de la piece que
contient l'enveloppe (avis de r~ception, cheques postaux, liste d'amendements, etc., etc.), en vue
de faciliter leur distribution par les bureaux destinataires.

X.

Les pays destinataires emploieront les sacs des pays d'origine pour envoyer h ces derniers
leur correspondance, et les retourneront vides au bureau d'origine s'ils ne les ont pas imm6dia-
tement utilis~s.

XI.

Dans l'intervalle compris entre les r6unions, toute Administration a le droit de proposer des
modifications au present Rglement, en se conformant h la procedure indiqu6e h I'article XLIV
du Rglement de Madrid.

Ces propositions pour avoir force ex6cutoire, devront recueillir les deux tiers des voix.

XII.

Le present RWglement entrera en application le mfme jour que la Convention principale,
h laquelle il se rapporte, et restera en vigueur pendant le mfme laps de temps.

Fait h Buenos-Aires, le quinze septembre mil neuf cent vingt-et-un.
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(8) The Director of the Office shall present an annual report on his work to the Administra-
tions of the contracting countries.

(9) The official language of the Office shall be Spanish, but countries which use another
language may employ it in their dealings with the Office.

VII.

(i) The General Administration of Posts, Telegraphs and Telephones of the Republic of
Uruguay shall draw up annually the accounts of the expenses referred to in Section 4 of Article 13
of the principal Convention, and in accordance with these accounts the contracting Administrations
shall refund any advances which it has made.

(2) In the absence of any arrangement to the contrary the International Office shall effect
the settlement of accounts relative to services between the contracting countries, in accordance
with the general procedure established by the Universal Postal Convention.

VIII.

Insufficient prepayment of letters shall be noted at the collecting or distributing offices and
the letter shall be stamped " T " on the envelope. The office of destination shall collect the un-
paid postage according to the rates in force in the country of origin.

IX.

Official correspondence which the Administrations exchange between themselves shall be
marked on the envelope above the address in brackets with a description of the documents enclosed
(advices of delivery, postal cheques, lists of amendments, etc., etc.) so as to facilitate sorting in the
office of destination.

X.

The countries of destination may use the bags of the countries of origin for return corres-
pondance, but shall return them empty to the office of origin, if they are not used immediately.

XI.

In the interval between meetings, each Administration has the right to propose modifications
of the present Regulations, following the procedure laid down in Article XLIV of the Regulations
of Madrid.

In order to become effective such proposals must obtain a two-thirds vote.

XII.
The present Regulations shall take effect on the same day as the Principal Convention to which

they relate, and shall have the same duration.

Done at Buenos Aires, September 15, 1921.
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Article provisoire.

Lorsque le Bureau international des Postes sud-am~ricaines deviendra panam~ricain, le Direc-
teur et le Secr&aire actuels continueront h exercer leurs fonctions.

Pour l'Argentine•

Pour le Br6sil

Pour -Costa Rica:

Pour le Chili:

Pour

Pour

Pour

l'Equateur:

le Salvador:

le Mexique:

Pour la Bolivie :

Pour la Colombie:

Pour Cuba:

Pour la R6publique Dominicaine

'Pour les Etats-Unis d'Amdrique:

Pour le Guat6mala:

Pour le Nicaragua

Pour le Panama:

Pour le P6rou

Pour le Paraguay

Pour l'Uruguay :

Pour le V~n~zuela

1 (Fils).

EDUARDO F. GIUFFRA,
AMADEO E. GRANDI.

LABIENNO SALGADO DOS SANTOS,
Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TuLIo MAQUIEIRA,
JORGE SAAVEDRA AGIVERO,
PEDRO A. RIVERA.

MANU EL BUSTAMANTE.

GUSTAVO A. RUIZ.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

0. K. DAVIS,
EDWIN SANDS.

ALBERTO DODERO,
JULIO ALVAREZ.

BARTOLOMt M. PONS.

ESTANISLAO S. ZEBALLOS.

FRANCISCO ENRIQUE MALAGA GRENET,
CtSAR SANCHEZ AIZCORBE.

JUAN B. GAONO (hijo)'.

JUAN RAMPON,
DANIEL MUROZ.

CARLOS CUERVO MARQUEZ.

No 767



1924 League of Nations - Treaty Series. 179

Temporary Article.

Pending the transformation of the International Office of South American Mails into the
Pan American Office, the present Director and Secretary shall continue in office.

For Argentine:

For Brazil :

For Costa Rica:

For Chile :

For Ecuador:

For Salvador:

For Mexico:

For Bolivia:

For Colombia:

For Cuba :

For the Dominican Republic:

For the United States of America

For Guatemala :

Nicaragua:

Panama:

Peru :

For Paraguay:

For .Uruguay:

For Venezuela

EDUARDO F. GIUFFRA,
AMADEO E. GRANDI.

LABIENNO SALGADO DOS SANTOS,
Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGtJERO.
PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

GUSTAVO A. RUIZ.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

0. K. DAVIS,
EDWIN SANDS.

ALBERTO DODERO,
JULIO ALVAREZ.

BARTOLOMP- M. PONS.

ESTANISLAO S. ZEBALLOS.

FRANCISCO ENRIQUE MALAGA GRENET,
CfSAR SANCHEZ AIZCORBE.

JUAN B. GAONA, (hijo) 1.

JUAN RAMPON,
DANIEL MUROZ.

CARLOS CUERVO MARQUEZ.

1 (Junr.).
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PROTOCOLE FINAL.

Au moment de proceder h la signature du RWglement d'application de la Convention prin-
cipale, conclue par le Congr~s postal panam~ricain, les Pl]nipotentiaires soussign~s sont convenus
des dispositions suivantes

I.

Le Protocole reste ouvert aux pays dont les reprsentants n'ont pas sign6 h ce jour la Con-
vention principale, ou n'ont sign6 qu'un certain nombre des Conventions approuv6es par le Congr~s,
en vue de leur permettre d'adh6rer aux autres Conventions, qu'ils n'ont pas encore signdes.

II.

Le budget du Bureau international de l'Union postale panam~ricaine entrera en application
ds que la pr~sente Convention aura 6t6 ratifiie par le Gouvernement de la R6publique oiientale
de l'Uruguay.

La sipultio de 'artcleIII.

La stipulation de l'article
d'Am6rique.

Pour 'Argentine

Pour le Br~sil :

Pour Costa Rica

Pour la Bolivie :

Pour la Colombie:

Pour Cuba:

Pour le Chili:

Pour 'Equateur:

Pour les Etats-Unis d'Am6rique:

POUR LE MEXIQUE:

Pour le Panama:

X, relative h l'utilisation des sacs, ne s'applique pas aux Etats-Unis

EDUARDO F. GIUFFRA,

AMADEO E. GRANDI.

LABIENNO SALGADO DOS SANTOS,

Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

TuLIo MAQUIEIRA,
JORGE SAAVEDRA AGflERO,

PEDRO A. RIVERA,

MANUEL BUSTAMANTE.

0. K. DAVIS,
EDWIN SANDS.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

ESTANISLAO S. ZEBALLOS.
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FINAL PROTOCOL OF THE REGULATIONS

At the moment of signing the Detailed Regulations for the Execution of the Principal Con-
vention adopted by the Pan-American Postal Congress, the plenipotentiaries signing it have agreed
upon the following:

I.

The Protocol remains open to those countries whose representatives have not this day signed
the Principal Convention, or have signed only a certain number of the Conventions adopted by
the Congress, so as to permit them to adhere to the other Conventions which they have not signed.

II.

The budget of the International Office of the Pan-American Postal Union shall take effect
when the present Convention is ratified by the Government of the Republic of Uruguay.

III.

The stipulation of Article io, referring to the use of bags, does not apply to the United States
of America.

For Argentine

For Brazil :

For Costa Rica:

For Bolivia :

For Colombia:

For Cuba:

For Chile:

For Ecuador:

For -the United States of America:

For Mexico:

For Panama:
No. 767

EDUARDO F. GIUFFRA,
AMADEO E. GRANDI.

LABIENNO SALGADO DOS SANTOS,
Jost HENRIQUE ADERNE.

CARLOS F. VALENZUELA.

Luis SANSUSTE.

CARLOS CUERVO MARQUEZ.

ALBERTO DE LA TORRE Y SOUBLETTE.

TULIO MAQUIEIRA,
JORGE SAAVEDRA AGUERO,
PEDRO A. RIVERA.

MANUEL BUSTAMANTE.

0. K. DAVIS,
EDWIN SANDS.

Jost V. CHAVES,
JULIO JIMENEZ RUEDA.

ESTANISLAO S. ZEBALLOS.
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CtSAR SANCHEZ AIZCORBE,

FRANCISCO ENRIQUE MALAGA GRENET.

Pour la Rdpublique Dominicaine:

Pour le Salvador:

Pour le Guatemala:

Pour le Nicaragua:

Pour le Paraguay:

Pour l'Uruguay :

Pour le V6n6zuela:

GUSTAVO A. RUIZ.

ALBERTO DODERO,
JULIO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA (hijo).1

DANIEL MUIROZ,

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.

En vertu des dispositions du Dcret royal en date du 17 mars (1924) de la pr~sente ann6e,
1'Espagne, r~pondant h l'invitation du Congr~s postal panamdricain h. laquelle se r~f~re le § VIII du
Protocole final de la pr6sente Convention, a adh6id, le 4 juin derier, h la dite Convention et son
Rglement d'applica tion ; elle a notifid son adhesion au Gouvernement de la R6publique Argentine
par l'interm6diaire de l'Ambassadeur de Sa Majest6 h Buenos-Aires.

La pr~sente Convention a 6t6 promulgue par D~cret royal du 23 aofit dernier, publi6 dans
le Journal officiel de Madrid (Gaceta de Madrid) du 28 du mtme mois, et mise en vigueur le 1 er sep-
tembre dernier.

N(Fils).
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CPSAR SANCHEZ AIZCORBE,
FRANCISCO HENRIQUE MALAGA GRENET.

For the Dominican Republic:

For Salvador :

For Guatemala:

For Nicaragua

For Paraguay:

For Uruguay:

For Venezuela :

GUSTAVO A. RUIZ.

ALBERTO DODERO,
JULiO ALVAREZ.

BARTOLOMt M. PONS.

JUAN B. GAONA, (hijo).1

DANIEL MUROZ,

JUAN RAMPON.

CARLOS CUERVO MARQUEZ.

In virtue of the Royal Decree dated March 17 (1924) of the present year, Spain, accepting the
invitation of the Pan American Postal Congress referred to in Article VIII of the Final Protocol of
the Principal Convention, adhered both to the Convention and to the Regulations for its execution
on June 4 last, a notification to this effect having been made to the Government of the Argentine
Republic by His Catholic Majesty's Ambassador at Buenos Ayres.

Thepresent Convention was promulgated by Royal Decree on August 23 last, was published
in the " Gaceta de Madrid "on the 28 of the same month and came into force on September i.

I (Junr.).
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ROYAUME DES SERBES,
CROATES ET SLOVENES,
ET TCHECOSLOVAQUI E

Convention relative au riglement-des
rapports judiciaires, signe L Bel-
grade le 17 mars 1923.

KINGDOM OF THE SERBS,
CROATS AND SLOVENES
AND CZECHOSLOVAKIA

Convention concerning the Regula-
tion of Legal Relations, signed at
Belgrade, March j7, 1923.
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TEXTE TCHtQUE. - CZECH TEXT.

No. 768. - SMLOUVA' MEZI CESKOSLOVENSKOU REPUBLIKOU A
KRALOVSTVIM SRBUIO, CHORVATU A SLOVINCU 0 UPRAVE
VZAJEMNYCH PRAVNICH STYKU, PODEPSANA V BELEHRADE
DNE 17. BREZNA 1923.

Textes olficiels serbe et 'tchdque communiques par le Ddldgui-permanent de la Ripublique Tcheco-
slovaque aupr~s de la Socidti des Nations. L'enregistrement de cette conventson a eu lieu le
7 novembre 1924.

CESIOSLOVENSKA REPUBIIKA a KRALOVSTVi SRBAI, CHORVAT61 a SLovINctI, pfejfce si upraviti
mezi sebou prdvni styky ve vcech obansk'ch sporn'ch a nespornch, vzljemnou vykonatelnost
exekutnfch titulm, jakoi i prdvni styky ve v~cech trestnich, dohodly se ujednati o tom smlouvu.

K tomu cili jmenovaly sv3mi zmocntnci:

PRESIDENT CESKOSLOVENSKI -REPUBLIKY :

pana JuDra. Emila SPIRU, odborov~ho piednostu ministerstva spravedlnosti v Praze;

JEHO VELI6ENSTVO KRAL SRBf1, CHORVAT6 A SLOVINCI "

pana JuDra Dragoijuba ARANDJELOVIdE, profesora privnick6 fakulty university v
B1ehrad, a

pana JuDra Janko BABNIKA, presidenta vrchniho zemskdho soudu v Lublani,

kteh po wmrn pln~ch moci, jei byly shleddny v dobrd a nileitd form6, dohodli se takto:

HLAVA PRVNf.

USTANOVENi VgEOBECNA.

Cldnek i.
Stejn6 nakldddni.

Smluvnf stranv se vzdjemnA zavazajf, le poskvtnou p-islugnikfim druh6 strany na svdm fizemi
von pfstoip k soudnm za stejnch pocmfnek, jako vlastnim stttnfm obanfim a le jinx neulol v
t6 pr in -dnch omezenf, kter 'n nepodlhaji vlastni st~tni oband.

Vgeobecn6 jazykov6 piedpisy, platnd na fizeni smluvnlch stran, nejsou touto smlouvou nil-..
terak dot~eny.

L'6change des ratifications a eu lieu L Prague, le 6 juin 1924.
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TEXTE SERBE. - SERBIAN TEXT.

No. 768. - UGOVOR 1 IZMEDJU CESKOSLOVACKE REPUBLIKE I
KRALJEVINE SRBA, HRVATA I SLOVENACA 0 UREDJENJU
UZAJAMNIH PRAVNIH ODNOSAJA, POTPISAN U BEOGRADU
17. MARTA 1923. GOD.

Serbian and Czech official texts communicated by the Permanent Czechoslovak Delegate accredited
to the League of Nations. The registration of this Convention took place Novembcr 7, 1924.

CESKOSLOVAtKA REPUBLIKA i KRALJEVINA SRBA, HRVATA I SLOVENACA, iele~i da reguli~u
uzaj mne pravne odnogaje u gradjanskim, spornim i nespornim delima, uzajamno izvrgenje ekse-
kucionih titula kao i pravne odnose u kaznenim stvarima, sporazunile su se o tome, da 6e toga
radi sklopiti ugovor.

U tom cilju imenovali su svoje punomo6nike:

PREDSEDNIK CESKOSLOVA6KE REPUBLIKE:

gospodina Dra Emila SPIRU, na~elnika Ministerstva pravde u Pragu, a

NJEGOVO VELI6ANSTVO KRALJ SRBA, HRVATA I SLOVENACA:

gospodina Dra Dragoljuba ARANDJELOVIdA, profesora pravnog fakulteta beogradskog
univerziteta, 1

gospodina Dra Janka BABNIKA, predsednika vigeg zemaljskog suda U Ljubljani,

koji su se po izmeni punomo~ija, nadjenih u dobroj i propisanoj formi, saglasili-ovako:

PRVA GLAVA.

OP9TE ODREDBE.

Clan I.
Podiednako postupanie.

Ugovorne strane obvezuju se uzajamno dopustiti driavljanima druge strane na svojoj teri-
toriji slobcdan pristup sudovima pod istim uslovima kao i vlastitim driav1janima i da im u ovom
pogledu nete nametnuti nikakvih ograni~enja, kojima ne podlele vlastiti driavljani.

U opgte propise o jeziku, koji vrede u oblastima ugovornih strana, ovim se ugovorom ni u
koliko ne dira.

I The exchange of ratifications took place at Prague, June 6, 1924.
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HLAVA DRUHA.

I. POSKYTOVANI PRAvNf POMOCT.

Cldnek 2.
Pfim9 styk.

Ob strany smluvni budou si k Idosti vzAjemn6 poskytovati prdvni pomoc ve v~cech civil-
nich a soudnictvi nespornho, 6itp]ic v to i z6lefitosti porucensk6 a opatrovnick6, a to v pfIm6m
styku soudnich a poru~enskych i5f-adfi.

Na izemi Ceskoslovensk republiky jsou k pfezveti MAdosti o doru~eni a o prAvni ponoc pfis-
lugny vechny soudni ifady, k jich zasihini vgak toliko pfedseonictva soorovch soudl! prvni
stolice, ve vecech poru~enskych a opatrovnick.'ch t l poru~enske (sirot6i) fifady druhe stolice.
Na ifizemi krnlovstvi Srbfi, Chorvatfi a Slovincdi isou jak k pfevzeti tak k pfim6mu zasildni t~chto
16dosti pfislugny vgechny soudni fifady.

Je-li do!Adan iifad nepfislugny, zagle do Addni z moci ifedni pfislugnmu ihWadu svfno stdtu
a vyrozumi o tom sou~asn6 do~adajici ilfad.

Vyfizeni do~Adini bude vidy zaslAno pmrmo doladujicimu fifadu.

Cldnek 3.
Kterm jazykem jest sepsati Mddosti.

Zddosti za doru~eni a za prAvni pomoc jest sepsati v jazyku stAtnim (oficielnim) strany do-
aduijici. Ov~iti jich neni tfeba, budou vgak opatfeny i6rednim razitkem ifiadu doladajiciho.

Tmto iAdostem a jich pfilohn ie pfilo iti pfeklad v jazyku stitnm (oficielnim) strany
dondm6, jeni bude pofizen nebo ov~fen pfisein~m tlumo~nikem doladujici strany a opatfen
leho podpisem a Alfednim razitkein, nebo vyhotoven 6fedn& Pfeklad ten nemusi byti jinak ov6-
ren.

Do Adan ilad vak mfile k MAdosti doiadujiciho 6ffadu na jeho Ui5et sim pfeklad opatfiti.

Cidnek 4.
Obsah do dddni.

V do2Adini jest udati pfedm~t Mdosti a, pokud tieba, v~c kritce vyli~iti, strany pak ozna-
6iti podle jmdna, povolnf a mista st~.lho bydli.t , phipadn6 sidla nebo pobytu. V iAdostech o
doru~eni jest udati takd adresu pfijemcovu a druh spisii, kter mA byti doru6en.

Cldnek 5.
Zpzsob vyfizeni.

2ddosti o doru~eni a o pr6.vni pomoc budou vyfizeny podle zikonA doAdandho stitu.
Nicm~n6 bude lze vyfiditi je k nivrhu doadujiciho ifiadu tak6 zvlA;tni formou, neodpo-

ruje-li to zikonfim st~tu doldan~ho.
Listiny a jin6 spisy, jimii se dolAdini vyfizuje, nebudou opatfeny pfekladem do jazyka strany

doladujici.

II. DORU6ENI.

Cldnek 6.

MA±-li b3 ti spis dorufen ve form6 pfedepsan6 zAkonodfirstvim strany dolAdan6 pro v, kon
doru~eni t~hoi druhu, musi b3ti sepsdn ve stAtnim jazyku doltdan strany, nebo opatfen pfe-
kladem do tohoto jazyka. (Clnek 3.)
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DRUGA GLAVA.

I. DAVANJE SUDSKE POM0I.

Clan 2.
Neposredan saobra~aj.

Obe ugovorne strane ukazivade po molbi jedna drugoj pravnu pomo6 u gradjanskim i trgo-
vadkim stvarima i u poslovima vansporne sudbenosti, racunajuki tu i tutorske i starateljske stvari,
i to u neposrednom saobradaju sudova i starateljskih vlasti.

U oblasti Ceskoslovadke Republike nadleine su za prijem zamolbenih pismena za dostavljanje
i za pravnu pomo6 sve sudske vlasti, a za njihovo poiljanje samo predsednigtva kolegijalnih sudova
prvoga stepena, u tutorskim i starateljskim stvarima i tutorska (sirodadska) vlast drugoga stepena.
U oblasti Kraljevine Srba, Hrvata i Slovenaca nadlelne su kako za prijem zamolbenih pismena
tako i za njihovo neposredno pogiljanje sve sudske vlasti.

Ako umoljena vlast nije nadleina, onda 6e ona poslati po slulbenoj dulnosti zamolbeno pis-
meno nadlelnoj vlasti svoje driave i izvestiti o tome jednovremeno moledu vlast.

Odgovor na zamolbeno pismeno poslade se u svakom sludaju neposredno mole6oj vlasti.

Clan 3.
Jezik zamolbenih pismena.

Molbe za dostavljanje i za pravnu pomo6 sastavi6e se na drlavnom jeziku mole6e strane.
Njihovo overavanje nije potrebno, ali one 6e biti snabdevene slulbenim pedatom molede vlasti.

Ovim molbama i njenim prilozima prikljudi6e se dalje prevodi na drlavnom jeziku umoljene
strane, koji 6e biti sastavljeni ili overeni od strane zakletog tumada molede strane i biti snabdeveni
njegovim potpisom i sluibenim pedatom, odnosno biti sluibeno izradjeni. Za ove prevode nije
potrebno dalje overavanje.

Ali zamoljena vlast mole, na molbu molede vlasti i na njen teret, sama pribaviti prevod.

Clan 4.
Sadriina zamolbenih pismena.

U zamolbenom pismenu treba oznaditi predmet molbe i po potrebi stvar u kratko opisati,
a stranke obeleiti po imenu, zanimanju i mestu stalnoga prebivaligta odnosno sedigta ili boravka.
U molbi za dostavljanje oznadie se i adresa primaoca i vrsta pismene predstavke, koja se ima
dostaviti.

Clan 5.
Vrsta svrgavanja.

Molbe za dostavljanje i pravnu pomo6 regavae se po zakonima umoljene driave.
Ipak, po prcdlogu molede vlasti, modi 6e se regavati i u naroditoj formi ako to nije protivno

zakonima umoljene driave.
Isprave i druga pismena, kojim se regava zamolbeno pismeno, nede biti snabdeveni prevodom

na jezik molede strane.

II. DOSTAVLJANJE.

Clan 6.

Ako pismeno treba dostaviti u formi, koja je propisana zakonodavstvom umoljene strane
za pr( (uzimanje slidnih dostavljanja, ornda 6e se ono sastaviti na drdavnom jeziku umoljene strane
ili snabdeti prevodom na ovom jeziku. (Clan 3.)
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Jinak se mfie doiAdanr ifad omeziti na-.to, 2e provede-doru~eni doddnim spisu pfijem.ci,
pokud tento je ochoten spis phijmouti.

Cldnek 7.

Vpkon doruenf ize odepiti, pokl~dA-li je stit, na jehol fizemi m6 b'ti provedeno, za zpfi-
sobil ,-, aby ohrozilo jeho vysostni prva nebo jeho bezpe~nost.

0 tom, le doruefi bylo odepieno, vyrozumi doAdany stat bez odkladu i~lad doadujici
a sd~li mu dilvody, pro6 se tak stalo.

Cldnek 8.

Dorueni bude prokizati bud potvrzenim phjemcov'm, kter4 jest opatfiti datem a ovfiti,
nebo osv6denim do Adan~ho fifadu o tom, ie, jak a kdy bylo provedeno.

Byl-li spis, kterk' m~l bkti doru~en, zaslAn ve dvou vyhotovenich, jest toto potvrzeni phjmu
nebo osv~d6eni bud' napsati na jednom z t~chto vyhotoveni, nebo k n~mu pfipoJiti.

Cldnek 9.

KadMi ze smluvnich stran mile na fizemi strany druh6 doru6ovati spisy takd pHrmo postou
a vlastnim pislugnikfim t6l sv3'mi diplomatickymi nebo konsulArnimi zstupci, anii v;ak ph
tom smi pohroziti donucovacimi opatfenimi nebo jich pou~iti.

III. VYIZOVANI ADOSTi 0 PRAVNf POMOC.

Cidnek io.

Pfislusn fifad pou~ije ph vyhzeni do*Adini t~chie prostfedkfi donucovacich jako pi vyfi-
zeni dolAdni ifadal vlastniho st~tu, nebo Mdosti podankch za t'ml (i6elem z6i6astn~nou stranou.

Pfeje-li si toho do~adujici iliad, bude zpraven, kdy a kde bude provedeno Mdand opatfeni,
aby, strany interesovand mohly b3ti pfitomny.

ClIdnek xi.

Vyhzeni dolddni Ize odepfiti, jestlie Mdan6 opatfeni nenileEi v do dan~m stAt6 k fikolin
soudni pravomoci, nebo mA-li tento stat za to, ie je s to ohroziti jeho v~sostni prAva nebo jeho
bezpe~nost.

Cldnek 12.
Ndklady prdvni pomoci.

Za provedeni doru~eni a za vyhzeni doidAnf o privni pomoc nebudou poiadoviny nijak
poplatky ani nmhrada jakychkoli v3loh. V~jimku cini poplatky, kter6 doiAdany stdt vplatfl
sv~dkfim a znalcCim, jako i vylohy, ktere vznikly doMddnim o pouliti zvldAstni formy rizeni.

Privni pomoc nesmi b~ti do Adan39m fifadem odepfena proto, e domdujici 1i6ad nesloiil
pfim~fenou zdlohu na vylchy, jel po-le odstavce prvdho tohoto 61inku musi b.ti nahraieny, leda
ie by pro tat i dffedni jednAmi mohla b'ti po~adovina z~loha tak6 na vlastnich pfislugnicich.

Poplatky pogtovni hradi Oiiad odesilaiici .
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Inade moie se umoljena vlast na to ograniditi, da dostavljanje preduzme predajom pismena
primaoca, ako ovaj hode da pismeno primi.

Clan 7.

Preduzimanje dostavijanja moie biti odbijeno, ako drzava, na 6ijoj oblasti treba da se preduzme,
drii da 6e time biti ugrotena njena suverena prava ill njena bezbednost.

Umoijena drtava obavestide bez odlaganja mole6u vlast da je dostavljanje odbijeno i saopstiti
joj razloge, zbog kojih je to udinjeno.

Clan 8.

Dostavljanje treba dokazati iii potvrdom primaoca, koju treba snabdeti datumom i overiti,
iii izjavom umoijene vlasti o tome, di je ono, kako i kad L izvrgeno.

Ako je pismeno, koje se imalo dostaviti, poslato u da primerka, onda 6e se ova potvrda o
prijemu ili izjava napisati na jednom od ovih primeraka iii njemu prilo~iti.

Clan 9.

Svaka od ugovornih strana moie u oblasti duge strane dostavljati pismena i neposredno
pogtom, a svojim sopstvenim driavljanima i preko svojih diplomatskih iii konsularnih ,zastupnika,
ali pri tom ne sne prinudna sredstva niti primenjivati niti njima pretiti.

III. POSTUPANJE SA MOLBAMA ZA PRAVNU POMO6.

Clan io.

Nadle~na vlast primenide pri regavanju zamolbenog pismena ista prinudna sredstva kao
pri izvrgenju molaba od strane vlasti svoje sopstvene dr2ave iii molaba, koje je toga radi podnela

jedna od udestvujudih stranaka.
Mole6a vlast bide, ako to ieli, o tome izvegtena kada 6e i gde 6e umoijena mera biti izvrgena,

da bi udestvuju6i interesenti mogli biti prisutni.

Clan i i.

Jzvrgenje molaba moie se odbiti, ako zamoijena mera u umoljenoj driavi ne dolazi u zad tke
sudske n-dleinosti, ill ako ova driava misli, da 6e ta mera ugroziti njena suverena prava ill njenu
bezbednost.

Clan 12.
Tro~kovi pravne pomoi.

Nede se zahtevati nikakve pristojbe niti naknade ma kakvih izdataka za izvrsenje dostave
i za svrgavanje molaba za pravnu pomo6. Izuzetak 6ine pristojbe, koje je umoijena driava isplatila
svedocima i vegtacima, kao i izdaci, koji su sprouzrokovani usled molbe da se upotrebi neka na-
rodita forma postupanja.

Umosjena vlast ne sine odbiti pravnu pomo6 s toga razloga 9to moleda vlast nije poloila
odmereni predujam za izd ttke, koji se prema prvoj alineji ovoga 61ana moraju naknaditi, osim
ako se za iste slu~bene r. dnje i od sopstvenih driavljana moie tratiti da poloie predujam.

Pogtarinu snosi vlast koja 9a1je.
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HLAVA TIRETI.

OSVOBOZEN! OD JISTOT A ZALOH.

Cldnek 13.

Od pHslugnikfi jedn6 ze smluvnich stran, ktefi pfed soudy druh6 strany smluvni budou jednati
jako ialobci net intervenienti, nebude poadovina jakikoli jistota 6i slo~eni k soudu z toho diivodu,
ie jsou cizinci, nebo le nemajf v tuzemsku bydit nebo sicla.

Rovn6 nebude po=adovna na ialobci neb intervenientu nijakA zloha k zajigt~ni soudnich
fitrat.

Cldnek 14.

Byl-li ialobce neb intervenient osvobozen podle Ulnku 13. t~to smlouvy, nebo podle zAkona
platn6ho ve stAt6, kde ialoba byla podAna, od placeni jistoty, sloieni k soudu, nebo ot zilohy,
pravoplatn6 odsouzen soudy jednoho ze smluvnich stAtfi k nAhrad6 fitrat sporu, bude toto roz-
hodnuti vykonatelno bez oredchoziho slys'eni stran tl na fizenif druh6ho stAtu, odpovidA-li po-
&adavklim &hAnku 3. a ie-li pfislugn~rm soudem, kter' je vydal, potvrzeno, e nabylo moci pr"Lva.

Tot6i plati o soudnich rozhodnutich, kter~mi byla pozd ji stanovena v3ge nAkladfi sporu.

HLAVA CTVRTA.

PRAVO CHUD'CH.

Cldnek 15.

Phslugnikfim jednd strany smluvni pffiznivA se na fizemi druhd strany prAvo chud3'ch podle
tchie pfedpisfi, je tam plati pro vlastn phslu"'niky.

Bylo-li pfislugniku jedn6 ze smluvnich stran povoleno prAvo chudych, bude ho po~ivati tak6
ve vech procesnich jedninich pied soudy druh6 smluvni strany, tfkajicich se tie vci. 0 v3'1o-
hAch, kterd by nAsledkem t~chto procesnich jednAni mohly vzniknouti, plati ustanoveni 616nku 12.

Cldnek 16.

Vysv~d~eni chudoby bude vydAno fifady stAlho pobytu iadatelova, nebo, nemi-li ho, fifady
onoho mistp, kde se prAv6 do~asnh zdruje.

Nezdrluje-li se iadatel na fizemi jedn6 ze smluvnich stran, posta~i vysv~d~eni pHslugn6ho
diplomatick~ho nebo konsulArniho zAstupce jeho stAtu.

Cldnek 17.

ICiad pfislu. n , k vydAni vysv6d&ni chudoby mfile si opatfiti u fifadtA druh6 smluvni strany
informace o majetkov~ch pomrech adatelovch.

Ofad, kter' rozhoduje o MAdosti za pfiznAni prAva chud3'ch, jest oprvn~n, aby prozkoumal
v mezich sv6 firedni pisobnosti pedloienA vysv~d~eni a informace.

NO 768



1924 League of Nations - Treaty Series. 193

TRECA GLAVA.

OSLOBODJENJE OD DAVANJA OBEZBEDJENJA I PREDUJMA.

Clan 13.

Od drdavljana jedne od ugovornih strana, koji izlaze pred sudove druge ugovorne strane
kao tuioci ifi intervenienti, nee se traiiti, zbog toga gto su stranci ifi gto u ovozemstvu nemaju
prebivaligta ili sedigta, nikakvo obezbedjenje ili polaganje sudu.

Isto tako nede se od tuiioca i intervenienta traliti nikakav prednjam radi obezbedjenja
sudskih trogkova.

Clan 14.

Ako su sudovi jedne ugovorne driave pravnosnaino osudili na pladanje pami~nih trogkova
tuioca ili intervenienta, koji je u smislu 61ana 13. ovog ugovora ili prema zakonu, koji vrcdi u
dr~avi gde je tulba prfdata, oslobodjen od pla~anja obezbedjenja, polaganja sudu ili predujma,
onda 6e takva odluka biti izvrgna i u oblasti druge ugovorne driave bez prethodnog sasluganja
stranaka, ako ona odgovora zahtevima 61ana 3. i ako je pravnu snagu odluke sluibeno potvrdila
nadleina vlast, koja ju je izdala.

To isto vredi o sudskim odlukama, kojima docnije bude utvrdjena visina parni~nih trogkova.

CETVRTA GLAVA.

SIROMAgKO PRAVO.

Clan 15.

Dravljanima jedne ugovorne strane priznaje se siromagko pravo u oblasti druge strane po
istim propisima, koji tu vrede za sopstvene drdavljane.

Kad je drdavIjanu jedne ugovorne strane priznato siromagko pravo, onda mu ono pripada
i u svima procesnim radnjama pred sudovima druge ugovorne strane, koje se odnose na istu stvar.
Za pristojbe postale usled takvih procesnih radnja vredi 61an 12.

Clan 16.

Svedodibu o siromagtvu izdade vlasti stalnoga boravigta molio~evog, a ako toga nema, onda
vlasti onoga mesta, gde se on bag privremeno nalazi.

Ako se molilac ne nalazi u oblasti jedne od ugovornih strana, onda je dovoljna svedodiba
nadleinog diplomatskog iii konsularnog predstavnika njegove driave.

Clan 17.

Vlast, koja je nadleina za izdavanje svedodibe o siromagtvu, moie traiiti obavegtenja o
imovnom stanju molioca kod vlasti druge ugovorne strane.

Vlast, koja odIu~uje po molbi za priznanje siromagkog prava ovlagkena je da, u granicama
svoga sluibenog delanja, ispita podnesene joj svedudibe i obavegtenja.
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HLAVA PATA.

POZ1STALOSTI.

Cldnek 18.

P-islu~nici kad z obou smluvnich stran mohou pofizovati z.v~ti, dov~tkem, smlouvou
d~dickou, darovdnim na pfipad smrti, nebo jinak o vegker~m jm~ni, kter6 maji na fizemi druh
smluvni strany. Takt6i mohou pHslu'nici obou smluvnich stran nab9vati dfdictvim majetkov'ch
prdv i ve v~ech 6Astech fizemi druh~ho smluvniho stAtu, jako jeho vlastni pfislugnici.

Za prdvni dtivod nab~'vdni podle pfedchizejiciho odstavce budou poklidAnv : zikonnd po-
sloupnost, ndrok na povinn dil, zAv~t', dov~tek, d~dick. smlouva, darovAni na pfipad smrti a
odnimrf' ve prosp~ch st~tu.

Tim vgak nebudou dot~eny pfedpisy platn6 ve smluvnich stAtech o nab3v.ni a dr b6 majetku
nemovit~ho, zejmdna piedpisy vydan6 o prov~d~ni pozemkov6 reformy.

Cldnek 19.

Smluvni strany se zavazuji, ie si navz~iem vydaji movit6 pozfistalosti po pfislu~nicich druh6
strany ku projednAni pozfistalosti a k rozhodnuti spornych otazek na ni se vztahujicich pfislugnym
soudem nebo fifadem vlasti zemel~ho.

Cldnek 20.

Soud nebo-1i6ad smluvni strany, na jeiim fizemi jest movit6 pozstalostni jm~ni, je povinen:
i. zfiditi iumrtni z~pis, zemfel-li na jeho fizemi pfslunik druh6 smluvni strany,

2. u~initi opatfeni nezbytnA k zabezpe~eni a Uiieln6 sprAv6 pozfistal6ho jm6ni, aby bylo za-
br~nino jeho zmengeni nebo jin6 hrozici 6jm6.

Zejmdna jest povinen zfiditi Mdn inventAi ve.kerdho pozfistalostniho jm~ni a poctle okol-
nosti p~ipadu je bud' zape etiti nebo nafiditi jeho uloleni na bezpecn6m mist6 nebo ustanoviti
spolehlivou a dfiv~ry hodnou osobu sprAvccn pozfistalosti.

Opatfeni uvedenA pod 6islem I. a 2. provede soud nebo i6lad podle pfedpisfi platnrch o tom
ve vlastnim st~t6. Na po2ddni dnih6 strany bude v-,ak ize je prov6sti i ve form6 zvlAntni, neod-
poruje-li tato z.konfim platny'm ve st~t6, kde je pislugny soud nebo idiad.

3. Jsou-Ii c'dici nebo odkazovnici st~tnimi ob~any t6 smluvni strany, kde jest poztlstalostni
jm~ni, nebo zdrzuji-i se na tomto uzemi, jest pnslu~n< soud nebo urad oprivnen zadrzeti na Mdost
t~chto osob celd pozastalostni jm~ni nebo posta6ujici 6st jeho do t6 doby, dokud o jich d~dickdm
nebo odkazovnickim n roku nebude prAvoplatn6 rozhodnuto pfislugn3m pozastalostnim soudem
nebo iadem vlasti zfistavitelovy.

4. StejnA. opatfeni mohou bzti u~in~na na Adost vfitelfi, ktefi jsou phslugniky smluvni
strany, na jejim2 zerni jest movit' jnitni, nebo ktef! se na jejim 6zemi zdrluji, pokud jejich ni-
roky byly jiU u soudu ohl.geny. 0 t~chto ndrocich rozhodnou vylun6 soudy statu, na jeho fizemi
jest movitd pozfistalostni jni~ni.

Cldnek 21.

Za Uielem opatfeni uveden ch poc 6islem 3. a 4. pfedch~zejiciho 6Idnku je stanoviti edik-

tUlni jh~itu nejdle pti m~sicfi, aby v ni ndroky osob shora zmin~nzch mohly b'ti souda nebo

No 768



1924 League of Nations - Treaty Series. 195

PETA GLAVA.

ZAOSTAVSTINE.

Clan 18.

Driavljani svake ugovorne strane mogu testamentom, kodicilom, ugovorom o nasledjivanju,
poklonom u slu~aju smrti ili na drugi na~in raspol gati celom imovinom, koju imaju u oblasti
druge ugovorne driave. Isto tako mogu driavljani obe ugovorne strane i u svakoj oblasti druge
ugovorne driave, isto kao i sopstveni dr~avljani, pribavljati imovinska prava putem nasledja.

Kao pravni osnovi pribavljanja u smislu prethodne alineje razumeju se: nasledjivanje po
zakonu, pravo na zakoni deo (rezervu), testament, kodicil, ugovor o nasledjivanju, poklon u slu-
6aju smrti i pribavljanje driavi nasledja bez naslednika.

Propisi, koji vaie u ugovornim driavama o pribavljanju i posedovanju nepokretnina, naro~ito
propisi o agrarnoj reformi, time se ni u koliko ne vredjaju.

Clan 19.

Ugovorne strane obvezuju se, da uzajamno jedna drugoj predaju pokretne zaostavgtine
d[avljana druge strane radi rasprave zaostavstine i donogenja odluke o naslcdnim sporovima,
koji se na to odnose, od strane nadleinog suda iii nadleine vlasti driave pokojnikove.

Clan 20.

Sud ili vlast ugovorne strane, u 6ijoj se oblasti nalazi pokretna zaostavgtina, du~an je
i. da sastavi zapisnik o smrti driavljana druge ugovorne strane, koji je u njegovom podru~ju

umro ;
2. da preduzme mere, koje su neophodne za obezbedjenje i valjano upravljanje zaostavgti-

nom u cilju da se izbegne njeno smanjenje ili koja druga prete6a 9teta.
On je naro~ito duan sastaviti urcdan inventar celokupne zaostavgtine i prema okolnostima

slu~aja ili staviti je pod pe~at ill narcditi da se ostavi na kome sigurnom mestu ili odrediti koje
pouzdano ili poverljivo lice za staraoca zaostavgtine.

Pcd i. i 2. spomenute mere prcduzede nadleni sud ili vlast po propisima, koji vrede u sop-
stvenoj dr~avi. Ali 6e one, po molbi druge strane, biti preduzete i u kojoj naro~itoj formi, ako ova
nije u protivnosti za sakonima, koji vrede u dravi gde se nalazi nadle~ni sud ili vlast.

3. Ako su naslednici ili legatari dravljani jedne ugovorne strane, kod koje se nalazi zaostav-
9tina, ili se u ovoj oblasti nalaze, onda je nadle~ni sud ili vlast ovlak6en, da po molbi ovih lica dotle
zadr~i celu zaostavgtinu ili jedan dovoljan deo iste, dok nadle~ni ostavinski sud dr2ave ostavio~eve
pravnosna~no ne odlu~i o njihovom nasledni~kom ili legatskom potrafivanju.

4. Iste se mere mogu preduzeti po molbi poverilaca, koji su driavljani one ugovorne strane,
u 6ijoj se oblasti pokretna zaostavgtina nalazi, ili koji se u ovoj oblasti nalaze, ako su njihova po-
tra~ivanja kod suda bila ve6 prijavlejna. 0 tim potra~ivanjima odlu 6iva~e isklju~ivo sudovi one
driave, u 6ijoj se oblasti nalazi pokretna zaostavgtina.

Clan 21.

U cilju postignu6a pod brojevima 3. i 4. prethodnoga 6lana navedenih mera odredi6e se edik-

talni rok od najdule pet meseci, u kome se potra2ivanja goreimenovanih lica mogu sudu ili vlasti
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tifadu pfihlgeny. Nebyly-li pfihlieny v t6to lhjitM, nelze vydini movit~ho pozfistalostniho jm~nf
odpirati.

VyhlA.4ka bude uvefejn~na v obou stAtech v 6asopise, urengm pro fifednf vyh]IAgky, a jeji
overeny opis bude neprodlen6 zaslin soudu nebo iradu vlasti zustavitelovy, kter~mu prislus
projedndni porfista]osti ; neni-Ji tento soad nebo (ifad zndm, jest opis vyhlAgky zaslati ptfslugn~mu
ufadu konsulkmimu nebo, neni-li ho, jin~ma zastupitelsk~mu fiiadu.

Cldnek 22.

0 ka d~m 6imrtf phslugnika druh6 strany zpravi ihned pfislugn 6ifad nejbliW. konsul6rnf
fIad vlasti zemfelho a zagle mu co nejdHve fimrtni list a ovfen' opis fimrtnho zipisu.

Je-li v mfst6, kde jest movit6 pozfistalostni jm~ni, konsulArni fifad, Ize opatfeni, uvedena
v O1dnka 2o. pod 6islem 2., u~initi jen, byl-li o tom konsuldrni 16ad za Uielem. 6&asti v~as vyro-
zum~n.

V ostatnich pfipadech bude konsutirni fiad neprodlen6 zpraven o v~em, co bylo zaozeno
k zabezpeenf a sprdv6 pozfistalostniho jm~ni. Opatfeni tato mohou b ti na jeho pfAnf zmn6na
nebo zrugena, le by z toho vznikla fijma vlastnini stitnim pfislugnikfim.

CIdnek 23.

Jsou-li na projednAni pozistalosti ziiastn~ny pouze osoby, kter6 jsou pfislugniky st.tu,
na jehol fizemi jest moviti pozfistalost, nebo kter6 se na tomto fizemi trvale zdrluji, mOIe po-
zfistalostni soud nebo ifiad vlasti zemel6ho k nAvrhu tchto osob zfistaviti projednAn movit6
pozilstalosti soudu nebo fifadu mista, kde jest movit pozfistalost, byl-li tento n~vrh podin ve
hfit stanoven6 v 6lnku 21.

CIdnek 24.
0 tom, co dlulno povaiovati za jm~ni movit6, rozhoduji pfedpisy stAtu, kde je toto jm~nI.

MovitA pozfistalost bude za Ui"elem dopravy do vlasti zCistavitelovy pfed;na nejbliigimu
konsuliriimu fiadu.

Ustanovenimi t6to smlouvy ne'sou nikterak dot6eny . predpisy o zdpov~di v:5vozu jednotli-
v~ch predm~t6, pokud jsoa na fizemi smluvnich stran 4-o asn6 v platnosti.

Cidnek 25.

Ustanoveni t~to smlouvy o vydAv~ni movit'ch pozfistalostf nebudou dotena pfipadnou
podrobnou finan~ni dohodou mezi ob~ma smluvnimi stranami o zamezeni dvojiho zdan~ni movi-
t3'ch poziistalosti, kter6 podle pfedchAzejicich pfedpisfi budou vydAny pozfistalostnima soudu
nebo Aifadu vlasti zemieldho."

CIdnek 26.

Dokud dohoda zmin~n' v 6lAnku 25. nebude sjednAna, vyhra~uje si kaidA ze smluvnich stran,
le, dive ne2 movitou pozistalost vydA 6iiadim druhM smluvni strany, vybere poplatky a jin6
vefejn6 dAvky, kter6 die jejich zAkonC na ni vAznou.

CIdnek 27.

ProjednAnf nemovit6 pozfistalosti a rozhodnuti o vgech if se t3'kajicich alobAch a prAvnich
rozepnfch pfisluMi v3lun6 soudu nebo administrativnimu ftiadu smluvnl strany, na jejim Tizemf
tato pozfistalost le76.
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prijaviti. Ako se takva prijava u ovom roku ne u6ini, onda se predaja pokretne zaostavgtine
ne moe odre6i.

Proglas 6e biti objavljen u obema driavama u novinama, koje su odredjene za sluibena pro-
glagavanja, i njegov overen prepis poslade se bez odlaganja sudu ili vlasti ostavio~eve driave,
koji je nadlean za raspravu zaostavgtine ; ako ovaj s d ili vlast nisu poznati, onda nadlelnoj
konsularnoj vlasti, a ako ni nje nema, onda drugoj vlasti za zastupanje ovlag6enoj.

Clan 22.

0 svakom smrtnom slu~aju driavljana druge ugovorne strane izvestite odmah nadle~na vlast
najbliiu konsularnu vlast drtave umrloga, giljuti joj 9to pre umrlicu i overen prepis zapisnika
o smrti.

Ako se u mestu, gde se nalazi pokretna zaostavgtina, nalazi konsularna vlast, onda se u 61anu 20.
pod brojem 2. navedene mere mogu samo onda preduzeti, ako konsularna vlast bude radi u~estvo-
vanja blagovremeno o tome izvegtena.

U ostalim sluajevima bie konsularna vlast bez odlaganja izvegtena o svemu 9to je naredjeno
bilo radi obezbedjenja i uprave zaostavgtinom. Ove mere mogu po njenoj ielji biti izmenjeneyili
ukinute, ako to ne bi bilo od 9tete za sopstvene driavljane.

Clan 23.

Ako u raspravi zaostavgtine u~estvuju samo lica, koja su driavljani driave, u 6ijoj se oblast i
nalazi pokretna zaostavgtina, ili koja se u ovoj oblasti stalno bave, onda moie ostavinski sud ili
vlast pokojnikove driave po predlogu ovih lica ostaviti raspravu pokretne zaostavgtine sudu ili
vlasti mesta, gde se pokretna zaostavftina nalazi, ako je ovaj predlog stavljen u roku odredjenom
u 61anu 21.

Clan 24.

Sta se ima smatrati kao pokretna imovina, odredjuje se po propisima driave, u kojoj se nalazi
doti~na imovina.

Pokretna zaostavgtina predate se najbliloj konsularnoj vlasti radi otpravljanja u driavu
ostavioca.

Odredbama ovoga ugovora ne dira se nikako u propise o zabrani izvoza pojedinih predmeta,
u koliko oni tada vrede u oblasti ugovornih strana.

Clan 25.

U odredbe ovoga ugovora o predavanju pokretne zaostavgtine ne dira se eventualnim blifim
finansijskim sporazumom izmedju obe ugovorne strane u pogledu izbegavanja dvostrukog pore-
zivanja pokretnih zaostavgtina, koje se po gornjim propisima predaju ostavinskom sudu ili vlasti
driave pokojnikove.

Clan 26.

Dok sporazum po 6lanu 25. ne bude postignut, svaka-ugovorna strana zadriava sebi pravo
da od pokretne zaostavgtine napla6uje porez na nasledje i ostale daibine po svojim zakonima
pre no 9to je izda drugoj ugovornoj drzavi.

Clan 27.

Rasprava nepokretne zaostavgtine i odluka o svima tuibama i pravnim sporovima, koi se
na nju odnose, pridapa isklju~ivo sudu ili administrativnoj vlasti one ugovorne strane, u cijoj
se oblasti nalazi ova zaostavgtina.
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HLAVA SESTA.

PORU ENSTVf A OPATROVNICTVf.

Cldnek 28.

l)fadfim kad ze smluvnich stran pfislugf poru~enski (opatrovaickA) p66e o osobu a o vegker6
jm~ni jejich vlastnich pfislugnikfi.

Pokud jde o pfislugniky druhd smluvni strany, ktefi se zdriuji v jejich obvodu, nebo tam
maji jmni, omezi se fifady pouze na neodkladnA opatfeni poru6enski (opatrovnickA) a vyrozu-
m~ji o tom neprodlen6 pfislu-n fiad t~to druh6 smluvni strany.

Pfislugn iad stitu, jehol ob~anem jest poru~enec, mflie opatfeni tato zrugiti. Mflie vgak
t , je-li to v zAjmu poru~encovO, vyslechna tohoto a jeho zS.konn6ho z~stupce, pfen6sti jednotlivA
opatfeni poru6enskA. (opatrovnickd) jak ohledn6 osoby tak ohledn6 jm6ni podle pfedpisCi o tom
platn'ch na ui'ady druh6 strany.

U icady tyto fidi se pak pfi sv~m rozhodovni tuzemskym prvem. 0 otdzk~ch osobniho stavu
jim v-,ak rozhodovati nepfisluMi. Jejich rozhodnuti, jakmile se stanou prlvoplatn3mi, budou uznAna
na dizemi strany druh6.

HLAVA SEDMA.

OVUOVANf A PRfIVODNf SfLA LISTIN.

Cidnek 29.

Listiny sepsand, vydan6 neb ovfen6 soudem, nebo listiny vydan6 n6kter-'m nejvyggim sprAv-
nim fifadem nebo jin'mi fistfednimi nebo jim na rovefi postaven~mi sprAvnimi 6fady jedn6
smluvni strany, jichi mA b~ti poulito pfed soudy a poru~ensk'mi iliady na fizemi druh6 strany,
nepotfebuji, jsou-li opatfeny fiIednim razitkem, dal iho ovfeni.

Listiny vyhotoven6 a ovfen6 vefejnzmi notAifi (notAfi), mA-li jich b3ti pouiito po rozumu
odstavce prv~ho, dluino soudn6 oviti.

Za soudni listiny je pova~ovati tdl vyhotoveni podepsanA soudni kancelfi, pokud jeji podpis
posta~uie podle zAkonft smluvnf strany, na jejim dizemi je soud.

Seznam istfednich fifadfi, jez podle odstavce prv~ho pfichAzeji v fivahu, bude t6to smlouv6
pfipojen. Pffpadn6 pozd~jgi zm~ny budou navzdjem sd~leny.

Cldnek 30.

Prfivodni sila vefejnch listin, zfizen3ch na Aizemi jedn6 smluvni strany, jako i obchodnich
knih, veden3ch na tomto fizemi, fidi se v fizeni pred soudy druh6 smluvni strany podle zikonfl
stAtu, v n6mi byly zfizeny nebo jsou vedeny, ani vgak smi jim b3iti pfiznAna v mife v6t. i, nel
pfipougti prAvo stAtu, kde se soudni fizeni koni.

HLAVA OSMA.

PROHLKkENf ZA MRTVA.

Cldnek 31.

ProhlAsiti osobu za mrtvou pfislugi fifadfm stAtu, jehoi pfislugnikem byla v dob6, kdy se
sta a nezv6stnou.

PrAvoplatn6 v 'roky vydand t~mito fifady maji platnost ti na fizemi druh6 smluvni strany.
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SESTA GLAVA.

TUTORSTVA I STRATELJSTVA.

Clan 28.

Vlastima svake ugovorne strane pripada tutorska (starateljska) zagtita o li~nosti i celokupnoj
imovini njenih sopstvenih dravljana.

Za driavljane druge ugovorne strane, koji se u njenoj oblasti nalaze ili tu imaju imovine,
one 6e se ograni~iti samo na neodloine tutorske (starateljske) naredbe, i o tome nadleinu vlast
druge ugovorne strane bez odlaganja izvestiti.

Nadleina vlast dr~ave, 6iji je driavljanin gti~enik, moie ove naredbe ukinuti. All ona moie,
ako je to interesu gtitenika, pojedine tutorske (starateljske) naredbe, shodno za to vrede6im pro-
pisima, bilo u pog]edu inosti ili u pogledu imovine, i preneti na vlasti druge ugovorne strane,
saslugavgi gtidenika i njegovog zakonskog zastupnika.

Ove 6e vlasti onda pri svojim odlukama primenjivati doma~e pravo. Ali one ne mogu odlu-
6ivati o pitanjima li~nog statusa. Njihove pravnosna~ne odluke prizna6e se u oblasti druge ugovorne
strane.

SEDMA GLAVA.

OVERAVANJE I DOKAZNA SNAGA ISPRAVE.

Clan 29.

Za isprave, koje je sastavio, izdao ili overio sud, ili za isprave, koje poti~u od vrhovne ili druge
centralne ili njima ravne upravne vlasti jedne ugovorne strane, nije potrebno pri njihovoj upotrebi
pred sudovima i tutorskim vlastima u oblasti druge ugovorne strane nikakvo drugo overavanje
ako su snabdevene sluibenim pe~atom.

Isprave, koje su sastavili ili overili javni notari (notari), overi6e sud, ako se ho~e njihova
upotreba prema alineji prvoj.

Kao sudske isprave smatra~e se i otpravci, koje je potpisala sudska kancelarija, ako je njen
potpis dovoljan po zakonima one ugovorne strane, u 6ijoj se oblasti sud nalazi.

Ovom 6e se ugovoru priloiti spisak centralnih vlasti, koje po alineji prvoj dolaze u obzir.
Eventualne docnije promene bie uzajamno saopgtene.

Clan 30.

Dokazna snaga javnih isprava, koje su sastavljene u oblasti jedne ugovorne strane, kao i
trgova~ke knjige, koje su vodjene u ovoj oblasti, upravlja se u postupku pred sudovima druge
ugovorne strane po zakonima drlave gde su one sastavljene ill vodjene, ali im se ne mo&e ni u kom
slu.aju priznati u ve~oj meri nego 9to je to dopugteno po zakonima driave, gde se sudsko postu-
panje dostavlja.

OSMA GLAVA.

PROGLAgENJE SMRTI.

Clan 31.

Proglaenje smrti jednoga lica pripada vlastima driave, 6iji je drdavljanin on bio u vremenu
kad ga je nestalo.

Pravnosna~ne odluke, koje su ove vlasti izrekle, vrede i u oblastLdruge ugovorne strane.
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HLAVA DEVATA.

PRAVNA INFORMACE A OSVtD6OVANf PRAVNfCH PAEDPISa.

Cldnek 32.

Ministerstva spravedlnosti smluvnfch stran dodaji si navz~jem na poddAni informace o prAvu
platn~m na dzemi svych st~.tfi.

V Mdosti bude pfesn6 vyli~iti, o kter3ch privnich pfedpisech m6 b~ti informace d~na, nebo
jichi zn~ni m6. b3ti osv~d~eno.

HLAVA DESATA.

SPORY 0 MANIELSK PfIVOD DfTPTE.

Cidnek 33.

Spory o manielsk piivod dit~te n~eeji pfed fifady on6 smluvni strany, jejimi stAtnim
prislu.nikem jest osoba, proti nii ialoba 6eli.

PrAvoplatn6 n~dezy tchto Aiadhi budou uznwny na fizemi druh6 smluvni strany.

HLAVA JEDENACTA.

NALEZY VE V-CECH MANiELSK-kCH.

Cldnek 34.

Rozhodovati o platnosti manelstvi, o rozluce nebo rozvodu od stolu a loie, pfislugny jsou
vylu n6 dfady onoho stAtu, jehoi pffslugniky jsou manleM v dob6 podini ialoby nebo 91dosti.
Jsou-li manieM v t~to dob6 riizn~ho stftniho ob~anstvi, jsou v3lun6 pifslukny firady stAtu, kam
manieM naposled spole~n6 pfisluseli.

Zm~ni-li manieM stAtni pfislugnost, mfiie okolnost, kterA nastala pfed touto zm~nou, b3ti
dfivodem rozluky nebo rozvodu jen potud, pokud odfivodfiovala rozluku nebo rozvod t4 dle prdva
pfed tim pro n6 platn6ho.

Privoplatn6 n~lezy fiadhi jmenovan3ch v odstavci prv6m budou uznmny na fizemf druh6
strany.

HLAVA DVANACTA.

IfZENf KONKURSNf.

Cldnek 35.

B yl-li uvalen konkurs na jm~ni pfislu.nika druh6 smluvni strany, jest neprodlen6 zpra-viti
pffslusny soud jeho vlasti, pokud tento je zn~m.

Lze-li za to miti, ie v druh6m smluvnim stUtM pfeb3vaji konkursnf vffiteM, je zaslati pus-
lu.ndmu soudu ztroveii s touto zprivou i vyhotoveni konkursni vyhlI6ky k uvefejn~nf v 6asopisech
tam pro to uren3ch.

Bylo-li na fizemi jedn6 smluvnf strany zahAjeno pfislu-,nTm soudem nebo fifadem konku'sni
fizeni, a ml-li 6ipadce na dizemi druh6 smluvni strany movit6 jm6ni, ani by tam mal svd bydli.gt6
(sfdlo), bude toto jm~ni na do.dini pfislugn~ho soudu nebo fifadu zajitno, sepsano a vydino.
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DEVETA GLAVA.

PRAVNA OBAVE9TENJA I POSVEDOENJA PRAVNIH PROPISA.

Clan 32.

Ministarstva pravde ugovornih strana dava6e jedno drugom po molbi obavegtenja o pravnim
propisima, koji vrede u oblasti njihove driave.

U molbi 6e se ta6no ozna6iti, o kojim pravnim propisima treba da se dade obavegtenje ili
6iji tekst treba da se posvedoi.

DESETA GLAVA.

SPOROVI 0 BRAtNOSTI DETETA.

Clan 33.

Sporovi o bra-nom rodjenu deteta pripadaju vlastima one ugovorne strane, 6iji je driavljanin
lice, protiv koga se tu~ba upravlja.

Pravnosnaine presude ovih v asti bide priznate u oblasti druge ugovorne strane.

JEDANAESTA GLAVA.

PRESUDE U BRA6NIM STVARIMA.

Clan 34.

0 vainosti braka, o razvodu i odvajanju od stola i posteije nadlelne su isklju~ivo da odlu~uju
vlasti one driave, 6iji su driavljani supruzi u vreme predaje tuibe ili molbe ; ako supruzi u vreme
predaje tuibe imaju razna dravljanstva, nadleine su isklju~ivo vlasti drlave, kojoj su supruzi
zajedniki poslednji put pripadali.

Ako su supruzi promenili driavljanstvo, onda mole okolnost, koja je pre ove promene na-
stupila, biti razlog odvajanja ili razvoda samo u toliko, ako je ona dopugtala odvajanje ili razvod
i po pravu, koje je predje za njih va~ilo.

Pravnosnaine odluke u alineji prvoj imenovanih vlasti bide priznate u oblasti druge ugovorne
strane.

DVANAESTA GLAVA.

STECISNI POSTUPAK.

Clan 35.

Ako se nad imovinom driavijana druge ugovorne strane otvori stecigte, onda 6e o tome bez
odlaganja biti izvegten nadleini sud njegove driave, ako je on poznat.

Ako se mole uzeti da u drugoj ugovornoj driavi stecigni poverioci prebivaju, onda 6e se nadlei-
nom sudu poslati s izvegtajem prepis stecignog proglasa radi obnarodovanja u za to odredjenim
novinama ove driave.

Ako nadleini sud ii vlast u oblasti jedn.e ugovorne strane otvori stecigte i ako ste~ajni dulnik
u oblasti druge ugovorne strane ima pokretnog imanja, ne imajudi tamo svoje mesto prebivanja,
onda 6e se ove imanje po molbi nadleinog suda ili vlasti obezbediti, popisati i nadleinom sudu
ili nadlelnoj vlasti predati.
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Cde dne, kdy toto doldini dojde pfislu~n~mu & adu druh smluvni strany, neze tu na mo-
vit6m jm6ni fipadcov6 nab3?vati ani vlastnick3'ch, ani zistavnfch, ani reten~nich prv.

0 vyloueni a odlu~eni pfcdm~tfl z movit6 konkursni podstaty rozhoduji soudy smluvni strany,
na jejimi dzemi jest movit6 jm~ni. Zbyvajici movit6 jm6ni bude pak vyddno pf4slugn~mu kon-
kursnimu soudu druh4 smluvni strany.

Cldnek 36.

106inky konkursu vyhldgen~ho pHslu-nonn fifadem jedn6 smluvni strany nedotfkaji se ne-
movit~ho jm6ni fipadcova, jel le~i na iizemi druh6 strany.

Cldnek 37.

Pfilslu.nici obou smluvnich stran po~ivaji jako vhfitel v ifzeni konkursnim a vyrovnivacim
tchie priv jako vlastni stftni oband.

HLAVA TIAINACTA.

VZAJEMN-k VfKON EXEKU6NICH TITUL1.

Cldnek 38.

KadA ze smluvnich stran se zavazuje, ie podle nie uveden3ch ustanoveni a na z~klad6 nile
zmin6n3'ch listin, je byly zfizeny na 6izemi druh6 smluvni strany a podle priva tam platn~ho
jsou vykonateln3mi exeku~nimi tituly, povoli a vykonAi exekuci t4l na svdm vlastnim fizemi.

Cldnek 39.

Exekuni tituly.

Jsouf exeku~nimi tituly podle pfedchizejiciho 6l1nku:
i. Rozsudky, platebni pfikazy (rozkazy), usneseni a jinA rozhodnuti civilnich soud6, vetn6

soud6i obecnkh, o majetkopr~vnich nmrocich, pokud podle prAva platn6ho u nal6zajiciho soudu
nepcdl~haji Vdn~mu dal. imu opravn~mu prosthdku s 6i6inkem cdkladn m a pokud jsou opatfeny
doloikou soudu, ie tomu tak jest, potvrzujici zrovefi sprivnost vyhotoveni.

2. Smiry uzavfen4 o takov3ch nirocich pfcd civilnimi soudy, v~etn6 soudfl obecnich, jsou-li
opatfeny dololkou soudu, ie jsou vykonateny, jako i doloikou stvrzujici sprivnost jich vyho-
toveni.

3. Rozsudky a rozhodnuti rozhcdcfi nebo rozhcdich soudai, anebo smiry pfed rozhodci i
rozhcd~imi soudy, pokud podle zdkonfi nebo podle pisemn4, v zdkonn6 form6 zhzen6 smlouvy
jest rozhodce ntbo rozhod~i soud povoldn, aby rozhodl o ur~it3ch ndrocich majetkoprivnich.
Listiny ty museji bti opatieny potvrzenim pHslugn~ho soudu prvni stolice, v jeho obvodu m61
sidlo rozhodce nebo rozhod~i soud v dob6 vyddni rozsudku, rozhodnuti, nebo v dob6 uzavieni
smiru, ie nepodlhaji dalsimu opravnemu prostfcdku s 66inkem odkladn m, a doloikou potvrzu-
jicisprivnost jich vyhotoveni.

Cldnek 40.

Povoleni a v3kon exekuce fidi se pfedpisy platn mi ve stAt6, kde exekuce mi b3?ti povolena
nebo vykondna, pokud tato smlouva nestanovi odchylek.
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Od dana kada takva molba prispe kod nadleinih vlasti druge ugovorne strane, ne mogu se
tu na pokretnoj imovini stecignog duinika sticati ni svojinska ni zalo~na prava ni prava zadranja.

0 izdvajanju ili odvajanju predmeta ili pokretne stecigne mase odluduju sudovi one ugovorne
strane, u 6ijoj se oblasti pokretna imovina nalazi. Ostala pokretna imovina bie predana nadlenom
stecignom sudu druge ugovorne strane.

Clan 36.

Dejstva stecigta, koje je objavila nadleina vlast jedne ugovorne strane, ne odnose se na ne-
pokretnu imovinu stecignog duinika, koja lei u oblasti druge ugovorne strane.

Clan 37.

Drlavljani obe ugovorne strane uivaju kao poverioci u stecignom postupku i postupku po-
ravnanja ista prava kao i sopstveni driavljani.

TRINAESTA GLAVA.

UZAJAMNO IZVR9ENJE EKSEKUCIONIH TITULA.

Clan 38.

Svaka ugovorna strana obvezuje se da odobri i izvrgi eksekuciju i u svojoj oblasti, shodno
dole navedenim odredbama i na osnovu dole spomenutih isprava, koje su sastavljene u oblasti
druge ugovorne strane i prema tu vaie~im propisima su izvrgni eksekucioni tituli.

Clan 39.

Eksekucioni lituli.

Eksekucioni tituli su prema prethodnom 6lanu:
i. Presude, platni nalozi, regenja i druge odluke gradjanskih sudova, radunajudi i opgtinske

sudove, o imovno-pravnim potra~ivanjima, ako oni po pravu, koje vaii kod presudjujudeg suda,
ne podlee nikakvom daljem pravnom sredstvu sa odlo~nim dejstvom i o tome su snabdeveni
odgovarajudom klauzolom suda, koja u isto doba tadnost otpravka potvrdjuje.

2. Poravnanja o takvim potraivanjima, zakljudena pred gradjanskim sudovima, radu-
najudi i opgtinske sudove, ako su snabdevena klauzulom da su izvrgna i klauzulom, koja potvrdjuje
tacnost njihovog otpravka.

3. Presude ili odluke izbornih sudija ili sudova ili poravnanja pred izbornim sudijama ili
izbornim sudovima, ako su prema zakonima ili po pismenom u zakonoj formi sastavljenom ugo-
voru izborni sudija ili izborni sud pozvani da odlude o odredjenom imovno-pravnom potraivanju.
Ove isprave moraju biti snabdevene potvrdom nadle~nog suda prvog stepena, u 6ijem je podrudju
imao svoje sedigte izborni sudija ili izborni sud u vreme donogenja sudske presude, odluke ili zak-
lju~enja poravnanja, da ne podlee nikakvom daljem pravnom sredstvu s odloinim dejstvom i da
je otpravak ta~an.

Clan 40.

Odobrenje i izvrgenje eksekucije upravlja se po propisima, koji vaie u driavi, gde se eksekucija
ima odobriti ii izvrgiti, ako u ovom ugovoru nije 6to drugo odredjeno.
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Cldnek 41.

Kde je podati Mddost o exekuci a jak postupuje doddan soud.

Zadost o povoleni a v kon exekuce budil podAna vymdhajici stranou u soudu, kde exekufni
titul vznikl. Pokud jde o exekufni titiily vznikl6 v tfizeni pfed soudy obecnimi, rozhodci nebo roz-
hod~imi soudy, pociAna bude u p'islu'neho soudu prvni stolice, v jehol obvodu vznikly. Soud,
u n~hol byld podAna iAdost za povoleni a vfkon exekuce, odstoupi ji neprodlen6 p0 phpojenf
doloek po rozumu 6anku 39. s ostatnimi doklady podle pfedpisfi, jei plati o dopisovani se soudy
druh6 smluvni strany, soudu, kter tam podle predchdzejicich ustanovenf je pfislu hn1'.

Stran6 je zfistav~no, aby M.dala o povoleni a vfkon exekuce pflmo u pfislugnho soudu
druhho smluvniho stAtu.

Soud phslugn k povoleni exekuce zjisti na zaklad6 zaslan35ch spisfi, jsou-li tu podminky
aby exekuce byla povolena a vykonAna, a to v fizeni, je je skon~iti nejd~le do 3o dnfi ode dne,
kdy spisy k soudu dogly, a je2 se omezi na zkoumAni t~chto ngde~tosti:

i. lze-li poklddati phislugnost fifadu, kter rozhodl Ve v~ci, za odfivodnnu; tomu tak bude,
mohla-li vc b3ti vznesena pfed soud v do~adujicim stat6 podle pfedpisfi platnch ve stdt6 do-
Mdan~m o pnislu nosti ;

2. jde-li o exeku~ni titul, podle 6linku 39;
3. byla-li Malovana strana tam, kde toho zAkon vy~aduje, dn6 obeslna k fizeni, v n~mi

exeku~ni titul vznikl, zejni~na, byla-li ji do vlastnich rukou doru6ena aloba nebo podani, kter'in
projednni v~ci na dizemi druh6 smluvni strany bylo zah~jeno, a byl-li ji platn6 doru~en rozsudek
nebo jin6 rozhodnuti zaklAdajici exeku6ni titul ; byl-li vydAn rozsudek pro zmegkdni, jest k n.vrhu
strany povinn6 zjistiti, nebylo-li ji n~jakou nepravidelnosti znemon~no, aby se fizeni zfastnila
nebo se dala f dn6 zastoupiti.

V fizeni podle pfedchazejiciho odstavce Ize pied rozhodnutim slygeti o tchto okolnostech
odpirce strany vymihajici nebo jeho zastupce.

4. Nemd-li byti povolenim a vykonem exekuce vynuceno jednAni, ktere jest podle predpisft
platn3'ch ve stat, kde exekuce m6. b~'ti povolena nebo vykonAna, zapov~zeno, nebo kter6 nelze
vynutiti, nebo nema-li byti povolenim a vykonem exekuce uznin prAvni pomr ani uskute~n~n
nArok, kterr se pfii svrchovanosti doiAdan6ho stAtu nebo dobr'm mravam, anebo ktery podle
prava doiddan~ho statu neni ialovateln3' nebo vykonateln .
* K vcn~mu pfezkoumani exeku~niho titulu neni soud exekuci povolujici ani vykonavajici
opr6.vn~n.

Cldnek 42.

Prozatimni opatreni.

Jakmile soudu dojdou spisy (61dIrek 41.), povoli soud pfislu"n-k rozhodnuti o MAdosti za
povoleni exekuce neprodlen6, podle pfedpisii pro n~j platn~'ch, prozatimni opatfeni proti odpfirci
strany vym~ahajici k zajigt~ni nAroku z exeku~niho titulu. Toto prozatimni opatfeni Ize jen tehdy
zruiti, byla-li odpaircem vymihajici strany dAna jistota pro fdpln6 uspokojeni nAroku z exekuc-
niho titulu.

HLAVA CTRNACTA.

VYDAVANf ZLOINCUI.

Cldnek 43.

Smluvni strany se zavazuji, ie si na podini navzAjem vydiji osoby, kter6 se zdr~uji na
dizemi do Adan6 smluvni strany a jsou stihAny soudnim 6ifadem doiadujiciho stAtu pro cin, trestny
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Clan 41.

Gde de se predati molba za eksekuciju, postupak umoljenog suda.
Potraila~ka stranka preda6e molbu za odobrenje i izvrsenje eksekucije sudu, gde je ekseku-

cioni titulus postao. Ako su u pitanju eksekucioni tituli, koji su postali u postupku pred opktinskim
sudovima, izbornim sudijama iii izbornim sudovima, onda 6e se molba predati nadleinom sudu
prvoga stepena, u 6ijem su podru~ju oni postali. Sud, kod koga je molba za odobrenje i izvrgenje
eksekucije bila predata, ustupi6e ovu bez odlaganja sudu druge ugovorne strane, nadlenom po
gornjim propisima, dodavgi klauzule u smislu 6ana 39. sa ostalim dokazima, a po propisima, koji
vrede za pismeni saobra~aj sa sudovima druge ugovorne strane.

Stranci je slobodno da za odobrenje i izvrenje eksekucije neposredno moli nadleini sud druge
ugovorne strane.

Sud, koji je nadleian za odobrenje eksekucije, utvrdi~e na osnovu poslatih akata u postupku,
koji se ima najdalje svriti za 3o dana od kad su akta sudu stigla, i koji se ima ograni~iti na ispi-
tivanje sledetih uslova, da li postoje zahtevi za odobrenje i izvrgenje eksekucije :

i. da li se ima smatrati kao osnovana nadlenost vlasti, koja je stvar presudila ; ovo je slu~aj,
ako je stvar mogla iza~i pred sud u mole~oj driavi po propisima, koji vrede o nadle~nosti u umoljenoj
driavi ;

2. da li se radi o eksekucionom titulu u smislu 6Iana 39;
3. da li je tuiena stranka tamo gde to zakon zahteva, bila uredno pozvana u postupku, u

kome je postao eksekucioni titul, naro~ito da li joj je tulba ili pismeno, kojim je rasprava predmeta
bila otpo~eta u oblasti druge ugovorne strane, bilo dostavljeno u vlastite ruke i da li joj je presuda
ill druga odluka, koja 6ini eksekucioni titul, pravovaljano dostavljena ; po predlogu obvezane
stranke utvrdi6e se, ako je donesena kontumacijalna presuda, da joj nije ma kojom nepravilnogku
onemogu6eno da u postupku uestvuje ili da bude kao 9to treba zastupana.

U postupku po prednjoj alineji moie u ovim okolnostima biti saslugan pre donogenja odluke
protivnik potraiila~ke stranke ili njegov zastupnik.

4. Da li se odobrenjem i izvrgenjem eksekucije ne~e iznuditi radnja, koja je zabranjena ili
se ne moie iznudjavati po propisima, koji vrede u driavi gde se eksekucija ima odobriti iii izvrgiti
ili da li se odobrenjem iii izvrgenjem eksekucije ne~e priznati koji pravni odnos ili ostvariti koje
potraivanje, koji protivre~e suverenitetu umoljene driave ili blagim obicajima ili koji po pravu
umollene driave nisu tu~ljivi ili izvrgljivi.

Sud, koji odobrava ili izvrguje eksekuciju, nije ovlak6en ispitivati stvarnu stranu ekseku-cionog titula.

Clan 42.

Privremene naredbe.

Cim sudu stignu akta (Mlan 41.), sud, koji je nadleian za odluivanje o molbi za eksekuciju,
odobrite bez odlaganja a po prospisima, koji za njega tu vale, privremenu naredbu protiv protivnika
potralila~ke stranke radi obezbede potra~ivanja iz eksekucionog titula. Ova privremena naredba
moie se samo onda ukinuti, ako je protivnik potrailake stranke dao obezbedjenje za potpuno
izmirenje potraivanja iz eksekucionog titula.

CETRNAESTA GLAVA.

IZDAVANJE KRIVACA.

Clan 43.
Ugovorne strane obvezuju se, da jedna drugoj po molbi izdaju lica, koja se nalaze u oblasti

umoljene ugovorne strane a goni ih koja sudska vlast molede driave zbog koje po pravu obe ugo-
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podle pr~iva obou smluvnich stAtfL - byf i toliko n n~kter6 6Asti fizemi, - nebo kterd byly jiU
pro takovz 6in odiouzeny, pokud z~kony obou stran ukldiji pro tento 6in aspofi gestim~sfcni
trest na svobod6 nebo trest t Ai, nebo pokud osoba, kterA mA b~ti vydina, byla jii pro takov
6in odsouzena k trestu na svobod6 aspoA gestim~si~nimu nebo t6Aimu.

Vydini bude povoleno tl pro pokus trestn~ho 6inu a spoluvinu, jsou-li trestny die priva
obou smluvnich stran.

Cldnek 44.

Jsou-li tu zivain6 okolnosti, Ize vydini povoliti tak6 pro takov6 trestn6 6iny, pro n i zikony
obou sttai uklidaji ni Ai trest na svobod6 nel gestimsi~ni, a6-li to zikony dolidAn6ho stitu
pHpougt~ji.

Cldnek 45.

Smluvni strany nevydaji si navzjem vlastnich st~tnich ob~anfi.

Cldnek 46.

Vyddni nebude povoveno : Pro kteri trestni ciny nelze vydali.

i. pro trestn6 6iny, kterd byly spAchAny na fizemi strany do!Adan6, nebo jichl stihini podle
zAkonfi t~to strany je vyhraieno v'lu~n6 jejimu soudnictvi ;

2. bylo-li ji zavedeno trestni fizeni pro t trestn ' 6in proti poiadovan6 osob6 na fizemi
do Adan6 strany, a skon~ilo-li rozsudkem nebo jin3?n zpfasobem, le by tu byly podminky, za
nichi podle zAkonAi dodan~ho stftu byla by pfipustna obnova trestniho Hzeni ;

3. je-li trestn 6in promlen podle prAva platn~ho ve vgech 6istech dzemi jedn6 ze smluvnich
stran, nebo nelze-li jej stihati nebo trest vykonati z jin5ch zikonnzch davodi ;

4. pro trestn6 6iny politick6 nebo 6iny s nimi souvisejici ; trestn6 iny proti Nivotu nebo t6-
lesn6 bezpe6nosti hlavy stdtu jedn6 ze smluvnich stran neni pokhtdati za trestn6 6iny politick;

5. pro Einy, kter6 jsou trestny toliko podle vojensk5ch trestnich zAkonfl
6. pro 6iny, kter6 jsou trestny v3hradn6 podle zlkonfi o tisku ;
7. pro trestn6 6iny, kter6 Ize stihati toliko soukromou obialobou
8. pro trestn6 6iny proti celnim, dafiov~m a jin3m finan~nim zAkonrm.
Zda trestn6 6iny uveden6 pod 6isly 4. a 8. maji rAz tam nazna~enr, posoudi v3hradn6 strana

doAdand.

Cldnek 47.
Kdy bude vyddn odroeeno.

Je-li osoba po~adovanA stihi.na, nebo byla-li odsouzena na fizemi strany doiAdan6 pro jin
trestn 6in, nebo je-li tam z jin6 pHi6iny ve vazb6, Ize odro6iti vyd~ni do t6 doby, kdy hzeni bude
ukon~eno, trest odpykAn nebD prominut.

To vgak nebudc zvadou, aby o ddosti za vydini bylo rozhodnuto co nejdHve.
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vorne driave - pa ma to bilo i samo u jednom delu oblasti - kanjive radnje, ili su zbog takve
ve6 osudjeni, ako je delo po zakonima obe strane ugroeno najmanje gestomese~nom kaznom
oduzimanja slobode ili kojom te~om kaznom, ili ako je zbog njega protiv lica, koje se ima izdati,
ve6 izre~ena gestomesecna kazna oduzimanja slobode ili koja te a kazna.

Izdavanje 6e se odobriti i u slu ajevima pokugaja i sau~eka, ako su ovi kanjivi po zakonia
obe ugovorne strane.

Clan 44.

Izdavanje mo~e se odobriti, ako postoje vaini razlozi, i zbog takvih kainjivih radnja, koje
su po zakonima obe driave ugroene kojom kaznom manjom od gestomese~nog oduzimanja slo-
bode, ako je to po zakonima umoljene driave dopugteno.

Clan 45.

Ugovorne strane ne~e jedna drugoj izdavati sopstvene dravljane.

Clan 46.

Zbog kojih se kanjivih radnia ne vr~i izdavanje.

Izdavanje ne~e se odobriti :
i. zbog kainjivih radnja, koje su izvrgene u oblasti umoljene strane, ili 6ije je gonjenje po

zakonima ove strane isklju6ivo zadriano za njenu sudbenost ;
2. ako je zbog iste kainjive radnje protiv lica, koje bi se imalo izdati, ve6 otpo6et kazneni

postupak u oblasti umoljene strane, koji je zavrgen presudom ili na drugi na~in, a po zakonima
untoljene driave nije dopugtena obnova kaznenoga postupanja ;

3. ako je po pravu sviju oblasti jedne ugovorne strane ve6 nastupila zastarelost ili je gonjenje
zbog ka~njivog dela odnosno izvrgenje kazne sa drugih zakonskih razloga isklju -eno ;

4. zbog politi~kih ili sa ovim u vezi stoje~ih kanjivih radnja ; kanjive radnje protiv ivota
ili telesne bezbeCnosti dr~ivnog pog'avra svjke ugovorne strane ne~e se smatrati k-o politi~ke
kanjive radnje ;

5. zbog radnja, koje su samo po vojnim kaznenim zakonima kainjive;
6. zbog radnja, koje su kanjive iskjlu~ivo po zakonima o tampi ;
7. zbog kanjivih radnja, koje se progone samo na tu~bu privatnoga lica;
8. zbog kalnjivih radnja protiv carinskih, poreskih i drugih finansijskih zakona.
Umoljena strana isklju~ivo ceni da i pod brojevima 4. do 8. navedene kainjive radnje imaju

tamo ozna~eni karakter.

Clan 47.

Odlaganje izdavania.

Ako je lice, za 6ije je izdavanje moljeno, u oblasti umoljene strane gonjeno ili osudjeno zbog
koje druge kanjive radnje, ili ako se ono tu nalazi u pritvoru sa kog drugog uzroka, onda se iz-
vrgenje izdavanja mote odboiti do vremena, kada se postupak svrgi, kazna izdrii ii oprosti.

Ali to ne smeta da se o molbi za izdavanje 9to pre odlu~i.
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Cldnek 48.
Do dddni rtzn~ch stdtW za vyddni.

.. d -li za vyd~ni tWe osoby pro t2i nebo pro rfizn trestn6 6iny sou~asn6 n~kolik sttf, bude
poiadovanA osoba vyd~na st~tu, jehoi jest pfislusnikem.

Jinak bude poladovanA osoba vyddna stdtu, na jeho fizemi dopustila se trestndho 6inu nej-
tffiho, a ide-li o trestn6 6iny stejn6 tUk, stdtu, jehoi 16dost za vyddni dogla nejdHve.

Zivazky, kter6 jedna ze smluvnich stran jii dfive na se vzala vWii jin'm stdftm, zfistanou
nedot~eny.

Cidnek 49.
Meze vyddni.

Osobu vydanou Ize ve st~t6, jenui byla vyd~na, stihati nebo odsouditi nebo dmle vydati
jin~mu st~tu pro trestn, 6in, spdchany pied vyd~nim jen, pokud pro tento trestny 6in bylo vyd .nf
v3slovn6 povoleno.

Pro jin6 pied vyd.nim spfchand trestn6 6iny Ize osobu vydanou stihati nebo dule vydati
jen :

i. jestli- e strana, kterA ji vydala, dcdaten6 k tomu svoli ; svoleni toto nelze odepfiti, jestlile
by tak6 pro tento trestn' 6in podle t6to smlouvy bylo vyd.ni povoliti ;

2. neopustila-li vydanA osoba vlastni vinou fizemi st~tu, jemui byla vydina, do jednoho
m~sice ode dne, kdy trestni hzeni pro tin, pro n~j! byla vyd~na, bylo ukoneno, trest odpyk.-
nebo prominut, anebo vrgtila-li se pozd~ji dobrovoln6 na toto fizemi.

Cldnek 50.

Zddost o vyddni.

Zddost o vydtni podl ministerstvo spravedlnosti (ph osob6ch stihan3'ch vojensk5mi soudy
nejvyggi vojenskA soudni sprdva) doiadujiciho st6tu pimo u ministerstva spravedinosti strany
doAdand.

Z dosti o vydni. budii pfipojen zatyka6, vydan na osobu poiadovanou nebo trestnf roz-
sudek proti ni vyneseny. V t~chto listin6ch jest nazna~iti povahii trestn6ho 6inu a tento popsati,
z~roveil pak poukdzati na trestni pfedpisy, jich! bude pou~iti ; zejm~na jest uv6sti vgechny okol-
nosti, je ur~uji kvalifikaci trestn~ho 6inu nebo odfivodhiuji pouiiti ur~it6 sazby trestni.

Zn~ni trestnich pfedpisfi vztahujicich se na posouzeni trestn~ho 6inu a na vym~feni trestu
je phipojiti v ov fen~m opisu.

Podle monosti budii pfipojen popis po~adovan6 osoby, jeji podobizna a jin6 fidaje zpfisobil6
ku zji.,t~ni jeji totoinosti.

Cldnek 51.
Ktergho jazyka bude pouiito.

Listiny zmin~n6 v pfedchdzejicim 6Iknku jest sepsati v jazyku st~.tnim (oficielnim) strany
doiadujici ve form6 pro ni pfedepsan6 a opatfiti fifednim razitkem. Jest jim pfiloiti preklady
v jazyku st~tnim (oficielnim) strany do dan6, jel budou pofizeny neb ov~feny pfisein~'n tlu-
mo~nikem strany do~adujici, ktery Je opath svym podpisem a svym iednim razitkem, nebo jei
budou poHzeny fiiedn6.

Cldnek 52.
Dodategnd obiasngni.

Je-li pochybno, zda je vyhov~no shora uveden m podminkim vydAni, bude do~adujicl strana
dodate~n6 poPdAna o dali objasn~ni v pfimien6 lhift.
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Clan 48.

Molba za izdavanje od raznih dr~ava.

Ako vige driava jednovremeno mole da se izda isto lice zbog istih ili zbog raznih kainjivih
radnja, onda 6e se lice, za cije se izdavanje moli, izdati driavi, 6iji, je ono driavljanin.

Inade izdade se lice, koje se ima izdati, onoj dr~avi, na 6ijoj je oblasti ono izvr~ilo najtedu
kanjivu radnju, a ako su u pitanju podjednako te~ke radnje, onda driavi, 6ija je molba za izda-
vanje prvo bila stigla.

U obaveze, koje je jedna ugovorna strana ve6 primila prema drugim driavama, ovim se pro-
pisom ne dira.

Clan 49.
Granice izdavanja.

Izdano lice moie u driavi, kojoj je bilo izdano, samo zbog onih kainjivih radnja biti gonjeno
i ka~njeno ili kojoj drugoj driavi dalje izdano, zbog kojih je izdavanje izredno bilo odobreno.

Izdano lice moie biti zbog drugih, pre izdavanja udinjenih, kainjivih radnja samo onda gon-
jeno ili dalje izdano :

i. ako strana, koja ga je izdana, to naknadno odobri ; ovo odobrenje ne moie se odredi, ako
bi se po ovom ugovoru i za ovu kanjivu radnju izdavanje imalo odobriti ;

2. ako izdano lice usled svoje krivice nije napustilo oblast driave, kojoj je bilo izdano, u
roku od mesec dana od dana, kada je kazneni postupak zbog dela, zbog koga je bilo izdano, zavrgen,
kazna izvr~ena ifi oprogtena ili ako se ono docnije dobrovoljno u ovu oblast vratilo.

Clan 50.
Molba za izdavanje.

Molbu za izdavanje podnosi Ministarstvo pravde (kod osoba, koje gone vojni sudovi, dotidna
najviga vojna sudsko-upravna vlast) molede strane neposredno Ministarstvu pravde umoljene
strane.

Molbi za izdavanje treba priloiti poternicu izdanu protiv lica, koje se ima izdati, ili kaznenu
presudu protiv njega. U ovim 6e se ispravama oznaditi karakter kanjive radnje s opisom dela
i uputom na kaznene propise, koji se imaju primeniti ; narodito treba navesti sve okolnosti, koje
obrazlogavaju kvalifikaciju kainjive radnje ili primenu jedne odredjene kaznene odredbe.

U overenom prepisu prilo~ie se tekst kaznenih propisa, koji se odnose na ocenu kainjive
radne i na odmeravanje kazne.

Po mogu6nosti priboide se opis lica, koje se ima izdati, njegova fotografija i drugi podaci,
koji su potrebni da se utvrdi njegov identitet.

Clan 51.
Koji ee se jezik upotrebiti.

U prethodnom 6lanu spomenute isprave sastavide se na driavnom jeziku molede strane i u
formi propisanoj za mole6u stranu i bie snabdevene sluibenim pedatom. Njima 6e se dalje pri-
Ioiti prevodi na driavnom eziku umol ene strane, koje 6e overiti ili sastaviti zakleti tuma6 molede
strane i koi 6e biti snabdeveni potpisom i sluibenim pedatom tumada, ili koji su slulbeno sastav-
ijeni.

Clan 52.
Blia obave~tenia.

Ako postoji sumnia, da i su gore spomenuti uslovi izdavanja ispunjeni, onda 6e mole6a strana
nakladno biti umoljena za bli~a obavegten a u primerenom roku.
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Byla-li po~adovani osoba nAsledkem Idosti o jeji vydini vzata do vazby, bude ji lze propustiti,
nedojde-li toto dodate~n6 objasn~ni do sesti t~dnfi ode dne, kdy doidAni o n6 bylo odeslano mi-
nisterstvem spravedinosti strany doidan6 o vydAni.

Cidnek 53.

Opatfeni ku zajiitgni vyddn.5

Jakmile doide iddost o vydAni, bude za~izeno vge, 6eho je tfeba k jeho zabezpe6eni, a osoba
poladovanA bude vzata do vazby, leda le by se vydin jevilo jil piedem nepfipustnrm.

Cldnek 54.
Prozatimni zatieni.

V nutnrch pfipadech mfie b3ti osoba po~adovani vzata do zajigfovaci vazby jil pfed poddnim
MAdosti o jeji vydAni, bylo-li o to poiAdAno s odvoldnim na soudni zatyka6 nebo na prAvoplatnV
rozsudek a bude-li soucasn6 ud~n trestny 6in. TakovA Mdost mfiie bti podAna soudem nebo
jin3m k tomu pfislu'nym fifadem doiadujfci strany pfimo u pfslu'n6ho fifadu strany doiddan6,
a to pisemn6 neb i telegraficky.

I bez takov6 iAdosti zatknou fifady jedn6 strany smluvni prozatimn6 osobu, kterA je stihAna
v jejim policejnim list6 ku pidni druh6 strany smluvni pro trestn 6in spdchan " na fizemi t~to,
jakmile na jejich fizemi byla vypitrina.

Cldnek 55.

O zateni osoby podle pfedchizejiciho 61inku jako i o mfst6 vazby zpravi ministerstvo spra-
vedlnosti (nejvyggi Uifad vojensk6 spr~vy) druh6 smluvni strany, jejimi iady je zateni osoba
stihina.

Nedojde-li do osmi dn6i ode dne, kdy vyrosum6ni podle odstavce prv6ho bylv odesldno, sd6-
leni nejvyg. iho fifadu justi~ni sprAvy druh6 strany, e bude za vyddni MAd~no, bude Ize propustiti
zat~enou osobu na svobodu.

RovnH bude Ize propustiti zatfenou osobu na svobodu, nedodde-li do gesti t~dnfi ode dne,
kdy doglo sd61eni podle odstavce 2 tohoto 61inku, lddost o jeji vydinf.

Cldnek 56.

Smluvni strana, kter6 byla stihani osoba vydilna, zpravi vydAvajici stranu k je)i MAdosti
o kone~ndm vrsledku trestniho Hizeni ov6fen m vyhotovenim soudniho rozhodnuti, kterym trestni
iizeni bylo ukoneno.

Cidnek 57.
Prflvoz zloinca.

K Aidosti jedn6 strany smluvni povoli druhi strana prfivoz osoby, kteri byla do~adujici
stran6 vydnna od jin~ho stitu.

0 prfivozu plati obdobn6 ustanoveni o povoleni vyddni.
Privoz proveden bude orgAny strany doMdand zpfisobem a sm~rem, kter bude jimi uren.

Cldnek 58.

P-ipadn6 neshody vznild6 b~hem lizeni o povoleni vyddni nebo prftvozu vyhraluji se fiprav

cestou diplomatickou.
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Ako je lice, koje se ima izdati, stavljeno u pritvor usled molbe za njegovo izdavanje, onda
e ono modi biti pugteno u slobodu, ako naknadna obavegtenja ne stignu za sest nedelia od dana,

kad je Ministarstvo pravde za izdavanje umoljene strane molbu poslalo.

Clan 53.
Mere za obezbedienie izdavanja.

Cim stigne molba za izdavanje, naredi6e se sve gto je potrebno za njeno obezbedjenje igonjeno
lice bie pritvoreno, osim ako bi se jog unapered videlo, da je izdavanje nedopugteno.

Clan 54.
Prethodno pritvaranie.

Ako je protebno, moe lice, koje se ima izdati, biti stavljeno u obezbedjavni pritvor jog
pre predaje molbe za izdavanje, ako se za to moli s pozivom na sudsku poternicu ill pravnosnanu
presudu, i ako se jednovremeno oznai kainjiva radnja. Takvu molbu moie predati sud ili koja
za to inac'e pozvana vlast mole6e strane neposredno nadleinoj vlasti umoljene strane i to pismeno
ili i telegrafski.

Vlasti jedne ugovorne strane stavide privremeno u pritvor i bez takve molbe ono lice, koje
je po molbi druge ugovorne strane u policijskom listu prvo spomenute ugovorne strane gonjeno
zbog kanijivih dela u~injenih u oblasti one druge strane, a u oblasti ove strane je bilo pronadjeno

.Clan 55.

O pritvoru jednoga lica po prethodnom 61anu, kao i o mestu pritvora, izvesti~e Ministarstvo
pravde bez odlaganja Ministarstvo pravde( vrhovnu vojnu sudsko-upravnu vlast) druge ugovorne
strane, ije vlasti progone pritvoreno lice.

Ako za osam dana od dana, kad je izvegtaj po alineji prvoj bio otposlat, ne stigne saopgtenje
vrhovne sudsko-upravne vlasti druge strane da 6e se moliti za izdavanje, pritvoreno lice moli
6e biti pugteno u slobodu.

Pritvoreno lice moi 6e biti pugteno takodje u slobodu, ako molba za izdavanje ne stigne
za gest nedelja od dana kad je prispelo saopgtenje u smislu alineje druge ovog 6lana.

Clan 56.

Ugovorna strana, kojoj je izdato gonjeno lice, izvestide stranu, koja izdaje, po njenoj molbi,
o krajnjem rezultatu kaznenog postupka overenim otpravkom sudske odluke, kojom je kazneni
postupak zavrgen.

Clan 57.

Provoz krivaca.

Po molbi jedne ugovorne strane odobride druga strana provoz lica, koje moledoj strani izdaje
druga koja driava.

0 provozu shodno se primenjuju odredbe o odobrenju izdavanja.
Provoz 6e izvrgiti organi umoljene strane na nain i u pravcu, koje oni odrede.

Clan 58.

Nesporazumi, koji bi se eventualno pojavili pri izdavanju ili provozu, regulisade se diploma-
tskim putem.
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HLAVA PATNACTA.

PRAVNi POMOC VE VtCECH TRESTNiCH.

Cldnek 59.

V trestnich v~cech poskytnou si smluvni strany na poidAni navztjem prAvni pomoc, a to
zpravidla v bezprostfednim styku mezi soudnimi fifady dolaujicimid a do ddan~mi. Zejm6na
daji doru~iti spisy tkajici se trestniho fizeni a budou prov~d~ti dikony vyeffovaci, jako : v3'sIech
obvin~n~ch osob, svcikfi a znalcfi, soudni ohledini, prohlidku a. zabaveni v~ci, a pfedAvati sob6
spisy a v~ci, kter6 se vztahuji k trestnimu fizeni.

Nebudou vgak doru~ov .ny odsuzujici rozsudky jakol i obsilky k v~slechu osob jako obvi-
n~n3'ch, jel budou vydiny soudy jednd smluvni strany proti pfislunikfilm druh strany smluvni.
Tak6 nelze vyslechnouti phslugnika jedn6 smluvni strany jako obvin6n~ho ku do~.dAni soudfi
druh6 smluvni strany.

Cldnek 6o.
Kdy ize odepfiti prdvni pomoc.

Pr.vni pomoc ve vcech trestnich Ize odepfiti v t~ch pfipadech, kde podle ustanoveni t~to
smlouvy neni povinnosti ku vydAni osoby stihan6.

Cidnek 61.
Obesldni z ciziny.

Sv~dek nebo znalec, af pfislugi kamkoli, kterk na obsilku jemu doruenou dostavi se dobro-
voln6 pfed fihady doiadujiciho stAtu, nesmi tu b'ti stih6.n pro trestn3r 6in dfive spichan', ani
vzat do vazby z jindho prAvniho daivodu dive vznikl6ho. Osoby tyto pozbudou vgak t6to v3'hody,
neopusti-li do 48 hodin z vlastni viny dizemi doiadujiciho stAtu, jakmile jich pHtomnosti u soudu
nebude ji potiebi.

V 2Adosti o dorueni obsilky jest uv~sti peniz, kter' ji bule zaplacen na fihradu cesty a pobytu.
Obeslan6 osob6 bude, pfeje-li si tak, dAna z9loha na fihradu cesty a pobytu v fizemi strany do-
iadujici.

Je-li obeslani osoba ve vazb6 na fizemi do~dn6ho stAtu, lze poiddati nejvyggi fifad justi~ni
sprAvy tohoto stAtu o jeji do6asn6 dodAni, a to proti zAvazku, e bude co nejdfive nazp~t posl~na.

Takovou Adost bude Ize zamitnouti toliko ze zAvain~ch ddvoda, zejm6na, bude-li obeslan '
v~zefi odporovati sv6mu dodAni.

Cldnek 62.
Vyddni vci doli~n~ch.

tJfady obou smluvnich stran vydaji si navzijem na poiidAni v~ci, jich obvin~n nabyl
trestnhn 6inem, nebo je slouli k provedeni dfikazu a to i tehdy, podlihaji-li zabaveni nebo pro-
padnuti.

Byly-li t yto v~ci vy AdAny vzhledem k vydini nebo prfivozu zlo6ince, budou, pokud mo~no,
pfedAny soucasne s jeho vydinim nebo prfivozem.

Povinnost pfedati vci doli~n6 nezanikA v tom phipad6, kdyi povolen6 vydAni nemohlo byti
provedeno pro smrt obvin~n6ho nebo jeho fit~k, a vztahuje se ti na pfedmety dolin6, kter6 byly
ukryty neb uloeny ve stAt6 vydAni povolivgim, a kter6 pozd~ji tam byly nalezeny.

Mliad vydivajici takov6 v6ci mfige je prozatim zadrieti, jsou-li nezbytn6 potfebny pro fiiely
jeho vlastniho trestniho fizeni.

PrAva osob tietich na t~chto v~cech zaistAvaji nedot~ena.
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PETNAESTA GLAVA.

PRAVNA POMO6 U KAZNENIM STVARIMA.

Clan 59.

U kaznenim stvarima ukaziva&e ugovorne strane jedna drugoj po molbi' pravnu pomo6, i to
po pravilu u neposrednom saobradaju izmedju sudskih vlasti molede i umoIjene driave. Naro6ito
6e dostavIjati i pismena, koja se odnose na kazneno postupanje, i vrgie istraine radnje, kao :
sasluganje okrivljenih lica, svedoka i vetaka, sudski uvidjaj, pretraiivanje i uzapdivanje predmeta,
i predavati jedna drugoj akta i predmete, koji se odnose na neko kazneno postupanje.

Medjutim osudjavne presude kao i pozivi radi sasluganja koga lica kao okrivljenog, koje izdaju
sudovi jedne strane protiv drlavljana druge strane, nede se ovim posleenjim dostax jati. Takodje
ne6e modi driavljanin jedne strane po molbi suda druge strane biti saslugan kao okrivljeni.

Clan 6o.
Kad se mo~e odryei pravna pomoe.

Pravna pomo6 u kaznenim stvarima mole se odredi u slu~ajevima, u kojima po odredbama
ovoga ugovora ne postoji du nost za izdavanje gonjenoga lica.

Clan 61.
Pozivanje iz inostransiva.

Svedok ili vegtak, koji dobrovoljno po dostavIjenom mu pozivu izadje pred vlasti mole~e
driave, ne sme tamo, ma 6iji driavljanin bio, biti gonjen ni zbog ranije izvrsene ka~njive radnje
niti biti pritvoren iz koga ranije postalog pravnog osnova. Ah on gubi ovu povlasticu, ako sop-
stvenom krivicom ne napusti za 48 sati oblast molee dr~ave, cim njegovo prisustvo kod suda
nije vige potrebno.

U molbi za dostavIjanje poziva ozna6ie se suma, koja 6e mu se dati kao naknada za trogkove
puta i bavljenja. Pozvanom licu date se po njegovoj molbi predujam za pokrike putnih trogkova
i bavijenja u oblasti molede strane.

Ako se pozvano lice nalazi u pritvoru u oblasti umoIjene driave, onda mole vrhovna sudsko-
upravna vlast biti zamoIjena da ga privremeno izda uz obavezu da 6e 9to pre biti natrag poslato.

Takva molba mole se odbiti samo usled valnih razloga, naro~ito ako se pritvoreni protivi
izdavanju.

Clan 62.
Izdavanje dokaznih predmeta.

Vlasti obe ugovorne strane predava6e po molbi jedna drugoj uzajamno predmete, do kojii
je okrivljeni dogao kainjivom radnjom, a koji sluie za provodjenje dokazivanja i to i onda, ako
podleie uzap~ivanju ii konfiskovanju.

Ako takvi predmeti budu zahtevani s obzirom na izdavanje ii provoz krivca, onda 6e oni
po mogudnosti biti predani jednovremeno sa njegovim izdavanjem il provozom.

Obaveza izdavanja dokaznih predmeta ne prestaie u slu~aju kad odobreno izdavanje ne bi
se moglo izvesti usled smrti okrivljenoga ili usled njegovog begstva, a odnosi se i na dokazne pred-
mete, koji su u dr~avi, koja je dala odobrenje za izdavanje, bi sakriveni ill deponovani, a koji
se tek docnije budu nagli.

Vlast, koja takve predmete predaje, mole ih za izvesno vreme zadriati, ako sa potrebni radi
sopstvenog kaznenog postupanja.

Prava tre~ih lica na ovim predmetima ostaji u snazi.
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Strana vydivajici v6ci doli~nd mlie si tU vyminiti, ie ji co nejdfive budou vriceny. V tomto
pfifpad6, jakol i kdyi na v~cech vznou prAva osob tietich, jest zafiditi, aby byly bezodkladn6
a bezplatn6 vrAceny, jakmile jich pro Uiiely trestniho fizeni v doadujicim stAt6 nebude potfebf.

Cldnek 63.

Kter~m jazykem jest sepsati Mddosti o prdvni pomoc.

DoMdini o prAvni pomoc sepsAno bude v e~i stAtni (oficielni) doiadujiciho stAtu a opatfeno
fifednim razitkem dzadujicdho fifadu.

O pfekladu do!AdAnf a pffloh plati ustanoveni lAnku 3.
Pfipadnd neshody vznikl6 pfi poskytovAni prAvni pomoci vyhraluji se fiprav6 cestou diplo--

matickou.

HLAVA SESTNACTA.

SDtLOVANI ODSUZUJICfCH ROZSUDKfI A VlTAHaI Z TRESTNfCH REJSTfKfi.

Cldnek 64.

Ob6 strany budou si navzAjem sd6lovati opisy trestnich listkfi nebo v'tahy prAvoplatn3ch
rozsudkAi odsuzujiclch, pokud se tfkaji pfislugnikfi druh6 smluvni strany a jsou podle pfedpish
o tom platn3'ch zapisovny do trestniho rejstfiku.

Taktdl budou si sd~lovati dali rozhodnuti, jei se t~kaji takov ch rozsudkti a jsou zapisovana
do trestniho rejstHku.

Ministerstva spravedlnosti obou smluvnich stran budou si zasilati tyto opisy a v 'tahy vdy
6tvrtletn6.

Clanek 65.

flfady kaid6 ze smluvnich stran, pov fen6 vedenim trestniho rejstfiku, podaji fifadfim druh6
strany na pfmou lAdost informaci z trestniho rejstfiku o jednotliv6m pfipad6.

HLAVA SEDMNACTA.

NAKLADY PRAVNf POMOCI VE VPCECH TRESTNICH.

Cldnek 66.

V ,lohy zpfAsobend dolAdnim o vydAni neb o jinou prAvni pomoc ve v6cech trestnich ponese
smluvni strana, pokud vzeM1y na jejim uizemi.

Toliko v~lohy, jel vzesly nsledkem do AdAni o dobrozdAni znalcft i fakult vysok~ch gkol
a o obeslAni osoby, kterA jest ve vazb6 na fizemi do!Adan~ho stAtu, jakoi i nilady prftvozu osoby
stlhan6 hradi stat doiadujic.

HLAVA OSMNACTA.

0 RATIFIKACI A V'2POVADI SMLOUVY.

Cldniek 67.
Tato smlouva je sepsina stitnim jazykem obou smluvnich stran a jeji zn~ni je V obou jazycich

autentick6.
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Strana, koja izdaje dokazne predmete, mole sebi zadrati pravo, da joj se ovi predmeti 9to
pre vrate. U ovom slu6aju, kao i onda kad na predmetima postoje prava tredih lica, naredie se
njihov besplatni povraaj bez odlaganja 6im vige u moledoj driavi nisu potrebni za kazneno po-
stupanje.

Clan 63.

Jezik molbe za pravnu pomoe.

Molba za pravnu pomo6 sastavide se na dravnom jeziku molee drave i biti snabdevena
pe6atom molede vlasti.

O prevodu molbenoga pismena i njegovih priloga vrede propisi 61ana tredeg.
Nesporazumi, koji bi se eventualno pojavili u davanju pravne pomodi, raspravike se diplo-

matskim putem.

SESTNAESTA GLAVA.

SAOPgTAVANJE OSUDA I IZVODA IZ KAZNENIH REGISTARA.

Clan 64.

Obe strane saopgtavade jedna drugoj prepise kaznenih karata ili izvode pravnosnanih
osudjavnih kaznenih presuda, u koliko se oni odnose na drdavljane druge ugovorne strane, a po
o tome vaiedim propisima unose se u kazneni registar.

Isto tako saopgtava6e one jedna drugoj daIje odluke, koje se odnose na takve presude, a unose
se u kazneni registar.

Ove prepise i izvode slae uvek uzajamno svaka tri meseca Ministarstva pravde obe ugovorne
strane jedno drugom.

Clan 65.

Vlasti ugovornih strana, kojima je povereno vodjenje kaznenog registra, davade vlastima
druge strane na neposrednu molbu obavegtenja iz kaznenog registra o pojedinom slu~aju.

SEDAMNAESTA GLAVA.

TROgKOVI PRAVNE POM05I U KAZNENIM STVARIMA.

Clan 66.

Trogkovi prouzrokovani molbom za izdavanje ili drugom pravnom pomodu u kaznenim stva-
rima snosi strana, na 6ijoj, su oblasti oni postali.

Moleda driava naknadie samo izdatke, koji su postali usled molbe za mig1jenje vegtaka i
fakulteta visokih gkola, kao i za pozivanje lica, koja se nalaze u pritvoru u oblasti umoijene driave,
i trogkove provoza gonjenoga lica.

OSAMNAESTA GLAVA.

0 RATIFIKACIJI I OTKAZU UGOVORA.

Clan 67.
Ovaj ugovor je sastavIjen na driavnom jeziku obeju ugovaraju6ih strana i njegov tekst na

oba jezika je autenti~an.
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Bude ratifikov/ma a listiny ratifika~ni budou co nejdfive vym~n~ny v Praze.
Pfisobnosti nabude m~sic po v m6n6 ratifika~nich listin a zfistane v platnosti jet gest m6-

sicfi ode dne, kdy bude jednou ze smluvnich stran vypov6zena.

Na dcikaz toho podepsali zmocn~nci obou stran tuto smlouvu a opatffli ji vlastni pe~eti.

Sepsino v dvojim prvopisu v Blehrad dne sedmnictdho biezna roku tisic dev~t set dvacAt6ho
tietiho.

DR. EMIL SPIRA m.p.

DR. D. ARANDJELOVIC m.p.
DR. JANKO BABNIK m.p.

DODATKOVIV PROTOKOL KU SMLOUVP- MEZI CESKOSLOVENSKOU REPUBLIKOU
A KRALOVSTVIM SRBtJ, CHORVATIO A SLOVINCJ 0 1UPRAVE VZAJEMNVCH
PRAVNfCH STYK0.

Zmocn~nci REPUBLIKY CESKOSLOVENSKt a KRALOVSTVI SRBfi, CHORVATfl A SLOVINCI,
podpisujice smlouvu o dprav6 vzdjemn3'ch prdvnich styk6i, prohlaguji, ie se dohodli o tchto
okolnostech :

i. K ldnku 2. Smluvni strany sd~li si navzijem pfehled rozd~leni souda uspof dan3r podle
obvod6 sborov3 ch soudi prv6 stolice.

Piehled ten bude, pokud mo~no, k objasn~ni dolo~en mapou soudnich obvodi.
2. K 6ldnku 65. RovnU sdl si smluvni strany fifady trestniho rejsthku, je jsou povinny

dodivati si zprtvy.
3. Smluvni strany sd6li si navzAjem seznam pohrani6nich mist a fifadfi, je na hranicich

republiky Ceskoslovensk6 a kr~lovstvi Srbfi, Chorvatfi a Ceskoslovensk6 a krlovstvi Srbfi, Chor-
vatfi a Slovincfi pfchizeji v fivahu pro pieddv~ni a pfejimini zlocincu.

Na doklad toho podepsali zmocn6nci tento dodatkov ? protokol, jeni mi stejnou platnost
jako smlouva sama.

Sepsino v B61ehrad6, dne sedmnAct6ho bfezna roku tisfc dev~t set dvacit6ho tfetiho ve dvojfm
vyhotoveni.

DR. EMIL SPIRA m.p.

DR. D. ARANDJELOVIC m.p.
DR. JANKO BABNIK m.p.
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On 6e se ratifikovati i ratifikacije 6e se izmeniti 9to pre u Pragu.
Na snagu 6e stupiti mesec dana posle izmene ratifikacija i osta6e u snazi jog za gest meseci

od dana kad bude otkazan od jedne ugovarajude strane.

U potvrdu toga potpisali su ovaj ugovor punomo6nici obeju strana i stavili svoje pe6ate.

Sastavljeno u dva primerka u Beogradu sedamnaestog marta hiljadu devet stotina dvadeset
trede godine.

DR. EMIL SPIRA m.p.
DR. D. ARANDJELOVIC m.p.
DR. JANKO BABNIK m.p.

NAKNADNI PROTOKOL U DOPUNU UGOVORA IZMEDJU CESKOSLOVACKE REPU-
BLIKE I KRALJEVINE SRBA, HRVATA I SLOVENACA 0 UREDJENJU UZAJAM-
NIH PRAVNIH ODNOSAJA.

Punomodnici CESKOSLOVA KE REPUBLIKE i KRALJEVINE SRBA, HRVATA I SLOVENACA, pot-

pisavgi ugovor o uredjenju uzajamnih pravnih odnogaja, izjavluju, da su se saglasili na sledede :

i. K 6lanu 2. Ugovorne strane saopgti6e jedna drugoj pregled sudova prvog stepena po
oblastima.

Tome pregledu bie po mogunosti, u cilju objagnjnja, priloiena karta sudskih oblasti.

2. K llanu 65. Isto tako saopgtie ugovorne strane jedna drugoj vlasti kaznenog registra,
koje su du~ne da daju izvegtaje.

3. Ugovorne strane saopgti~e jedna drugoj spisak pograni~nih mesta i vlasti, koje na granici
Ceskoslova~ke Republike i Kraljevine Srba, Hrvata i Slovenaca dolaze u obzir za predavanje
i primanje zloinaca.

U potvrdu prednjeg punomodnici su potpisali ovaj naknadni protokol, koji ima istu snagu
kao i sam ugovor.

Napisano u dva primerka u Beogradu sedamnaestog marta hiljadu devet stotina dvadeset
trede godine.

DR. EMIL SPIRA m.p.
DR. D. ARANDJELOVIC m.p.
DR. JANKO BABNIK m.p.

Copie certifi~e conforme.
Praha, le 30 septembre 1924.

Dr Jan OP0ENSK.

Chef des Archives du Ministre
des A//aires gtrang~res.
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I TRADUCTION.

No. 768.- CONVENTION RELATIVE AU RtGLEMENT DES RAPPORTS
JUDICIAIRES CONCLUE ENTRE LE ROYAUME DES SERBES,
CROATES ET SLOVtNES ET LA REPUBLIQUE TCH]tCOSLO-
VAQUE, SI[GNIE A BELGRADE LE 17 MARS 1923.

LA RtPUBLIQUI: TCHACOSLOVAQUE et LE ROYAUME DES SERBES, CROATES ET SLOVkNES,
dfsireux de r~gler leurs rapports judiciaires en mati~res civiles contentieuses et non contentieuses,
1'ex~cution des titres ex~cutoires ainsi que leurs rapports judiciaires en mati~re p6nale, ont r6solu
de conclure une Convention h cet effet.

A cette fin, ils ont nomm6 pour leurs Pl6nipotentiaires

LE PRtSIDENT DE I A RP-PUBLIQUE TCHItCOSLOVAQUE:

M. le doctelLr Emile SPIRA, Chef de section au Ministare de la Justice h Prague;

SA MAJESTP. LE Rol DES SERBES, CROATES ET SLOVkNES :

M. le docte-ir Dragolioube ARANDJELOVITCH, Professeur h la facult6 de droit de 'Uni-
versit6 de Belgrade, et

M. le docteur Janko BABNIK, President de la Cour d'appel h Lioubliana,

Lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs reconnus en bonne et due forme, sont
convenus des dispositions suivantes:

CHAPITRE I.

STIPULATIONS G]NtRALES.

Article i.
Paritj de traitement.

Les Parties contractantes s'engagent h accorder aux ressortissants de l'autre Partie se trouvant
sur leurs territoires toute libert6 de recours aux tribunaux dans les mmes conditions qu'li leurs
propres nationaux et h ne leur imposer, sous ce rapport, aucune restriction qui n'est pas appliqu~e 6.
leurs propres nationaux.

La pr~sente Convention ne porte aucune atteinte aux prescriptions relatives k la langue h
employer et qui sont en vigueur sur les territoires des deux Parties contractantes.

1 Traduit par le Secretariat de la Soci6td des Nations.
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1 TRANSLATION.

No. 768. - CONVENTION CONCERNING THE REGULATION OF
LEGAL RELATIONS, CONCLUDED BETWEEN THE KINGDOM OF
THE SERBS, CROATS AND SLOVENES AND THE CZECHOS-
LOVAK REPUBLIC, SIGNED AT BELGRADE, MARCH 17, 1923.

THE CZECHOSLOVAK REPUBLIC and THE KINGDOM OF THE SERBS, CROATS and SLOVENES,
being desirous of regulating their legal relations in contentious and non-contentious civil affairs,
of providing for the enforcement of executory documents and of regulating their legal relations
in penal affairs have decided to conclude a Convention for this purpose.

They have accordingly appointed as their Plenipotentiaries:

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

DR. EMILE SPIRA, Head of Department at the Ministry of Justice, Prague;

His MAJESTY THE KING OF THE SERBS, CROATS AND SLOVENES:

DR. Dragolioube ARANDJELOVITCH, Professor in the Faculty of Law at the University
of Belgrade, and

DR. Janko BABNIK, President of the Court of Appeal, Lioubliana;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions:

CHAPTER I.

GENERAL PROVISIONS.

Article i.
Equality of treatment.

Each of the Contracting Parties undertakes to grant nationats of the other Party within its
territory free and ready access to its Courts under the same conditions as apply to its own nationals,
and not to subject them in this respect to any restrictions not imposed on its own nationals.

Nothing in the present Convention shall in any way affect the provisions in force in the territory
of either of the Contracting Parties concerning the language to be used.

1 Translated by the Secretariat of the League of Nations.
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CHAPITRE II.

I. PRESTATION DE L'AIDE JUDICIAIRE.

Article 2.

Relations directes.

Les deux Parties contractantes se pr~teront, sur demande, aide judiciaire en matires civiles
et en matires non litigieuses, y compris les questions relatives A la tutelle et h la curatelle, au moyen
de rapports directs entre les tribunaux et les autorit6s de tutelle.

Sur les territoires de la R6publique tch6coslovaque, tous les tribunaux sont compktents pour
recevoir les significations et les commissions rogatoires ; les bureaux des pr~sidences des tribunaux
colldgiaux de premiere instance sont seuls comptents pour leur presenter des r~quisitions en matiJre
de questions relatives h la tutelle et h la curatelle ; les autorit~s de tutelle de deuxi~me instance
sont 6galement comptentes en cette mati~re. Dans les territoires du Royaume des Serbes, Croates
et Slov~nes, toutes les autorit~s. judiciaires sont compktentes, tant pour recevoir que pour
requ6rir les significations et les commissions rogatoires.

En cas d'incomp~tence de l'autorit6 requise, les demandes seront transmises d'office h l'autorit6
comptente du m~me Etat et l'autorit6 requ~rante en sera imm~diatement avis~e.

La r~ponse h une demande sera toujours communiqu~e directement -a l'autorit6 requ~rante.

Article 3.

Langue employie pour les requites.

Les requites de signification et les commissions rogatoires seront r6dig~es dans la langue
officielle de l'Etat requ~rant. Elles seront dispensdes de la lgalisation et seront revftues du sceau
officiel de l'autoritd requ~rante.

Ces requites et leurs annexes seront accompagn~es d'une traduction dans la langue officielle
de l'Etat requis, traduction faite ou certifide conforme par un traducteur officiel de la partie requ6-
rante et rev~tue de sa signature et de son sceau officiel. La traduction n'exigera pas d'autre l~ga-
lisation.

L'autorit6 requise pourra, h la demande et aux frais de l'autorit6 requ~rante, assurer la traduc-
tion.

Article 4.
Contenu des requgtes.

Une requite mentionnera l'objet de la requfte et contiendra, au besoin, un bref expos6 de
la question ; elle fournira les noms, la profession et le domicile permanent et, le cas 6ch6ant, le
domicile ou le lieu d'habitation des parties.

Une requite de signification indiquera en outre l'adresse du destinataire et mentionnera la

nature de la piece hi signifier.

Article 5.

Exdcution d'une requete.

Les requetes de signification et les commissions rogatoires seront exdcut~es suivant les r~gles
6tablies par la legislation de l'Etat requis.
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CHAPTER If.

i. GRANTING OF LEGAL ASSISTANCE.

Article 2.

Direct relations.
Each of the two Contracting Parties shall, if requested to do so, give the other Contracting

Party legal assistance in civil affairs and in non-contentions matters, including questions relating
to guardianship and trusteeship, by facilitating direct communication between the Courts and the
authorities responsible for guardianship.

All Courts within the territory of the Czechoslovak Republic shall be competent to receive
requests for service and "commissions rogatoires" ; in questions relating to guardianship and trus-
teeship application shall be made to them only by the office of the President of a court of first
instance or by the authorities of second instance responsible for guardianship. All judicial
authorities within the territories of the Kingdom of the Serbs, Croats and Slovenes shall be
competent both to receive and to request documents for service and " commissions rogatoires ".

Should the authority applied to not be competent to deal with the matter, the request shall
be transmitted ex officio to the competent authority of the same State and the authority making
application shall be notified forthwith.

The reply to a request shall always be communicated direct to the authority making appli-
cation.

Article 3.

Language to be used in submitting applications.

Requests for service and " commissions rogatoires " shall be drawn up in the official language
of the State making application. They shall not require legalisation and shall bear the official
seal of the authority submitting them.

The said requests and any documents attached thereto shall be accompanied by a translation
in the official language of the State to which application is made ; such translation shall be made
or certified correct by an official translator of the Party making application and shall bear his
signature and official seal ; it shall not require further legalisation.

The authority applied to may have it translated on the request of the authority making
application, the cost being borne by the last-named authority.

Article 4.
Contents of requests.

Every request shall mention the object of the request and will, if necessary, contain a brief
statement of the question ; it shill give the names and the trade or profession of the parties and
if possible, their permanent domicile, or, failing such, their place of habitual residence or the place
where they are actually living.

Requests for service shall also give the name of the recipient and the nature of the document
to be served.

Article 5.

Execution of requests.
Requests for service and ,, commissions rogatoires " shall be executed in accordance with

the procedure laid down in the laws of the State to which application is made.
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Sur demande de l'autorit6 requ6rante, l'ex~cution pourra cependant se faire en des formes sp6-
ciales, pourvu que ces formes ne soient pas contraires aux lois de l'Etat requis.

Les actes et autres pikes rdsultant de l'ex~cution ne seront pas accompagn~s d'une traduction
dans la langue de la partie requ6rante.

II. SIGNIFICATION.

Article 6.

Dans le cas oh la signification d'un acte doit 6tre effectu~e dans la forme prescrite par la
1dgislation de la partie requise en matire de signification d'actes de m~me nature, l'acte devra 6tre
r6dig6 dans la langue officielle de la partie requise ou tre accompagnd d'une traduction dans cette
langue. (Article 3.)

Faute de quoi, 1'autorit6 requise pourra se borner h faire la communication par la remise de
l'acte au destinataire, si celui-ci est dispos6 h F'accepter.

Article 7.

L'ex6cution de la signification pourra 6tre refus6e, si 'Etat sur le territoire duquel elle devrait
etre faite, la juge de nature h porter atteinte h sa souverainet6 ou h sa sdcurit6.

L'Etat requis informera imm~diatement l'autorit6 requ6rante du refus d'ex6cution et en
indiquera les raisons.

Article 8.

La preuve de la signification se fera au moyen, soit d'un r6c~piss6 dat6 et lgalis6, 6manant
du destinataire, soit au moyen d'une attestation de l'autorit6 de LFEtat requis, constatant le fait,
la forme et la date de la signification.

Si L'acte h signifier a t6 remis en double exemplaire, le r~cdpissd ou l'attestation devra figurer
sur l'un des doubles ou y tre annex6.

Article 9.

L'une des Parties contractantes pourra, sur le territoire de l'autre Partie, assurer les signi-
fications par la poste ; pour les significations destindes h ses propres ressortissants, elle pourra
6galement les assurer par les soins de ses agents diplomatiques ou de ses fonctionnaires consuh.ires.
Dans ce dernier cas, elle ne pourra cependant avoir recours ni & des mesures de contrainte ni h
la menace de mesures de ce genre.

III. EXtCUTION DES COMMISSIONS ROGATOIRES.

Article io.

Pour executer une commission rogatoire, l'autorit6 compdtente usera des memes moyens
de contrainte que pour l'ex~cution soit d'une commission 6manant des autorit s de son propre
Etat, soit d'une demande form~e cet effet par une partie int~ress6e.

L'autorit6 requ6rante sera, si elle le demande, inform~e de la date et du lieu oh il sera proc~d
la mesure sollicit~e, afin que la partie int~ress~e puisse 8tre mise en mesure d'y assister.
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If the authority making application so requests, execution may be effected in accordance with
a special procedure, provided that such procedure is not contrary to the law of the State applied to.

The documents and other papers necessitated by execution willnot be accompanied by a
translation in the language of the party making application.

II. SERVICE OF LEGAL DOCUMENTS.

Article 6.

In cases in which a legal document is to be served in accordance with the procedure laid down
for the service of such documents in the laws of the State to which application is made, the said
document shall be drawn up in the official language of the Party applied to or shall be accompanied
by a translation in that language (Article 3).

In other cases, the authority applied to may merely make the communication by handing
over the document to the recipient, provided that the latter agrees to accept it.

Article 7.

The execution of a request for service may be refused if the State in whose territory it is to
be effected considers it such as to compromise its sovereignty or safety.

The State to which application is made shall immediately inform the authority, making
application, of such refusal and shall give the grounds of its decision.

Article 8.

Proof of service shall be furnished either by a dated and legalised receipt given by the recipient
or by an attestation of the authority of the State to which application is made certifying the fact,
the manner and the date of service.

If the document to be served is transmitted in duplicate, the receipt or attestation should
be given on one of the copies or be attached thereto.

Article 9.

Either of the Contracting Parties may serve notices by post within the territory of the other;
it may also serve notices on its own nationals through its diplomatic representatives or consular
agents. In the latter case, however, it may not resort or threaten to resort to compulsion.

III. EXECUTION OF " COMMISSIONS ROGATOIRES "

Article io.

In the execution of " commissions rogatoires " the competent authority shall employ the
same compulsory measures as would be applied in the case of the execution of a commission emanat-
ing from the authorities of its own State or of a request to that effect made by an interested party.

The authority making the request shall, if it so desires, be informed of the date and place
where the proceedings asked for will take place, in order that the interested party may be able
to be present.
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Article ii.

L'exdcution d'une commission rogatoire pourra tre refus~e, si, dans l'Etat requis, 1'ex6cution
de la mesure sollicit6e ne rentre pas dans les attributions du pouvoir judiciaire, ou si FEtat requis
]a juge de nature h porter atteinte a sa propre souverainet6 ou h sa propre s6curit6.

Article 12.

Frais occasionnis par l'exicution des commissions rogatoires.

Les significations d'actes, ainsi que l'excution des commissions rogatoires ne pourront donner
lieu au remboursement de taxes ou de frais de quelque nature que ce soit, h l'exception des indem-
nit6s payees aux t~moins et aux experts et des frais occasionn6s par le fait qu'une forme sp6ciale
de proc6dure a t6 adopt~e, h la demande de l'autorit6 requ~rante.

L'autoritd requise ne pourra refuser l'ex~cution d'une commission rogatoire pour le motif que
l'autoritd requ~rante n'a pas fait l'avance n~cessaire des frais qui doivent tre rembours~s en vertu
du premier alin~a de cet article, sauf dans le cas oii elle exigerait, pour 'accomplissement du mfme
acte officiel l'avance desdits frais, de la part de ses propres ressortissants.

Les frais de poste sont h la charge de 'autorit6 exp6ditrice.

CHAPITRE III.

EXEMPTION DE CAUTIONS ET DE DtPOTS.

Article 13.

Aucune caution ni d~p6t ne poUrra 6tre impos6, h raison soit de leur qualit6 d'6trangers, soit
du d~faut de domicile oh de residence dans le pays, aux ressortissants de 1 une des Parties contrac-
tantes, qui seront demandeurs ou intervenants devant les tribunaux de l'autre Partie contractante.

Les demandeurs ou intervenants seront 6galement dispens6s de fournir des avances pour couvrir
es frais de la cause.

Article 14.

Les condamnations sans appel aux frais et d6pens du proc6s, prononc~es par les tribunaux
de l'une des Parties contractantes contre un demandeur ou intervenant dispens6 de la caution,
d'un d~p6t ou d'une avance, en vertu soit de l'article 13 de la prdsente Convention, soit de la loi
de l'Etat oh l'action a 6t6 intentde, seront rendues ex~cutoires sur le territoire de l'autre Partie
contractante sans que les parties soient entendues, h la condition qu'elles se conforment aux pres-
criptions de 'article 3 et h la condition que F'autorit6 comp6tente, qui a prononc6 l'arr~t, confirme
officiellement que la dicision est pass6e en force de chose jugee.

La m~me r~gle sera appliqu6e aux d6cisions des tribunaux sur la liquidation ult~rieure des
d6pens.

CHAPITRE IV.

ASSISTANCE JUDICIAIRE GRATUITE AUX INDIGENTS.

Article 15.

Les ressortissants d'une des Parties contractantes seront admis, dans les territoires de l'autre,
au b6n6fice de 'assistance judiciaire gratuite suivant les m~mes prescriptions que les nationaux eux-
memes.
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Article ii.

Execution of a " commission rogatoire " may be refused if, in the State to which application
is made, such execution does not lie within the competence of the legal authorities, or if the said
State considers that its sovereignty or safety might be affected thereby.

Article 12.

Expenses arising out of the execution of " commissions rogatoires ".

No fees or charges of any description may be levied for the service of documents or the execution
of" commissions rogatoires ", except expenses payable to witnesses and experts and costs occasioned
by the adoption of a special form of procedure at the request of the authority making application.

The authority applied to may not refuse execution of a" commission rogatoire " on the ground
that the authority making application has not advanced the necessary sums which must be repaid
under the first paragraph of this article, unless it requires its own nationals to advance these sums
for the execution of the same official act.

Postal charges shall be borne by the authority despatching the communication.

CHAPITRE III.

EXEMPTION FROM SURETY AND DEPOSITS.

Article 13.

Nationals of either of the Contracting Parties appearing as plaintiffs or interveners before the
Courts of the other Contracting Party shall not be required to give any surety or make any deposit
by reason either of their being foreigners or of their not being domiciled or resident in the country.

Plaintiffs or interveners shall also be exempt from the obligation to make advances to cover
the costs of the case.

Article 14.

Orders without appeal to pay the costs of an action made by. the Courts of one of the Con-
tracting Parties against a plaintiff or intervener exempted from giving surety, making a deposit
or paying advances in virtue either of Article 13 of the present Convention or of the law of the
State in which the action was brought, shall be made executory within the territory of the other
Contracting Party without the parties to the case being heard, provided that such orders are in
conformity with Article 3 and provided that the competent authority which gave judgment attests
officially that the decision has acquired the force of law.

The same rule shall apply to decisions of the Courts as to the subsequent payment of costs.

CHAPTER IV.

FREE LEGAL ASSISTANCE TO THE POOR.

Article 15.

Nationals of either of the Contracting Parties shall, in the territories of the other Contracting
Party, be given free legal assistance in accordance with the same rules as nationals of that State.
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Quand un ressortissant de l'une des Parties contractantes re~oit 1'assistance judiciaire gratuite,
il en b6n~ficiera devant les tribunaux de l'autre Partie pour tous les actes de procedure concernant
la m~me affaire.

Les prescriptions de l'article [2 seront appliqu~es aux frais risultant de ces actes de procedure.

Article 16.

Le certificat d'indigence sera d6livr6 par les autorit6s de la r6sidence habituelle du requ~rant,
ou, h d~faut de celle-ci, par les autorit6s de sa r6sidence actuelle.

Dans le cas oii la r6sidence du requ6rant ne serait pas situe .sur le territoire d'une des Parties
contractantes, il suffira d'une d6claration d6livr~e par un agent diplomatique ou un fonctionnaire
consulaire du pays auquel appartient le requdrant.

Article 17.

L'autorit6 comp~tente pour d~livrer le certificat d'indigence pourra prendre des renseignements
sur la situation de fortune du requ6rant aupr~s des autorit~s de 1'autre Partie contractante.

L'autorit6 charg6e de statuer sur la demande d'assistance judiciaire gratuite conserve, dans
les limites de ses attributions, le droit de contr6ler les ddclarations et renseignements qui lui sont
fournis.

CHAPITRE V.

SUCCEssIoNS.

Article 18.

Les ressortissants de l'une des Parties contractantes pourront disposer par testament, codi-
cille, contrat de succession, donation hL cause de mort ou autrement, de tous les biens qu'ils poss6-
deraient dans les territoires de l'autre Partie contractante. De la m6me fa~on, les ressortissants
d l'une des Parties contractantes seront habiles h recevoir dans tous les territoires de l'autre Partie
de la m~me mani~re que les nationaux les biens qui leur seraient ddvolus h titre de succession.

Seront entendus par droits successoraux dans le sens de l'alin~a pr6c~dent : la succession
l6gale, le droit h la lgitime, la succession par testament, par codicille, le contrat de succession, la
donation h cause de mort et la d6volution h l'Etat d'une succession vacante.

Les prescriptions en vigueur dans les Etats contractants relativement h 1'acquisition et h la
possession des biens immobiliers en particulier les prescriptions relatives h la rforme agraire, ne
seront pas affect6es par les pr6sentes stipulations.

Article 19.

Les Parties contractantes s'engagent h se livrer rdciproquement l'hoirie mobilire laiss~e par
les ressortissants de 'autre Partie, afin que la'proc~dure et la decision concernant la succession
soient r~gies par les lois du pays du d~funt.

Article 20.
Le tribunal ou l'autorit6 de la Partie contractante, sur le territoire de laquelle se trouve l'hoirie

mobili~re, sera tenue de
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When a national of one of the Contracting Parties receives free legal assistance, he shall also
be entitled to free legal assistance before the Courts of the other Party in respect of all proceedings
relating to the same case.

The provisions of Article 12 shall apply to the costs of such proceedings.

Article 16.

The certificate of insufficient means shall be issued by the authorities of the State in which
the applicant's habitual residence is situated, or, in default of such residence, by the authorities of
the State in which he is residing for the time being.

Should the applicant not be resident in the territory of either of the .Contracting Parties, it
will be sufficient if a declaration is issued by a diplomatic agent or consular official of the country
to which the applicant belongs.

Article 17.

The authority competent to issue the certificate of inadequate means may make enquiries of
the authorities of the other Contracting Party regarding the financial position of the applicant.

The authority appointed to adjudicate upon an application for free legal assistance shall be
entitled, within the limits of its competence, to verify the declarations and information submitted
to it.

CHAPTER V.

SUCCESSION.

Article I8.

Nationals of either of the Contracting Parties may dispose by will, codicil, contract of succession,
donatio mortis causa, or otherwise, of all property which they possess within the territory of the
other Contracting Party. Similarly, nationals of either of the Contracting Parties shall be qualified
to receive within the territory of the other Contracting Party, under the same conditions as the
nationals of the latter, any property devolving upon them by right of succession.

By right of succession within the meaning of the preceding paragraph shall be understood:
succession as decreed by law, succession to the " reserved portion of the estate, succession by
will, codicil, contract of succession, donatio mortis causa and reversion to the State of an unclaimed
or repudiated estate.

The regulations in force in the Contracting States concerning the acquisition and possession
of immovable property, and more particularly the provisions concerning agrarian reforms, shall
not be affected by the present provisions.

Article 19.

Each of the Contracting Parties undertakes to hand over to the other Contracting Party the
movable property left by nationals of that Party in order that the procedure and decision concerning
succession may be settled by the laws of the country to which the deceased belonged.

Article 2o.
The Court or authority of the Contracting Party within whose territory the movable property

contained in the estate is situated shall be bound
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i. dresser un proc~s-verbal concernant la mort du ressortissant de L'une des Parties contrac-
tantes d6c~d6 sur le territoire de l'autre ;

2. prendre des mesures indispensables h la s~curit4 et h la bonne administration de l'hoirie,
afin d'dviter sa dilapidation ou tout autre danger auquel elle pourrait 6tre expos~e.

L'autorit6 est tenue, en particulier, de dresser un inventaire officiel de toute la succession et
de proc6der selon les circonstances soit h l'apposition des scell6s, soit au d~p6t de la succession dans
un lieu sfir, soit h la nomination d'une personne digne de confiance en qualit6 de curateur h la
succession.

Le tribunal ou 'autorit6 comp6tente prendra les mesures mentionn~es aux §§ i et 2, conform6-
ment aux prescriptions en vigueur dans 'Etat dont il ressortit. Ces mesures pourront cependant
6tre assujetties, sur la demande de 1autre Partie, h des formes sp6ciales, pourvu que ces formes ne
soient pas contraires h la Lgislation de 'Etat dont ressortit le tribunal ou I'autorit6 comp6tente.

3. Si les successeurs ou les lgataires sont ressortissants de l'une des Parties contractantes
sur le territoire de laquelle est ouverte la succession, ou demeurent eux-m~mes sur ce territoire, le
tribunal ou ILautorit6 comptente est libre de retenir, sur la demande desdits int~ressds, tout 'ou
partie de la succession tant que le tribunal competent pour liquider la succession du dtfunt n'aura
pas d6finitivement statu6 sur les titres de successeurs ou de l6gataires desdits int~ress~s.

4. Les mmes mesures pourront 8tre prises sur la demande des cr~anciers, qui sont ressor-
tissants de la Partie contractante sur le territoire de laquelle se trouve I'hoirie mobili~re ou qui
demeurent sur ce territoire, pourvu que leurs cr~ances aient d6jh 6t6 annonc~es au tribunal. Les
tribunaux de 'Etat, sur le territoire duquel se trouve 'hoirie mobiliere, sont exclusivement com-
p~tents pour statuer sur ces demandes.

Article 21.

En vue d'assurer l'ex~cution des mesures pr~vues aux §§ 3 et 4 de l'article prec6dent, sera
fix6 un terme ne pouvant dlpasser cinq mois*, pendant lequel devront etre pr6sentdes au tribunal
ou h l'autorit6, les r~clamations des personnes sus-mentionn~es. Si aucune reclamation n'est
pr~sent~e pendant ce terme, la remise de la succession mobili~re ne pourra etre refus6e.

Un avis sera publi6 dans les journaux des deux Etats oh paraissent les avis officiels et une copie
l6galis~e de 'avis sera remise sans retard au tribunal ou h 'autorit6 charg~e de liquider la succession
dans l'Etat du d6funt. Dans le cas oii ce tribunal ou cette autorit6 '-erait inconnu, la copie sera
transmise h I'autorit6 consulaire comp6tente, et en I'absence de celle-ci, h une autre autorit6 repr6-
sentant 'Etat int6ress6.

Article 22.

En cas de ddc~s d'un ressortissant de l'autre Partie contractante, l'autorit6 comp~tente
devra imm6diatement en donner avis h 'autorit6 consulaire du d6funt ; lui envoyer le plus t~t
possible l'avis du d~c~s et une copie l6galis~e de 'acte de d6c~s.

Si l'autorit6 consulaire si~ge dans la localit6 oil se trouvent les biens mobiliers de la succession,
les mesures dont il est question au § 2 de l'article 20 ne pourront 6tre prises qu'h condition que
I'autorit6 consulaire en ait W inform6e h temps pour y pouvoir assister.

Dans les antres cas, l'autorit6 consulaire devra 6tre informde sans retard de toutes les mesures
ordonn6es en vue d'assurer la. conservation et 'administration de la succession. Si l'autorit6 consu-
laire le d~sire, ces mesures pourront 6tre modifi~es ou abandonn6es, h condition qu'aucun pr6judice
ne soit port6 aux intdr~ts des nationaux.
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(i) to draw up an official report concerning the death of a national of the other Contracting
Party within its territory.

(2) to take the necessary measures for the safeguarding and proper administration of the
estate in order to prevent waste or any other risk to which it might be exposed ;

The authority shall be bound more particularly to make an official inventory of the estate
and, if necessary, to affix seals, to deposit the property in a safe place or to appoint a trustworthy
person as trustee (curateur).

The Court or competent authority shall take the measures mentioned in § I and 2 in conformity
with the regulations in force in the State to which it belongs. Nevertheless such measures may,
at the request of the other Party, be made subject to special procedure, provided that such procedure
is not contrary to the laws of the State to which the Court or competent authority belongs.

(3) If the successors or legatees are nationals of the Contracting Parties on whose territory
the succession is declared open, or if they reside in that territory, the Court or competent authority
shall have power to hold back, if requested to do so by one of the interested persons, the whole or
part of the estate until the Court competent to wind up the deceased's estate has given a decision
concerning their title as successors or legatees.

(4) Similar measures may be taken at the request of creditors who are nationals of the Con-
tracting Party within whose territory the movable property contained in the estate is situated,
or who reside in such territory, provided that previous notice of their claims has been given to the
Court. The Courts of the State within whose territory the movable property is situated shall alone
be competent to give decisions concerning such applications.

Article 21.

With a view to ensuring the execution of the measures laid down in §§ 3 and 4 of the preceding
Article, a period not exceeding five months shall be fixed during which the claims of the afore-
mentioned persons must be submitted to the Court or authority in question. If no claim is submitted
before the expiration of this period, the application for the handing over of the movable property
in the estate shall be complied with.

A notice shall be inserted in the newspapers of the two States in which official notices are
published, and a legalised copy of the notice, shall be transmitted immediately to the Court or
authority appointed to wind up the estate in the country to which the deceased belonged. Should
this Court or authority not be known, the copy shall be transmitted to the competent consular
authority, or, failing such, to some other authority representing the State concerned.

Article 22.

In the event of the death of a national of one Contracting Party in the territory of the other,
the competent authority shall immediately notify the deceased's consular authority and shall
as soon as possible forward to the latter the notice of death and a legalised copy of the death certifi-
cate.

If the consular authority has its seat in the district in which the movable property contained
in the estate is situated, the measures referred to in § 2 of Article 20 shall not be taken unless such
authority has been notified in time to be present at these measures.

In other cases the consular authority shall be informed without delay of all measures ordered
for the purpose of safeguarding and administering the estate. Should the consular authority so
desire, such measures may be modified or abandoned provided that the interests of nationals are
not prejudiced thereby.
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Article 23.

Si les personnes int~ressdes dans une succession sont nationaux de l'Etat sur le territoire du-
quel se trouve l'hoirie mobili~re ou si elles sont 6tablies d'une mani6re permanente sur ce territoire,
le tribunal charg6 de liquider la succession ou l'autorit6 de l'Etat du d~funt pourra, sur la propo-
sition desdits intdress~s, transfrer sa competence en mati~re de r~glement de la succession au
tribunal ou 4 l'autorit6 de la localit6 ob se trouve l'hoirie mobili~re, h condition que la proposition
h cet effet soit faite dans le terme fix6 par l'article 21.

Article 24.

Seront consid6rds comme biens mobiliers les biens que consid~re comme tels la loi de l'Etat
oit se trouve l'hoirie mobili~re. En vue de son exp6dition dans le pays du d~funt, l'hoirie mobili~re
sera remise aux autoritds consulaires les plus rapprochdes.

Les dispositions de la prdsente Convention ne modifient en rien les prescriptions concernant
l'interdiction d'exportation de certains objets, interdiction actuellement en vigueur sur les terri-
toires des Parties contractantes.

Article 25.

Les stipulations de la pr6sente Convention concernant la restitution des biens mobiliers d'une
succession ne porteront aucune atteinte h une convention financi~re 6ventuelle conclue entre les
deux Parties contractantes en vue d'6viter une double imposition atteignant l'hoirie mobilire
remise au tribunal charg6 de liquider la succession ou h l'autorit6 de 'Etat du d~funt, conform6-
ment aux articles pr6cedents.

Article 26.

Jusqu'h la conclusion de la convention mentionn~e h l'article 25, les Parties contractantes
se rdserveront le droit de percevoir, avant de remettre l'hoirie mobili~re aux autorit6s de l'autre
Partie, la taxe de succession et autres imp6ts publics, dont est passible la succession, en vertu
de la lgislation desdites Parties contractantes.

Article 27.

La succession des biens immobiliers sera rgie par les lois du pays dans lequel sont situ6s les
immeubles et la comp6tence conceimant toute demande ou contestation relative aux successions
immobilires, appartiendra exclusivement aux tribunaux de ce pays.

CHAPITRE VI.

TUTELLE ET CURATELLE.

Article 28.

I1 appartient aux autorit~s des deux Parties contractantes d'organiser la tutelle ou la curatelle
pour les personnes et les biens de toute nature de leurs propres nationaux.

Pour les nationaux d'une des deux Parties contractantes qui sdjournent sur le territoire de

l'autre Partie ou y poss6dent des biens, les autorit~s se borneront h prendre les mesures de tutelle
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Article 23.

If the persons interested in an estate are nationals of the State within whose territory the
movable property in the estate is situated or if they are permanently established there, the Court
appointed to wind up the estate, or the authority of the State to which the deceased belonged,
may, at the request of such persons, transfer its right to deal with the estate to the Court or authority
of the district where the movable property is situated, provided that the proposal is made within
the period laid down in Article 21.

Article 24.

Movable property shall be property so considered by the law of the State in which the movable
property forming part of the estate is situated. The movable property in the estate shall be handed
over to the nearest consular authorities in order that it may be sent to the country of the deceased.

Nothing in the present Convention shall in any way modify the regulations concerning any
prohibition to export certain articles which is now in force within the territories of the Contracting
Parties.

Article 25.

Nothing in the present Convention concerning the restitution of the movable portion of an
estate shall affect any financial convention which may be concluded between the two Contracting
Parties with a view to preventing double taxation of the movable property forming part of the
estate surrendered, in conformity with the preceding articles, to the Court appointed to wind up
the estate or to the authority of the State to which the deceased belonged.

Article 26.

Pending the conclusion of the convention referred to in Article 25, each of the Contracting
Parties shall reserve the right, before handing over the movable property in the estate to the au-
thorities of the other Party, to collect the succession duty and other taxes to which, under its
legislation, the estate is liable.

Article 27.

Succession in regard to immovable property shall be governed by the laws of the country
in which the immovable property is situated, and the courts of that country shall possess exclusive
competence concerning all claims or disputes relating to succession to immovable property.

CHAPTER VI.

GUARDIANSHIP AND TRUSTEESHIP.

Article 28.

It shall be the duty of the authorities of the two Contracting Parties to provide guardianship
and trusteeship for their nationals and for property of every description belonging to their natio-
nals.

In the case of nationals of one of the two Contracting Parties residing in the territory of the
other Contracting Party, or possessing property there, the authorities shall merely adopt the mea-
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(curatelle) indispensables et en informeront, dans le plus bref ddlai possible, 'autorit6 comp~tente
de l'autre Partie contractante.

L'autoiitd comp6tente de l'Etat dont le pupille est ressortissant, pourra rapporter ces mesures,
toutefois, si l'intr t du pupille l'exige et apr~s que ce dernier et son reprdsentant lWgal auront td
entendus, cette autorit6 pourra, conform~ment aux prescriptions en vigueur, confier aux autorit6s
de l'autre Partie l'organisation des mesures de tutelle (curatelle), tant pour la personne que pour
les biens.

Ces dernires autoritds statueront h ce sujet suivant les lois de leur pays. Toutefois, elles ne
pourront se prononcer sur une question concernant le statut personnel. Leurs decisions pass~es
en force de chose jug6e seront reconnues valables sur le territoire de L'autre Partie contractante,

CHAPITRE VII.

LLGALISATION ET FORCE PROBANTE DE DOCUMENTS.

Article 29.

Les documents dressds, ddlivr6s ou lgalisds par les autorit~s judiciaires, ou les documents
dmanant des autoritds administratives supremes ou centrales ou 6quivalentes d'une des deux Parties
contractantes, et destines h servir devant les tribunaux ou les autoritds de tutelle (curatelle) de
1'autre Partie, n'auront pas besoin d'etre lgalis6s, s'ils sont rev6tus du sceau officiel.

Les documents dresses ou l6galis~s par les notaires publics et destinds aux besoins dont il est
question h l'alina pr6c6dent, devront ftre l6galis6s par les autorit6s judiciaires.

Les documents portant la signature du greffe seront consid~rds comme documents judiciaires,
si cette signature est valable suivant les lois de la Partie contractante sur le territoire de laquelle
se trouve le tribunal.

Une liste des autorit~s centrales dont il est question au premier alinda de cet article sera annex~e
hi la pr6sente Convention. Les Parties contractantes se comuniqueront les modifications ult6rieures
qui seraient 6ventuellement apportdes h cette liste.

Article 30.

La force probante des documents officiels dress~s sur le territoire de l'une des Parties
contractantes ainsi que celle des livres de commerce tenus sur ce'territoire, sera rdgie, devant
les tribunaux de l'Fautre Partie, par les lois du pays ob ils ont (t6 dress6s ou tenus. Toutefois
ils ne pourront avoir une force probante sup6riekre h celle qui leur est conf&rde par les lois de
'Etat oh I 'acte de proc&dure a heu.

CHAPITRE VIII.

DtCLARATION DE DCkS.

Article 31.

Une personne sera d6clar6e ddc~d6e par les autorit~s de l'Etat dont elle 6tait ressortissante
au moment de sa disparition.

Les d~cisions 6manant de ces autorits et passdes en force de chose jugde seront dgalement
valables sur le territoire de 'autre Partie contractante.
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sures of guardianship (trusteeship) which are indispensable, and shall as soon as possible inform
the competent authority of the other Contracting Party of such action.

The competent authority of the State of which the ward is a national may, however, annul
such measures if the interests of the ward render such action necessary, and after the said ward and
his legal representative have been heard, may, in accordance with the regulations in force, charge
the authorities of the other Party with the provision of measures of guardianship (trusteeship)
both in regard to the person and property of the ward.

The last named authorities shall decide this matter in accordance with the laws of their coun-
try. They may not, however, give a decision in any matter concerning personal status. When
their decisions have acquired the force of law, they shall be recognised as valid in the territory of
the other Contracting Party.

CHAPTER VII.

LEGALISATION OF DOCUMENTS AND THEIR VALUE AS EVIDENCE.

Article 29.

Documents drawn up, issued, or legalised by the judicial authorities, or documents emana-
ting from the supreme or central administrative authorities or other equivalent authorities of one
of the two Contracting Parties and intended to be used in the Courts or by the guardianship (trus-
teeship) authorities of the other Party shall not require legalisation if they bear the official seal.

Documents drawn up or legalised by notaries public and intended to be used for the purposes
mentioned in the preceding paragraph shall be legalised by the judicial authorities.

Documents bearing the signature of the Clerk of the Court's Office shall be regarded as legal
documents if such signature is valid according to the laws of the Contracting Party within whose
territory the Court is situated.

A list of the central authorities referred to in the first paragraph of this article shall be annexed
to the present Convention. The Contracting Parties shall inform one another of any subsequent
changes which may be made in this list.

Article 30.

The value as evidence of official documents drawn up in the territory of one of the Contract-
ing Parties, and likewise the value as evidence of tradesmen's books kept in such territory, shall
be determined in the Courts of the other Party in accordance with the laws of the country in which
they were drawn up or kept. They shall not, however, have greater value as evidence than that
conferred upon them by the laws of the State in which the proceedings take place.

CHAPTER VIII.

DECLARATION OF DEATH.

Article 31.

The declaration of death shall be made by the authorities of the State of which the d
was a national at the time of his death.

Decisions given by such authorities which have acquired the force of law shall also be vaiia
in the territory of the other Contracting Party.
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CHAPITRE IX.

INFORMATION AU SUJET DES PRESCRIPTIONS LtGALES ET DE L'INTERPRfTATION
DES PRESCRIPTIONS LGALES.

Article 32.

Les Minist~res de la Justice des deux Parties contractantes s'adresseront r~ciproquement et
sur demande, des renseignements concernant les prescriptions ldgales en vigueur sur leurs territoires.

Les demandes h cet effet devront indiquer exactement les prescriptions lgales au sujet desquelles
les renseignements sont sollicit~s ou dont l'interpr6tation est demand6e.

CHAPITRE X.

LITIGES CONCERNANT LA LtGITIMITt DES ENFANTS.

Article 33.

Les autorit~s de la Partie contractante dont est ressortissante la personne contre laquelle la
plainte est dirig~e, sont comp6tentes en mati6re de litige concernant la lgitimit6 d'un enfant.

Les decisions 6manant de ces autorit6s et pass6es en force de chose jugde sont valables sur
le territoire de l'autre Partie contractante.

CHAPITRE XI.

DISPOSITIONS CONCERNANT LE MARIAGE.

Article 34.

La decision concernant la validit6 du mariage et la demande en divorce ou en sdparation de
corps est de la comp6tence exclusive des autorit6s de l'Etat dont sont ressortissants les 6poux au
moment de la presentation de la plainte ou de la demande. Dans le cas oii les 6poux seraient h
ce moment de nationalitds diff6rentes, les autorit~s de l'Etat dont ils etaient en dernier lieu
les ressortissants communs seront exclusivement comptentes.

En cas de changement de .nationalit6 des 6poux, une circonstance survenue avant ce changement
ne pourra 6tre invoqu~e comme raison de divorce ou de separation de corps que dans le cas oil elle
aurait pu motiver le divorce ou la separation de corps selon les lois auxquelles les 6poux 6taient
ant~rieurement soumis.

Les decisions 6manant des autorit6s mentionn6es au premier alin6a de cet article, et pass6es
en force de chose jug6e seront reconnues valables sur le territoire de 'autre Partie contractante.

CHAPITRE XII.

FAILLITES.

Article 35.

Lorsque l'ouverture de la faillite d'un ressortissant de l'autre Partie contractante est d6clar~e,
le tribunal comp6tent de cette Partie devra, s'il est connu, en 6tre imm6diatement avis6.
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CHAPTER IX.

INFORMATION CONCERNING LEGAL PROVISIONS AND THE INTERPRETATION

OF LEGAL PROVISIONS.

Article 32.

The Ministries of Justice of the two Contracting Parties shall, on requisition, give one another
information concerning the legal provisions in force in their respective territories.

Applications for this purpose shall indicate the legal provisions concerning which information
or an interpretation is required.

CHAPTER X.

CASES CONCERNING LEGITIMACY OF CHILDREN.

Article 33.

The authorities of the Contracting Party of wtiich the person against whom the action is
brouaht is a national shall be competent in cases concerning the legitimacy of children.

Decisions of such authorities which have acquired the force of law shall be valid in the terri-
tory of the other Contracting Party.

CHAPTER XI.

PROVISIONS CONCERNING MARRIAGE.

Article 34.

The authorities of the State of which the parties are nationals when the suit is brought or the
application made shall have exclusive competence to give decisions on the validity of marriages
and on suits for divorce or judicial separation. Should the parties at such time be of different
nationalities, the authorities of the State of which they were last both nationals shall have exclu-
sive competence.

Should the parties have changed their nationality, no fact which occurred before such change
may be adduced as a plea for divorce or judicial separation unless it could have been brought for-
ward as a reason for divorce or judicial separation under the laws to which the parties were pre-
viously subject.

Decisions of the authorities mentioned in the first paragraph of this article which have acquired
the force of law shall be recognised as valid in the territory of the other Contracting Party.

CHAPTER XII.

BANKRUPTCY.

Article 35.

If in the territory of one Contracting Party a declaration of bankruptcy is made in regard to a
national of the other Contracting Party, the competent Court of the latter Party shall, if known,
immediately be notified.
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. Lorsqu'il y a lieu de prdsumer que des crdanciers se trouvent sur le territoire de l'autre Partie
contractante, le tribunal comptent recevra, en m~me temps que le susdit avis, une copie de 1'acte
d'ouverture de faillite qui devra 6tre publi6 dans les journaux d~sign~s h cet effet.

,Lorsqu'une faillite est ouverte par le tribunal ou par' l'autorit6 comp~tente sur le territoire
de l'une des Parties contractantes, et que le failli poss~de des biens meubles sur le territoire de
l'autre, mais sans y 6tre 6tabli, il sera pourvu h la conservation, L l'inventaire et h la remise des
biens meubles susmentionn~s, si demande en est faite par le tribunal competent.

A partir du jour oil cette demande sera parvenue h l'autorit6 compdtente de 'autre Partie
contractante, il ne pourra plus ftre constitud de droits de propridt6, de gages et de droits de r~ten-
tion sur les biens meubles du failli.

Quant aux dispositions h prendre . l'6gard de 1'exclusion et de la distraction des objets de
la masse mobili~re de la faillite, ces dispositions seront de la comptence des tribunaux de l'Etat
sur le territoire duquel se trouvent les biens meubles. L'exc~dent des biens meubles sera remis
au tribunal de l'autre Partie contractante comptent pour la liquidation de la faillite.

Article 36.

Une declaration de faillite faite par l'autorit6 compdtente de l'une des Parties contractantes
n'aura aucun effet sur les biens immeubles du failli, situds sur le territoire de l'autre Partie.

Article 37.

Dans les proc6dures de faillite et de transaction, les ressortissants des deux Parties contrac-
tantes jouiront, en qualit6 de cr~anciers, des mmes droits que les nationaux.

CHAPITRE XIII.

EXACUTION DES ACTES EXICUTOIRES.

Article 38

Chacune des Parties contractantes s'engage h admettre et h assurer, sur son territoire, confor-
moment aux dispositions de la prdsente Convention, l'exdcution des actes, 6num6r6s plus loin, qui
ont 6t6 dresses sur le territoire de l'autre Partie contractante et qui y sont des actes ex.cutoires
en vertu de la loi.

Article 39.

A ctes exdcut6ires.

Au sens de l'article prdcddent, sont actes exdcutoires
i. Les jugements, ordres de paiement, d~cisions et autres arr~ts rendus par les tribunaux

civils, y compris les tribunaux municipaux, portant sur une somme d'argent ou sur d'autres biens,
si suivant les lois appliqudes par le tribunal qui les a rendus, aucun recours suspensif n'est plus admis
h leur 6gard. Le tribunal devra en outre certifier qu'aucun recours suspensif n'est plus admis h
leur 6gard et confirmer l'authenticitd de l'acte.

2. Les transactions concernant les m~mes demandes et effectudes devant les tribunaux civils,
y compris les tribunaux municipaux, si elles sont accompagn~es d'une declaration du tribunal
certifiant qu'elles sont ex~cutoires et authentiques.
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When there is reason to believe that there are creditors in the territory of the other Contract-
ing Party, the competent Court shall receive, at the same time as the aforesaid notification, a copy
of the document announcing the commencement of bankruptcy proceedings, which shall be pub-
lished in the special newspapers for that purpose.

If bankruptcy proceedings are instituted by the Court or competent authority in the terri-
tory of one of the Contracting Parties and if the bankrupt possesses movable property in the
territory of the other Contracting Party, although he is not established there, provision shall be
made, if the competent Court so requests, for the safe keeping of the said property, its inventorying
and its transfer to the Court in question.

As from the date on which the competent authority of the other Contracting Party receives
this request, no rights of ownership, no pledges and no liens may be constituted in respect of the
movable property of the bankrupt.

As regards the measures to be taken for the exclusion and separation of the articles com-
prised in the movable property in the bankrupt's estate, the Courts of the State in whose territory
the movable property is situated shall have exclusive competence. Any surplus of movable pro-
perty shall be handed over to the Court of the other Contracting Party, which is competent to
liquidate the bankruptcy.

Article 36.

A declaration of bankruptcy made by the competent authorities of one of the Contracting
Parties shall not affect the immovable property of the bankrupt which is situated iin the territory
of the other Party.

Article 37.

In bankruptcy and composition proceedings, the creditors who are nationals of either Contract-
ing Party shall, in so far as they are creditors, enjoy the same rights as nationals of the other Con-
tracting Party.

CHAPTER XIII.

CARRYING OUT OF EXECUTORY ACTS AND DEEDS.

Article 38.

Each of the Contracting Parties undertakes, in its territory, to allow and effect, in accordance
with the provisions of the present Convention, the execution of the acts enumerated hereinafter
which have been drawn up in the territory of the other Contracting Party and are executory acts
within the meaning of the laws in force there.

Article 39.

Executory acts.

The following are executory acts within the meaning of the preceding article:
(i) Judgments, orders for payment, decisions and other decrees pronounced by the

civil courts, including municipal courts, referring to sums of money or other property, provided
that no suspensive appeal is admissible under the laws applied by the Court which pronounced
them. The Court shall further certify that no suspensive appeal is admissible and shall
confirm the fact that the act is duly authenticated.

(2) Compromises concerning such claims arrived at before the civil courts, including the
municipal courts, if they are accompanied by a declaration from the Court certifying that they
are executory and authentic;
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3. Les jugements et d~cisions rendus par des arbitres ou par des tribunaux arbitraux, ou
les transactions passes par devant des arbitres ou des tribunaux arbitraux, en tant que ces derniers
sont appel6s h statuer sur la cause soit en vertu d'une disposition 16gale, soit h la suite d'un com-
promis dressd par 6crit et dans des formes prescrites par la loi. Ces pikes devront tre munies
d'une declaration dmanant du tribunal competent de premiere instance, sur le territoire duquel
r~sidait l'arbitre ou le tribunal arbitral au moment soit du prononc6 du jugement ou de la d~cision,
soit de la passation de la transaction, d~claration certifiant qu'aucun recours suspensif n'est admis
t l'6gard desdits actes et 6tablissant leur authenticit6.

Article 40.

Sauf dispositions contraires 6tablies par la pr6sente Convention, les lois de l'Etat oii l'ex&ution
devrait 6tre admise ou assurde r~giront l'admissibilit6 et la mise h effet de la demande d'ex&ution.

Article 41.

Procgdure relative ii la prdsentation des demandes d'exicution et procddure suivie par le tribunal requis
d'exicuter la demande.

La demande d'ex~cution devra 6tre present&e par la Partie int6ressde au tribunal de l'endroit
o6 l'acte ex~cutoire a 6t6 &abli. En ce qui concerne les actes ex6cutoires rsultant d'une proc~dure,
soit par devant des tribunaux municipaux soit par devant des arbitres ou des tribunaux arbitraux,
la demande sera prdsentde au tribunal comptent de premiere instance de l'endroit oii l'acte ex~cu-
toire a 6t6 6abli. Le tribunal qui aura reu la demande d'ex~cution, la transmettra sans retard
au tribunal comptent de l'autre Partie contractante, en y ajoutant les d~clarations dont il est
question h l'article 39 et les pikes h l'appui n6cessaires conform6ment aux prescriptions r~glant
l'6change de communications entre les tribunaux des deux pays.

La partie intdress~e pourra saisir directement d'une demande d'ex~cution le tribunal competent
de l'autre Etat contractant.

Le tribunal comptent pour accorder l'ex~cution examinera, d'apr~s les pi&es qui lui ont 6t6
remises si les conditions requises pour l'admissibilit6 et la mise h effet de la demande d'ex~cution
ont 6t6 remplies. Cet examen, qui devra 6tre termin6 dans un d6lai maximum de 30 jours h partir
de la date oii le tribunal aura re~u les pikes, ne pourra avoir pour objet que les points suivants :

i. L'autorit6 qui a statu6 en la cause, doit-elle 6tre consid~rde comme comp&ente. Cette
comp6tence sera consid6r6e comme 6tablie, si, d'apr&s les lois de l'Etat requis, un tribunal, de
l'Etat requrant peut tre saisi de l'affaire.

2. S'agit-il d'un acte extcutoire, conform~ment h l'article 39 ?
3. Le d6fendeur a-t-il 6t6, dans le cas ob la loi le prescrit, r~guliirement invit6 h prendre part

h la procedure qui a donn6 lieu h la decision ? En particulier, la demande qui a provoqu6 la procdure
sur le territoire de l'autre Partie contractante, a-t-elle 6t6 signifi&e au ddfendeur en personne, ou
le jugement ou la d~cision sur lequel se fonde l'acte ex6cutoire, lui a-t-il t6 rdguli~rement signifi6 ?
En cas de jugement par contumace, il y aura lieu d'examiner sur demande du ddfendeur, si une
irrdgularit6 quelconque a emp&hi le ddfendeur de prendre part h la procddure ou d'y 6tre r~guli&
rement represent6.

Au cours de l'examen des points mentionns h l'alin6a pr&c dent, le d6fendeur ou son repr6-
sentant pourra &re entendu avant qu'une decision soit prise.

4. L'exequatur accord6 h l'ex~cution exige-t-il des mesures qui, en vertu des lois en vigueur
dans l'Etat requis sont interdites ou inapplicables, ou oblige-t-il h la reconnaissance d'une situation
de droit ou au recouvrement d'une cr~ance qui porterait atteinte au droit de souverainet6 de l'Etat
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(3) Judgments and decisions given by arbitrators or arbitral tribunals or compromises
arrived at before arbitrators or arbitral tribunals in so far as the latter have to adjudicate on
the case, either in virtue of a legal provision or pursuant to an arbitration agreement drawn up
in writing in the form laid down by law. Such documents shall be accompanied by a declara-
tion from the competent Court of first instance within whose area the arbitrator or arbitral
tribunal was established when the judgment or decision was pronounced or the compromise
was effected ; this declaration shall certify that no suspensive appeal is admissible in regard
to the said acts, and shall establish their authenticity.

Article 40.

Except as otherwise provided in the present Convention, the admissibility and carrying into
effect of the application for execution shall be governed by the laws of the State in which such
execution is to be admitted or effected.

Article 41.

Procedure concerning the submission of requests for execution and the procedure to be followed by the
Court to which application for execution is made.

Application for execution shall be made by the Party concerned to the Court of the district
where the executory act was drawn up. As regards executory acts arising out of proceedings
before municipal Courts, or before arbitrators or arbitral tribunals, application shall be made
to the competent Court of first instance in the place where the executory act was drawn up. The
Court to which the application for execution has been submitted shall transmit it without delay
to the competent Court of the other Contracting Party, and shall attach thereto the declarations
mentioned in Article 39 and the other relevant documents required under the provisions regulating
the exchange of communications between Courts of the two countries.

The party concerned may submit a request for execution direct to the competent Court of
the other Contracting State.

The Court competent to grant execution shall examine the documents forwarded to it in order
to decide whether the conditions necessary for the application for execution to be admitted and
carried into effect have been complied with. This examination, which shall be concluded within
a period of not more than 30 days from the date on which the Court received the documents, shall
bear on the following points only :

(i) Is the authority which gave the decision in the case to be regarded as competent ? Com-
petence shall be regarded as established if, under the laws of the State to which application was
made, a Court of the State making application can take cognisance of the case.

(2) Is the act in question an executory act within the meaning of Article 39 ?
(3) Has the defendant, if so required by law, been duly and regularly summoned to take

part in the proceedings in which the decision was given ? More especially, has the request in
virtue of which proceedings were taken in the territory of the other Contracting Party been served
on the defendant in person, or has the judgment or decision on which the executory act is based
been served on him in accordance with the regular procedure ? In case of judgment by default,
it will be necessary to consider, at the request of the defendant, whether the latter has been pre-
vented by any irregularity from taking part in the proceedings or being properly represented at
them.

When the points mentioned in the previous paragraph are being examined, the defendant
or his representative may be heard before a decision is given.

(4) Does the exequatur granted for the execution involve measures which are prohibited
or not applicable under the laws in force in the State to which application is made or does it involve
recognition of a de jure situation or recovery of a claim which might affect the sovereign rights

No. 768



240 Soci~l des Nations - Recued des Trai'es. 1924

requis, serait contraire aux bonnes mcurs ou, selon les lois de 'Etat requis, ne pourrait faire L'objet
d'une action en justice ou 6tre ex~cutoire.

I1 est interdit au tribunal requis d'entrer dans l'examen du fond de 'affaire.

Article 42.

Ds que le Tribunal recevra les pi~ces (article 41), le Tribunal competent pour statuer sur la
demande d'exdcution prendra, sans tarder et suivant les prescriptions en vigueur sur son propre
territoire, des mesures provisoires h l'6gard du d6fendeur en vue d'assurer le recouvrement de la
cr~ance faisant l'objet de l'acte ex6cutoire. Ces mesures provisoires ne pourront tre rapport6es
que dans le cas ott le d~fendeur fournirait un cautionnement pour le recouvrement complet de la
cr~ance faisant l'objet de l'acte ex~cutoire.

CHAPITRE XIV

EXTRADITION DES MALFAITEURS.

Article 43.

Les Parties contractantes s'engagent h se Jivrer r6ciproquement, sur demande, les individus
qui so trouvent sur le territoire de I'autre Partie et qui sont poursuivies par les autorit~s judiciaires
de l'Etat requdrant pour un acte punissable suivant les lois des deux Etats contractants - mgme si
l'acte n'est punissable que dans une partie de leurs territoires - ou qui ont Wt, condamn~s pour
un tel acte, si l'acte punissable pour lequel la personne est poursuivie entrane, d'apr~s les lois des
deux Etats, une peine d'emprisonnement de six mois au minimum ou une peine plus s~v~re, ou si
la personne dont 'extradition est demand~e a 6td condamn6e pour un tel acte h une peine d'empri-
sonnement de six mois au minimum ou h une peine plus s6v~re.

L'extradition sera 6galement accordde losque l'individu est poursuivi ou condamn6 pour ten-
tative de crime ou de d~lit, ou h cause de sa participation h un crime ou ddlit, h condition que la
tentative ou la participation soit punissable d'apr~s les lois des deux Parties contractantes.

Article 44.

Quand des raisons importantes l'exigeront, l'extradition pourra 6tre accord'e pour des actes
punissables qui entrainent, d'apr6s les lois des deux Etats, une peine d'emprisonnement inf6rieure
& six mois, h condition toutefois que les lois de 'Etat requis lo permettent.

Article 45.

Les Parties contractantes ne se livreront pas r6ciproquement leurs propres nationaux.

Article 46.

Actes punissables pour lesquels il n'y aura pas lieu ei extradition.

L'extradition ne sera pas accord~e :
i. Pour les actes punissables commis sur le territoire de 'Etat requis ou pour des actes pu-

nissables dont la poursuite est r~serv~e exclusivement, d'apr~s les lois de cet Etat, aux tribunaux
du dit Etat;
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of the State to which application is made, which would be contra bonos mores or which could not
form the subject of judicial action or have executory force under the laws of the State to which
application is made.

The Court to which application is made shall not enter into the merits of the case.

Article 42.

As soon as the Court has received the documents (Article 41), the Court competent to give
a decision on the application for execution shall, in accordance with the provisions in force in its
territory, take provisional measures with a view to ensuring recovery from the defendant of the
claim which forms the subject of the executory act. Such provisional measures may not be can-
celled unless the defendant deposits security for the recovery of the whole claim which forms the
subject of the said executory act.

CHAPTER XIV.

EXTRADITION OF CERTAIN OFFENDERS.

Article 43.

Each of the Contracting Parties undertakes to deliver to the other Contracting Party, if
requested to do so, any persons in its territory proceeded against by the judicial authorities of the
State making application for an offence punishable under the laws of the two Contracting States,
even if the offence is punishable only in part of their territories, or any persons sentenced for such
an offence, if under the laws of the two States the offender is liable to imprisonment for at least
six months or to a heavier penalty, or if the person whose extradition is demanded has been sentenced
for such an offence to imprisonment for at least six months or to a heavier penalty.

Extradition sh2ll also be granted when the person has been prosecuted or sentenced for an
attempted crime or offence or for participation in a crime or offence, provided that such attempt
or participation is punishable under the laws of the two Contracting Parties.

Article 44.

Extradition may be granted, should there be strong reasons for it, in respect of punishable
offences which, under the laws of the two States, render the offender liable on conviction to impri-
sonment for less than six months, provided always that the laws of the State to which application
is made contain no provision to the contrary.

Article 45.

The Contracting Parties shall not surrender their own nationals to each other.

Article 46.

Punishable ol/ences for which extradition will not be granted.

Extradition will not be granted:
(i) In respect of punishable offences committed in the territory of the State to which appli-

cation is made or punishable acts in iegard to which, under the laws of that State, proceedings
can be taken only by the Courts of the said State
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2. Lorsque l'individu r~clam6 est poursuivi sur le territoire de l'Etat requis pour le m~me acte
punissable, ou lorsqu'il a 6t6 condamn6 ou mis hors de cause et qu'il n'y a pas lieu, d'apr~s les lois
de l'Etat requis, de reprendre la procedure criminelle,

3. Lorsque l'acte punissable est prescrit d'apr~s le droit valable dans toutes les parties du ter-
ritoire d'une Partie contractante ou lorsque les poursuites ou la condamnation sont interdites
pour d'autres raisons l6gales

4. Pour des d~lits politiques ou des faits connexes h un dWlit de ce genre. Les actes dirig~s
contre la vie ou la s~curit6 personnelle du Chef d'Etat de l'une des Parties contractantes ne seront
pas consid~r6s comme dWlits politiques ;

5. Pour des dWlits qui ne sont punissables que d'apr~s les lois militaires

6. Pour des dWLits qui sont punissables exciusivement d'apr~s les lois sur la presse;
7. Pour des infractions qui ne peuvent tre poursuivies que sur la plainte de la partie Ls~e

8. Pour des infractions aux lois douani~res, fiscales et autres lois de finances.
IL appartiendra exclusivement h l'Etat requis de statudr sur le point de savoir si l'acte pour

lequel l'extradition est demand~e, pr~sente le caract~re d'un d~lit pr6vu aux §§ 4 h 8 du pr6sent
article.

Article 47.

Suspension de la procidure d'extradition.

Lorsque l'individu r~clam6 est poursuivi ou condamn6 dans 'Etat requis pour une autre
infraction que celle qui a motiv6 la demande d'extradition, ou que cet individu se trouve en 6tat
d'arrestation pour d'autres raisons, son extradition pourra 6tre diff~r6e jusqu'h ce que la procedure
soit close, la peine purg~e ou remise.

La Partie requise devra cependant prendre le plus t6t possible une d6cision au sujet de la
demande d'extradition.

Article 48.

Pluralit! des demandes d'extradition.

Si 'extradition d'une personne pour le m~me acte ou pour diff6rents actes punissables, est
rclam6e simultan~ment par plusieurs Gouvernements, elle sera accord~e . 'Etat dont L'individu
r6clam6 est ressortissant.

Lorsque l'individu r6clam6 n'est ressortissant d'aucun des Etats requ6rants, l'extradition
sera accord~e I'Etat sur le territoire duquel l'individu a commis le d~lit le plus grave, et lorsque
les actes punissables constituent des-d6lits de m~me gravit6, h 'Etat qui aura le premier fait par-
venir sa demande d'extradition.

Les obligations contract~es ant6rieurement par l'une des Parties contractantes h l'6gard d'au-
tres Etats ne seront pas affect~es par la pr~sente Convention.

Article 49.
Limites d'extradition.

L'individu extrad6 ne pourra 6tre poursuivi ou puni ou r~extrad6 pour 6tre livr6 h une tierce
Puissance pour un acte punissable commis avant 'extradition que si l'extradition a t6 accord~e
express6ment pour cet acte.
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(2) When a person whose extradition is demanded is proceeded against for the same punish-
able offence in the territory of the State to which application is made or has been convicted or
discharged, and when there is no occasion, under the laws of the State to which application is made,
to re-open criminal proceedings ;

(3) When the punishable offence is one in regard to which exemption from prosecution or
punishment is acquired by lapse of time under the laws applicable throughout the whole territory
of one of the Contracting Parties, or when prosecution or conviction is prohibited for other legal
reasons;

(4) For political offences or acts connected with such offences. Attempts against the life
or personal safety of the head of the State of one of the Contracting Parties shall not be regarded
as political offences ;

(5) For offences only punishable under military law;
(6) For offences only punishable under the Press laws;
(7) For offences in respect of which proceedings can only be taken at the instance of the injured

party ;
(8) For offences against Customs, fiscal and other financial laws
The State to which application is made shall possess exclusive competence to decide whether

the act in respect of which extradition has been applied for constitutes an offence within the meaning
of paragraphs 4 to 8 of the present article.

Article 47.
Suspension of extradition proceedings.

If the person whose surrender is claimed is prosecuted or sentenced in the State to which
application is made for any other offence than that which gave rise to the application for extra-
dition, or if he is in custody for other reasons, the extradition of such person may be postponed
until the proceedings are concluded or until the sentence has been served or remitted.

The Party to which application is made shall, however, take a decision as soon as possible
concerning the application for extradition.

Article 48.

Diferent demands for the surrender of the same person.

If the extradition of a person for the same punishable offence or for different punishable offences
is claimed at the same time by more than one Government, the demand made by the State of which
the person whose surrender is claimed is a national shall be complied with.

If the person whose surrendet is claimed is not a national of any of the States making appli-
cation, he shall be surrendered to the State in whose territory he committed the most serious
offence, and if the various punishable acts are of equal gravity, he shall be surrendered to the State
which first submitted the request.

Undertakings to other States previously entered into by one of the Contracting Parties, shall
not be affected by the present Convention.

Article 49.

Limits-of extradition.

A person surrendered may not be prosecuted, punished or re-extradited for the purpose of
being surrendered to a third Power for a punishable offence committed before extradition, unless
extradition has been granted expressly in respect of such offence.
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Pour d'autres actes punissables commis avant l'extradition, la personne extrad~e pourra tre
poursuivie ou r~extrad~e:

i. Si l'Etat qui a accord6 l'extradition y consent subs~quemment; ce consentement ne pourra
6tre refus6 dans le cas oh l'extradition pour cet acte punissable devrait 6tre accordd aux termes
de la pr~sente Convention ;

2. Si l'extrad6 n'a pas quitt6 par sa propre faute le territoire de l'Etat auquel l'extradition
a 6t6 accord6e, avant l'expiration d'un d6lai d'un mois h partir du jour oii la proc6dure p6nale
ayant pour objet l'acte punissable qui a motiv6 l'extradition de la personne est close, la peine
purgee ou remise, ou si l'extrad6 est revenu de son plein gr6 apr~s l'avoir quitt6 sur le territoire
de 1'Etat requ~rant.

Article 50.
Demandes d'extradition.

La demande d'extradition sera adress~e par le Ministre de la Justice (l'autorit6 administra-
tive militaire supreme en ce qui concerne les personnes poursuivies par les tribunaux militaires) de
l'Etat requdrant directement au Minist~re de la Justice de l'Etat requis.

La demande d'extradition devra 6tre accompagn6e d'un mandat d'arr~t d~cern6 contre la per-
sonne r~clam~e, ou du jugement de condamnation de cette personne. Ces actes indiqueront la
nature du fait incrimin6, contiendront la description de ce fait et indiqueront les prescriptions
p~nales appliqu~es ou applicables h l'infraction dont il s'agit ; ils mentionneront particuli~rement
toutes les circonstances qui qualifient le fait incrimin6 ou qui entrainent une peine fix~e.

Une copie lgalis~e du texte de la loi p6nale applicable h l'infraction dont il s'agit et fixant
l'6tendue de la peine devra 6tre annex6e hL la demande d'extradition.

La demande d'extradition sera accompagn6e, autant que possible, du signalement, et d'une
photographie de la personne r6clam6e et d'autres indications pouvant servir h 6tablir son identit6.

Article 51.
Langue i employer.

Les pi~ces dont il est question h 'article precedent devront 6tre 6tablies dans la langue natio-
nale (officielle) de la Partie requ~rante et dans la forme prescrite par ses lois et devront 6tre munies
du sceau officiel. Une traduction dans la langue nationale (officielle de la Partie requise leur sera
jointe. Cette traduction sera soit 6tablie ou certifide conforme par un traducteur jur6 de la Partie
requ~rante, qui y appliquera sa signature ou son sceau officiel, soit 6tablie officiellement.

Article 52.
Renseignements complimentaires.

Lorsqu'il y a lieu de douter que les conditions d'extradition dont il est question plus haut
aient W remplies, la Partie requ~rante sera pride de fournir, dans un d~lai appropri6, des rensei-
gnements compl~mentaires.

Lorsque l'individu r~clam6 a W arrt6 par suite de la demande d'extradition le concernant,
il pourra tre mis en libertY, si les renseignements compl~mentaires ne sont pas communiqu6s
dans un d6lai de six semaines A partir du jour oii le Ministare de la Justice de la Partie requise a
exp~did la demande h ce sujet.

Article 53.
Mesures destinies e assurer l'extradition.

Lorsque la Partie requise aura 6M saisie d'une demande d'extradition, elle devra aussit6t
prendre toutes les mesures pour assurer l'extradition et proc~der h l'arrestation de l'individu rd-
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The person surrendered may, however, be prosecuted or re-extradited for other punishable
offences committed before extradition :

(i) If the State which granted extradition subsequently gives its consent thereto. Such
consent may not be refused in cases in which extradition for a punishable offence must be
granted under the terms of the present Convention ;

(2) If the person extradited has not, through his own fault, left the territory of the State to
which extradition has been granted before the expiry of one month from the date upon which
the criminal proceedings taken in respect of the punishable offence which led to the extradition
aie concluded of the sentence served or remitted, or if the person extradited has voluntarily
returned, after having left it, to the territory of the State making application.

Article 50.
Requests for extradition.

The request for extradition shall be made direct by the Ministry of Justice (or by the supreme
military administrative authority in the case of persons prosecuted by military tribunals) of the
State making application to the Ministry of Justice of the State applied to.

The request for extradition shall be accompanied by a warrant for the arrest of the person
whose surrender is claimed or by the judgment recording his conviction. These documents shall
state the nature of the charge, contain a description of the act and indicate the penal provisions
which have been applied or are applicable to the offence in question ; they shall mention more
particularly any circumstances relating to the offence or involving a fixed penalty.

A legalised copy of the text of the penal law applicable to the offence in question and
fixing the nature oi the sentence shall be annexed to the request for extradition.

The request for extradition shall be accompanied when possible by a description and photo-
graph of the person whose surrender is claimed and other particulars which may help to establish
his identity.

Article 51.
Language to be used.

The documents referred to in the preceding article shall be drawn up in the national (official)
language of the Party making application and in accordance with the form laid down in its laws,
and shall bear the official seal. A translation in the national (official) language of the Party to
which application is made shall be attached thereto. Such translation shall be made or certified
correct by a sworn translator of the Party making application, who shall sign it or affix his official
seal, or it shall be made officially.

Article 52.
Supplementary information.

When there is reason to believe that the conditions concerning extradition referred to above
have not been satisfied, the Party making application shall be requested to furnish supplementary
information within a reasonable time.

When the person whose surrender is claimed has been arrested pursuant to a request for extra-
dition, he may be released if the supplementary information is not communicated within a period
of six weeks from the date upon which the Ministry of Justice of the Party applied to forwarded
the request for such information.

Article 53.
Measures for carrying out the extradition.

When a request for extradition has been submitted to one of the Contracting Parties, the said
Party shall immediately take all the measures necessary to effect extradition and shall proceed
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clam6, h moins qu'elle ne constate imm~diatement que l'extradition serait contraire aux dispo-
sitions en vigueur.

Article 54.
Arrestation provisoire.

En cas d'urgence, on pourra proc~der h l'arrestation provisoire de la personne r~clamde, avant
m~me que la demande d'extradition n'ait t d6pos~e lorsque cette mesure a 6t6 demandde h la
suite d'un mandat d'arr~t ou d'un jugement de condamnation valable et que le fait incrimin6 a
&6 en mme temps indiqu6. Une telle demande pourra 6tre adress~e directement sous forme 6crite,
sous forme de d~p~che t~l~graphique par un tribunal ou par une autre autorit6 comp6tente de la
Partie requdrante, h l'autorit6 comp6tente de la Partie requise.

Les autorit~s d'une des Parties contractantes proc,'deront, sans 6tre saisies d'une demande,
b l'arrestation provisoire d'une personne appr~hend6e sur leur territoire, lorsque cette personne
est inscrite sur la demande de 'autre Partie contractante, dans le ((Bulletin des poursuites judi-
ciaires ) de la premiere, comme ayant commis un acte punissable sur le territoire de la seconde.

Article 55.

L'arrestation d'une personne aux termes de l'article prdcddent et l'endroit de la detention
seront notifi6s sans retard par le Ministare de la Justice au Ministare de la Justice (aux autorit6s
administratives militaires supremes) de la Partie contractante dont les autorit6s poursuivent la
personne arr~t~e.

La personne arr~t~e pourra 6tre mise en libert6 si, dans le d6lai de huit jours h partir de lex-
p~dition de l'avis dont il est question h l'alin6a precedent, l'autorit6 supreme (administration su-
preme) de 1'autre Partie contractante n'a pas fait savoir que l'extradition de la personne arr~t~e
sera demand~e.

Pareillement, la personne arr~t6e pourra ftre mise en libert6 si, dans le d6lai de six semaines,
h partir de la reception de la communication dont parle 1'alinda 2 du present article, la demande
d'extradition de la personne arrt~e n'a pas t6 reque.

Article 56.

La Partie contractante h laquelle la personne poursuivie a W livr.e informera sur demande-
la Partie requise du r6sultat d~finitif de la proc6dure p6nale en lui envoyant copie certifie de l'arrUt
du tribunal clturant la proc&dure p6nale.

Article 57.
Transit de malfaiteurs.

Sur la demande d'une Partie contractente I'autre Partie contractante permettra le transit .
travers son territoire d'une personne extrad~e livrIe h la Partie requ~rante par une tierce Puissance.

Les dispositions applicables h 'extradition sont dgalement applicables mutatis mutandis
h l'extradition en transit.

Les autorit~s de la Partie requise assureront le transit dans les conditions et dans la direction
choisies par elles.

Article 58.

Les divergences 6ventuelles relatives h la procdure d'extradition et de transit- seront r6gl~es
par la voie diplomatique.
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to arrest the person whose surrender is claimed, unless it immediately declares that extradition
would be contrary to the laws in force.

Article 54.
Temporary arrect.

In urgent cases, the person whose surrender is claimed may be temporarily placed under arrest
even before the application for extradition has been lodged, when such action has been requested
in virtue of a warrant of arrest or valid judgment recording the conviction, and when the charge
has been stated. Such request may be made direct in writing or by telegram to the competent
Party applied to by a Court or other competent authority of the Party submitting the application.

The authorities of one Contracting Party shall proceed, even though no request has been
made, to place under temporary arrest any person apprehended in their territory, when the name
of such person has, at the request of the other Contracting Party, been entered in the " Legal
Proceedings Bulletin of the first Party, as having committed a punishable act in the territory
of the second Party.

Article 55.

The arrest of any person under the provisions of the precedina article and his place of detention
shall be notified without delay by the Ministry of Justice to the Ministry of Justice (to the supreme
military administrative authorities) of the Contracting Party whose authorities are proceeding
against the person arrested.

The person arrested may be released if, within a period of eight days after the despatch of the
notification refened to in the preceding paragraph, the supreme authority (the supreme adminis-
tration) of the other Contracting Party has not given notice that a demand will be made for the
surrender of the peIson arrested.

Similarly, the person arrested may be released if, within a period of six weeks as from the
receipt of the communication referred to in the second paragraph of the present article, no request
has been received for his surrender.

Article 56.

The Contracting Party to which the person proceeded against has been surrendered shall,
if asked to do so, communicate to the Party applied to the final results of the criminal proceedings
and shall forward to it a certified copy of the Court's decision.

Article 57.

Conveyance of offenders.

At the request of one of the Contracting Parties, the other Contracting Party shall permit the
conveyance across its territory of an extradited person surrendered by a third Power to the Party
making application.

The provisions applicable to extradition shall also be applicable, mutatis mutandis, to the
extradition of persons conveyed across the territory of one of the Contracting Parties.

The authorities of the Party to which application is made shall convey these persons under
such conditions and in such direction as they may think fit.

Article 58.

Any difference of opinion which may arise as to the extradition procedure and the procedure
relating to the conveyance of offenders through the territories of the Contracting Parties shall
be settled through the diplomatic channel.
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CHAPITRE XV.

AIDE JUDICIAIRE EN MATIkRE CRIMINELLE.

Article 59.

Sur demande, les Parties contractantes se pr~teront r~ciproquement aide judiciaire en mati~re
criminelle en principe par voie de rapports directs entre les autorit6s judiciaires requ6rantes et
les autoritds judiciaires requises.

Elles se feront notamment r~ciproquement signifier les actes concernant la procedure p6nale
et procddeiont h des actes d'instruction, p. e. h l'interrogatoire des inculp s, des t'moins et des
experts, aux constats judiciaires, aux perquisitions et mises sous sdquestre, et h la remise des pices
et objets relatifs h la proc6dure p6nale.

Les jugements de condamnation rendus par les tribunaux de l'une des Parties contractantes
contre des ressortissants de l'autre Partie, et les mandats de comparution en qualit6 d'inculp6
adressds par les tribunaux de l'une des Parties contractantes, aux ressortissants de 'autre, ne
seront, toutefois, pas signifies A ces derniers. De m~me, un ressortissant de 1'une des Parties con-
tractantes ne pourra, sur la demande de l'autre Partie, 6tre interrog6 comme inculp6.

Article 6o.
Motifs de rejus.

L'aide judiciaire en mati~re criminelle pourra ftre refus~e, lorsqu'aux termes des dispositions
de la pr~sente Convention, 'extradition de la personne poursuivie n'est pas obligatoire.

Article 61.

Citations signi/ijes par les autoritis dtrangdres.

Les tdmoins ou experts, quelle que soit leur nationalit6, qui, h la suite d'une citation, compa-
raissent, de leur plein gr6, devant les autorit~s de 1IEtat requ~rant, ne pourront y tre poursuivis
ou d~tenus pour des faits ou condamnations criminels ant&rieurs. Ces personnes ne pourront toute-
fois invoquer ce privilege, si, par leur propre faute, elles n'ont pas quitt6 le territoire de l'Etat
requ~rant dans le d~lai de 48 heures h partir du moment oil leur presence devant le tribunal n'est
plus requise.

La citation indiquera la somme h allouer h titre de frais de d~placement et de s~jour. La personne
cit~e obtiendra, si elle le d~sire, une avance destinee h couvrir les frais de voyage et de sdjour sur
le ten itoire de 'Etat requ~rant.

Si la personne cit~e purge une peine de d6tention dans l'Etat requis, son extradition tem-
poraire pourra tre demand~e h l'autorit6 supreme de l'administration judiciaire de cet Etat, sous
l'obligation de renvoyer l'extrad6 dans le plus bref d6lai.

Pareille demande ne pourra ktre refus6e que pour raisons majeures particuli rement si le
d~tenu s'oppose h l'extradition.

Article 62.

Remise des pices d conviction.

Les autorit6s des deux Parties contractantes se remettront r~ciproquement sur demande les
objets dont l'acte punissable a procur6 la possession ou qui servent de pices h conviction, mme
si ces objets ont fait l'objet d'un arr6t de confiscation ou de destruction.
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CHAPTER XV.

LEGAL ASSISTANCE IN CRIMINAL PROCEEDINGS.

Article 59.

The Contracting Parties shall, if requested to do so, render each other legal assistance in criminal
matters by facilitating direct relations between the judicial authorities making application and
the judicial authorities to whom application is made.

More especially, they shall, on behalf of each other, effect the service of documents connected
with criminal proceedings, and shall themselves take preliminary proceedings : for example, they
shall examine the accused, witnesses and experts, make legal attestations, carry out searches,
effect sequestration and hand over documents and articles connected with the criminal proceedings.

The sentences passed by the Courts of one of the Contracting Parties on no tionals of the other
Party, and summonses issued by the Courts of one Contracting Party to nationals of the other
Party, shall not, however, be served on the latter. Similarly, a national of one of the Contracting
Parties may not, at the request of the other Party, be examined as an accused person.

Article 6o.
Reasons for refusal.

Legal assistance in criminal matters may be refused if, under the provisions of the present
Convention, the extradition of the person proceeded against is not obligatory.

Article 61.

Summonses served by Foreign Authorities.

No witness or expert, whatever his nationality may be, who appears of his own free will in
answer to a summons before the authorities of the State making application can be prosecuted or
detained in that State for previous criminal offences or convictions. Such persons may not claim
this privilege, however, if, through their own fault, they failed to leave the territory of the State
making application within forty-eight hours from the time when their presence before the Court
was no longer required.

The summons shall show the amount allowed for travelling and subsistence expenses. The
person summoned shall, if he so desires obtain an advance to cover his travelling and subsistence
expenses in the territory of the State making application.

If the person summoned is undergoing imprisonment in the State to which application is made,
the supreme authority of the judicial administration of such State may be requested to extradite
him temporarily on condition that he is sent back as soon as possible.

Such applications shall not be refused except for important reasons, in particular if the pri-
soner objects to extradition.

Article 62.

Handing over of incriminating evidence.

The authorities of the two Contracting Parties shall, if requested to do so, hand over to each
other articles, possession of which was acquired as a result of the punishable offence, or which
constitute incriminating evidence, even if an order has been issued for the confiscation or destruction
of such articles.
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Si la remise de ces objets est demande l'occasion de l'extradition, soit directe, soit en transit,
d'un criminel, elle devra avoir lieu, autant que possible, en mlime tenips que l'extradition directe
ou en transit.

Le d'cbs ou la fuite de l'inculp6, apr~s que son extradition a 6t6 accord6e, ne supprime pas
1'obligation de remettre les pices h conviction. Cette obligation s'6tend en outre aux pikes h con-
viction cach~es ou d~pos6es trouv~es subs6quemment sur le territoire de l'Etat qui a accord6 1'extra-
dition.

L'autorit6 charg6e de remettre ces objets pourra les retenir provisoirement dans le cas oii
ils seraient indispensables h sa propre proc6dure p6nale.

Les droits des tiers sur ces objets ne seront pas affects.
La Partie qui remet les objets pourra faire des r~serves visant leur retour dans le plus bref

d~lai. Dans ce cas et dans le cas oh des tiers auralent acquis des droits sur eux, ces objets devront
ftre rendus sans retard, ds qu'ils ne seront plus n~cessaires h la procedure p4nale, dans l'Etat
requ~rant.

Article 63.

Langue d employer Pour la ridaction des demandes d'aide iudiciaire.

Les demandes d'aide judiciaire devront tre 6tablies dans la langue nationale (officielle) de
l'Etat requ&ant et rev~tues du sceau officiel de l'autorit6 requ6rante.

Les prescriptions de l'article 3 seront appliqu~es pour la traduction des demandes et de leurs
annexes.

Les divergences 6ventuelles relatives h l'aide judiciaire seront aplanies par la voie diplomatique.

CHAPITRE XVI.

COMMUNICATION DE JUGEMENTS ET EXTRAITS DES CASIERS JUDICIAIRES.

Article 64.

Les deux Parties contractantes se communiqueront r~ciproquement les copies des actes judi-
ciaires ou des extraits des jugements de condamnation pass's en force de chose jude. qui concernent
les ressortissants de l'autre Partie contractante et qui doivent, aux termes des r~eaients en vigueur
8tre inscrits au casier judiciaire.

De mme, eUes se communiqueront les d6cisions complkmentaires qui ont trait aux dits juge-
ments et figurent au caster judiciaire.

Les Minist~res de la Justice des deux Parties contractantes se communiqueront tous les trois
mois les dits copies et extraits.

Article 65.

Les autorites de chacune des deux Parties contractantes cbarg~es de tenir les casiers judiciaires,
communiqueront, sur la demande directe des autoritds de l'autre Partie, des extraits du casier
judiciaire concernant des cas individuels.
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If application has been made for the handing over of the articles in question in connection
with the extradition of a criminal, whether direct or across the territory of a Contracting Party,
it shall be complied with as far as possible at the same time as the extradition is effected.

The death or escape of the accused after his extradition has been granted shall not cancel the
obligation to hand over the incriminating evidence. Such obligation shall also apply to incriminating
evidence hidden or deposited, and subsequently found, in the territory of the State which has
granted extradition.

The authority appointed to hand over these articles may keep them temporarily should they
be indispensable for its own criminal proceedings.

The rights of third parties to these articles shall not be affected.
The Party handing over the articles may annex conditions as to their return at the earliest

possible date. In such cases and also in the case of third parties having acquired rights over them,
the said articles shall be returned without delay, as soon as they are no longer required for the
criminal proceedings in the State making application.

Article 63.

Language to be used in the drawing up ol applications 13r legal assistance.

Requests for legal assistance will be drawn up in the national (official) language of the State
makirg application and shall bear the official seal of the authority making application.

The provisions of Article 3 shall apply as regards the translation of requests and the annexes
thereto.

Any difference of opinion which may arise concerning legal assistance shall be settled through
the diplomatic channel.

CHAPTER XVI.

COMMUNICATION OF JUDGMENTS AND EXTRACTS FROM RECORDS OF PREVIOUS CONVICTIONS.

Article 64.

The two tontracting Parties shall communicate to each other copies of records of previous
convictions or extracts from final criminal judgments relating to nationals or the other Contracting
Party which must, under the provisions of the regulations in force, be entered in records of previous
convictions.

Similarly, they shall communicate to each other supplementary decisions which refer to the
said judgments and are included in the records of previous convictions.

The Ministries of Justice of the two Contracting Parties shall communicate the said copies and
extracts to each other every three months.

Article 65.

The authorities of each of the two Contracting Parties appointed to keep records of previous
convictions shall, on the direct request of the authorities of the other Party, communicate extracts
from such records concerning individual cases.
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CHAPITRE XVII.

FRAIS D'AIDE JUDICIAIRE EN MATIkRE CRIMINELLE.

Artide 66.

Les frais r~sultant d'une demande d'extradition on d'une autre demande d'aide judiciaire
en matire criminelle seront supportds par la Partie contractante sur le territoire de laquelle ils
ont dt4 encourus.

Les frais r~sultant d'une demande de consultation d'experts ou d'avis de la facultd, de la
signification de la peine de dMention d'une personne qui purge une condamnation de ce genre
sur le territoire de I'Etat requis et les frais r~sultant de l'extradition en transit d'une personne
poursuivie, seront rembours~s par la Partie requdrante.

CHAPITRE XVIII.

RATIFICATION ET DtNONCIATION DE LA CONVENTION.

Article 67.

La pr~sente Convention sera 6tablie dans la langue officielle de chacune des deux Parties con-
tractantes, les deux textes faisant foi.

Elle sera ratifi&e et les instruments de ratification seront 6chang~s h Prague dans le plus bref
ddlai possible.

Elle entrera en vigueur un mois apr~s l'6change des instruments de ratification et conservera
sa validit6 jusqu'h expiration d'un d6lai de six mois h dater du jour oil elle aura W d~nonc~e par
l'une des deux Parties contractantes.

En foi de quoi, les Pl6nipotentiaires ont sign6 ]a pr~sente Convention et y ont appos6 leurs
sceaux.

Fait en double original, h Belgrade, le dix-sept mars mil neuf cent vingt-trois.

Dr EMILE SPIRA. m. p.

Dr D. ARANDJELOVITC. m. p.
Dr JANKO BABNIK. m. p.

PROTOCOLE ADDITIONNEL.

A LA CONVENTION RELATIVE AU RE-GLEMENT DES RELATIONS JUDICIAIRES RtCIPROQUES CONCLUE
ENTRE LA RAPUBLIQUE TCHtCOSLOVAQUE ET LE ROYAUME DES SERBES, CROATES ET SLOVANES.

Les Pl~nipotentiaires de la Rdpublique tchecoslovaque et du Royaume des Serbes, Croates et
Slov~nes, au moment de proc~der h la signature de la Convention relative au r~glement des relations
judiciaires r~ciproques, se sont entendus sur les points suivants

i. Au suiet de l'article 2.

Les Parties contractantes se communiqueront r~ciproquement un tableau indiquant les
circonscriptions territoriales des tribunaux de premiere instance.
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CHAPTER XVII.

COSTS OF LEGAL ASSISTANCE IN CRIMINAL MATTERS.

Article 66.

The costs a rising from a request for extradition or any other request for legal assistance in cri-
minal matters shall be borne by the Contracting Party in whose territory they have been incurred.

The costs arising from a request for expert advice or a medical opinion or for notification
of the penalty imposed on a person undergoing imprisonment in the territory of the State to which
application is made and also the costs of the extradition over the territory of a Contracting Party
of a person who is being proceeded against, shall be refunded by the Party making application.

CHAPTER XVIII.

RATIFICATION AND DENUNCIATION OF THE CONVENTION.

Article 67.

The present Convention shall be drawn up in the official language of each of the two Contracting
Parties and both texts shall be authentic.

It shall be ratified and the instruments of ratification shall be exchanged at Prague at the
earliest possible date.

It shall come into force one month after the exchange of the instruments of ratification and
shall remain in force until six months after the date upon which it is denounced by one of the two
Contracting Parties.

In faith whereof, the Plenipotentiaries have signed the present Convention and have affixed

their seals thereto.

Done in duplicate, at Belgrade, on March 17, 1923.

Dr. EMILE SPIRA. m. p.
Dr. D. ARANDJELOVITC. m. p.
Dr. JANKO BABNIK. m. p.

ADDITIONAL PROTOCOL

TO THE CONVENTION CONCERNING THE REGULATION OF RECIPROCAL LEGAL RELATIONS, CONCLUDED
BETWEEN THE CZECHOSLOVAK REPUBLIC AND THE KINGDOM OF THE SERBS, CROATS AND SLOVENES.

The Plenipotentiaries of the Czechoslovak Republic and the Kingdom of the Serbs, Croats
and Slovenes, being about to sign the Convention concerning the regulation of reciprocal legal
relations, have agreed as follows:

i. Concerning Article 2.
The Contracting Parties shall communicate to each other a list of the territoial areas of juris-

diction. of Courts of first instance.
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Une carte g~ographique indiquant les circonscriptions territoriales des tribunaux sera, dans
la mesure du possible, annex6e h ce tableau.

2. Au sujet de l'article 65.
De m~me les Parties contractantes se communiqueront r6ciproquement une liste des autorit~s

charg6es de tenir les c.-siers judiciaires et d'en communiquer des extraits.
3. Les Parties contractantes se communiqueront r~ciproquement une liste des localit6s et

autorit6s oii et par lesquelles peut s'effectuer, h la frontiere de la R6publique tchdcoslovaque et 4
celle du Royaume des Serbes, Croates et Slov nes, la remise et la prise en charge des criminels.

En foi de quoi, les Pl6nipotentia ires ont sign le pr6sent Protocole additionnel dont la validit6
sera la mme que celle de la Convention elle-m~me.

Fait en double original, h Belgrade, le dix-sept mars mil neuf cent vingt-trois.

Dr EMILE SPIRA. m. p.
Dr D. ARANDJELOVITC. m. p.
Dr JANKO BABNIK. m. p.
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A map showing the territorial areas of jurisdiction of the Courts shall, if possible, be attached
to this list.

2. Concerning Article 65.
The Contracting Parties shall also communicate to each other a list of the authorities appointed

to keep records of previous convictions and to communicate extracts therefrom.

3. The Contracting Parties shall communicate to each other a list of the places at which,
and the authorities by which, the handing over and taking into custody of criminals may be effected
on the frontier between Czechoslovakia and the Kingdom of the Serbs, Croats and Slovenes.

In faith whereof, the Plenipotentiaries have signed the present Additional Protocol, which
shall have the same validity as the Convention itself.

Done in duplicate, at Belgrade, on March 17, 1923.

Dr. EMILE SPIRA. m. p.
Dr. D. ARANDJELOVITC. m. p.
Dr. JANKO BABNIK. m. p.
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No. 769. - CHANGE DE NOTES ENTRE LES GOUVERNEMENTS
ALLEMAND ET HELLtNIQUE, RELATIF A LA PROTECTION
R1CIPROQUE DES MARQUES DE FABRIQUE COMMERCIALES
ET INDUSTRIELLES. ATHtNES, LE 21 MARS 1924.

Texte oiliciel /ranFais communiqug par le Chargg d'Al/aires de la R~publique hellmnique A Berne
et par le Consul giniral d'Allemagne 4 Genive. Lenregistrement de cet ichange de notes a eu
lieu le 7 novembre 1924.

I.

Le Charg6 d'Affaires d'Allemagne h Ath~nes, Dr VON BALIGAND, h Son Excellence Monsieur
A. PAPANASTASSIOU, President du Conseil, Ministre des Finances et des Affaires 6trangbres de
Grace.

No 11/450.

ATHkNES, le 21 mars 1924.
MONSIEUR LE PRASIDENT DU CONSEIL,

Au nom du Gouvernement allemand, j'ai l'honneur de d6clarer A votre Excellence que la
protection r~ciproque des marques de fabrique et de commerce en Allemagne et en Grace sera r~gie

l'avenir par les dispositions qui suivent :
Les ressortissants de l'un des deux Etats jouiront dans le territoire de I'autre, en ce qui con-

cerne les marques de fabrique et de commerce (Warenzeichen), des mimes droits que les propres
ressortissants. Toutefois, le Gouvernement hell~nique se reserve le droit d'appliquer les disposi-
tions de l'article 4 du d~cret royal en date du 3/16 octobre 1922.

Seront assimil6s aux ressortissants aux termes de cet Arrangement les personnes qui ont leur
domicile ou leur 6tablissement industriel ou commercial dans le territoire de 'un des deux Etats.

Cet Arrangement entrera imm diatement en vigueur. I1 restera en vigueur jusqu'A l'expiration
d'un d~lai de six mois h partir de sa d~nonciation de la part de lun des deux Etats.

En attendant une d~claration analogue du Gouvernement hell~nique, je profite de cette
occasion pour vous renouveler, Monsieur le Prdsident du Conseil, 1'assurance de ma tr~s haute
consideration.

(Sign6) BALIGAND.
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I TRADUCTION - TRANSLATION.

No. 769. - EXCHANGE OF NOTES BETWEEN THE GERMAN AND
HELLENIC GOVERNMENTS WITH REFERENCE TO THE RECI-
PROCAL PROTECTION OF COMMERCIAL AND INDUSTRIAL
TRADE MARKS. ATHENS, MARCH 21, 1924.

French official text communicated by the Hellenic Chargi d'A I/aires at Berne and by the German
Consul at Geneva. The registration o/this Exchange o/ Notes took place November 7, 1924.

I.

Dr. von BALIGAND, German Chargd d'Affaires at Athens, to His Excellency M. A. PAPANAS-
TASsiOU, Prime Minister, and Minister of Finance and Foreign Affairs of Greece.

No. ii /45o.

ATHENS, March 21, 1924.
YOUR EXCELLENCY,

On behalf of the German Government I have the honour to inform you that the reciprocal
protection of commercial and industrial trade marks in Germany and Greece shall, in future, be
governed by the following provisions :

As regards industrial and commercial trade marks (Warenzeichen), the nationals of each
of the two States shall enioy in the territory of the other the same rights as the latter's nationals.
Nevertheless, the Hellenic Government reserves the right to apply the provisions of Article 4 of
the Royal Decree dated October 3 /16, 1)22.

For the purposes of this Agreement the term " nationals " shall be taken to include persons
who have their domicile or industrial or commercial headquarters in the territory of either of the
two States.

This Arrangement shall enter into force forthwith. It shall remain in force until six months
after its denunciation by either of the two States.

I await a similar declaration on the part of the Hellenic Government and have the honour to
be, etc.

(Signed) BALIGAND.

1 Translated by the Secretariat of the League
of Nations.L Traduit par le SecrNtariat de la Socidta desNation_.
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II.

Son Excellence Monsieur A. PAPANASTASSIOU, President du Conseil, Ministre des Finances et
des Affaires 6trangres de Grace, au Charg6 d'Affaires d'Allemagne h Ath~nes, Dr VON BALIGAND.

No. 10093.
ATHANES, le 21 mars 1924.

MONSIEUR LE CHARGAZ D'AFFAIRES,

Au nom du Gouvernement hell~nique, j'ai l'honneur de vous d~clarer, en r p,- t la Note
No 11/45o que vous avez bien voulu m'adresser en date d'aujourd'hui, que la protection r~ciproque
des marques de fabrique et de commerce en Grace et en Allemagne sera r~gie h l'avenir par les
dispositions qui suivent :

Les ressortissants de l'un des deux Etats jouiront dans le territoire de l'autre, en ce qui con-
cerne les marques de fabrique et de commerce (Warenzeichen), des m~mes droits que les propres
ressortissants. Toutefois, le Gouvernement hell~nique se rdserve le droit d'appliquer les disposi-
tions de 1 article 4 du ddcret royal en date du 3/16 octobre 1922.

Seront assimil6es aux ressortissants aux termes de cet Arrangement les personnes qui ont leur
domicile ou leur 6tablissement industriel ou commercial dans le territoire de Pun des deux Etats.

Cet Arrangement entrera imm6diatement en vigueur. I1 restera en vigueur jusqu'A l'expiration
d'un d~lai de six mois h partir de sa d~nonciation de la part de l'un des deux Etats.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, l'assurance de ma haute consid6ration.

Sign6) A. PAPANASTASSIOU.

No 769



1924 League of Nations - Treaty Series. 261

II.

His Excellency M. A. PAPANASTASSIOU, Prime Minister and Minister of Finance and Foreign
Affairs of Greece to Dr. von BALIGAND, German Charg4 d'Affaires at Athens.

No. 10093.
ATHENS, March 21, 1924.

SIR,

On behalf of the Hellenic Government I have the honour to inform you, in reply to your Note
No. II /450 of to-day's date, that the reciprocal protection of industrial and commercial trade
marks in Greece and Germany shell be governed in future by the following provisions:

As regards industrial and commercial trade marks (IWarenzeichen), the nationals of each
of the two States shall enjoy in the territory of the other the same rights as the latter's nationals.
Nevertheless, the Hellenic Government reserves the right to apply the provisions of Article 4 of
the Royal Decree dated October 3 /16, 1922.

For the purposes of this Agreement the term " nationals " shall be taken to include persons
who have their domicile or industrial or commercial headquarters in the territory of either of the
two States.

This Arrangement shall enter into force forthwith. It shall remain in force until six months
after its denunciation by ether of the two States.

I have the honour to be, etc.

(Signed) A. PAPANASTASSIOU.
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Arrangement prolongeant ]a duroc
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5 mai j9o8, signe a Washington,
le 23 ao zt 1923, et Echange de
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No. 770. - AGREEMENT' EXTENDING THE DURATION OF THE
ARBITRATION CONVENTION2 OF MAY 5, 19o8, BETWEEN
THE UNITED STATES OF AMERICA AND JAPAN, SIGNED AT
WASHINGTON, AUGUST 23, 1923, AND EXCHANGE OF NOTES
OF THE SAME DATE RELATING THERETO.

Texte of/iciel anglais communiqud par le Chef du Bureau du Japon d la SocillM des Nations. L'enre-
gistrement de cet accord a eu lieu le io novembre 1924.

The GOVERNMENT OF His MAJESTY THE EMPEROR OF JAPAN and the GOVERNMENT OF THE

UNITED STATES OF AMERICA, desiring to extend for another five years the period during which
the Arbitration Convention concluded between them on May 5, 19o8, and extended by the Agree-
ment concluded between the two Governments on June 28, 1913 8, and further extended by the
Agreement concluded between the two Governments on August 23, 1918 4, shall remain in force,
have respectively authorised the undersigned, to wit :

His Excellency Masanao HANIHARA, His Majesty's Ambassador Extraordinary and Pleni-
potentiary at Washington, and

Charles EVANS HUGHES, Secretary of State of the United States,

to conclude the following Agreement :

Article 3.

The Convention of Arbitration of May 5, 1908, between the Government of His Majesty the
Emperor of Japan and the Government of the United States of America, the duration of which
by Article 3 thereof was fixed at a period of five years from the date of the exchange of ratifications,
which period, by the Agreement of June 28, 1913, between the two Governments was extended
for five years from August 24, 1913, and was extended by the Agreement between them of August 23,
1918, for the further period of five years from August 24, 1918, is hereby extended and continued
in force for the further period of five years from August 24, 1923.

Article 2.

The present Agreement shall be ratified by His Majesty the Emperor of Japan and by the
President of the United States of America, by and with the advice and consent of the Senate thereof,

'L'6change des ratifications a eu lieu h Washington, le 26 avril 1924.
2 British and Foreign State Papers, vol. ioi, page 1,072.
8 British and Foreign State Papers, vol. 107, page 993.

' British and Foreign State Papers, vol. i i i, page 767.
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1 TRADUCTION. - TRANSLATION.

No. 770. - ARRANGEMENT 2 PROLONGEANT LA DURRE DE LA
CONVENTION3 D'ARBITRAGE DU 5 MAI 19o8, ENTRE LES
]PTATS-UNIS D'AMtRIQUE ET LE JAPON, SIGNP_ A WASHING-
TON LE 23 AOUT 1923, ET ICHANGE DE NOTES Y RELATIF
PORTANT LA MEME DATE.

English official text communicated by the Head of the Japanese Bureau of the League of Nations.
The registration of this Agreement took place November IO, 1924.

Le GOUVERNEMENT DE SA MAJESTt L'EMPEREUR DU JAPON et le GOUVERNEMENT DES ETATS-

UNIS D'AMitRIQUE, d~sireux de prolonger de nouveau pour cinq ans la pdriode durant laquelle
la Convention d'arbitrage, conclue entre eux le 5 mai 19o8 et prolong6e par arrangement conclu
entre les deux Gouvernements, les 28 juin 1913 4 et 23 aofit 1918 5, doit demeurer en vigueur, ont
autoris6 respectivement les soussign~s, savoir :

Son Excellence Masanao HANIHARA, Ambassadeur extraordinaire et pl~nipotentiaire
de Sa Majest6 h Washington, et

Charles EVANS HUGHES, Secr~taire d'Etat des Etats-Unis,
h conclure l'arrangement ci-aprs :

Article premier.

La Convention d'arbitrage du 5 mai 19o8, entre le Gouvernement de Sa Majest6 l'Empereur
du Japon et le Gouvernement des Etats-Unis d'Am6rique, dont la durde, aux termes de son article 3,
avait t fix~e h cinq ann~es h partir de la date de l'6change des ratifications, p6riode qui, par
l'Arrangement du 28 juin 1913 entre les deux Gouvernements, fut prolong6e de cinq ann6es h partir
du 24 aofit 1913, et a 6t6 de nouveau prolong~e par l'Arrangement du 23 aofit 1918 entre les deux
Gouvernements pour une p~riode de cinq ann~es h partir du 24 aofit 1918, est, par les pr6sentes,
renouvel~e et maintenue en vigueur pour une nouvelle p6riode de cinq ann6es h partir du 24 aofit
1923.

Article 2.

Le present Arrangement sera ratifi6 par Sa Majest6 l'Empereur du Japon et par le Pr6sident
des Etats-Unis d'Amrique, sur l'avis et avec le consentement du S6nat des Etats-Unis, et il

1 Traduit par le Secretariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Washington, April 26, 1924.

3 De Martens, Nouveau Recueil g~n~ra1 des Trait~s, troisi~me s6rie, tome II, page 722.
4 De Martens, Nouveau Recueil gdn~ral des Trait~s, troisi~me s~rie, tome VIII, page 714.
1 De Martens, Nouveau Recueil gdndral des Traitds, troisi~me sdrie, tome X, page 9Ol.
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and it shall become effective upon the date of the exchange of ratifications, which shall take place
at Washington as soon as possible.

Done in duplicate in the English language at Washington this twenty-third day of the eighth
month of the twelfth year of Taisho corresponding to the twenty-third day of August one thousand
nine hundred and twenty-three.

(L. S.) M. HANIHARA.
(L. S.) CHARLES EVANS HUGHES.

FROM THE SECRETARY OF STATE TO MR. HANIHARA.

DEPARTMENT OF STATE.,

WASHINGTON, August 23, 1923.
EXCELLENCY,

In connection with the signing to-day of an agreement for the renewal of the Convention
of Arbitration concluded between the United States and the Government of His Majesty the Emperor
of Japan, May 5, 19o8, and renewed from time to time, I have the honour, in pursuance of our informal
conversations, to state the following understanding, which I shall be glad to have you confirmed
on behalf or your Government.

On February 24 last the President proposed to the Senate that it consent under certain stated
conditions to the adhesion by the United States to the Protocol of December 16, 192o, under which
the Permanent Court of International Justice has been created at the Hague. As the Senate
does not convene in its regular session until December next, action upon this proposal will necessarily
be delayed. In the event that the Senate gives its assent to the proposal, I understand that the
Government of His Majesty the Emperor of Japan will not be averse to considering a modification
of the Convention of Arbitration which we are renewing, or the making of a separate agreement,
providing for the reference of disputes mentioned in the Convention to the Permanent Courttof
International Justice.

Accept, Excellency, the renewed assurance of my highest consideration.

(Signed) CHARLES E. HUGHES.
His Excellency,

Mr. Masanao HANIHARA,
Japanese Ambassador.

FROM MR. HANIHARA TO THE SECRETARY OF STATE.

JAPANESE EMBASSY.

WASHINGTON, August 23, 1923.
SIR,

I have the honour to acknowledge the receipt of your note of to-day's date, communicating
to me your understanding reached in our informal conversations in connection with the renewal
of the Convention of Arbitration concluded between Japan and the United States, May 5, 19o 8,
and extended in its operation until August 24 of this year.

No 770



1924 League of Nations - Treaty Series. 267

deviendra d6finitif d~s l'6change des ratifications auquel il sera procdd6 h Washington, aussit6t
que faire se pourra.

Fait en double, en lanuue anglaise, h Washington le vingt-troisifme jour du huitifme mois
de la douzi~me annde de Taisho, correspondant au vingt-troisifme jour du mois d'aoeit de l'ann6e
mil neuf cent vingt-trois.

(L. S.) M. HANIHARA.
(L. S.) CHARLES EVANS HUGHES.

LE SECRItTAIRE D'ETAT A M. HANIHARA.

DAPARTEMENT D'ETAT.

WASHINGTON, le 23 aoat 1923.
MONSIEUR L'AMBASSADEUR,

Me rdfdrant h raccord sign6 ce jour en vue du renouvellement de la Convention d'arbitrage,
conclue le 5 mai 19o8, entre les Etats-Unis et le Gouvernement de Sa Majest6 l'Empereur du Japon,
et renouvele 4 diffdrentes reprises, - j'ai l'honneur, comme suite h notre conversation officieuse,
de faire la declaration suivante que je serais heureux que vous me confirmiez au nom de votre
Gouvernement.

Le 24 f~vrier dernier, le President a propos6 au S6nat d'approuver, sous certaines conditions
ddtermindes, 1'accession des Etats-Unis au Protocole du 16 d6cembre 192o portant crdation de la
Cour permanente de Justice internationale . La Haye. Le Sdnat ne se rdunissant pas en session
ordinaire avant ddcembre, il ne pourra tre ddlibr6 sur cette proposition avant un certain laps
de temps. Au cas ofi le Sdnat approuverait ladite proposition, je crois pouvoir 8tre assur6 que le
Gouvernement de Sa Majest6 1 Empereur du Japon sera dispos6 h envisager une modification
de la Convention d'arbitrage que nous venons de renouveler, ou L la conclusion de l'Accord special
prdvoyant le renvoi des diffdrends vis~s dans la Convention h la Cour permanente de Justice inter-
nationale.

Veuillez agr6er, etc .....

(Signd) CHARLES E. HUGHES.
Son Excellence Monsieur Masanao HANIHARA,

Ambassadeur du Japon,
Washington.

M. HANIHARA AU SECRATAIRE D'ETAT.

AMBASSADE DU JAPON.

WASHINGTON, le 23 ao4I 1923.

MONSIEUR LE SECRtTAIRE D'ETAT,

J'ai 'honneur d'accuser rdception de votre note, en date de ce jour, par laquelle vous avez
bien voulu me confirmer l'accord auquel nous sommes arrives dans nos conversations officieuses
concernant le renouvellement de la Convention d'arbitrage conclue, le 5 mai 19o8, entre le Japon
et les Etats-Unis et dont la validit6 a dtd prolongde jusqu'au 24 aoit de cette annde.

No. 770
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I am happy to be able to confirm to you, under instructions from my Government, your under-
standing as set forth in the following terms :

. " On February 24 last, the President proposed to the Senate that it consent under
certain' stated conditions to the adhesion by the United States to the Protocol of December
16, 1920, under which the Permanent Court of International Justice has been created
at the Hague. As the Senate does not convene in its regular session until December
next, action upon this proposal will necessarily be delayed. In the event that the Senate
gives its assent to the proposal, I understand that the Government of His Majesty the
Emperor of Japan will not be averse to considering a modification of the Convention
of Arbitration which we are renewing, or the making of a separate agreement, providing
for the reference of disputes mentioned in the Convention to the Permanent Court of
International Justice. "

Accept, Sir, the renewed assurance of my highest consideration.

(Sigued) M. HANIHARA.

Honorable Charles E. HUGHES,

Secretary of State.

No 770
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Je suis heureux de pouvoir vous confirmer, d'ordre de mon Gouvernement, notre accord
formuM dans les termes suivants :

a Le 24 fdvrier dernier, le President a propos6 au S6nat d'approuver, sous certaines
conditions d~termin6es, l'accession des Etats-Unis au Protocole du i6 d~cembre 1920,
portant creation de la Cour permanente de Justice internationale h La Haye. Le S~nat
ne se r6unissant pas en session ordinaire avant d6cembre, il ne pourra 6tre d~lib6r6 sur
cette proposition avant un certain laps de temps. Au cas oit le S~nat approuverait ladite
proposition, je crois pouvoir 6tre assur6 que le Gouvernement de Sa Majest6 1'Empereur
du Japon sera disposg h envisager une modification de la Convention d'arbitrage que nous
venons de renouveler, ou h la conclusion de l'accord special pr~voyant le renvoi des dif-
f6rends vis~s dans la Convention h la Cour permanente de Justice internationale.

Veuillez agr6er, etc...

(Sign6) M. HANIHARA.
A l'Honorable Charles E. HUGHES,

Secr~taire d'Etat.

No. 770
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TEXTE DANOIS. - DANISH TEXT.

No. 771. - OVERENSKOMSTI OM POSTFORBINDELSEN MELLEM
DANMARK, NORGE OG SVERIGE, UNDERTEGNET I KOBENHAVN,
KRISTIANIA OG STOCKHOLM DEN 26. JULI 1924.

Textes o/iciels danois, norvigien et suddois communiquds par le Ministre de Dantemark 4 Berne, le
Ministre des A//aires ltrangdres de Norvdge et le Ministre des Alaires Rrangdres de Suide.
L'enregistrement de cet accord a eu lieu le IO novembre 1924.

Poststyrelserne i Danmark, Norge og Sverige har i Kraft af de dem meddelte Bemyndigelser
truffet Aftale om folgende saerlige Bestemmelser angaaende Postudvekslingen mellem de navnte
Lande.

I. POSTBEFORDRINGEN.

Artikel i.

i. Hvert Postvasen besorger og bekoster Befordringen af Post fra dets Omraade til det naste
Land. Ved sarlig Overenskomst mellem vedkommende Poststyrelser kan der imidlertid herom
traffes anden Bestemmelse.

2. Naar Postbefordringen foregaar ad S0vejen, skal Postens Befordring mellem Landings-
stedet og vedkommende Posthus besorges og bekostest af det modtagende Postvaesen.

3. Postforsendelser, som uden forud at have vaeret postbehandlet, forefindes i en fra et af
Landene ankommen Brevkasse, skal af det modtagende Postvxsen forsynes med et sxrligt Stem-
pelaftryk, som angiver Afgangslandet.

Til Frigorelse af saadanne Forsendelser gelder begge Landes Frig0relsesmidler.

II. MELLEMRIGSKE BREVPOSTFORSENDELSER.

Artikel 2.

Breve ; Brevkort ; visse Korsbaand ; Anbe/alingsgebyr.

i. Portoen for Breve, som sendes fra det ene Land til et af de andre Lande, udgor:

I Danmark I
og Norge Sverige

hvis Brevets Vagt ikke overstiger 20 Gram ............ 20 Ore 15 Ore
a D a overstiger 20 Gram, men ikke 125 Grain 40 , 30

a a 125 )) a , 250 , 60 45 a
, a a a 250 a " a 500 a 8o , 60))

Cet Accord est entr6 en vigueur le I aofit 1924.
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TEXTE NORVtGIEN.- NORWEGIAN TEXT..

No. 771. - OVERENSKOMST OM POSTFORBINDELSEN MELLEM
NORGE, DANMARK OG SVERIGE, UNDERTEGNET I K0BEN-
HAVN, KRISTIANIA OG STOCKHOLM DEN 26. JULI 1924.

Danish, Norwegian and Swedish official texts communicated by the Danish Minister at Berne, the
Norwegian Minister /or Foreign A//airs, and the Swedish Minister for Foreign A//airs. The
registration o/ this Agreement took place November io, 1924.

Poststyrelsene i Norge, Danmark og Sverige har i kraft av de dem meddelte bemyndigelser
truffet avtale om f0lgende serlige bestemmelser angAende postutvekslingen mellem de nevnte land.

I. POSTBEFORDRINGEN.

Artikkel I.

i. Hvert postvesen bes0rger og bekoster befordringen av post fra dets omrAde til det
nmeste land. Ved sarlig overenskomst mellem vedkommende poststyrelser kan der imidlertid
herom treffes annen bestemmelse.

2. NAr postbefordringen skjer sj0verts, skal postens befordring mellem landingsstedet og ved-
kommende poststed bes0rges og bekostes av det mottagende postvesen.

3. Postforsendelser som uten forut d ha vaert postbehandlet forefinnes i en fra et av landene
ankommet brevkasse, skal av det mottagende postvesen forsynes med et sarlig stempelavtrykk
som viser avgangslandet.

Til frigj0relse av sAdanne forsendelser gjelder begge landes frigj0relsesmerker.

II. MELLEMRIKSKE BREVPOSTFORSENDELSER.

Artikkel 2.

Brev, brevkort samt visse korsbdnd; rekommandasionsgebyr.

i. Portoen for brev som sendes fra det ene land til et av de andre land utgj0r:

hvis brevets vekt .ikke overstiger 20 gram ...........
# overstiger 20 gram, men ikke 125 gram
# ) ) 125 ) ) ) 250 #

250 500 )

I Norge og I
Danmark. Sverige.

20 ore 15 Ore
40 ,> 30 ))
6o , 45 A
8o 6o ))

I This Agreement came into force August 1, 1924.
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Breve, hvis Vwgt overstiger 5oo Gram, men ikke 2 kg (den internationale Maksimumsvaegt)
takseres i deres Helhed overensstemmende med Reglerne i Verdenspostkonventionen.

Postsagsforsendelser, som udveksles mellem de tre Lande, er ikke undergivet nogen Begrens-
ning i Henseende til Vaegt.

Skulde i et af Landene PIrto- eller Vagtsatserne blive forandred for Breve i den indenrigske
Befordring, eller en Forandring sker i de internationale Porto- eller Vaegtsatser for Breve, skal
Poststyrelserne kunne vedtage tilsvarende Forandringer i de i denne Artikel fastsatte Porto- eller
Vegtsatser; dog vil de af Poststyrelserne i saa Henseende trufne Beslutninger vxre at indstille
til de respektive Regeringers Godkendelse.

2. Portoen for enkelt Brevkort udfor 15 Ore i Danmark og Norge og IO Ore i Sverige og for
Brevkort med betald Svar henholdsvis 30 Ore og 20 Ore.

3. Minimumsportoen for en Forsendelse med Forretningspapirer er den i denne Artikel fast-
satte Porto for et almindeligt Brev, hvis Vagt ikke overstiger 2o Gram.

4. For ufrigjorte eller utilstraekkelig frigjorte Breve eler Brevkort samt for andre utilstraekkelig
frigjorte Brevpostforsendelser opkraeves hos Adressaten det dobbelte af det manglende Porto-
bel0b paa den Maade, som Poststyrelserne nermere aftaler.

5. Anbefalingsgebyret udg0r 30 Ore.

Artikel 3.
Breve med angiven Vcerdi m. m.

i. For Breve med angiven Vordi, som sendes fra det ene Land til et af de andre Lande,
erlagges, foruden Brevporto og Anbefalingsgebyr efter Artikel 2, I og 5, et Forsikringsgebyr af
io 0re for hvert Belob af 3o0 Kr. eller Del deraf, hvilket Gebyr udelt tilfalder det Land, som har
opkraevet det.

2. I Breve med angiven Verdi samt i anbefalede Breve kan der ogsaa sendes Montstykker
efter Afsendelseslandets indenrigske Bestemmelser.

Artikel 4.
Postanvisninger.

I Udvekslingen mellem to af Landene er det h0jeste Belob, som kan sendes ved en Postan-
visning, I ooo Kr. i det af disse Landes Mont, som er hijst noteret.

Portoen beregnes af det i Afsendelseslandets Mont indbetalte Bel0b og udg0r:

for Bel0b af hojst 5 Kr ......... ...................... 30 Ore
) )) over 5, men ikke over 5o Kr ..... ............. 4 40

7 50, 1" ) I00 ............ 50 ,
) ) ) 100, ) , )) 250 . .. ............ ... 65 7

, , 250, ) " > 500 ............ 90 ,
) ) ) 500, ) ) ) 750 ............ 115 )

750, 1 ) )7 1000 )) ............ 140 )
,o10 Kr . . . ............................ .. 140

for de f0rste iooo Kr. med Tilleg af z5 Ore for hvert overskydende Bel0b av 25o Kr. eller Del af
250 Kr.

Af det opkraevede Portobel0b tilsvarer Afsendelseslandet til Adresselandet for hver afgifts-
pligtig Postanvisning uanset Anvisningsbel0bets St0rrelse 15 Ore i den af de to Landes M0nt, som
er lavest noteret.

N o 771
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Brev hvis vekt overstiger 500 gram, men ikke 2 kilogram (den internasjonale maksimumsvekt)
takseres i sin helhet overensstemmende med reglene i Verdenspostkonvensjonen. Postsaksfor-
sendelser som utveksles mellem de tre land er ikke undergitt nogen begrensning med hensyn til
vekt.

Skulde i et av landene porto- eller vektsatsene bli forandret for brev i den innenrikske befor-
dring eller en forandring skjer i de internasjonale porto- eller vektsatser for brev skal poststyrelsene
kunne vedta tilsvarende forandringer i de i denne artikkel fastsatte portosatser eller vektsatser, dog
vil de av poststyrelsene i sA henseende trufne beslutninger vaere A undergi de respektive regjeringers
approbasj on.

2. Portoen for enkelt brevkort utgj0r 15 ore i Norge og Danmark og Io ore i Sverige, og for
brevkort med betalt svar henholdsvis 30 ore og 20 ore.

3. Minsteportoen for forretningspapirer er den i denne artikkel fastsatte porto for et almin-
delig brev, hvis vekt ikke overstiger 20 gram.

4. For ubetalte eller utilstrekkelig betalte brev eller brevkort saint for andre utilstrekkelig
betalte brevpostforsendelser opkreves hos adressaten det dobbelte av det manglende portobel0p
pA den mAte som poststyrelsene nxrmere avtaler.

5. Rekommandasjonsgebyret utgj0r 30 ore.

Artikkel 3.
Brev med angilt verdi m. m.

i. For brev med angitt verdi som sendes fra det ene land til et av de andre land erlegges
foruten brevporto og rekommandasjonsgebyr efter artikkel 2, i og 5 et assuransegebyr av IO ore
for hvert bel0p av 30o kroner eller del derav, hvilket gebyr udelt tilfaller det land som har op-
krevd det.

2. I brev med angitt verdi samt i rekommanderte brev kan der ogsA sendes myntstykker
efter avsendelseslandets innenrikske bestemmelser.

Artikkel 4.
Postanvisninger.

I utvekslingen mellem to av landene er hoist tillatte bel0p for postanvisning IOOO kroner i
den av disse lands mynt som er h0iest notert.

Portoen beregnes av det i avsendelseslandets mynt innbetalte bel0p og utgj0r:

for bel0p av hoist 5 kroner .... .... .................. 30 Ore
, over 5 * men ikke oyer 50 kroner ... ...... 40

) )) > 50 > > > I00 # .. . . . ... 50
)) ) O100 , , , 250 > . . . . ... 65 #
) )) )) 250 , ) , ) 500 , .. . . . .... 9
)) > )> 500 > > ) > 750 # . . . . . . 115
> )) )> 750 ) 1000 ............. 140
S )> I000 ... . ... . ................... 140 ))

for de f0rste IOOO kroner med tillegg av 25 ore for hvert overskytende bel0p av 250 kroner eller
del derav.

Av det opkrevde portobel0p avstAr avsendelseslandet til adresselandet for hver avgiftspliktig
postanvisning uansett anvisningsbel0pets st0rrelse 15 ore i den av de to lands mynt som er lavest
notert.

No. 77,
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Artikel 5.
Postopkr&evning paa Brevpost/orsendelser.

Det hojeste Postopkrevningsbelob, hvormed en anbefalet Forsendelse eller et Brev med
angiven Verdi kan belastes i den mellemrigske Forbindelse, er lig med det h0jeste Bel0b for Postan-
visninger, som udveksles mellem Forsendelsens Afsendelses- og Bestemmelsesland.

Artikel 6.
A bonnerede Tidender og Tidsskriflter.

i. Tidender og Tidsskrifter, som udgives i det ene Land, skal leveres Abonnenter i de to
andre Lande for den samme Betaling, sor erlaegges af Postabonnenter. i Udgivelseslandet med
Tilling i forekommende Tilf.lde' af svensk Transitafgift og under fornczden Hensyntagen til mulig
Kursforskel ; dog maa Portoen i intet Tilfalde udgore mindre end 2o Ore pr. Abonnementstermin.

Portoen deles lige mellem Udgivelseslandet og Bestemmelseslandet.
2. Bortset fra den i den internationale Avisoverenskomst n.vnte Fremgangsmaade ved

Overflytning af Avisabonnementer, kan Abonnement paa danske, norske eller svenske Tidender
og Tidsskrifter, tegnet gennem Postvaesenet i et af de tre Lande, overflyttes fra et Sted i et af
Landene til et Sted i et andet af disse Lande imod Forudbetaling af en Afgift af 50 0re
pr. Overflytning. Afgiften tilfalder det Postvasen, sor har opkravet den. Ved Overflytning
fra et Sted til et andet indenfor det enkelte Lands Postomraade kommer dette Lands indenrigske
Bestemmelser til Any endelse.

III. MELLEMRIGSKE PAKKEPOSTFORSENDELSER.

Artikel 7.
VcTgtgrcTnse, Porto m. m.

i. Mellem Danmark, Norge og Sverige kan udveksles Pakker indtil et V.egtmaksimum, som
af Poststyrelserne naermere bestemmes. Paa disse Pakker, som benevnes mellemrigske, skal.
for saa vidt ikke anderledes udtrykkeligt bestemmes i n.rvTrende Overenskomst med Ekspedi-
tionsreglement, anvendes Bestemmelserne i den internationale Pakkeoverenskomst med tilhorende
Ekspeditionsreglement.

2. Portoen for mellemrigske Pakkeforsendelser skal altid erlegges ved-Forsendelsernes Af-
givelse til Postbes0rgelse og fastswttes saaledes :

for Pakker, hvis Vagt ikke overstiger i kg......... ... ........ IroolCtr.
" , af Vagt over i kg, men ikke over 3 kg .... . ..... ... 150 >

Sst)rre V 3gt . . . .)) 5 ))......... 200

for de forste 5 kg med Tilling af 90 Ctr. for hvert overskydende kg eller Del deraf.
For Pakker, sor udveksles direkte mellem Danmark og Norge ved dansk eller norsk Skib,

er Satserne henholdsvis 8o, 120 og 16o Ctr. med Tillig for Pakker af Vagt over 5 kg af 8o Ctr.
for hvert yderligere kg eller Del deraf.

For voluminose Pakker forh0jes Portoen med 50 pCt. med Bel0benes Afrunding til hele Tal
efter Overenskomst mellem Poststyrelserne.

3. Som Ilpakker kan befordres ikke-volumin0se Pakker af h0jst 5 kg's Vagt. For Ilbefordring
opkrxves foruden sxdvahlig Pakkeporto en Tillagsporto af 200 Ctr. for hver Pakke saint almin-
deligt Ekspresgebyr, saafremt Ekspresudbringning sarlig begaeres.
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Artikkel 5.
Postopkrav Pd brevpost/orsendelser.

Det h0ieste postopkravsbel0p hvormed en rekommandert forsendelse eller et brev med angitt
verdi kan belastes i den mellemrikske postforbindelse er lik h0ieste bel0p for postanvisning, som
utveksles mellem forsendelsens avsendelses- og bestemmelsesland.

Artikkel 6.
A bonnertelblad og tidsskrilter.

i. Blad og tidsskrifter som utgis i det ene land skal leveres abonnenter i de to andre land for
den samme betaling som erlegges av postabonnenter i utgivelseslandet med tilegg i tilfelle av
svensk transittavgift - under forn0den hensyntagen til mulig kursforskjell - dog mA portoen i
intet tilfelle utgj0re mindre enn 20 ore pr. abonnementstermin. Portoen deles likt mellem ut-
givelseslandet og bestemmelseslandet.

2. Bortsett fra den i den internasjonale bladoverenskomst nevnte fremgangsmAte ved over-
flytning av bladabonnement, kan abonnement pA norske, danske og svenske blad og tidsskrifter,
tegnet gjennem postvesenet i et av de tre land, overflyttes fra et sted i ett av landene til et sted
i ett annet av disse land mot forutbetaling av en avgift av 50 ore pr. overflytning. Avgiften til-
faller det postvesen som lar opkreved den. Ved overflytning fra et sted til et annet innenfor det
enkelte lands postomrAde kommer dette lands innenrikske bestemmelser til anvendelse.

III. MELLEMRIKSKE PAKKEPOSTFORSENDELSER.

Artikkel 7.
Vektgrense, porto m. m.

i. Mellem Norge, Danmark og Sverige kan utveksles pakker inntil et vektmaksimum som
poststyrelsene kommer overens om. PA disse pakker som benevnes mellemrikspakker skal-
forsAvidt ikke anderledes uttrykkelig bestemmes i nmrverende overenskomst med ekspedisjons-
reglement - anvendes bestemmelsene i den internasjonale postpakkeoverenskomst med tilh0rende
ekspedisj onsreglement.

2. Portoen for mellemrikske pakkeforsendelser skal alltid erlegges ved forsendelsens innIevering
til postvesenet og fastsettes sAledes :

for pakker, hvis vekt ikke overstiger i kg ...... ............. Ioo ctr.
,> av vekt over I kg., men ikke over 3 kg ............. 150* * ) ) 3 ) #> #) 5 )) . . . . . . . . 200

> > # h0iere vekt ...... .................... ... 200 4

for de f0rste 5 kg. med tillegg av 90 ctr. for hvert overskytende kilogram eller del derav.
For pakker som utveksles direkte mellem Norge og Danmark ved norsk eller dansk skib er

satsene henholdsvis 8o, 120 og 16o ctr., med tillegg for pakker av vekt over 5 kg. av 8o ctr., for
hvert overskytende kg. eller del derav.

For serpakker forh0ies portoen med 50 pct. med belopenes avrunding til hele tall efter over-
enskomst mellem poststyrelsene.

3. Som ilpakke kan befordres ikke sxrpakke av hoist 5 kg. vekt. For ilbefordring opkreves
foruten vanlig pakkeporto en tilleggsporto av 200 ctr. for hver pakke, saint almindelig ilbudgebyr,
nAr der samtidig forlanges utlevering ved ilbud pA bestemmelsesstedet.
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4. For Pakker med angiven Vaerdi erlegges endvidere et Ekspeditionsgebyr af 30 Ore samt
Forsikringsgebyr som for Breve med angiven Vardi, Ekspeditions- og Forsikringsgebyret tilfalder
udelt Afgangslandet.

5. a. Portoen deles ved stykkevis Befordring saaledes:

I Udveksling mellem

Danmark og NorgeDaninark Norgc _________ _____________

og og I Enkelttransit direkte med direkte med

Sverige Sverige over Sverige dansk Skib norsk Skib
a. b. c.

2 3 4 5 6
Dan- [ v- Sve- Dan- Sve- Dan, Dan-
mark rige Norge rige mark rige Norg mark Norge a Norge

Dan- .L ieSe- Dan- Svge mog ank mak Nog

Ctr. Ctr. Ctr. Ctr. 'Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr.

i. Voegtporto
For Pakker af Vzegt
indtil I kg..... 25 75 50 50 25 25 50 48 32 21 59

over I indtil 3 kg.. 40 110 75 75 40 35 75 68 52 45 75
over 3 indtil 5 kg.. 50 150 100 100 50 50 100 87 73 58 102

over 5 kg. for hvert over 5 kg. for : de forste
kg. (eller Del deraf) 6 kg.
mere ........... 25 65 45 45 25 25 45 135 1 1051 67 1 173

med Tillaeg af henholdsvis

43 1 371 161 64
for hvert yderligere kg.

2. Den saerlige Porto for (eller Del deraf) mere
Ilpakker ....... .. 50 150 100 10 50 50 100IOO

b. Ved Befordring i lukket Transit over Sverige erholder Afgangslandet - som har at betale
den i Artikel IO, i. omhandlede Transitgodtg0relse - foruden den i Kolonne 4. a. henholdsvis
4. c. anforte Portoandel ogsaa den i Kolonne 4. b. anf0rte Andel.

Artikel 8.
Postopkravning paa Pakker.

Det hojeste Postopkrxvningsbelob, hvormed en Pakke kan belastes i den mellemrigske For-
bindelse, er lig med det hojeste Bel0b for Postanvisninger, som udveksles mellem Pakkens Afsen-
delses- og Bestemmelsesland.

Postopkrovningsgebyret udgor:

for Bel0b af h0jst 5 Kr. . ....................
a over 5, men ikke over 5o Kr ................

7 )) 7 50, 100 ... . . ............
) a7 ) 100, )) )) a 250 ). ... ............
) 7a ) 250, a a 500 a. ... ............
7 a, a 500, , , 750 a. ... ............

a a 750, 1000 .. . .. ............
10ooo Kr ....... ..... ................

35
45
55
75

100
125
I5o
35o

for de forste IOOO Kr. med Tilling af 25 Ore for hvert overskydende Belob af 250 Kr. eller Del deraf.
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4. For pakker med angitt verdi erlegges ennvidere en ekspedisjonsavgift av 30 ore sant et
assuransegebyr sor for brev med angitt verdi. Ekspedisjons- og assuranseavgiften tilfaller
udelt utgangslandet.

5. a) Portoen deles ved stykkevis befordring sAledes:

Utveksling mellem:

Norge og Danmark
Norge Danmark Norge ___Danmark

og og I enkelttransitt Direkte med Direkte med
Sverige Sverige over Sverige Norsk skib Dansk skib

a. b. c.

2 1 3 4 5 6

Sve- Dan- Sve-N Sve- Dan- I  Dan- Dan-
Norge rige mark rige Norge rige mark Norge mark Norge mark

Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr. Ctr.

i. Vektporto
For pakker av vekt
inntil i kg ........ 50 50 25 75 50 25 25 59 21 32 48
over i kg. inntil 3 kg. 75 75 40 110 75 35 40 75 45 52 68
over 3 kg. inntil 5 kg. ioo 100 50 150 100 50 50 102 58 73 87

over 5 kg. For de forste
over 5 kg. for hvert 6 kg.

kg. (eller del derav). 45 45 25 65 45 20 25 173 671 I105 1 '35

med tillegg av henholdsvis

641 161 371 43

for hvert overskytende kg.

2. Den saerlige porto for il- (eller del derav)
pakker ... ....... 100 100 50 150 100 50 50 f 10O I00 100

I[ .. I- . 1 0 1 10 1 1 0 1 10

b) Ved befordring i lukket transitt over Sverige tilfaller der avgangslandet - som har A
betale den i art. io, i omlhandlede transittgodtgj0relse - foruten den i kolonne 4 a, resp. 4 C,
anf0rte portoandel ogs5A den i kolonne 4 b anf0rte andel.

Artikkel 8.
Postopkrav pd pakker.

Det h0ieste postopkravsbel0p hvormed en pakke kan belastes i den mellemrikske postfor-
bindelse er hik h0ieste bel0p for postanvisning, som utveksles mellem pakkens avsendelses- og
bestemmelsesland. Postopkravsgebyret utgj0r :

bel0p inntil 5
,) over 5
#) ,> 50
)) )> I00
# # 250
# # 500
)? , 750
), ) I000

kroner ...........
inntil 50 kroner . . .

)) 100 ) . . .

)) 250 .

#> 500 # .
,> 7 5 0 • •
) 1000 .

for de f0rste IOOO kroner med tillegg av 25 ore for hvert overskytende bel0p av 250 kroner eller
del derav.
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Af det oppebaarne Portobelob afstaar Pakkens Afsendelsesland til Adresselandet for hver
indkasseret Postopkrevning uanset Postopkrzevningsbelobets Storrelse 20 Ore i den af de to Landes
Mont, der er lavest noteret.

IV. TRANSITERENDE POST.

Artikel 9.

Tidender og Tidsskrilter saint Brevpost/orsendelser m. m.
i. For Tidender og Tidsskrifter, som udkommer i et af de kontraherende Lande, og som

regelmessig sendes til et af de andre kontraherende Lande i lukket Transit over et af disse Lande,
skal der erlegges til det Land, som yder Transitbefordringen, en Transitgodtgorelse af 20 Ctr. pr.
Kvartal eller Del af Kvartal pr. Tidende eller Tidsskrift, der udkommer oftere end een Gang om
Ugen, og ellers af IO Ctr. pr. Kvartal eller Del af Kvartal. De nxrmere Regler for denne Godt-
gorelses Beregning fastsxttes af Poststyrelserne.

2. For Breve og Brevkort, der udgaar fra et af de kontraherende Lande, og som er bestemt
til et andet af disse Lande, og som sendes i Transit gennem det tredie Land eller med en af Landenes
S0postlinier, betales en Transitgodtgorelse lig Halvdelen af den internationale.

For Brevpostforsendelser (derunder postabonnerede Tidender og Tidsskrifter) og Breve med
angiven Vardi, som udveksles mellem Posthuse i et af Landene, men befordres over et eller begge
de to andre Lande eller med disses Sopostlinier, beregnes ikke nogen Transitgodtgorelse.

Ej heller beregnes nogen S0transitgodtgorelse for den Brevpost, som udveksles mellem
Faeroeme og Norge med danske eller norske Skibe.

Artikel io.
Transit al Pakkepost.

i. For Pakker, der udveksles mellem Danmark og Norge eller mellem Bornholm, Far0erne
og det 0vrige Danmark i lukket Transit over Sverige, tilkommer der det svenske Postvasen IO Ctr.
pr. kg elder Del deraf, og for Pakker, der udveksles mellem Faroerne og det 0vrige Danmark i lukket
Transit over Norge, det norske Postvxsen IO Ctr. pr. kg eller Del deraf. Afgiften beregnes i alle
Tilfxlde efter den samlede Vaegt af de til een Postafslutning horende Pakker. 0,

Angaaende Afgiften for Pakker, som befordres mellem Danmark og Norge i Enkelttransit
over Sverige, henvises til Artikel 7, 5.

2. For en Ilpakke, som forsendes i lukket Transit gennem Sverige, godskrives der det svenske
Postvxsen den i Artikel 7, 5. a., Kol. 4. b. anf0rte Portoandel.

3. For Pakker, som udveksles mellem Posthuse i Norge eller mellem Posthuse i Sverige, men
befordres over det andet Lands Postomraade, g.lder de samme Bestemmelser som for Mellemrigs-
pakker i Almindelighed.

4. For andre Pakker, paa hvilke Bestemmelserne i den internationale Pakkepostoverenskomst
ikke kommer til Anvendelse, og som transiterer et eller flere af de kontraherende Lande, tilkommer
der Transitlandet :

a. hvis Befordringen sker i Enkelttransit : Porto og Forsikringsgebyr svarende til ved-
kommende Lands Indenrigsporto med Tilling i paakommende Tilfflde af S0porto,
alt under Forudsatning af at billigere Vilkaar ikke kan opnaas som F0lge af serlige
Overenskomster,

b. hvis Befordringen sker i lukket Transit : io Ctr. pr. kg eller Del deraf og 5 Ctr. pr.
300 Francs eller Del deraf beregnet af den samlede Vwgt og Vxrdi af de til een Post-
afslutning h0rende Pakker med Tilling i paakommende Tilfalde af S0porto.

5. For Pakker, som over Norge udveksles mellem Fxroerne og det 0vrige Danmark eller
direkte mellem Fxroerne og Norge, erlegges ingen S0befordringsgodtgorelse for Befordringen med
Skibe i de norske Islandsruter eller med danske Skibe mellem Norge og Faroerne (Island).
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Av det opkrevde portobelop avstAr pakkens avsendelsesland til adresselandet for hvert inn-
kassert postopkrav uansett postopkravsbelopets storrelse 20 ore i den av de to lands mynt som
er lavest notert.

IV. TRANSITTERENDE POST.

Artikkel 9.

Blad og tidsskrifter saint brevpost/orsendelser m. m.
i. For blad og tidsskrifter som utkommer i et av de kontraherende land og som regelmessig

sendes til et av de andre kontraherende land i lukket transit over et av disse land, skal der erlegges
til det land, som yder transittbefordringen en transittgodtgjorelse av 20 ctr. pr. kvartal eller del
av kvartal pr. blad eller tidsskrift som utkommer oftere enn en gang om uken og ellers av IO ctr.
pr. kvartal eller del av kvartal. De nrmere regler for denne godtgj0relses beregning fastsettes
av poststyrelsene.

2. For brev og brevkort utgAtt fra et av de kontraherende land og bestemt til et annet av
disse land og som sendes i transitt gjennem det tredje land eller med en av landenes sjopostlinjer
betales en transittgodtgj0relse lik halvdelen av den internasjonale. For brevpostforsendelser
(derunder postabonnerte blad og tidsskrifter) og brev med angitt verdi, som utveksles mellem
poststeder i et av landene, men befordres over et eller begge de to andre land eller med disses sj0post-
linjer betales ikke nogen transittgodtgjorelse.

Der beregnes heller ikke nogen sjotransittgodtgj0relse for den brevpost som utveksles mellem
Norge og Faroiene med norske eller danske skib.

Artikkel io.
Transitt av pakkepost.

i. For pakker som utveksles mellem Norge og Danmark eller mellem Bornholm, Far0iene og
det 0vrige Danmark i lukket transitt over Sverige tilkommer der det svenske postvesen IO ctr.
pr. kg. eller del derav, og for pakker som utveksles mellem Faer0iene og det 0vrige Danmark i lukket
transitt over Norge, det norske postvesen IO ctr. pr. kg. eller del derav. Avgiften beregnes i alle
tilfelle efter den samlede vekt av de til en kartavslutning h0rende pakker.

AngAende avgiften for pakker som utveksles mellem Norge og Danmark i enkelttransitt over
Sverige henvises til artikkel 7, 5.

2. For ilpakker som befordres i lukket transitt gjennem Sverige fAr det svenske postvesen
den i art. 7, 5 a, kol. 4 b angitte portoandel.

3. For pakker som utveksles mellem poststeder i Norge eller mellem poststeder i Sverige,
men befordres over det annet lands postomrAde, gjelder de samme bestemmelser som for mellem-
rikske pakker i almindelighet.

4. For andre pakker pA hvilke bestemmelsene i den internasjonale postpakke overenskomst
ikke kommer til anvendelse og som transittere et eller flere av du kontraherende land tilkommer
der transittlandet :

a) hvis befordringen skjer i enkelttransitt : porto og assuransegebyr svarende til ved-
kommende lands innenrikske porto med tillegg i tilfelle av sjoporto - alt under
forutsetning av at billigere vilkAr ikke kan opnAes som f0lge av smrlige overens-
komster,

b) hvis befordringen skjer i lukket transitt IO ctr. pr. kg. eller del derav og 5 ctr. pr.
300 frank eller del derav - beregnet av den samlede vekt og verdi av de til en
kartavslutning h0rende pakker med tillegg i tilfelle av sj0porto.

5. For pakker som over Norge utveksles mellem Faeroiene og det 0vrige Danmark eller direkte
mellem Faeroiene og Norge erlegges ingen sj0transittgodtgj0relse for beford~ingen med skib i de
norske islandsruter eller med danske skib mellem Norge og Faroiene (Island).
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V. FORSKELLIGE BESTEMMELSER.

Arlikel ii.
Alregning.

Afregning over gensidige Tilgodehavender foregaar paa den Maade, Poststyrelserne bliver
enige om.

Artikel 12.
Ansvar.

i. Foruden den Erstatning, som efter de almindelige internationale Regler udbetales for et
anbefalet Brev, der er gaaet tabt, har Afsenderen af et anbefalet Brev, som har vxret forseglet i
Overensstemmelse med de for Breve med angiven Vxrdi geldendeForskrifter, ogsaa dersom Brevet
helt eller delvis er berovet sit Indhold eller paa anden Maade er beskadiget, medens Forsendelsen
har vxret i Postvasenets Vxrge, Ret til en Erstatning, der svarer til den ved Indholdsber0velsen
eller Beskadigelsen virkelig forvoldte Skade, medmindre denne er bleven forvoldt ved Afsenderens
Fejl eller Fors0mmelse eller er en Folge af Forsendelsens egen Beskaffenhed. Erstatningen
kan dog ikke i noget Tilfxlde overstige det Bel0b, som tilkommer Afsenderen, hvis Forsendelsen
er gaaet tabt.

2. Erstatningen for en Mellemrigspakke uden angiven Vardi, som er bortkommen, helt eller
delvis berovet sit Indhold eller paa anden Maade beskadiget, medens Pakken har vret i Post-
vxsenets Vaerge, fastszttes til Indholdsber0velsens, Tabets eller Beskadigelsens virkelige Bel0b,
for saa vidt Skaden ikke er foranlediget ved Afsenderens Fejl eller Fors0mmelighed eller er en
F0lge af Forsendelsens egen Beskaffenhed. Dog kan Erstatningen for en Pakke, hvis Vegt ikke
overstiger 5 kg, ikke blive h0jere end 25 Guldfrancs og for tungere Pakker ikke udredes med storre
Belob end 5 Guldfrancs pr. kg eller Del deraf af Pakkens Vagt. For bortkomne Pakker og for
Pakker, hvis Indhold er fuldstwndigt 0delagt, erstattes derhos i paakommende Tilfaelde den
erlagte Vxgtporto.

3. Den Omstxndighed, at Tabet eller Beskadigelsen af en anbefalet Forsendelse, af et Brev
med angiven Vardi eller af en Pakke hidr0rer fra uafvendelige Naturbegivenheder eller deslige
(vis major), fritager ikke det vedkommende Postvxsen for Erstatningsansvar, for saa vidt angaar
Mellemrigsforsendelser.

4. Erstatning for transiterende ikke-mellemrigske Pakker fastsettes, hvor Bestemmelserne i
Overenskomsten om Udveksling af Postpakker ikke kommer til Anvendelse, i Overensstemmelse
med Lovgivningen i det Land, som det paahviler at yde Erstatningen, eller, saafremt Tabet, Ind-
holdsber0velsen eller Beskadigelsen indtrzder paa et tredie Lands Omraade, overensstemmende
med de af dettes Postvasen konventionsmassig overtagne Forpligtelser.

Artikel 13.
Montsort.

De i denne Overenskomst med tilh0rende Ekspeditionsreglement i Kronemont navnte Af-
gifter og Bel0b forstaas som udtrykt i Afsendelseslandets M0nt, naar ikke andet udtrykkelig er
bestemt.

Ved de i Overenskomsten i Centimer fastsatte Afgifter forstaas Dele af Guldfrancen, saaledes
som denne er bestemt i de respektive internationale Postkonventioner og Overenskomster.
Fastsoettelsen af de tilsvarende Portobel0b og Gebyrer i hvert af Landenes M0nt sker efter den i
vedkommende Land til enhver Tid anvendte A:kvivalent i den internationale Udveksling for
vedkommende Art af Postforsendelser, saaledes at der er aabnet Adgang til at foretage mindre
Afrundinger opefter eller nedefter efter Aftale mellem Poststyrelserne.
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V. FORSKJELLIGE BESTEMMELSER.

Artikkel ii.
Avregning.

Avregning over gjensidige tilgodehavender foregAr pA den mAte poststyrelsene blir enig om.

Artikkel 12.
Ansvar.

i. Foruten den erstatning som efter de almindelige internasjonale regler utbetales for re-
kommanderte brev som er gAtt tapt har avsenderen av et rekommandert brev, som har vxrt for-
seglet overensstcmmende med de for brev med angitt verdi gjeldende forskrifter, ogsA dersom
brevet helt eller delvis er ber0vet sitt innhold eller pA annen mAte beskadiget, mens forsendelsen
bar vaert i postvesenets verge, rett til en erstatning som svarer til den ved innholdsber0velsen eller
beskadigelsen virkelig forvoldte skade, medmindre denne er blitt forvoldt ved avsenderens feil
eller forsommelse eller er en folge av forsendelsens egen beskaffenhet. Erstatningen kan dog ikke
i noget tilfelle overstige det bel0p som vilde tilkommet avsenderen hvis forsendelsen var gAtt tapt.

2. Erstatningen for en mellemriksk pakke uten angitt verdi, som er bortkommet, belt eller
delvis berovet sitt innhold, eller pA annen mAte beskadiget, mens pakken har vxrt i postvesenets
verge, fastsettes til innholdsber0velsens, tapets eller beskadigelsens virkelige bel0p forsAvidt ikke
skaden er foranlediget ved avsenderens feil eller fors0mmelighet eller er en f0lge av forsendelsens
egen beskaffenhet. Dog kan erstatningen ikke bli h0iere enn 25 gullfrank for en pakke hvis vekt
ikke overstiger 5 kg. og for tungere pakker ikke bWiere enn 5 gullfrank pr. kilogram eller del derav
av pakkens vekt. For bortkomne pakker og for pakker, hvis innhold er fullstendig 0delagt, er-
stattes derhos i tilfelle den erlagte vektporto.

3. Den omstendighet, at tapet eller beskadigelsen av en rekommandert forsendelse, et brev
med argitt verdi eller av en pakke hitr0rer fra uavvendelige naturbegivenheter og lign. (vis major)
fritar ikke vedkommende postvesen for erstatningsansvar forsAvidt angAr mellemriksforsendelser.

4. Erstatning for transitterende, ikke mellemrikske pakker, fastsettes, bvor bestemtnelsene
i overenskomsten om utveksling av postpakker ikke kommer til anvendelse, overensstemmende
med lovgivningen i det land som det pAhviler A yde erstatningen, eller sAfremt tapet, innholds-
ber0velsen eller beskadigelsen inntrer pA et tredje lands omrAde overensstemmende med de av
dettes postvesen konvensjonsmessig overtatte forpliktelser.

Arlikkel 13.
Myntsort.

De i denne overenskomst med ekspedisjonsreglement i kronemynt nevnte avgifter og bel0p
forstAes som uttrykt i avsendelseslandets mynt, hvor ikke annet uttrykkelig er bestemt.

Ved de i overenskomsten i centimer fastsatte avgifter forstAes deler av gullfranken, smedes
som denne er bestmt i de respektive internasjonale postkonvensjoner og overenskomster. Fast-
settelsen av de tilsvarende portoLelop og gebyrer i hvert av landenes mynt, skjer efter den i ved-
kommende land til enhver tid anvendte ekvivalent i den internasjonale utveksling for vedkommende
kategori av postforsendelser, sAledes at der er Apnet adgang til A foreta mindre avrunding opad

eller nedad efter avtale mellem poststyrelsene.
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Artikel 14.
Ekspeditionsreglement.

Poststyrelserne bemyndiges til i et sarligt Ekspeditionsreglement eller gennem skriftlige
Aftaler at vedtage de yderlige Bestemmelser, som findes n0dvendige til denne Overenskomsts
Gennemforelse samt til Postudvekslingens Fremme.

Artikel 15.

Anvendelse al de internationale Bestemmelser.

I de Tilfalde, for hvilke ingen Regel findes foran eller i ovennavnte Ekspeditionsreglement
eller angaaende hvilke der ikke er - enten mellem de tre Lande eller mellem to af disse - truffen
s.Trlig skriftlig Aftale, henvises til den internationale Postkonvention og de internationale Post-
overenskomster med dertil h0rende Ekspeditionsreglementer.

Artikel 16.
Overenskomstens Gyldighed.

Nxrvxrende Overenskomst trader i Kraft den i. August 1924. Samtidig ophxves de hidtil
gaeldende Bestemmelser.

Overenskomsten galder for ubestemt Tid og kan opsiges fra hver af de kontraherende Parters
Side med et Aars Varsel.

Udfaerdiget i tre Eksemplarer - et i det danske, et. det norske og et i det svenske Sprog - i
K0benhavn, Kristiania og Stockholm, den 26. Juli 1924.

C. MONDRUP.
E. B. EINAR SCHOU, HASLE.

JULIUS JUHLIN.
Pour copie conforme

Copenhague, le 18 septembre 1924.

Georg COHN,

Chef du Service danois della Socidtj
des Nations.

EKSPEDITIONSREGLEMENT TIL OVERENSKOMSTEN OM POSTUDVEKSLINGEN
MELLEM DANMARK, NORGE OG SVERIGE.]

Poststyrelserne i Danmark, Norge og Sverige ei kommet overens om, at der for Postforbin-
delsen mellem de tre Lande fra den i. August 1924 skal gxlde- foJgende szrlige reglementariske
Bestemmelser 7

§I.

Velgorenhedsmeerker.

Saakaldte Velg0renhedsmnaerker kan anbringes paa Postforsendelser i Overensstemmelse med
Afsendelseslandets indenngske Bestimmelser.
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Artikkel 14.

Ekspedisionsreglement.

Poststyrelsene bemyndiges til i et sarskilt ekspedisjonsreglement eller gjennem skriftlige
avtaler A vedta de ytterligere bestemmelser som finnes nodvendig til denne overenskomsts gjen-
nemforelse samt til postutvekslingens fremme.

Artikkel 15.

Anvendelse av de internasionale bestemmelser.

I de tilfelle for hvilken ingen regel finnes foran eller i ovennevnte ekspedisjonsreglement eller
angAende hvilke der ikke er truffet saerlig skriftlig avtale - enten mellem de tre land eller mellem
to av dem - henvises til de internasjonale postkonvensjoner og de internasjonale postoverens-
komster med dertil horende ekspedisjonsreglementer.

Artikkel 16.
Overenskomstens gyldighet.

Naervxrende overenskomst trer i kraft den I. august 1924, samtidig opheves de hittil gjel-
dende bestemmelser.

Overenskomsten gjelder for ubestemt tid og kan opsies fra hver av de kontraherende parters
side mot et Ars varsel.

Utferdiget i 3 eksemplarer - et pA norsk, et pA dansk og et pA svensk - i Kristiania, Kjoben
havn og Stockholm den 26 juli 1924.

Den Norske Poststyrelse
efter Bemyndigelse. C. MONDRUP.

E. B. EINAR SCHOU, HASLE.

JULIUS JUHLIN.

Avtrykkets riktighet bekreftes.
STEN HAUG

Sekretr.

EKSPEDISJONSREGLEMENT TIL OVERENSKOMSTEN OM POSTUTVEKSLINGEN
MELLEM NORGE, DANMARK OG SVERIGE.

Poststyrelsene i Norge, Danmark og Sverige er kommet overens om at der for postforbindelsen
mellem de tre land fra i. august 1924 skal gjelde folgende serlige reglementariske bestemmelser.

§I.

Velgiorenhetsmerker.

SAkaldte velgjcrenhetsmerker kan- overensstemmende med avsendelseslandets innenrikske
bestemmelser anbringes pA postforsendelser.
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§ 2.

Brev- og Vaerdibrevkarler.

I Postudvekslingen melle-n Danmark, Norge og Sverige skal reed nedenanf0rte Undtagelse
anvendes Brev- og Verdibrevkarter efter de i de internationale Ekspeditionsreglementer bestemte
Formularel, som dog efter vedkommende Poststyrelses Forgodtbefindende kan affttes paa Landets
eget Sprog eller paa Fransk.

D. Poststeder, der i Forbindelse mellem Norge og Sverige alene udveksler mellemrigske For-
sendelser, skal for almindelige og anbefalede' Forsendelsers Vedkommende anvende de i hvelt af
Landene for indenrigske Forsendelser brugelige Brevkarter og for Vaerdibreve Karter efter ved-
f0jede Formular A.

§ 3.

Gebyr for Modtagelsesbeviser og Eltersporgsel.

Gebyret for et Modtagelsesbevis for en anbef.let Brevvostforsendelse, et Brev med angiven
Vrrdi, en Pakke eUer en Postanvisning er lig den Porto, som i Overenskomsten er fastsat for Breve
af den laveste Vzegtsats, for saa vidt Modtagelsesbeviset forlanges samtidigt med Forsendelsens
Indlevaring. Det dobbelte Gebyr opkraeves for Modtagelsesbevis, som forlanges efter Forsendel-
sens Indlevering, samt foi Efteisp0rgsl af saadanne Forsendelser eUer af almindelige Brevpost-
forsendelser.

§ 4,

Ekspresorsendelser.

Ekspresforsendelser befordres til de Steder i de tre Lande, hvis Posthuse deltager i den inden-
rigske Udveksling af denne Art af Forsendelser.

Ekspresgebyret for andre Forsendelser end Pakker udg0r 50 Ore.

§5.

Maksimumsv&egt for Pakker.

Som almindelig Regel gelder, at Maksimumsvagten for Pakker er 25 kg, dog kan der ikke
til noget Sted sendes Pakker af hojere Vegt end tiladt efter vedkommende Lands indenrigske
Bestemmelser.

§ 6.

Ekspedition af Pakkepost.

i. Til Kartering af mellemrigske Pakker og saadanne transiterende, ikke mellemrigske Pakker,
som overleveres stykkevis, skal anvendes Karter i Ove-ensstemmeise med vedf0jede Follnular B.

2. Ilpakkej skal holdes adskilte fra den 0vlige Post. Sakke, sor indeholder Ilpakker, skal
vare forsynede med tydelig Paategning om, at de indeholder saadenne Pakker.

3. Beregningen af den det danske og dt svenske Postvmsen tilkomrende Trnsitgodtgorelse
for Pakker, som i lukket Post sendes fra Norge til Tyskland, foiegaar paa den Maade, som bestem-
mes af Poststyrelserne.

4. Beregningen af den Transitgodtg0relse, som tilkommer det norske og det svenske Postvxsen
for Befordring af Pakkepost i lukket Transit mellem Faeroerne og det 0vrige Danmark sker efter
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§ 2.

Brev- og verdibrevkarter.

I postutvekslingen mellem Norge, Danmark og Sverige skal med nedenanf0rte undtagelser
anvendes brev- og verdibrevkarter efter de i de internasjonale ekspedisjonsreglementer bestemte
formularer, som dog efter vedkommende poststyrelses forgodtbefindende kan avfattes pA landets
eget sprog eller fransk.

De poststeder som i forbindelsen mellem Norge og Sverige alene utveksler mellemrikske for-
sendelser skal for almindelige og rekommanderte forsendelsers vedkommende anvende de i hvert
av landene for innenrikske forsendelser brukkelige brevkarter og for verdibrevkarter efter vedlagte
formular A.

§3.

Gebyr for mottagelsesbevis og lopesedler.

Gebyret for et mottagelsesbevis for en rekommandert brevpostforsendelse eller et brev med
angitt verdi, en pakke eller en postanvisning er lik den porto som er fastsatt i overenskomsten
for brev i den laveste vektsats dersom beviset forlanges samtidig med forsendelsens innlevering.
Det dobbelte gebyr opkreves for mottagelsesbevis, som begjares efter forsendelsens innlevering
samt for eftersp0rsel efter sAdanne forsendelser eller en almindelig brevpostforsendelse.

§ 4.

Ilbudlorsendelser.

Ilbudforsendelser befordres til de stede i de tre land, hvis poststeder deltar i den innenrikske
utveksling av denne art av forsendelser.

Ilbudgebyret for andre forsendelser enn pakker utgj0r 50 ore.

§ 5.

Maksimumsvekt lor pakker.

Som almindelig regel gjelder at maksimumsvekten for pakker er 25 kg., dog kan der ikke
til noget sted sendes pakker av h0iere vekt enn tillatt efter vedkommende lands innenrikske be-
stemmelser.

§ 6.

Ekspedision av pakkepost.

i. Til kartering av mellemrikske pakker og sAdanne transitterende, ikke mellemrikske pakker,
som overleveres stykkevis, skal anvendes karter efter hoslagte formular B.

2. Ilpakker skal holdes adskilt fra den 0vrige post. Sekk inneholdende ilpakke skal vaere
forsynt med tydelig pAtegning om at den inneholder sAdanne pakker.

3. Beregningen av den det danske og det svenske postvesens tilkommende transittgodt-
gj0relse for pakker som i lukket transitt sendes fra Norge til Tyskland, foregAr pA den mAte som
bestemmes av poststyrelsene.

4. Beregningen av den transittgodtgj0relse som tilkommer det norske og svenske postvesen
for befordring av pakkepost i lukket transitt mellem Faer0iene og det 0vrige Danmark skjer efter
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maanedlige Opg0relser over Forsendelsernes samlede Vxgt, udfaerdigede og bekrxftede af ved-
kommende danske (fmroiske) Udvekslingskontorer.

5. Beregningen af den det svenske Postvaesen tilkommende Transitgodtg0relse for Pakker
som i lukket Post sendes fra Danmark til Norge og vice versa, sker efter maanedlige Sammendrag,
som udfzerdiges af det afsendende danske henholdsvis norske Udvekslingkontor, for de til Norge
henholdsvis Danmark adresserede Pakkers Vedkommende efter de enkelte Karters Vxgtopgivelser
og for andre Pakkers Vedkommende efter Transitkarter (Formular C), som medsendes hver Post
fra det danske til det norske Udvekslingskontor og omvendt.

Disse Sammendrag attesteres af det modtagende norske henholdsvis danske Udvekslings-
kontor og oversendes tilligemed nmvnte Transitkarter til den svenske Generalpoststyrelse, som
bes0rger dem optaget i Afregninger.

6. Angaaende de Bel0b, som i Karteme skal godskrives det svenske Postvsen for Pakker,
som i Enkelttransit gennem Sverige udveksles mellem Danmark og Norge og vice versa, galder
folgende :

a. For Pakker, som sendes frankerede til Danmark eller Norge, godskrives det svenske
Postvesen de i Overenskomstens Artikel 7, 5. henholdsvis under 4 a. og 4 b. og
under 4 b. og 4 c. i Tabellen anforte Bel0b.

b. For Pakker, som ved Efter- eller Tilbagesendelse sendes ufrankerede fra Danmark
eller Norge, godskriver det svenske Postvwsen, sig de i ovennmevnte Tabel henholds
vis under 4 a. og 4 b. og under 4 b. og 4 c. anforte Bel0b.

7. Den det svenske Postvaesen tilkommende Transitgodtgorelse for Pakker, som i lukket
Transit befordres mellem Bornholm og det 0vrige Danmark, beregnes efter maanedlige Sammen-
drag, som ved den svenske Poststyrelses Foranstaltning udfaerdiges efter de Transitkarter (For-
mular D), som medsendes hver Post. Sammendragene skal attesteres af det Posthus, som har
modtaget Posten.

8. Ethvert ankommet Pakkepostkarte skal af det modtagende Posthus indf0res i et sarligt
Ankomstregister (Formular E).

§ 7.

Postens Overlevering.

Postens Overlevering sker, naar Befordringen foregaar med Fwrge eller Dampskib, ombord, og,
naar Befordringen sker med gennemgaaende Postvogn, i denne.

Overleveringen af Vardi- og Pakkepostposerne sker mod Kvittering.

§ 8.

Tidender og Tidsskrilter.

i. UdveksJingskontorer for Avisbes0rgelsen bestemmes gennem Korrespondance mellem de
vedkommende Landes Poststyrelser,

2. Hvert Udvekslingskontor i det ene Land tilstiler senest den 20. i Kvartalets 2. Maaned
hvert Udvekslingskontor i de andre Lande, hvorfra Bestillinger paa Tidender og Tidsskrifter er
indgaaet, Regning over de Eksemplarer, som er ekspederet paa Grundlag af disse Bestiflinger.
Om fom0dent kan der udfxrdiges TiUgsafregning den 20. i Kvartalets 3. Maaned. Senere i denne
Maaned indgaaede BestiUinger afregnes i det f0lgende Kvartal.

3. Den i Overenskomstens Artikel 9, I. omhandlede Transitgodtg0relse for Tidender og Tids-
skrifter skal beregnes med en for en Periode af 5 Aar hver Gang bestemt fast aarlig Betaling.

Afgiften udregnes f0rste Gang for Aaret 1925 og derefter hver 5. Aar efter det samlede Antal
Tidender og Tidsskrifter, som i Aarets Lob har transiteret Danmark, Norge eller Sverige. Denne
Afregning, som ved vedkommende Aars Udgang opstilles af Afsendelseslandet, sendes bilagt med

No 771



1924 League of Nations - Treaty Series. 289

mAnedlige opgaver over forsendelsenes samlede vekt, utferdiget og bekreftet av vedkommende
danske (fer0iske) utvekslingskontor.

5. Beregningen av den det svenske postvesen tilkommende transittgodtgjorelse for pakker
som i lukket transitt sendes fra Norge til Danmark og vice versa, skjer efter mnedlige sammendrag
som utferdiges av det avsendende norske respektive danske utvekslingskontor for de til Norge
henholdsvis Danmark adresserte pakkers vedkommende efter de enkelte karters vektopgaver, og
for andre pakkers vedkommende efter transittkarter (formular C), som medsendes hver post fra
det danske til det norske utvekslingskontor og omvendt.

Disse sammendrag attesteres av det mottagende norske respektive danske utvekslingskontor
og oversendes tillikemed nevnte transittkarter til den svenske Generalpoststyrelse som bes0rger
dem optatt i avregningen.

6. AngAende bel0p som i kartene skal godskrives det svenske postvesen for pakker som i
enkelttransitt gjennem Sverige utveksles mellem Norge og Danmark og vice versa gjelder f0l-
gende :

a) For pakker som sendes frankert til Danmark eller Norge, godskrives det svenske
postvesen de i overenskomstens artikkel 7, 5 henholdsvis under 4 a og 4 b og under 4 b
og 4 c i tabellen anforte belop.

b) For pakker som ved efter- eller tilbakesendelsen sendes ufrankert fra Danmark eller
Norge godskriver det svenske postvesen sig de i oveAnevnte tabell henholdsvis under
4 a og 4 b og under 4 b og 4 c anf0rte belop.

7. Den det svenske postvesen tilkommende transittgodtgj0relse for pakker som i lukket
transitt befordres mellem Bornholm og det 0vrige Danmark beregnes efter mAnedlige sammendrag
som ved den svenske poststyrelses foranstaltning utferdiges efter de transittkarter (formular D)
som medsendes hver post. Sammendragene skal attesteres av det poststed som har mottatt
posten.

8. Ethvert ankommet pakkepostkart skal av det mottagende poststed innf0res i et saerskilt
ankomstregister (formular E).

§ 7.

Postens overlevering.

Postens overlevering skjer, nAr befordringen foregAr med ferje eller damper, ombord, og nAr
befordringen skjer med gjennemglende postvogn, i denne.

Overleveringen av verdi- og pakkeposene skjer mot kvittering.

§ 8.

Blad og lidsskrilter.

i. Utvekslingskontorer for bladtjenesten bestemmes gjennem korrespondance mellem ved-
kommende lands poststyrelser.

2. Hvert utvekslingskontor i det ene land tilstiller senest den 2ode i kvartalets 2nen mAned
hvert utvekslingskontor i de andre land, hvorfra bestillinger pA blad og tidsskrifter er inngAtt,
regning over de eksemplarer som er ekspedert pA grunnlag av disse bestillinger. Om fornodent
kan der utferdiges en tilleggsavregning den 2ode i kvartalets 3dje mAned. Senere i denne mAned
inngAtte bestillinger avregues i det folgende kvartal.

3. Den i overenskomstens artikkel 9, i omhandlede transittgodtgjorelse for blad og tidsskrifter
skal beregnes med en for en periode av 5 Ar hver gang bestemt fast Arlig betaling.

Avgiften utregnes forste gang for Aret 1925 og derefter hvert 5te Ar efter det samlede antall
blad og tidsskrifter som i Arets lop har transittert Norge, Danmark eller Sverige. Denne avreg-
ning som ved vedkommende Ars utgang opstilles av avsendelseslandet, sendes bilagt med de

No. 771 '9



290 Socidte' des Nations - Recuei des Trait&. 1924

de kvartalsvis udfaerdigede og attesterede Beregninger in originali til vedkommende Transitlands
Poststyrelse. Den Afgift, som skal betales, optages i Generalafregningen for det folgende Aars
f0rste Kvartal.

4. Ved Overflytning af Abonnement mod fast Afgift af 50 0re iagttages folgende:
Begoering om Overflytning af Abonnement skal gaelde fra en bestemt Dag indtil videre og

modtages kun, naar Tidenden eller Tidsskriftet forlanges overflyttet til eet Sted, men derimod ikke,
naar Overflytning samtidig begores til flere Steder successive.

Begaeringen sendes af Posthuset paa det hidtidige Bestemmelsessted til det vedkommende
indenlandske Udvekslingskontor, som snarest underretter vedkommende interesserede Posthuse.
Hvis der ikke hersker nogen Tvivl angaaende det nye Bestcmmelsessteds Postadresse, kan Begaerin-
gen derhos tilstilles Udgivelsesstedets Posthus direkte, saafremt det antages, at Fremsendelsen
alene gennem Udvekslingskontoret vil sinke Omflytningen.

Gebyret for Overflytning erhegges ved Frimarker, der paaklabes Begoringen.

§ 9.
A/regning.

Generalafregninger mellem L5anmark og Norge og mellem Danmark og Sverige opgores kvart-
alsvis af den danske Poststyrelse og mellem Norge og Sverige af den svenske Poststyrelse og over-
sendes til vedkommende kontraherende Poststyrelse. Saldoen betales, uden at Generalafregning-
ernes Revision afventes ; mulige Fejl berigtiges i meste Generalafregning.

Afregningen vedrorende Postanvisnings- og Avisudvekslingen opg0res paa den Maade, Post-
styrelserne kommer overens om.

Udfirdiget i tre Eksemplarer - et i det danske, et i det norske og et i det svenske Sprog - i
Kobenhavn, Kristiania og Stockholm den 26. Juli 1924.

C. MONDRUP,
E. B. EINAR SCHOU, HASLE,

JULIUS JUHLIN.
Pour copie conforme

Copenhague, le 18 septembre 1924.

Georg COHN.

Chef du Service danois de la Socilti
des Nations.
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kvartalsvis utferdigede og attesterte beregninger in originali til vedkommende transittlands post-
styrelse. Den avgift som skal betales optas i generalavregningen for det folgende drs forste kvartal.

4. Ved overflytning av abonnement mot fast avgift av 50 ore iakttas folgende :
Begjering om overflytning av abonnement skal gjelde fra en bestemt dag inntil videre og

mottas bare nAr bladet eller tidsskriftet forlanges overflyttet til ett sted, men derimot ikke, nAr
overflytning samtidig begjaeres til flere steder sukcessiv.

Begjaeringen sendes av poststedet pa det hittidige bestemmelsessted til vedkommende innen-
landske utvekslingskontor, som snarest underretter vedkommende interesserte poststeder.

Hvis der ikke hersker nogen tvil angAende det nye bestemmelsessteds postadresse, kan begjx-
ringen derhos tilstilles utgivelsesstedets poststed direkte sAfremt det antas at fremsendelsen
alene gjennem utvekslingskontoret vil sinke overflytningen.

Gebyret for overflytning avgjores ved frimerker som pdklebes begjaeringen.

§ 9.

Avregning.

Generalavregninger mellem Norge og Danmark og mellem Danmark og Sverige opgjores
kvartalsvis av den danske poststyrelse og mellem Norge og Sverige av den svenske poststyrelse
og oversendes til vedkommende kontraherende poststyrelse. Saldoen betales uten at general-
avregningens revisjon avventes, mulige feil beriktiges i neste generalavregning.

Avregningene vedrorende postanvisnings- og bladutvekslingen opgjores pA den mAte post-
styrelsene kommer overens om.

Utferdiget i 3 eksemplarer - et pA norsk, et pA dansk og et pA svensk - i Kristiania, Kjoben-

havn og Stockholm, den 26 juli 1924.

C. MONDRUP,

E. B. EINAR SCHOU, HASLE,

JULIUS JUHLIN.
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TEXTE SUtDOIS. - SWEDISH TEXT.

No. 771. - AVTAL ANGAENDE POSTUTVAXLINGEN MELLAN SVE-
RIGE, DANMARK OCH NORGE, UNDERTECKNAT I STOCKHOLM,
KOPENHAMN OCH KRISTIANIA DEN 26 JULI 1924.

Postf6rvaltningarna i Sverige, Danmark och Norge hava i kraft av dem meddelade bemyn-
diganden triffat avtal om f6ljande sarskilda bestEammelser angAende postutvfix fingen mellan
namnda lUnder.

I. POSTBEFORDRINGEN.

Arlikel i.

i. Varje postverk besrjer och bekostar befordringen av post fran dess omrAde till ndsta land.
Genom sArskild 6verenskommelse mellan vederb6rande postf6rvaltningar kan emellertid hArut-
innan annorlunda bestdmmas.

2. NAr postbefordran sker sj6ledes, skall postens fortskaffande mellan landningsst~let och
vederb~rande postanstalt bes6rjas och bekostas av det mottagande postverket.

3. Postf6rsandelse, som finnes i en fran ett av lUnderna ankommen brevlAda utan att f6rut
hava postbehandlats, skall av det mottagande postverket f6rses med ett sArskilt starnpelavtryck,
som angiver avghngslandet.

Till frankering av dylik fbrsandelse godkdnnas bigge lAndernas frankotecken.

II. MELLANRIKS BREVFRSINDELSER.

Artikel 2.

Sirskilda bestcmmelser rarande befordringsavgifler /or brev/6rs~ndelser ; rekommendationsavgilt.

i. Befordringsavgif ten f6r brev, som sAndes frAn ett till annat av ifragavarande lander, utg!r i

I Danmark
I Sverige och Norge

om brevets vikt icke 6verstiger 20 gram ........... ... 15 6re 20 6re
vikten 6verstiger 2o men icke 125 gram 30........3 * 40

* 125 * * 250 *. ....... .. 45 * 6o *
* * * 250 * * 500 *... . ....... 6o, * 8o *

Brev, i vikt 5verstigande 500 gram men icke 2 kg. (den internationella maximivikten), taxeras
i sin helhet enligt varldspostkonventionen. PostsaksfbrsAndelser, som utvdxlas mellan ifr~ga-
varande lander, aro icke underkastade nAgon begransning i avseende A vikt.



1924 League of Nations - Treaty Series. 293

Skulle i ndgot av l5nderna porto- eller viktsatserna for inrikes brev Aindras efler f6raindring
ske betrdiffande de internationella porto- eller viktsatserna for brev, Aga postffrvaltningarna
vidtaga motsvarande andringar uti de i denna artikel faststfllda porto- eller viktsatser; dock
bora postf6rvaltningarnas beslut i sidant hanseende understfillas regeringarnas godkdnnande.

I Danmark
I Sverige och Norge

2. Befordringsavgiften for enkelt brevkort utgor ......... .iO 0re 15 ore
for brevkort med betalt svar ...... .............. 20 30 *

3. LUgsta avgiften for en korsbandsfLrsdndelse, innehAllande affdrshandling, ar lika med
den i denna artikel bestdinda befordringsavgiften f6r ett vanligt brev, som i vikt icke 6verstiger
2o gram.

4. For ofrankerat eller ofullstiindigt frankerat brev eller brevkort saint f6r annan ofullstan-
digt frankerad brevf6rsandelse upptages dubbla beloppet av den felande befordringsavgiften pAt
det sdtt, som mellan postfrvaltningarna n~rmare avtalas.

5. Rekommendationsavgiften utgfr 30 &ire.

Arlikel 3.
Brev med angivet vdrde m. m.

c. Ftr brev med angivet v~rde, som sdndes frdn ett till annat av ifrgavarande lfnder, skall,
f6rutom befordrings- och rekommendationsavgifter enligt artikel 2: I och 5 erlkggas en assurans-
avgift av IO 6re for vart belopp av 30o kronor eller del darav, vilken avgift behAlles oavkortad av
det land, som uppburit densamma.
1 2. I brev med angivet varde saint i rekommenderat brev kunna, enligt avgAngslandets in-
rikes bestimmelser, forsdndas jdmvM myntstycken.

Artikel 4.
Postanvisningar.

I utvaxlingen mellan tvd av ifrgavarande 15nder utg6r hdgsta beloppet av postanvisning
i,ooo kronor i det av dessa landers mynt, som dr hegsta noterat.

Avgiften beraknas A det i avsdndningslandets mynt inbetalade beloppet och utg~r:

om beloppet icke t6verstiger 5 kronor ....... ............... 30 ore
6 verstiger 5 men ej 50 kronor ... .......... ... 40

) > 50 100 . ..OO ........... 50 >
, ) 100 250 .. . . . . . . . .. . 65 #

> , 250 ) > 500 ..... . ........... 90 o
) > '> 500 # > 750 . . ........... 115 ,)
# # ) 750 # > 1000 . . ........... 140 >

# ioo0 kronor .... ... ................ 140 ,

f6r I,OOO kronor med tillgg av 25 6re f5r vart 6verskjutande belopp av 250 kronor eller del av
25o kronor.

Av det uppburna portobeloppet avstilr avsdndningslandet till adresslandet f6r varje avgifts-
pliktig postanvisning, oavsett postanvisningsbeloppets storlek, 15 ore i det av de bAda landernas
mynt, som ar ligst noterat.
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Artikel 5.
Post/6rskotl d brevf6rsindelser.

H6gsta beloppet av postf6rskott, som i fbrbindelsen mellan ifrAgavarande kinder kan erliggas
A rekommenderad brevf6rsiindelse eller A brev med angivet viirde, dr lika med h6gsta beloppet
av postanvisning, som utvdixlas mellan f6rsdndelsens avgAngs- och adressland.

Artikel 6.
A bonnerade tidningar och tidskriter.

i. Tidning eller tidskrift, som utgives i ett av ifr~gavarande liander, skall - med hansyn
tagen till eventuell kursskillnad - tillhandahAllas abonnent i n~got av de tvA andra landerna
mot samma betalning, som erl~gges av postabonnent i utgivningslandet, med tillgg, i f6rekom-
mande fall, av svensk transitavgift, dock att postavgiften i intet fall mA utgA med mindre belopp
an 20 6re f6r abonnemangstermin.

Postavgiften delas lika mellan utgivnings- och adresslinderna.

2. Oavsett det i internationella tidningsavtalet omf6rmdlda tillvdgagAende vid 6verflyttning
av tidningsabonnemang, kan utdelning av svensk, dansk eller norsk tidning eller tidskrift, pA
vilken postabonnerats i nAgot av de tre inderna, mot en avgift i f6rskott av 50 6re 6verflyttas frAn
ort i ett av dessa inder till ort i nfgot av de andra landerna. Avgiften tilifaller det postverk,
som uppburit densamma. I frAga om 6verflyttning av tidning frAn en till annan ort inom samma
lands postomrAde gala detta lands inrikes bestammelser.

III. MELLANRIKS PAKET.

Artikel 7.
Viktgrdins, porto m. in.

i. Mellan Sverige, Danmark och Norge kunna utvdxlas paket till ett viktmaximum, som av
postfbrvaltningarna bestimmes. A dessa paket som benamnas mellanriks paket skola, i den mAn
icke annorledes uttryckligen bestammes i detta avtal med tillhbrande expeditionsreglemente,
tlimpas bestdimmelserna i den internationeUa postpaketkonventionen med dartill h6rande ex-
peditionsreglemente.

2. Befordringsavgiften f6r mellanriks paket skall stddse erlaggas vid f6rsandelsens avlimnande
till postbehandling och bestfimmes slunda:

om paketets vikt icke 6verstiger i kilogram .... ........... ioo centimes
b 6verstiger I men ej 3 kilogram ... ......... 150

) 3 )) * 5 . . . . . . . . . 200 )>

)> # 5 kilogram ..... ............. 200

f6r de f6rsta 5 kilogrammen med tillagg av 90 centimes f6r vart 6verskjutande kilogram eller del
darav.

F6r paket, som mellan Danmark och Norge utvaxlas direkt med danskt eller norskt fartyg,
dro avgiftssatserna respektive 8o, 12o och 16o centimes med tillUagg f6r paket av h6gre vikt dn
5 kilogram av 8o centimes f6r vart 6verskjutande kilogram eller del dirav.

F6r skrymmande paket 6kas befordringsavgiften med 50 %, med beloppens avrundning till
hela tal efter 6verenskommelse mellan postfbrvaltningarna.

3. SAsom ilpaket kunna befordras icke skrymmande paket av hOgst 5 kilograms vikt.
F6r ilbefordran upptages f6rutom vanlig befordringsavgift en tillaggsavgift av 200 centimes

fdr varje paket dvensom stadgad expressavgift, om expressutdelning sdrskilt begares.

No 771



1924 League of Nations - Treaty Series. 295

4. F6r paket med angivet v5arde erliaggas, f6rutom befordringsavgift, en expeditionsavgift av
30 6re saint assuransavgift sAsom fbr brev med angivet varde.

Expeditions- och assuransavgifterna tillfalla i sin helhet avgAngslandet.

5. a) Befordringsavgifterna delas, nair befordringen sker styckevis, sMunda:

I utvaxling mellan

Danmark och NorgeDanmark Norge _________________________

och och i transit styckevis direkt med direkt med
Sverige Sverige over Sverige danskt fartyg norskt fartyg

a. b. c.

2 3 4 5 6

Dan- Sve- I Sve- Dan- Sve- Dan- Dan-
in Norge S og og og

mark rige o rige mark rige Norge mark mark I

C. C. C. C. C. C. C. C. C. C. C.

i. Viktporto f6r paket av
vikt t. o. m. i kg.. 25 75 50 50 25 25 50 48 32 21 59
6ver I t. o. m. 3 kg. 40 IiO 75 75 40 35 75 68 52 45 75
6ver 3 t. 0. m. 5 kg. 50 150 100 100 50 50 100 87 73 58 102

6ver 5 kg. f6r vart 6ver 5 kg. :
6verskj utande kg. eller Fr de f6rsta 6 kg.
del darav. ........ 25 65 45 45 25 20 45 135 1 105 1 67 1 173

med tillagg av resp.
43 1 371 16 1 64
f6r vart kg. eller

2. Den sarskilda avgiften del darav
f6r ilpaket ......... 50 150 100 IOO 50 50 100 100 1 100 1oo i oo 0

b) Vid befordran i sluten transit 6ver Sverige erhAller avgAngslandet -som har att betala
den i artikel IO:I bestdimda transitersattning - f6rutom de i kolumnerna 4 a respektive 4 c angivna
portoandelar jdnval den i kolumn 4 b upptagna andel.

Artikel 8.
Postl6rskott d paket.

H6gsta beloppet av postf6rskott, som i f6rbindelsen
A paket, ar lika med h6gsta beloppet av postanvisning,
och adressland.

Postf6rskottsavgiften utg6r

om beloppet icke 6verstiger 5 kronor .......
# '> 6verstiger 5 men ej 50 kronor

#> # 50 # 100 #
# # # 100 # 5 250 #

# , 5 250 # 5 500 #
, S , 500 # , 750 •
> )> 750 )) 1000 .
# , s iooo kronor ......

mellan ifrAgavarande lander kan laggas
som utvaxlas mellan paketets avgAngs-

35
45
55
75

100
125

150

f6r IOOO kronor med tilligg av 25 6re f6r vart 6verskjutande belopp av 250 kronor eller del av
25o kronor.
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Av det uppburna portobeloppet avstdr avsandningslandet till adresslandet f6r varje inkasserat
postf6rskottsbelopp oavsett postf6iskottsbeloppets storlek 20 6re i det av de bda 1ndernas mynt,
som ar ldgst noterat.

IV. TRANSITERANDE POST.

Artikel 9.

Tidningar och tidskri/ter saint brevf6rsindelser m. m.

i. F6r tidningar och tidskrifter, som utkomma i ett av ifr~gavarande lander och regelbundet
sandas frAn eller till ett av ifrAgavarande lUnder i sluten transit 6ver ett av dessa lander (och som
icke aro f6rskrivna hos transitlandet), skall till land, sorn verkstaller transitbefordringen, erliggas
en transitersattning av 20 centimes pr kvartal eller del av kvartal f6r tidning eller tidskrift, som
utkommer oftare an en gang i veckan, och i annat fall av Io centimes i kvartal eller del av kvartal.

De narmare reglerna f6r denna ersattnings berdknande faststdllas av postf6rvaltningarna.
2. Fr brev och brevkort, som sandas frin ett till annat av ifrfgavarande lInder 6ver det

tredje landets omrAde eller med en av Iandernas sj6postlinjer, erl~gges ersattning f6r transitbe-
fordringen med hdilften av det belopp, som skulle utg6L.enligt allmant internationella grunder.

Fr brevf6rsdndelser (postabonnerade tidningar och tidskrifter dri inbegripna) och brev
med angivet vdrde, som utvaxlas mellan postanstalter i ett av ifrfgavarande lander och som befor-
dras 6ver ett eller bAda av de tvA andra landernas omrAden eller med dessa landers sjOpostlinjer,
beraknas icke ndgon transitersattning.

Ej heller beraknas nfigon sj6transitersattning f6r brevpost, som med danska eller norska
fartyg utvdxlas mellan Norge och Far6arna.

Artikel io.
Transit av paketpost.

i. F6r paket, som utvaxlas mellan Danmark och Norge eller mellan Bornholm, Fdr6arna och
det 6vriga Danmark i sluten transit 6ver Sverige, tillkommer det svenska postverket IO centimes
pr kg. eller del darav ; och f6r paket, som utvaxlas mellan Far6arna och det 6vriga Danmark i
sluten transit 6ver Norge, tillkommer det norska postverket IO centimes pr kg. eller del darav.
Avgiften beraknas i alla fall efter den sammanlagda vikten av de till en sandning h6rande paket.

I frAga om avgifter f6r paket, sor styckevis befordras mellan Danmark och Norge i transit
6ver Sverige, hanvisas till artikel 7:5.

2. F6r ilpaket, som befordras i sluten transit genom Sverige, erhdler svenska postverket den
i artikel 7:5 a kol. 4 b angivna portoandel.

3. Betraffande paket, som utvdxlas mellan postanstalter i Sverige eller mellan postanstalter
i Norge samt befordras 6ver det andra landets omrAde, galla samma bestammelser som i frAga om
mellanriks paket i allmanhet.

4. F6r andra paket, pA vilka bestnmelserna i den internationella postpaketkonventionen
icke rga tilldimpning och som transitera ett eller flera av nu ifr~gavarande lander, tilikommer
transitlandet.

a) om befordringen sker styckevis : befordrings- och assuransavgift motsvarande veder-
b6rande lands inrikes porto med tillgg, i f6rekommande fall, av sj6porto, alt
under f6rutsAttning att icke fOrmAnligare vill~or kunna vinnas pA grund av sdrskilda
avtal ;

b) om befordringen sker i sluten sack : iO centimes pr kg eller del darav och 5 centimes
pr 300 francs eller del darav - vilka avgifter beraknas A sammanlagda vikten
resp. vardet A de till en sdndning h6rande paket - med tillagg i fbrekommande
fall av sjbporto.
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5. For paket, som 6ver Norge utvgxlas mellan Fir6arna och det 6vriga Danmark eller direkt
mellan Fdrbarna och Norge, erl~gges ingen sj6transitersattning f6r befordringen med fartyg i de
norska islandslinjerna eller med danska fartyg mellan Norge och Fiir6arna (Island).

V. SARSKILDA BESTAMMELSER.

Artikel ii.
Avrkning.

Avrakning 6ver postverkens 6msesidiga tillgodohavande f6rsiggdr pA satt mellan postf6r-
valtningarna 6verenskommes.

ArTlikel 12.
Ansvarighet.

I. Oavsett denna ersattning, sor enligt allmdnt internationella lest~mmelser utbetalas f~r
rekommenderat brev, som gftt firlorat, ar avsindare av ett rekommenderat brev, som varit for-
seglat enligt de fir brev med angivet vdirde gaflande fdreskrifter, berattigad att, om brevet helt
eller delvis ber6vats sitt innehAll eller pA annat sdtt skadats, medan f6rsdndelsen stAtt under post-
verkets vArd, erhAfla skadestAnd, motsvarande verkliga v~irdet av tillgreppet eller skadan, safrAmt
ej dessa fbrorsakats genom avs~indarens fel eller f~rsLmlighet eller aro en fTljd av f6rsandelsens
egen beskaffenhet. Skadest~ndet kan dock icke i n~got fall bverstiga det belopp, sor skuile hava
tillkommit avsindaren, om f6rsaindelsen gAtt frlorad.

2. Ersdttningen fTr ett mellanriks paket utan argivet vdrde, sem g.Att fbrlorat, helt eller
delvis berivats sitt innehAll eller pA annat stt skadats, medan f6rsiindelsen stAtt under postverkets
vArd, utgAr med ett belopp motsvarande verkliga virdet av frlusten, tilfgreppet eller skadan,
sAframt icke dessa f.rorsakats genom avsandarens fel eller fbrsumlighet eller dro en fbljd av for-
sdndelsens egen beskaffenhet, dock att skadestAndet icke mA bverstiga 25 guldfrancs fbr paket av
h6gst 5 kilograms vikt och, f6r tyngre paket, 5 guldfrancs fTr varje kilogram eller del av kilogram
av paketets vikt. F6r paket, som g.Att fbrlorat eller vars innehAll helt och hAllet f6rst6rts, Aterbe-
talas dessutom befordringsavgifterna.

3. Den omstandigheten, att f6rlusten av eller skadan a en rekommenderad f6rsAndelse eller
brev med angivet varde eller ett paket fbrorsakats genom oundvikliga naturfbrhAllanden eller
dylikt (vis major), fritager icke postverket frAn ersattningsansvar betrdffande mellanriks f6r-
sdindelser.

4. For ett transiterande, icke mellanriks paket, betriffande vilket best~mmelserna i kon-
ventionen angAende utvdxling av postpaket icke 5ger till5mpnirg, utgAr skadestAndet enligt det
ersdttningsskyldiga landets inrikes ftrfattningar eller, nar f~rlusten, tillgreppet eller skadan skett
pA ett tredje postverks omrAde, enligt f6reskrifter, vilka samma postverk genom f6rdrag ftrbundit
sig att iakttaga.

Artikel 13.

Myntslag.

De i detta avta] med tillh6rande expeditionsreglemente i kronmynt uttryckta avgifter och
belopp avse myntet i vederbbrande avsdndningsland, ndr icke annat ar uttryckligen bestamt.

De avgifter, som i avtalet dro uttryckta i centimes, avse delar av guldmyntet franc, sAdant
detta dr bestdmt i vederbOrande internationella postf6rdrag.

Faststillandet av avgifterna i varje sdrskilt lands mynt sker i enlighet med den i varje land
gallande ekvivalenten i den internationella utvdxlingen f6r motsvarande slag av fbrsdndelser.
Postf~rvaltningarna dga dock rAtt att 6verenskomma om mindre jimkningar i avgiftsbeloppen.
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Artikel 14.
Expeditionsreglemente.

Postf6rvaltningarna dga befogenhet att i ett sarskilt expeditionsreglemente eller genom
skriftvaxling averenskomma om de ndrmare bestimmelser, som f6r tilldimpning av detta avtal
eller f6r postutvaxlingens befranjande kunna erfordras.

Artikel 15.

Tilliimpning av internationella bestimmelser.

I de fall, f6r vilka nAgon f6reskrift icke finnes meddelad har ovan eller i ovannamnda expe-
ditionsreglemente eller betraffande vilka sarskild 6verenskommelse icke blivit - antingen mellan
de tre landerna eller mellan tvA av dessa - traffad genom skriftvaxling, landa de internationella
konventionerna och avtalen med dartill hbrande expeditionsreglementen till efterrattelse.

Artikel 16.
Avialets giltighetstid.

Detta avtal trader i kraft den I augusti 1924. Samtidigt upph6ra de hittillsvarande bes-
t5immelserna att gilla.

Avtalet gler f6r obestdmd tid och kan av envar utav de kontraherande parterna uppsaigas
till upph6rande efter ett Ars f6rlopp.

Upprdttat i tre exemplar - ett pA svenska, ett pA danska och ett pA norska sprAket - i
Stockholm, KOpenhamn och Kristiania den 26 juli 1924.

(Sigill) JULIUS JUHLIN
(Sigill) C. MONDRUP

Den norske Poststyrelse.

Elter Bemyndigelse
EINAR SCHOU.

(Sigill) Hasle.

Certifi4 pour copie conforme.
Stockholm, au Minist~re Royal des Affaires 6trang~res,

le 3 d~cembre 1924.

Le Secritaire gingral:

Erik SJ6BORG.
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EXPEDITIONSREGLEMENTE TILL AVTALET ANGAENDE POSTUTVAXLINGEN
MELLAN SVERIGE, DANMARK OCH NORGE.

Svenska, danska och norska postf6rvaltningarna hava 6verenskommit att for postutvdxlingen
mellan de tre landerna fr~n och med den I augusti 1924 tilldmpa f~ljande sdrskilda reglementa-
riska f breskrifter.

§ I.

S. k. vilg6renhetsmarken kunna i enlighet med avsindningslandets inrikes bestammelser
anbringas A postf6rsandelser.

§ 2.

Brev- och vdrdebrevkartor.

I postutvixlingen mellan Sverige, Danmark och Norge skola, med har nedan angivna un-
dantag, anvindas brev- och va.rdebrevkartor enligt de i internationella expeditionsreglementena
f6reskrivna formuldr, vilka dock, enligt vederb6rande postftrvaltnings gottfinnande, mA av-
fattas pA landets eget sprAk eller pA franska sprAket.

De postanstalter, som i f6rbindelsen mellan Sverige och Norge utvaxla endast mellanriks
f6rsindelser, anvanda f6r vanliga och rekommenderade fdrsande]ser de i vartdera landets inrikes
postutvdxling brukliga brevkartor samt fdr brev med angivet varde kartor enligt bifogade formular A.

§ 3.

Avgi/t 16r inottagningsbevis och reklamation.

Avgiften f6r mottagningsbevis r6rande en rekommenderad brevf6rsandelse, ett brev med
angivet varde, ett paket eller en postanvisning ar - darest beviset begdres samtidigt med f6rsdn-
delsens inldmnande - lika med den avgift, som enligt avtalet utgAr f6r brev i den ligsta viktsatsen.

Dubbla beloppet av ifrAgavarande avgift utgAr f6r mottagningsbevis, som begares efter fbrsan-
delsens inlamnande hvensom f6r reklamation av dylika f6rsandelser eller av vanlig brevf6rsandelse.

§ 4.

Express]6rsdndelser.

Expressf6rsandelser kunna befordras till de orter inom de tre lnderna, vilkas postanstalter
deltaga i den inrikes utvixlingen av dylika f6rsandelser.

Expressavgiften f6r andra f6rsandelser an paket utg5r 50 6re.

§ 5.
Maximivikt /6r paket.

Maximivikten f6r paket utg6r i allmanhet 25 kilogram ; dock kan icke till nAgon ort sandas
paket till h6gre vikt an enligt vederb~rande lands inrikes bestdmmelser.
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§ 6.

Expedition av pakelposten.

i. Till kartering av mellanriks paket och sAdana transiterande, icke mellanriks paket,* som
6verlamnas styckevis, skall anvdndas karta enligt vidlagda formulku B.

2. Ilpaket skola hAllas skilda frAn den 6vriga posten. Sack, inneh.lande ilpaket, skall vara
f6rsedd med tydlig beteckning, att den innehMller sAdana paket.

3. Berakningen av den svenska och danska postverken tillkommande transitersiittningen f6r
paket, som i sluten sdick befordras frAn Norge till Tyskland, verkst.lles pA det sdtt, som av post-
ftrvaltningarna bestdmmes.

4. Ber~ikningen av den transitersdttning, som tillkommer det svenska och det norska post-
verket f6r befordran av paket i sluten sack mellan Fdr~arna och det 6vriga Danmark, sker efter
mAnatliga sammandrag 6ver ftrsdndelsernas sammanlagda vikt, vilka sammandrag upprattas och
attesteras av vederbrande danska (far~iska) utvdxlingspostanstalter.

5. Berdkningen av den svenska postverket tillkommande transitersattningen f~r paket, som
i sluten sack sindas frAn Danmark till Norge och vice versa, sker efter mAnatliga sammandrag,
som av den avsandande danska respektive norska utvdxlingspostanstalten upprattas, betraffande
de till Norge respektive Danmark adresserade paket efter de s5Tskilda kr rtornas viktuppgifter
saint betraffande andra paket efter transitkartor (formular C), som medsdndas varje post frAn
den danska till den norska utvdxlingspostanstalten och vice versa.

Dessa sammandrag attesteras av den mottagande norska respektive danska utv~ixlingspost-
anstalten och 6vers5.ndas, jamte ovannamnda transitkartor, till den svenska postfrvaltningen,
som ombes6rjer deras upptagande i avr5kning.

6. Betraffande de avgitsbelopp, vilka skola A karta tillf6ras svenska postverket fbr paket,
som styckevis befordras genom Sverige mellan Danmark och Norge och vice versa, gEller f6ljande :

a) f6r paket, som sandes frankerat till Danmark eller Norge, tillgodof6ras det svenska
postverket de i avtalets artikel 7:5 under 4 a och 4 b respektive 4 b och 4 c i tabellen
angivna belopp ;

b) f6r paket, som vid efter- eller Atersandning sdndes ofrankerat frAn Danmark eller
Norge, tillgodof6r det svenska postverket sig de i ovannamnda tabell under 4 a
och 4 b respektive 4 b och 4 c angivna belopp.

7. Den svenska postverket tillkommande transitersAttnfing f6r paket, som i sluten transit
befordras mellan Bornholm och det 6vriga Danmark, berdknas efter mAiatliga sammandrag, som
genom den svenska postf6rvaltningens ftrsorg upprattas efter transitkartor (formuldr D) som
medsindas varje post. Sammandragen skola attesteras av den postanstalt, som mottagit posten.

8. Envar ankommen paketkarta skal av den mottagande postanstalten infOras i ett sdrskilt
ankomstregister (formulii E).

§ 7.

Postens dverlimnande.

Postens 6verl~mnande sker, nar beiordringen verkstalles med fdrja eller AngbAt, ombord och
nar befordringen sker med genomgAende postvagn, i denna.

Overlamnandet av vardebrev- och paketpAsar sker mot kvitto.

§ 8.

Tidningar och tidskrilter.

i. Utvdxlingspostanstalter i tidningsrbrelsen best5mmas genom skrfftv~xling mellan veder-
b6rande landers postf6rvaltningar.
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2. Varje utvixlingspostanstalt i n got av lnderna utstailler senast den 20 i kvartalets andra
m;nad A envar i de andra landerna belligen utvdxlingspostanstalt, fr6n vilken tidningsf6rskrivning
ingAtt, rdkning A de tidningsexemplar, som p grund av dessa f6rskrivningar expedierats.

Om s& erfordras, kan en tilldggsrAkning utf5.rdas den 20 i kvartalets tredje m~nad. Senare
i denna mAnad ing6ende f6rskrivningar upptagas i rakning f6r nastf61jande kvartal.

3. Den i avtalets artikel 9:1 omf6rmalda transitersdttningen f6r tidningar och tidskrifter
skall utgA med ett f6r en period av fem Ar varje gAng bestdint fast Arligt belopp.

Avgiften utraknas f6rsta gAngen f6r r 1925 och ddrefter vart femte Ar efter sammanlagda
antalet ti "ningar och tidskrifter, som under Arets lopp transiterat Sverige, Danmark och Norge.
Denna rEikning, som efter utgAngen av vederb6rande Ar verkstalles av avsdindningslandet, 6versdindes
Atf6ljd av de attesterade kvartalsuppgifterna i huvudskrift, till vederb6rande transitlands post-
f6rvaltning. Den avgift, som skall betalas, upptages i generalavriikning f6r det fbjande 6rets
f6rsta kvartal.

4. Betriffande 6verflyttning mot sarskild avgift, 50 6re av postabonnerad tidnings utdelning
iakttages ftljande.

Framstallning om 6verflyttning skall galla frAn viss dag tills vidare och mottages endast,
n r tidningen eller tidskriften begdres 6verflyttad till en ort, men d5tremot icke, ndr 6verflyttning
samtidigt begdires till flera orter efter varandra.

Den skriftliga framstdllningen om 6verflyttning sdndes av postanstalten A den dittillsvarande
utdelningsorten till vederb6rande inlndska utvaxlingspostanstalt, som omedelbart underrdttar
de andra postanstalterna, som ber6ras av 6verflyttningen. Ddrest tvekan icke rAder angAende
den nya utdelningsortens postadress, mA franistOilningen dessutom, sAframt dess expedierande
allenast genom utvdxlingspostanstalten kan i6rsena 6verflyttningen, s5.ndas direkt till utgivnings-
ortens postanstalt.

Avgiften f6r 6verflyttning utg6res med frimarken, som anbringas pA den om 6ver flyttningen
av Atna framstallning.

§ 9.

Avrakning.

Generalavrakningar uppr5.ttas kvartalsvis mellan Danmark och Norge och mellan Sverige
och Danmark av den danska postf6rvaltningen och mellan Sverige och Norge av den svenska
postf6rvaltningen samt 6versdndas till postf6rvaltningen i vederb6rande andra land. General-
avrakningssaldo betalas utan avvaktan pA avrakningens granskning, och m6jligen f6rekommande
felaktigheter ilttas i n5sta generalavrakning.

Avrakningen r6rande postanvisnings- och tidningsr6relsema sker pA. s5.tt mellan postf6rvalt-
ningarna 6verenskommes.

Uppriittat i tre exemplar - ett pA svenska, ett pA danska och ett p5 norska sprtket - i Stock-
holm, K6penhamn och Kristiania den 26 juli 1924.

(Sigill) JULIUS JUHLIN.

(Sigill) C. MONDRUP.

Den norske Poststyrelse.
Elter Bemyndigelse

EINAR SCHOU.

(Sigill) Hasle.
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I TRADUCTION.

No. 771. - ACCORD POSTAL ENTRE LE DANEMARK, LA NORVEGE
ET LA SUEDE, SIGNE A CHRISTIANIA, COPENHAGUE ET STOCK-
HOLM, LE 26 JUILLET 1924.

Les administrations postales danoise, norvdgienne et su~doise, en vertu des pouvoirs qui leur
ont 6t6 confrds h cet effet, sont convenues des dispositions spdciales ci-apr~s concernant 1'6change
de correspondances postales entre les trois Etats :

I. TRANSPORT DE COURRIER.

Article i.

i. Chaque administration postale se chargera, h ses frais, du transport des courriers en prove-
nance de son territoire et h destination du territoire limitrophe. Nanmoins, d'autres dispositions
pourront 6tre prises h ce m~me effet en vertu d'un accord spdcial entre les administrations postales
int~ressdes.

2. Les courriers achemin6s par mer seront transport~s par l'administration postale r6ceptrice
et h ses frais, du point de d~barquement au bureau de poste appropri6.

3. Les envois postaux qui seront d~couverts dans les sacs de courrier arrivant de 'un des pays
contractants et qui n'auront pas encore fait l'objet d'op~rations de la part des autorit~s postales,
seront timbres par le bureau du pays r6cepteur h 'aide d'un timbre special indiquant le pays d'ori-
gine.

Ces envois pourront 6tre affranchis selon les m~thodes d'affranchissement en vigueur dans
'un ou l'autre pays.

II. ECHANGE DE LETTRES ENTRE LES PAYS PARTIES A L'ACCORD

Article 2.

Lettres, cartes postales et certains envois sous bande ; recommandation.

i. Les taxes postales applicables aux lettres en provenance de Fun des pays contractants
et h destination de 'un des autres, seront 6tablies comme suit :

Danemark et Norv~ge. Suede.

Jusqu'h 20 gr. inclusivement .. ..... .............. 20 Ore 15 ore
De 20 gr. h 125 gr. inclusivement ..... .. ............. 40 , 30 a
De 125 gr. A 250 gr. inclusivement ..... .............. 6o 45 a

De 250 gr. h 500 gr. inclusivement. ............. 8o a 6o ,

1 Traduit par le Secrdtariat de la Socidtd des Nations.



1924 League of Nations - Treaty Series. 303

1 TRANSLATION.

No. 771. - POSTAL AGREEMENT BETWEEN DENMARK, NORWAY
AND SWEDEN, SIGNED AT CHRISTIANIA, COPENHAGEN AND
STOCKHOLM, JULY 26, 1924.

The Danish, Norwegian and Swedish Postal Administrations have, in virtue of the powers
conferred upon them for that purpose, agreed upon the following special provisions relating to the
exchange of postal correspondence between those countries :

I. CONVEYANCE OF MAILS.

Article i.

(i) Each postal administration shall take charge and bear the cost of the conveyance of
mails from its own territory to the neighbouring country. Other provisions may, however, be laid
down for this purpose by special agreement between the postal administrations concerned.

(2) Mails carried by sea shall be conveyed between the landing-place and the proper post
office by and at the cost of the postal administration which receives them.

(3) Postal articles which are found in mail-bags arriving from one of the contracting countries
and which have not previously been dealt with by the post office authorities shall be stamped by
the receiving post office with a special stamp indicating the country of origin.

Such articles may be franked by the methods of franking valid in either country.

II. " INTER-STATE " LETTER POST.

Article 2.

Letters, post-cards and certain articles sent in wrappers : registration.

(I) The rates of postage for letters sent from one contracting country to another shall be as
follows :

Denmark and Norway Sweden

Weight not exceeding 20 gr.
Weight exceeding 20 gr. but not

a )) 125 n , a
S 5 250 ) ) 5

. . . . . . . . . . . .

exceeding 125 gr.
5 250 5

)) 500 5

20 ore
40
6o a
8o a

15 ore
30
45 5
6o a

ITranslated by the Secretariat of the League of Nations.
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Les lettres pesant plus de 500 gr., mais moins de 2 kilogrammes (poids maximum de la Conven-
tion internationale) seront taxies au poids brut, conformdment aux dispositions de la Convention
postale universelle.

Le mat6riel des postes exp6di6 en provenance de l'un des trois pays contractants dans l'un
des trois autres, ne sera assujetti h aucune restriction quant au poids.

Si les taxes ou poids, applicables aux lettres du service intdrieur dans l'un quelconque des pays
contractants, ou si les taxes ou poids des lettres relevant du service international venaient h 6tre
modifids, les administrations postales apporteront des modifications correspondantes aux taxes
et poids pr~vus dans le pr~sent article ; toutefois, les d~cisions prises h cet 6gard par les adminis-
trations postales, devront 6tre ratifi~es par leurs Gouvernements respectifs.

2. La taxe d'affranchissement des cartes postales simples sera de 15 ore au Danemark et en
Norv~ge et de IO ore en Suede. Celle des cartes postales avec r6ponse payde sera de 30 ore et 20 ore
respectivement.

3. La taxe minimum d'affranchissement applicable aux papiers d'affaires sera celle qui est pr6-
vue dans le pr6sent article pour une lettre ordinaire du poids maximum de 2o grammes.

4. En cas de non-affranchissement ou d'insuffisance d'affranchissement des lettres, cartes
postales on autres objets de correspondan~e postale insuffisamment affranchis, il sera perqu
aupr~s du destinataire une taxe 6quivalent au double de l'insuffisance d'affranchissement; le mode
de perception sera r6gl6 par les administrations postales.

5. Le droit de recommandation sera de 30 0re.

Article 3.
Lettres de valeur diclarle, etc.

i. Pour les lettres de valeur drclar~e exp6di~es en provenance de l'un des pays contractants
h destination de l'un des autres, il sera perqu un droit d'assurance de IO ore par 300 couronnes ou
fraction de 300 couronnes en sus de la taxe d'affranchissement ordinaire et du droit de recomman-
dation pr6vu aux paragraphes i et 5 de I'article 2 ci-dessus. La totalit6 du droit d'assurance sera
acquise au pays qui la perqoit.

2. Les esp~ces metalliques pourront 6galement Atre exp~di~es par lettre de valeur dtclar6e
ou par lettre recommand6e, conform-ment aux dispositions pr6vues par le r6glement postal du
r6gime int~rieur du pays d'origine.

Article 4.
Mandats-postaux.

Le montant maximum qui puisse tre transmis par mandats-postaux en provenance de l'un
des pays contractants et h destination de 'un des autres, sera de iooo couronnes dans la monnaie
du pays oh le cours du change est le plus 6lev6.

La taxe d'affranchissement aff~rente sera dtablie dans la monnaie du pays d'origine, confor-
moment au bar~me ci-apr~s :

Pour les sommes infdrieures ht 5 couronnes ....... .. ......... 30 ore
De 5 h 50 couronnes inclusivement ... ... ............. 40
De 50 h 100 ............. 50 ,
De IOO h 250 . . .. . . . . . . . . 65
De 250 h 500 . .).)......... 90
De 500 t 750 . ...... . . . . . . . 115 ,,
De 750 )) 1000 . ............ 140 ))
Au-dessus de iooo couronnes ..... .. ................... . 40 

pour le premier millier de couronnes, plus une taxe suppl6mentaire de 25 ore pour chaque somme
additionnelle de 250 couronnes ou fraction de ladite somme.

NO 771



1924 League of Nations - Treaty Series. 305

As regards letters weighing more than 500 grammes but not more than 2 kilogrammes (the
international maximum weight), the gross weight shall be charged for in accordance with the regu-
lations laid down in the Universal Postal Convention.

Post office material sent from one of the three countries to another shall not be subject to any
restriction as regards weight.

Should the rates or weights for the Inland Letter Post be altered in any of the contracting
countries, or should the international rates or weights for letters be altered, the postal administra-
tions may make corresponding changes in the rates and weights prescribed in the present article; but
decisions taken in this matter by the postal administrations must be submitted to their respective
Governments for ratification.

(2) The postage for single post-cards shall be 15 ore in Denmark and Norway, and Io ore in
Sweden, and for post-cards with pre-paid reply 30 ore and 2o ore respectively.

(3) The minimum postage for commercial papers shall be that prescribed in the present
article for an ordinary letter not exceeding 20 gr. in weight.

(4) In the case of unstamped or insufficiently stamped letters or post-cards, and other insuf-
ficiently stamped postal correspondence, the addressee shall be charged double the amount of the
deficiency ; the method of payment shall be arranged by the postal administrations.

(5) The registration fee shall be 30 ore.

Article 3.
Letters o/ declared value, etc.

(i) For letters of declared value sent from one contracting country to another an insurance
fee of io ore for every 300 crowns or fraction thereof shall be charged, in addition to postage and the
registration fee prescribed in Article 2, paragraphs I and 5. The whole of the insurance fee shall be
retained by the country which collects it.

(2) Coin can also be sent by letter of declared value or by registered letter, in the manner
laid down by the inland postal regulations of the country of origin.

Article 4.
Post 0//ice money orders.

The maximum amount which can be sent by post office money order from one of the contrac-
ting countries to another shall be IOOO crowns in the currency of the country which has the highest
rate of exchange.

The postage shall be charged in the currency of the country of origin and shall be as follows:

For amounts not exceeding 5 crowns ... .... ............... 30 Ore
exceeding 5 but not exceeding 50 cr ... ... 40

50 1 100 ....... 50
100 250 . . 65
250 )) , 500 ........ 90
500 750 . ....... 115 ))
750 1 ) 1000 ........ 140

1000 crowns ..... .. .......... ..... 140 )

for the first iooo crowns, with a supplementary charge of 25 ore for every additional 250 crowns or
fraction thereof.
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Sur la somme encaiss~e, le pays d'origine versera au pays de destination pour chaque mandat-
poste taxable; quelque soit.le montant pour lequel le mandat a t6 pris, 15 ore dans la monnaie de
celui dont le cours du change est le moins 6lev6.

Article 5.

Envois contre remboursement.

Le maximum de remboursement qui puisse ftre encaiss6 lors de la livraison pour un colis recom-
mand6 ou pour une lettre de valeur d~clar~e exp~die par la poste, conform~ment au regime s'appli-
pliquant aux trois Etats int6ress6s, sera le m~me que celui qui s'applique aux mandats-postaux
6changds entre le pays d'origine et le pays de destination en question.

Article 6.

Journaux et piriodiques dont l'abonnement est acquittl Par l'intermidiaire de la poste.

i. Les journaux et pdriodiques publi~s dans l'un des pays contractants seront livrs aux abonn6s
des autres pays contractants au m~me prix que celui qui est demand6 aux abonn6s postaux du pays
de publication, plus, le cas 6ch~ant, un supplement pour droit de transit par la Suede, compte tenu
de toutes differences des cours du change ; toutefois, la taxe d'affranchissement ne saurait 6tre en
aucun cas inf~rieure h 20 ore par pdriode d'abonnement.

Le montant de la taxe sera r6parti par moiti6 entre le pays de publication et le pays de desti-
nation.

2. Ind~pendamment des dispositions relatives au transfert des abonnements pour journaux,
pr~vues par la Convention internationale concernant les journaux, les abonnements aux journaux
et p6riodiques danois, norv6giens et su~dois souscrits par l'interm~diaire de l'administration des
postes de Fun de ces pays, pourront tre transfdrds d'une localit6 quelconque de l'un de ces
pays h une localit6 quelconque de Fun des autres contre versement pr~alable d'une taxe de 50 ore
par transfert. Le montant de la taxe sera acquis h l'administration postale qui l'encaissera. Dans
les cas de transfert des abonnements d'une localit6 h une autre localit6 situ6e dans les limites du
rayon postal de Fun des pays, seront applicables les r~glements du service postal int6rieur dudit pays.

III. RIfGIME DES COLIS POSTAUX tCHANGtS ENTRE LES TROIS PAYS.

Article 7.
Limites de poids, af/ranchissement, etc.

i. L'6change de colis postaux entre le Danemark, la Norv~ge et la Suede est autoris6, h condition
que leur poids ne d~passe pas un maximum qui sera 6tabli par les administrations postales. Les dis-
positions de la Convention universelle des colis postaux et celles du R~glement ddtaill6 d'ex6cution
joints en annexe, s'appliqueront, sauf mention expresse du contraire faite dans le prdsent Accord
ou dans le R~glement d'exdcution dtaill6 qui s'y rapporte, aux colis en question qui seront ddsign6s
sous le titre de (( colis postaux du rdgime applicable aux trois Etats ,).

2. L'affranchissement des colis postaux du rdgime applicable aux trois Etats devra, dans
tous les cas, 6tre acquitt6 lors du ddp6t du colis au bureau de poste, les taxes 6tant 6tablies de la ma-
nitre suivante :

Colis postaux d'un poids infdrieur h I kg. inclus .... ......... IOO centimes
) , de i h 3 kg. inclus ...... ................ J5o ,

de 3 h 5 kg. inclus ...... ................ 200 A
7 au-dessus de 5 kg ...... ................. 200 7

les cinq premiers kg. plus une taxe suppl~mentaire de 9o centimes par kilo additionnel ou fraction

de kilo.

No 77,



1924 League of Nations - Treaty Series. 307

Of the sum collected, the country of origin shall pay to the country of destination for each
chargeable money order, irrespective of the amount for which the order is taken out, 15 ore in the
currency of whichever country has the lower rate of exchange.

Article 5.
Trade charges on packets.

The maximum trade charge which may be collected on delivery for a registered packet or
letter of declared value sent by " inter-State " post shall be the same as the maximum charge
for post office money orders exchanged between the country of origin and the country of desti-
nation in question.

Article 6.

Newspapers and periodicals for which subscriptions are paid through the Post Office.

(I) Newspapers and periodicals published in one of the contracting countries shall be delivered
to subscribers in either of the other contracting countries for the same sum as is charged to post-
office subscribers in the publishing country, with an increase when necessary for the Swedish
transit rate, and with due allowance for any differences in the rates of exchange ; the postage
shall, however, in no case be less than 20 ore per term of subscription.

The sum charged shall be divided equally between the country of publication and the country
of destination.

(2) Apart from the procedure relating to the transfer of newspaper subscriptions laid down
in the International Convention regarding Newspapers, subscriptions for Danish, Norwegian
and Swedish newspapers and periodicals which have been taken out through the post office of
one of the countries may be transferred from any place in one country to any place in one of the
others on pre-payment of a charge of 50 ore per transfer. The amount charged shall be retained
by the postal administration which collects it. In the case of the transfer of a subscription from
one place to another within the postal area of one country, the inland postal regulations of that
country shall apply.

III. " INTER-STATE " PARCEL POST.

Article 7.
Limits of weight, postage, etc.

(i) Parcels can be exchanged between Denmark, Norway or Sweden, provided that their
weight does not exceed a maximum which shall be laid down by the postal administrations. The
provisions of the Universal Parcel Post Convention and the Detailed Executive Regulations atta-
ched thereto shall, unless otherwise specified in the present Agreement or its Detailed Regu-
lations, apply to such parcels, which shall be termed " inter-State " postal parcels.

(2) The postage for " inter-State " postal parcels shall in all cases be paid when the parcel
is handed in at the post office ; the rates shall be as follows :

For parcels not exceeding I kg. in weight .. .......... .... OO centimes
exceeding i kg. but not exceeding 3 kg .......... 15o

)) 3' )) 5 )) . . . . . . 200 )

)) 5 . ............... 200 )

for the first 5 kg. with a supplementary charge of 90 centimes for each additional kilogramme or part
thereof.
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Pour les colis transport~s directement entre le Danemark et la Norv~ge par des navires danois
ou norv~giens, l'affranchissement sera de 8o, 12o et 16o centimes respectivement, mais pour les colis
d'un poids sup6rieur h 5 kg., il sera perqu une taxe suppldmentaire de 8o centimes par kilo addi-
tionnel ou fraction de kilo.

L'affranchissement des colis encombrants sera relev6 de 50 % ; cette somme pouvant 6tre port~e
au chiffre rond imm6diatement sup~rieur, conform6ment h un accord conclu entre les administrations
postales.

3. Les colis postaux pourront 6tre exp~di~s par express h condition qu'ils ne soient pas encom-
brants~et qu'ils ne p~sent pas plus de 5 kg. Ces colis feront l'objet d'une taxe suppl6mentaire de
20o centimes par colis, en sus de l'affranchissement ordinaire, ils seront 6galement assujettis & une
taxe g~n~rale pour express si demande est faite d'exp6dition sp6ciale par express.

4. Pour les colis de valeur d~clar~e, il sera perqu un droit de recommandation de 30 ore ainsi
qu'un droit d'assurance, comme pour les lettres de valeur d~clar~e. La totalit6 des droits de recom-
mandation et d'assurance sera acquise au pays d'origine.

5. a) Le produit des taxes d'affranchissement sera r~parti comme suit:

Colis transport~s entre

le Danemark et la Norv~ge
le Danemark Ia Norv~ge __________ _____________

et la et la en transit s~par~ment directement directement
Suede Snde A travers la Suede par navires par navires

a. b. C. danois norv~giens

2 3 4 5 6

Dane- ] Nor- iDane- [Nor- Dane- Nor- Dane- Nor-
mark Su__e v~ge S mark v~ge mark v~ge mark v6ge

Ore Ore Ore Ore Ore Ore Ore Ore Ore Ore Ore

i. Affranchissement
pour colis jusqu'h i kg.
inclus ....... ... 25 75 50 50 25 25 50 48 32 21 59

de I 3 kg. inclus . 40 110 75 75 40 35 75 68 52 45 75
de 3 h 5 kg. inclus . 50 150 100 100 50 50 00 87 73 58 102
au-dessus de 5 kg. pour au-dessus de 5 kg. pour
chaque kg. additionnel les 6 premiers kg.
ou fraction de kg... 25 65 45 45 25 20 45 135 I 105 I 67 I 173

avec taxe suppl~mentaire
de

43 1 371 I6 1 64
par kg. additionnel

.2. Taxe sp~ciale pour colis ou fraction de kg.
par express ... ..... 50 1o o00 200 50 50 ioo 0 oo2 I  0oo oo I  oo

b) Pour les d~p~ches closes achemin6es en transit par la Suede, le pays d'origine qui est rede-
vable du droit de transit mentionn6 h 'article IO (I) recevra, outre la part qui lui revient de l'affran-
chissement indiqu6 h la colonne 4 a) ou 4 c), la part qui est indiqu~e h la colonne 4 b).

Article 8.

Colis Postaux expidiis contre remboursement.

Le montant maximum du droit de remboursement, qui peut 6tre per~u h la livraison, pour
les ((colis postaux du regime applicable aux trois Etats int~ress~s a, sera le m~me que le montant
maximum du droit applicable aux mandats-poste 6chang~s entre le pays d'origine et le pays de
destination.
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For parcels conveyed direct between Denmark and Norway by Danish or Norwegian vessels
the postage shall be 8o, I2O and I6o centimes respectively, while for parcels exceeding 5 kg. there
will be a supplementary charge of 8o centimes for every additional kilogramme or fraction thereof.

For bulky parcels the postage shall be increased by 50 %; the amount may be brought up
to a round sum by agreement between the postal administrations.

(3) Parcels may be sent by express post provided that they are not bulky and do not exceed
5 kg. in weight. For such parcels a supplementary charge of 2oo centimes per parcel shall be made,
in addition to the ordinary postage, and also a general express rate if special express delivery is
required.

(4) For parcels of declared value a registration fee of 30 ore and an insurance fee will be
charged, as for letters of declared value. The whole of the registration and insurance fees shall
be retained by the country of origin.

(5) (a) The proceeds of the postage shall be allocated as follows:

Mails conveyed between

Denmark and NorwayDenmark Norway __________- ______-______

and and in transit separately direct direct
Sweden Sweden via Sweden by Danish by Norwegian

a. b. C. vessels vessels

3 4 5 1 V 6

Den- Swe- Nor- Swe- Den- Swe- Nor- Den- Nor- Den- Nor-
mark den way den mark den way mark way mark way

Ore Ore Ore Ore Ore Ore Ore Ore Ore Ore Ore
(i) Postage

for packets up to i kg. 25 75 50 50 25 25 50 48 32 21 59
Exceeding i kg. and up
to 3 kg ... ....... 40 io 75 75 40 35 75 68 52 45 75

Exceeding 3 kg. and up
to 5 kg .......... 50 150 100 100 50 50 100 87 73 58 102

Exceeding 5 kg. for Over 5 kg. for the first
every additional kg. 6 kg.
(or part of a kg.). 25 65 45 45 25 20 45 135 1051 67 1 173

with supplementary
charges of :

431 37 1 6 1 64
for every additional kg.

(2) Special rate for express (or part of a k .)
parcels ... ....... 50 150 100 100 50 50 100 100 100 100

(b) For mails carried in closed transit via Sweden, the country of origin, which has to pay
the transit due referred to in Article Io (I), shall receive in addition to the share of the postage
fixed in column 4 (a) or 4 (c), the share indicated in column 4 (b).

Article 8.
Trade charges-on parcels.

The maximum trade charge which may be collected on delivery for " inter-State " postal
parcels shall be the same as the maximum charge for post-office money orders exchanged between
the country of origin and the country of destination.
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Ces'sommes seront 6tablies comme suit:

Jusqu'h 5 couronnes inclusivement .... ... ................ 35 ore
De 5 couronnes h 50 Couronnes inclusivement .. ......... ... 45 )

50 10 .0 . . . . . . . 55 )
SIO0 )) ) 250 . . . . . . . . 75 ))

250 )) ) 500 . ..00 . .
500 ) ) 750 . . . . . . . . . 125 ))

)) 750 )) )) 000 )) . . . . . . . 50 )
Jusqu'h iOOO couronnes inclusivement .... ............... ... 150

pour les premieres I00 couronnes, plus 25 0re suppl6mentaires par 250 couronnes ou fraction de
250 couronnes en exc~dent. Le pays de destination recevra du pays d'origine, pour chaque rembour-
sement perqu et quel que soit le montant, 20 ore pr6lev~s sur 'affranchissement du colis, dans la
monnaie de celui des deux pays dont le cours du change est moins 6lev6.

TRANSIT POSTAL.

Article 9.
Journaux et piriodiques, lettres, etc.

i. Pour les journaux *et p6riodiques publis dans l'un des pays contractants et r6guli6rement
exp~dis par d~p&hes closes en transit, en provenance ou h destination de l'une des Parties contrac-
tantes h travers le territoire de l'une des autres, le pays de transit recevra un droit de transit de
20 cent. par trimestre ou par fraction de trimestre sur chaque journal ou p~riodique paraissant
plus d'une fois par semaine, et, sur les autres, IO cent. par trimestre ou fraction de trimestre.
D'autres d6tails relatifs aux sommes k fixer pour ces taxes seront r6gl~s par les administrations
postales respectives.

2. Pour les lettres et cartes postales expddides en provenance .de F'un des pays contractants
et h destination d'un de ces pays, lorsqu'elles sont achemin'es en transit h travers le territoire
du troisi~me pays, ou par l'une des routes maritimes affect,'es au courrier de ce pays, il sera
pertu un droit de transit s'6levant h ]a moiti6 de ]a somme imposable conform~ment aux regle-
ments internationaux.

Pour les courriers de lettres (y compris les journaux et p~riodiques dont Y'abonnement est
effectu6 par les soins de la poste) et pour les lettres de valeur ddclarde, qui sont expddides d'un
bureau de poste h un autre dans l'un des pays et achemindes h travers le territoire de l'une ou des
deux autres Parties contractantes ou, encore, par les routes maritimes affectes h leur cour-
rier, il ne sera per~u aucun droit de transit.

En outre, il ne sera per~u aucun droit de transit maritime pour les courriers de lettres transportds
entre les iles Faroe et la Norv~ge par navires danois ou norv~giens.

Article io.
Colis postaux en transit.

i. Pour les colis postaux 6changs entre le Danemark et la Norv6ge ou entre Bornholm ou les
ies Faroe, d'une part, et le reste du Danemark, par d~pches closes en transit b travers la Su'.de,
l'Administration des postes suddoise percevra IO cent. par kilogramme ou fraction de kilogramme.
Pour les colis 6chang6s entre les ies Faroe et le reste du Danemark, par ddpches closes en transit
a travers la Norv~ge, l'Administration des postes norv.igienne recevra IO cent. par kilo-
gramme ou fraction de kilogramme. Dans tous ces cas, la somme imposable sera calcue d'apr~s
le poids total des colis compris dans une expddition unique de courrier.

Pour la taxe des colis 6chang~s d dicouvert entre le Danemark et la Norv~ge, en transit h travers
la Suede (voir article 7 (5).
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These sums shall be as follows :-

For amounts not exceeding 5 Kr. .................... 35 ore
exceeding 5 Kr. but not exceeding 50 ..... 45

50 7 7 100 . . . . . 55 >
100 )) 250 . ..... 75 )

250 ) k) 500 . ..... 100
500 )) )) > 750 . . . . . 125 ,)
750 7 7 1000.. .......... 150 7

1> ) 7 1000 . ...... ................... 150 7

for the first iooo Kr., with a supplementary charge of 25 ore for every additional sum of 250 Kr. or
fraction thereof. The country of destination shall receive from the country of origin in respect of
each trade charge collected irrespective of the amount, 20 ore out of the postage on the parcel in the
currency of whichever of the two countries has the lower rate of exchange.

POSTAL TRANSIT.

Article 9.
Newspapers and periodicals, letters, etc.

(I) For newspapers and periodicals which are published in one of the contracting countries
and are regularly sent in closed transit from or to one of the contracting countries and
through another, the latter country shall be paid a transit rate of twenty centimes per quarter
or part of a quarter for each newspaper or periodical published more often than once weekly, and
for others ten centimes per quarter or part of a quarter. Further details regarding the amounts
to be charged shall be settled by the respective postal administrations.

(2) For letters and postcards which are despatched from one of the contracting countries
and are addressed to another of these countries and which are sent in transit through the third
country or by one of its maritime mail routes, there shall be charged a transit rate amounting to
one half of the sum chargeable under the international regulations.

For letter mails (including newspapers and periodicals for which subcriptions are paid through
the post office) and letters of declared value which are despatched from one post office to another
in one of the countries and are sent through the territory of one or both of the other two countries
or by their maritime mail routes, no charge shall be made for transit.

Further, no charge for maritime transit shall be made for letter mails conveyed between the
Faro Islands and Norway by Danish or Norwegian vessels.

Article io.
Postal parcels in transit.

(I) For parcels exchanged between Denmark and Norway or between Bomholm or the Faro
Islands and the rest of Denmark in closed transit via Sweden, the Swedish Post Office shall receive
io centimes per kg. or part thereof, and for parcels exchanged between the Faro Islands and
the rest of Denmark in closed transit via Norway, the Norwegian Post Office shall receive IO cen-
times per kg. or part thereof. In all cases the sum chargeable shall be based on the total weight
of the parcels in one shipment of mails.

For the charge for parcels exchanged ii dicouvert between Denmark and Norway in transit

via Sweden, see Article 7 (5).
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2. Pour les coils, expdi6s par express en d~p~ches closes h travers la Suede, l'Administration
postale suddoise recevra la part d'affranchissement fix6e h l'article 7, (5a), colonne 4b.

3. Pour les colis exp6dids en provenance d'un bureau de poste et h destination d'un autre
bureau de poste en Norv~ge ou en Suede, lorsque, dans leur trajet, ces colis traversent le rayon
postal de l'autre pays, seront valables les dispositions gdndralement en vigueur pour les (, colis
postaux du regime applicable aux trois 6tats int6ressds ),.

4. Pour les autres coils qui ne font pas l'objet des dispositions de la Convention universelle
des colis postaux et qui sont exp6di6s en transit h travers un 6tat contractant, ou plusieurs, le pays
de transit percevra les sommes suivantes :

a) si le colis est exp~di6 en transit 4 d~couvert : l'affranchissement et le droit d'assurance
6quivalant h l'affranchissement du rdgime intdrieur impos6 par le pays en question
plus un droit suppl6mentaire, le cas 6chdant, pour transport maritime, h moins
d'accord spdcial permettant d'obtenir des conditions moins on6reuses.

b) si le colis postal est exp6di6 en transit par d~pgches closes: io cent. par kilo ou fraction
de kilo, et de 5 cent. par 300 francs, imposables sur la totalite du poids et de la
valeur des colis compris dans une mfme exp~dition de courrier, plus, le cas
6ch~ant, un droit suppl6mentaire de transport par mer.

5. Pour les colis 4changds entre les iles Faroe et le reste du Danemark, h travers la Norv~ge
ou directement entre les iles Faroe et la Norv~ge, il ne sera pergu aucun droit de transport maritime
par les navires des services Norv~ge-Islande, ou par les navires danois des lignes qui relient la
Norv~ge aux iles Faroe (Islande).

V. DISPOSITIONS DIVERSES.

Article ii.
Rglements de compte.

Le ddcompte des sommes dues h chacune des Parties contractantes en vertu du prdsent Accord
sera arrt de concert par les administrations postales respectives.

Article 12.

Responsabilitis.

i. En dehors des dommages-int6r~ts dus conformdment aux r~glements gdnraux d'ordre
international applicables h la perte des lettres recommanddes, l'expdditeur d'une lettre recommandde
qui aura 6t6 scell6e conformdment aux r~glements en vigueur pour les lettres de valeur d~clarde,
a droit, si le contenu en a t6 d~rob6 en tout ou partie ou a subi d'autres dommages quelconques
alors qu'elles se trouvaient confides aux soins de l'administration des postes, b une compensation
correspondant b la valeur du contenu ddrob6 ou h indemnisation pour le dommage rdellement subi,
sauf lorsque la perte ou le dommage seront imputables & la faute ou h la n6gligence de l'exp~diteur
ou seront dus h la nature du contenu de la lettre m~me. Toutefois, la somme versde h titre de domma-
ges-intdr~ts ne devra jamais ddpasser celle qui aurait 6t6 due h l'expdditeur en cas de perte de la lettre.

2. Si la valeur d'un colis exp~di6 par la poste conform6ment an r6gime applicable entre les trois
Etats intdressds n'a pas t6 ddclar6e et si le contenu en a 6t6 d6rob6 en totalit6 ou en partie ou a subi
un autre dommage quelconque alors que le colis se trouvait confi6 aux soins de l'administration
des postes, l'exp~diteur aura droit h compensation jusqu'h concurrence de la valeur du contenu
ddrobt on jusqu'h concurrence du montant du dommage r~ellement subi, sauf dans les cas oii la perte
on le dommage sont imputables h la faute ou h la negligence de l'expdditeur ou dus h la nature du
contenu du colis m~me. Toutefois l'indemnit6 applicable h un colis pesant plus de 5 kilogrammes
ne devra pas ddpasser 25 francs or et, dans le cas de colis d'un poids sup6rieur, 5 francs or par kilo
ou fraction de kilo. En outre, lorsque des colis auront 6t6 perdus ou que le contenu en aura 6t6 tota-
lement d~tdrior6, le montant de l'affranchissement sera rembours6.
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(2) For express parcels sent in closed transit via Sweden, the Swedish Post Office shall re-
ceive the share of the postage fixed in Article 7 (5 a), column 4 b.

(3) For parcels which are sent from one post office to another in Norway or in Sweden, but
which cross the postal area of the other country, the same provisions shall apply as those generally
in force for " inter-State " postal parcels.

(4) For other parcels to which the provisions of the Universal Parcel Post Agreement do not
apply and which are sent in transit through one or more of the contracting countries, the transit
country shall receive the following sums :

(a) If the parcel is sent in transit d dicouvert : the postage and insurance fee equivalent
to the inland postage charged by the country in question, with a supplementary
charge, when necessary, for sea conveyance, provided that no lower terms can
be obtained by special agreement.

(b) If the parcel is sent in dosed transit : IO centimes per kg. or part thereof and 5 cen-
times per 300 fr. or part thereof, chargeable on the total weight and value of the
parcels in one shipment of mails, with a supplementary charge, when necessary
for sea conveyance.

(5) For parcels exchanged between the Faro Islands and the rest of Denmark via Norway
or direct between the Faroe Islands and Norway no charge shall be made for sea conveyance by
vessels plying on the Norwegian-Iceland routes or by Danish vessels plying between Norway and
the Faroe Islands (Iceland).

V. MISCELLANEOUS PROVISIONS.

Article ii.
Settlement of accounts.

The amounts due to each Party in virtue of this Agreement shall be determined jointly by the
respective postal administrations.

Article 12.
Liability.

(i) Apart from the compensation payable under the general international regulations for
the loss of registered letters, the sender of a registered letter which has been sealed in accordance
with the regulations in force for letters of declared value is entitled, if the whole or part of the con-
tents have been stolen or have suffered any other damage while in the care of the Post Office, to
compensation corresponding to the value of the stolen contents or to indemnification for damage
actually committed unless' such loss or damage has been caused through the fault or neglect of
the sender or is due to the nature of the contents of the letter itself. The sum paid as compensa-
tion shall, however, in no case exceed the amount which would be due to the sender if the letter
had been lost.

(2) If the value of a parcel sent by " inter-State "post has not been declared, and the contents
or part of the contents are stolen or have suffered any other damage while in the care of the Post
Office, compensation shall be payable up to the value of the stolen contents or up to the amount
of the damage actuelly committed, unless such loss or damage has been caused through the fault
or neglect of the sender or is due to the nature of the contents of the parcel itself. Compensation
for a parcel weighing more than five kilogrammes, however, shall not exceed 25 gold francs, and
for heavier parcels 5 gold francs per kilogramme or fraction thereof. Further, when parcels have
been lost or their contents wholly spoilt, the amount of the postage shall be refunded.
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3. Le fait que la perte ou le dommage subi soit par un colis postal recommand6, soit par une
lettre ou par un colis de valeur ddclarde sont dus ,a des causes qui ne peuvent 6tre contr6l6es ou h
des causes analogues (force majeure par exemple), n'exempte nullement l'administration postale
intdressde de l'obligation de verser des dommages-intdr~ts pour les colis postaux 6chang6s confor-
moment au rdgime applicable entre les trois Etats int6ressds.

4. Dans les cas auxquels ne s'applique pas l'accord relatif aux colis postaux, une indemnit6
pour les colis expddids en transit mais non conform~ment au regime applicable entre les trois Etats
intdressds devra 6tre versde conform6ment h la loi du pays redevable de l'indemnit6 ou si la perte, le
vol ou le dommage ont eu lieu sur le territoire d'un pays tiers, l'indemnit6 sera due conformdment
aux obligations assum6es en vertu de conventions conclues par l'administration postale de ce pays.

Article 13.
Monnaies.

Les taxes et sommes 6tablies en couronnes dans le pr6sent Accord ainsi que dans le R glement
ddtailld qui y est joint, seront consid6rdes, h moins de dispositions contraires comme 6tant exprimes
dans la monnaie du pays d'origine.

Quant au montant des droits exprim6s en centimes dans le prdsent Accord, ils seront considdr6s
comme 6tant des fractions du franc or tel qu'il est sp6cifi6 dans les diverses conventions et les divers
accords de l'Union Postale Universelle. Les 6quivalents de ces affranchissements et autres taxes
6tablis dans les monnaies des diff6rentes Parties contractantes seront 6tablis d'apr~s les chiffres
fixs h divers moments par ces pays pour les diverses cat6gories de courriers internationaux de fa~on
toutefois que les administrations postales puissent d'un commun accord ramener ces sommes
des chiffres ronds en leur faisant subir de l6g~res augmentations ou de ldg~res diminutions.

Article 14.
Rdglements postaux spiciaux.

Les autorit6s postales auront le droit, par voie de r6glements postaux spdciaux ou d'accords
6crits de prendre toutes mesures additionnelles qui pourront 8tre jugdes ndcessaires en vue de faire
appliquer le present Accord et d'amdliorer les transports postaux.

Article 15.

Application des dispositions d'ordre international.
Dans les cas auxquels ne s'applique aucune disposition antdrieure, dans ceux que ne prdvoit

pas le R~glement ddtaill6 d'exdcution mentionn6 ci-dessus, ou dans ceux encore h l'6gard desquels il
n'a td conclu aucun accord spdcial par les trois Parties contractantes ou par deux quelconques
d'entre elles, il conviendra d'appliquer les dispositions de la Convention et des Accords de l'Union
Postale Universelle ainsi que celles des r~glements ddtaill6s d'exdcution qui y sont joints.

Article 16.
Validitj du prisent Accord.

Le prdsent Accord entrera en vigueur le I er aofit 1924, date h partir de laquelle tousles r~gle-
ments jusqu'ici en vigueur seront simultandment abrog6s.

Le prdsent Accord restera en vigueur pendant une dur6e inddterminde et pourra 6tre d6nonc6
par l'une quelconque des Parties contractantes moyennent un prdavis d'un an.

Fait en triple exemplaire, en danois, norvdgien et suddois, h Copenhague, Christiania et
Stockholm, le 26 juillet 1924.

(L. S.) C. MONDRUP.
(L. S.) Pour EINAR SCHOU, HASLE.

(L. S.) JULIUS JUHLIN.
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(3) The fact that the loss or damage of a registered postal packet, letter of declared value or
parcel, is due to causes beyond control or similar causes (such as vis major) in no way exempts the
postal administration in question from liability to pay compensation in respect of " inter-State
postal packets.

(4) Compensation for parcels sent in transit but not by " inter-State " post shall, in cases to
which the Parcel Post Agreement does not apply, be payable in accordance with the law of the
country liable for compensation, or, if the loss, theft or damage takes place in the territory of a
third country, compensation shall be due in accordance with the obligations undertaken in virtue
of the conventions concluded by the postal administration of that country.

Article 13.
Currency.

The rates and amounts fixed in crowns in the present Agreement and the Detailed Regulations
attached thereto shall be understood, unless otherwise specified, to be expressed in the currency
of the country of origin.

As regards the charges expressed in centimes in the present Agreement, these amounts shall
be understood to be fractions of the gold franc, as specified in the various universal postal conven-
tions and agreements. The corresponding equivalents for postage and other rates in the curren-
cies of the different contracting countries shall be based on the equivalents established by those
countries from time to time for the various categories of international mails, but in such a way as to
enable the postal administrations, by joint agreement, to bring these amounts, by means of slight
increases or reductions, to round figures.

Article 14.
Special postal regulations.

The Post Office authorities shall be authorised, by means of special postal regulations or written
agreements, to take such additional measures as may be found necessary for the carrying out of
this agreement and the improvement of the postal traffic.

Article 15.

Application o/ international provisions.

In cases for which no provision has previously been made or for which no provision is made
in the above-mentioned Detailed Regulations, or in regard to which no special agreement has been
concluded by the three contracting countries, or by any two of them, the Universal Postal Conven-
tion and Agreements and the Detailed Regulations attached thereto shall apply.

Article 16.
Validity o/ the Agreement.

The present Agreement shall come into force on August I, 1924, and the regulations hitherto
in force shall simultaneously be cancelled.

The Agreement shall remain in force for an indefinite time and may be denounced by any
of the Contracting Parties subject to a year's notice.

Done in triplicate, in the Danish, Norwegian and Swedish languages, at Copenhagen, Christiania
and Stockholm on the 26th day of July, 1924.

(L. S.) C. MONDRUP.

(L. S.) For EINAR SCHOU, HASLE.

(L. S.) JULIUS JUHLIN.
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RftGLEMENT Dt TAILLII D'EXItCUTION DE L'ACCORD POSTAL CONCLU ENTRE
LE DANEMARK, LA NORVtGE ET LA SUtDE.

Les Administrations des postes du Danemark, de la Norv~ge et de la Suede sont convenues
d'adopter, h partir du ier aofit 1924, le R~glement d~taill d'ex~cution ci-apr~s, relatif aux commu-
nications postales entre les trois Etats.

§i.

Timbres ( de bienlaisance ,.

Les timbres dits (( de bienfaisance ,, pourront 6tre fixes aux objets de correspondance postale
conform~ment aux r~glements internes du pays d'origine.

§ 2.

Feuilles d'avis pour lettres recommanddes et lettres de valeur ddclarie.

Les feuilles d'avis dont il est fait usage pour l'6change de lettres recommand~es et de lettres
de valeur dclare, entre le Danemark, la Norv~ge et la Su~de seront, sous reserve des exceptions
stipules ci-apr~s, 6tablies sur la formule prescrite cet effet dans le r~glement d'ex~cution de la
Convention postale universelle ; toutefois, ces feuilles d'avis pourront tre r~dig~es soit dans la lan-
gue du pays en question, soit en frangais, au choix de l'administration postale interesse.

Les bureaux de poste qui dchangent de la correspondance relevant du r~gime applicable aux
trois Etats intdress6s, entre la Norv6ge et la Suede seulement, emploieront, tant pour la correspon-
dance ordinaire que pour la correspondance recommande, les feuilles d'avis destinies aux lettres
recommand6es dont il est fait usage dans le service interne de l'un quelconque de ces pays, et pour les
lettres de valeur d~clare ils feront usage des feuiies d'avis r~dig~es conform~ment au module A
joint au pr6sent R6glement.

§ 3.

Taxe ei percevoir sur les avis de riception et demandes de renseignements.

Le droit h percevoir sur les avis de r~ception d'uhi article recommand6 exp6di6 par la poste aux
lettres, sur les lettres de valeur dclar&e, sur les colis ou mandats de poste sera 6gal h la taxe postale
dont sont passibles, conformnment au present Accord, les lettres de poids minimum, h condition
que la demande d'un avis de r6ception soit pr6sent&e au moment oii est effectu6e la livraison de
l'article. Une double taxe sera impos6e sur les demandes d'avis prdsent~es apr~s livraison de l'article,
ainsi que sur les demandes de renseignements relatives h ces articles ou h des objets de correspon-
dance ordinaire expddi~s par la poste aux lettres.

§4.

Correspondance par express.

La correspondance par express sera exp~die h destination de toute localit6 des trois pays int6-
ress~s oii il existe des bureaux de poste qui se chargent de la reception et de l'exp~dition de
correspondance de ce genre dans le pays. La taxe applicable aux express pour envois autres que
les colis sera de 5o ore.
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DETAILED REGULATIONS FOR THE APPLICATION OF THE POSTAL AGREEMENT
BETWEEN DENMARK, NORWAY AND SWEDEN.

The Danish, Norwegian and Swedish Postal Administrations have agreed to adopt, as from
August I, 1924, the following Detailed Regulations in regard to postal communications between
the three countries.

Paragraph i.

"Charity " stamps.

The so-called ,, charity " stamps may be affixed to postal correspondence in conformity with
the domestic regulations of the country of origin.

Paragraph 2.

Letter-Bills for registered letters and letters of declared value.

The letter-bills used for the exchange of registreed letters and letters of declared value bet-
ween Denmark, Norway and Sweden shall, subject to the exceptions stipulated below, be based
on the form prescribed in the Detailed Regulations of the Universal Postal Convention ; they may
however, be worded either in the language of the country in question or in French, as the postal
administration concerned may think fit.

Post offices which exchange " inter-State " correspondence between Norway and Sweden
alone shall use, both for ordinary and other registered correspondence, the letter-bills for (registered)
letters which are in use in the inland post of any of the countries, and for letters of declared value,
letter-bills worded in accordance with the attached Form A.

Paragraph 3.

Charges for advices of delivery and for enquiries.

The fee for an advice of delivery of a registered article sent by letter post, letter of declared
value, parcel or post office money order, shall be the same as the postage chargeable under the
present Agreement for letters of the minimum weight, if the advice of delivery is required at the
time when the article is delivered. Double that amount shall be charged for an advice required
after the delivery of the article or for enquiries in regard to such articles or in regard to ordinary
correspondence sent by letter post.

Paragraph 4.

Express correspondence.

Express correspondence shall be forwarded to any places in the three countries where there
are post offices which undertake the receiving and forwarding of correspondence of this nature
within the country.

The express fee for articles other than parcels shall be 50 0re.
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§ 5.

Poids maximum des colis.

Le poids maximum des colis sera en r~gle g~n6rale de 25 kg. Les colis d'un poids sup6rieur
ne pourront 6tre expddids h destination d'une localit6 quelconque , moins que les r6glements du
service interne applicables dans ce pays le permettent.

§ 6.

Colis postaux.

i. Les colis expddi6s conformment au rdgime postal applicable aux trois pays intdressds, ainsi
que les autres colis en transit 4 ddcouvert seront port6s sur des formules 6tablies conformdment au
module B joint au prdsent Accord.

2. Les colis expddi6s par express seront tenus distincts du reste des courriers. Les sacs
renfermant des colis exp6dids par express porteront bien en 6vidence une marque indiquant qu'ils
contiennent des colis de ce genre.

3. Le ddcompte des administrations postales danoise et suddoise, relatif h leurs droits de transit
sur les colis exp6dids en ddpches closes de Norv~ge en Allemagne sera 6tabli de telle faqon qu'il
puisse 6tre arrt6 d'un commun accord par les autoritds postales int6ressdes.

4. Le ddcompte relatif aux droits de transit dus aux administrations postales norvdgienne
et suddoise pour le transport de colis en transit entre les fles Faroe et le Danemark sera 6tabli d'apr~s
le relev6 mensuel qui indique le poids total des expdditions, calcul6 et v~rifi6 par les bureaux d'6change
danois (iles Faroe).

5. Le ddcompte relatif aux droits de transit dus h l'Administration postale suddoise pour les colis
expddids en ddpches closes du Danemark en Norv~ge et vice-versa sera arrtd chaque mois. Ce
ddcompte sera 6tabli par le bureau d'dchange d'origine, danois ou norvdgien, d'apr~s les poids fournis
dans la lettre d'avis individuelle des colis postaux pour les colis adressds h destination de la Nor-
v~ge ou du Danemark respectivement ; pour les autres colis d'apr&s les feuilles de route de transit
(formule C) qui accompagnent chaque courrier en provenance d'un bureau d'6change danois et h
destination d'un bureau d'6change norvdgien et vice-versa.

Ce d~compte sera certifi6 conforme par le bureau d'6change rdcepteur norvdgien ou danois
et transmis en m~me temps que les feuilles de route de transit mentionndes ci-dessus h l'Adminis-
tration g~ndrale des postes suddoise qui le fera figurer dans ses propres comptes.

6. A l'6gard des sommes portdes sur les feuilles d'avis de colis, comme dues h l'Administration
des postes suddoise, pour les colis 6changds en transit ei dicouvert entre le Danemark et la Norv~ge
t travers le territoire su6dois, seront applicables les dispositions suivantes :

a) Dans le cas de colis expddi~s affranchis, au Danemark ou en Norv~ge, les postes su&
doises recevront les sommes indiqu~es dans le Lbleau qui figure au paragraphe 5
de l'article 7 du prdsent Accord, colonnes 4a et 4 b ou 4b et 4c, respectivement.

b) Dans le cas de colis exp6dids non affranchis, en provenance du Danemark et de la
Norv~ge et rdexpddi6s h une autre adresse ou renvoyds h l'expdditeur, les postes
suddoises recevront les sommes indiqudes dans les colonnes 4a et 4b ou 4b et 4c
du tableau pr~cit6.

7. Les droits de transit dus aux postes suddoises sur les colis transport6s en transit par d6p-
ches closes entre Bornholm et le reste du Danemark seront calculds sur la base d'un relev6 de comptes
mensuel qui sera dressd en vertu d'un accord conclu avec l'Administration des postes suddoise,
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Paragraph 5.

Maximum weight for parcels.

The maximum weight for parcels shall, as a rule, be 25 kilogrammes ; parcels exceeding this
weight cannot be sent to any place unless the domestic regulations of the country in question permit.

Paragraph 6.

Parcel post.

(I) Parcels sent by ,, inter-State " post and other parcels sent in transit i dicouvert shall be
entered on forms drawn up on the basis of the attached Form B.

(2) Express parcels shall be kept separate from the rest of the mails. Bags containing
express parcels shall be clearly marked to show that they contain such parcels.

(3) The accounts of the Danish and Swedish Post Offices for their transit charges in respect
of parcels sent in closed mails from Norway to Germany shall be drawn up in a manner to be
jointly agreed upon by the postal authorities concerned.

(4) The accounts for the transit rates due to the Norwegian and Swedish Post Offices for the
conveyance of parcels in transit in closed mails between the Faro Islands and the rest of Denmark
shall be drawn up on the basis of the monthly returns indicating the total weight of the consignments,
calculated and verified by the Danish (Faro6 Islands) exchange offices.

(5) The accounts for the transit rates due to the Swedish Post Office for parcels sent in closed
mails from Denmark to Norway and vice versa shall be drawn up monthly. They shall be made
out by the Danish or Norwegian exchange office of origin on the basis of the weights given in the
individual parcel bills in the case of parcels addressed to Norway or Denmark respectively, and,
as regards other parcels, on the basis of the transit way bills (Form C) which are sent by every post
from the Danish to the Norwegian exchange office and vice versa.

These accounts will be certified by the receiving Norwegian or Danish exchange office and
will be forwarded, together with the above-mentioned transit waybills, to the Swedish General
Postal Administration, which will incorporate them in its accounts.

(6) As regards the amounts in the parcel bills due to the Swedish Post Office in respect of
parcels exchanged in transit ii ddcouvert between Denmark and Norway via Sweden, the following
rules shall apply :

(a) In the case of parcels sent franked to Denmark or Norway, the Swedish Post Office
shall receive the sums indicated in the table in Article 7, paragraph 5, of the present
Agreement, columns 4 (a) and 4 (b) or 4 (b) and 4 (c) respectively.

(b) In the case of parcels sent unfranked from Denmark and Norway and re-directed
or returned, the Swedish Post Office shall receive the sums indicated in columns
4 (a) and 4 (b) or 4 (b) and 4 (c) of the above table.

(7) The transit rates due to the Swedish Post Office in respect of parcels conveyed in transit
by closed mails between Bornholm and the rest of Denmark shall be computed on the basis of a
monthly account, which will be compiled by arrangement with the Swedish Postal Adminis-
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d'apr~s les lettres de voiture de transit (formule D) jointes aux d~p~ches p our chaque courrier.
Ces comptes seront certifies conformes par le bureau de poste qui reoit les depeches.

8. Toutes les feuilles d'avis de colis re~us seront inscrites l'arriv~e par le bureau de poste
r~cepteur dans un registre special des arriv~es (formule E).

§ 7.

Trans/ert du courrtier.

Le transfert du courrier s'effectuera, soit h bord des bacs h vapeur ou des vapeurs, soit dans les
fourgons postaux h trajet direct, selon que l'un ou 'autre mode de transfert sera utilis6 pour l'ache-
minement des courriers.

Des reus seront fournis lors de l'6change des sacs collecteurs de d~p~ches recommand~es ou
des sacs de colis postaux.

§ 8.

Journaux et pgriodiques.

i. I1 sera d~sign6, par accord conclu entre les administrations postales des deux pays int~ress~s,
des bureaux d'6change charges du service des journaux.

2. Le 2o du deuxi~me mois de chaque trimestre au plus tard, tous les bureaux d'6change de 'un
des pays fourniront des comptes, concernant les num6ros expddi~s comme suite h ces commandes
h tous les bureaux d'6change des autres pays en provenance desquels des commandes de journaux
ou de p~riodiques auront t re~ues. Le cas 6ch~ant, un relev6 de comptes complkmentaire pourra
tre fourni le 20 du troisi~me mois d'un trimestre donn6. Pass6 cette date les commandes reques, dans

le courant du mois, seront comprises dans le trimestre suivant.
3. Les droits de transit pour journaux et pdriodiques, mentionn6s au paragraphe i de l'article 9

du present Accord, seront calcul6s h un taux annuel fixe qui sera arrt6 pour des pdriodes cons~cutives
de 5 ans.

Ces droits seront fixes, en premier lieu, pour l'ann6e 1925, puis, ultdrieurement, tous les cinq ans
d'apr~s le nombre total de journaux et pdriodiques transport~s en transit h travers le Danemark, la
Norvge ou la Suede au cours de l'annde en question. L'original de ce relev6 de comptes, qui sera
tabli par le pays exp~diteur h la fin de l'ann~e courante, sera transmis, en m~me temps que le relev6

de comptes trimestriel, dfiment certifi6 conforme, h l'administration postale du pays de transit
int6ress6. La somme h verser sera indiqu~e dans le d~compte g6ndral relatif au premier trimestre
de l'ann~e suivante.

4. Lorsqu'un abonnement sera transfdr6 moyennant versement d'un droit fixe de 50 ore, il y
aura lieu d'observer les dispositions suivantes :

La demande de transfert d'un abonnement prendra effet h partir d'un jour indiqu6, jusqu'
nouvel avis.

I1 ne pourra 6tre satisfait h cette demande que si l'abonnement au journal ou au p6riodique
doit 8tre transfr6 h une seule adresse, mais non s'il doit 6tre transf~r6 successivement h un certain
nombre d'adresses.

La demande de transfert d'abonnement sera transmise par le bureau de poste de la localit6
oii est situde l'adresse ant6rieure, au bureau d'6change du service intdrieur intdress6, qui, h son tour,
avisera immddiatement le bureau de poste intdress6. Si la nouvelle adresse postale n'est pas douteuse,
la demande pourra 6tre transmise directement au. bureau de poste d'origine, au cas oi l'on
craindrait que le transfert de l'abonnement soit retard6, si la demande 6tait transmise seule-
ment par l'intermdiaire du bureau d'6change.

Le droit per~u pour transfert d'abonnement sera acquitt6 h l'aide de timbres-poste qui seront
appos~s sur la demande.
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tration from the transit way-bills (Form D) sent with the mails by each post. The accounts will be
certified by the post office which receives the mails.

(8) All parcel bills received shall be entered by the receiving post office in a special arrival
register (Form E).

Paragraph 7.

Transfer ol the mail.

The transfer of the mail shall take place on board the ferry-boats or steamers or in the through
mail vans, according as the former or latter means are used for the conveyance of the mails.

Receipts shall be given when registered mail bags or parcel post bags are handed over.

Paragraph 8.

Newspapers and periodicals.

(i) Exchange offices to deal with newspapers shall be appointed by agreement between
the rostal .dministrations of the two countries.

(2) On the 2oth of the second month of each quarter at latest all exchange offices in one
country shall render accounts to every exchange office in the other countries from which orders
for newspapers and periodicals have been received for the copies despatched in pursuance of such
orders. If necessary a supplementary account may be rendered on the 2oth of the third month
of a .quarter. Orders received later in that month shall be included in the following quarter.

(3) The transit rates for newspapers and periodicals referred to in Article 9, paragraph I of
the present Agreement shall be computed at a fixed annual rate to be determined for successive
periods of five years.

These charges shall be fixed in the first instance for the year 1925, and thereafter every fifth
year, on the basis of the total number of newspapers and periodicals conveyed in transit via Denmark,
Norway or Sweden during the year in question. This account, which shall be drawn up by the
despatching country at the close of the current year, shall be forwarded, together with the certified
quarterly accounts in the original, to the Postal Administration of the transit country concerned.
The amount to be paid shall be shown in the general account for the first quarter of the following
year.

(4) When a subscription is transferred on payment of a fixed charge of 50 ore, the following
conditions shall be observed :

The application for the transfer of a subscription shall have effect from a stated day until
further notice. It can be accepted only if the newspaper or periodical is to be transferred to one
address, but not if it is to be transferred to a number of addresses in succession.

The application for a transfer shall be forwarded by the post office at the place where the
old address is situated to the inland exchange office concerned, which will immediately inform
the post office concerned. If no doubt exists as to the new postal address, the application may
be sent direct to the post office of origin if it is thought that the transfer of the subscription would
be delayed should the application be sent through the exchange office alone.

The fee for the transfer shall be paid in stamps, which shall be affixed to the application.
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§ 9.
Dicomptes.

Les dcomptes g6n~raux entre le Danemark et la Norv~ge, d'une part, et entre le Danemark et
la Suede, d'autre part, seront arrtds tous les trimestres par 'Administration des postes du Danemark.
Les d6comptes gdn6raux entre la Norv~ge et la Suede seront arrts par l'Administration des postes de
la Suede et seront transmis h l'administration des postes de l'autre pays contractant int~ress6. Le
solde fera l'objet d'un r~glement, mais ce r~glement n'emp~chera pas de proc~der h la revision
des d6comptes g~nraux; toutes erreurs qui pourraient 6tre releves seront rectifies dans le
d~compte g~n~ral suivant:

Les comptes relatifs h l'6change des bons de poste et des journaux seront 6tablis de la fa~on dont
il a 6td convenu d'un commun accord par les administrations postales int~resses.

Fait en triple exp~dition, en langues danoise, norv~gienne et sufdoise, h Copenhague, Christia-
nia et Stockholm, le 26 juillet 1924.

(L. S.) MONDRUP.
(L. S.) Pour EINAR SCHOU, HASLE.

(L. S.) JULIUS JUHLIN.
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Paragraph 9.

Accounts.

The general accounts between Denmark and Norway and between Denmark and Sweden shall
be drawn up quarterly by the Danish Postal Administration and those between Norway and Sweden
by the Swedish Postal Administration and shall be forwarded to the Postal Administration of
the other contracting country concerned. The balance shall be paid, but such payment shall not
prevent the revision of the general accounts ; any errors that may arise shall be rectified in the
next general account.

The accounts for the exchange of post office money orders and newspapers shall be drawn
up in a manner to be agreed upon jointly by the Postal Administrations concerned.

Done in triplicate, in the Danish, Norwegian and Swedish languages, at Copenhagen, Chris-
tiania and Stockholm, on the twenty-sixth day of July,one thousand nine hundred and twenty-four.

(L. S.) MONDRUP.
(L. S.) For EINAR SCHOU, HASLE.

(L. S.) JULIUS JUHLIN.

N) 77,
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No. 772. - PROTOCOLE 1, 1 DRESSIR AU SUJET DU SERVICE COMMUN
TCHtCOSLOVAQUE ET HONGROIS SUR LA LIGNE FERROVIAIRE
DE FILAKOVO-SALGOTARJAN, SIGNt A PRAGUE, LE 9 FR-
VRIER 1924.

Texte of/iciel /rangais communiqui par le D111gug permanent de la Ripublique tchdcoslovaque, d Berne.
L'enregistrement de ce protocole a eu lieu le 24 novembre 1924.

Anim~s d'un 6gal d6sir d'ex6cuter, d'un commun accord, la stipulation de la r~solution adopt6e
par le Conseil de la Socidt6 des Nations en date du 23 avril 1923 et rddig~e comme suit :

((Le droit sera reconnu au Gouvernement tch6coslovaque d'utiliser la station de che-
min de fer de Somosujfalu comme gare fronti~re et douani~re, et toutes facilit6s h cet
effet lui seront fournies par le Gouvernement hongrois );

et s'inspirant des principes qui les ont guides lors de la conclusion de la Convention concernant
les gares-fronti~res communes sign~e h Budapest le 8 mars 1923, les GOUVERNEMENTS DE LA RAPu-
BLIQUE TCH1tCOSLOVAQUE et du ROYAUME DE HONGRIE ont d6cid6 de signer un Protocole r6glant
les besoins du service commun sur la ligne de Filakovo-Salg6tarjAn.

En cons6quence, les D616gu~s des deux Etats, dfiment autorisds h, cet effet, h savoir

Pour la RIPUBLIQUE TCHACOSLOVAQUE,

Monsieur Hugues VAVRE6KA, Envoy6 extraordinaire et Ministre pl6nipotentiaire de
la R6publique tch6coslovaque h Budapest;

Et pour le ROYAUME DE HONGRIE,
Monsieur Emile WALTER, Conseiller ministlriel au Ministare Royal hongrois des Affaires

6trang~res,

sont convenus des dispositions suivantes:

Article I.

En raison de l'alin~a j) de l'art. 2 de la Convention conclue entre le Royaume de Hongrie et
la R~publique tchdcoslovaque, concernant les gares-fronti~res communes et sign~e h Budapest
le 8 mars 1923, est fix~e comme gare-fronti~re commune pour la ligne de Filakovo-Salg6tarjin,
la gare de Somosui/alu (M. A. V.).

I L'change des ratifications a eu lieu 4 Budapest, le 15 octobre 1924. Conform6ment hi l'article 6,
ce protocole a 6td communiqu, au Conseil de la Soci6td des Nations.
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1 TRADUCTION. - TRANSLATION.

No. 772. - PROTOCOL I, 2 RELATING TO THE COMMON CZECHO-
SLOVAK AND HUNGARIAN SERVICE ON THE FILAKOVO-SAL-
GOTARJAN RAILWAY, SIGNED AT PRAGUE, FEBRUARY 9, 1924.

French official text communicated by the Permanent Delegate of the Czechoslovak Republic at Berne.
The registration of this Protocol took place November 24, 1924.

Being equally desirous of giving effect by common agreement to the stipulation contained
in the resolution adopted by the Council of the League of Nations on April 23, 1923, which reads
as follows :

" The Czechoslovak Government shall have the right to use the railway station
of Somosujfalu as a frontier and Customs station, and the Hungarian Government shall
give it all facilities for this purpose ";

and being animated by the principles which guided them in concluding the Convention concerning
common frontier stations,which was signed at Budapest on March 8, 1923, THE GOVERNMENTS
OF THE CZECHOSLOVAK REPUBLIC and OF THE KINGDOM OF HUNGARY have decided to sign a
Protocol regulating the requirements of the common service on the Filakovo-Salg6tarjin Railway.

The delegates of the two States, duly authorised for this purpose, namely

FOR THE CZECHOSLOVAK REPUBLIC,

M. Hugo VAVREKA, Envoy Extraordinary and Minister Plenipotentiary of the Czecho-
slovak Republic at Budapest, and

FOR THE KINGDOM OF HUNGARY,

M. Emil WALTER, Counsellor in the Royal Hungarian Ministry for Foreign Affairs;

Have therefore agreed as follows:

Article i.

In pursuance of paragraph (j) of Article 2 of the Convention concluded between the Kingdom
of Hungary and the Czechoslovak Republic concerning common frontier stations, which was signed
at Budapest on March 8, 1923, the station of Somosujfalu (M. A. V.) is constituted a common
frontier station for the Filakovo-Salg6tarjdn Railway.

1 Traduit par le Secrdtariat de la Socidt6 des 1 Translated by the Secretariat of the League of
Nations. Nations.

2 The exchange of ratifications took place at Budapest, October 15. 1924. According to article 6
this Protocol has been communicated to the Council of the League of Nations.
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Article 2.

Toutes les dispositions de la Convention mentionndes h 1'article precedent seront appliqu~es
aussi A la gare de Somosujfalu.

De meme seront appliqudes 5 cette gare les dispositions de la Convention rdglant 1'aide mutuelle
pour le traitement en douane, la prevention, la poursuite et la punition des contraventions en
matire des douanes et I'aide juridique r~ciproque en mati~re pdnale douanire, Annexe F du
Trait6 de Commerce, conclu entre le Royaume de Hongrie et la R~publique tchdcoslovaque, et
sign6 h Budapest le 22 novembre 1922, qui r~glent le service douanier commun.

Article 3.

Le Royaume de Hongrie adaptera la gare de Somosujfalu de mani~re h satisfaire aux besoins
du service commun.

Dans un d~lai de deux ann~es h partir de la signature du prdsent Protocole, 'Administration
ferroviaire hongroise ex~cutera le programme spdcifi6 h l'Annexe A du present Protocole.

Article 4.

Sans prejudice aux principes adopts, en gdn~ral, pour le service commun des gares-frontires
communes, un r~gime provisoire sera 6tabli pour la ligne ferroviaire Filakovo-Salg6tarj 6n, pour
la p6riode de deux ann6es, fix~e h l'article precedent pour la: construction des installations n~ces-
sitdes par le service commun. Les directives g~nrales du r~gime provisoire sont contenues h rAn-
nexe B du Protocole.

Article 5.

Au cas que la Convention mentionn~e h lart. ier serait d~noncde par le Gouvernement royal
hongrois au cours de X5 ann~es apres l'ex6cution du programme mentionn6 h l'art. 3 et sp~cifi6
h l'Annexe A, la R6publique tchdcoslovaque pourra faire valoir son droit I l'utilisation de la gare
de Somosujfalu comme gare-frontire et douani~re, dans le sens de la r~solution du Conseil de
la Socidt6 des Nations du 23 avril 1923.

La R~publique tch~coslovaque ne pourra plus faire valoir ce droit si la ddnonciation de la
Convention mentionn6e h l'art. ier est faite apr~s 'expiration du ddlai fix6 h l'alin~a precedent.

Article 6.

Le present Protocole sera communiqu6 au Conseil de la Soci~t6 des Nations.

Article 7.

Le present Protocole fait partie int~grante de la Convention sur les gares-fronti&re communes,
sign~e i Budapest le 8 mars 1923, et sera ratifi6. Les ratifications seront 6chang~es h Budapest.

Article 8.

Les stipulations du present Protocole entreront en vigueur provisoirement le jour de la remise
de la station Somosujfalu aux fonctionnaires des chemins de fer royaux hongrois de 'Etat et d~fi-
nitivement 8 jours apr~s l'6change des ratifications.

Fait h Prague, le neuf f~vrier mil neuf cent vingt-quatre, en triple expedition, dont l'une sera
d~pos6e au Secrtariat de la Soci6t6 des Nations.

(Sign6) L. S. VAVRECKA.
(Sign6) L. S. WALTER.
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Article 2.

All the provisions of the Convention referred to in the preceding article shall also apply to
the station of Somosujfalu.

The stipulations governing the common Customs service contained in the Convention regulat-
ing mutual assistance in the matter of Customs examination, the prevention of, taking proceedings
in connection with, and punishment of, offences against Customs regulations, and reciprocal assist-
ance in Customs questions of a penal character, constituting Annex F of the Commercial Treaty
between the Kingdom of Hungary and the Czechoslovak Republic which was signed at Budapest
on November 22, 1922, shall likewise apply to this station.

Article 3.

The Kingdom of Hungary shall adopt the station of Somosujfalu so as to satisfy the require-
ments of the common service.

Within two years from the signing of the present Protocol, the Hungarian Railway Adminis-
tration shall carry out the programme laid down in Annex A of the present Protocol.

Article 4.

Without prejudice to the general principles adopted in respect of the common service at com-
mon frontier stations, a provisional regime shall be established for the Filakovo-Salg6tarjdn Railway
during the period of two years laid down in the preceding article for the construction of the installa-
tions required for the common service. The general plan of the provisional regime is set forth in
Annex B of the Protocol.

Article 5.

If the Convention referred to in Article i should be denounced by the Royal Hungarian Govern-
ment during the fifteen years following the execution of the programme mentioned in Article 3
and set forth in Annex A, the Czechoslovak Republic may exercise its right to use the railway
station of Somosujfalu as a frontier and Customs station in accordance with the resolution of the
Council of the League of Nations of April 23, 1923.

The Czechoslovak Republic shall not be entitled to claim this right if the denouncement of
the Convention referred to in Article i takes place after the expiration of the period fixed in the
preceding paragraph.

Article 6.

The present Protocol shall be communicated to the Council of the League of Nations.

Article 7.

The present Protocol shall form an integral part of the Convention on Common Frontier
Stations which was signed at Budapest on March 8, 1923, and shall be ratified. The ratifications
shall be exchanged at Budapest.

Article 8.

The stipulations of the present Protocol shall come into force provisionally on the day on
which the station of Somosujfalu is handed over to the officials of the Royal Hungarian State
Railways, and permanently eight days after the exchange of ratifications.

Done at Prague, the ninth day of February, one thousand nine hundred and twenty-four,
in three copies, one of which shall be deposited at the Secretariat of the League of Nations.

(Signed) L. S. VAVRECKA.

(Signed) L. S. WALTER.
No. 772
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ANNEXE A.

Au PROTOCOLE I, DRESSP, AU SUJET DU SERVICE COMMUN TCHtCOSLOVAQUE ET HONGROIS SUR LA LIGNE
FERROVIAIRE FILAKOVO-SALG6TARJAN, SIGNP, A PRAGUE, LE 9 F1VRIER 1924.

Le programme vis6 ht 1'article 3 a Wt sp6cifi6, d'un commun accord, comme suit:

Plriode de construction 1924.

Prolongation des rails IV et V dans la direction de Salg6tarjin;
creusement de deux fosses pour le nettoyage de locomotives;
construction d'un rail pour le service de magasin et de douane;
transfert du pont .i bascule h la nouvelle voie;
adaptation de deux cabines de poste de manceuvre h l'usage des serruriers-visiteurs des deux parties;
construction d'un magasin et d'une rampe appropri~s ;
2 locaux de service pour les agents des deux Administrations ferroviaires, charges de la dclaration

en douane;
I salle commune de revision avec un local d'attente;
2 locaux de service pour les fonctionnaires douaniers tch~coslovaques;
i local de service pour la garde financi~re tch~coslovaque;
i d6p6t pour l'outillage tchdcoslovaque ;
2 bureaux pour le contr6le des passeports tch6coslovaques;
2 bureaux pour le contr6le des passeports hongrois;
i d~p6t pour 'outillage hongrois ;
2 locaux de service pour les fonctionnaires de douane hongrois;
i local pour la garde financi~re hongroise;
2 petits locaux pour la visite personnelle;
4 cabinets de ndcessit6 ;
i caserne pour le personnel tch6coslovaque, contenant leg pieces suivantes

i halle pour le personnel des trains ;
2 pieces pour le logement en commun des c6libataires du personnel des chemins de fer;
3 pices analogues pour les c~libataires du personnel de la garde financire;
i cuisine avec un office ;
i chambre pour la cuisinire;
2 cellules de d6tention ;
i chambre pour le personnel du contr6lc des passeports;
cabinets de n6cessit6.

Pdriode- de construction 1925.

i caserne hongroise h 8 logements;
i maison pour le logement du personnel tch~coslovaque contenant les appartements suivants:

I logement pour le reprdsentant commercial des chemins de fer;
i logement pour le fonctionnaire des chemins de fer de l'Etat tchdcoslovaque;
4 logements pour les fonctionnaires des douanes;
2 logements pour les fonctionnaires financiers;
I logement pour le chef du contr6le des passeports
I caserne h 7 logements pour le personnel. hongrois du contr6le douanier et des passeports et

contenant deux cellules de d6tention ;
i maison h 5 logements pour le personnel des chemins de fer r. hongrois de l'Etat.

(Sign6) WALTER.

(Sign6) VAVRECKA.
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ANNEX A

TO PROTOCOL I, RELATING TO THE COMMON CZECHOSLOVAK- AND HUNGARIAN SERVICE ON THE
FILAKOVO-SALG6TARJAN RAILWAY; WHICH WAS SIGNED AT PRAGUE ON FEBRUARY 9, 1924.

The programme referred to in Article 3 has been fixed by agreement as follows:

Constructional work for 1924.

Prolongation of railway tracks IV and V in the direction of Salg6tarjdn;
Digging of two pits for the cleaning of locomotives ;
Construction of a railway track for the warehousing and Customs services;
Transfer of the bascule bridge to the new line;
Adaptation of two pointsmen's cabins for the use of the inspecting mechanics of the two Parties;
Construction of a suitable warehouse and ramp ;
2 service rooms for the officials of the two railway Administrations responsible for Customs decla-

rations ;
i common hall for the examination of baggage, together with a waiting-room;
2 service rooms for Czechoslovak Customs officials;
i service room for the Czechoslovak financial agent
i store-room for Czechoslovak tools and plant;
2 offices for the Czechoslovak passport examination;
2 offices for the Hungarian passport examination;
I store-room for Hungarian tools and plant;
2 service rooms for the Hungarian Customs officials;
i service room for the Hungarian financial agents;
2 small rooms for the searching of travellers
4 water-closets ;
I barrack for the Czechoslovak staff, containing the following accommodation:

i hall for the trains staff;
2 rooms for use as common lodging quarters for the unmarried members of the railway staff;
3 similar rooms for use by the unmarried members of the staff of financial agents;
i kitchen with pantry;
I room for the cook;
2 detention cells;
I room for the passport examination staff;
water-closets.

Constructional work for 1925.

I Hungarian barrack with 8 sets of apartments;
i house for lodging the Czechoslovak staff, containing the following accommodation:

i apartment for the railway commercial representative;
i apartment for the railway official of the Czechoslovak State;
4 apartments for the Customs officials;
2 apartments for the financial agents;
I apartment for the head passport officer;

I barrack with 7 sets of apartments for the Hungarian Customs and passport examination staff
and containing two detention cells;

i house with 5 apartments for the staff of the Royal Hungarian State Railways.

(Signed) WALTER.

(Signed) VAVRECKA.
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ANNEXE B.

Au PROTOCOLE I, DRESSA AU SUJET DU SERVICE COMMUN TCHACOSLOVAQUE ET HONGROIS SUR LA LIGNE
FERROVIAIRE FILAKOVO-SALG6TARJAN, SIGNA A PRAGUE, LE 9 FAVRIER 1924.

Les directives pour le rdgime provisoire vis6 l'article 4 ontdt6 6tablies, d'un commun accord,

comme suit :

I. SERVICE FERROVIAIRE.

:. La station de Somosujfalu sera remise au personnel des chemins de fer r. hongrois de l'Etat,
lequel sera charg6 de l'ensemble du service ferroviaire.

2. La remise et la reception des transports et des wagons aura lieu 5. Salg6tarjin, comme par le
pass6.

3. Les trains rapides passeront la station de Somosujfalu sans s'y arreter.
4. Les fils tdldgraphiques et.tdldphoniques hongrois, de meme que le fil conducteur de signaux

sont 4 prolonger j usqu'A Somosujfalu.
5. Entre Somosujfalu et Filakovo sera construit un fil tdldgraphique pour le service local des chemins

de fer ainsi qu'un fil conducteur de signaux.
6. Les chemins de fer de l'Etat tchdcoslovaque se rdservent ]e droit de propridt6 concernant leur

inventaire et leurs fils conducteurs sur la ligne h remettre aux chemins de fer r. hongrois de l'Etat. Toute-
fois, ils se ddclarent pr~ts \ les laisser sur place et de les ceder, sur demande, aux chemins de fer r. hongrois
de l'Etat contre paiement du prix d'achat, ddduction faite d'une quote-part correspondantc au ddpdris-
sement par l'usage.

7. Les paiements \ faire, le cas dchdant, en exdcution de la cession, mentionnde dans l'alin6a prc&
dent, ainsi que tous les details de 'application du regime provisoire seront rdglds par les deux Adminis-
trations des chemins de fer d'un commun accord.

II. SERVICE DOUANIER.

I. Du c6td hongrois le contr6le douanier aura lieu h Salg6tarj~n, comme jusqu'a present.
2. Durant le rdgime provisoire, le contr6le douanier tchdcoslovaque aura lieu en territoire tch&

coslovaque.
3. I] sera cr66 L Somosujfalu un office douanier hongrois, lequel aura pour mission de soumettre

hl'examen douanier les voyageurs en relation entre Somosujfalu et ]a R publique tchdcoslovaque.
4. Les bagages et marchandises, passibles du droit de douane, venant de l'6tranger ou y destinds,

ne pourront 6tre re~us ni remis bi la station de Somosujfalu ; pour ce qui est des bagages ou marchandises
h expddier de la station de Somosuifalu h l'6tranger, ils y pourront 6tre regus pourvu qu'une visite domi-
ciliaire ait dtd faite sur eux, & la demande de l'expdditeur.

III. SERVICE DES POSTES.

En ce qui concerne le service des postes, les Administrations postales des deux Etats intdressds
s'entendront sur le regime & installer pour la pdriode provisoire.

IV. SERVICE DE LA POLICE.

I. La revision hongroise des passeports aura lieu comme jusqu'At prdsent h Salg6tarjn.
2. La revision tch6coslovaque des passeports aura lieu pendant la durde du regime provisoire sur

le territoire de la Rdpublique tchdcoslovaque.

(Signd) VAVREiCKA.
(Signd) WALTER.
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ANNEX B

TO PROTOCOL I, RELATING TO THE COMMON CZECHOSLOVAK AND HUNGARIAN SERVICE ON THE
FILAKOVO-SALG6TARJAN. RAILWAY, WHICH WAS SIGNED AT PRAGUE ON FEBRUARY 9, I924.

The general principles for the provisional regime referred to in Article 4 have been fixed by agree-

ment as follows :

I. RAILWAY SERVICE.

(I) The station of Somosujfalu shall be handed over to the staff of the Royal Hungarian State
Railways, who will be responsible for the whole of the railway service.

(2) The handing over and acceptance of consignments and wagons shall take place at Salg6tarj6.n
as before.

3) Fast trains will not stop at Somosujfalu station.
4) The Hungarian telegraph and telephone wires, together with the signal wire, shall be extended

to Somosujfalu.
(5) A telegraph wire for the local railway service, together with a signal wire, shall be constructed

between Somosujfalu and Filakovo.
(6) The railways of the Czechoslovak State retain their rights of ownership over the plant

and signal wires on the lines to be handed over to the Royal Hungarian State Railways. They declare
themselves willing, however, to leave them where they stand and to cede them on request to the Royal
Hungarian State Railways in consideration of the payment of the purchase price, less a sum correspond-
ing to the wear and tear which they have undergone.

(7) The payments which may have to be made in connection with the cession referred to in the
preceding paragraph, together with all details as to the application of the provisional regime, shall be
settled by agreement between the two railway Administrations.

II. CUSTOMS SERVICE.

(I) On the Hungarian side the Customs examination shall take place at Salg6tarj~n as before.
(2) While the provisional regime is in force, the Czechoslovak Customs examination shall take place

in Czechoslovak territory.
(3) A Hungarian Customs office shall be established at Somosujfalu, whose duty it will be to subject

to Customs examinations persons travelling between Somosujfalu and the Czechoslovak Republic.
(4) Luggage and goods subject to Customs duty coming from, or consigned to, a foreign country

cannot be received or handed over at Somosujfalu station; luggage or goods which it is desired to consign
to a foreign country from Somosujfalu station may be received there, provided that they have been
subjected to domiciliary examination at the request of the consignor.

III. POSTAL SERVICE.

The Postal Administrations of the two States concerned will come to an agreement as to the postal
system to be established during the provisional period.

IV. POLICE SERVICE.

(I) The Hungarian passport examination shall take place at Salg6tarjin as before.
(2) The Czechoslovak passport examination shall take place, while the provisional regime is in

force, in the territory of the Czechoslovak Republic.

(Signed) VAVRECKA.
(Signed) WALTER.
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No. 773. - PROTOCOLE 111 DRESSE AU SUJET DE LA CARRIERE
DE BASALTE AU NORD DE SOMOSKO, SIGN8 A PRAGUE, LE
9 FIRVRIER 1924.

Texte of/iciel frangais, communiqui par le Directeur du Secritariat royal hongrois aupris de la Socilti des
Nations. L'enregistrement de ce protocole a eu lieu le 24 novembre 1924.

Anim~s du d6sir de trouver une solution pratique h la stipulation de la r6solution du Conseil
de la Soci6t6 des Nations, adopt6e le 23 avril 1923 et r6dige comme suit :

( LE GOUVERNEMENT DE LA RIAPUBLIQUE TCHItICOSLOVAQUE de son c6t6 prendra toutes mesures
pouvant faciliter l'exploitation de la carri~re de basalte situ~e au Nord du village de Somosk6 et
le transit des produits de cette carri~re dirig6s vers la gare de Somosujfalu n,

guid6 par les intentions exprim6es lors de la d6cision sur le tracement de la fronti~re dans la
r~gion de Somoskb,

et inspirds de l'idde de collaboration mutuelle dans le domaine des besoins 6conomiques de leurs
pays :

LES GOUVERNEMENTS DU ROYAUME DE HONGRIE ET DE LA RAPUBLIQUE TCH]ICOSLOVAQUE
ont d~cid6 de signer .un Protocole r~glant le r6gime de la carri~re h. Somoski.

En cons6quence, les d6l~gu6s des deux Etats, dilment autoris6s A cet effet, h savoir

POUR LE ROYAUME DE HONGRIE :

Monsieur Emile Walter, Conseiller minist6riel au Minist6re Royal hongrois des Affaires
6trang~res, et :

POUR LA RAPUBLIQUE TCHP-COSLOVAQUE:

Monsieur Hugues VAVREKA, Envoy6 extraordinaire et Ministre pl6nipotentiaire de la
R~publique tch6coslovaque h Budapest

sont convenus des dispositions suivantes :

Article i.

Par la ( carrire de basalte situ6e au Nord du village de Somoski )) nomme dans la suite simple-
ment c( la carri~re ,, il faut entendre les lieux d'extraction actuelle de basalte.

Ces lieux seront d6termin6s d'apr6s l'tat actuel des travaux d'extraction sur une carte2 qui
sera annex~e au pr6sent Protocole.

I L'6change de ratifications a eu lieu , Budapest, le 15 octobre 1924. Conform~ment h Far-

tiele 22, ce protocole a 6t6 communiqu6 au Conseil de la Soci6t6 des Nations.
I Cette carte est d6posde au Secretariat de la Socidt6 des Nations.
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I TRADUCTION - TRANSLATION.

No. 773. - PROTOCOL 112, RELATING TO THE BASALT QUARRY
SITUATED TO THE NORTH OF SOMOSKO, SIGNED AT PRAGUE,
FEBRUARY 9, 1924.

French official text communicated by the Director of the Royal Hungarian Secretariat accredited to
the League of Nations. The registration of this Protocol took place November 24, 1924.

Being desirous of giving practical effect to the stipulation contained in the resolution adopted
by the Council of the League of Nations on April 23, 1923, which reads as follows :

" THE CZECHOSLOVAK GOVERNMENT, on its side, shall take all measures to facilitate the work-
ing of the basalt quarry situated to the north of the village of Somosk6 and the transit of the
products of that quarry on their way to the Somosujfalu station ",

Being guided by the intentions expressed when the decision as to the tracing of the frontier
in the Somosk6 area was taken,

And animated by the desire to co-operate in all matters concerning the economic needs of
their respective countries;

The GOVERNMENTS OF THE KINGDOM OF HUNGARY and OF THE CZECHOSLOVAK REPUBLIC

have decided to sign a Protocol regulating the regime to be applied to the quarry at Somosk6.
The delegates of the two States duly authorised for this purpose, namely:

FOR THE KINGDOM OF HUNGARY:

M. Emil WALTER, Counsellor in the Royal Hungarian Ministry for Foreign Affairs, and

FOR THE CZECHOSLOVAK REPUBLIC:

M. Hugo VAVRE6KA, Envoy Extraordinary and-Minister Plenipotentiary of the Czecho-
slovak Republic at Budapest,

have therefore agreed upon the following provisions.

Article i.

The "basalt quarry situated to the north of the village of Somosk5 ", known hereinafter sim-
ply as " the quarry ", shall be understood as meap.ing the sites where basalt is at present extracted.

These sites shall be marked in accordance with the present position of the quarrying works
on a map 3 which will be annexed to the present Protocol.

1 Traduit par le Secretariat de la Soci~t6 des 1. Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Budapest, October 15, 1924. According to Article 22,

this Protocol has been communicated to the Council of the League of Nations.
3 This map has been deposited with the Secretariat of the League of Nations.
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Article 2.

D~s que le propritaire de la carri~re aura suffi aux exigences des lois et ordonnances tchdco-
slovaques relatives h l'ouverture des entreprises similaires, les autorit~s tch~coslovaques lui accorde-
ront d'6tendre conj ointement les lieux d'extraction actuelle et d'ouvrir m~me de nouveaux lieux d'ex-
traction dans la direction au Sud de la carri~re existante sur les terres de sa propri~t6 qui renferment
des gisements de basalte.

Les facilitds accorddes par le present Protocole seront appliqudes aussi h ces lieux d'extraction.

Article 3.

Le r6gime fix6 dans le prdsent Protocole ne s'applique pas aux permissions qui seraient 6ventuel-
lement acquises par le propriktaire de la carri~re pour l'extraction de basalte sur le territoire de l'Etat
tch~coslovaque h d'autres lieux que ceux visds aux articles i et 2 ; les carri6res ouvertes en vertu
de telles concessions seront soumises au traitement gdn6ral des entreprises similaires dans la R&
publique tch~coslovaque et appartenant h des sujets hongrois.

Article 4.

Sans prejudice aux stipulations du pr6sent Protocole seront soumis enti6rement aux lois et
ordonnances qui sont ou seront en vigueur dans la R6publique tchdcoslovaque, le territoire ddcrit
aux articles i et 2, l'entreprise de la carri~re, son exploitation ainsi que les personnes y employdes.

Notamment, les lois tchcoslovaques de protection ouvri~re et sanitaire seront appliqu~es
h la gestion de l'entreprise et au personnel y employ6.

Les deux Gouvernements s'entendront pour trouver une solution pratique des questions rela-
tives k l'assurance obligatoire des ouvriers de la carri~re qui habitent en territoire hongrois et
qui sont ressortissants hongrois.

Article 5.

Autant que le propri6taire de la carri~re sera sujet hongrois et autant que les produits de
la carrire seront destines pour la Hongrie, son entreprise visde aux articles i et 2 jouira d'un traite-
ment 6gal h tous 6gards h celui des entreprises appartenant h des ressortissants tch6coslovaques ;
son entreprise ne sera soumise h aucune mesure, charge, taxe ou imp6ts directs ou indirects autres
que ceux qui sont ou pourront 6tre imposes aux entreprises similaires appartenant h des ressortis-
sants tch~coslovaques.

Article 6.

Le terrain sur lequel se trouvent les lieux d'extraction visas h l'article i et les terres vis6es h
l'article 2 ne seront soumis ni en vue d'une r~forme agraire ni d'apr~s les lois sur l'expropriation
h. des mesures susceptibles d'empcher ou d'enrayer l'extraction du basalte et son transport vers
la Hongrie.

Le propri~taire ne pourra invoquer les dispositions de l'alin~a precedent, lorsqu'il s'agit des terres
de sa proprit situdes en dehors des lieux ddcrits aux articles i et 2.

Article 7.

Sont applicables pour les lieux d'extraction situ6s h la proximit6 imm6diate de la fronti~re
(c'est-h-dire h quelques dizaines de m~tres) les prescriptions sp6ciales prdvues en g~n~ral pour
des cas analogues et ayant pour but d'assurer l'exercice normal du contr6le-fronti~re.
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Article 2.

As soon as the owner of the quarry shall have complied with the requirements of the Czecho-
slovak.laws and ordinances relating to the establishment of such undertakings, the Czechoslovak autho -
rities shall permit him both to extend the present quarrying sites and also to open up new
quarrying sites in a southerly directdon from the existing quarry on these lands owned by him
which contain basalt.

The facilities granted under the present Protocol shall apply also to the latter quarrying sites.

Article 3.

The provisions laid down in the present Protocol shall not apply to any concessions which
may subsequently be acquired by the owner of the quarry for quarrying basalt on the territory of
the Czechoslovak State on other sites than these mentioned in Articles i and 2 ; quarries opened by
virtue of such concessions shall be subject to the usual treatment accorded to similar undertakings
in the Czechoslovak Republic belonging to Hungarian subjects.

Article 4.

Without prejudice to the provisions of the present Protocol, the area described in Articles I
and 2, the undertaking working the quarry, the working of the quarry, and the persons employed
there, shall be subject in all respects to the laws and ordinances which are or may subsequently
be in force in the Czechoslovak Republic.

More especially, the Czechoslovak laws regarding the protection of workers and health shall be
applicable to the management of the undertaking and the staff employed in it.

The respective Governments will consult one another with a view to finding a practical solution,
for questions relating to the compulsory insurance of quarry workers who inhabit Hungarian
territory and are Hungarian nationals.

Article 5.

In so far as the owner of the quarry is a Hungarian subject and the output of the quarry is
consigned to Hungary, the undertaking referred to in Articles i and 2 shall enjoy equal treatment
in all respects to that accorded to undertakings belonging to Czechoslovak nationals ; it shall not
be subject to any measure, fee, tax, direct or indirect duties other than those which are or may
be applicable to similar undertakings belonging to the Czechoslovak nationals.

Article 6.

The area in which the quarrying sites referred to in Article c are situated and the lands referred
to in Article 2 shall not be subject to any measures taken either for the purpose of agrarian reform
or in accordance with the laws on expropriation, if such measures are likely to hinder or prevent
the quarrying of basalt and its transport to Hungary.

The owner shall not be entitled to claim the privilege granted in the provisions of the foregoing
paragraph in respect of lands belonging to him other than the sites described in Articles I and 2.

Article 7'

The special regulations laid down in all similar cases for the purpose of ensuring the regular
exercise of frontier control shall be applicable to the quarrying sites immediately adjacent to the
frontier i.e. within a few dozen metres.
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Article 8.

DIs qu'il aura suffi aux conditions prescrites par les lois et ordonnances tchcoslovaques, les
autorit~s tch~coslovaques accorderont au propri~taire de la carri~re les permis ncessaires pour la
construction de moyens de transport destinds au transit du basalte vers la Hongrie.

Ces moyens de transport devront etre construits de faon h rendre possible le contr6le douanier.

En cas de la construction des moyens de transport sp~ciaux, exigeant pour leur contr~le
douanier la creation de services et installations suppldmentaires, le propri6taire est tenu de subvenir
aux frais de ces services et installations.

En tant que le contr6le douanier devra 6tre fait h la fronti~re, les voies et communications
destin6es h desservir la carri~re ne peuvent couper la frontire qu'h un seul point de faon h rendre
possible le contr6le douanier par un seul poste douanier.

Article 9.

La circulation des voitures et des personnes entre la carri~re et la Hongrie s'ex~cutera exclu-
sivement sur la route existant et menant de la carri~re h la commune de Somosk6.

Chaque changement de la trace de cette route et notamment du point oil la route traverse
la fronti~re est soumis h 1'autorisation sp6ciale des autorit6s tch~coslovaques.

Article io.

Tout d~douanement h la fronti~re d~coulant de l'exploitation de la carri~re s'effectuera aupr~s
du poste douanier tch~coslovaque, install6 h la proximit6 de l'intersection de la ligne de fronti~re
et de la route vis~e h l'article 9.

Article ii.

Le propri~taire pourra disposer librement des produits de la carri&re.
L'exportation du basalte qui sera extrait des lieux d'extraction d~crits aux articles I et 2, en

tant que ce basalte est destin6 pour la Hongrie, est libre et ne sera grev&e d'aucune taxe ou droit
d'exportation, except6 le droit usuel de statistique.

Les facilit~s accord~es par le prdsent Protocole ne pourront 6tre r~clam~es pour les produits de
carri~re destines h de tiers Etats.

Article 12.

En vue de faciliter l'exploitation de la carri~re, l'exemption de la taxe sur le chiffre d'affaires
(dafi z obratu) est accord&e, pour le transport et l'exportation du basalte pour la Hongrie ainsi que
pour le transport et l'importation du matdriel qui sera envoy6 de la Hongrie dans le but de faciliter
1'extraction en tant que les autres conditions du pr6sent Protocole auront 6t6 observ~es.

Article 13.

Toute importation effectude de l'6tranger dans l'intdr&t de l'entreprise est soumise aux lois,
ordonnances et prescriptions en vigueur dans la Rdpublique tch6coslovaque.

Dans le cadre de ces lois, ordonnances et prescriptions, seront accord~es, h condition de l'appli-
cation loyale de la part du propri6taire, les facilit6s suivantes :

a) Dans le but de faciliter l'exploitation de la carri~re, l'enregistrement sans permis
d'importation ni cautionnement douanier, pour une duroe maximum de six mois
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Article 8.

As soon as the owner of the quarry shall have complied with the conditions prescribed by the
Czechoslovak laws and ordinances, the Czechoslovak authorities shall grant him the necessary
permits for the construction of means of transport for the carriage of basalt to Hungary.

These means of transport must be constructed in such a manner as to render Customs control
practicable.

Should special means of transport be constructed requiring the establishment of additional
services and equipment for the purposes of Customs control, the owner shall be required to bear
the cost of such services and equipment.

Inasmuch as Customs control must be exercised at the frontier, the roads and communications
intended to serve the quarry shall only cross the frontier at one point, in order to enable Customs
control to be exercised by a single Customs-house.

Article 9.

Vehicles and persons going to and fro between the quarry and Hungary shall use only the
existing road leading from the quarry to the Commune of Somosk6.

Any change in the line followed by this road, more especially at the point where the road
crosses the frontier, shall require special authorisation from the Czechoslovak authorities.

Article io.

The Customs clearance at the frontier of material connected with the working of the quarry
shall, in all cases, be effected by the Czechoslovak Customs-house situated near the point of intersec-
tion of the frontier line and of the road mentioned in Article 9.

Article ii.

The owner may dispose of the output of the quarry without restrictions.
Basalt quarried in the quarrying sites described in Articles I and 2, and consigned to Hungary,

may be exported freely and shall be exempt from all export taxes and duties, with the exception
of the usual statistical duty.

The facilities granted under the present Protocol cannot be claimed in respect of quarry pro-
ducts consigned to third States.

Article 12.

With a view to facilitating the working of the quarry, the undertaking shall be exempt from
the turnover tax (daA z obratu) in respect of the transport and export of basalt to Hungary for the
transport and import of material sent from Hungary for the purpose of working the quarry,
provided that the other conditions laid down in the present Protocol are observed.

Article 13.

Any goods imported from foreign countries for the use of the undertaking shall be subject to
the laws, ordinances and prescriptions in force in the Czechoslovak Republic.

The following facilities shall be granted within the limits of these laws, ordinances and pre-
scriptions, on condition that the owner loyally observes them :

(a) With a view to facilitating the working of the quarry, the Czechoslovak Customs
Administration shall, upon application by the owner, grant him the right to register
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sera accord6 par l'Administration des douanes tchcoslovaques et h la demande
formule h cet effet par le propritaire de la carri~re aux machines importes par lui
de la Hongrie en vue de leur utilisation temporaire pour remplacer des machines
en mauvais 6tat ; le d~lai ne pourra 6tre prolong6.

b) L'Administration des douanes tch&oslovaques pourra aussi accorder les facilit6s men-
tionnes sub a) pour d'autres machines qui seraient n~cessites aux travaux de la
carri~re pour un d6lai ne d6passant pas trois mois.

c) Pour faciliter les transports du basalte vers la Hongrie sur la route, laquelle du reste
devra suffire aux conditions des articles 8 et 9, 1 Administration des douanes tch~co-
slovaques accordera sur la demande du ,roprietaire de la carri~re sans permis d'im-
portation ni cautionnement douanier l'entrde de camions-automobiles, voitures
et animaux de traction, pour la dur6e d'une ann&e, si leur destination correspond
aux besoins r~els de la carri~re et qu'ils soient munis d'une attestation sp~ciale du
propri6taire, v6rifi&e par les autorit6s tch6coslovaques.

Sur demande, le permis sera prolong6 chaque annie.
La circulation de ces vhicules reste soumise aux prescriptions g6n6rales douani6res, v6tdri-

naires et de police locale tch~coslovaque.
d) Si le propri6taire est autoris6 conform6ment h l'article 8 de construire d'autres moyens

de transport que la route mentionne 1'article 9 l'Administration des douanes
tch6coslovaques accordera sur sa demande le passage h travers la fronti~re aux
v6hicules n6cessaires sur 1'enregistrement sans permis d'importation ni cautionne-
ment douanier pour la dur6e d'une ann6e; ce d6lai sera prolong6 chaque ann6e
h la demande du propri6taire.

Dans le cas que 1'exportation du basalte en territoire hongrois cesse ou si ces moyens de trans-
port sont mis hors d'activit6, le propri~taire sera tenu ou de soumettre les vhicules h la douane
sur la base d'un permis d'importation ou de les r6exporter en Hongrie.

Article 14.

L'exportation du basalte est admise tous les jours sauf les dimanches et jours de fete.
Le d6douanement normal pourra se faire dans les heures de service ; en ,dehors de ces heures

les frais en seront rembours~s d'apr~s les tarifs en vigueur.

Article 15.

Le propri&aire de la carri6re est tenu d'employer en premier lieu, sans egard h leur nationalit6,
des personnes habitant les villages avoisinants dont la population est habitue h trouver 1'emploi
h la carri&re.

Article 16.

Pour les ressortissants hongrois habitant les villages voisins dans la zone-fronti~re et employ~s
dans la carri~re, des permis pour franchir la fronti~re sur les routes prescrites et de s6journer tempo-
rairement sur le territoire tch6coslovaque seront accordds d'apr6s les prescriptions g~nrales de la
Convention concernant la facilitation du trafic-fronti~re local, annexe E du Trait6 de Commerce
conclu entre la R6publique tch~coslovaque et le Royaume de Hongrie et sign6 Budapest le 22 no-
vembre 1922. Les visas des autoritds tch6coslovaques, contenant la remarque relative h 1'emploi
dans la carri~re de la personne en question, seront donn6s pour six mois. Ces personmes sont trait~es
en matire de douane d'apr6s les prescriptions de la mgme Convention.
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without import licence or deposit of Customs security, for a maximum period of
six months, the machinery imported by him from Hungary to be temporarily used
to replace machinery in bad condition ; this period cannot be extended.

(b) The Czechoslovak Customs Administration may also grant the facilities mentioned
in paragraph (a) in respect of any other machinery which may be required for the
working of the quarry for a period not exceeding three months.

(c) In order to facilitate the transport of basalt to Hungary by the particular road, - in
respect of which the conditions laid down in Articles 8 and 9 must have been com-
plied with - the Czechoslovak Customs Administration shall, upon application
b the owner of the quarry, permit the entry, without import licence or payment
of Customs security, of motor loories, vehicles and draught animals for a period
of one year, provided that they are genuinely required for the purposes of the quarry,
and that they are accompanied by a special certificate from the owner, verified
by the Czechoslovak authorities.
This permit shall be extended from year to year upon application.
The circulation of the vehicles shall be'subject to the usual Czechoslovak Customs,
veterinary and local police regulations.

(d) Should authorisation have been granted, in conformity with Article 8, to construct
other means of transport than the road mentioned in Article 9, the Czechoslovak
Customs authorities shall, upon application by the owner of the quarry, permit
the necessary vehicles to cross the frontier, after registration, for the period of
one year, without import licence or the payment of Customs securities. This period
shall be extended from year to year upon application by the owner.

Should the export of basalt to Hungarian territory be altogether suspended, or should these
means of transport cease to be used, the owner shall be required either to submit the vehicles for
Customs examination in accordance with the provisions regarding import licences or to re-export
them to Hungary.

Article 14.

Basalt may be exported on all days except Sundays and holidays.
It may be regularly cleared through the Customs during official hours ; if cleared outside these

hours, the cost involved shall be refunded in accordance with the rates in force.

Article 15.

The owner of the quarry shall be required, when engaging workers and employees, to give
a preference, irrespective of their nationality, to the inhabitants of the neighbouring villages, the
population of which is customarily employed in the quarry.

Article 16.

Hungarian nationals inhabiting the neighbouring villages in the frontier zone and employed
in the quarry shall be granted permits to cross the frontier on the prescribed roads and to reside
temporarily on Czechoslovak territory in accordance with the general provisions of the Convention
for facilitating local frontier traffic under Annex E of the Treaty of Commerce concluded between the
Czechoslovak Republic and the Kingdom of Hungary and signed at Budapest on November 22,
1922. The visa issued by the Czechoslovak authorities, which will include a note showing that the
holder is employed in the quarry, shall be valid for six months. Persons holding these visas shall
be treated in matters of Customs duties in accordance with the provisions laid down in that Conven-
tion.
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Les permissions de s~jour permanent des ressortissants hongrois employ~s dans la carri~re
seront accordes d'une mani re bienveillante par les autorit~s tch~coslovaques d'apr~s les lois et
prescriptions en vigueur.

Article 17.

Le payement des salaires des ouvriers de la carri~re se fera dans la monnaie tchdcoslovaque.
Nanmoins, il sera permis de payer les ressortissants non tch~coslovaques qui n'habitent pas cons-
tamment le territoire tch~coslovaque, en monnaie hongroise.

En ce qui concerne les salaires effectuds en monnaie hongroise et h moins qu'un cours fixe
ne soit pas 6tabli par l'entente des deux Gouvernements, un cours moyen sera 6tabli d'apr s la valeur
de la monnaie hongroise h la bourse de Prague du dernier jour du mois respectif pour tous les pave-
ments obligatoires d~rivant des salaires des ouvriers, quand ces salaires servent de base de calcul.

Article 18.

Les autorit~s hongroises pr~teront leur aide aux autorit~s tchcoslovaques pour emp&her
et poursuivre les contraventions qui pourraient se produire en suite du rdgime sp6cial des facilit~s
accordes h l'entreprise et h son personnel.

Article 19.

Le propri~taire est oblig6 de nommer une personne si6geant sur le territoire tch~coslovaque
g~rant responsable de l'exploitation de la carri~re.

Article 20.

S'il se produisait des actes hostiles sur le territoire de la carri~re ou des actes susceptibles de
menacer la sfiret6 de la Rdpublique tchcoslovaque, dont la responsabilit6 incombe A la gestion de
la carri~re, le Gouvernement tch~coslovaque pourra retirer les facilit~s accord~es par le present
Protocole.

Article 2 1.

A moins que les deux Gouvernements int~ress~s ne s'entendent sur une prolongation du present
Protocole ou sur un autre arrangement, le r~gime pr~vu aux articles pr&c dents prendra fin 25
ann6es apr6s la mise en vigueur du present Protocole.

Article 22.

Le present Protocole sera communiqu6 au Conseil de la Soci&6 des Nations.

Article 23.

Le present Protocole sera ratifi6 et les ratifications seront 6chang~es h Budapest.
Les stipulations du prdsent Protocole entreront provisoirement en vigueur le jour du transfert

de la ligne de ddmarcation entre les cotes 446 et 485 h la nouvelle fronti~re et d6finitivement huit
jours apr~s l'6change des ratifications.

Fait h Prague, le 9 f6vrier mil neuf cent vingt-quatre en triple exp6dition, dont l'une sera
d~pos6e au Secretariat de la Soci6t6 des Nations.

(L. S.) WALTER.
(L. S.) VAVRECKA.
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The Czechoslovak authorities shall readily grant permanent residence permits in conformity
with the laws and prescriptions in force to Hungarian nationals employed in the quarry.

Article 17.

The wages of workmen employed in the quarry shall be paid in Czechoslovak currency. Never-
theless, non-Czechoslovak nationals, who are not permanently domiciled in Czechoslovak territory,
may be paid in Hungarian currency.

In regard to salaries paid in Hungarian currency, unless a fixed rate of exchange is established
by agreement between the two Governments, an average rate shall be established on the basis of the
value of Hungarian currency on the Prague Exchange on the last day of each month, in respect
of all compulsory payments deducted from the wages of the workers, when such wages are used
as a basis for calculation.

Article 18.

The Hungarian authorities shall assist the Czechoslovak authorities in preventing and pro-
secuting any infringements of the law which may be committed as a result of the special facilities
granted to the undertaking and its staff.

Article 19.

The owner shall be required to appoint a person, whose office shall be in Czechoslovak territory,
as responsible manager for the working of the quarry.

Article 20.

Should any hostile acts or other acts liable to endanger the safety of the Czechoslovak Republic,
and for which the management of the quarry is responsible, be committed in the quarry area,
the Czechoslovak Republic shall be entitled to withdraw the facilities granted under the present
Protocol.

Article 21.

The regulations laid down in the foregoing articles shall expire 25 years after the coming
into force of the present Protocol, unless the respective Governments concerned agree to extend
the present Protocol or come to any other arrangement.

Article 22.

The present Protocol shall be communicated to the Council of the League of Nations.

Article 23.

The present Protocol shall be ratified and the instruments of ratification exchanged at Budapest.
The provisions of the present Protocol shall provisionally come into force on the day of transfer

of the line of demarcation between points 446 and 485 to the new frontier and shall finally come
into force eight days after the exchange of the instruments of ratification.

Done at Prague, February 9, one thousand nine hundred and twenty-four, in triplicate.
One copy to be deposited with the Secretariat of the League of Nations.

(L. S.) WALTER.
(L. S.) VAVRECKA.
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No. 774. - TRAIT DE COMMERCE ' ENTRE LA RP-PUBLIQUE D'ES-
THONIE ET LE ROYAUME DE HONGRIE, SIGNE A REVAL, LE
19 OCTOBRE 1922.

Texte of/iciel /ranfais communiqud par le Directeur du Secritariat royal hongrois auprds de la Socilt!
des Nations. L'enregistrement de ce traitj a eu lieu le 26 novembre 1924.

LE GOUVERNEMENT DU ROYAUME DE HONGRIE et LE GOUVERNEMENT DE LA RtPUBLIQUE
ESTHONIENNE d~sireux de favoriser le d~veloppement des relations commerciales entre leurs pays,
ont d~cid6 de conclure un Trait6 de Commerce et ont nomm6 h cet effet pour leurs Pl6nipotentiaires,
savoir :

Le GOUVERNEMENT DU ROYAUME DE HONGRIE:

M. B6la de BALLAGI-PORDANY, Conseiller minist~riel au Ministare royal des Affaires
6trang~res.

Le GOUVERNEMENT DE LA RtPUBLIQUE ESTHONIENNE:

M. Antoine Pile, Ministre des Affaires 6trang~res d'Esthonie,

lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouv6s en bonne et due
forme, sont convenus des dispositions suivantes :

Article i.

Les ressortissants de chacune des Hautes Parties contractantes, 6tablis dans le territoire de l'autre
Partie ou y rdsidant temporairement jouiront, sous tous les rapports et particuli~rement en ce qui
concerne l'exercice du commerce et de l'industrie, du traitement accord6 aux ressortissants de la
nation la plus favorisde; ils n'y seront pas soumis h des droits, taxes, imp6ts, sous quelque d~nomi-
nation que ce soit, autres ou plus 6levds que ceux qui sont ou qui seront perqus sur les ressortissants
de la nation la plus favorisde, r6serve faite de cas oh le present Trait6 en dispose autrement de ma-
nitre expresse.

Article 2.

Les ressortissants de chacune des Hautes Parties contractantes pourront, dans le territoire
de l'autre Partie, en se conformant aux lois du pays, y acqu~rir, louer, prendre h bail et poss~der
toute esp~ce de propri~t6 mobili~re ou immobili~re, ainsi qu'en disposer par vente, donation, mariage,
testament ou de quelque autre mani~re ou en faire l'acquisition par h~ritage sur le m~me pied que
les ressortissants de la nation la plus favoris6e.

Il est entendu, toutefois, que les stipulations 6nonc~es dans l'article I er et dans le present
article ne d~rogent en rien aux lois, ordonnances et r~glements sp~ciaux qui sont ou qui seront en
vigueur dans chacun des deux pays et applicables h tous les 6trangers.

1 L'6change des ratifications a eu lieu h Reval (Tallinn), le 9 septembre 1924.
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1 TRADUCTION. - TRANSLATION.

No. 774. - COMMERCIAL TREATY 2 BETWEEN THE ESTHONIAN
REPUBLIC AND THE KINGDOM OF HUNGARY, SIGNED AT
REVAL, OCTOBER i9, 1922.

French official text communicated by the Director of the Royal Hungarian Secretariat accredited to
the League of Nations. The registration of this Treaty took place November 26, 1924.

THE GOVERNMENT OF THE KINGDOM OF HUNGARY and THE GOVERNMENT OF THE ESTHO-
NIAN REPUBLIC, being desirous of promoting the development of commercial relations between
their countries, have decided to conclude a Commercial Treaty and for this purpose have appointed
as their Plenipotentiaries :

THE GOVERNMENT OF THE KINGDOM OF HUNGARY:

M. B6la de BALLAGI-PORDANY, Counsellor in the Royal Ministry for Foreign Affairs;

THE OVERNMENT OF THE ESTHONIAN REPUBLIC:

M. Anton PIIP, Esthonian Minister for Foreign Affairs;

who, after exchanging their full powers found in good and due form, have agreed upon the
following provisions :

Article I.

The nationals of each of the High Contracting Parties established in the territory of the other
Party, or temporarily resident there, shall enjoy in all respects, and particularly as regards the exercise
of trade and industry, the treatment accorded to nationals of the most favoured nation; they shall
not be subjected to any duties, charges or taxes of any kind whatsoever other or higher than
those which are now or may in the future be imposed on nationals of the most favoured nation,
except in so far as the present Treaty may expressly provide to the contrary.

Article 2.

The nationals of each of the High Contracting Parties shall have the right in the territory
of the other Party, if they conform to the laws of the country, to acquire, hire, lease and possess
any kind of property, whether movable or immovable, to dispose of such property by sale, deed
of gift, marriage settlement, bequest or in any other manner, and to acquire such property by
inheritance, on the same footing as the nationals of the most favoured nation.

It is understood, however, that the stipulations laid down in Article i and in the present
article shall not in any way affect the special laws, ordinances and regulations which are or
may hereafter be in force in each of the two countries and which are applicable to all
foreigners.

I Traduit par le Secretariat de la Soci~t6 des ' Translated by the Secretariat of the League of
Nations. • Nations.

- The exchange of ratifications took place at Reval (Tallinn), September 9, 1924.
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Article 3.

Les ressortissants de chacune des Hautes Parties contractantes auront le droit, en se conformant
aux lois du pays, d'ester en justice devant les tribunaux h tous les degr~s de juridiction, soit pour
intenter une action soit pour y ddfendre leur droits. Ils auront 6galement la facult6 d'employer
dans toutes les instances, les avocats, avou6s ou agents autoris~s par les lois du pays et jouiront,
sous ce rapport, des m~mes droits et avantages que les nationaux.

Article 4.

Les Hautes Parties contractantes d~clarent reconnaitre mutuellement aux socit~s anonymes et
h toutes les compagnies et autres associations commerciales, industrielles, financi~res et d'assurance,
constitudes suivant les lois particuli6res h Fun des deux pays, le libre et facile acc~s aupr~s des Tri-
bunaux de l'autre pays sans autre condition que de se conformer aux lois de ce pays.

Lesdites soci~t6s anonymes, compagnies et associations de chacune des Hautes Parties contrac-
tantes pourront, si les lois et r~glements de l'autre pays ne s'y opposent et sous rserve de l'accomplis-
sement de toutes formalitds pr~vues par ces lois et r~glements, exercer leur activit6 sur le territoire
de ce dernier pays et s'y 6tablir ; elles y jouiront au point de vue de l'tablissement du traitement
r~serv6 aux. socidt6s anonymes, compagnies et associations de la nation la plus favorisde.

La disposition pr~c6dente n'aura aucune influence sur la question k savoir si une pareille
societ6, compagnie ou association 6tablie dans l'un des deux pays aura ou n'aura pas le droit de
faire du commerce ou d'exploiter une industrie ou d'exercer son activit6 dans l'autre, un tel droit
restant toujours subordonn. aux lois et ordonnances en vigueur dans le pays respectif.

Dans tous les cas, les socidt~s, compagnies et associations de chacun des deux pays ne seront
pas soumises, dans 'autre pays, h des droits, taxes, imp6ts, sous quelque d~nomination que ce soit,
autres ou plus 6levs que ceux qui sont ou qui seront pergus sur les socit~s, compagnies et asso-
ciations de ce dernier pays, 6tant entendu, en outre, que des droits, taxes et imp6ts ne pourront
6tre assis que sur la part de l'actif social se trouvant effectivement dans le pays oii ils sont pergus
et sur les seules op6rations qui y sont faites.

Article 5.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, sur les territoires de
l'autre, de la m~me protection que les nationaux en ce qui concerne la proprift6 intellectuelle, les
brevets d'invention, les dessins et modules, les marques de fabrique ou de commerce.

Les Hautes Parties contractantes s'engagent h donner une application effective h la Convention
internationale de Paris' du 2o mars 1883 pour la protection de la proprit6 industrielle, revis6e h
Washington 2 le 2 juin 1911, ainsi qu'h la Convention internationale de Berne 3 du 9 septembre 1886
pour la protection des ceuvres litt6raires et artistiques, revisde 4 h Berlin le 15 novembre 19o8 et corn-
pl6tte par le Protocole additionnel 4 sign6 h Berne le 20 mars 1914.

Chacune des Hautes Parties contractantes s'engage h prendre toutes les mesures n6cessaires
pour garantir les produits naturels ou fabriqu~s originaires de l'autre Partie contractante contre
toute forme de concurrence d~loyale dans les transactions commerciales, c'est-h-dire h r6primer
et h prohiber par la saisie et par toutes autres sanctions appropri6es: l'importation, l'entreposage et
l'exportation, ainsi que la fabrication, la vente et la mise en vente h l'int~rieur de tous produits portant
sur eux-m~mes ou sur leur conditionnement imm~diat, ou sur leur emballage ext6rieur des mar-
ques, noms, inscriptions ou signes quelconques comportant directement ou indirectement de fausses
indications sur l'origine, l'esp~ce, la nature ou les qualit6s sp6cifiques de ces produits ou marchandse s.

1 De Martens, Nouveau Recueil G~n~ral de Trait~s, deuxi~me s~rie, tome X, page 133.
2 De Martens, Nouveau Recueil G~n~ral de Traitds, troisi~me sdrie, tome VIII, page 760.
3 De Martens, Nouveau Recueil G~n~ral de Trait~s, deuxime s6rie, tome XII, page 173.
4 Vol. i, pages 217 et 243, Vol. III, page 259, Vol. XI, page 358 et Vol. XXIV page 138 de ce Recueil.
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Article 3.

The nationals of each of the High Contracting Parties, provided they comply with the laws
of the country, shall, have the right to appear in courts of all instances, either as plaintiffs or as
defendants. They shall also have the right to entrust their interests in courts of all instances
to the counsels, attorneys, or representatives authorised by the laws of the country, and shall enjoy,
in this respect, the same rights and benefits as nationals.

Article 4.

The High Contracting Parties undertake to recognise mutually the right of incorporated
companies and all firms and other commercial, industrial, financial and insurance associations
constituted according to the domestic legislation of one of the two countries to liberty and facility
of access to the Courts of the other country subject only to the condition that they comply with
the laws of that country.

The said incorporated companies, firms and associations of each of the High Contracting
Parties, if there are no laws and regulations to the contrary in the other country, and subject to
the completion of all the formalities provided for in such laws and regulations, may carry on their
business in the territory of the other country and establish themselves therein ; as regards such
establishment, they shall enjoy the treatment accorded to the firms, companies and associations
of the most favoured nation.

Nothing in the foregoing provisions shall in any way affect the question as to the right of
any such company, firm or association established in one of the two countries to carry on trade
or industry or pursue its business in the other ; this right shall always be determined in accordance
with the rules and regulations in force in the country concerned.

In all cases, the firms, companies and associations of each of the two countries shall not be
subject in the other country to any duties, charges or taxes of any description other or higher than
those which are or may hereafter be imposed on the firms, companies and associations of the latter
country ; it is understood, moreover, that duties, charges and taxes may be assessed only on that
part of the capital actually situated in the country in which they are levied and only on operations
carried out in that country.

Article 5.

The nationals of each of the High Contracting Parties shall enjoy, in the territory of the other,
the same protection as the latter's own nationals as regards intellectual property, patents,
designs and models, and commercial or industrial trade-marks.

The High Contracting Parties undertake to give effect to the International Convention of
Paris 1 for the protection of industrial property, dated March 20, 1883, and revised at Washington 2

on June 2, 1911, and to the International Convention 3 of Berne, dated September 9, 1886, for the
protection of literary and artistic works, and revised 4 at Berlin on November 15, 19o8, and supple-
mented by the additional Protocol 4 signed at Berne on March 20, 1914.

Each of the High Contracting Parties undertakes to adopt all the necessary measures to
protect goods the produce or manufacture of the other Contracting Party from all forms of unfair
competition in commercial transactions ; that is, to prohibit and repress by seizure and by other
appropriate remedies, the importation, exportation, manufacture, sale or offering for sale in its
territory of all goods bearing upon themselves or their usual get-up or wrappings any marks, names,
devices or descriptions whatsoever which are calculated to convey directly or indirectly a false
indication of the origin, type, nature, or special characteristics of such goods.

'British and Foreign State Papers, Vol. 74, page 44.
2British and Foreign State Papers, Vol. 104, page ii6.
3 British and Foreign State Papers, Vol. 77, page 22.
4 Vol. I, pages 217 and 243, Vol. III, page 259, Vol. XI, page 358, and Vol. XXIV, page 139 of this Series.
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Article 6.

Chacune des Hautes Parties contractantes s'engage h donner une application effective h l'Acte
de Madrid 1 du 14 avril 1891 pour la protection des appellations d'origine, s'oblige h se conformer aux
termes de cet Acte, et h se conformer, en outre, aux lois ainsi qu'aux decisions administratives prises
conformdment h ces lois, qui lui seront notifi~es par l'autre Partie contractante, et qui d~terminent
ou r6glementent le droit h une appellation r6gionale, ou les conditions dans lesquelles l'emploi
d'une appellation r~gionale peut 6tre autoris6. Elle interdira l'importation, l'entreposage, l'ex-
portation ainsi que la fabrication, la circulation, la vente ou la mise en vente des produits ou marchan-
dises portant des appellations rdgionales, conformdment aux lois et d~cisions r~guli~rement notifi~es
par l'autre Partie contractante.

La notification pourra viser:
I. Les appellations r6gionales de provenance appartenant aux produits vinicoles;
2. La delimitation des territoires auxquels s'appliquent ces appellations;
3. La procddure relative la d~livrance du certificat d'origine.

La saisie des produits incrimin~s aura lieu, soit h la diligence de l'Administration des douanes,
soit h la requite du Minist~re public ou d'une partie int~ress~e, individu ou socift6, conform~ment
i la l~gislation respective de la Hongrie et de l'Esthonie.

Les dispositions du present article s'appliqueront alors m~me que l'appellation r~gionale est
accompagnde de l'indication du nom du v~ritable lieu d'origine et de 'expression ((type ,

genre s, s fa~on )) ou de toute autre expression similaire.

Article 7.

Chacune des Hautes Parties contractantes pourra nommer des consuls g~n6raux, consuls,
vice-consuls ou agents consulaires dans tous les ports, villes et places de l'autre, h l'exception
des localit~s oii il y aurait quelque inconvenient h admettre de tels officiers consulaires. Cette excep-
tion, toutefois, ne sera pas faite h l'6gard de l'une des Parties contractante sans l'8tre 6galement
h l'6gard de toutes les autres Puissances.

Les dits consuls g~n~raux, consuls, vice-consuls et agents consulaires, ayant re~u du Gou-
vernement du pays, dans lequel ils sont nomm~s, l'exequatur ou autres autorisations n~cessaires,
auront, . charge de rdciprocit6, le droit d'exercer toutes les fonctions et de jouir de tous les privileges,
exemptions et immunit~s qui sont ou pourront 6tre accords aux officiers consulaires de mrme
grade de la nation la plus favorisde.

En 6gard h la rdciprocit6, les privileges, exemptions et immunitds, concedes h titre de la clause
de la nation la plus favoris~e aux fonctionnaires consulaires d'une Partie contractante sur les terri-
toires de l'autre, ne peuvent pas 6tre accordds dans une plus large 6tendue que celle, dans laquelle
ils sont accords aux fonctionnaires consulaires de cette Partie sur les territoires de la premiere.

Article 8.

I1 est r~serv6 aux navires ainsi qu'I leurs chargements dans les eaux territoriales et sur le
territoirelde l'autre Partie contractante, le m~me traitement qu'aux navires nationaux et h leurs
chargements quelles que soient leur provenance et leur destination.

Une exception est pr6vue pour les cas suivants :
i. Pour certains droits que chacune des Parties contractantes applique ou pourra

appliquer h la p~che et h ses produits ;
2. Pour les facilit~s, d6taxes ou ristournes, que chacune des Parties contractantes

pourrait consentir h ses ressortissants comme prime h la construction navale nationale;
3. Pour les facilitds accord~es au cabotage et remorquage.

IDe Martens, Nouveau Recueil G~nral de Trait~s, deuxi~me s~rie, tome XVIII, page 839.
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Article 6.

Each of the High Contracting Parties undertakes to give effect to the Act of Madrid I dated
April 14, 1891, for the protection of appellations of origin, to comply with the terms of this Act,
and to respect any law, or any administrative decisions given in conformity with such law, duly
communicated to it by the other Contracting Party, defining or regulating the right to any regional
appellation or the conditions under which the use of any such appellation may be permitted. It
shall prohibit the importation, warehousing, and exportation, and the manufacture, distribution,
sale, or offering for sale, of products or articles bearing regional appellations, in conformity with
the laws and decisions duly communicated to it by the other Contracting Party.

Such communication may refer :
(i) To regional appellations of origin in respect of wines.
(2) To the delimitation of the districts to which such appellations apply.
(3) To the procedure in connection with the issue of certificates of origin.

The seizure of suspected goods shall take place either on the initiative of the Customs admi-
nistration or on the application of the public prosecutor or of an interested arty, whether an
individual or a company, in conformity with the legislation of Hungary and Esthonia respec-
tively.

The provisions of the present article shall apply even when the regional appellation is accom-
panied by an indication of the true place of origin, and by the expressions " type , " class "

style ", or similar expression.

Article 7.

Each of the High Contracting Parties may appoint consuls-general, consuls, vice-consuls, or
consular agents in all the ports, towns, and localities of the other, with the exception of places
in respect of which the admission of such consular officers may be considered undesirable. Such
exception, however, shall not be applied to one of the Contracting Parties without being also applied
to all other Powers.

The said consuls-general, consuls, vice-consuls and consular agents, who have received an exe-
quatur or any other necessary authorisation from the Government of the country in which they are
appointed, shall, subject to reciprocity, have the right to perform all the duties and enjoy all the
privileges, exemptions and immunities which are or may hereafter be granted to consular officers
of the same rank belonging to the most favoured nation.

On the basis of reciprocity, the privileges, exemptions, and immunities conferred in virtue
of the most-favoured-nation clause on the consular officials of one Contracting Party in the terri-
tories of the other shall not be more extensive than those conferred on the consular officials of the
latter Party in the territories of the former.

Article 8.

Vessels of one Contracting Party and their cargoes shall enjoy the same treatment in the terri-
torial waters and on the territory of the other Contracting Party as the latter's own vessels and
their cargoes, whatever may be the place from which they come or their destination.

Exceptions may be made in the following cases :
(i) As regards duties which either of the Contracting Parties imposes or may hereafter

impose on fishing and fishing products;
(2) As regards facilities, rebates, or exemptions which either of the Contracting

Parties may grant to its nationals as a premium on national shipping construction.
(3) As regards facilities granted in respect of the coasting trade and towage.

'British and Foreign State Papers, vol. 96, page 837.
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Toutes facilitds et tous privileges qui auraient W accord~s ou seraient accord~s par une des
Parties contractantes h une autre Puissance devront s'appliquer h l'autre Partie contractante.

Les certificats de jauge d~livrds par l'une des Parties contractantes seront acceptds par l'autre
Partie, si les mesures de jauge ont W faites d'apr~s le syst~me Moorsom.

Article 9.

Les produits naturels ou fabriqu~s originaires et en provenance d'Esthonie seront, h leur
importation en Hongrie, admis au b~n~fice des taux les plus r6duits que la Hongrie accorde ou pour-
rait accorder, directement ou indirectement h toute autre Puissance tierce, tant en ce qui concerne
tous droits et taxes h l'importation que toutes surtaxes, coefficients ou majorations dont ces droits
pourraient 6tre l'objet.

Article io.

Les produits naturels ou fabriqu6s originaires et en provenance de Hongrie, seront admis
h leur importation en Esthonie aux taux du tarif g~n6ral en vigueur de ce dernier pays, sans appliquer
h cet 6gard la clause de la nation la plus favoris6e. N6anmoins les produits naturels ou fabriqu6s
originaires et en provenance de Hongrie 6numdr~s h la liste A ci-annexde, bdndficieront, h leur
importation en Esthonie, des pourcentages de rdduction sur le tarif g6n~ral indiqu~s h ladite liste.
Ces pourcentages resteront les m~mes, quels que soient les rel~vements ou abaissements de tarif, et
s'appliqueront tant aux droits d'entr6e qu'aux surtaxes ou coefficients que l'Esthonie pourrait
instituer sur les m~mes produits, h l'avenir.

En aucun cas, except6 celui pr6vu par l'article 22, les marchandises 6num~r~es 4 la liste A
ne seront assujetties h un traitement diff6rentiel.

Article ii.

En d6rogation des prohibitions d'entr6e et de sortie, encore en vigueur en Hongrie, le Gouver-
nement hongrois s'engage ht permettre, pendant la dur~e du present Trait6, la libre importation en
Hongrie des produits naturels ou fabriqu6s originaires et en provenance d'Esthonie, 6num6r~s h la
liste B ci-annex6e, jusqu'h concurrence des contingents y fixes, et h permettre 6galement, pendant
la m~me dure, la libre exportation en Esthonie des produits naturels ou fabriqu~s originaires et
en provenance de Hongrie, 6num~r~s h la liste C ci-annex~e, jusqu'bt concurrence des contingents
y fixes.

En vue de faciliter et de d6velopper leur commerce r~ciproque, les deux Parties contractantes
conviennent qu'elles 6largiront, dans le plus bref d~lai, et dans la mesure du possible, lesdites listes
A, B et C et que des n6gociations seront entam~es imm~diatement apr~s la mise en vigueur du
pr6sent Trait6 en vue de la conclusion h cet effet d'un arrangement ult~rieur.

Article 12.

Pour r~server aux produits originaires de leurs pays respectifs le b6n~fice des dispositions ci-
dessus, et pour emp~cher toute fraude pouvant rdsulter d'un d~tournement du trafic, les Hautes
Parties contractantes exigeront que les produits et marchandises import6s sur leur territoire soient
accompagnds d'un certificat d'origine attestant: s'il s'agit d'un produit naturel, qu'il est originaire
de l'autre pays et, s'il s'agit d'un produit manufactur6, que la moiti6 au moins de sa valeur est repr6-
sent~e par la valeur des mat~riaux originaires de l'autre pays, ainsi que le cofit de la transformation.

Les certificats d'origine seront d6livrds soit par le Minist~re du Commerce ou de l'Agriculture,
soit par les Chambres de Commerce ou le Comit6 de la Bourse dont rel~ve l'expdditeur, soit par tout
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All facilities and all privileges which have been or shall be granted by one of the Contracting
Parties to another Power shall be granted to the other Contracting Party.

The tonnage measurement certificates delivered by one of the Contracting Parties shall be
recognised by the other Party if the tonnage has been measured by the Moorsom system.

Article 9.

Natural and manufactured products originating in and coming from Esthonia shall, when
imported into Hungary, receive the benefit of the lowest tariffs which Hungary allows or may
allow directly or indirectly to any third Power, both as regards all duties and charges on imports
and as regards all additional taxes, coefficients, or increases which may be added to such duties.

Article I0.

Natural or manufactured products originating in and coming from Hungary shall, when im-
ported into Esthonia, be admitted at the rates of the general tariff in force in the latter country,
and in this respect the most-favoured-nation clause shall not be applied. Nevertheless, the natural
or manufactured products originating in and coming from Hungary enumerated in List A annexed
to the present Treaty shall, when imported into Esthonia, receive the benefits of the percentages of
reduction on the general tariff which are indicated in the said list. These percentages shall remain
the same whatever increases or reductions may be made in the tariff and shall apply both to the
import duties themselves and to all additional taxes or coefficients which Esthonia may impose
on similar products in the future.

In no case except that provided for in Article 22 shall the goods enumerated in List A be
subjected to differential treatment.

Article ii.

Notwithstanding the import and export prohibitions still in force in Hungary, the Hungarian
Government undertakes, so long as the present Treaty remains in force, to permit the free importa-
tion into Hungary of the national or manufactured products originating in and coming from
Esthonia enumerated in List B annexed to the present Treaty, up to the maximum quantities
therein specified, and to permit during the same period the free exportation to Esth6nia of the
natural or manufactured products originating in and coming from Hungary enumerated in List C
annexed to the present Treaty up to the maximum quantities therein specified.

With a view to facilitating and developing trade between their countries, the two Contracting
Parties agree that they will enlarge the said lists A, B and C as soon as possible and to the greatest
possible extent, and that negotiations shall be opened immediately upon the entry into force of
the present Treaty with a view to the conclusion of a further agreement to this effect.

Article 12.

In order to reserve the benefits of the above stipulations to the products originating in their
respective countries, and in order to prevent fraud by means of a diversion of traffic, the High
Contracting Parties shall require that the products and goods imported into their territory be
accompanied by a certificate of origin attesting, in the case of all natural products, that they
originate in the other country, and in the case of manufactured products that at least half their
value is constituted by the value of material originating in the other country and by the cost of
transformation.

The certificates of origin shall be issued by the Ministry of Commerce or of Agriculture or
by the Chambers of Commerce or the Stock Exchange Committee to which the consigner is amenable,
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autre organe on groupement que le pays destinataire aura agr66 ; ils seront lgaliss par un repr~sen-
tant diplomatique ou consulaire du pays destinataire.

Les colis postaux seront dispenses de certificats d'origine quand le pays destinataire reconnaitra
qu'il ne s'agit pas d'envois rev~tant un caractre commercial.

Article 13.

Les produits du sol ou de l'industrie de l'un des deux pays import~s sur le territoire de l'autre
et destinds h l'entreposage ou au transit vers quelque destination que ce soit, ne seront soumis

aucun droit de douane ou h aucun droit int6rieur autre que la taxe de plombage et le droit de sta-
tistique, ou tous autres droits et taxes exclusivement affectds h couvrir les d~penses de surveillance
et d'administration que peut imposer le transit, sans prdjudice toutefois des taxes fiscales aff6rentes
aux transactions dont ces marchandises pourraient 8tre l'objet an cours de leur entreposage ou de
leur transport.

Article 14.

Les droits intdrieurs de quelque d6nomination que ce soit et per~us pour le compte de qui que ce
soit, qui gr~vent on gr6veront la production, la fabrication ou la consommation d'un article dans
les territoires de l'une des Parties contractantes ne frapperont, sous aucun pr6texte, les produits de
l'autre Partie d'une mani6re plus forte on plus ondreuse que les produits similaires indig~nes ou
d'un autre pays quelconque.

Article 15.

Dans le cas oii l'une on l'autre des Hautes Parties contractantes 6tablirait de nouvelles prohi-
bitions, soit h l'entr~e, soit h la sortie, l'octroi des ddrogations sera 6tudi6 sur la demande de l'une
des deux Parties contractantes, de faon h ne prdjudicier que le moins possible aux relations com-
merciales entre les deux Pays.

Les Parties contractantes n'6mettront et ne maintiendront aucune prohibition ou restriction h
l'importation et h l'exportation entre les deux Pays, qui ne s'6tendrait en m~me temps et de la m~me
mani~re sur l'importation et l'exportation des m~mes marchandises dans le trafic avec un autre
pays quelconque, se trouvant dans les m~mes conditions.

I1 est entendu, toutefois, que ces dispositions ne s'appliqueront pas aux d~rogations particuli~res
aux prohibitions d'entrde ou de sortie actuellement en vigueur, ni aux accords par lesquels l'une
des Hautes Parties contractantes concede h titre de compensation la livraison on la vente de certains
contingents de marchandises h un tiers Etat.

Sous r~serve des prescriptions douani~res, ne sont pas soumis h l'entrde et h la sortie h aucun
permis spdcial les effets et les objets destines h 1'usage personnel des voyageurs.

Article 16.

Dans le cas oi l'une des Hautes Parties contractantes soumettrait l'importation on h l'exporta-
tion certains produits ou marchandises h des conditions de prix contr6les par le Gouvernement, ou
par tout autre organisme constitu6 par lui, les conditions applicables h l'autre Partie seront les plus
favorables qui sont, on pourraient tre appliqu~es h d'autres Puissances tierces ou aux ressortis-
sants de toutes Puissances tierces.
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or by any other body or group approved of by the country of destination ; they shall be given
legal validity by a diplomatic or consular representative of the country of destination.'

Postal packages shall be exempted from certificates of origin when the country of destination
recognises that they do not contain consignments of a commercial nature.

Article 13.

Products of the soil or industrial products of one of the two countries, when imported into the
territory of the other for the purpose of warehousing or of transit to any destination whatsoever,
shall not be subject to any Customs duty or to any internal duty other than the charge for sealing
and the statistical duty or any other duties and taxes exclusively intended to meet the expenses
of supervision and administration which transit may entail, without prejudice, however, to the
fiscal taxes imposed on any transactions of which these goods might be the object during their
warehousing or transport.

Article 14.

Internal taxes, no matter how they' are described or on whose behalf they are imposed, which
are or may hereafter be applied to the production, manufacture or consumption of an article in
the territories of one of the Contracting Parties, shall not under any pretext be levied on the products
of the other Party at higher rates, or in a more onerous manner, than on the similar products of
the former country, or of any other country.

Article 15.

In the event of one or other of the High Contracting Parties imposing new prohibitions either
on importation or exportation, the question of the granting of exceptions shall be considered at
the request of either of the Contracting Parties in order that commercial relations between the two
countries may be prejudiced as little as possible.

The High Contracting Parties shall not introduce or maintain any prohibition or restriction
on importation or exportation between the two countries which does not apply at the same time
and in the same manner to the importation and exportation of similar goods in trade with any
other country situated in the same circumstances.

It is understood, however, that these provisions shall not apply to special exemptions from
import and export prohibitions at present in force, nor to agreements in virtue of which one of
the High Contracting Parties allows, by way of compensation, the delivery or sale of certain quotas
of goods to a third State.

Without prejudice to the Customs regulations, personal effects and articles intended for the
personal use of passengers shall not be rendered subject to any special permit on entering or leaving
the country.

Article 16.

Should one of the High Contracting Parties apply to certain products or goods on importation
or exportation price conditions controlled by the Government or any other body constituted by
the Government, the conditions applicable to the other Party shall be the most favourable which
are or may hereafter be applied to other third Powers or to their nationals.
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Article 17.

Sur les chemins de fer et les voies navigables, en ce qui concerne les frais de transport et toutes
autres charges, ainsi que les conditions de leur application et le traitement des personnes, bagages
et marchandises en g6ndral, il ne sera fait aucune distinction entre les ressortissants des deux Parties
contractantes.

Article 18.

Chacune des Hautes Parties contractantes s'engage h faire profiter l'autre immddiatement
et sans compensation, de toute faveur, tout privilege ou abaissement dans les droits d'octroi, d'accise
et tous droits accessoires et locaux, h l'importation, h l'exportation, h la r~exportation, au transit, h
l'entreposage pour les marchandises mentionn~es ou non dans le prdsent Trait6 qu'elle a ou non
accord~s ou pourrait accorder h une autre puissance.

Le traitement de la nation la plus favorisde est 6galement garanti I chacune des Hautes Parties
contractantes en ce qui concerne le transbordement des marchandises et l'accomplissement des
formalit~s de douane ; le traitement national est rdciproquement allou6 en ce qui touche les droits.
de consommation.

Article 19.

Pour faciliter le commerce en transit par leur territoire vers un tiers Etat, les Parties contrac-
tantes se d~clarent prates h concdder rdciproquement aux ressortissants de l'autre Partie - y compris
les socit~s et associations commerciales - ainsi qu'h leurs repr6sentants dfiment autoris~s, des
entrep6ts de transit, en conformit6 aux lois et r~gles douanires en vigueur. Les marchandises
prohibdes ou contingent~es t l'importation ou h la sortie ne seront soumises h aucune limitation on
restriction et seront exondr~es de tout payement effectif des droits ou taxes d'importation ou
d'exportation, sauf le garantissement par une caution valable, lorsqu'elles seront entreposdes b
fin de r~exportation vers les pays limitrophes, ou en transit de ces derniers vers un autre pays quel-
conque.

Les marchandises ainsi entreposdes ne seront susceptibles d'aucun permis spcial ou d'aucune
taxe sp~ciale et, en tout ce qui concerne le rdgime des entrep6ts, les ressortissants (les soci~ts,
compagnies et associations) de l'autre Partie contractante, leurs repr~sentants ainsi que leurs mar-
chandises ne seront soumis h un traitement moins favorable que les ressortissants de la nation la
plus favoris6e.

Toutefois, les prohibitions ou restrictions d'entr~e ou de sortie seront applicables aux marchan-
dises importdes ou export~es dans les conditions ci-dessus d~finies lorsqu'elles seront motiv~es

i. Par des mesures visant la s~curitd de l'Etat ;

2. Par des motifs de police sanitaire ou de prophylaxie contre les 6pizooties et les
6piphyties ;

3. Par la circonstance que les marchandises en question forment l'objet d'un mo-
nopole d'Etat et

4. Par la n~cessitd d'exdcuter certaines prohibitions ou restrictions sur des marchan-
dises de provenance 6trang~re qui sont ou seront dtablies par les lois int~rieures quant
h la production, la mise en vente, le transport ou la consommation h l'int~rieur des mgmes
marchandises nationales.

Article 20.

Les n~gociants, les fabricants et autres industriels de Fun des deux pays qui prouvent par la

presentation de leur carte de l~gitimation industrielle, d6livr~e par les autorit~s comp~tentes de
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Article 17.

On railways and navigable waterways, no distinction shall be made between the nationals
of the two Contracting Parties as regards cost of transport and all other charges, and as regards
the conditions for their application, as well as the treatment accorded to passengers, luggage and
merchandise in general.

Article 18.

Each of the High Contracting Parties undertakes to apply to the other immediately and
without compensation all such advantages, privileges or reductions in octroi and excise duties
and in subsidiary and local duties in regard to the importation, exportation, re-exportation, transit
and warehousing of goods, whether mentioned or not in the present Treaty, as it has granted or may
hereafter grant to another Power.

Most-favoured-nation treatment shall also be accorded to each of the High Contracting Parties
as regards the trans-shipment of goods and the completion of Customs formalities ; national treat-
ment shall be reciprocally applied as regards taxes on consumption.

Article 19.

In order to facilitate transit trade through their territories to a third State, the Contracting
Parties declare their willingness reciprocally to cede transit warehouses, in conformity with the
Customs laws and regulations in force, to the nationals of the other Party - including commercial
companies and associations - and to their duly authorised representatives. Goods prohibited
or rationed on importation or exportation, when they are warehoused for the purpose of re-exporta-
tion to neighbouring countries or in transit from the latter to any other country, shall not be
subjected to any limitation or restriction, and shall be exempted from all effective payment of
import or export duties or charges, with the exception of surety by valid deposit.

The goods thus warehoused shall not be subject to any special permit or to any special charge;
moreover, in all that pertains to warehouse regulations, the nationals (including firms, companies
and associations) of the other Contracting Party, their representatives and their goods, shall not
receive less favourable treatment than the nationals of the most favoured nation.

Nevertheless, import or export prohibitions or restrictions shall be applicable to goods imported
or exported under the conditions defined above when such measures are rendered necessary

(i) by considerations of national security;
(2) by considerations of public health or protection against infectious diseases of

animals or plants;
(3) by the fact that the goods in question are subject to a state monopoly ; and

(4) by the necessity of applying to goods of foreign origin certain prohibitions or
restrictions which are or may be imposed by the national legislation in regard to the
production, offering for sale, transport or domestic consumption of similar goods produced
within the country.

Article 20.

Traders, manufacturers, and other persons engaged in industrial enterprises who are natio-

nals of one of the two countries and who prove by the possession of an identity card issued by the
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leur pays, qu'ils y sont autorisds h exercer leur commerce ou leur industrie et qu'ils y acquittent
les taxes et imp6ts pr~vus par les lois, auront le droit, soit personnellement, soit par des voyageurs

leur service, de faire des achats dans le territoire de l'autre Partie contractante, chez des n~gociants
ou producteurs ou dans les locaux de vente publics. Ils pourront aussi prendre des commandes
m~me sur 6chantillons chez les ndgociants ou autres personnes qui, pour leur commerce ou leur indus-
trie, utilisent les marchandises correspondant h ces 6chantillons. Ni dans l'un, ni dans rautre cas, ils
ne seront astreints h acquitter, h cet effet, une taxe sp6ciale.

Les voyageurs de commerce esthoniens et hongrois munis d'une carte de legitimation d6livrde
par les autoritds de leurs pays respectifs auront le droit rdciproque d'avoir avec eux des 6chantillons
ou mod~les, mais non des marchandises.

Les Parties contractantes se donneront rdciproquement connaissance du module de la carte
de l6gitimation et des autoritds charg6es de les ddlivrer, ainsi que des dispositions auxquelles les voya-
geurs doivent se conformer dans l'exercice de leur commerce.

Les objets passibles d'un droit de douane ou de tout autre droit assimil6, h l'exception des
marchandises prohib6es h l'importation, qui seront importdes comme 6chantillons ou mod&les par
les voyageurs de commerce seront, de part et d'autre, admis en franchise de droits d'entr~e et de sortie,
h la condition que ces objets, s'ils n'ont pas 6t6 vendus, soient rdexports dans le ddlai r6glementaire
et que l'identit6 des objets imports et rdexport6s ne soit pas douteuse, quel que soit, du reste, le
bureau par lequel ils passent h leur sortie.

La rdexportation des 6chantillons ou mod les devra 6tre garantie dans les deux pays, soit par
le d~p6t (en esp~ce), au bureau de douane de 1 entree, du montant des droits applicables, soit par
une caution valable, rdserve faite dans tous les cas de l'accomplissement, s'il y a lieu, des formalitds
de la garantie des ouvrages en platine, en or ou en argent.

Une fois le d~lai rdglementaire expir6, le montant des droits, selon qu'il aura 6t6 consign6 ou
garanti, sera acquis au tr6sor ou recouvr6 h son profit, h moins qu'il ne soit 6tabli que, dans ce ddlai,
les 6chantillons ou modules ont 6t6 r6exportds.

Si, avant l'expiration du ddlai rdglementaire, les dchantillons ou modules sont pr6sent~s h un
bureau de douane ouvert h cet effet, pour 8tre rdexportds, ce bureau devra s'assurer, par une vdrifi-
cation, si les articles qui lui sont pr~sentds sont bien ceux pour lesquels a 6t6 ddlivr6 le permis d'entrde.
S'il n'y a aucun doute h cet 6gard, le bureau constatera la rdexportation et restituera le montant
des droits d6pos6 h l'importation ou prendra les mesures necessaires pour la ddcharge de la caution.

I1 ne sera exig6 de l'importateur aucuns frais, h l'exception toutefois des droits de timbre pour
la d~livrance du certificat ou permis, non plus que pour l'apposition des marques destinies h assurer
F'identit6 des 6chantillons ou modules.

Les ressortissants de l'un des deux pays contractants se rendant aux foires et marches sur
les territoires de l'autre h l'effet d'y exercer leur commerce ou d'y d~biter leurs produits seront r~ci-
proquement traitds comme les nationaux et ne seront pas soumis b des taxes plus 6levdes que celles
per~ues sur ces derniers.

Les dispositions ci-dessus ne sont pas applicables aux industriels ambulants, non plus qu'au
colportage et h la recherche des commandes chez des personnes n'exerqant ni industrie, ni commerce,
chacune des Parties contractantes r6servant h cet 6gard l'enti~re libert6 de sa l6gislation.

Article 21.

Les diffdrends entre les deux Hautes Parties contractantes sur l'application ou l'interprdtation
du present Trait6 seront tranch6s par un tribunal arbitral mixte. Le tribunal arbitral sera constitu6
ad hoc et devra comprendre un nombre 6gal de reprdsentants des deux Parties. Si ces repr6sen-
tants ne parviennent pas h se mettre d'accord, ils feront appel h un tiers arbitre neutre dont la d~si-
gnation sera 6ventuellement demande au President de la Cour permanente de Justice internationale.
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competent authorities of their country that they are authorised to carry on their trade or industry
in that country, and that they duly pay the charges and taxes required by law, shall be entitled,
either personally or through commercial travellers employed by them, to make purchases in the
territory of the other Contracting Party from traders or producers or in public establishments
of sale. They may also take orders, even on samples, from the traders or other persons who make
use of the goods corresponding to such samples for the purposes of their trade or industry. In
neither case shall they be liable to any special charge in this respect.

Hungarian and Esthonian commercial travellers provided with an identity card issued by the
authorities of their respective countries shall be reciprocally entitled to take samples or models
with them, but not goods.

The High Contracting Parties shall communicate to each other a specimen of the identity
card, and shall inform each other of the authorities empowered to issue them, and of the regulations
with which commercial travellers must comply when carrying on their business.

Articles liable to Customs duties or any other similar tax - with the exception of goods the
import of which is prohibited - imported as samples or models by commercial travellers shall
be admitted free from entry or export duties by both Parties, on condition that the said articles,
if they are not sold, be re-exported within the regulation time-limit, and that no doubt exists as
to the identity of the articles imported and re-exported, whatever be the office through which
they pass on leaving the country.

The re-exportation of samples or models shall be guaranteed in both countries either by the
deposit (in cash) of the tax due at the Customs office of entry, or by a valid surety, subject in all
cases to compliance with any formalities in respect of the guarantee of articles in platinum, gold
or silver.

Once the regulation time-limit has expired, the amount of the duty, according as it has been
deposited or guaranteed, shall be taken over by the treasury or collected on its behalf, unless it
is proved that within this period the samples or models have been re-exported.

If, before the expiration of the regulation time-limit, the samples or models are produced
for re-exportation at a Customs office competent for that purpose, such office must satisfy itself
by an inspection that the articles which are submitted to it are the same as those in respect of
which the entry permit was delivered. If no doubt exists in this respect, the office shall certify
the re-exportation and shall refund the amount of the duties deposited on importation, or shall
take the necessary steps for the release of the surety.

No charges, with the exception of the stamp duty, shall be imposed on the importer for the
issue of the permit certificate, and no charge shall be made for affixing marks to establish the iden-
tity of the samples or models.

Nationals of one of the two Contracting Parties travelling to fairs or markets in the territory
of the other contracting country for the purpose of carrying on their trade or of selling their products
shall reciprocally receive national treatment and shall not be subjected to higher taxes than are
imposed on nationals.

The above provisions shall not apply to itinerant traders, nor to hawking or the soliciting
of orders from persons not engaged in trade or industry, each of the High Contracting Parties
reserving full legislative freedom in this respect.

Article 21.

Any disputes which may arise between the two High Contracting Parties in regard to the
application or interpretation of the present Treaty shall be settled by a mixed arbitral tribunal.
The arbitral tribunal shall be constituted ad hoc and shall include an equal number of representa-
tives of the two Parties. If these representatives do not succeed in reaching an agreement, they
shall submit the dispute to a neutral umpire belonging to a third State whom the President of
the Permanent Court of International Justice may be asked to appoint if necessary.
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Article 22.

Ne seront pas census droger au principe du traitement de la nation la plus favoris6e, qui est
la base du present Trait6, les franchises, immunit~s et privileges mentionnds ci-apr~s, savoir:

a) les privileges qui ont 6t6 ou seront accord6s h des Etats limitrophes ;
b) les privileges qui ont 6t6 ou qui seront consentis par l'une des Hautes Parties contrac-

tantes h un tiers Etat en vertu d'une union douani~re d~jh existante ou qui sera
conclue h l'avenir ;

c) les franchises, immunits et privileges que 1'Esthonie accorde ou accordera h la Lithuanie
ainsi qu'bi la Finlande.

Article 23.

Le present Trait6 sera ratifi6 et les ratifications seront 6chang~es h Budapest aussit6t que faire
se pourra. En vertu des pouvoirs que la l~gislation hongroise lui confure, le Gouvernement hongrois
consent h ce que le pr6sent Trait6 soit mis en vigueur dix jours apr~s que I'approbation du Parlement
esthonien lui aura 06 notifide.

Article 24.

Le pr6sent Trait6 est conclu tout d'abord pour une dur~e ind~termin6e et restera en vigueur
tant qu'il ne sera pas d~nonc6 par l'une des Hautes Parties contractantes moyennant un avis donn6
trois mois h ravance. Le present Trait6 cesse d'6tre en vigueur trois mois aprs avoir t6 d~nonc6
de la fagon susmentionn~e.

En foi de quoi, les P16nipotentiaires des Hautes Parties contractantes ont sign6 le pr6sent
Trait6 et l'ont revktu de leurs cachets.

Fait h Reval, en double original frangais, le dix-neuf octobre 1922.

(Sign6) BtLA DE BALLAGI-PORDANY.
(Sign6) ANT. PIIP.

No 774



1924 League of Nations - Treaty Series. 363

Article 22.

The following exemptions, immunities, and privileges shall not be deemed to infringe the prin-
ciple of the most-favoured-nation treatment on which the present Treaty is based :

(a) Privileges which have been or may be granted to neighbouring States;
(b) Privileges which have been or may be granted by one of the High Contracting Parties

to a third State in virtue of a Customs union already in existence or which may
be concluded in the future;

(c) Exemptions, immunities, and privileges which are or may hereafter be granted
by Esthonia to Lithuania and to Finland.

Article 23.

The present Treaty shall be ratified and the ratifications shall be exchanged at Budapest as
soon as possible. In virtue of the powers which are conferred on it by Hungarian law, the Hun-
garian Government agrees that the present Treaty shall be put into force ten days after it has
received notification of the Esthonian Parliament's approval.

Article 24.

The present Treaty is concluded in the first instance for an indeterminate period, and shall
remain in force so long as it is not denounced by one of the High Contracting Parties giving three
months' notice to that effect. The present Treaty shall cease to be in force three months after
it has been denounced in the manner stipulated above.

In faith whereof, the Plenipotentiaries of the High Contracting Parties have signed the present
Treaty and have thereto affixed their seals.

Done at Reval, in duplicate French text, this 19th day of October 1922.

(Signed) BtLA DE BALLAGI-PORDANY.
(Signed) ANT. PIIP.
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LISTE A.

D6signation des produits Rduction
p. zoo

Epices:
3. Paprika en poudre. ..... ................ ..............

Tabac :
i. En feuilles et en paquets de feuilles avec ou sans c6tes de tabac ......

Remarque. Les marchandises d~nommdes dans cette position de l'article 21 sont
importables seulement pour l'usage des manufactures de tabac.

Ex Art. 28. Vins de raisin :
i. De toute espce, importds en f fits

Contenant au plus 160 d'alcool ...... ....................
Contenant plus de 16° et jusqu'h 250 d'alcool incl ...............

Remarque. Les vins contenant plus de 250 d'alcool suivent le r6gime du numro 27.

2. Import6s en bouteilles:
a) Non mousseux :

aa) Contenant au plus 160 d'alcool ..... .............
bb) Contenant 160 et jusqu'h 250 d'alcool incI ............

b) Mousseux de toute esp~ce ....... ....................
Remarque. L'exon~ration de 35 P. ioo pour les vins jusqu'A 160 et de 25 p. ioo

pour les vins mousseux sera portde respectivement g 45 P. ioo et L 35 P. ioo
lorsque ces vins seront accompagn~s de certificats 6mis par les laboratoires
officiels hongrois, attestant leur puret6 et certifiant leur droit . une appel-
lation r6gionale d'origine.

Ex Art. 32. Eaux min6rales purgatives naturelles ci-apr~s d6nomm6es:
Sources Aeskulap, Apenta, Deik Ferenc, Erzsdbet, Ferenc J6zsef, Herkules,

Horgony, Hunyadi JInos, Igmindi, Iv6.ndai, Kirily, Szegedi Pet6fi,
Szent Istv6.n.. ......... .........................

Ex Art. 120. Savon :
i. Savon de toilette, liquide, solide ou en poudre ............

Ex Art. 167. Machines et appareils :
3. Machines dynamo-6lectriques et moteurs 6lectriques de toute esp6ce,

transformateurs 6lectriques ...................
4. Machines agricoles, non sp~cialement dtnommdes et tracteurs de toute

esp~ce ............ .............................
5. Locomobiles avec batteuses, nettoyant enti~rement le bld ..........
6. Charrues pour 1-2 chevaux, trieurs, machines h ensemencer dispersant

largement le bl . . . . . . . . . . . . . . . . . . . . . . . .
Ex Art. 169. Instruments et appareils de physique, d'astronomie, de mathdmatique, etc., ainsi

qu'accessoires 6lectro-techniques :
3. Lampes lectriques incandescentes k fil de charbon ... ...........
4. Lampes 6lectriques incandescentes & fil de metal ... ............

Num6ro
du tarif

esthonien

Ex Art. 15.

Ex Art. 21.

35
25

35
25
25

40

20

20

30
30

33 1/3

25
25
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LIST A.

No. in
Esthonian Description of Goods Reduction

tariff per cent.

Ex Art. 15. Spices:
3- Paprika in powder .......... ....................... 75

Ex Art. 21. Tobacco :
i. In the leaf or in bundles of leaves, with or without stalks....... 20

Note. The goods specified under this item of Article 21 may be imported only
for the use of tobacco factories.

Ex Art. 28. Grape wines:
i. Of all kinds imported in barrels:

Containing not more than 16 % alcohol ........ .......... ... 35
Containing between 16 % and 25 % alcohol ...... ............ 25

Note. Wines containing more than 25 % alcohol pay duty as under Item 27.

2. Imported in bottles:
a) Still wines :

aa) containing not more than I6 % alcohol ........... .... 35
bb) containing between 16 % and 25 % alcohol ... ....... 25

b) Sparkling wines of all kinds ...... .................. ... 25
Note. The rebate of 35 % on wines of not more than 16 % content, and of 25 %

on sparkling wines, shall be increased respectively to 45 % and 35 %
when such wines are accompanied by certificates issued by the official
Hungarian laboratories attesting, their purity and certifying their right
to a regional appellation of origin.

Ex Art. 32. The following natural purgative mineral waters:
Springs of Aeskulap, Apenta, Defik Ferenc, Erzs6bet, Ferenc J6zsef, Her-

kules, Horgony, Hunyadi JAnos, Igm6ndi, Iv6.ndai, Kir~ly, Szegedi
Pet6fi, Szent IstvAn . ....... ..................... ... 40Ex Art. 120. Soap :i. Toilet soap, liquid, solid or in powder ....... ............... 20

Ex Art. 167. Machinery and apparatus:
3. Electro-dynamic machines, and electric motors of all kinds, electrical

transformers ........... .......................... 20
4. Agricultural machines, miscellaneous, and tractors of all kinds . . . 30

5. Locomobiles, together with threshers which thoroughly cleans the grain 30
6. Ploughs for one or two horses, winnowing machines and broad-cost

sowing machines ........... ........................ 33 1/3
Ex Art. 169. Physical, astronomical, mathematical and similar instruments and apparatus,

together with electro-technical accessories :
3. Incandescent electric lamps with carbon filaments ............. ... 25
4. Incandescent electric lamps with metal filaments ............. ... 25
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Num6ro
du

tarif hongrois

LISTE B.

D~signation des produits

Ex 183. Fils de coton, ordinaires, 6crus, des numdros infdrieurs au numdro
50 anglais.

Ex 184. Fils de coton, en deux fils, 6crus, des num6ros infdrieurs au numdro
5o anglais.

Ex 185. Fils de coton, en trois fils on plus, retors d'une simple torsion,
6crus, des num6ros inf6rieurs au num6ro 5o anglais.

Ex 186. Fils de coton, en trois fils ou plus, retors d'une torsion double ou
plus, dcrus, des num6ros infdrieurs an numdro 50 anglais.

Ex 187. Fils de coton, d~nomm~s aux num~ros dn tarif 183, 184, 185 et
186, blanchis, teints on imprimds.

Ex 189. Tissus de coton ordinaires, tissds avec des fils de coton numdro 50
ou moins, ayant 38 fils ou moins par 5 mm. carr6s, 6crus, blan-
chis, teints ou imprim6s, h dessins ou sans dessins.

Ex 19o. Tissus de coton, tiss6s avec des fils de coton numdro 5o ou moins,
ayant plus que 38 fils par 5 mm. carrds: 6crus, blanchis, teints
ou imprim6s, h dessins on sans dessins.

Ex 204. Fils de lin ordinaires on retors, 6crus, blanchis ou teints.
a), b) et e)

Ex 205.
a). b) etc)

Fils de chanvre ordinaires ou retors, 6crus, blanchis on teints.

Ex 207. Tissus de lin et de ramid, sans dessins, 6crus, blanchis, teints ou
imprimds.

Ex 216. Tissus de chanvre et d'autres mati6res ddnommdes au numdro 205,
mdlangdes ou non d'autres fils rentrant dans cette classe, sans
dessins, 6crus, blanchis ou teints.

Ex 217. Tissus de jute, 6crus, sans dessins, ayant an plus 40 fils de chaine
et de trame par 2 cm. carres.

Ex 229. Etoffes de laine tissdes, non sp6cialement ddnommdes, imprimdes
ou non :
a) pesant plus de 700 grammes par metre carr6,
b) pesant plus de 200 rammes, mais moins de 700 grammes

par mtre carre,
c) pesant 200 grammes ou moins par metre carr6.

Ex 296. Papier non sp6cialement ddnomm6 :
a) aa) papier de journal et d'imprimerie,

ab) autre satin6,
b) papier r6gl6.

Ex 351. Placages et contreplacages en bois
a) i. 6crus,

2. teints, vernis, cir~s on polis.
.x 356, 357, Ouvrages en bois non sp6cialement d~nomm6s:
358 et 359. Fonds de si6ge on de dossiers (pikces et parties isol~es), plaques ou

contre-plaqus (en bois tendre y compris le bouleau), vernis,
imprim~s, pyrograv~s, sculptds ou moulurds ou thermoplas-
tiqu~s.

Num~ro
du

tarif hongrois

Ex 83.

Remarque. Les livraisons sur les contingents ci-dessus fix6s s'ef-
fectuent autant que possible par des quotes-parts mensuelles
6gales.

LISTE C.

D6signation des produits

Peaux brutes de vaches, non pr~pares, sches et salves h sec.

Remarque. Les livraisons sur ce contingent s'effectuent par des
quotes-parts mensuelles 6gales.

Contingents

18 wagons par an
(6ooo pieces.)
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E

Contingents

Le contingent
pour les

matires textiles
et ouvrages en

mati6res textiles
est fix6 a

40 wagons par an
(25 ooo pouds)
en tout. La

proportion des
fils et des tissus
imprims ne doit

pas ddpasser
5 P. ioo du
contingent

entier.

480 wagons par an
(300 000 pieces.)

r8 wagons par an
(ii ooo pi6ces.)

5 wagons par an
(ioo ooo pi~ces.)



1924 League of Nations - Treaty Series. 367

LIST B.
No. in

Hungarian Description of Goods
tariff

Ex 183. Cotton yarn, ordinary, unbleached, of a lower number than No. 50
English.

Ex 184. Cotton yarn, 2 strands, unbleached, of a lower number than No. 50
English.

Ex 185. Cotton yarn, 3 or more strands, single twist, unbleached, of a
lower number than No. 50 English.

Ex i86. Cotton yarn, 3 or more strands, double twist or above, unbleached,
of a lower number than No. 5o English.

Ex 187. Cotton yarn, as described in tariff Items 183, 184, 185 and 186,
bleached, dyed or printed.

Ex 189. Ordinary cotton fabrics, woven with cotton yarn No. 50 or lower,
having not more than 38 threads per 5 square mm., unbleached,
bleached, dyed, or printed, with or without patterns.

Ex 19o. Cotton fabrics, woven with cotton yarn No. 50 or under, having
more than 38 threads per square mm., bleached, unbleached,
dyed or printed, with or without patterns.

Ex 204. Linen thread, ordinary or twisted, unbleached, bleached, or dyed.
a), b), e)

Ex 205. Hemp thread, ordinary or twisted, unbleached, bleached, or dyed.
a), b), c)

Ex 207. Linen and china-grass fabrics, without patterns, unbleached,
bleached, dyed or printed.

Ex 216. Fabrics made of hemp and other materials specified in Item 205,
whether mixed or not with other threads in this category,
without patterns, unbleached, bleached, or dyed.

Ex 217. Jute fabrics, unbleached, without pattern, having not more than
40 threads warp and weft per 2 square cm.

Ex 229. Woven woollen cloth, miscellaneous, whether printed or not

a) weighing more than 700 grammes per sq. metre.
b) weighing between 2o0 and 700 grammes per sq. metre.

c) weighing less than 200 grammes per sq. metre.
Ex 296. Paper, miscellaneous:

a) aa) Newspaper, and other paper for printing.
ab) Other glazed paper.

b) Ruled paper.
Ex 351. Wood veneer, and veneers fixed on other wood

a) i. natural.
2. dyed, varnished, coated or polished.

Ex 356, 357, Miscellaneous wooden ware :
358 and 359. chair bottoms or backs (pieces and detached parts).

veneered or double veneered (in soft wood including birch).
varnished, printed.
poker-worked, carved or moulded or bent by heat.

Note. Goods subject to the above rationing shall be delivered
as far as possible in equal monthly instalments.

No. in
Hungarian

tariff

Ex 83.
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LIST C.

Description of Goods

Raw cattle hides, undressed, dried and dry-salted.

Note. Goods subject to the above rationing shall be delivered as
far as possible in equal monthly instalments.

Allowance

The allowance
for textile

materials and
fabrics is

fixed at 40
wagon-loads
per annum

(25,000 poods);
the proportion of

yarn and printed
fabric must not

exceed 5 % of the
whole allowance.

480 wagon-loads
per annum

(300,000 pieces).

18 wagon-loads
per annum

(II,OOO pieces).

5 wagon-loads
per annum

(IOO,OOO pieces).

Allowance

18 wagon-loads
per annum

(6,ooo pieces).
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PROTOCOLE FINAL.

Au moment de proc~der h la signature du Trait6 de Commerce conclu en date de ce jour, les
Pldnipotentiaires soussign~s ont fait les d6clarations suivantes:

Ad Art. 3.

I1 est entendu que les dispositions de l'article 3 selon lesquelles les ressortissants des deux Parties
contractantes auront le droit d'ester en justice devant les tribunaux, ne s'appliquent pas h l'assis-
tance judiciaire gratuite, h la dispense de la caution judicatum solvi, h l'administration de la suc-
cession mobilire et h la situation des cr~anciers en cas de faillite, dtant donn6 que ces mati~res seront
rdgl~es sur la base de la rciprocit6 ou par un trait6 sp6cial concernant l'assistance judiciaire.

Ad Art. 3 et ad Art. 5.

Les Hautes Parties contractantes se r~servent de conclure des accords sp~ciaux sur les mati~res
suivantes :

a) protection r~ciproque de la proprit6 intellectuelle et particuli~rement protection
des brevets d'invention;

b) aide judiciaire rdciproque.

Ad Art. 17.

Les deux Parties contractantes s'engagent h prendre les mesures ndcessaires pour 6tablir, autant
que possible, des taxes directes au moins pour les principaux articles et relations les plus importantes,
afin de faciliter le trafic direct des voyageurs et marchandises.

Ad Art. 19.

En exdcution des dispositions de l'article Ier et de 'article 19 les deux Gouvernements s'effor-
ceront de faciliter le s~jour sur leurs territoires respectifs de n~gociants, fabricants, industriels et de
leurs reprdsentants, particuli~rement en ce qui concerne le visa exig6 par les r~glements policiers
en vigueur.

En foi de quoi, les Pl~nipotentiaires ont sign6 le present Protocole.

Fait h R6val, le i octobre 1922.

(Sign.) BtLA DE BALLAGI-PORDANY.
(Sign6) ANT. PIIP.
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FINAL PROTOCOL.

At the moment of signing the Treaty of Commerce concluded on to-day's date, the undersigned
Plenipotentiaries have made the following declarations

Aa Article 3.

It is understood that the provisions of Article 3, in virtue of which nationals of the two Con-
tracting Parties have the right to appear before the Courts, shall not apply to free legal assistance,
exemption from judicatum solvi deposits, the administration of bequests of movable property,
and the position of creditors in the event of bankruptcy, inasmuch as the above matters shall be
regulated on the basis of reciprocity or by a special treaty in regard to legal assistance.

Ad Article 3 and Ad Article 5.

The Contracting Parties reserve the right to concludp special agreements on the following
points

(a) Reciprocal protection of intellectual property and particularly the protection of
patents.

(b) Reciprocal legal assistance.

Ad Article 17.

The two Contracting Parties agree to take the necessary measures to establish as far as possible
through charges, at least as regards the principal articles and lines of communication, in order to
facilitate through traffic of passengers and goods.

Ad Article 19.

In accordance with the provisions of Article i and Article i9, the two Governments shall
use their best endeavours to facilitate the stay in their respective territories of traders, manufac-
turers, merchants and their representatives, particularly as regards the formalities for obtaining
the visa required by the police regulations.

In faith whereof, the Plenipotentiaries have signed the present Protocol.

Done at Reval, this 19th day of October 1922.

(Signed) B'ALA DE BALLAGI-PORDANY.
(Signed) ANT. PIIP.
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No. 775. - CONVENTION INTERNATIONALE' POUR LA SIMPLIFI-
CATION DES FOR1VALITES DOUANIPIRES. GENEVE, LE 3 NO-
VEMBRE 1923.

Textes officiels en anglais et [ranfais. Cette convention et le protocole y relatif ont 1M enregistrds par
le Secretariat, contorm6ment d I article 26 de la convention, le 27 novembre 1924, jour de son
entree en vigueur.

L'ALLEMAGNE, L'AUTRICHE, LA BET.GIQUE, LE B1tSIL, L'EMPIRE tFRITANNIQUE (AVEC LE COM-
MONWEALTH D'AUSTRALIE, L'UNION SUD-AFRICAINE, LA NOUVELLE-ZfLANDE ET L'INDE), LA BUL-

GARIE, LE CHILI, LA CHINE, LE DANEMARK, L EGYPTE, L'ESPAGNE, ILA FINLANDE, LA FRANCE, LA

GRkCE, LA HONGRIE, L'ITALIE, LE JAPON, LA LITHUANIE, LE LUXEMBOURG, LE PROTECTORAT DE
LA RP-PUBLIQUE FRAN AISE AU MAROC, LA NORVPtGE, LE PARAGUAY, LES PAYS-BAS, LA POLOGNE,
LE PORTUGAL, LA ROUMANIE, LE ROYAUME DES SERBES, CROATES ET SLOV NES, LE SIAM, LA SUkDE,
LA SUISSE, LA TCHf-COSLOVAQUIE, LA RtGENCE DE TUNIS (PROTECTORAT FRAN AIS) ET L'URUGUAY,

D6sireux d'assurer l'application du principe du traitement quitable du commerce, proclamd
r 1'article 23 du Pacte de la Soci6t6 des Nations,

Convaincus qu'en liberant le commerce inteinational du fardeau des foimalits douanires
ou similaires inutiles, excessives ou arbitraires, is r~aliseraient une 6tape importante vers l'accom-
plissement de ce dessein,

Considrant que la meilleure mani~re d'aboutir h un r~sultat en cette matire est de recourir
h un accord international, fond6 sur une juste r~ciprocit6,

Ont d~cid6 de conclure une Convention h cette fin ;
En consdquence de quoi les Hautes Parties contractantes ont nomm6 pour leurs Plnipoten-

tiaires, savoir :

LE PRtSIDENT DU REICH ALLEMAND:

M. Willy ERNST, Conseiller ministriel au Ministre des Finances du Reich;

LE PRESIDENT DE LA R]PUBLIQUE D'AUTRICHE :

M. E. PFLOGL, Ministre pl6nipotentiaire, Repr~sentant du Gouvernement f~d~ral d'Au-
triche aupr~s de la Soci~t6 des Nations;

SA MAJESTA LE RoI DES BELGES:

M. Jules BRUNET, Ministre plnipotentiaire, Pr~sident du ( Bureau international pour la
publication des tarifs douaniers ),, et

M. Armand L. J. JANSSEN, Directeur g~n~ral des Douanes;

, D~p6t des ratifications: Autriche, i septembre 1924

Belgique, 4 octobre 1924 ;
Empire Britannique, 29 aofit 1924;
Danemark, 17 mai 1924;
Italie, 13 juin 1924 ;
Nouvelle-Zdlande, 29 ao-at 1924;
Union Sud-Africaine, 29 aofit 1924.
Australie, & l'exclusion de la Papouasie, de lile Norfolk et du territoire

sous mandat de la Nouvelle-Guin~e, 13 mars 1925;
Inde, 13 mars 1925;

Cette Convention est entree en vigueur le 27 novembre 1924, conformnment bi son article 26.
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No. 775.- INTERNATIONAL CONVENTION' RELATING TO THE
SIMPLIFICATION OF CUSTOMS FORMALITIES. GENEVA, NOVEM-
BER 3, 1923.

Official texts in English and French. The Convention and the Protocol relating thereto were registered
with the Secretariat, in accordance with Article 26 o/the Convention, on November 27, 1924, date
of its entry into force.

GERMANY, AUSTRIA, BELGIUM, BRAZIL, THE BRITISH EMPIRE (WITH THE COMMONWEALTH
OF AUSTRALIA, THE UNION OF SOUTH AFRICA, NEW ZEALAND, INDIA), BULGARIA, CHILE, CHINA,
DENMARK, EGYPT, SPAIN, FINLAND, FRANCE, GREECE, HUNGARY, ITALY, JAPAN, LITHUANIA,
LUXEMBURG, THE PROTECTORATE OF THE FRENCH REPUBLIC IN MOROCCO, NORWAY, PARAGUAY,
THE NETHERLANDS, POLAND, PORTUGAL, ROUMANIA, THE KINGDOM OF THE SERBS, CROATS AND
SLOVENES, SIAM, SWEDEN, SWITZERLAND, CZECHOSLOVAKIA, THE REGENCY OF TUNIS (FRENCH
PROTECTORATE) AND URUGUAY,

Desiring to give effect to the principle of the equitable treatment of commerce laid down
in Article 23 of the Covenant of the League of Nations ;

Convinced that the freeing of international commerce from the burden of unnecessary, excessive
or arbitrary Customs or other similar formalities would constitute an important step towards
the attainment of this aim ;

Considering that the best method of achieving their present purpose is by means of an inter-
national agreement based on just reciprocity ;

Have decided to conclude a Convention for this purpose;
The High Contracting Parties have accordingly appointed as their Plenipotentiaries

THE PRESIDENT OF THE GERMAN REICH :

M. Willy ERNST, Ministerial Counsellor at the Ministry for Finance of the Reich;

THE PRESIDENT OF THE 'AUSTRIAN REPUBLIC :

M. E. PFLU4GL, Resident Minister, Representative of the Austrian Federal Government
accredited to the League of Nations

HIS MAJESTY THE KING OF THE BELGIANS :

M. Jules BRUNET, Minister Plenipotentiary, IPresident of the "Bureau international
pour la publication des tarifs douaniers ", and

M. Armand L. J. JANSSEN, Director-General of Customs;

1 Deposit of ratifications: Austria, September iI, 1924;
Belgium, October 4, 1924;
British Empire, August 29, 1924;
Denmark, May 17, 1924;
Italy, June 13, 1924;
New Zealand, August 29, 1924;
Union of South Africa, August 29, 1924;
Australia (excluding Papua, Norfolk Island and the mandated territory

of New Guinea), March 13, 1925;
India, March 13, 1925 ;

This Convention came into force November 27, 1924, in accordance with its Article 26.
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LE PRASIDENT DES ETATS-UNIS DU BRitSIL:

M. Julio Augusto BARBOZA CARNEIRO, Attach6 commercial A l'Ambassade du Br6sil pros
Sa Majest6 Britannique;

SA MAJESTA LE ROI DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELA DES MERS, EMPEREUR DES INDES:

Sir Hubert LLEWELLYN SMITH, G. C. B., Conseiller 6conomique du Gouvernement bri-
tannique ;

Pour le COMMONWEALTH D'AUSTRALIE:

M. C. A. B. CAMPION, Directeur de la Banque du Commonwealth d'Australie A
Londres ;

Pour I'UNION SUD-AFRICAINE:

Sir Hubert LLEWELLYN SMITH, G. C. B., Conseiller 6conomique du Gouvernement
britannique ;

Pour le DOMINION DE LA NOUVELLE-ZP-LANDE:

L'Honorable Sir James ALLEN, K. C.B., Haut Commissaire pour la Nouvelle-ZWlande
dans le Royaume-Uni;

Pour l'INDE:

Le Tr~s Honorable lord HARDINGE OF PENSHURT, K. G., G. C. B., G. C. S. I.,
G. C. M. G., G. C. I. E., G. C. V. 0., I. S. 0., Conseiller priv6, ancien Vice-
Roi, ancien Ambassadeur;

SA MAJESTA LE ROI DES BULGARES:

M. D. MIKOFF, Chargd d'Affaires i Berne;

LE PRtSIDENT DE LA RAPUBLIQUE DU CHILI:

M. Jorge BUCHANAN, ancien Sdnateur, Conseiller commercial h la Ldgation du Chili pros
Sa Majest6 Britannique ;

LE PR]ISIDENT DE LA RP-PUBLIQUE DE CHINE:

M. J. R. LOUTSENGTSIANG, Envoy6 extraordinaire et Ministre pldnipotentiaire pros le
Conseil Fdd6ral suisse;

SA MAJESTt LE RoI DE DANEMARK:

M. A. OLDENBURG, Envoy6 extraordinaire et Ministre pldnipotentiaire pros le Conseil
Fdral suisse, Reprdsentant du Danemark aupr6s de la Socidt6 des Nations;

SA MAJESTP, LE ROI D'EGYPTE:

M. T. C. MACAULAY, Directeur gdndral des Douanes 6gyptiennes, et
M. Ahmed Bey ABDEL KHALEK, Directeur de la Douane du Caire;

SA MAJESTP LE RoI D'ESPAGNE:

M. Emilio de PALACIOS Y FAU, Envoy6 extraordinaire et Ministre pldnipotentiaire pros
le Conseil F~dral suisse;

LE PR'ASIDENT DE LA RAPUBLIQUE DE FINLANDE:

M. Niilo MANNIO, Secrdtaire gdn6ral du Minist~re social;
M. Urho TOIVOLA, Secr6taire de Lgation;
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THE PRESIDENT OF THE UNITED STATES OF BRAZIL:

M. Julio Augusto BARBOZA CARNEIRO, Commercial Attach6 to the Brazilian Embassy
in London;

His MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND THE
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

Sir Hubert LLEWELLYN SMITH, G.C.B., Economic Adviser ito the British Government;

For the COMMONWEALTH OF AUSTRALIA:

M. C. A. B. CAMPION, Manager of the Commonwealth Bank of Australia in London;

For the UNION OF SOUTH AFRICA:
Sir Hubert LLEWELLYN SMITH, IG.C.B., [Economic Adviser to the British Govern-

ment ;

For the DOMINION OF NEW ZEALAND:
The Honourable Sir James ALLEN, K.C.B., High 'Commissioner 'for New Zealand

in the United Kingdom;

For INDIA:
The Right Honourable Lord HARDINGE OF PENSHURST, K.G., G.C.B., G.C.S.I.,

G.C.M.G., G.C.I.E., G.C.V.O., I.S.O., Privy Counsellor, Former Viceroy, former
Ambassador ;

His MAJESTY THE KING OF THE BULGARIANS:

M. D. MIKOFF, Chargd d'Affaires at Berne;

THE PRESIDENT OF THE REPUBLIC OF CHILE:

M. Jorge BUCHANAN, Former Senator, Commercial Adviser to the Chilian Legation in
London;

THE PRESIDENT OF THE REPUBLIC OF CHINA:

M. J. R. LOUTSENGTSIANG, Envoy Extraordinary and Minister Plenipotentiary to the
Swiss Federal Council;

His MAJESTY THE KING OF DENMARK:

M. A. OLDENBURG, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ; Representative of Denmark accredited to the League of Nations

His MAJESTY THE KING OF EGYPT:

M. T. C. MACAULAY, Director-General of the Egyptian Customs, and
M. Ahmed Bey ABDEL KHALEK, Director of the Cairo Customs House;

His MAJESTY THE KING OF SPAIN:

M. Emilio DE PALACIOS Y FAU, Envoy Extraordinary and Minister Plenipotentiary to
the Swiss Federal Council ;

THE PRESIDENT OF THE FINNISH REPUBLIC:

M. Niilo MANNIO, Secretary-General of the Ministry for Social Welfare, and
M. Urho TOIVOLA, Secretary of Legation;
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LE PRISIDENT DE LA RUPUBLIQUE FRAN AISE:

M. Ernest BOLLEY, Conseiller d'Etat, Directeur gdn6ral des Douanes au Ministre des
Finances ;

et, en ce qui concerne le Protectorat de la R6publique frangaise au MAROC
M. Pierre Paul SERRA, Directeur des Douanes ch6rifiennes;

et, en ce qui concerne la R6gence de TUNIS (Protectorat frangais)
M. Charles ODE, Directeur des Douanes tunisiennes

SA MAJESTt LE RoI DES HELLPNES:
M. Vasili COLOCOTRONIS, Conseiller de LUgation, et
M. Dimitri CAPSALI, Secr6taire de premi6re classe au Minist6re des Affaires 6trang6res

SON ALTESSE StRItNISSIME LE GOUVERNEUR DE HONGRIE:

M. F. de PARCHER DE TERJEKFALVA, Charg6 d'affaires h Berne;

SA MAJEST1 LE Roi D'ITALIE

Dr Carlo PUGLIESI, Sous-Directeur g~nral des Douanes;

SA MAJESTP, L'EMPEREUR DU JAPON :

M. Yotaro SUGIMURA, Sous-Directeur du Bureau imp6rial japonais de la Soci~t6 des
Nations;

LE PRESIDENT DE LA RtPUBLIQUE DE LITHUANIE:

M. Gatan DOBKEVICIUS, Conseiller de Lgation, et
Dr Petras KARVELIS, Conseiller au Ministre des Finances, du Commerce et de l'Industrie;

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG :

M. Charles VERMAIRE, Consul de Luxembourg h Gen~ve;

SA MAJESTP, LE RoI DE NORVAGE :

M. le D r Fridtjof NANSEN, Professeur . l'Universit6 de Christiania;

Le PRISIDENT DE LA RPPUBLIQUE DE PARAGUAY:

Le Dr Ramon V. CABALLERO, Charg6 d'Affaires h Paris;

SA MAJESTt LA REINE DES, PAYs-BAS :
M. E. MENTEN, Charg6 d'Affaires, a. i. h Berne, pour le Royaume en Europe ; et
M. W. I. DOUDE VAN TROOSTWIJK, Envoy6 extraordinaire et Ministre pl6nipotentiaire

pros le Conseil f6d~ral suisse pour les Indes n6erlandaises, Surinam et Curagao;

LE PRItSIDENT DE LA RPPUBLIQUE POLONAISE :

M. Jan MODZELEWSKI, Envoy6 extraordinaire et Ministre pl6nipotentiaire pros le Conseil
F6d~ral suisse;

LE PRASIDENT DE LA RPPUBLIQUE DE PORTUGAL:

M. A. Bartholomeu FERREIRA, Envoy6 extraordinaire et Ministre pl6nipotentiaire de
la R~publique portugaise pros le Conseil F~d~ral suisse;

SA MAJESTt LE RoI DE ROUMANIE :

M. Nicolas PETRESCO-COMNENE, Envoy6 extraordinaire et Ministre pl~nipotentiaire
pros le Conseil F~dral suisse;
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THE PRESIDENT OF THE FRENCH REPUBLIC :
M. Ernest BOLLEY, Councillor of State, Director-General of Customs in the Ministry

of Finance ;

and, so far as the Protectorate of the French Republic in MOROCCO is concerned:
M. P. P. SERRA, Director of the Sherifian Customs ;

and, so far as the Regency of TUNIS (French Protectorate) is concerned
M. Charles ODE, Director of Tunisian Customs;

His MAJESTY THE KING OF THE HELLENES :

M. V. COLOCOTRONIS, Counsellor of Legation, and
M. D. CAPSALI, First Secretary of Legation in the Ministry for Foreign Affairs;

His SERENE HIGHNESS THE GOVERNOR OF HUNGARY :

M. Felix PARCHER DE TERJEKFALVA, Charg6 d'Affaires at Berne;

HIS MAJESTY THE KING OF ITALY:

Dr. Carlo PUGLIESI, Sub-Director-General of Customs;

His MAJESTY THE EMPEROR OF JAPAN :
M. Y. SUGIMURA, Assistant-Director of the Imperial League of Nations Office

THE PRESIDENT OF THE LITHUANIAN REPUBLIC :
M. Galtan DOBKEVICIUS, Counsellor of Legation, and
Dr. Petras KARVELIS, Counsellor in the Ministry of Finance, of Commerce and"Industry;

HER ROYAL HIGHNESS THE GRAND-DUCHESS OF LUXEMBURG:
M. Ch. VERMAIRE, Consul of Luxemburg at Geneva;

His MAJESTY THE KING OF NORWAY:

Dr. Fridtjof NANSEN, Professor at the University of Christiania;

THE PRESIDENT OF THE REPUBLIC OF PARAGUAY :
Dr. Ramon V. CABALLERO, Charg6 d'Affaires at Paris;

HER MAJESTY THE QUEEN OF THE NETHERLANDS :
M. E. MENTEN, Charg6 d'Affaires at Berne, for the Kingdom in Europe, and
M. W. I. DOUDE VAN TROOSTWIJK, Envoy Extraordinary and Minister Plenipotentiary

io the Swiss Federal Council for the Netherlands-Indies, Surinam and Curacao;

THE PRESIDENT OF THE POLISH REPUBLIC:

M. Jan MODZELEWSKI, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council;

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

M. A. Bartholomeu FERREIRA, Envoy Extraordinary and Minister Plenipotentiary of
the Portuguese Republic to the Swiss Federal Council;

His MAJESTY THE KING OF ROUMANIA:

M. Nicolas PETRESCO-COMNENE, Envoy Extraordinary and Minister Plenipotentiary
to the Swiss Federal Council;
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SA MAJESTP_ LE ROI DES SERBES, CROATES ET SLOVPNES:

M. Radmilo BouvuITCH, Inspecteur des Douanes au Minist~re des Finances, et
M. Valdemar LOUNATCHEK, Secr~taire de la Chambre de Commerce h Zagreb;

SA MAJESTf LE RoI DE SIAM :

M. Phya SANPAKITCH PREECHA, Envoy6 extraordinaire et Ministre plnipotentiaire
pros Sa Majest6 le Roi d'Italie;

SA MAJESTt LE RoI DE SUkDE :

M. K. Hjalmar BRANTING, Repr~sentant de la Suede au Conseil de la Soci~t6 des Na-
tions ;

LE CONSEIL FADtRAL DE LA CONFtDtRATION SUISSE:

M. Samuel HAUSERMANN, Inspecteur g6n6ral hL la tate de la TIe Section de la Direction
g~n~rale des Douanes h Berne. et

M. Emile-Ferdinand LEUTE, Directeur du Vje arrondissement des Douanes . Gen~ve;

LE PRtSIDENT DE LA RtPUBLIQUE TCHt-COSLOVAQUE:

M. Jan DVORACEK, Ministre pl6nipotentiaire et Chef du D6partement 6conomique au
Minist~re des Affaires 6trangres, et

M. Auguste SCH6NBACH, Conseiller minist6riel au Minist~re des Finances;

Le PRESIDENT DE LA RitPUBLIQUE D'URUGUAY:

M. le Dr D. ENRIQUE E. BUERO, Envoy6 extrao dinaire et Ministre plnipotentiaire de
la RWpublique d'Uruguay pros le Conseil F~d6ral suisse;

Lesquels, apr~s s'8tre communiqud leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Les Etats contractants, en vue d'appliquer entre eux le principe et les stipulations de l'article
23 du Pacte de la Soci6t6 des Nations en ce qui touche l'6quitable traitement du commerce, s'enga-
gent h ne pas entraver leurs relations commerciales par des formalit~s douani~res ou similaires
qui seraient excessives, inutiles ou arbitraires.

A cet effet, les Etats contractants s'engagent h poursuivre, par toutes mesures 16gislatives
ou administratives appropri~es, la revision des dispositions 6tablies par leurs lois ou r6glements
ou par les ordonnances et instructions de leurs autorit6s administratives, en ce qui touche les for-
malits douanires et similaires, afin de les simplifier, de les adapter, de temps h autre, aux besoins
des relations commerciales avec l'tranger et d'6viter h celles-ci tout obstacle qui ne serait pas
indispensable h la protection des int6r~ts essentiels du pays.

Article 2

Les Etats contractants s'engagent h observer strictement le principe du traitement 6quitable
en ce qui concerne les r~glementations ou procedures douani~res ou similaires, les formalit~s rela-
tives h la d6livrance des licences, les m6thodes de v6rification ou d'analyse, ou toute autre question
vis~e par la prsente (onvention; et, conform6ment h ce principe, ils s'interdisent, en ces mati~res,
toute discrimination injuste, dirig6e contre le commerce d un Etat contractant.

Le principe ci-dessus demeure applicable m~me dans les cas ofi certains Etats contractants
pourraient, conformiment h leur 1gislation ou leurs accords commerciaux, se consentir r~cipro-
quement l'octroi de facilit~s encore plus grandes que celles r~sultant de la pr~sente Convention.
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His MAJESTY THE KING OF THE SERBS, CROATS AND SLOVENES:

M. Radmilo BOUYDITCH, Inspector in the General Customs Administration, and
M. Valkemar LOUNATCHEK, Secretary of the Zagreb Chamber of Commerce;

His MAJESTY THE KING OF SIAM:

M. Phya SANPAKITCH PREECHA, Envoy Extraordinary and Minister Plenipotentiary to
His Majesty the King of Italy;

HIS MAJESTY THE KING OF SWEDEN:

M. K. Hjalmar BRANTING, Representative of Sweden on the Council of the League of
Nations ;

THE SWISS FEDERAL COUNCIL:

M. Samuel HAUSERMANN, Inspector-General in charge of the Third Section in the General
Customs Administration at Berne, and

M. Emile Ferdinand LEUTE, Director of the Sixth Customs District at Geneva;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. Jan DVORACEK, Minister Plenipotentiary and Head of the Economic Department
of the Minister for Foreign Affairs, and

M. Auguste SCH6NBACH, Ministerial Counsellor in the Ministry of Finance;

THE PRESIDENT OF THE REPUBLIC OF URUGUAY:

Dr. D. Enrique E. BUERO, Envoy Extraordinary, and Minister Plenipotentiary of the
Republic of Uruguay to the Swiss Federal Council;

Who, after communicating their full powers, found in good and due form, have agreed as
follows

Article I.

The Contracting States, with a view to applying between themselves the principle and the
stipulations of Article 23 of the Covenant of the League of Nations with regard to the equitable
treatment of commerce, undertake that their commercial relations shall not be hindered by
excessive, unnecessary or arbitrary Customs or other similar formalities.

The Contracting States therefore undertake to revise, by all appropriate legislative or adminis-
trative measures, the provisions affecting Customs or other similar formalities which are pre-
scribed by their laws or by rules, regulations or instructions issued by their administrative authorities,
with a view to their simplification and adaptation, from time to time, to the needs of foreign trade
and to the avoidance of all hindrance to such trade, except that which is absolutely necessary
in order to safeguard the essential interests of the State.

Article 2.

The Contracting States undertake to observe strictly the principle of equitable treatment
in respect of Customs or other similar regulations or procedure, formalities of the grant of licences,
methods of verification or analysis, and all other matters dealt with in the present Convention,
and consequently agree to abstain, in these matters, from any unjust discrimination against the
commerce of any Contracting State.

The above principle shall be invariably applied even in cases in which certain Contracting
States, in accordance with their legislation or commercial agreements, may reciprocally agree
to accord still greater facilities than those resulting from the present Convention.
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Article 3

En raison des srieux obstacles que mettent au commerce international les prohibitions et
restrictions d'importation ou d'exportation, les Etats contractants s'engagent h adopter et ;k appli-
quer, ds que les circonstances le leur permettront, toutes les mesures propres h r~duire au minimum
lesdites prohibitions et restrictions et, dans tous les cas, 4 prendre, en matiere de licences portant
drogation aux prohibitions d'entr~e ou de sortie, toutes les dispositions utiles :

a) Pour que les conditions hL remplir et les formalit~s L accomplir h l'effet d'obtenir ces
licences soient imm~diatement portdes, dans la forme la plus claire et la plus precise,
b la connaissance du public ;

b) Pour que le mode de d~livrance de ces titres soit aussi simple et aussi stable que pos-
sible ;

c) Pour que l'examen des demandes et la remise des licences aux int6ress6s soient effec-
tuds avec la plus grande cl6rit6 ;

d) Pour que le syst~me de ddlivrance des licences soit 6tabli de mani~re k pr~venir le
trafic de ces titres. A cet effet, les licences, lorsqu'elles sont accord~es h des personnes,
doivent porter le nom du b~n~ficiaire et ne doivent pas pouvoir 6tre utilis~es par une
autre personne ;

e) Pour que, en cas de fixation de contingents, les formalit~s impos~es par le pays impor-
tateur ne soient pas de nature h emp~cher une r6partition 6quitable des quantit6s de
marchandises dont l'importation est autoris~e.

Article 4.

Les Etats contractants devront publier, sans retard, tous les r~glements visant les formalit~s
douani~res et similaires, ainsi que toutes modifications y aff~rentes, qui n'auraient pas 6t6 publi~s
jusqu'ici, de telle mani6re que les int6ress6s puissent en avoir connaissance et 6viter ainsi le pr6-
judice qui pourrait r~sulter de l'application de formalit~s douanieres ignordes d'eux.

Les Etats contractants s'engagent h ce qu'aucune mesure concernant la r~glementation
douani~re ne soit mise en vigueur qui n'ait W port6e pr6alablement A la connaissance du public,
soit par le moyen de sa publication au Journal Of/iciel du pays, soit par toute autre voie appro-
pride de publicit6 officielle ou priv~e.

La m~me obligation de publicit6 pr~alable s'applique h tout ce qui touche les tarifs, ainsi que
les prohibitions et restrictions d'importation ou d'exportation.

Toutefois, dans des cas de nature exceptionnelle, oii la publication prdalable risquerait de
porter atteinte aux intdr~ts essentiels du pays, les dispositions des alindas 2 et 3 ci-dessus perdent
leur caractre obligatoire. En de pareils cas, la publication devra cependant coincider, autant
que possible, avec la mise en vigueur de la mesure prise.

Article 5.

Chaque Etat contractant qui se trouvera, par des mesures fragmentaires ou des retouches
successives, avoir modifi6 son tarif douanier pour un nombre important d'articles, devra en donner
au public une image exacte, en publiant, sous une forme ais~ment accessible, tous les droits appli-
cables du fait de l'ensemble des dispositions en vigueur.

A cet effet, tous droits h percevoir par les autorit~s douanieres du fait de l'importation ou de
l'exportation des marchandises devront 6tre indiquds d'une mani~re mdthodique, qu'il s'agisse
de droits de douane, droits accessoires, taxes de consommation, de circulation, de manipulation
ou similaires et, en g~ndral, de toutes taxes de quelque nature qu'elles soient, 6tant entendu que
l'obligation ci-dessus pr~vuie est limit~e aux droits et taxes h percevoir, sur les marchandises impor-
ties ou export~es, pour le compte de l'Etat et du fait du d~douanement.

Les charges auxquelles la marchandise est soumise 6tant ainsi indiqudes sans ambiguit6, il
faudra, en ce qui concerne les taxes de consommation et autres h percevoir pour le compte de l'Etat
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Article 3.

In view of the grave obstacles to international trade caused by import and export prohibi-
tions and restrictions, the Contracting States undertake to adopt and apply, as soon as circum-
stances permit, all measures calculated to reduce such prohibitions and restrictions to the smallest
number; they undertake in any case, as regards import and export licences, to ,do everything
in their power to ensure :

(a) That the conditions to be fulfilled and the formalities to be observed in order to obtain
such licences should be brought immediately in the clearest and most definite form
to the notice of the public ;

(b) That the method of issue of the certificates of licences should be as simple and stable
as possible ;

(c) That the examination of applications and the issue of licences to the applicants
should be carried out with the least possible delay ;

(d) That the system of issuing licences should be such as to prevent the traffic in licences.
With this object, licences, when issued to individuals, should state the name of the
holder and should not be capable of being used by any other person ;

(e) That, in the event of the fixing of rations, the formalities required by the importing
country should not be such as to prevent an equitable allocation of the quantities of
goods of which the importation is authorised.

Article 4.

The Contracting States shall publish promptly all regulations relating to Customs and similar
formalities and all modifications therein, which have not been already published, in such a manner
as to enable persons concerned to become acquainted with them and to avoid the prejudice which
might result from the application of Customs formalities of which they are ignorant.

The Contracting States agree that no Customs regulations shall be enforced before such regu-
lations have been published, either in the Official Journal of the country concerned or through
some other suitable official or private channel of publicity.

This obligation to publish in advance extends to all matters affecting tariffs and import and
export prohibitions or restrictions.

In cases, however, of an exceptional nature, when previous publication would be likely to
injure the essential interests of the country, the provisions of the second and third paragraphs
of this Article will lose their obligatory force. In such cases, however, publication shall, so far
as possible, take place simultaneously with the enforcement of the measure in question.

Article 5.

Every Contracting State whose tariff has been modified by successive additions and alter-
ations affecting a considerable number of articles shall publish a complete statement, in an easily
accessible form, of all the duties levied as a result of all the measures in force.

For this purpose all duties levied by the Castoms authorities by reason of importation or
exportation shall be methodically stated, whether they are Customs duties, supplementary charges,
taxes on consumption or circulation, charges for handling goods or similar charges, and in general
all charges of any description, it being understood that the above obligation is limited to duties
or charges which are levied on imported or exported goods on behalf of the State and by reason
of clearing goods through the Customs.

The charges to which goods are liable being thus clearly stated, a clear indication shall be given,
in the case of taxes on consumption and other taxes levied on behalf of the State by reason of

No. 775



382 Socidte' des Nations - Recuei des Traits. 1924-1925

du fait du d~douanement, signaler si la marchandise ftrangre est grev~e d'une charge spc6iale
r~sultant de ce que, exceptionnellement, ces taxes ne seraient pas imposables aux marchandises
du pays d'importation ou ne le seraient que partiellement.

Les Etats contractants s'engagent h prendre les mesures n~cessaires pour donner aux commer-
ants la possibilit6 de se procurer des informations officielles concernant les tarifs de douane, et

notamment les taux des droits h percevoir sur une marchandise d~termin~e.

Article 6.

Afin de permettre aux Etats contractants et h leurs ressortissants d'6tre inform~s aussi rapi-
dement que possible de toutes les mesures vis6es aux articles 4 et 5 qui intdressent leur commerce,
chaque Etat contractant s'engage h communiquer au reprdsentant diplomatique de chacun des
autres Etats, ou h tout autre repr~sentant d6sign6 h cet effet et r~sidant sur son territoire, toutes
publications effectu~es en exdcution desdits articles, cette communication devant 6tre faite d~s
la parution et en double exemplaire. Faute d'un reprdsentant diplomatique ou autre, la communi-
cation sera faite h l'Etat int6ress6 par la voie qu'il indiquera h cet effet.

Chaque Etat contractant s'engage, en outre, h faire parvenir en dix exemplaires, d~s leur paru-
tion, au Secretariat de la Socit6 des Nations, toutes publications faites en execution des articles 4 et 5.

Chaque Etat contractant s'engage de m~me h communiquer en dix exemplaires, d~s leur paru-
tion, tous les tarifs douaniers ou modifications de tarifs institu6s par lui au ((Bureau international
pour la publication des tarifs douaniers de Bruxelles, charg6 par la Convention internationale
du 5 juillet 189o de la traduction et de la publication des tarifs.

Article 7.

Les Etats contractants s'engagent h prendre, tant par le moyen de leur lgislation que de leur
administration, toutes les mesures les plus appropri6es pour empcher l'application arbitraire ou
injuste de leurs lois et r~glementations, en mati~re douani~re et similaire, ainsi que pour assurer
un recours par voie administrative, judiciaire ou arbitrale aux personnes qui auraient t6 1sdes
par ces abus.

Toutes mesures de cet ordre qui sont actuellement en vigueur, ou qui seraient prises h l'avenir,
devront 6tre publi6es dans les conditions pr6vues aux articles 4 et 5.

Article 8.

Hors le cas oii elles pourraient 6tre passibles de prohibition, et pour autant que la presence de
la marchandise ne serait pas indispensable h la solution du diffrend, les marchandises qui font
1 objet d'un diff6rend relatif h la tarification, h l'origine, h la provenance ou h la valeur, doivent,
, la demande du redevable, 6tre remises imm~diatement h sa libre disposition, sans attendre la
solution du diff6rend, sous r6serve des mesures ndcessaires pour sauvegarder les int~r~ts de l'Etat.
I1 est entendu que le remboursement des droits consign~s ou l'annulation de la soumission sous-
crite par le d~clarant aura lieu d~s que sera intervenue la solution du litige, qui devra, en toute
hypoth~se, 6tre aussi rapide que possible.

Article 9.

En vue de marquer les progr~s accomplis en tout ce qui touche la simplification des forma-
lit~s douani~res ou similaires vis~es aux articles precedents, chacun des Etats contractants devra
remettre au Secrtaire g~ndral de la Soci~t6 des Nations, dans les douze mois qui suivront la
mise en vigu ur en ce qui le concerne, de la prdsente Convention, un r~sum6 des mesures prises
par lui pour assurer ladite simplification.

N' 775



1924-1925 League of Nations - Treaty Series. 383

clearing goods through the Customs, whether foreign goods are subject to a special tax owing
to the fact that, as an exceptional measure, goods of the country of importation are not or are
only partially liable to such taxes.

The Contracting States undertake to take the necessary steps to enable traders to procure
official information in regard to Customs tariffs, particularly as to the amount of the charges to
which any given class of goods is liable.

Article 6.

In order to enable Contracting States and their nationals to become acquainted as quickly
as possible with all the measures referred to in Articles 4 and 5 which affect their trade, each
Contracting State undertakes to communicate to the diplomatic representative of each other
State, or such other representative residing in its territory as may be designated for the purpose,
all publications issued in accordance with the said Articles. Such communication will be made
in duplicate and so soon as publication is effected. If no such diplomatic or other representative
exists, the communication will be made to the State concerned through such channel as it may
designate for the purpose.

Further, each Contracting State undertakes to forward to the Secretariat of the League of
Nations, as soon as they appear, ten copies of all publications issued in accordance with Articles
4 and 5.

Each Contracting State also undertakes to communicate, as soon as they appear, to the
International Office for the publication of Customs Tariffs " at Brussels, which is entrusted

by the International Convention of July 5th, 189o, with the translation and publication of such
tariffs, ten copies of all Customs tariffs or modifications therein which it may establish.

Article 7.

The Contracting States undertake to take the most appropriate measures by their national
legislation and administration both to prevent the arbitrary or unjust application of their laws
and regulations with regard to Customs and other similar matters, and to ensure redress by
administrative, judicial or arbitral procedure for those who may have been prejudiced by such
abuses.

All such measures which are at present in force or which may be taken hereafter shall be
published in the manner provided by Articles 4 and 5.

Article 8.

Apart from cases in which their importation may be prohibited, and unless it is indispensable
for the solution of the dispute that they should be produced, goods which form the subject of a
dispute as to the application of the Customs tariff or as to their origin, place of departure or value,
must, at the request of the declarant, be at once placed at his disposal without waiting for the
solution of the dispute, subject, however, to any measures that may be necessary for safeguard-
ing the interests of the State. It is understood that the refund of the amount deposited in respect
of duties or the cancellation of the undertaking given by the declarant shall take place
immediately upon the solution of the dispute, which must, in any case, be as speedy as possible.

Article 9.

In order to indicate the progress which has been made in all matters relating to the simplifica-
tion of the Customs and other similar formalities referred to in the preceding Articles, each of
the Contracting States shall, within twelve months from the coming into force in its own case
of the present Convention, furnish the Secretary-General of the League of Nations with a sum-
mary of all the steps which, it has taken to effect such simplification.
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Des r~sumds analogues seront fournis dans la suite tous les trois ans et chaque fois que le Conseil
de la Soci6td en fera la demande.

Article io.

Les 6chantillons et modeles, passibles de droits d'entree et non frappes de prohibition, importds
par les fabricants ou commerqants 6tablis dans l'un quelconque des Etats contractants, soit per-
sonnellement, soit par l'interm6diaire de voyageurs de commerce, sont admissibles en franchise
provisoire sur le territoire de chacun des Etats contractants, moyennant consignation des droits
d'entrde ou engagement cautionn6 garantissant le paiement 6ventuel de ces droits.

Pour b~n~ficier de cette faveur, les fabricants ou commerqants et les voyageurs de commerce
doivent se conformer aux lois, r~glements et formalitds de douane sur la mati~re 6dict~s par les
susdits Etats; ces lois et r~glements pourront imposer aux int6ress6s l'obligation d'une carte de
l6gitimation.

Pour l'application du present article, sont considdr~s comme 6chantillons ou modules tous
objets repr~sentatifs d'une marchandise ddterminde sous la double rdserve, d'une part, que lesdits
objets soient susceptibles d'6tre dfiment identifi6s lors de la r~exportation, d'autre part, que les
objets ainsi import~s ne reprsentent pas des quantit6s ou valeurs telles que, dans leur ensemble,
ils n'auraient plus le caractre usuel d'6chantillons.

Les autorit~s douani~res de l'un quelconque des Etats contractants consid~reront comme suffi-
santes, au point de vue de la reconnaissance ult6rieure de l'identit6 des 6chantillons ou modules,
les marques qui y auront 6t6 appos~es par la douane d'un autre Etat contractant, . la condition
que ces 6chantillons ou modules soient accompagn6s d'une liste descriptive certifi6e par les auto-
rites douani~res de ce dernier Etat. Des marques suppldmentaires pourront cependant 6tre appo-
s6es sur les 6chantillons ou modules par la douane du pays d'importation dans tous les cas oii celle-
ci jugerait ce complement de garantie indispensable pour assurer l'identification des 6chantillons
ou modules, lors de la r6exportation. Hormis ce dernier cas, la vrification douani~re consistera
simplement k reconnaitre l'identit6 des 6chantiflons et h determiner le montant des droits et taxes
6ventuellement exigibles.

Le d~lai de r~exportation est fix6 au minimum h six mois, sauf la facult6 de prolongation
r~serv~e h 1'administration douani~re du pays d'importation. Pass6 le d6lai imparti, le paiement
des droits sera exig6 sur les 6chantillons non rdexport~s.

Le remboursement des droits consigns l'entr6e ou la liberation de la caution qui garantit
le vaiement de ces droits seront effectu~s sans retard h tous les bureaux situ6s aux fronti~res ou
. 1 intrieur du pays, qui auront re~u les attributions n~cessaires k cet effet, et 6ventuellement

sous d~duction des droits aff~rents aux 6chantillons ou modules qui ne seraient pas pr~sent6s h
la rdexportation. Les Etats contractants publieront la liste des bureaux auxquels lesdites attri-
butions auront 6td conf~rdes.

Dans le cas oii une carte de l6gitimation est exig 6, celle-ci doit 6tre conforme au module annex6
au present article et 8tre d~livr~e par une autorit6 agr6e k cette fin par l'Etat dans lequel les fabri-
cants ou commerqants ont le si ge de leurs affaires. Sous condition de r~ciprocit6, les cartes de
lgitimation seront exempt~es d'un visa consulaire ou autre, sauf dans le cas oii un Etat justifierait
que des circonstances sp6ciales ou exceptionnelles l'obligent h l'exiger. Dans ce cas, le cofit du visa
devra tre fix6 h un taux aussi minime que possible et ne pourra- dpasser le cofit de l'dmission.

Les Etats contractants se communiqueront, directement, h bref ddlai, et communiqueront
6galement au Secretariat de la Soci~t6 des Nations, la liste des autorit~s reconnues comp~tentes
pour ddlivrer les cartes de lgitimation.

Jusqu'5 l'institution du r~gime ci-dessus d6fini, les facilit6s que les Etats accordent d6j'k ne
seront pas restreintes.

Les dispositions du prdsent article, sauf celles relatives k la carte de lgitimation, sont appli-
cables aux dchantillons et modules qui, passibles de droits d'entr~e et non frappls de prohibition,
seraient import6s par les fabricants, commer ants ou voyageurs de commerce 6tablis dans Fun
quelconque des Etats contractants, m~me si ces fabricants, commer~ants ou voyageurs de com-
merce n'accompagnent pas lesdits dchantillons ou modules.
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Similar summaries shall thereafter be furnished every three years and whenever requested
by the Council of the League.

Article io.

Samples and specimens which are liable to import duty, and the importation of which is not
prohibited, shall, when imported by manufacturers or traders established in any of the Contract-
ing States, either in person or through the agency of commercial travellers, be temporarily admitted
free of duty to the territory of each of the Contracting States, subject to the amount of the import
duties being deposited or security being given for payment if necessary.

To obtain this privilege, manufacturers or traders and commercial travellers must comply
with the relevant laws, regulations and Customs formalities prescribed by the said States ; these
laws and regulations may require the parties concerned to be provided.with an identity card.

For the purpose of the present Article, all objects representative of a specified category of
goods shall be considered as samples or specimens, provided, first, that the said articles are such
that they can be duly identified on re-exportation, and secondly, that the articles thus imported
are not of such quantity or value that, taken as a whole, they no longer constitute samples in the
usual sense.

The Customs authorities of any of the Contracting States shall recognise as sufficient for the
future identification of the samples or specimens the marks which have been affixed by the Customs
authorities of any other Contracting State, provided that the said samples or specimens are
accompanied by a descriptive list certified by the Customs authorities of the latter State. Addi-
tional marks may, however, be affixed to the samples or specimens by the Customs authorities
of the importing country in all cases in which the latter consider this additional guarantee indis-
pensable for ensuring the identification of the samples or specimens on re-exportation. Except
in the latter case, Customs verification shall be confined to identifying the samples and deciding
the total duties and charges to which they may eventually be liable.

The period allowed for re-exportation is fixed at not less than six months, subject to pro-
longation by the Customs administration of the importing country. When the period of grace
has expired, duty shall be payable on samples which have not been re-exported.

The refund of duties paid on importation, or the release of the security for payment of these
duties, shall be effected without delay at any of the offices situated at the frontier or in the interior
of the country which possess the necessary authority, and subject to the deduction of the duties
payable on samples or specimens not produced for re-exportation. The Contracting States shall
publish a list of the offices on which the said authority has been conferred.

Where identity cards are required, they must conform to the specimen annexed to this
Article and be delivered by an authority designated for this purpose by the State in which the
manufacturers or traders have their business headquarters. Subject to reciprocity, no consular
or other visa shall be required on identity cards, unless a State shows that such a requirement
is rendered necessary by special or exceptional circumstances. When a visa is required, its cost
shall be as low as possible and shall not exceed the cost of the service.

The Contracting States shall, as soon as possible, communicate direct to each other, and also
to the Secretariat of the League of Nations, a list of the authorities recognised as competent to
issue identity cards.

Pending the introduction of the system defined above, facilities at present granted by States
shall not be curtailed.

The provisions of the present Article, except those referring to identity cards, shall be applic-
able to samples and specimens which are liable to import duties and the importation of which
is not prohibited, when imported by manufacturers, traders or commercial travellers established
in any of the Contracting States, even if not accompanied by the said manufacturers, traders, or
commercial travellers.
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(MODkLE)

NOM DE L'I TAT
(Autoriti de ddlivrance)

CARTE DE LIPGITIMATION POUR VOYAGEURS DE COMMERCE
valable pendant douze mois 4 compter de la date de delivrance.

Bon pour ........................................ No de la carte ..........
I1 est certifi6 par la prdsente que le porteur de cette carte,

M . ............................................... n6 h ..................
dem eurant . ......................... rue ..................... no .......
P oss~d e I ..................................................................

. . . . . . . . . . . . . . . . . . .. . . . . . . . . . . . . . . . .. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

sous la raison de commerce.............................................

de la maison
(ou) est commis-voyageur au service I des. . . . . . ..Ides maisons

Sposs~de

I possdent

sous la raison de com m erce ................................................

Le porteur de cette carte se proposant de recueillir des commandes dans les
pays susvis6s et de faire des achats pour la (les) maison (s) dont il s'agit, il est certifi6
que ladite (lesdites) maison (s) est (sont) autorisde (s) h pratiquer son (leurs) industrie (s)
et son (leurs) commerce (s) It ( ..... ) et y paie (nt) les contributions 16gales h. cet effet.

........ ), le .................... 19 ......

Signature du chef de la (des) maison(s)

Signalement du porteur :

Age.................................
T aille ...................................
Cheveux ................................
Signes particuliers ........................

Signature du porteur. :

1 Indication de la fabrique ou du commerce.

N.B. - On ne doit remplir que la rubrique I du formulaire, lorsqu'il s'agit du
chef d'un 6tablissement commercial ou industriel.
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[SPECIMEN.]

[NAME OF STATE.]
(Issuing Office.)

IDENTITY CARD FOR COMMERCIAL TRAVELLERS.
Valid for twelve months including the day of issue.

Good for ............................................. No. of identity card ....
It is hereby certified that the bearer of this card

M . .......................................... born at ....................
living at .......................... N o ......... Street ...................
is the ow ner of (1) .........................................................
a t ........................................................................
for the purpose of trade ....................................................

the firm of
(or) is a commercial traveller employed by

Ithe firms of
a t ........................................................................

w possess Iw h ic h I p s e e s . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .Ipossesses
for the purposes of trade ...................................................

The bearer of this card intends to solicit orders in the above-mentioned countries
and to make purchases for the firm(s) referred to. It is hereby certified that the said
firm(s) is (are) authorised to carry out its (their) business and trade at ....... and
that it pays (they pay) the taxes, as provided by law, for that purpose.

........... th e .................... 19 ......

Signature of the head of the firm(s):

Description of the bearer.

A ge .....................................
H eight ..................................
H air ....................................
Special M arks ............................

Signature of the bearer.

I State the articles or nature of the trade.

N.B. - The first entry should only be completed for heads of commercial or
manufacturing businesses.
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Article ii.

Les Etats contractants limiteront dans toute la mesure possible les cas oh des certificats d'ori-
gine sont exig~s.

En conformit6 avec ce principe, et 6tant entendu que les administrations douanires conser-
vent leur plein droit de contr6le quant h 1'origine rdelle des marchandises et, partant, le pouvoir
d'exiger, nonobstant la production de certificats, toutes justifications autres qu'elles jugent ndces-
saires, les Etats contractants acceptent de se conformer aux dispositions suivantes :

V0 Les Etats contractants s'appliqueront 4 rendre aussi simples et 6quitables que possible la
procedure et les formalit~s relatives h la d6livrance et h la reconnaissance des certificats d'origine,
et ils porteront h la connaissance du public les cas dans lesquels les certificats sont exig6s et les
conditions auxquelles ils sont ddlivrds.

20 Les certificats d'origine peuvent 6maner, non seulement des autorit~s officielles des Etats
contractants, mais aussi de tous organismes ayant ]a competence et pr~sentant les garanties n~ces-
saires, qui auraient 6td pr6alablement agr6s par chacun des Etats int6ress6s. Chaque Etat contrac-
tant communiquera aussit6t que possible, au Secr6tariat de la Soci6t6 des Nations, la liste des
organismes qu'il aura habilitis pour la d6livrance des certificats d'origine. Chaque Etat se reserve
le droit de retirer son agrgment h Fun quelconque des organismes ainsi notifids, s'il constate que
cet organisme a 6mis indfiment les dits certificats.

30 Dans le cas oii la marchandise ne serait pas import~e directernent du pays d'origine, mais
parviendrait par la voie d'un pays tiers contractant, les administrations douani~res admettront
les certificats d'origine 6tablis par les organismes qualifi6s du dit pays tiers, tout en r~servant leur
droit de verifier la recevabilit6 de pareils certificats au mfme titre que ceux d6livr6s par le pays

d'origine.
40 Les administrations douani~res n'exigeront pas la production du certificat d'origine:

a) Lorsque l'intdress6 renonce h r6clamer le b6n~fice d'un r6gime dont l'application
est subordonn6e h la production d'un tel certificat ;

b) Lorsque la nature mme des marchandises 6tablit incontestablement leur origine
et qu'un accord pr~alable est intervenu ht cet 6gard entre les Etats int6ress~s ;

c) Lorsque la marchandise est accompagn6e d'un certificat attestant qu'elle a droit
h une appellation r~gionale, sous la rdserve que ce titre ait W d~livr6 par un organisme
habilit6 I cette fin et agr 6 par l'Etat importateur.

50 Si la lgislation de leurs pays respectifs n'y fait pas obstacle, les administrations douani~res
devront, au cas oi la rdciprocit6 serait assurde :

a) Affranchir 6galement de la justification d'origine, hors le cas de soup~on d'abus,
les importations qui, manifestement, ne pr6sentent pas un caract6re commercial ou
qui, ayant ce caract~re, n'ont qu'une faible valeur ;

b) Accepter les certificats d'origine dlivr6-s pour des marchandises dont l'exportation
n'aurait pas dt6 imm6diatement effectude, pourvu que l'expdition de ces marchan-
dises ait eu lieu dans un d6lai fix6 h un mois ou h deux mois, selon que le pays d'expddi-
tion et le pays de destination sont ou non limitrophes, ces d6lais 6tant susceptibles
de prolongation, si les raisons invoqudes pour expliquer le retard du transport appa-
raissent suffisantes.

60 Lorsque, pour une raison plausible, l'importateur ne sera pas en mesure de presenter le
certificat d'origine lors de l'importation des marchandises, le ddlai ndcessaire pour la production
de ce titre pourra lui etre accord6 aux conditions que les administrations douani~res jugeront
utiles pour garantir le paiement des droits 6ventuellement exigibles. Le certificat 6tant ultdrieure-
ment produit, les droits qui auraient 6t6 acquitt~s ou consign~s en trop seront remboursds aussit6t
que possible.

Il sera tenu compte, pour l'application de la prdsente disposition, des conditions r6sultant
dventuellement du d6compte de contingents.
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Article ii.

The Contracting States shall reduce as far as possible the number of cases in which certifi-
cates of origin are required.

In accordance with this principle, and subject to the understanding that the Customs Admini-
strations will retain fully the right of verifying the real origin of goods and consequently also the
power to demand, in spite of the production of certificates, any other proof they may deem neces-
sary, the Contracting States agree to comply with the following provisions:

i. The Contracting States shall take steps to render as simple and equitable as possible the
procedure and formalities connected with the issue and acceptance of certificates of origin, and
they shall bring to the notice of the public the cases in which such certificates are required and
the conditions on which they are issued.

2. Certificates of origin may be issued not only by the official authorities of the Contracting
States, but also by any other organisations which possess the necessary authority and offer the
necessary guarantees and are previously approved for this purpose by each of the States concerned.
Each Contracting State shall communicate as soon as possible to the Secretariat of the League
of Nations a list of organisations which it has designated for the purpose of delivering certificates
of origin. Each State retains the right of withdrawing its approval from any organisation which
has been so notified to it, if it is shown that such organisation has issued certificates in an improper
manner.

3. In cases where goods are not imported direct from the country of origin, but are forwarded
through the territory of a third contracting country, the Customs administrations shall accept
the certificates of origin drawn up by the approved organisations of the third contracting country,
retaining, however, the right to satisfy themselves that such certificates are in order in the same
manner as in the case of certificates issued by. the country of origin.

4. The Customs administrations shall not require the production of a certificate of origin:
(a) In cases where the person concerned renounces all claim to the benefit of a r~gime

which depends for application upon the production of such a certificate.
(b) When the nature of the goods clearly establishes their origin, and an agreement

on this subject has been previously concluded between the States concerned ;
(c) When the goods are accompanied by a certificate to the effect that they are entitled

to a regional appellation, provided that this certificate has been issued by an organ-
isation designated for this purpose and approved by the importing State.

5. If the law of their respective countries permits, and subject to reciprocity, Customs admi-
nistrations shall :

(a) Except in cases where abuse is suspected, dispense with proof of origin' in regard
to imports which are manifestly not of a commercial nature, or which, although
of a commercial nature, are of small value ;

(b) Accept certificates of origin issued in respect of goods which are not exported immed-
iately, provided that such goods are despatched within a period of either one
month or two months, according as the exporting country and the country of
destination are or are not contiguous ; this period may be extended, provided that
the reasons given for the delay in completing the transport of the goods appear
satisfactory.

6. When, for any sufficient reason, the importer is unable to produce a certificate of origin
when he imports his goods, the Customs authorities may grant him the period of grace necessary
for the production of this document, subject to such conditions as they may judge necessary to
guarantee the charges which may eventually be payable. Upon the certificate being subsequently
produced, the charges which may have been paid, or the amount paid in excess, shall be refunded
at the earliest possible moment.

In applying the above provision, such conditions as may result from the exhaustion of the
quantities which may be imported under a rationing system shall be taken into account.
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70 Les certificats pourront 6tre 6tablis, soit dans la langue du pays importateur, soit dans la
langue du pays exportateur, la douane du pays d'importation conservant, en cas de doute sur la
teneur du document, la facult6 d'en rdclamer une traduction.

80 Les certificats d'origine seront en principe dispens6s du visa consulaire, surtout quand ils
6manent des administrations douani~res. Si, dans des cas exceptionnels, le visa consulaire reste
exig6, les intress~s peuvent, h leur choix, soumettre les certificats d'origine au visa, soit du consul
de leur ressort, soit du consul d'un ressort voisin ; le cofit du visa devra 6tre aussi r6duit que pos-
sible et ne pourra d6passer le cofit de 1'6mission, en particulier lorsqu'il s'agit d'envois de faible
valeur.

9 o Les dispositions du pr6sent article sont applicables h tous documents faisant office de certi-
ficats d'origine.

Article 12.

Les documents dits <( factures consulaires * ne seront exigibles qu'autant que la production
en sera rendue ndcessaire, soit pour 6tablir l'origine de la marchandise importde, lorsque l'origine
est susceptible d'influer sur les conditions d'admission de la marchandise, soit pour ddterminer
la valeur de celle-ci, dans le cas de tarifications ad valorem pour l'application desquelles la facture
commerciale ne serait pas suffisante.

La contexture des factures consulaires sera simplifi~e de mani~re h 6viter toutes complications
ou difficult~s et faciliter l'tablissement de ces titres par le commerce int6ress6.

Le cofit du visa des factures consulaires ne comportera qu'un droit fixe, qui devra 6tre aussi
r~duit que possible, et il ne sera pas exig6, pour une m~me facture, un nombre d'exemplaires sup-
rieur h trois.

Article 13.

Lorsque le regime applicable h une cat~gorie quelconque de marchandises import6es d6pend
de 1'excution de conditions techniques sptciales, en ce qui touche leur composition, leur degr6 de
puret6, leur qualitM, leur 6tat sanitaire, leur zone de production ou d'autres conditions analogues,
les Etats contractants s'efforceront de conclure des accords aux termes desquels les certificats
ddlivr~s, ainsi que les timbres on marques apposds dans le pays exportateur pour garantir que les
dites conditions sont remplies, seront accept~s, sans que ces marchandises soient soumises h une
seconde analyse ou h un nouvel essai dans le pays importateur, sous r6serve de garanties sp6ciales,
lorsqu'il y a pr~somption que les conditions exig~es ne sont pas remplies. L'Etat importateur
devrait avoir de m~me toutes garanties en cc qui concerne l'autorit6 qui d~livre les certificats,
ainsi que la nature et le caractere des epreuves exigees dans le pays exportateur. D'autre part,
l'administration douani~re de l'Etat importateur deIvrait conserver le droit de procdder h une
contre analyse toutes les fois qu'elle aurait des raisons particulires d'y recourir.

Pour faciliter la g~n~ralisation de tels accords, il serait utile d'y introduire les specifications
ci-apr~s :

a) M6thodes h suivre uniformdment par tons les laboratoires chargs de proc6der aux
analyses ou essais, ces m~thodes pouvant tre p~riodiquement revis~es h la demande
d'un ou de plusieurs Etats parties h ces accords ;

b) Nature et caract~re des 6preuves h pratiquer dans chacun des Etats parties aux dits
accords, en ayant soin de d~terminer le degr6 de puret6 exigible pour les produits,
de fa~on ne pas aboutir h une v~ritable prohibition.

Article 14.

Les Etats contractants examineront les methodes les plus appropri6es pour simplifier et rendre
plus uniformes, en mfme temps que plus 6quitables, au moyen d'une action, soit individuelle,
soit concert6e, les formalitds aff6rentes au d6douanement rapide des marchandises, h la visite des
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7. Certificates may be in either the language of the importing country or the language of
the exporting country, the Customs authorities of the importing country retaining the right to
demand a translation in case of doubt as to the effect of the document.

8. Certificates of origin shall not in principle require a consular visa, particularly when they
originate from the Customs administrations. If, in exceptional cases, a consular visa is required,
the persons concerned may at their discretion submit their certificates of origin either to the Consul
of their district or to the Consul of a neighbouring district for a visa. The cost of the visa must be
as low as possible, and must not exceed the cost of issue, especially in the case of consignments
of small value.

9. The provisions of the present Article shall apply to all documents used as certificates of
origin.

Article 12.

The documents known as " Consular invoices " will not be required, unless their production
is necessary either to establish the origin of the goods imported in cases where the origin may
affect the conditions under which the goods are admitted, or to ascertain the value of the latter
in the case of an ad valorem tariff, for the application of which the commercial invoice would not
suffice.

The form of Consular invoices shall be simplified so as to obviate any intricacies or difficulties
and to facilitate the drawing up of these documents by the branch of trade concerned.

The cost of a visa for Consular invoices shall be a fixed charge, which should be as low as pos-
sible ; the number of copies of any single invoice required shall not exceed three.

Article 13.

Where the r~gime applicable to any class of imported goods depends on the fulfilment of
particular technical conditions as to their constitution, purity, quality, sanitary condition, district
of production, or other similar matters, the Contracting States will endeavour to conclude agree-
ments under which certificates, stamps or marks given or affixed in the exporting country to
guarantee the satisfaction of the said conditions will be accepted without the goods being sub-
jected to a second analysis or other test in the country of importation, subject to special guarantees
to be taken where there is a presumption that the required conditions are not fulfilled. The im-
porting State should be afforded every guarantee as to the authorities appointed to issue the certi-
ficates and the nature and standard of the tests applied in the exporting country. The Customs
administrations of the importing State should also retain the right to make a second analysis when-
ever there are special reasons for doing so.

To facilitate the general adoption of such agreements, it would be useful that they should
indicate :

(a) The methods to be uniformly adopted by all laboratories appointed to make analyses
or other tests, these methods being open to revision from time to time at the request
of one or more of the States parties to such agreements ;

(b) The nature and standard of the tests to be carried out in each of the States parties
to such agreements, due care being taken that the standard of purity required for
the various products is fixed in such a way as not to be tantamount to virtual
prohibition.

Article 14.

The Contracting States shall consider the most appropriate methods of simplifying and making
more uniform and reasonable, whether by means of individual or concerted action, the formalities
relating to the rapid passage of goods through the Customs, the examination of travellers' luggage,
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bagages des voyageurs, au rgime des marchandises en entrep6t, aux taxes de magasinage, et
aux autres matires vis6es 5 I'annexe au present article.

Pour l'application du dit article, les Etats contractants envisageront favorablement les recom-
mandations contenues dans cette annexe.

Annexe d l'article 14.'

A. - DtDOUANEMENT RAPIDE DES MARCHANDISES

Organisation et fonctionnement du service.

i. Pour 6viter l'engorgement dans certains bureaux fronti~res, il est d6sirable que la pratique
du d~douanement dans les bureaux ou entrep6ts int6rieurs soit facilitde, quand les r~glements
int~rieurs, les conditions de transport et la nature des marchandises le permettent.

2. Il est d6sirable que, hors le cas de soupgon d'abus et sans pr6judice des droits que les Etats
tiennent de leur lgislation, les plombs ou scell6s douaniers appos6s par un Etat sur des marchan-
dises en transit ou dirig~es sur entrep6t soient reconnus et respect6s par les autres Etats, sous
reserve de la facult6 pour ceux-ci de completer le plombage ou les scell6s par l'apposition de nouvelles
marques douanires.

Passage des marchandises en douane.

3. I1 est d6sirable que, dans toute la mesure du possible et sans pr6judice de la facult6 de per-
cevoir des redevances sp~ciales, les Etats :

a) Facilitent le d6douanement des denr6es pdrissables, en dehors des heures d'ouver-
ture des bureaux et des jours ouvrables ;

b) 'Autorisent, dans les limites de leur l6gislation, le chargement et le d6chargement
des navires et bateaux, en dehors des jours et heures ordinaires des travaux de la
douane.

Facilitds accordies au diclarant.

4. II est d~sirable que le destinataire soit toujours libre, sous rdserve des stipulations de
l'article IO de la Convention de Berne du 14 octobre 189o sur le transport de marchandises par
chemin de fer, amendd par la Convention de Berne du 19 septembre i9o6, de d6clarer lui-
mdme les marchandises en douane, ou de les faire d~clarer par une personne de son choix.

5. I1 est desirable - 1I oji le syst&me sera reconnu applicable - qu'il soit adoptd un formulaire
comportant h la fois la d~claration en douane h remplir par l'int6ress6, le certificat de v6rification et,
lorsque le pays intdress6 le juge utile, la quittance du paiement des droits d'entr6e.

6. Il est ddsirable que les Etats s'abstiennent autant que possible d'appliquer des p~nalitgs
s~v~res pour de Idg~res infractions hi la procedure ou h la r6glementation douani~re. En particalier,
dans le cas oi la production de documents est exig~e pour le d~douanement d'une marchandise,
s'il a t6 commis une omission on une erreur manifestement d~nu6es de toute intention frauduleuse
et facilement rdparable, I'amende 6ventuelle devra 6tre r~duite au minimum, de manire h ce qu'dtant
aussi peu on~reuse que possible, elle n'ait d'autre caract~re que celui d'une sanction de principe,
c'est-h-dire d'un simple avertissement.

7. I1 serait utile d'envisager la possibilitd d'employer, pour l'acquittement ou la garantie des
droits de douane, des cheques postaux on des cheques de banque, moyennant la production pr~a-
lable d'un cautionnement permanent.
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the system of goods in bond and warehousing charges, and the other matters dealt with in the
Annex to this Article.

In giving effect to this Article, the Contracting States will extend favourable consideration
to the recommendations contained in that Annex.

Annex to Article 14.

A - RAPID PASSAGE OF GOODS THROUGH THE CUSTOMS.

Organisation and working of the service.

i. In order to avoid congestion at certain frontier Customs Offices, it is desirable that the
practice of clearing goods at inland offices or warehouses should be encouraged whenever domestic
regulations, transport conditions and the nature of the goods permit of this being done.

2. It is desirable that, unless abuse is suspected, and subject to the rights of States under
their own legislation, the lead or other Customs seals affixed by a State to goods which are in transit
or on their way to warehouses should be recognised and respected by other States, apart from
the right of the latter to affix new Customs marks in addition to the lead or other seals.

Passage of goods through the Customs.

3. It is desirable that the States should, as far as is possible, but without prejudice to their
right to levy special charges:

(a) facilitate the clearing of perishable goods outside ordinary office hours and on days
other than working days ;

(b) authorise, as far as their legislation permits, the lading and unlading of vessels and
boats outside the ordinary Customs-House working days and office hours.

Facilities granted to persons declaring goods.

4. It is desirable that the consignee should always be free, except in so far as otherwise
provided by Article io of the Berne Convention of October 14th, 189o, regarding the Carriage of
Goods by Rail, which was amended by the Berne Convention of September 19th, 19o6, to declare,
in person, goods in a Customs Office, or to cause this declaration to be made by some person de-
signated by him.

5. It is desirable, wherever it is considered that such a system could usefully be employed,
to adopt a printed form, including the Customs declaration, to be filled in by the party concerned,
the certificate of verification, and, if the country in question regards it as advisable, the receipt
for the payment of the import duties.

6. It is desirable that States should refrain, so far as possible, from inflicting severe penalties
for trifling infractions of Customs procedure or regulations. In particular, if an act of omission
or an error has been committed which is obviously devoid of any fraudulent intent and which can
easily be put right, in respect of cases in which the production of documents is required for the
clearing of goods through the Customs, any fine which may be imposed should be as small as possible
so as to be as little burdensome as possible and to have no character other than that of a formal
penalty, i.e. of a simple warning.

7. Consideration should be given to the possibility of using postal money-orders or cheques,
against security of a permanent character, for the payment or guarantee of Customs duties.
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8. If est d~sirable que les autorit6s douani~res soient, autant que possible, autoris~es, lorsque
l'identit6 des marchandises peat 6tre 6tablie hi leur satisfaction, h rembourser, en cas de r~exporta-
tion des marchandises, les droits acquitt~s h leur importation, h condition qu'elles soient rest~es
sans interruption sous le contr6le de la douane. If est 6galement d~sirable qu'aucun droit d'expor-
tation ne soit impos6 lors de la r~exportation de ces marchandises.

9. Il conviendrait de prendre des mesures appropri~es pour dviter tout retard dans le d~douane-
ment des catalogues de commerce et autres imprims du mme genre destin6s a la r6clame, lors-
qu'ils sont exp~di~s par la poste ou emball~s avec la marchandise laquelle ils se rapportent.

io. If est d~sirable que, dans le cas oh certaines pi~ces n6cessaires aux formalit~s douani~res
devraient porter le visa d'un consul ou d'une autre autorit6, le bureau charg6 du visa s'efforce
d'adopter, autant que possible, les heures de service en usage dans les milieux commerciaux de la
localit6 oii il se trouve ; il est d~sirable, en outre, que les redevances pour heures suppl~mentaires,
lorsque ces redevances sont perques, soient limit~es g un chiffre aussi raisonnable que possible.

B. VISITE DES BAGAGES DES VOYAGEURS

1I. I1 est d6sirable de voir g~ndraliser autant que possible la pratique de la visite douani~re
des bagages h main dans les trains h intercirculation complete, soit en cours de route, soit pendant
le stationnement des trains en gare-fronti~re.

12. Il est d~sirable que la pratique recommandde au No ii ci-dessus, en ce qui concerne la
visite des bagages des voyageurs, soit, autant que possible, 6tendue aux voyages maritimes et
fluviaux. La visite devrait, dans la mesure du possible, s'effectuer h bord des bateaux, soit en cours
de route, lorsque la travers~e n'est pas longue, soit l'arriv~e dans le port.

13. I1 est ddsirable que soient affichds dans les locaux de la douane et, autant que possible,
dans les voitures de chemin de fer et les bateaux, les droits et taxes auquels sont soumis les prin-
cipaux objets que le voyageur emporte ordinairement avec lui, ainsi que la nomenclature des
articles prohib~s.

C. RP-GIME DES MARCHANDISES EN ENTREP6TS ET TAXES DE MAGASINAGE.

14. It est d6sirable que les Etats dans lesquels des 6tablissements de cette nature n'existent
pas encore crdent ou approuvent la creation d'entrep6ts dits fictifs ou particuliers; ces 6tablisse-
ments pourraient 6tre autoris~s pour des marchandises qui, en raison de leur nature, r~clament des
soins spdciaux.

15. Il est ddsirable que les droits de magasinage dans les entrep6ts soient calcul6s sur une base
raisonnable et de telle sorte qu'ils ne ddpassent pas, dans la r~gle, la couverture des frais gdndraux
et la r~mundration du capital engag6.

16. If est d~sirable que toute personne ayant des marchandises en entrep6t soit autoris6e
retirer les marchandises avari6es ; celles-ci seraient soit d6truites en prdsence de fonctionnaires

des douanes, soit renvoy6es h l'expdditeur, sans 6tre astreintes au paiement d'aucun droit de douane.

D. MARCHANDISES FIGURANT AU MANIFESTE ET NON DtBARQUI ES.

17. Il est d6sirable que les droits d'entrde ne soient pas exig~s pour des marchandises qui,
bien qu'elles figurent au. manifeste, ne sont pas effectivement introduites dans le pays, toute justi-
fication probante devant tre fournie i cet 6gard, soit par le transporteur, soit par le capitaine,
dans le d6lai imparti par l'administration douani~re.
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8. It is desirable that the Customs authorities should as far as possible be authorised, when
the identity of the goods can be established to their satisfaction, to refund on re-exportation of
goods the duties paid on their importation, provided that they have remained continuously under
the supervision of the Customs authorities. It is also desirable that no export duties should be
imposed when such goods are re-exported.

9. Suitable measures should be taken to avoid all delay in the passage through the Customs
of commercial catalogues and other printed matter of the same kind intended for advertisement
when they are sent by post or packed with the goods to which they refer.

io. It is desirable, in cases in which certain documents necessary for purposes of Customs
formalities must bear the visa of a consulate or other authority, that the office which grants the
visa should endeavour so far as possible to keep the hours of business which are habitual in the
commercial circles of the locality in which such office is situated; it is also desirable that charges
for attendances out of office hours, when levied, should be fixed at as reasonable a figure as pos-
sible.

B. - EXAMINATION OF BAGGAGE.

ii. It is desirable that the practice of examining hand baggage in trains consisting entirely
of corridor stock, either en route or when the train stops at a frontier station, should if possible
be generally applied.

12. It is desirable that the practice recommended in paragraph ii above as regards the exa-
mination of travellers' baggage should, as far as possible, be extended to journeys by sea and on
rivers. The examination should, as far as practicable, be carried out on board ship, either during
the voyage, when the crossing is not long, or on the ship's arrival in port.

13. It is desirable that notices should 'be posted on the Customs-House premises and, as far
as possible, in railway carriages and on boats, stating the charges and duties payable on the chief
articles which travellers usually carry, and also a list of the articles the importation of which is pro-
hibited.

C. - TREATMENT OF GOODS IN WAREHOUSES AND WAREHOUSING CHARGES.

14. It is desirable that States in which such institutions do not already exist should establish
or approve the establishment of so called " constructive " and " special " warehouses, which might
be used for goods requiring special care on account of their peculiar character.

15. It is desirable that warehouse charges should be drawn up on a reasonable basis so as
to be as a rule no more than sufficient to cover general expenses and interest on the capital laid
out.

16. It is desirable that all persons having goods in warehouses should be allowed to withdraw
damaged goods ; the latter should be either destroyed in the presence of the Customs officials or
returned to the consignor without the payment of any Customs duties.

D. - GooDs SHOWN ON THE MANIFEST BUT NOT LANDED.

17. It is desirable that the payment of import duties should not be required in the case of
goods which, although they are shown on the manifest, are not actually introduced into the country,
provided that sufficient evidence of the fact is furnished either by the carrier or by the captain
within a time-limit fixed by the Customs authorities.
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E. COOPARATION DES SERVICES.

I8. II est desirable de d6velopper l'institution des gares internationales et de r~aliser la coop6-
ration effective des divers services nationaux qui y sont install6s.

I1 y aurait lieu 6galement d'6tablir, autant que possible, la concordance effective des attribu-
tions et des heures d'ouverture des bureaux correspondants de deux pays limitrophes et situ6s de
part et d'autre de la fronti~re, qu'il s'agisse de routes, de voles fluviales ou de voles ferr~es. L'6ta-
blissement de bureaux de douane de pays limitrophes en un m~me endroit et, si la chose est rdali-
sable, dans le m~me bAtiment, devrait 6tre autant que possible g6n6ralisd.

A l'effet de r~aliser les recommendations contenues dans la pr~sente section E, il est d~sirable
qu'une Conf~rence internationale soit r~unie, laquelle participeront des repr~sentants de toutes
les administrations et organismes int6ress~s.

Article 15.

Chacun des Etats contractants s'engage, moyennant des garanties suffisantes de ]a part des
transporteurs et sous reserve des peines de droit en cas de fraude ou d'importation licite, h auto-
riser 1'acheminement direct et d'office, sans visite douani~re h la fronti~re, des bagages enregistr~s,
du lieu d'exp6dition h l'6tranger vers un bureau de l'int6rieur de son territoire, si ce bureau est
qualifi6 h cet effet. Les Etats publieront la liste des bureaux ainsi qualifi~s. I1 est entendu que le
voyageur aura la facult6 de declarer ses bagages au premier bureau d'entr~e.

Article 16.

Les Etats contractants, tout en se r6servant tons droits quant h l'dconomie de leur ldgislation
propre en matire d'importation et d'exportation temporaires, s'inspireront, autant que possible
des notions expos6es h l'annexe du pr6sent article en ce qui touche le rdgime des marchandises
importdes ou export6es pour subir un compldment de transformation, des objets destin6s h figurer
dans des expositions d'un caract~re public, qu'elles aient un but industriel, commercial, artistique
ou scientifique, des appareils et objets d'exp6riences et de d6monstrations, des vhicules de tou-
risme ou de d6m~nagement, des 6chantillons, des emballages, des marchandises export6es sous
r~serve de retour, et de toutes autres espces similaires.

Annexed l'article 16.

I. I1 est desirable que les dispositions des lois et r~glements sur les importations et les expor-
tations temporaires soient simplifi~es autant que les circonstances le permettront et qu'elles regoivent
la publicit6 pr6vue aux articles 4 et 5 de la prdsente Convention.

2. II est ddsirable que les mesures d'application fassent, autant que possible,. l'objet de dis-
positions g6n~rales, afin que toutes personnes ou firmes int6ress6es puissent en avoir connaissance
et en bn6ficier.

3. I1 est d~sirable que les proc6d~s employ~s pour l'identification des marchandises soient
aussi simples que possible, et, h cet effet, il est recommande :

a) De tenir compte des garanties qui r6sultent de l'existence sur les objets de marques
appos~es par les administrations douanires d'autres Etats ;

b) D'admettre le syst me d'identification par voje de modules ou d'dchantillons et aussi
par voie de dessins on de descriptions compltes et ddtaill~es, surtout lorsque l'apposi-
tion de marques serait impossible ou pr6senterait des inconv6nients.
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E. - CO-OPERATION OF THE SERVICES CONCERNED.

18. It is desirable to develop the system of international railway stations and to obtain effective
co-operation among the various national organisations established therein.

It would also be advisable to establish the closest possible concordance between the functions
and office hours of the corresponding offices of two contiguous countries, whether in the case of
roads, rivers or railways. The practice of establishing the Customs offices of contiguous countries
in the same place, and, if feasible, even in the same building, should if possible be made general.

With a view to carrying out the recommendations contained in the present Section E, it is
desirable that an international conference should be convened, in which representatives of all
the administrations and organisations concerned should take part.

Article 15.

Each of the Contracting States undertakes, in return for adequate guarantees on the part
of the transport agents, and subject to legal penalties in case of fraud or illegal importation, to
allow baggage registered from the place of despatch abroad to be forwarded as of right, and with-
out a Customs examination at the frontier, to a non-frontier Customs office in its territory, if such
office is qualified for this purpose. The Contracting States shall publish lists of Customs offices
thus qualified. It is understood that the traveller will have the choice of declaring his baggage
at the first office of entry.

Article 16.

The Contracting States, while reserving all their rights in respect of their own system of law
regarding temporary importation and exportation, will be guided as far as possible by the prin-
ciples laid down in the Annex to this Article as regards the regime to be applied to goods which
are imported or exported in order to undergo a manufacturing process, to articles intended for
exhibitions of a public character, whether for industrial, commercial, artistic or scientific purposes,
to apparatus and articles employed for experiments or demonstrations, to touring vehicles, or
furniture vans, to samples, to packing-cases and wrappings, to goods exported subject to an under-
taking that they will be returned, and to other goods of a similar kind.

Annex to Article 16.

i. It is desirable that the provisions of laws and regulations relating to temporary import-
ation and exportation shall be simplified as far as circumstances allow, and shall be made public
in the manner provided for in Articles 4 and 5 of the present Convention.

2. It is desirable that the measures of application should so far as possible form the subject
of general regulations, in order that the persons or firms concerned may be acquainted with
and able to take advantage of them.

3. It is desirable that the procedure adopted for the identification of goods should be as
simple as possible, and that for this purpose :

(a) the guarantee afforded by the presence on the articles of marks affixed by the Customs
administrations of other States should be taken into consideration ;

(b) the system of identification by specimens or samples, by drawings or by complete and
detailed descriptions should be instituted, especially in cases in which the affixing of
marks is impossible or offers disadvantages.
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4. I1 est d~sirable que les formalit~s, tant de declaration que de v~rification, puissent tre
accomplies, non seulement dans les bureaux fronti6res, mais aussi dans tous bureaux situ~s h l'in-
t~rieur du pays et ayant reu les attributions n~cessaires h cette fin.

5. II est d~sirable que des d6lais suffisants soient accord6s pour l'exdcution des travaux en
vue desquels sont effectu6es les importations et les exportations temporaires, qu'il soit tenu compte
des circonstances imprdvues qui peuvent en retarder 1'ach~vement et que le dMlai soit prorog6
en cas de besoin.

6. I1 est d~sirable que les garanties soient accept~es sous forme tant de soumissions caution-
n~es que de versements en num~raire.

7. II est d~sirable que les cautionnements soient rembours~s ou ddgag~s ds qu'il aura 06
satisfait h toutes les obligations qui avaient 6t6 contract~es.

Article 17.

La prdsente Convention ne porte pas atteinte aux mesures g6ndrales ou particulires qu'un
Etat contractant serait exceptionnellement oblig6 de prendre en cas d'6v~nements graves int-
ressant la s~curit6 du pays ou ses int~r~ts vitaux, 6tant entendu que le principe de l'6quitable
traitement du commerce doit toujours tre observd dans toute la mesure du possible. Elle ne doit
pas davantage pr~judicier aux mesures que les Etats contractants pourraient 6tre amends h prendre
pour assurer la sant6 des hommes, des animaux ou des plantes.

Article x8.

La prsente Convention n'impose h aucun des Etats contractants d'obligation qui irait h
l'encontre de ses droits et devoirs en tant que Membre de la Soci6t6 des Nations.

Article 19.

Les engagements souscrits par des Etats contractants en mati~re de r~glementation douani~re,
en vertu de trait~s, conventions ou accords, conclus par eux avant la date du 3 novembre 1923,
ne sont pas abrogds par suite de la mise en vigueur de la pr6sente Convention.

En raison de cette non-abrogation, les Etats contractants s'engagent, d~s que les circonstances
le rendront possible et tout au moins au moment de l'expiration de ces accords, a apporter aux
engagements ainsi maintenus qui contreviendraient aux dispositions de la prdsente Convention,
toutes modifications destinies les mettre en harmonie avec elles ; 6tant entendu que cet engage-
ment ne s applique pas aux stipulations des trait~s qui ont mis fin h la guerre de 1914-1918, trait~s
auxquels la pr~sente Convention ne saurait porter aucune atteinte.

Article 2o.

Conform~ment h larticle 23 e du Pacte de la Socit6 des Nations, tout Etat contractant qui
pourra invoquer valablement contre l'application de:l'une quelconque des dispositions de la prd-
sente Convention, sur tout ou partie de son territoire, une situation 6conomique grave, r~sultant
de ddvastations commises sur son sol pendant la guerre de 1914-1918, sera consid~r6 comme dis-
pens6 temporairement des obligations r6sultant de l'application de ladite disposition, 6tant entendu
que le principe de l'6quitable traitement du commerce, auquel les Etats contractants s'obligent,
doit 6tre observ6 dans toute la mesure possible.
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4. It is desirable that the formalities in connection both with declaration and verification
should be carried out not only in the frontier offices but also in any offices situated in the interior
of the country concerned which possess the necessary authority.

5. It is desirable that an adequate time-limit should be allowed for the execution of under-
takings which involve temporary importation or exportation, and that due consideration should
be given to any unforeseen circumstances which may delay their execution, and the time-limit
prolonged in case of need.

6. It is desirable that guarantees should be accepted in the form either of properly secured
bonds or of payments in cash.

7. It is desirable that the security given should be refunded or released as soon as all the
obligations which had been contracted have been fulfilled.

Article 17.

The present Convention does not prejudice exceptional measures of a general or particular
character which a Contracting State may be obliged to take in the event of an emergency affecting
the safety or vital interests of the country, it being understood that the principle of the equitable
treatment of commerce must be observed to the utmost possible extent. Nor does it prejudice
the measures which Contracting States may take to ensure the health of human beings, animals
or plants.

Article 18.

The present Convention does not impose upon a Contracting State any obligations conflicting
with its rights and duties as a Member of the League of Nations.

Article 19.

The coming into force of the present Convention will not abrogate the obligations of Contract-
ing States in relation to Customs regulations under Treaties, Conventions or Agreements concluded
by them before November 3rd, 1923.

In consideration of such agreements being kept in force, the Contracting States undertake,
so soon as circumstances permit, and in any case on the termination of the agreement, to introduce
into agreements so kept in force which contravene the provisions of the present Convention the
modifications required to bring them into harmony with such provisions ; it being understood that
this obligation is not applicable to the provisions of the treaties which terminated the war of
1914-1918, and which are in no wise affected by the present Convention.

Article 20.

In conformity with Article 23 (e) of the Covenant of the League of Nations, any Contracting
State which can establish a good case against the application of any provision of the present
Convention in some or all of its territory, on the ground of the grave economic situation arising
out of the acts of devastation perpetrated on its soil during the war of 1914-1918, shall be deemed
to be relieved temporarily of the obligations arising from the application of such provision, it being
understood that the principle of the equitable treatment of commerce, which is accepted as binding
by the Contracting States, must be observed to the utmost possible extent.
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Article 21.

I1 est entendu que cette convention ne doit pas 6tre interpr~t~e comme r6glant en quoi que
ce soit les droits et obligations inter se de territoires faisant partie ou places sous la protection d'un
mme Etat souverain, que ces territoires pris individuellement soient ou non Etats contractants.

Article 22.

Si un diff~rend surgit entre deux ou plusieurs Etats contractants au sujet de l'interpr6tation
ou de l'application des dispositions de la pr6sente Convention et si ce diff6rend ne peut tre rdgl6,
soit directement entre les parties, soit par la voie de tout autre moyen de r6glement amiable, les
parties au diff6rend pourront, avant de recourir h toute procedure arbitrale ou judiciaire, soumettre
le diff~rend, aux fins d'amiable composition, h tout organisme technique que le Conseil de la
Soci~t6 des Nations pourra d6signer h cet effet. Cet organisme formulera un avis consultatif apr~s
avoir entendu les parties et les avoir, au besoin, reunies.

L'avis consultatif formulM par ledit organisme ne liera pas les parties au diff~rend, h moins
qu'il ne soit accept6 par chacune d'elles, et les parties conserveront la libert6, soit apr~s avoir
recouru la procedure ci-dessus mentionn6e, soit pour remplacer cette procedure, de recourir
h toute autre proc6dure arbitrale ou judiciaire de leur choix, y compris linstance devant la Cour
permanente de Justice internationale, pour toutes mati~res qui sont de la competence de la Cour,
aux termes de son statut.

Si un diff~rend de la nature prdcisde h l'alin6a premier du present article surgit au sujet de
1 interpretation ou de 1'application, soit des alin~as 2 ou 3 de 1'article 4, soit de l'article 7 de la
prdsente Convention, les Parties devront, h la requete de l'une d'elles, soumettre l'objet du litige
bL la d~cision de la Cour permanente de Justice internationale, qu'elles aient ou non, au pr~alable,
recouru h la procedure pr~cis6e au paragraphe premier du present article.

La proc6dure ouverte devant l'organisme vis6 ci-dessus ou l'avis formul6 par lui, n'entrainera
en aucun cas la suspension de la mesure qui fait l'objet du litige ; il en sera de m~me dans le cas
d'une instance devant la Cour permanente de Justice internationale, h moins que celle-ci n'en
d~cide autrement aux termes de l'article 41 de son statut.

Article 23.

La pr~sente Convention, dont les textes fran~ais et anglais feront 6galement foi, portera la
date de ce jour, et sera, jusqu'au 31 octobre 1924, ouverte h la signature de tout Etat reprdsent6

la Conference de Gen~ve, de tout Membre de la Soci~t6 des Nations et de tout Etat h qui le Conseil
de la Soci6t6 des Nations aura h cet effet, communiqud un exemplaire de la pr~sente Convention.

Article 24.

La pr6sente Convention est sujette h ratification. Les instruments de ratification seront trans-
mis au Secr6taire g6n6ral de la Soci~t6 des Nations, qui en notifiera le d~p6t aux Membres de la
Soci~t6 des Nations signataires de la Convention, ainsi qu'aux autres Etats signataires.

Article 25.

A partir du 31 octobre 1924, tout Etat repr~sent6 h la Conf6rence visde h l'article 23, et non
signataire de la Convention, tout Membre de la Soci6t6 des Nations et tout Etat auquel le Conseil
de la Soci~t6 des Nations aura, h cet effet, communiqu6 un exemplaire, pourra adherer h la pr~sente
Convention.
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Article 21.

It is understood that the present Convention must not be interpreted as regulating in any
way rights and obligations inter se of territories forming part or placed under the protection of
the same sovereign State, whether or not these territories are individually Contracting States.

Article 22.

Should a dispute arise between two or more Contracting States as to the interpretation or
application of the provisions of the present Convention, and should such dispute not be settled
either directly between the parties or by the employment of any other means of reaching agree-
ment, the parties to the dispute may, before resorting to any arbitral or judicial procedure, submit
the dispute, with a view to an amicable settlement, to such technical body as the Council of the
League of Nations may appoint for this purpose. This body will give an advisory opinion after
hearing the parties and effecting a meeting between them if necessary.

The advisory opinion given by the said body will not be binding upon the parties to the dispute
unless it is accepted by all of them, and they are free either after resort to such procedure or in lieu
thereof to have recourse to any arbitral or judicial procedure which they may select, including
reference to the Permanent Court of International Justice as regards any matters which are within
the competence of that Court under its Statute.

If a dispute of the nature referred to in the first paragraph of this Article should arise with
regard to the interpretation or application of paragraphs 2 or 3 of Article 4, or Article 7, of the pre-
sent Convention, the parties shall, at the request of any of them, refer the matter to the decision
of the Permanent Court of International Justice, whether or not there has previously been recourse
to the procedure prescribed in the first paragraph of this Article.

The adoption of the procedure before the body referred to above or the opinion given by it
will in no case involve the suspension of the measures complained of ; the same will apply in the
event of proceedings being taken before the Permanent Court of International Justice, unless the
Court decides otherwise under Article 41 of the Statute.

Article 23.

The present Convention, of which the French and English texts are both authentic, shall
bear this day's date, and shall be open for signature until October 31st, 1924, by any State represent-
ed at the Conference of Geneva, by any Member of the League of Nations and by any States to
which the Council of the League of Nations shall have communicated a copy of the Convention
for this purpose.

Article 24.

The present Convention is subject to ratification. The instruments of ratification shall be
deposited with the Secretary-General of the League of Nations, who shall notify their receipt to
the Members of the League which are signatories of the Convention and to the other signatory
States.

Article 25.

After October 31st, 1924, the present Convention may be acceded to by any State represented
at the Conference referred to in Article 23 which has not signed the Convention, by any Member
of the League of Nations, or by any State to which the Council of the League of Nations shall have
communicated a copy of the Convention for this purpose.
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Cette adhesion s'effectuera au moyen d'un instrument communiqu6 au Secr6taire g6n~ral de
la Soci~td des Nations, aux fins de ddp6t dans les archives du Secr6tariat. Le Secrdtaire g6n~ral
notifiera ce d6p6t imm6diatement aux Membres de la Soci~t6 des Natiohs, signataires de la Conven-
tion, ainsi qu'aux autres Etats signataires.

Article 26.

La prfsente Convention n'entrera en vigueur qu'apr~s avoir W ratifi~e par cinq Puissances.
La date de son entrde en vigueur sera le quatre-vingt-dixi~me jour apris la reception par le Secr6-
taire g~n6ral de la SociWtf des Nations de la cinqui~me ratification. Ult~rieurement, la prdsente
Convention prendra effet, en ce qui concerne chacune des Parties, quatre-vingt-dix jours apr s la
r~ception de la ratification ou de la notification de l'adhdsion.

Conformdment aux dispositions de l'article 18 du Pacte de la Socit6 des Nations, le Secr~taire
g~n~ral enregistrera la pr6sente Convention le jour de l'entrde en vigueur de cette derni~re.

Article 27.

Un recueil special sera tenu par le Secrdtaire gdn~ral de la Soci6t6 des Nations, indiquant
queUes Parties ont sign6 ou ratifi6 la prdsente Convention, y ont adhr6 ou l'ont d~nonc~e. Ce
recueil sera constamment ouvert aux Membres de la Soci~td et publication en sera faite aussi sou-
vent que possible, suivant les indications du Conseil.

Article 28.

La pr~sente Convention peut 6tre d~nonce par notification 6crite, adress6e au Secrftaire
ggn~ral de la Soci~t6 des Nations. La d~nonciation deviendra effective un an apr~s la date de sa
reception par le Secr6taire g6n6ral et n'aura d'effet qu'en ce qui concerne le Membre de la Soci6t6
des Nations ou l'Etat d~non~ant.

Le Secr~taire gdn~ral de la Socidt6 des Nations portera h la connaissance de chacun des Mem-
bres de la Socit6 des Nations signataires de la Convention ou adhdrents h la Convention et des
autres Etats signataires ou adh6rents toute d6nonciation re~ue par lui.

Article 29.

Tout Etat signataire ou adherent de la prdsente Convention peut d6clarer, soit au moment de
sa signature, soit au moment de sa ratification ou de son adhesion, que son acceptation de la pr6-
sente Convention n'engage pas, soit l'ensemble, soit tel de ses protectorats, colonies, possessions
ou territoires d'outre-mer soumis h sa souverainet6 ou h son autorit6, et peut, ult6rieurement
et conform6ment . l'article 25, adh~rer s~par~ment au nom de l'un quelconque de ses protectorats,
colonies, possessions ou territoires d'outre-mer, exclus par cette d~claration.

La d~nonciation pourra 6galement s'effectuer sdpar~ment pour tout protectorat, colonie,
possession ou territoire d'outre-mer ; les dispositions de l'article 28 s'appliqueront h cette d~non-
ciation.

Article 30.

Le Conseil de la Soci6t6 des Nations est pri6 de considrer l'opportunit6 de r~unir une Conf6-
rence h fin de revision de la prdsente Convention, si un tiers des Etats contractants en fait la
demande.
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Accession shall be effected by an instrument communicated to the Secretary-General of the
League of Nations to be deposited in the archives of the Secretariat. The Secretary-General
shall at once notify such deposit to all the Members of the League of Nations signatories of the
Convention and to the other signatory States.

Article 26.

The present Convention will not come into force until it has been ratified by five Powers.
The date of its coming into force shall be the ninetieth day after the receipt by the Secretary-
General of the League of Nations of the fifth ratification. Thereafter, the present Convention will
take effect in the case of each Party ninety days after the receipt of its ratification or of the notifi-
cation of its accession.

In compliance with the provisions of Article 18 of the Covenant of the League of Nations.
the Secretary-General will register the present Convention upon the day of its coming into force,

Article 27.

A special record shall be kept by the Secretary-General of the League of Nations showing
which of the Parties have signed, ratified, acceded to or denounced the present Convention. This
record shall be open to the Members of the League at all times ; it shall be published as often as
possible, in accordance with the directions of the Council.

Article 28.

The present Convention may be denounced by an instrument in writing addressed to the
Secretary-General of the League of Nations. The denunciation shall become effective one year
after the date of the receipt of the instrument of denunciation by the Secretary-General, and shall
operate only in respect of the Member of the League of Nations or State which makes it.

The Secretary-General of the League of Nations shall notify the receipt of any such denunc-
iations to all the Members of the League of Nations signatories of or adherents to the Convention
and to the other signatory or adherent States.

Article 29.

Any State signing or adhering to the present Convention may declare, at the moment either
of its signature, ratification or accession, that its acceptance of the present Convention does not
include any or all of its colonies, overseas possessions, protectorates, or overseas territories under
its sovereignty or authority and may subsequently adhere, in conformity with the provisions of
Article 25, on behalf of any such colony, overseas possession, protectorate or territory excluded by
such declaration.

Denunciation may also be made separately in respect of any such colony, overseas possession,
protectorate or territory, and the provisions of Article 28 shall apply to any such denunciation.

Article 30.

The Council of the League of Nations is requested to consider the desirability of summoning
a Conference for the purpose of revising the present Convention if requested by one-third of the
Contracting States.
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En foi de quoi, les P1nipotentiaires susnomm s
ont sign6 la pr6sente Convention.

FAIT h Gen~ve, le trois novembre mil neuf cent
vingt-trois, en simple expedition qui sera d6-
posde dans les archives du Secr6tariat de la
Soci~t6 des Nations; copie conforme en sera
remise h tous les Etats repr6sentds h la Confd-
rence.

In faith whereof the above-named Plenipo-
tentiaries have signed the present Convention.

DONE at Geneva, the third day of November
one thousand nine hundred and twenty-three
in a single copy which will remain deposited
in the archives of the Secretariat of the League
of Nations : certified copies will be transmitted
to all the States represented at the Conference.

WILLY ERNST

E. PFLOGL

J. BRUNET.
A. JANSSEN

J. A. BARBOZA CARNEIRO

H. LLEWELLYN SMITH

H. LLEWELLYN SMITH

GERMANY

AUSTRIA

BELGIUM

BRAZIL

BRITISH EMPIRE

UNION OF SOUTH AFRICA

C. A. B. CAMPION

NOUVELLE-ZIALANDE J. ALLEN. NEW ZEALAND

I hereby declare that my signature includes the Mandated Terri-
tory of Western Samoa'.

INDE

BULGARIE

CHILI

HARDINGE OF PENSHURST. INDIA

D. MIKOFF

JORGE BUCHANAN

BULGARIA

CHILE

ALLEMAGNE

AUTRICHE

BELGIQUE

BRASIL

EMPIRE BRITANNIQUE

UNION SUD-AFRICAINE

AUSTRALIE AUSTRALIA

Traduction :

Je d6clare par la pr6sente que ma signature engage le territoire sons mandat du Samoa occidental.
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PAYS-BAS THE NETHERLANDS

Me r~f~rant k l'art. 29 de la Convention, je declare que le Gouvernement N~erlandais, tout
en n'acceptant la Convention que pour le Royaume en Europe, n'6carte pas d'une mani~re cat~go-
rique son adhesion en ce qui concerne les territoires d'outre-mer, mais que le Gouvernement diff~re
cette adhesion et se rdserve d'adh~rer ult~rieurement soit pour l'ensemble, soit pour l'un ou l'autre
de ses territoires d'outre-mer 1.

E. MENTEN.

Pays-Bas. Pour les territoires d'outre-mer : Indes N~erlandaises, Surinam et Curacao 2

W. DOUDE VAN TROOSTWIJK.

POLOGNE J. MODZELEWSKI. POLAND

PORTUGAL A. M. BARTHOLOMEU FERREIRA PORTUGAL

ROUMANIE ROUMANIA

Au nom du Gouvernement Royal de Roumanie je fais les m~mes r~serves formuldes par
les diff6rents Gouvernements, - ins6r~es i l'art. 6 du Protocole, - et j'explique que le
Gouvernement Royal entend que l'art. 22 de la Convention conf~re le droit de recourir h la
procedure pr~vue dans ledit article aux seules Hautes Parties contractantes, - pour des ques-
tions d'ordre gdn6ral, - les simples particuliers ne pouvant saisir que les instances judiciaires
nationales en cas de d6saccord avec les autorit6s du Royaume 3

N. P. COMNtNE.

ROYAUME DES SERBES, KINGDOM OF THE SERBS,
CROATES ET SLOV NES RADMILO BOUYDITCH CROATS AND SLOVENES

Dr VALDEMAR LOUNATCHEK

Translation
1 With reference to Article 29 of the Convention, I have the honour to declare that, although

the Netherlands Government only accepts the Convention in respect of its European territories,
it does not definitely refuse its adhesion as regards its overseas possessions. The Netherlands Govern-
ment wishes, however, to postpone such adhesion, and reserves the right subsequently to adhere in
respect of all or any of its overseas possessions.

2 Netherlands. For the overseas territories : Netherlands Indies, Surinam and Curacao.

3 On behalf of the Royal Roumanian Government, I make the same reservations as those
formulated by the other Governments and inserted in Article 6 of the Protocol, and I would add
that the Royal Government understands that Article 22 of the Convention confers the right to have
recourse to the procedure provided for in this Article for questions of a general nature solely on the
High Contracting Parties, private persons being only entitled to appeal to their own judicial author-
ities in case any dispute arises with the authorities of the Kingdom.

Les reserves faites par la Roumanie ont 6t6 The reservations made by Roumania have
accept6es par le Conseil dans sa s6ance du io mars been accepted by the Council at its meeting of
1925. March 10, 1925:
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SIAM

SUkDE

SUISSE

TCHItCOSLOVAQUIE

R-GENCE DE TUNIS
(PROTECTORAT FRANqAIS)

URUGUAY

PHYA SANPAKITCH PREECHA.

Hj. BRANTING

HAUSERMANN
E. LEUTI2

J. DVORACEK
D. SCHONBACH

ODE

E. E. BUERO

SIAM

SWEDEN

SWITZERLAND

CZECHOSLOVAKIA

REGENCY OF TUNIS
(FRENCH PROTECTORATE)

URUGUAY
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PROTOCOLE

DE LA CONVENTION INTERNATIONALE POUR LA SIMPLIPICATION DES FORMALITtS DOUANIkRES.

Au moment de proc~der i la signature de la Convention, pour la simplification des formalit~s
douani~res, conclue h la date de ce jour, les soussign~s, dfiment autoris6s, sont convenus de ce qui
suit :

I. I1 est entendu que les obligations qui r~sultent, pour les Etats contractants, de la Conven-
tion ci-dessus visde, n'affectent en aucune fa~on celles qu'ils ont contract6es ou pourront contracter
a 1avenir, conform~ment h des trait~s ou accords internationaux visant h sauvegarder la sant6
des hommes, des animaux ou des plantes (notamment la Convention internationale de 1'opium),
ou destin6s 5. d~fendre la moralit6 publique ou ayant pour objet la sdcurit6 internationale.

2. En ce qui concerne l'application de l'article 3, 'engagement souscrit par le Canada ne lie
que le Gouvernement fdd6ral sans engager les Gouvernements des Provinces auxquels la consti-
tution canadienne donne le pouvoir d'interdire ou de restreindre, sur leur territoire, lIimportation
de certains produits.
. 3. En ce qui concerne l'application des articles 4 et 5, l'adh6sion du Br6sil et du Canada n'im-

plique, pour ces Etats, la responsabilit6 du Gouvernement f~d~ral, en mati6re d'exportation, que
dans la mesure oii il prend lui-mrme des dispositions tarifaires ou r6glementaires vis6es aux dits
articles, sans qu'il puisse assumer aucune responsabilit6 en ce qui concerne les dispositions de
meme ordre prises par les Etats ou Provinces en vertu des droits que la Constitution du pays leur
conf~re.

4. En ce qui concerne l'application de 1'article 4 et du second alinea de I'article 5, I'engagement
souscrit par I'Allemagne n'implique pas l'obligation de publier certaines taxes minimes qu'elle
peroit ou certaines formalit~s sp~ciales qu'elle applique, lesquelles ne sont pas 6dict~es par elle,
mais institu6es par Fun quelconque des Etats fd6r~s ou par une autorit6 locale quelconque.

5. Pour l'application de 1'article ii, les Etats contractants reconnaissent que les r~gles 6tablies
par eux constituent des garanties minima qui pourront tre r~clam~es par tous les Etats contrac-
tants, mais n'excluent pas l'extension ou l'adaptation desdites r~gles dans des accords bilat~raux
ou autres, que lesdits Etats institueraient volontairement entre eux.

6. Etant donn6 les conditions sp~ciales dans lesquelles ils se trouvent, les Gouvernements
d'Espagne, de Finlande, de Pologne et de Portugal ont d6clar6 qu'ils se rservent la facult6 d'ex-
cepter, lors de la ratification, l'article io, et qu'ils ne s'obligent h appliquer ledit article qu'apr~s
une p~riode de cinq ans h dater de ce jour.

Une d~claration analogue a 6t6 faite par les Gouvernements d'Espagne, de Grce et de Por-
tugal en ce qui concerne le 80 de 'article ii de la Convention et par les Gouvernements d'Espagne
et de Portugal h l'6gard du 30 du mme article. Le Gouvernement polonais a fait une d6claration
semblable au sujet de l'application de l'ensemble de cet article, h 'exception des 10, 20, 40, 50,
70 et 90, aux prescriptions 'desquels il accepte de se conformer ds la mise en vigueur, en ce qui
le concerne, de ladite Convention.

Les autres Etats contractants, en d~clarant qu'ils acceptent les r6serves ainsi formul6es, sti-
pulent qu'ils ne seront eux-mmes lids, pour les mati&es qui en font l'objet, h I'6gard des Etats
qui en b6n6ficient, que lorsque l'application des stipulations ainsi diff~r~es sera, de la part desdits
Etats, devenue effective.

Les exceptions formul~es ult6rieurement par d'autres gouvernements au moment de leur
ratification ou de leur adhesion, en ce qui concerne l'article xo, l'article ii ou des dispositions
particuli~res de ces articles, seront admises, pour la dur~e visde au premier alin~a et dans les condi-
tions mentionn~es au troisi~me alin6a ci-dessus, si le Conseil de la Soci~t6 des Nations en decide
ainsi, apr~s consultation de rorgane technique pr~vu h l'article 22 de la Convention.

Le prdsent Protocole aura les mrmes force, valeur et durde que la Convention conclue h la date
de ce jour et dont il doit 6tre consid6r6 comme faisant partie int6grante.
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PROTOCOL

TO THE INTERNATIONAL CONVENTION RELATING TO THE SIMPLIFICATION OF CUSTOMS FORMALITIES.

At the moment of signing the Convention of to-day's date relating to the simplification of
Customs formalities, the undersigned, duly authorised, have agreed as follows:

i. It is understood that the obligations of the Contracting States under the Convention
referred to above do not in any way affect those which they have contracted or may in future
contract under international treaties or agreements relating to the preservation of the health of
human beings, animals or plants (particularly the International Opium Convention), the protec-
tion of public morals or international security.

2. As regards the application of Article 3, the obligation accepted by Canada binds only the
Federal Government and not the Provincial Governments, which, under the Constitution, possess
the power of prohibiting or restricting the importation of certain products into their territories.

3. As regards the application of Articles 4 and 5, the acceptance of these Articles by Brazil
and Canada only involves, in the case of these States, the responsibility of the Federal Govern-
ment to the extent to which the measures relating to tariffs or regulations referred to in those
Articles are taken by itself, and without its assuming any responsibility as regards such measures
taken by the States or Provinces under rights conferred on them by the Constitution of the country,

4. In regard to the application of Article 4 and of the second paragraph of Article 5, the
undertaking entered into by Germany does not entail any obligation on her part to publish certain
trifling taxes which she collects or certain special formalities which she applies, but which are not
imposed by her but by Federal States or by local authorities.

5. As regards the application of Article ii, the Contracting States recognise that the rules
which they have established constitute the minimum guarantees which all the Contracting States
may claim, and do not exclude the voluntary extension or adaptation of such rules by bilateral
or other agreements voluntarily concluded between the said States.

6. In view of the special circumstances in which they are placed, the Governments of Spain,
Finland, Poland and Portugal have stated that they reserve the right of excepting Article Io at
the time of ratification and that they will not be bound to apply the said Article until after a
period of five years from this day.

A similar declaration has been made by the Governments of Spain, Greece and Portugal in
respect of paragraph 8 of Article ii of the Convention, and by the Governments of Spain and
Portugal in respect of paragraph 3 of the same Article. The Government of Poland has made a
similar declaration in respect of the application of the whole of the same Article, with the excep-
tion of paragraphs I, 2, 4, 5, 7 and 9, which it- agrees to apply as from the coming into force in
its own case of the said Convention.

The other Contracting States, while stating their acceptance of the reserves so formulated,
declare that they will not be bound, in regard to the States which have made the said reserves, as
regards the matters to which they relate, until the provisions in question are applied by the said
States.

Any exceptions which may subsequently be formulated by other Governments, at the time
of their ratification or accession, with reference to Article IO, Article ii, or any particular pro-
visions of those Articles, shall be accepted, for the period referred to in the first paragraph above,
and subject to the conditions laid down in the third paragraph, if the Council of the League of
Nations so decides after consulting the technical body mentioned in Article 22 of the Convention.

The present Protocol will have the same force, effect and duration as the Convention of to-

day's date, of which it is to be considered as an integral part.
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En foi de quoi, les Pl6nipotentiaires susnom-
m6s ont sign6 le present Protocole.

FAIT h Gen~ve, le trois novembre mil neuf cent
vingt-trois, en simple expedition qui sera d6-
posse dans les archives du Secretariat de la

ocidt6 des Nations ; copie conforme en sera
remise h tous les Etats repr~sents h la Con-
f~rence.

In faith whereof the above-named Plenipo-tentiaries have signed the present Protocol.

DONE at Geneva, the third day of November
one thousand nine hundred and twenty-three
in a single copy which will remain deposited
in the archives of the Secretariat of the League
of Nations ; certified copies will be transmit-
ted to all the States represented at the Con-
ference.

WILLY ERNST

E. PFLQGGL

J. BRUNET.
A. JANSSEN

J. A. BARBOZA CARNEIRO

H. LLEWELLYN SMITH

H. LLEWELLYN SMITH

GERMANY

AUSTRIA

BELGIUM

BRAZIL

BRITISH EMPIRE

UNION OF SOUTH AFRICA

C. A. B. CAMPION

NOUVELLE-Z&LANDE J. ALLEN. NEW ZEALAND

I hereby declare that my signature includes the Mandated Territory of Western Samoa 1.

INDE HARDINGE OF PENSHURST. INDIA

D. MIKOFF

JORGE BUCHANAN

J. R. LOUTSENGTSIANG

BULGARIA

CHILE

CHINA

ALLEMAGNE

AUTRICHE

BELGIQUE

BRItSIL

EMPIRE BRITANNIQUE

UNION SUD-AFRICAINE

AUSTRALIE AUSTRALIA

BULGARIE

CHILI

CHINE

Traduction :
1 Je d6clare par la prdsente que ma signature engage le territoire sous mandat du Samoa occidental.
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DANEMARK A. OLDENBURG. DENMARK

EGYPTE T. C. MACAULAY. EGYPT

A. ABDEL KHALEK

ESPAGNE EMILIO DE PALACIOS SPAIN

FINLANDE NIILO A. MANNIO FINLAND

URHO TOIVOLA.

FRANCE E. BOLLEY FRANCE

GRACE V. COLOCOTRONIS GREECE

D. CAPSALI

HONGRIE F. DE PARCHER HUNGARY

ITALIE CARLO PUGLIESI ITALY

JAPON Y. SUGIMURA. JAPAN

LITHUANIE DOBKEVICIUS LITHUANIA

Dr. P. KARVELIS

LUXEMBOURG CH. G. VERMAIRE LUXEMBURG

PROTECTORAT FRAN4AIS FRENCH PROTECTORATE
DU MAROC P. SERRA OF MOROCCO

NORVAGE FRIDTJOF NANSEN NORWAY

PARAGUAY R.V. CABALLERO PARAGUAY

PAYS-BAS THE NETHERLANDS

Avec la reserve indiqude h la Convention 1

E. MENTEN.

Pour le territoire d'outre-mer du Royaume: Indes Nderlandaises, Surinam et Curacao 2

W. DOUDE VAN TROOSTWIJK.

Translation :
1 Subject to the reservation indicated in the Convention.
2 For the overseas territories of the Kingdom: Netherlands Indies, Surinam and Cur acao.
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POLOGNE J. MODZELEWSKI. POLAND

TUGAL A.M. BARTHOLOMEU FERREIRA PORTUGAL

YMANIE ROUMANIA

Sous les reserves et explications mentionn~es en signant la Convention'

N. P. COMNtNE.

ROYAUME DES SERBES,
CROATES ET SLOVkNES RADMILO BOUYDITCH

Dr VALDEMAR LOUNATCHEK

KINGDOM OF THE SERBS,
CROATS AND SLOVENES

PHYA SANPAKITCH PREECHA SIAM

SUADE

SUISSE

TCHkCOSLOVAQUIE

Hj. BRANTING

HAUSERMANN
E. LEUT

J. DVORACEK
D. SCHONBACH

SWEDEN

SWITZERLAND

CZECHOSLOVAKIA

RtGENCE DE TUNIS (PRO-
TECTORAT FRAN9AIS)

URUGUAY

REGENCY OF TUNIS
(FRENCH PROTECT ORATEODE

E. E. BUERO URUGUAY

POR

Rot

SIAM

Translation:
' Subject to the reservations made and explanations given when the Convention was signed.
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GRECE

Acte additionnel au Protocole du
29 septembre 1923 concernant
l'etablissement des refugies grecs,
signe L Geneve, le 19 septembre
1924.

GREECE

Additional Act to the Protocol of
September 29, 1923, relating to
the Settlement of Greek Refugees,
signed at Geneva, September 19,
1924.
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No. 776 - ACTE ADDITIONNEL' AU PROTOCOLE 2 DU 29 SEP-
TEMBRE 1923 CONCERNANT L'ITABLISSEMENT DES RtFUGIV-S
GRECS, SIGNR A GENEVE, LE 19 SEPTEMBRE 1924.

Textes olficiels anglais et iranfais. Cet acte a W enregistri au moment de son entrie en vigueur,
soil le 4 ddcembre 1924.

i. Les articles I, II, IV, V, (chiffre i) et VI du Protocole seront remplac6s par les articles
suivants:

Article premier.

Le Gouvernement hell~nique s'engage h instituer un Office autonome d'6tablissement des
rdfugi6s qui sera dotd de la constitution, de la competence et des fonctions d~finies dans le Statut
organique joint en annexe au present Protocole et consid~r6 comme partie int6grante dudit. La
ratification du Protocole et de 'annexe par la Grace constituera l'assurance que le Gouvernement
hell~nique a pris les mesures n~cessit~es par la legislation int6rieure du pays en vue d'instituer
l'Office et de lui garantir, pendant la p~riode de son fonctionnement, la compdtence et les pouvoirs
prescrits. Le ddtail de ces mesures sera communiqu6 imm~diatement au Conseil de la Socit6 ;
aucune modification n'y sera apportde sans le consentement de l'Office autonome. Les modifications
apport~es seront immddiatement communiqu~es au Conseil.

Article 2.

Le Gouvernement hellnique s'engage h assigner h l'Office autonome d'6tablissement des
r~fugi~s, qui en sera d6tenteur, en toute proprint6, pour les fins ddfinies dans le Statut, une 6tendue
de terres d'au moms 500.000 hectares. Ces terres devront tre reconnues par l'Office comme rdpon-
dant, de par leur nature et leur situation, aux fins indiquees.

Cependant, ces terres restent naturellement soumises aux obligations provenant des servitudes
ordinaires de voisinage et d'usage, ainsi que des obligations provenant des droits acquis par les
m6tayers et d~tenteurs similaires; d'autre part, l'tablissement des r~fugi~s sur ces terres n'est
pas exclusif de l'6tablissement de ces mdtayers. Mais il reste bien entendu que les terres ainsi con-
c6d6es n'entrent pas, en compte des 500o.0o hectares, et que l'tablissement des m6tayers ne sera
aucunement h la charge de I'Office autonome qui pourrait cependant, h la demande du Gouverne-
ment hell6nique, collaborer avec le Gouvernement h cet 6tablissement.

Article 4.

Le Gouvernement helldnique dmettra aussit6t que possible un ou plusieurs emprunts, d'un
montant total effectif qui ne d~passera pas IO millions de livres sterling, et prendra les mesures
n~cessaires pour qu'une tranche 6quivalente an moins '1 25 % du on desdits emprunts soit souscrite
par des banques ou des groupes financiers grecs.

1 Les instruments de ratification ont t6 d~poss au Secretariat de la SociWt6 des Nations le
4 d~cembre 1924.

2 Vol. XX. page 29 de ce Recueil.
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No. 776. - ADDITIONAL ACT' TO THE PROTOCOL 2 OF SEPTEM-
BER 29, 1923, RELATING TO THE SETTLEMENT OF GREEK
REFUGEES, SIGNED AT GENEVA, SEPTEMBER 19, 1924.

Official English and French texts. This Additional Act was registered on the date of its entry into
force, i.e., December 4, 1924.

i. Articles I, 2, 4, 5 (No. i) and 6 of the Protocol shall be replaced by the following articles:

Article i.

The Hellenic Government undertakes to establish a Refugees Settlement Commission to possess
the constitution, capacity and functions set out in the Organic Statutes which form an annex
to the present Protocol and are considered as being an integral part thereof. The ratification
of this Protocol and of the Annex by Greece shall constitute an assurance that the Hellenic
Government has taken the measures required by the internal law of the country to establish the
Commission and to ensure to it during the period of its existence the prescribed capacity and
powers. Particulars concerning these measures shall forthwith be communicated to the Council of
the League, and no alterations shall be made without the consent of the Settlement Commission.
Any alterations which may be made shall be immediately communicated to the Council.

Article 2.

The Hellenic Government undertakes to assign to the Refugees Settlement Commission,
to be held by it as its absolute property for the purposes contemplated by its Statutes, an amount
of land of not less than 5oo,ooo hectares approved by the Commission as suitable for the said pur-
poses in regard to both its character and situation.

Nevertheless, the land shall continue to be subject to ordinary. servitudes, whether servitudes
in favour of adjacent land or servitudes of user, and to obligations arising out of rights acquired
by metayer tenants and similar holders ; furthermore, the settlement of the refugees on the land
shall not preclude the settlement of metayer tenants. But it is understood that land used in this
way shall not be included in the 500,ooo hectares and that the settlement of metayer tenants shall
not be at the expense of the Settlement Commission which may, however, at the request of the
Hellenic Government, co-operate with the latter for the purposes of such settlement.

Article 4.

The Hellenic Government will, as soon as possible, raise a loan or loans up to a net total not
exceeding ten million sterling, and will arrange for the subscription by Greek banks or financial
groups of a block equivalent to at least 25 / of such loan or loans.

I The instruments of ratification were deposited with the Secretariat of the League of Nations,
December 4, 1924.

2 Vol. XX, page 29 of this Series.
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Les maisons charg~es de l'6mission mettront la totalit6 du produit du ou des emprunts directe-
ment h la disposition de l'office autonome d'6tablissement des r6fugis pour les fins d~finies dans
le statut organique et, le cas 6ch~ant, pour le remboursement d'avances quelconques.

Article 5.

Chiffre i.

au lieu de : (par exemple, les recettes 6num.6res au tableau I) lire: (par exemple, les recettes
6num&res au tableau annex6).

Article 6.

Le Gouvernement grec s'engage h ne pas hypoth~quer ses revenus en faveur d'emprunts ne
visant pas, soit un but productif, soit l'ex~cution des trait~s de paix. Si le cas se. prdsente d'emprunts
ayant un de ces objets :

a) Le Gouvernement hellnique pourra accorder une hypoth6que de rang infdrieur sur
les revenus ou les excddents de revenus affect6s h 1'emprunt pour les r~fugi~s, con-
form~ment h l'article 5, alinda 2.

b) En ce qui concerne les revenus autres que ceux affect6s h l'emprunt des rdfugi6s
conform~ment h l'article 5, alin6a 2, le Gouvernement hell~nique s'engage h ne
les hypoth~quer que si la Commission financi~re internationale a reconnu que la
nature des revenus h hypoth~quer est telle qu'eUe ne compromette pas le produit
des recettes affect~es h l'emprunt pour les r6fugi6s.

Le Gouvernement hell6nique prend, en outre, l'engagement d'appliquer d~s maintenant et
par la suite, tous ses efforts au r~tablissement, dans le plus bref d6lai possible, d'un 6quilibre parfait
entre les recettes ordinaires et les d~penses de l'Etat.

Tableau annexi, rempla~ant le tableau No I annex6 au Protocole. Les recettes mentionndes
5.l'alin6a i de l'article 5 sont les suivantes :

i. Monopoles de la Nouvelle Grace, h savoir : sel, allumettes, cartes & jouer, papier
h cigarettes ;

2. Les recettes douani~res perques par les douanes : de la Can6e, de Candie, de
Samos, de Chio, de Mytil~ne, de Syra ;

3. L'imp6t sur le tabac en Nouvelle Grce;
4. Les droits de timbre en Nouvelle Grlce;
5. L'imp6t sur l'alcool dans tout l'Etat hell6nique
6. Les exc~dents des recettes d6jh assignees h la Commission financi~re internationale,

sous r6serve des charges existant d~jh sur lesdits exc6dents.
(Le tableau II du Protocole du 29 septembre 1923 est supprim6).

2. Les articles 12 et 15 du Statut seront remplac6s par les articles suivants:

Article 12.

L'Office autonome d'6tablissement des r6fugi6s aura pour mission de procurer aux r6fugi~s
une occupation productive en Grace, agricole ou autre, en utilisant, h cet effet, les terres qui lui
auront W assigndes, les fonds qui auront 6t6 places h sa disposition et ses propres revenus.

Cependant, I Office autonome peut proc~der h toutes installations utiles sur les terres des
Turcs soumis & l'6change, qui lui seraient conc6d6es, d6s qu'il aura la possession de fait de ces terres
et avant d'en devenir le propri6taire de jure. Le Gouvernement helldnique s'engage formellement

ce que la propri6t6 de jure soit transmise h 1'Office autonome aussit6t que le Gouvernement hell6-
nique ayant la libre disposition de ces terres sera en mesure d'en transf6rer la propriet6.

No 776
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The issuing houses shall place the whole proceeds of the loan or loans directly under the disposal
of the Refugees Settlement Commission for the purposes specified in its Organic Statutes, and for
the repayment, if necessary, of any advances.

Article 5.

No. i.

instead of (for example, those indicated in Schedule i) read (for example those indicated in
the annexed schedule).

Article 6.

The Greek Government undertakes not to create any charges on its revenues by way of security
for any loans not intended either for productive purposes or for carrying out its obligations under
the Treaties of Peace. Should the case arise of a loan for one of these objects, then :

(a) The Greek Government may create a charge of inferior rank upon the revenues
or surplus revenues assigned to the refugees' loan in conformity with Article 5,
paragraph 2.

(b) As regards revenues other than those assigned to the refugees' loan in conformity
with Article 5, paragraph 2, the Hellenic Government undertakes not to create
charges thereon unless the International Financial Commission shall have recognised
that the nature of the revenues on which it is proposed to create a charge is such
as not to compromise the yield of the revenues assigned to the refugees' loan.

The Greek Government further undertakes immediately to make and to persist in making
every effort to secure as soon as possible a complete equilibrium between the ordinary receipts
and the expenses of the State.

Annexed Schedule, replacing Schedule I annexed to the Protocol. The revenues specially
referred to in Article 5 of the Protocol under the number i are the following :

(i) The monopolies of New Greece, i.e., Salt, Matches, Playing Cards and Cigarette
paper ;

(2) The Customs receipts received at the Customs of Canea, Candia, Samos, Chios,
Mitylene, Syra ;

(3)The tobacco duty in New Greece;
(4) The stamp duty in New Greece;
(5) The duty on alcohol in the whole of Greece;
(6) Any surplus of the revenues already assigned to the International Financial

Commission subject always to existing charges on such surplus.

(Schedule II of the Protocol of September 29, 1923, is cancelled.)

(2) Articles 12 and 15 of the Statutes shall be replaced by the following articles:

Article 12.

The functions of the Refugees Settlement Commission shall be, by means of the lands assigned
to it, the funds placed at its disposal and its own income, to promote the establishment of refugees
in productive work either upon the land or otherwise in Greece.

Nevertheless, the Refugees Settlement Commission may settle refugees on land of Turks
subject to exchange which may be assigned to it as soon as it shall enter into actual possession
of this land, and even before it has become the de lure owner thereof. As soon as it is free to dispose
of this land and is in a position to transfer the rights of ownership, the Hellenic Government solemnly

undertakes to give de lure ownership to the Settlement Commission.

No. 776 27
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L'Office autonome pourra 6galement proc~der h l'tablissement des r~fugi~s sur terres r6-
quisitionn~es ou en vole d'expropriation avant que les formalit~s requises par la loi soient enti~re-
ment termines, h condition toutefois que le Gouvernement hell6nique s'engage formellement h
donner imm~diatement h l'Office la possession de fait et, les formalit~s termin~es, la propri6t6
de jure, aux conditions de l'article 2 du Protocole. L'Office autonome est 6galement autoris6 h
faire des installations sur des terres prises h bail par le Gouvernement hell6nique dont le bail
aurait un caract~re de bail perp~tuel et dont le bail serait c6d6 h l'Office. Enfin, l'Office pourrait
proc~der exceptionnellement h des 6tablissements sur des terres qui ne lui appartiendraient pas en
propri&t6, mais qui seraient propres h permettre l'6tablissement des r~fugi6s et sur lesquelles l'Office
estimerait avoir acquis des droits suffisants pour assurer une installation permanente des r~fugi~s
et la s~curit6 des sommes h d~penser sur ces terres par l'Office.

Article 15.

Les revenus et les fonds de l'Office autonome d'6tablissement des rdfugi~s ne devront pas 8tre
employ~s au soulagement de mis~res ou h d'autres ceuvres charitables qui ne viseraient pas pro-
curer une occupation productive aux personnes assistdes.

Cependant, l'Office autonome proc~dant h des installations d'ensemble, comme par exemple
h la creation de faubourgs ou de villages, peut faire telle d~pense, d'ordre g~n~ral ou social, qui
assurerait le d6veloppement de ces installations et l'am6lioration de l'6tat sanitaire des populations.

Tous les secours accord6s seront consentis h des conditions impliquant un remboursement
ultdrieur.

Le prdsent Acte sera ratifi6 et l'instrument de ratification sera d6pos6 au Secretariat de la
Socidt6 des Nations, aussit6t que possible. L'Acte entrera en vigueur le jour du d6p6t de l'instru-
ment de ratification.

En foi de quoi, le sousign6, dfiment autoris6 h cet effet, a sign6 le pr6sent Acte.

Fait i Gen~ve, le 19 septembre mil neuf cent vingt-quatre, en simple expedition, qui sera
d~pos~e au Secrdtariat de la Soci~t6 des Nations et enregistr6e par lui sans dMlai.

(Sign6) EM. J. TSOUDEROS,
Ministre des Finances.

NC 7



1924 League of Nations - Treaty Series. 419

The Settlement Commission may also proceed to settle refugees on land requisitioned, or in
process of expropriation, before the formalities required by law have been fully complied with,
provided that the Hellenic Government solemnly undertakes to place the Commission immediately
in actual possession and to give it de jure ownership under the conditions laid down in Article 2
of the Protocol as soon as the formalities have been fully complied with. The Settlement Commis-
sion is also authorised to settle refugees on land taken on lease by the Hellenic Government when
the lease is a perpetual one and has been transferred to the Commission. Lastly, in exceptional
circumstances the Commission may settle refugees on land of which it does not possess the owner-
ship, but which is suitable for the settlement of refugees, and in respect of which the Commission
considers that it has acquired sufficient rights to ensure a permanent settlement of the refugees
and adequate security for the sums which it proposes to spend on this land.

Article 15.

The income and funds of the Refugees Settlement Commission may not be expended on the
relief of distress or for charitable purposes as distinct from the settlement in productive work of the
persons assisted.

Nevertheless, when the Commission establishes settlements on a large scale, e.g., when it creates
suburbs or villages, it may make such disbursements of a general or social nature as may serve to
promote the development of these settlements and improve the health conditions of the population.

All assistance given shall be given on terms involving ultimate repayment.

The present Act shall be ratified and the instrument of ratification shall be deposited at the
Secretariat of the League of Nations as soon as possible. It shall come into force on the date of
deposit of the ratification.

In faith whereof, the undersigned, duly authorised for this purpose, has signed the present
Act.

Done at Geneva, on the 19th day of September, one thousand nine hundred and twenty-four,
in a single copy, which shall remain deposited with the Secretariat of the League of Nations and
shall be registered without delay.

(Signed) EM. J. TSOUDEROS.
Minister ol Finance.
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September 19, 1924. Geneva, Sep-
tember 25, 1924.
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No. 777. - DECLARATION AU
NOM DE LA FRANCE, DE LA
GRANDE -BRETAGNE ET 'DE
L'ITALIE, RELA TIVE AUX MO-
DIFICATIONS..,IN TR OP U I T E S
AU, PROTOCOLE 1 ..DU. ;9. SEP-
TEMBRE '1'923, CONCERNANT
L'ItTABLISSEMENTi DES RtFU-
GI'RS GRECS, PAR L 'ACT-E AD-
DITIONNEL2 D T 19 SEPTEM-
BRE io21. GENtVE LE '25 SEP-
TEMBRE 1924..

Textes'oIficiels anglais et jran4ats: enregitstres au
moment de Ventrie en vigueur de .'A:cte cddi,
tionnel, NO'776 ci-dessus, soit te 4 decembreI'924

Les soussign~s, repr6sentants des Gouverne-
ments de 'la France, de .la Grande-Bretagne
et de l'Italie, dfimen't aUtoris~s par leurs Gou-
vernements respectifs, s'engagent, par- la pr6-
sente, h cc que les- instructi6ns n~cessaires
soient donn6es par lesdits Gouvernements
h leurs d~l6gii~s a la Commission Financi~re
Internationale h Ath~nes, en vue, de tenir
compte, dans l'accomplissement des fonctions
pr~vues au Protocole relatif h l'6tablissement
des rdfugi~s en Grace et. au Statut annex6
audit Protocole, des modifications introduites
dans.ces actes par l'Acte additionnel du 19 sep-
tembre 1924.

En foi de quoi, les soussigns, dfiment auto-
ris~s h cet effet, ont sign6 la pr6sente D6cla-
ration.

Fait h Gen~ve, - le vingt-cinq septembre
mil neuf cent vingt-quatre, en une seule exp6-
dition, qui devra 6tre d~pos~e au Secretariat
de la Socit6 des Nations et enregistr~e par
lui sans d6lai.

FRANCE . .

GRANDE BRETAGNE

No. 777. - DECLARATION ON
BEHALF OF FRANCE, GREAT
BRITAIN AND ITALY, RELAT-
ING TO THE MODIFICATIONS
MADE TO THE PROTOCOL 1 OF
SEPTEMBER 29, 1923, WITH
REGARD TO THE SETTLEMENT
OF REFUGEES IN GREECE, BY
THE ADDITIONAL ACT 2 OF
SEPTEMBER 19, 1924. GENEVA
SEPTEMBER 25, 1924.

0/ficial ,English and French texts, registered on
th 'date o/ the entry into lorce of the Additional
Act; No. 776 above, December 4, 1924.

The undersigned, 'representatives of the
Governments of France, Great Britain and
Italy, duly authorised by their respective
Governments, hereby undertake that the neces-
sary instructions shall be given by the said
Governments to their delegates to the Inter-
national Financial Commission at Athens to
take into account, in discharging the duties
contemplated by the' Protocol relating to
the settlement of refugees in Greece and by
the Statute annexed thereto, the modifications
made in these instruments by the additional
Act of September i, 1924.

In witness whereof, the undersigned, duly
authorised, for this purpose, have signed the
present Declaration.

Done at- Geneva, on* the twenty-fifth day
of September, one thousand nine hundred
and twenty-four, in a single copy, which shall
be deposited with the Secretariat of the League
of Nations and shall be registered by it without
delay.

ARI. BRIAND.

PARMOOR..

ITALIE . .'...... .. A. SALANDRA.

1 Vol. XX, pages 29 et 41 de ce Recueil.
2 Page 413 de ce volume.

1 Vol. XX, pages 29 and 41 of this Series.
2 Page 413 of this Volume.


